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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  May  J8,  /970/Valsakha  28,
 I892  |  Suka)

 The  Lok  Sabha  met  at  Eleven
 of  the  Clack

 (Mr.  Speaker  fa  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Demand  made  by  Mayors  in  Madras
 Re  ;  Operation  of  Revolving  Fund

 *i68].  SHRI  8,  K.  DASCHOWDHURY:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS, HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  any  revolving  fund  to  be  set
 up  by  the  Central  Government  to  be  operal- ed  with  sufficient  flexibility  to  meet  local
 conditions  without  any  set  rigid  approach was  demanded  by  the  Mayors  recently  in
 Madras  ;

 (b)  if  so,  the  details  thereof  ;  and
 (९)  the  reaction  of  Government  there-

 to?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS, HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  No  communi-
 cation  in  this  regard  has  been  received  so  far
 by  my  Ministry.

 (b)  and  (०),  Do  not  arise

 SHRI  8,  K.  DASCHOWDHURY  :  The
 reply  of  the  minister  seems  to  be  very
 Strange  He  says  the  Government  has  not
 yet  received  any  communication  from  the
 Mayors’  Conference.  It  has  been  printed  in
 bold  letters  in  the  Hindustan  Times  of  22nd

 April,  from  which  I  would  like  to  quote  one
 or  two  sentences  :

 “The  ninth  meeting  of  the  All-India
 Council  of  Mayors  in  a  resolution  re-
 gretted  that  the  proposed  fund  laid  em-
 phasis  on  generating  quick  returns  on
 the  investment  and  felt  that  this  approach
 would  not  help  meet  the  critical  problem of  slum  growth  and  deterioration  of  the
 housing  problem  in  the  urban  areas."
 It  is  further  stated  :

 ““The  council  by  another  resolution
 appealed  to  the  Centre  and  Governments
 to  take  steps  to  make  available  some
 taxes  like  the  the  entertainment  tax  and
 the  education  cess  to  those  corporations
 who  were  not  getting  them  at  present.”

 MR.  SPEAKER  :  In  the  Question  Hour,
 you  need  not  go  into  all  that,  What  is  your
 question  ?

 SHRI  B.  K  DASCHOWDHURY  :  I  am
 coming  to  that.  This  is  an  important  matter,
 but  the  Government  says  it  has  not  received
 any  communication.  My  first  contention  is
 that  the  Central  Government  ought  to  have
 taken  cognizance  of  this  report  published  in
 the  newspapers.  The  housing  problem  has
 grown  into  a  gigantic  one.  I  have  seen  in
 Government  reports  that  the  housing  pro-
 blem  is  to  the  extent  of  83.7  million  housing
 units,

 MR.  SPEAKER:  You  will  have  to  put
 your  question  now.  I  am  not  going  to  allow
 this  practice  any  more  now.

 SHRI  8.  K.  DASCHOWDHURY  :  This
 is  the  problem.  Two  years  back,  the  United
 States  Senators  made  certain  proposals  to  the
 Government  of  India  that  they  will  give  a
 loan  to  the  extent  of  25  million  dollars  to
 bulld  43  million  units  in  India,  but  the
 Government  refused  it.  That  simply  shows
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 that  the  Government  was  not  so  serious
 about  tackling  the  problem.

 MR.  SPEAKER:  Please  don't  make  it
 a  debating  hour.  You  ask  your  question.

 SHRI  B.  K.  DASCHOWDHURY  :
 Government  does  not  seem  to  be  in  the
 know  of  the  magnitude  of  the  problem  and
 therefore  we  have  to  give  the  background.
 Tn  view  of  this  huge  housing  problem,  may  I
 know  what  is  actually  in  the  mind  of  the
 Government  to  relieve  this  problem,  whether
 it  is  possible  to  relieve  it  by  having  a  revol-
 ving  fund  of  Rs.  200  crores  and  whether
 Government  have  in  mind  to  give  relief  only
 to  the  big  metropolitan  cities  like  Calcutta,
 Bombay,  Madras,  etc.  and  to  what  extent
 this  revolving  fund  will  be  utilised  for  hous-
 ing  construction  in  rural  areas  ?

 SHRI  K.  K.  SHAH:  The  question  has
 been  answered  in  the  past,  but  for  the  in-
 formation  of  the  hon.  member,  I  may  tell
 him,  it  is  not  possible  to  construct  20  million
 houses  with  25  million  dollars,  We  require
 8.37  crores  of  housing  units  for  which  we
 want  Rs,  33,000  crores.  Out  of  Re.  200
 crores  if  we  make  an  attempt  to  reach  this
 huge  figure  of  Rs  33,009  crores,  it  can  only
 happen  by  a  quics  revolution  of  the  fund.
 Therefore,  I  am  awaiting  this  from  the
 Mayors’  Conference.  Bu'  there  also  I  would
 request  the  hon.  Member  to  remember  that
 the  Mayors’  Conference  is  quite  different
 from  the  Conference  of  Mayors  called  by  my
 Ministry.  First  the  Mayors’  Conference  met
 for  two  davs  and  they  passed  certain  reso-
 lutions.  Then  the  Conference,  called  by  the
 Ministry  of  Housing,  of  the  Mayors  met  in
 Madras,  Ae  I  said,  |  am  awaiting  that  reso-
 lution.  Informally  I  have  tried  to  discuss
 and  dispel  their  doubts.  I  have  pointed  out  to
 them  how  slums  can  be  cleared  quickly  and
 how  the  meney  invested  in  it  will  give  a
 quick  return.  Tam  sure  that  when  it  starts
 functioning  my  hon.  friend  will  be  satisfied.

 SHRI  8,  K.  DASCHOWDHURY :  It  is
 quite  clear  from  the  statement  of  the  hon,
 Minister  that  he  is  in  the  know  of  what
 transpired  at  the  Ninth  All-India  Mayors’
 Conference  held  at  Madras.  Anyway,  very
 recently  the  Mayor  of  the  Calcutta  Corpo-
 ‘finn  has  made  a  statement  “We  have  been
 vs  canding  a  certain  amount  of  money  to
 build  some  more  houses  and  to  clear  up  the
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 slums  io  Calcutta;  If  the  Government  of
 India  does  not  give  that  money  within  three
 months,  we  must  take  to  some  other  course,”
 That  is  an  open  statement.  I  would  like  the
 hon.  Minister  to  tell  this  House  what  is  in
 the  mind  of  his  government,  whether  they
 are  giving  the  required  amount  demanded  by
 the  Mayor  of  Calcutta  to  clear  up  the  slum
 growth  of  Calcutta  and,  if  not,  how  this
 government  propose  to  struct  a  few  million
 units  not  only  in  Calcutta  but  in  other  places,
 even  without  yielding  to  the  threats  of  the
 Mayors  in  different  parts  of  this  country  ?

 SHRI  K.  K.  SHAH:  I  am  extremely
 sorry  my  hon.  friend  is  very  late  in  his  in-
 formation.  This  was  discussed  and  the
 Prime  Minister  has  appointed  the  Cabinet
 Secretary  to  be  in  charge  of  the  four  ques-
 tions  of  slum  clearance,  building  houses,
 supply  of  water  and  removal  of  sewerage.
 My  two  Secretaries  went  there  and  the
 scheme  has  been  drawn  up

 SHRI  B.  K.  DASCHOWDHURY  :
 you  spell  ou!  the  scheme  in  detail  ?

 Can

 SHRI  K.  ्  SHAH:  AsI  have  pointed
 out  last  time,  a  sum  of  R-.  40  crores  out  of
 the  total  allocatioa  in  the  Fourth  Plan  is  al-
 ready  set  apart  and  additional  funds  are  pro-
 pesed  to  be  found

 ‘Lead  Bank’  Scheme

 1682.  SHRI  RABI  RAY:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  ‘Lead
 Bank’  Scheme  was  recommended  by  the
 Nariman  Committee  in  November,  last
 year  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 they  were  endorsed  by  the  Standing  Commit-
 tee  of  the  bankers  :  and

 (ce)  the  recommendations  by  the  Nariman
 Committee  in  this  regnrd  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  ‘SHRI  P.  C,
 SETHI)  :  (a)  to  (c),  A  statement  is  laid  o4
 the  Table  of  the  House.

 Statement

 Soon  after  the  nationalisation  of  the  4
 major  Indian  banks  in  July,  1969,  a  Commit-
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 tee  of  bankers  headed  by  Shri  F.  K.  F.  Nari-
 man  was  appointed  by  the  Reserve  Bank  “to
 look  into  the  branch  expansion  programmes
 of  the  public  sector  banks  with  a  view  to
 co-ordinating  their  programmes  "  The  Com-
 mittee  submitted  their  report  to  the  Reserve
 Bank  in  November,  969  One  of  the  recom-
 mendations  of  the  Committee  was  that  banks
 should  play  a  more  active  part  in  the  process
 of  economic  development  of  the  regions  and
 that  for  undertaking  the  new  role,  each  bank
 should  cuncentrate  on  certain  districts  where
 it  should  act  as  a  ‘Lead  bank’,  With  this  end
 in  view,  the  Committee  mnde  allocation  of
 all  the  districts  of  the  Indian  Union  except
 Greater  Bombay,  Calcutta  and  Madras  and
 the  Union  Territories  of  Chandigarh,  Delhi
 and  Goa,  among  the  State  Bank  of  India
 and  its  subsidiaries,  the  14  nationalised  banks
 and  two  banks  in  the  private  sector  wiz
 Andhra  Bank  Ltd.  and  Baok  of  Rajasthan.

 2  In  recommending  the  principle  of
 “Lead  Banks”  the  Nariman  Committee  was
 following  up  and  elaborating  the  ‘‘area
 approach”  advocated  earlier  by  the  Study
 Group  set  up  by  the  National  Credit
 Council  under  the  Chairmanship  of  Prof.
 D.  R.  Gadgil,  Deputy  Chairman  of  the
 Planning  Commission.  After  analysing  the
 existing  structure  of  the  banking  system  and
 nature  of  credit  gaps,  the  Study  Group  had
 recommended  that  depending  upon  the  area
 of  operations  and  the  location,  commercial
 banks  should  be  assigned  particular  districts
 in  an  area  where  they  should  act  as  pace-
 setters  providing  integrated  banking  facilities
 and  in  this  way,  all  the  districts  in  the
 country  should  be  covered.

 ah  The  recommendations  of  the  Nari-
 man  Committee  were  discussed  at  a  meeting
 of  the  Standing  Committee  of  bankers  held
 on  December  12,  1969,  under  the  Chairman-
 ship  of  the  Governor,  Reserve  Bank,  Con-
 siderable  dissatisfaction  was  expressed  at  the
 said  meeting  regarding  the  allocations  of
 districts  proposed  in  the  report  of  Nariman
 Committee.  The  Chairmen/Custodians  of
 banks  were  thereafter  asked  by  the  Reserve
 Bank  to  communicate  their  suggestions  for
 changes,  if  any,  which  they  considered  neces-

 in  the  proposed  allocations  of  the sary
 districts.  After  taking  into  account  the  sug-
 gestions  received  from  the  Chairmen/
 Custodians  of  various  banks,  the  Reserve
 Bank  made  certain  adjustments  in  the  allo-
 cation  of  districts  as  recommended  by  the
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 Nariman  committee.  In  re-allocating  the
 districts  to  the  respective  banks,  the
 Reserve  Bank  adopted  two  main  criteria
 viz.,  that  the  districts  allotted  to  a  parti-
 cular  bank  should  as  far  as  possible  be  conti-
 guous  ३  ¢.,  the  allotted  districts  should  form
 a  cluster  so  that  the  bank  could  usefully  con-
 centrate  its  energies  in  particular  regions.
 Secondly  the  number  of  districts  allotted
 should  have  a  relation  to  the  bank’s  relative
 strength  in  the  matter  of  its  deposits  and
 existinc  branch  network,  The  allocation  of
 districts  to  ‘Lead  banks’  has  been  shown  on
 Pages  97  to  I0]  of  the  1969-70,  Report  ef  the
 Ministry  of  Finance  copies  of  which
 Hon'ble  Members  received  a  few  weeks
 ago,

 4A  The  other  main  recommendations  of
 the  Nariman  Committee  were  briefly,  as
 follows  :

 {l)  Offices  of  commercial  banks  should
 be  established  at  all  un-banked
 towns  in  the  country  (‘towns’—as
 classified  in  the  Census  Report
 96I),  before  the  3lst  December,
 1970,
 With  a  view  to  converting  the  re-
 maining  non-banking  treasuries  and
 sub-treasuries  as  soon  as  possible,
 the  Committee  recommended  that
 the  allocation  of  such  treasury/sub-
 treasury  centres  may  b=  finalised
 by  the  Reserve  Bank  at  an  carly
 date.

 (3)  The  Committee  endorsed  a  scheme
 put  forward  by  Reserve  Bank  that
 public  sector  banks  may  extend
 finance  directly  to  primary  credit
 societies  in  selected  districts  of
 Andhra  Pradesh,  Haryana,  Madhya
 Pradesh,  Mysore  and  Uttar  Pradesh
 and  thus  supplement  the  co  operative
 sector,

 The  recommendations  have  been  broadly
 accepted  and  are  being  implemented.

 श्री  रवि  राय :  कर्जा  देने  के  वर्तमान  नियमों
 के  भप्रन्तर्गत  ग्रामीण  लोगों  को  बहुत  दिक्कतों
 का  सामना  करना  पड़ता  है  1  क्या  मंत्री  महोदय
 का  ध्यान  गाडगिल  साहब  की  स्टडी  टीम  की
 इस  सिफारिश  की  तरफ  गया  है  :

 “A  close  cxamination  mav  be
 conducted  of  the  present  working  f  the
 credit  it  guarantee  scheme  and  a  vicw
 may  be  taken  of  the  extent  to  which

 (2
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 these  can  be  liberalised  and  applied  to
 new  fields  so  as  to  provide  further
 assistance  to  the  banks  and  credit
 institutions  in  extending  credit  to  the
 small  and  weaker  sections.”

 क्या  मंत्री  महोदय  इस  सिफारिश  को  ध्यान  में
 रखकर  लीड  बेंकों  को  इस  प्रकार  ढालने  की
 कोशिश  करेंगे  कि  छोटे  किसानों  और  छोटे
 उद्योगों  के  लिए  क़ेडिट  गारण्टी  स्कीम  की
 व्यवस्था  की  जाये,  जैसा  कि  जापान  में  किया
 गया  है  ?

 SHRI  P.  C.  SETHI:  This  recommenda-
 tion  of  the  Working  Group  is  very  much
 in  our  mind  and  we  are  trying  to  change  the
 conventional  methods  of  advancing  loans  so
 that,  as  far  as  the  question  of  security  with
 regard  to  small  agriculturists  or  small
 industries  is  concerned,  it  may  be  liberalised
 as  far  as  possible.  We  are  moving  only  in
 that  direction,  getting  away  from  the
 conventional  way.  It  is  taking  some  time.

 श्री रवि  राय:  इस  समय  देश  में  जो
 श्रनब॑क्ड  एरियाज  हैं,  कया  सरकार  उन  को
 आइडेंटीफाई  कर  चुकी  है  ?  सरकार  ने  दिसम्बर
 970  तक  कितने  ग्रामीण  इलाकों  में  लीड

 बैंकों  की  शाखायें  खोलना  तय  किया  है?  इस
 सिलसिले  में  सरकार  के  सामने  क्‍या  दिक्कतें  हैं
 शौर  उनको  दूर  करने  के  लिए  सरकार  क्‍या
 कदम  उठा  रही  है

 SHRI  P.  C.  SETHI  :  As  far  as  the
 unbanked  towns  are  concerned,  that  is
 townsa  cording  to  the  ¢6]  census,  there

 were  Many  such  towns.  We  are  opening
 branches  in  those  areas  and  400  would  be
 opened  there  before  30th  June  ‘1970.  out  of
 the  total  600.  Out  of  the  350  branches  which
 are  being  opened  a  major  portion  would  be
 in  such  areas  which  are,  apart  from  unbanked
 areas,  rural  areas.

 at  रवि  राय  :  क्या  सरकार  ने  यह
 झाइडेटीफाई  नहीं  किया  है  कि  देश  के  किन-
 किन  भागों  में,  किन-किन  जिलों  में  प्रनबकड
 एरियाज  हैं  ?

 SHRI  P.  C.  SETHI:  We  do  not  have
 the  details,  We  bave  appointed  these  banks
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 practically  for  ail  the  districts  in  all  the
 States.

 श्री  क०  नाण  तिवारी  :  जो  बेक  शाप
 खोलने  जा  रहे  हैं,  इन  पर  कितना  खर्च  पड़ेगा
 श्रौर  इनमें  कितना  एम्पलायमेन्ट  पोटेन्शल  है--
 क्या  इसके  बारे  में  आप  बता  सकेंगे  ?

 MR,  SPEAKER  :  It  is  too  much  beyond
 the  scope  of  this  question.

 SHRI  SRADHAKAR  SUPAKAR  :  May
 I  know  if  this  problem  of  expansion  of  the
 Lead  Bank  in  the  rural  areas  is  being  linked
 up  with  a  study  of  the  problem  of  rural
 indebtedness  and  how  far  this  scheme  of
 Lead  Bank  will  go  in  any  way  in  relieving
 that  problem,

 SHRI  P.  C.  SETHI:  Sir,  the  scheme  of
 the  ead  Bank  was  recommended  by  the
 Gadgil  Group  and  then  by  =  another
 Committee  known  as  the  Nariman  Com-
 mittee.  After  the  Nariran  Committee
 fecommendations  were  received  it  was
 further  thrashed  out  by  the  Reserve  Bank
 because  some  of  the  banks  had  certain
 suggestions  to  make.  It  is  too  early  to  point
 out  its  success,  The  Lead  Bank  certainly
 would  survey  the  areas  from  a  comprehensive
 point  of  view  and  is  going  to  relieve  the
 problem  of  agriculturists  because  they  are
 now  paying  high  rates  of  interest  to  money-
 lenders.  So,  it  will  hit  the  money  lenders
 also.

 श्री  मधु  लिसये  :  मंत्री  महोदय  को  इस
 बात  का  पता  होगा  कि  जहां  तक  बेक  डिपाजिट्स
 का  सवाल  है,  हिन्दुस्तात  के  सभी  इलाके  समान
 रूप  से  विकसित  नहीं  हैं,  जैसे  दक्षिण  कनारा
 जिला  है,  उसमें  भ्रकेले  जिले  में  इतने  डिपाजिट्स
 हैं,  जो  पूरे  उड़ीसा  राज्य  में  नहीं  हैं  7  उसी  तरह
 बिहार,  राजस्थान  के  इलाके  भी  बहुत  पिछड़
 गये  हैं  1  मैं  मंत्री  महोदय  से  जानना  चाहता  हूं
 कि  जो  योजना  नेशनलाइजेशन  कानून  तेहत
 आप  सभा  के  सामने  रखने  वाले  हैं,  वह  योजना
 क्या  इस  सत्र  के झन्त  के  पहले  रखेंगे  शौर  क्‍या
 उसमें  सरकार  यह  न्‍्यौरा  भी  बतायेगी  जिससे
 विभिन्न  इलाकों  में  जो  प्रसमानता  है,  जो  गैर-
 बराबरी  है  बंक-छिपाजिट्स  के  बारे  में  वह  दूर
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 at  सके  ?  डिपाजिट्स  जनता  की  बचत  बढ़ाने
 का  एक  जरिया  है--इसलिए  कया  इसके  बारे  में
 सदन  को  अवगत  करायेंगे  ?

 श्री  प्र०  चं०  सेठी  :  ग्रध्यक्ष  महोदय,  यह
 बात  सही  है  कि  कुछ  इलाके  गम् हैं  जो  बेकन

 प्वाइंट-प्राफ-व्यू  से  पिछड़े  हुए  हैं  और  डिपाजिट्स
 मोबिलाइजेशन  की  हृष्ठि  से  पीछे  हैं।  माननीय
 सदस्य  ने  खास  तौर  से  बिहार  का  जिक्र  किया  |
 मैं  इनसे  श्रनुरोध  करूगा  कि  वे  बिहार  के

 डिपाजिट्स  के  काम  म॑  पूरा  सहयोग  प्रदान
 करें।

 जहां  तक  स्कीम  का  ताल्लुक  है---इस  सत्र
 के  भ्रंत  तक  स्कीम  रखना  सम्भव  नहीं  है,  लेकिन
 स्कीम  जल्दी  ही  सदन  के  सामने  लाने  की  कोई
 कोशिश  कर  रहे  हैं  |

 SHRI  NARENDRA  SINGH  MAHIDA  :
 The  nationalisation  of  banks  has  giver:  hopes
 to  the  rural  areas.  May  I  know  from  the
 hon'ble  Minister  whether  the  agriculturist
 will  have  this  advance  money  on  tong-term
 Measures  and  what  would  be  the  rate  of
 interest  that  would  be  charged  from  the
 agriculturist  ?

 SHRI  P.  C.  SETHI  :  The  rate  of  itterest
 would  depend  upon  whether  it  is  a  short-
 term,  long-term  or  a  medium-term  loan.  It
 would  be  about  9%  depending  upon  the
 Tapge  or  the  term  of  the  loan  that  is  taken.

 SHRI  HEM  BARUA:  Some  time  back
 it  was  reported  that  a  certain  bank  in  the
 area  of  Delhi  had  proposed  to  give  loan  to
 the  scooter  drivers  to  buy  meters,  and  the
 picture  of  the  Prime  Minister  with  the  scooter
 drivers  getting  loan  appeared  in  some  news-
 Papers.  May  I  know  whether  similar
 arrangements  are  going  to  be  made  for
 distributing  agricultural  implements  in  rural
 areas  or  not?  And  may  I  know  if  these
 Joans  would  be  given  on  long-term  basis  as
 the  agriculturists  are  poor  people  ?

 SHRI  P.  C.  SETHI:  As  far  as  loans
 need  for  agri  ate  concerned,  there

 would  be  short-term  loans  which  will  be  for
 one or  two  years  ;  then,  there  would  be
 mid-term  loans  which  will  be  for  a  year

 di
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 or  so  then  there  would  be  longterm
 loans  which  will  be  for  four  0  five
 years.  Loans  for  the  purchase  of  tractors
 and  agricultural  implements  would  be  given
 as  long-term  loans.

 SHRI  5.  XAVIER  :  Is  it  a  fact  that  the
 Government  or  the  Reserve  Bank  has  ordered
 that  the  grant  of  loans  for  small  businesses
 may  be  kept  in  abeyance  by  the  banks  for
 some  time  ?

 MR.  SPEAKER  ;  This  started  from  the
 Nariman  Committee  and  has  gone  too  far.
 Next  question.  Shri  Birla,

 AN  HON.  MEMBER  :  It
 important.

 is  very

 MR.  SPEAKER  :  I  do  not  underestimate
 its  importance  but  the  main  question  was
 entirely  different.

 SHRI  Ss.  XAVIER:  They  go  for  loans
 and  then  complain  that  the  banks  do  not
 give  loans.

 MR.  SPEAKER  :  I  have  called  the  next
 question.  Your  question  is  not  relevant.  In
 spite  of  that  you  are  insisting  on  an  answer,

 SHRI  5.  KANDAPPAN  :  It  is  very
 relevant.  When  the  Government  says  that
 it  is  extending  the  activitics  of  banks  and  is
 trying  to  cover  the  uabaoked  areas,  it  is
 very  relevant  to  ask  of  the  Government  why
 these  instructions  to  keep  some  of  the  loans
 in  abeyance  have  been  issued  from  the
 Reserve  Bank.

 MR.  SPFAKER  :  I  have  gone  to  the
 next  question,

 Market  Borrowings  During  the  Current
 Financial  Year

 "1683.  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government's
 net  market  borrowings  during  the  current
 financial  year  will  exceed  the  estimates  of
 the  budget  ;

 (o)  if  so,  the  details  thereof  ;  and
 (c)  in  what  forms  the  borrowi'.s  are

 effected  in  the  market  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  Only  the  first  stage  of  the
 Centre’s  market  borrowings  has  been  com-
 pleted  so  far.  It  is  -therefore  premature  at
 this  stage  to  suy  whether  the  budget  estimate
 of  borrowings  will  be  exceeded  during
 the  rest  of  the  year.

 (b)  Does  not  arise.
 (c)  Government  loans  are  raised  in  the

 form  of  public  issues  and  details  of  floatations
 are  notified  in  the  Gazette  and  in  the  Press.
 Copies  of  the  notifications,  after  issue  are
 placed  on  the  Tuble  of  the  House.

 SHRI  R.  K.  BIRLA  :  States  have  lesser
 resources  as  compared  with  the  Centre,
 Therefore  may  I  ask  the  hon.  Minister
 whether  the  Central  Government  would
 reserve  exclusively  for  States  sources  of
 floating  loans  and  whether  the  Central
 Government  would  not  enter  the  market  for
 such  loans  as  they  are  doing  now  ?

 SHRI  P,  C.  SETHI:  States  have  also
 been  able  to  borrow  from  the  market
 conveniently,  The  requirements  of  market
 borrowings  of  the  Centre  and  the  States  have
 to  be  met  cquitably  because  money  is
 required  by  both.

 SHRI  R.  K.  BIRLA:  My  question  was
 whether  Government  will  keep  these  sources
 of  borrowing  exclusively  for  the  States  only.
 Either  say  “Yes'’  or  say  “‘No’,

 SHRI  PILOO  MODY:  Why  are  you
 afraid  of  saying  ““No"?

 SHRI  P.  C.  SETH]  :  I  am  neither  going
 to  say  “Yes”  nor  am  I  going  to  say  “‘No,’.
 The  State  Governments  have  to  approach
 the  Reserve  Bank  in  this  matter  who  have  to
 go  into  and  decide  upon  the  matter.

 SHRI  R.  K.  BIRLA:  In  what  propor-
 tion  have  the  financial  institutions—the
 Reserve  Bank,  the  nationalised  banks,
 concerns  in  the  private  sector  and  individuals
 who  are  most  important—responded  to  the
 Central  Goveroment’s  borrowings  this  year
 as  well  as  last  year  ?

 SHRI  P.  C.  SETHI:  I  am  sorry,  the
 break-up  ip  this  form  is  not  available  with
 #  at  present  but  I  will  supply  the  informa-
 uvn  to  the  hon,  Member.
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 Statement  Made  by  Chairman  of  Indlan
 Banks  Association  Regarding  Objective

 of  Bonk  Nationalisation

 *I685.  SHRI  VALMIKI  CHOUDHARY:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  statement  made  by  the
 Chairman  of  Indian  Banks  Association  at
 the  Annual  General  Meeting  of  the  Associa-
 tion  that  in  the  changed  context,  it  would
 now  function  as  a  Central  professional
 organisation  of  the  bankirg  industry  and  as
 an  instrument  for  fulfilling  the  objective  of
 bank  nationalisation  ;

 (b)  if  so,  whether  Government  have
 drawn  a  scheme  under  which  the  smaller
 banks  would  be  able  to  “raw  on  resources,
 talents  and  experience  of  larger  banks  ;  if  so,
 the  details  thereof  ;

 (c)  whether  it  is  a  fact  that  the  pressure
 on  bank  resources  for  loans  to  all  sections
 of  the  economy  was  increasing  ;

 (d)  how  the  increase  in  demand  com-
 pares  with  the  rise  in  deposits  presently  ;
 and

 (e)  which  are  the  priority  sectors  which
 will  have  larger  bank  credits  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  ard  fb),  Government  has  seen
 the  statement  made  by  the  Chairman  of  the
 Indian  Banks  Association  at  the  twenty-
 third  Annual  General  Meeting  of  the
 Association  held  on  7  April,  1970,  In
 this  statement,  he  said  thet  the  Association
 would  play  a  special  role  in  guiding  and
 assisting  the  smaller  banks,  by  enabling
 them  to  draw  on  the  resources,  talents  and
 experience  of  larger  banks.  The  Association
 is  understood  to  be  formulating  such  a
 scheme  for  its  mémber  banks.  Government
 has,  however,  not  drawn  up  any  scheme  of
 the  kind  referred  to.

 (c)  and  (d).  It  is  presumed  that  the
 reference  is  to  the  busy  season  1969-70.  The
 rise  in  credit  extended  by  all  scheduled
 commercial  banks  during  the  period  3st
 October,  969  to  24th  April,  970  was  about
 Rs.  529  crores  whereas  the  rise  in  the
 aggregate  deposits  during  the  same  period
 was  about  Rs.  308  crores.  The  banks
 resorted  to  borrowings  from  the  Reserve
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 Bank  of  India'to  the  tune  of  about  Rs,  203
 crores,

 te)  Banks  have  been  asked  to  make
 special  efforts  to  meet  the  credit  require-
 ments  of  the  small  man  engaged  ia  diverse
 fields  of  viable  productive  endeavour  such  as
 small  farmers,  small-scale  industries,  small
 retailers,  small  transport  operators,  self-
 employed  persons  etc.  Besides,  exports  have
 also  been  given  high  priority.

 श्री  बाल्मीकी  चौधरी  :  मैं  मंत्री  महोदय
 से  जानना  चाहूंगा  कि  ये  प्राथमिकताएं  किस
 आघार  पर  निर्धारित  की  गई  हैं?  क्या  इस

 बात  का  ध्यान  रखा  गया  है  कि  ऋण  उन  लघु
 उद्योगों  को  दिये  जायं  जिनसे  देश  प्राथिक  हृष्टि
 से  झात्म-निर्भर  हों  जाय  और  बड़े-बड़े  उद्योगों
 की  मांग  को  भी  पुरा  कर  सके  ?

 SHRI  P.  C.  SETHI:  It  is  very  difficult
 to  draw  a  hard  line  in  this  matter.  It  has  to
 be  a  little  flexible  according  to  the  needs  of
 the  economy.  The  productive  parts  of  both
 big  and  small  industries  have  to  be  taken
 care  of.  To  the  extent  necessary,  the  small-
 scale  industry  sector,  the  agricultural!  sector
 and  the  small  trade  are  being  given  prefer-
 ence  and,  to  that  extent,  the  loans  are  being
 diverted  to  these  sectors  of  society.

 श्री  वाल्मीकी  चौधरी  :  दूसरा  मेरा  परक
 प्रदन  यह  है  कि  बैंक  राष्ट्रीयकरण  के  पीछे  जन-
 भावना  वो  ध्यान  में  रखकर  क्‍या  बेंक  के
 कगटोडियन  को  यह  बता  दिया  गया  है  कि  वह
 जनता  के  साथ  काम  करने  की  भाषा  उनकी
 भाषा  रखें  ?

 SHRI  P,  ©.  SETHI  :  As  far  as  the
 bunks  are  concerned,  the  Reserve  Bank  has
 asked  them  to  adopt  the  local  language
 wherever  it  ix  possible  fur  them  to  do  so.
 But  it  will  take  some  time  to  switch  over.

 श्री  कंवर  लाल  गुप्त  :  भ्रध्यक्ष  महोदय,
 नेशनलाइजेशन  से  पहले  जो  बेकस  थे  वह  तो
 केवल  एक  ही  बात,  देखते  थे  कि  क्रेडिट-बर्दीनिस

 है  या  नहीं  -  लेकित  झब  तो  यह  फ्राइटीरिया
 आपको  बदलना  पड़ेगा।  फोर्थ  प्लान  में  झापते
 जो  प्रेसरेंस  दिया  हैं  वह  मेजर  इरीगिशन  के  लिए
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 are  बिग  इंडस्ट्रीज  के  लिए  विया  है  ।  तो  मैं
 मंत्री  महोदय  से  यह  पूछना  चाहता  हैँ  कि  क्‍या
 श्राप  फोर्थ  प्लान  में  जो  प्लान  इस्वेस्टमेंट  की
 प्रायरिटीज  हैं  उसी  बेसिस  पर  बेंकों  को  कहेंगे
 या  आप  माइनर  इररीगेशन  और  स्माल  स्केल

 इंडस्ट्रीज  के  लिए  कहेंगे  ?  यह  दोनों  में  जो
 कांट्रेडिकशन  है  इसको  आप  कैसे  एक्सप्लेन  करते

 हैं  ?  और  दूसरे  फोर्थ  प्लान  के  लिए  बेंकों  से
 कितने  रिसोसेंज  आपको  मिलेंगे  ?

 SHRI  P.  C.  SETHI  :  As  far  as  the
 total  mobilisation  of  deposits  during  the
 Fourth  Plan  is  concerned,  it  has  been
 envisaged  that  the  total  deposits  mobilisation
 will  be  to  the  tune  of  Rs.  3000  crores,  As
 I  have  just  now  pointed  out,  we  have  to
 take  care  of  the  productive  parts  of  various
 sectors  of  the  economy,  As  regards  the
 small-scale  industry  sector,  the  agricultural
 sector  and  the  farmers,  even  for  their
 agricultural  inputs,  like,  fertiliser,  seeds,  etc.
 and  small  irrigation  works  their  demands
 will  be  fulfilled  and  loans  will  be  advanced
 to  them  for  these  purposes.

 श्री  कंवर  लाल  गुप्त  :  मेरा  सवाल  यह्‌
 था  कि  फोर्थ  प्लान  में  आप  प्रेफरेंस-  दे  रहे  हैं
 मेजर  इरीगेशन  और  बिग  इंडस्ट्रीज  कौ  और
 यहाँ  आप  कह  रहे  हैं  कि  माइनर  इरीगिदान  और
 छोटी  इंडस्ट्रीज  को  देंगे।  तो  यह  जो  कांट्रेडिकशन
 है  इसको  कैसे  श्राप  एक्सप्लेन  करते  हैं?
 Let  the  Prime  Minister  answer.

 THE  PRIME  MINISTER,  MINISTER  |
 OF  FINANCE,  MINISTER  OF  ATOMIC?
 ENERGY  AND  MINISTER  OF  PLANN-4
 ING  (SHRIMATI  INDIRA  GANDHI):
 There  is  no  contradiction.  We  are  giving
 importance  to  both  medium  and  small-scale
 industries  and  irrigation  works,

 SHRI  RANGA:  Whenever  there  is  any
 kind  of  conflict,  which  will  you  prefer  7
 That  was  his  question.

 SHRIMATI  INDIRA  GANDHI:  That
 depends  on  the  particular  scheme  or  project.
 One  cannot  make  a  general  statement.
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 sit  कंवर  लाल  धुप्त  :  फोर्थ  प्लान  में  किस
 को  प्रेफरेंस  दे  रहे  हैं  ?  फोर्थ  प्लान  में  मेजर

 इरीग्रेशन  और  बिग  इंडस्ट्रीज  को  प्रेफरेंस  दिया

 है,  यहां  किस  को  प्रेफरेंस  दे  रहे  हैं  यह  बतायें
 आप  ?

 it  श्रटल  बिहारी  वाजपेयी

 महोदय,  क्या  जवाब  नहीं  झ्राणेगा  ?
 अध्यक्ष

 SHRI  RANGA:  What  is  the  use  of
 general  answers  from  this  gentleman  ?  He
 puta  specific  question,  They  would  not
 become  any  the  wiser  by  this  reply.

 श्री  झटल  बिहारी  बाजपेयी  :  यह  रिसोसेज
 के  डिवीजन  का  सवाल  है।  केवल  इतना  कह
 देना  काफी  नहीं  है  कि  कोई  कांद्रेंडिकशन
 नहीं  है  ।

 How  to  divide  the  resources  between
 Major  and  minor  irrigation.

 SHRI  P.  C.  SETH]:  May  I  clarify  the
 position  ?  As  far  as  the  major  schemes  of
 irrigation  are  concerned,  they  would  be
 either  taken  up  by  the  central  or  the  State
 Government  in  their  respective  plans)  As
 faras  banks  are  concerned,  they  would
 certainly  give  preference  (/oferruptions)
 Where  is  the  contradiction  ?  The  Fourth
 Plan  is  not  an  one-sided  plan,  It  ts  an  over-
 all  comprehensive  plan  taking  into  considera-
 tion  the  overall  development  of  the  economy
 onthe  agricultural  front.  That  includes
 both  major  and  minor  irrigation.

 SHRI  V.  KRISHNAMOORTHI:  The
 Rererve  Bank  has  issued  a  circular  to  all  the
 Scheduled  Banks  some  a  months  ago  stopp.
 ing  all  the  loans  to  the  small  industrialist.
 After  nationalisation  I  do  not  know  whether
 tome  people  are  working  in  the  Reserve
 Bank  to  bring  a  bad  name  for  nationalisa-
 tion  of  banks  After  nationalisation  these
 are  going  on  and  the  people  all  over  the
 country  are  very  much  agitated  that  nationa-
 lisation  is  not  at  al!  helpful  to  small  business
 people  for  getting  loans.  May  I  know  from
 the  hon.  Minister  whether  he  will  clarity  and
 iaaue  necessary  instructions  to  the  Reserve
 Bank  to  lift  the  ban  for  sanctioning  or
 giving  of  loans  to  small  business  people.
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 SHRI  P.  C.  SETHI  :  The  restrictive
 order  imposed  by  the  Reserve  Bank  is  not
 for  the  small  trader.  Asa  matter  of  fact,
 for  the  benefit  of  the  hon.  Member,  the
 number  of  accounts  of  small  traders  as  at
 the  end  of  June  I969  is  28037,  Now  the
 total  accounts...(/nterruptions)

 SHRI  V.  KRISHNAMOORTHI  :  He  is
 telling  about  Rs.  5  or  Rs.  0  deposit
 accounts.  Sir,  you  should  pull  him  up  and
 ask  him  whether  the  Reserve  Bank  has
 actually  issued  the  order  or  not.

 SHRI  P.  C.  SETHI:  Let  me  complete.
 If  there  is  anything  that  remains,  you  may
 ask  me,  As  far  as  the  small  traders  accounts
 are  concerned  the  number  has  increased  from
 24,000  to  about  51,000.  As  far  as  the  loans  are
 concerned,  the  Reserve  Bank  has  issued
 certain  restrictive  orders.  That  is  with
 respect  to  hoarding  of  certain  commodities.
 For  instance,  cotton  prices  are  soaring  and
 cotton  was  being  cornered.  For  that
 purpose  in  respect  of  certain  commodities
 which  are  being  used  on  speculative  basis
 and  cornering  of  stocks,  the  Reserve  Bank
 did  issue  restrictive  orders  and  they  are
 quite  in  the  interests  of  the  country.

 SHRI  ५.  KRISHNAMOORTHI  :  I  want
 your  protection,  Sir.  The  Reserve  Bank,  I
 know,  has  issued  a  circular  and  all  loans  for
 small  business  people  are  stopped  virtually
 by  the  nationalised  banks.  I  do  not  know
 whether  the  Minister  has  been  properly
 informed  by  the  Reserve  Bank.  On  that  a
 representation  has  also  been  made  to  the
 Prime  Minister.  This  is  not  for  hoarding.
 Even  for  small  business  people  for  loans
 upto  Rs.  ]  lakh  it  is  stopped  by  the  direc-
 tions  of  the  Reserve  Bank.  If  it  was  done
 before  nationalisation,  I  would  not  have  any
 grudge.  But  after  nationalisation  this  bann-
 ing  of  loans  to  small  business  is  virtually

 like  putting  the  cart  before  the  horse.

 SHRI  P  C.  SETHI:  There  is  no  stop-
 page  of  loans  to  small  industry  or  traders  as
 has  been  pointed  out  by  the  hon,  Member.
 What  the  Reserve  Bank  has  done  is  that  any
 loan  which  is  over  and  above  Rs.  5  lakhs
 has  te  be  scrutinised  by  them  besides  this,
 as  I  pointed  out,  certain  restriclion  on  loans
 for  certain  commodities  have  been  imposed,
 There  is  no  stoppage  of  loans  to  smal
 industry  or  the  trader.  No  instructions  to
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 this  effect  have  been  given  by  the  Reserve
 Bank,

 SHRI  K.  SURYANARAYANA  :  The
 hon,  Minister  in  reply  to  part  (e)  of  the
 question  stated  that  small  farmers  are  being
 given  preference  by  the  Banks,  What  is
 the  definition  of  small  farmers  ?  What  is
 the  acre  he  has  to  hold,  of  dry  land  or  wet
 land,  for  example  ?  What  is  the  definition
 of  this  term  ‘small  farmer’?  That  is  what
 I  would  like  to  know.

 SHRI  P.  C.  SETHI  :  Sir,  it  is  very
 difficult  to  give  a  definite  and  precise  defini-
 tion  of  small  farmer.  It  would  depend
 upon  area  to  area  and  State  to  State  and
 whether  the  land  is  wet  or  dry,  whether  the
 land  is  irrigated  or  unirrigated,  what  is  the
 price  of  the  land,  what  is  the  produce,  etc.
 Therefore  it  is  not  possible  to  define  that
 accurately.

 श्री  प्टल  बिहारी  वाजपेयों  :  अध्यक्ष
 महोदय,  क्या  यह  सच  है  कि  जब  सरकार  ने
 निजी  बंकों  को  हाथ  में  लेने  का  फैसला  किया
 तो  कर्जा  देने  में  उदारता  बरती  गई  थी,  कर्जा
 देने  के  सरल  नियम  बनाये  गए  थे  लेकिन  प्रब
 रिज  बेक  ने  ऐसे  आदेश  दिए  हैं  जिसके  भ्रनुसार
 बिना  जमानत  के  छोटे  किसानों,  कारीगरों  और
 टैक्सी  वालों  के  लिए  कर्जा  लेना  सम्भव  नहीं
 है?  कया  मत्त्री  महोदय,  रिजर्व  बैंक  ने  जितने
 भी  रेस्ट्रिक्टिव  श्रार्ड्स  जारी  किये  हैं,  उन  सबकी
 एक  प्रति  सभा  पटल  पर  रखने  की  कृपा  करेंगे  ?

 क्री  रवि  राय  :  में  भी  वाजपेयी  जी  का
 समर्थन  करता  हूँ  कि  सभा  पटल  पर  सभी
 सर्कलर्स  रखे  जाने  चाहिए।

 SHRI  ए.  0.  SETHI  :  So  far  as  the
 restrictive  order  issued  by  the  Reserve  Bank
 is  concerned,  I  would  certainly  get  the
 information  and  pass  it  on  to  the  hon.
 Member.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Let  it  be  done  tomorrow.

 SHRI  ०,  C,  SETHI  :  I  would  like  to
 point  out  to  the  hon,  Member  that  the
 Reserve  Bank  has  not  made  these  terms
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 more  restrictive,  and  they  have  not  issued
 any  instructions  that  loans  should  not  be
 advanced  to  small  traders  or  farmers,  On
 the  contrary,  as  I  pointed  out  in  my  reply
 to  the  first  question,  they  are  trying  to  be
 more  liberal,  as  far  as  the  question  of
 security  and  other  things  are  concerned.  But
 as  far  as  loans  to  rickshawalahs  and  scooter
 walahs  are  concerned,  certain  marging  Is  to
 be  there,  20%  to  30%  depending  upon  the
 type  of  the  loan,  and  loan  is  given.  It  is
 Not  correct  to  say  that  restrictions  on  these
 things  have  been  imposed  by  the  Reserve
 Bank.

 SHRI  5.  KUNDU  :  Specifically  I  will
 ask  about  the  small  Bank.  The  question  is
 about  the  small  Bank.  I  would  plead  for  the
 smal!  mao  and  small  Bank.

 MR,  SPEAKER  :  I  will  make  it  clear
 that  no  preamble  and  no  Introduction  is
 necessary.  Please  come  straight  to  the
 question,

 SHRIS  KUNDU  :  I  am  putting  a
 straight  question.  The  rate  of  interest
 on  loan  by  the  Reserve  Bank  to  the  small
 banks,  cooperative  banks  and  scheduled
 bank  is  about  2%  or  24  percent.  But  when
 they  disburse  it  they  charge  9  to  ll  per  cent.
 By  this  the  worst  sufferces  are  the  poor
 farmers  and  traders.  So,  is  the  Government
 going  to  do  anything  to  remove  this  hard-
 ship  ?  Also,  I  want  to  know,  what  is  the
 concept  of  the  term  creditworthiness’  ?  What
 is  the  meaning  of  ‘small  farmer’  or  ‘small
 trader’  ?  How  small  should  he  be.  How  are
 you  going  to  do  it?  In  my  constituency  one
 Harijan  and  one  Muslim  applied  for  a  loan
 of  Rs.  5,000  and  Rs.  1,500  respectively  but
 so  far  they  have  not  gotit.  As  per  Rules
 Names  should  not  be  mentioned  and  so  J
 have  not  given  names.  I  brought  {t  to  the
 notice  of  the  hon,  Minister,  The  hon.
 Minister  said  he  would  examine,  J  want
 these  two  questions  to  be  specifically  answered
 by  the  Minister.

 SHRI  P.  C.  SETHI  :  So  far  as  the
 criteria  for  giving  loan  concerned,  various
 factors  are  to  be  taken  into  account,  namely,
 the  productive  capacity  and  the  integrity  of
 the  person  who  is  taking  the  loan,  etc.  The
 loan  advanced  must  be  received  back,  and
 from  that  point  of  view  certain  criteria  have
 to  be  followed.  But,  at  the  same  time,  the
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 hon,  Member  has  pointed  out  certain  cases
 and  as  I  had  told  him  during  the  Half  an-
 Hour  Discussion,  I  am  looking  in  to  the
 matter  and  I  shall  refer  it  back  to  the  Hon,
 Member.

 SHRI  5.  KUNDU  :  What  about  the
 rate  of  interest  given  from  the  Reserve
 Bank  to  the  cooperative  banks  and  small
 banks,

 SHRI  P.  C.  SETHI  :  In  respect  of
 various  commercial  or  scheduled  banks  are
 concerned  the  rate  cf  interest  is  4b  per  cent
 for  certain  types  of  Loans.  The  rate
 also  depends  on  bank’s  liquidity  ratio.
 The  banks  bave  to  keep  a_  certain
 margin  depending  upon  the  working  of  the
 bank  and  from  all  these  points  of  view  loans
 are  advanced  by  them,  as  I  pointed  out
 carlier  at  the  rate  of  8  per  cent  to  Oy  per
 cent  or  so  depending  upon  the  period  of  the
 loan.

 SHRI  SHASHI  RANJAN  While
 replying,  the  hon.  Minister  said  that  to-day
 the  Banks  do  transact  business  in  the  local
 languages.  May  I  know,  if  the  hon.  Minister
 is  aware  that  even  to-day  the  State  Bank
 does  not  rccept  eny  signature  other  than
 in  English  language  7  The  State  Bank  and
 the  other  banks  do  not  hold  any  guarantee
 for  wrong  payment  in  respect  of  signature
 ether  than  in  Hindi.  May  I,  therefore,  know
 whether  the  Minister  will  issue  instructions
 to  the  State  Bank  and  other  banks  to  accept
 the  signatures  In  the  local  languages  7

 SHRI  P.  0.  SETHI  :  I  think  I  have  also
 said  that  we  have  issued  instructions.  They
 are  doing  this  as  for  as  possible.  But,  it
 will  take  some  time  to  switch  over  fo  the
 local  Janguages.  This  I  have  also  said,

 SHRI  SURENDRANATH  DWIVEDY  :
 Sir,  the  Minister  just  now  said  that  the
 condition  poor  farmer  varies  from  State  to
 Siete.  Does  he  realise  this  ?  If  this  is  the
 circular  issued  by  the  Government  to  the
 banks,  then  necessarily  mo  poor  farmers
 would  be  benefited  anywhere.  Who  will
 determine  as  to  who  is  the  poor  farmer  who
 is  eligible  for  the  credit  ?  If  this  is  left  to
 the  officer  concerned,  I  do  not  think  any
 poor  farmer  anywhere  would  be  benefited.
 T-eant  to  know,  therefore,  whether  they  are

 हुए  नए  (o  issue  a  circular  defining  as  to  who
 is  a  poor  farmer  who  can  be  given  loans  ?
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 Are  they  going  to  do  this  or  are  they  going
 to  leave  this  to  the  sweet-will  of  the  officer  ?

 SHRI  P.C,  SETHI:  The  loan  should
 be  extended  to  the  poorest  of  the  poor,  And
 there  can  be  no  restriction  on  financing
 loans  to  the  poor  farmers.  We  want  the
 poorest  of  the  poor  to  be  helped.

 SHRI  Ss.  XAVIER  :  Many  of  the  applica-
 tions  for  the  bank  loans  are  from  the  small
 business  people  who  want  to  conduct  small
 business.  But,  the  applications  from  the
 agriculturists  have  been  turned  down  on  the
 ground  that  their  applications  are  not  forth-
 coming  with  proper  and  sufficient  security.

 I  want  to  ask  the  Government  whether
 they  are  going  to  issue  instructions  to  the
 local  agents  to  east  the  conditions  with
 regard  to  security,  Otherwise  there  is  no
 meaning  in  giving  the  loans.  Is  the  Govern-
 ment  prepared  to  ease  the  conditions  of
 security  ?

 SHRI  P.  C.  SETHI:  I  fully  agree  with
 the  hon,  Member  that  as  far  as  loan  applica-
 tions  are  concerned,  their  processing  should
 be  sticamlined  so  as  to  dispose  them  of
 expeditiously.  From  this  point  of  view,  we
 have  already  asked  the  Reserve  Bank  to
 issue  suitable  guidelines  and  instructions  to
 the  banks  in  all  parts  of  the  country  to  see
 that  the  do  not  take  long  to  process  the
 applications  Processing  of  applications  of
 course  docs  take  time.  And  the  Res-:rve
 Bank  and  the  Government  are  seized  of  this.

 SHRI  S  KANDAPPAN  :  In  answer  to
 the  main  question,  the  hon.  Minister  stated
 that  the  small  banks  have  oot  succeeded  in
 mobilising  the  deposits  to  the  extent  that
 they  would  like  them  to  do.  I  would  like  to
 know  from  the  hon  Minister--when  we  talk
 about  mobilisation  or  mopping  up  of  the
 surpluse  wealth  in  the  raral  ‘areas,  the  main
 difficulty  being  the  low  rate  of  interest  given
 on  the  deposits,  whether  at  any  time,  the
 Government  considered  increasing  the
 interest  rate  on  the  deposits  ?  If  so,  what  is
 the  position  in  this  regard  ?

 SHRI  P.  C.  SETHI:  Whatever  figures  I
 have  given  are  with  regard  to  the  busy
 Season.  Between  19th  July,  I968  and
 28  1.69,  the  total  deposits  increased  was
 Rs,  3I8  crores  whereas  between  8th  July,

 969  and  27-3-I970,  the  deposit  increased  by
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 Rs.  339.9  crores.  Though  I  have  given  the
 figures  fcr  this  period,  the  deposit  has  not
 increased  to  an  appreciable  extent.

 SHRI  5.  KANDAPPAN  :  My  question
 is  slightly  differe:t.  There  is  a  lot  of  money
 advanced  by  the  usurious  money-  lenders  in
 the  rural  areas.  They  charge  a  high  rate  of
 interest.  They  do  not  invest  in  various
 banks  hecause  the  interest  on  their  deposits
 is  very  meagre.  It  is  not  at  all  attractive  to
 farmers.  In  that  context  I  want  to  know
 whether  the  Government  has  considered  this
 aspect  specifically  while  mopping  up  resources
 in  the  rural  areas  to  raise  the  interest  rates
 so  that  these  people  may  not  fall  a  victim  to
 the  usurious  money-lenders.

 SHRI  P.C.  SETHI:  I  agree  with  the
 Hon,  Member.  I  would  like  to  say  that  the
 Reserve  Bank  has  recently  raised  the  interest
 tate  by  half  a  per  cent  on  longer  term
 deposits.

 SHRI  S.  KANDAPPAN  :  What
 rate  now  ?  Let  him  tell  us  the  figure.

 is  the

 SHRI  P.  C.  SETHI:  |  do  not  readily
 have  the  rate  of  interest  now  given  on  the
 deposits,  But  the  main  question  is  this.  If
 the  deposits  have  to  be  mobilised,  the  rate
 has  to  be  raised  ;  if  the  rate  has  to  be  raised
 considerably,  then  the  question  would  arise
 that  automatically  or  correspondingly,  the
 rate  of  interest  on  the  loans  would  also  in-
 crease.  At  one  time,  there  is  a  demand  for
 lowering  the  rate,  and  at  the  same  time,
 there  is  a  demand  for  increasing  the  deposite
 mobilisation.

 SHRI  S.  KANDAPPAN  :  But  the  pre-
 vailing  rate  in  the  rural  areas  is  20  to  25
 per  cent,  That  is  the  interest  rate  charged
 by  the  monsylenders.

 SHRI  K.  LAKKAPPA:  The  problem
 that  we  have  seen  after  the  nationalisation  of
 banks  is  a  problem  that  has  to  be  attended
 to  in  all  seriousness.  It  is  highly  reprehensi-
 ble  that  after  nationalisation  of  banks,
 Government  have  failed  to  re-organise  the
 whole  thing.  It  is  mot  the  Reserve  Bank
 alone  which  is  channelising  the  loans  to  the
 farmers  and  smal!  industrialists  and  the  small
 rikshaw  wallahs,  but  the  who'e  hierarchy  of
 officers,  the  same  officers  who  are  working
 there  even  after  nationalisation  of  banks  have
 a  conspiracy  to  scuttle  the  whole  purpose  of
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 nationalisation,  and  everywhere  corruption  is
 ramapant.  Without  their  being  paid  some
 monty,  they  are  not  advancing  any  loans
 fo  any  farmer,  This  is  happening  in
 my  ow  constituency  in  my  constituency,
 in  Gubbi,  the  agent  who  is  working
 in  the  bank  there  is  demanding  money  for
 ever)  application  by  a  farmer,  and  hundreds
 of  farmers  have  had  to  pay  money  for
 getting  loans.  This  is  the  picture  after
 nationatiialion,  In  order  to  effectively  realise
 the  purpose  of  nationalisation,  may  I  know
 whether  Government  will  pull  up  all  the
 civil  servants  who  are  operating  there  and  who
 are  trying  to  scuttle  the  purpose  of  nationali-
 sation  ?  What  is  the  reaction  of  Government
 in  this  regard  ?

 SHRI  P.C.  SETHI:  We  shall  strenly
 deal  with  any  attempt  to  defeat  the  very  pur-
 pose  of  nationalisation  ;  certainly,  some
 complaints  of  this  nature  have  come  to  the
 nolice  of  Government,  und  we  have  taken  a
 serious  view  of  it,  and  we  are  examining  the
 matter.  As  I  have  pointed  out,  we  have
 recently  asked  the  Reserve  Bank  to  stream-
 line  the  entire  procedure  for  disposal  of  loan
 applications,  so  that  such  types  of  com-
 plaints  do  not  arise.  But  we  also  depeod  on
 the  co-operation  of  the  hon.  Members  to
 make  bank  nationalisation  a  great  success,

 SHRI  NAMBIAR  :  While  Government's
 policy  is  to  liberalise  loans  to  Small  Scale
 Industries  and  the  farmers,  and  to  curb  the
 loans  given  to  big  businessmen  so  that  they
 may  not  be  allowed  to  corner  foodstuffs  and
 other  items,  I  am  informed  that  the  big  busi-
 nessmen  and  tycoons  are  getting  loans  from
 the  banks  so  that  they  could  corner  food-
 stuffs  and  other  items  just  as  they  had  been
 getting  prior  to  nationalisation.  Will  Govern-
 ment  see  that  such  practices  are  put  an
 end  to  thoroughly  so  that  such  tycoons  do
 not  get  any  loans  and  thereby  cheat  and  rob
 the  people  of  this  country  7

 SHRI  P.  C.  SETHI:  There  is  contra-
 diction  in  the  demands  made  by  Shri  Atal
 Bihari  Vajpayee,  Shri  V.  Krishnamoorthy
 and  Shri  Nambiar.  The  Reserve  Bank  has
 already  taken  action  and  issued  restrictive
 orders  with  regard  to  these  items,  but  not
 with  regard  to  advancing  loans  to  small
 traders,  farmers  and  industrialists.

 SHRI  BAL  RAJ  MADHOK  :  We  should
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 have  a  discussion  on  the  working  of  the
 nationalised  banks.  They  have  become  dens
 of  corruption.

 Built-up  Area  of  the  Unapproved  Colonies
 under  D.  D.  A.

 +
 SHRI  YASHWANT  SINGH

 KUSHWAH  :
 SHRI  SHARDA  NAND  :
 SHRI  BRIJ  RAJ  SINGH—

 KOTAH  :
 SHRI  T.  P.  SHAH  :
 SHRI  RANJEET  SINGH  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  built-up
 area  of  the  unapproved  colonies  under  the
 Delhi  Development  Authority,  situated  on
 Patparganj  Road  and  falling  in  Zones  EBS
 and  E-l2,  has  been  finally  excluded  from  the
 purview  of  allotment  of  land  to  the  Co-
 operative  Housing  Societies  ;

 (b)  if  so,  whether  the  plan  of  allotment
 of  land  to  the  Co-operative  Housing  Societies
 for  Eastern  Zone  is  being  amended  accord-
 ingly  ;

 (c)  whether  the  Delhi  Administration  is
 considering  any  scheme  to  develop  these
 colonics  with  minimum  dislocation  to  the
 houses  already  built-up,  after  realising  deve-
 lopment  charges  ;  and

 (d)  if  not,  the  difficulties  being  experienced
 by  Government  in  this  regard  ?

 *  686.

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  Under  the  pre-
 sent  policy,  only  the  built-up  areas  of  un-
 authorised  colonies,  which  came  into  exis-
 tence  prior  to  February,  1967,  will  be  ex-
 cluded  from  the  purview  of  allotment  to  Co-
 operative  Housing  Societies  and  considered
 for  regularisation,  provided  they  conform  to
 the  land-use  stipulated  in  the  Master  Plan
 and  they  can  be  fitted  into  a  proper  layout/
 service  plan.

 (b)  Not  at  present.
 ‘eo  Yes,  Sir;  only  those  unauthorised

 colonies,  which  came  into  existence  before
 the  Ist  February,  1967,  will  be  developed  on
 these  lines,
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 (d)  Does  not  arise.

 श्री  यशवन्त  सिह  कुशवाहु  :  मंत्री  जी
 बतायेंगे  कि  पटपड़  गंज  क्षेत्र  के  निवासियों  द्वारा
 क्या  दिल्‍ली  प्रशासन  को  आवेदन  पत्र  दिये  गये
 थे  ?  यदि  हां,  तो  क्या  उनका  निदान  हो  गया
 है,  शौर  उसका  साराँश  क्‍या  है  ?  क्‍या  मंत्री  जी

 यह  भी  बतायेंगे  कि  श्रगर  इस  तरह  के  सुधार
 किये  गये  तो  उन  सुधारों  की  योजना  पर
 कितना  खर्च  शासन  उठायेगा  और  कितना  खर्च
 उन  मकान  वालों  को  वहन  करना  पड़ेगा  ?

 SHRI  K.  K.  SHAH:  There  are  204  names,
 It  is  difficult  to  find  out  the  name.  If  the
 hon,  member  wants  that  information,  he  may
 write  to  me  ;  |  will  give  it.

 So  far  as  expe  of  develop  are
 concerned,  formerly  they  were  fixed  at
 Rs,  7505  but  in  view  of  the  increased
 costs,  they  have  now  been  fixed  at  Rs.  I5.

 श्री  यशवंत  सिह  कुशवाह  :  भ्रध्यक्ष  महोदय,
 मूल  प्रदन  के  (ए)  भाग  में  ही  यह  सूचना  मैने
 मांगी  थी,  लेकिन  मंत्री  जी  कह  रहे  हैं  कि उसकी
 जानकारी  बाद  में  दे  सकेंगे  1  में  मंत्री  जी  से  यह
 भी  जानना  चाहता  हूँ  कि  यह  जो  श्रनधिकृत
 बस्तियां  हैं  उनका  विकास  करने  के  लिए,  और
 जो  भुग्गी-फोंपड़ी  की  समस्या  है  इसको  हल
 करने  के  लिए  क्‍या  कोई  मास्टर  प्लान  बनाये
 गये  हैं  ?  यदि  हाँ,  तो  उसमें  इस  समस्या  को
 हल  करने  म॑  कितने  समय  में  कामयाबी  हासिल
 करने  का  इरादा  है  ?

 SHRI  K.  K.  SHAH  :  प्रध्यक्ष  महोदय,  यह
 सवाल  कई  दफा  इस  सदन  में  डिस्कस  हों  चुका
 है  ।

 Unauthorised  colonies  are  quite  different
 from  juggis  and  jhompris,  They  are  colonies
 which  have  come  into  existence  on  the  lands
 which  belong  to  them  but  in  respect  of
 which  the  permission  of  the  Municipality  or
 the  DDA  was  not  taken  for  dividing  the  land
 into  plots  and  for  constructing  buildings.

 Juggis  and  jhompris  are  unauthorised  in
 the  sense  that  the  land  does  not  belong  to
 them  ;  they  have  not  taken  permission  and
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 they  have  put  up  structures  thereon.  In
 respect  of  both,  schemes  have  been  formu-
 lated.

 श्री  बलराज  मधोक  :  मंत्री  महोदय  ने

 कहा  है  कि  जो  कालोनीज  फरवरी  1967  के

 पहले  की  बनी  हुई  हैं  उनको  रेगुलराइज  कर
 देंगे  ।  ऐसी  कालोनीज  ऐसे  ऐरिया  में  पड़ती  हैं
 जिनको  मास्टर  प्लान  में  ग्रीन  बैल्ट  कहा  गया

 है,  शौर  ऐसी  40  कालोनीज  है।  में  जानना

 चाहता  हूं  कि  वहां  पर  जो  बिल्ट  अप  एरिया  है
 उसको  रेगुलराइज  करने  क  लिये  क्‍या  मास्टर
 प्लान  को  भी  अमेंड  करेंगे  ?

 क्या  यह  तथ्य  है  कि  दिल्‍ली  म्युनिसिपल
 कारपोरेशन  और  दिल्ली  मेट्रोपालिटन  काउंसिल
 ने  सर्व  सम्मति  से  प्रस्ताव  पास  करके  भेजे  हैं  कि
 मास्टर  प्लान  को  अमेंड  किया  जाय  1  तो  में
 जानना  चाहता  हैं  कि  उसके  बारे  में  श्रापकी
 क्या  प्रतिक्रिया  है  ताकि  यह  कालोनीज  जो
 ग्रोन  बैल्ट  में  पड़ती  हैं  उनको  भी  रेगुलराइज
 किया  जा  सके  ?

 शनी  के०  के०  शाह:  इन्होंने  इतना  फर्क
 किया  है  कि  जो  ऐग्रीकल्चरल  ग्रीन  बेल्ट  है.  उस
 को  मोडिफाई  करने  के  लिए  कहा  है  और  वह
 विचाराधीन  है  लेकिम  मास्टर  प्लान  के  वारे
 में  नहीं  कहा  है।

 क्री  बलराज  मधोक  :  कब  तक  करेंगे  |

 थी  Bo  Ho  शाह  :  जल्दी  कर  देंगे

 श्री  हुकम  चन्द  कछवाय :.  मंत्री  जी  ने
 बताया  कि  जो  गैर  कानूनी  कालोनीज  बनी  हैं
 उन्होंने  नगर  पाश्चिका  की  इजाजत  नहीं  ली  है,
 धौर  उनकी  जमीनें  बन  गई  हैं  बहुत  सी
 कालोनीज  गैर-कानूनी  बनी  हैं,  नगरपालिका  से
 इजाजत  नहीं  ली  शोर  बनी  हुई  हैं,  लेकिन

 उन्हें  बिजली  मिली  हुई  है,  उन्हें  नल  मिला  हुभा
 है,  उनके  यहां  टेलीफोन  लगा  हुआ  है,  लाइन
 मिली  हुई  है,  बहू  लोग  हाउस  टैक्स  चुकाते  हैं,
 इसके  बाद  भी  झापका  कहता  है  कि  यह
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 कालोनीज  गलत  ढंग  से  बनी  हुई  है।  तो  मैं
 जानना  चाहता  हूं  कि  जब  गलत  ढंग  से  बनी  हुई
 हैंतो  उनको  प्रापने  बिजली  क्‍यों  दी  ?
 टेलीफोन  की  लाइन  आपने  क्‍यों  दी  शझौर
 नल  क्‍यों  दिये  हाउप्त  टैक्स  ाप  उनसे  क्‍यों  लेते

 हैं  ? यह  सब  लेने  के  बांद  भी  और  यह  सारी
 चीज़ें  होने  के  बाद  भी  श्रापका  कहना  है  कि  यह
 गलत  ढंग  से  बनी  हुई  हैं  तो  मैं  कहूंगा  कि  इस
 प्रकार  की  दिल्‍ली  के  अन्दर  बहुत  सी  कालोनियां
 हैं  तो  क्‍या  उनका  सर्वे  कराकर  और  उन्हें
 जायज  करार  देकर  उन्हें  रेगुलर  भर्थात्‌  स्थाई
 घोषित  करने  की  योजना  सरकार  की  है  ?

 श्री०  के०  के०  शाह  :  दिल्‍ली  में  ऐसी  कुल
 204  कालोनियां  हैं  -  उनमें  से करीब  03  तो
 रेगुलराइज  हो  गई  हैं  L0l  का  सवाल  बाकी
 रहता  है  जिनमें  सो  आधी  के  लगभग  नियमित
 होने  वाली  हैं  |  जैसा  मैंने  सवाल  के  मूल  उत्तर
 में  बतलाया  है  फरवरी  967  के  पहले  बनी

 हुई  अनऐथो  राइज्ड  कालोनीज  को  रेगुलराइज
 करने  के  बारे  में  कंसिडर  किया  जायेगा  बाकी
 उन्हें  मास्टर  प्लान  के  लंड  यूज  से  कनफोर्मे
 करना  पड़ेगा  आर्थात्‌  स्कूल  के  लिए  ज्ञो  जगह
 चाहिए  या  रास्ते  श्रादि  बनाने  के  लिए  जो  जगह
 चाहिए  उसके  लिये  इन  कालोनीज  के  पास  से
 जमीन  लेनी  पड़ेगी......  (व्यक्षणान)  विजली
 पानी  की  श्राज  से  नहीं  नपितु  कई  साल  से  मांग
 आई  है...  oo  (ध्यवधान)

 _. सब्यक्ष  महोदय  :  बस  काफी  हो  चुका  |
 झब  में  अगला  सवाल  पुकार  घधुका  हूं।

 श्री  हुकम  चम्द  कछवाय  :  इनके  पीछे  पड़ने
 से  ही  काम  होता  है  |

 Cost  Effectiveness  of  Family  Planoing

 +

 91688.  SHRI  KANWAR  LAL
 GUPT.
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 SHRI  SURAJ  BHAN:
 Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  Government  have  calculated
 the  cost  effectiveness  o!  family  planning  ;

 (b)  if  so,  the  details  thereof  ;  and
 ©)  the  number  of  birth  controlled  dur-

 ing  the  last  three  years  and  the  total  amount
 spent  on  family  planning  in  that  period  ?

 THE  MINISTEK  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5.
 CHANDRASEKHAR}:  Cost  effectiveness
 of  Family  Planning  Programme  for  the
 country  as  a  whole  has  not  yet  been  calcu-
 lated  though  there  have  been  ad  Age  studies
 in  this  regard.

 (b)  Does  not  arise.
 (c)  It  is  estimated  that  31.65  lakh  births

 have  been  averted  during  the  years  ‘1967-68.
 1968-69,  and  ‘1969-70.  The  total  estimated
 expenditure  for  the  same  period  is  R,  9633.85
 Jakbs,  Asa  result  of  the  Family  Planning
 work  done  till  1969-70  the  total  of  births
 likely  to  be  prevented  will  be  of  the  order  of
 80  lakhs  by  978-79.

 श्री  कंवर  लाल  गुप्त  :  भ्रध्यक्ष  महोदय,
 फैमिलीं  प्लानिंग  का  प्रोग्राम  बहुत  बड़ा  प्रोग्राम

 है  1  यह  दार्म  की  बात  है  कि  सरकार  ने  झभी
 तक  उसकी  कौस्ट  एफंक्टिवनैस  को  मालूम  नहीं
 किया  ।  जो  ऐडहोक  स्टडीज  आपने  की  है  उन

 ऐड  हौक  स्टडीज  का  रेजल्ट  क्‍या  है  झौर  क्‍या

 यह  सही  नहीं  है  कि  सरकार  उसे  बतलाना'  नहीं
 जाहती  क्योंकि  जो  स्टडी  प्रमी  तक  की  है  उसके

 मुताबिक  यह  जो  फैमिली  प्लानिंग  का  प्रोग्राम

 है  बहू  ठीक  नहीं  बैठता  उसका  खर्चा  ज्यादा  है
 और  उसका  रेजल्ट  कम  है  ?

 दूसरा  मेरा  सवाल  है  कि  क्या  यह  बात  भी

 सही  है  कि  झोर  क्‍या  मंत्री  महोदय  बतलायेंगे
 कि  फोर्थ  प्लान  के  बाद  हिन्दुस्तान  में  र्थ  रेट
 जो  कि  बहुत  ज्यादा  हैं  वह  कितनी  कम  हो
 जाबगी  ?
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 DR.  Ss.  CHANDRASEKHAR  :  We  have
 made  several  very  detailed  studies,  and  with
 your  permission,  if  the  hon.  Member  is  in-
 terested,  I  would  like  to  place  them  on  the
 Table  of  the  House,  because  we  have  cited
 therein  several  articles  and  papers  and
 worked  with  mathematical  sophistication,  and
 Ido  not  think  it  is  justifiable  to  take  the
 time  of  the  hon,  House,  but  I  will  tell  Mr.
 Gupta  that  roughly  a  concensus  has  been
 reached  that  the  cost  works  out,  taking  into
 consideration  everything,  to  about  Rs.  130,
 This  we  can  try  to  bring  down  if  it  is  done
 on  a  mass  scale,  At  the  same  time,  we  want
 to  be  sure  that  there  is  no  clement  of  cor-
 ruption  creeping  in.

 As  for  the  other  question  that  ithe  hon.
 Member  asked,  I  would  give  him  some
 rough  idea  by  which  he  can  himself  do  the
 calculation.  One  sterilisation  is  taken  to  pre-
 vent  I.5  births  in  ten  years,  and  one  IUCD
 prevents  0.5  birth  in  five  years  ;  72  pieces  of
 condoms  prevent  0.75  births  in  two  years,
 or  500  should  be  had  t>  prevent  one  birth.
 If  we  have  done  roughly  more  than  7  million
 sterilisations  and  if  each  sterilisation  prevents
 1s  births,  you  could  say  we  have  prevented
 more  than  0  million  births.

 SHRI  KANWAR  LAL  GUPTA:  Will
 the  birth  rate  be  reduced  in  the  Fourth
 Plan  ?

 DR.  8.  CHANDRASEKHAR:  If  the
 present  plane  go  according  to  the  way  they
 have  been  going,—  sometimes  sterilisation  are
 going  up,  sometimes  IUCD  eo  cown—and
 hoping  that  the  momentum  will  be  kept  up,
 we  do  hope  to  reduce  the  birth  rate.  Already,
 in  certain  parts  of  India,  the  birth  rate  has
 registered  a  decline,  but  these  are  only  small
 pockets  where  intensive  work  has  been  done.
 We  hope  and  trust  that  as  a  result  of  conti-
 nuous  work,  these  pockets  will  become  a
 national  trend  and  we  sball  be  able  to  de-
 monstrate  a  definite  decline  in  the  birth  rate
 by  ‘1974,

 श्री  कंजर  लाल  गुप्त  :  ज्यादातर  यह
 फैमिली  प्लानिंग  दाहरों  में  होती  है  गांवों  में
 झभी  तक  यह  पापुलर  नहीं  हुई  है  विशेषत:  जो
 गरीब  व  निर्षन  वर्ग  है,  शैडयूल्ड  कास्ट्स  ऐंड
 बेकवर्ड  ऐरियाज  हैं  वहां  पर  अभी  तक  यह
 फैमिली  प्लानिंग  प्रोग्राम  पहुंचा  नहीं  है  नतीजा
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 यह  है  कि  उनको  इससे  कोई  लाभ  नहीं  हो  रहा
 है  कपा  पझ्रापने  इस  बारे  में  स्टडी  किया  है  कि
 गांवों  में शौर  ऐसे बैकवर्ड  ऐरियाज  में  जहां
 शैड्यूल्ड  कास्ट्स  श्रौर  गरीब  लोग  रहते  हैं  इस
 फैमिली  प्लानिंग  का  कितना  इम्पैक्ट  हुआ है
 और  क्या  सरकार  कोई  कानून  के  जरिये  कितनी

 बड़ी  एक  फैमिली  हो,  कितने  एक  व्यक्ति  के
 श्रघिक  से  अधिक  बच्चे  हों  उस  पर  कोई  सीलिंग
 लगाने  को  तैयार  है  ?  दूसरे  कोई  व्यक्ति  जबकि

 वह  एलक्शन  लड़ना  चाहते  हैं  गवर्नर  या

 राष्ट्रपति  बनना  चाहता  है  तो  ऐसे  व्यक्ति  के
 ऊपर  यह  बच्चों  सम्बन्धी  कोई  एक  सीलिंग
 लगाने  का  सरकार  का  विचार  है?

 DR,  Ss.  CHANDRASEKHAR  :  The  hon.
 Member  has  asked  several  questions.  As  for
 his  first  question,  I  am  inclined  to  agree  with
 him  that  our  performance  in  giving  moti-
 vation  among  the  rural  population  is  con-
 siderably  less  than  the  urban  population.
 But  the  hon.  Member  will  be  surprised  to
 know  that  the  majority  of  sterilisations  ha:
 been  done  in  the  rural  areas,  and  not  in  the
 urban  areas.  As  for  his  second  question,  why
 in  backward  areas  they  do  not  come  forward,
 the  season  is  simple.  Higher  education,
 higher  income,  highvr  intelligence  and  higher
 aspirations  lead  to  higher  motivation.  People
 without  these  things  naturally  do  not  come
 forward,  We  have  various  schemes  but  I  do
 noi  have  the  time  to  elaborate  now.  The
 third  question  was  about  legislation,

 SHRI  KANWAR  LAL  GUPTA  :  Ceiling
 on  children,

 DR.  S.  CHANDRASEKHAR  :  That  is
 not  possible.  Sometime  back  the  Maharashtra
 Government  suggested  that  we  should  make
 sterilisation  compulsory  for  persons  who  have
 three  children  or  more.  The  Law  Ministry
 said  we  could  not  do  so  and  we  were  also
 not  in  favour  of  any  conpulsion  like  this  in
 this  matter  (fnterruprions-)

 SHRI  KANWAR  LAL  GUPTA:  My
 jan!  question  related  to  Governors  and  other
 ajgoitaries  having  more  than  twelve  children.
 J  Deed  not  name  them;  you  know  it,  One
 fot@er  Speaker  had  a  dozen  children,
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 MR.  SPEAKER:  I  have  made  up  for
 that.

 SHRI  KANWAR  LAL  GUPTA  :  We  do
 not  want  to  have  any  restriction  on  you.

 MR.  Thank
 much,

 SPEAKER  :  you  very

 SHRI  SONAVANE  :  While  asking  the
 question  the  Jan  Sangh  spokesman  was
 anxious  to  apply  the  ceiling  to  Scheduled
 Castes  and  Tribes

 SHRI  KANWAR  LAL  GUPTA:  Not  at
 all.  He  is  twisting  facts.

 SHRI  SONAVANE:  Will  there  be  any
 celling  irrespective  of  caste  or  creed  or
 religion  and,  if  so,  would  any  legislation  be
 brought  in?

 MR.  SPEAKER:  He  has  already  ans-
 wered  that  question.

 SHRI  KANWAR  LAL  GUPTA:  Thit
 was  my  question  too.

 SHRI  SONAVANE  :  You  were  against
 the  Scheduled  Castes  and  Tribes.........
 (Interruptions.)

 श्री  मोलह  प्रसाद  :  परिवार  नियोजन
 चलाने  के  लिए  सरकार  ने  कृत्रिम  साधनों  भ्रादि
 का  सहारा  लिया  है  तो  में  मंत्री  महोदय  से
 जानना  चाहता  हूं  कि  इन  कृत्रिम  साधनों  भौर
 उपायों  को  जिन्हें  कि  सरकार  ने  परिवार
 नियोजन  करने  के  लिए  भ्रपनाया  हुभा है  उनके
 प्रलावा  सरकार  ने  संयम  सम्बन्धी  कौन  कौस  से
 साधन  प्रपनाये  हैं  जिनसे  कि  संयम  वर्सा  जाकर
 हस  उद्देश्य  की  प्राप्ति  की  जा  सके  ?  सरकार  ने
 संयम  सम्बन्धी  कौन  कौन  से  उपाय  किये  हैं  जरा
 उनका  ब्यौरा  बतलाने  की  वह  कृपा  करें  ?

 DR.  5.  CHANDRASEKHAR:  Only
 scientifically  tested  and  approved  methods
 are  popularised  under  our  schemes  and  they
 are  four  ;  sterilisation,  which  includes  vasec-
 tomy  and  tubectomy:  IUCD  insertions,
 condoms  and  oral  contraceptives,  We  are
 also  in  favour  of  Brahmacharya,  late  marriage
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 and  any  such  other  method  which  he  may
 think  of.

 श्री  मोलहू  प्रसाद  :  हर  व्यक्ति  के  लिए
 अलग  घर  होना  चाहिए,  स्लग  चारपाई  होनी

 चाहिए,  भ्रलग  विस्तर  होना  चाहिए,  इसके  लिए
 झापने  क्‍या  किया  है  ?

 DR.  S.  CHANDRASEKHAR  :  It  is  a
 suggestion  for  action.  We  will  consider  it.

 SHORT  NOTICE  QUESTIONS

 दिल्‍ली  में  देशी  गेहूँ  के  मूल्य  में  बुद्धि
 +

 S.N.Q.  35.  श्री  हरवयाल  देवगुण  :
 श्री  बलराज  मधोक  :
 श्री  स्वन्तन्र  सिह  कोठारी  :
 श्री  रामस्वरूप  विद्यार्थी  :
 क्री  भारत  सिह  चौहान  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  सरकार
 ने  दिल्‍ली  में  6  मई,  970  से  देशी  गेहूँ  के  मूल्य
 में  6  रुपये  प्रति  क्विटल  वृद्धि  कर  दी  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  दिल्‍ली  के
 कार्यकारी  पार्षद  ने  उक्त  वृद्धि  का  विरोध  किया

 है  ;  भौर

 ग)  यदि  हां,  तो  इस  वृद्धि  के  क्‍या

 फारण  हैं  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND  Co-
 OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  The  issue  prices  of  red  wheat
 including  Mexican  varieties  produced  indi-
 genously  have  not  been  increased  from  last
 year’s  level  and  the  same  issue  price  of
 Rs,  78/-  per  quintal  continues,  Only  the
 price  of  amber-coloured  and  other  superior
 indigenous  varieties  of  wheat  have  been  in-
 creased  by  Rs.  6.00  and  fixed  at  Rs.  84.00
 per  quintal  with  effect  from  3rd  may,  1970,
 This  increase  in  price  of  the  superior  varieties
 applies  to  the  whole  country  and  not  for
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 Delhi  alone.  The  Lok  Sabha  was  informed
 of  the  proposed  increase  in  price  in  a  state-

 -ment  made  by  Minister  of  Food  and  Agri-
 culture  on  6-4-1970.

 (b)  A  letter  from  the  Executive  Council-
 lor,  Delhi,  opposing  the  raise  in  the  price  of
 wheat  in  Delhi  has  been  received  on  4-£-970.
 He  also  met  Minister  of  Food  and  Agri-
 culture  on  §&-5-I970  when  the  position  was
 explained  to  him.

 (c)  As  the  pooled  economic  cost  of
 wheat  has  increased  owing  to  reduction  in
 the  imported  content  of  wheat  and  the  issue
 price  of  Mexican  variety  is  being  maintained
 at  Rs.  78/-  per  quintal,  the  price  of  amber-
 coloured  and  other  superior  wheat  has  been
 increased  with  a  view  to  reduce  the  increasing
 burden  of  subsidy  on  the  national  ex-
 chequer.

 श्री  हरदयाल  बेबगुरा  :  खाद्यान्न  के
 राष्ट्रीयकरणा  सम्बन्धी  ध्यान  श्राकर्षण  प्रस्ताव
 के  उत्तर  में  खाद्य  मंत्री  ने  कहा  था  कि  फूड
 कारपोरेशन  की  नीयत  नफाखोरी  की  नहीं  है।
 प्रधान  मंत्री  जी  ने  भी  कहा  था  कि  हम  मंहगाई
 बढ़ने  नहीं  देंगे  ।  परन्तु  इस  एक  बात  से  उन्होंने
 दिल्ली  के  लाखों  मजदूरों,  भुग्गी  'कोपड़ी  वालों,
 बंधी  हुई  आमदनी  वाले  लोगों  पर  बौर  सारे
 देश  के  गरीब  लोगों  के  बजट  में  6  रु०  प्रतिमास
 की  वृद्धि  कर  दी  है  7  यह  उनका  समाजवाद  है  1
 मैं  पूछना  चाहता  हूं  कि  जिस  गेहूँ  की  उन्होंने
 कीमन  बढ़ाई  है,  क्या  उसकी  खरीदारी  की  कीमत

 बही  नहीं  है  जो  पहले  थी,  यानी  76  to  में
 वह  खरीद  रहे  हैं  |  उसमें  से  किसानों  को
 उन्होंने  कुछ  भी  हिस्सा  नहीं  दिया  है।  जब
 उन्होंने  किसानों  को  एक  भी  पैसा  ज्यादा  नहीं
 दिया  है  तब  देश  की  गरीब  जनता  पर  वह  यह
 नया  बोभ  क्‍यों  डाल  रहे  हैं  ?

 SHRI  ANNASAHIB  SHINDE:  I  am
 sorry.  He  is  an  intelligent  member,  but  he
 could  not  understand  my  reply,  I  really  fail
 to  understand  how  it  isa  burden  on  the
 poorer  section  of  the  society,  because  the
 prices  of  red  wheat  as  well  as  imported
 wheat  continue  to  be  the  same  Res.  78-/  per
 quintal  all  over  the  country.  If  you  go  to
 the  market,  you  will  find  that  superior
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 varieties  of  wheat  are  sold  at  higher  prices.
 But,  apart  from  that,  out  of  the  total
 quantity  of  wheat  issued  to  the  ration  shops
 and  fair  price  shops-——we  expect  that  5  million
 tonnes  would  be  issued  next  year  out  of
 which  this  quantity  of  superior  wheat  would
 be  .5  million  tonnes  only  1  to  5  per  cent
 would  be  the  superior  wheat,  and  that  too  is
 optional.  That  means,  those  consumers  who
 are  prepared  to  pay  the  higher  price  alone
 need  take  it.  Those  who  do  not  want  superior
 wheat  need  not  take  it.  As  far  as  the  poor
 section  of  the  society  is  concerned,  it  will
 continue  to  gct  wheat  at  the  same  price  at
 which  it  got  it  last  year.  ‘There  is  oO  question
 of  higher  prices  for  the  pourer  section.  That  is
 distorting  the  entire  picture.

 at  हरवयाल  वेवगुरा  :  श्रध्यक्ष  महोदय,
 मंत्री  महोदय  ने  यह  गलत  इन्फार्मशन  दी  है।
 या  तो  उनका  यह  उद्देश्य  है  कि  गरीब  लोग,
 वंघी  हुई  श्रामदनी  वाले  लोग  यह  गेहूं  खायें
 नहीं  ।  खुले  बाजार  में  गेहूँ  ४0  co  के  रेट  में
 था  1  चूंकि  जो  गेहूँ  मिलता  है  राशन  वी  दुकानों
 से  उससे  गुजारा  नहीं  होता  सलिए  लोग

 बाहर  से  सस्ता  गेहूं  लेते  हैँ  ;  झ्ापके  कीमत  बढ़ा
 देने  स ेउसकी  कीम;  में  भी  वृद्धि  हुई  है।  मैं

 आपसे  जानना  चाहता  हुं  कि  चूंकि  आपने  जो

 गेहूं  के  दामों  में  वृद्धि  को  है.  उसके  सम्बन्ध  में
 दिल्‍ली  ऐडमिनिस्ट्रेशन  ने  दिल्‍ली  की  जनता  की
 झोर  से  आपसे  अनुरोध  किया  है  कि  गौमत  न
 बढ़ाई  जाय,  इसलिए  कया  आप  इस  जन-विरोधी
 निर्शाय  पर  पुनविचार  करेंगे  झौर  जो  बढ़ोतरी
 झापने  की  उसको  वापस  लेंगे  ?

 SHRI  ANNASAHIB  SHINDE  :  I  must
 say  that  the  hon.  Meniber  is  deliberately  try-
 ing  to  distort  the  facts.  First  of  all,  I  do  not
 know  what  is  anti-people  in  this,  because  for
 90  per  cent  of  the  wheat  the  price  level  would
 be  the  same,  Moreover,  as  is  well-known  to
 the  hon.  Member,  there  is  no  restriction
 whatsoever  on  the  movemeot  and  trade  of
 wheat  in  the  whole  country  except  in  the
 rationed  areas  of  Calcutta  and  Bombay.  In
 the  city  of  Delhi  wheat  is  available  in  the
 open  market  in  abundant  quantity,  The  only
 point  is  that  those  who  are  interested  in  pur-
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 chasing  through  fair  price  shops,  they  will
 contiaue  to  get  at  their  choice,  at  their  option
 the  imported  and  indigenous  red  wheat  at  the
 same  price  at  which  they  were  getting  earlier.
 But  there  are  certain  classes  of  consumers  in
 the  country  who  would  like  to  have  superior
 wheat.  Those  higher  income  groups  who  are
 interested  in  purchasing  superior  wheat,  for
 them  amber-colour  wheat  would  be  available
 at  thelr  option  at  the  rate  of  Rs.  RA,

 श्री  हरवयाल  देवगुरा  :  मैं  यह  नहीं  कह
 रहा  हैँ।  पहले  जो  गेहूं  का  दाम  था  उसको  अब
 झापने  बढ़ा  दिया  है।  तब  शब  गरीब  लोगों  को
 फैसे  उसका  लाभ  मिलेगा  ?

 SHRI  BAL  RAJ  MADHOK  :  The  hon.
 Minister  is  trying  to  becom*  very  bha/a  and
 think  the  whole  country  and  all  the  parties
 consist  of  fools  and  he  is  the  only  wise  man.
 T  want  to  know  why  at  all  there  was  any
 need  for  raising  the  price  of  wheat  when
 there  is  no  increase  in  the  procurement
 price?  If  you  are  increasing  the  price  of
 wheat  which  is  only  meant  for  the  rich
 people,  then  it  is  not  to  be  issued  to  the  fair
 price  shops  because  only  the  poor  people  get
 their  supplies  from  the  ration  shops  and  fair
 price  shops  and  not  the  rich  poeple.  The  rich
 people  get  their  supplies  from  the  open  mar-
 ket.  So,  don’t  supply  this  high-priced  wheat
 to  the  ration  shops  and  fair  price  shops  which
 are  mainly  patronised  by  the  poor  people,
 the  poorer  sections  of  the  society.  Are  you
 prepared  to  do  that,  Let  the  rich  people,  if
 they  want  to  have  it  at  a  higher  price,  get  it
 from  the  open  market,

 SHRI  ANNASAHIB  SHINDE  :  I  would
 like  the  hon,  Member  himself  to  understand
 the  facta  of  the  case.  Firet  of  all,  we  pro-
 cure  wheat  at  the  price  of  Rs,  76  and  this
 decision  was  taken  in  consultation  with  the
 Chief  Ministers  of  the  States  because  the
 interests  of  the  producers  have  to  be  pro-
 tected.  If  the  hon.  Member  takes  into  con-
 sideration  the  cost  of  procurement  as  well  as
 handling  and  other  charges,  the  price  comes
 to  Rs,  96.  Actually,  government  is  subsidi-
 sing  much  more  for  the  poorer  sections  of
 the  society,  If  the  wheat  which  ‘s  procured
 at  Rs.  76  has  to  be  sold  at  an  economic
 price,  then  the  price  of  it  would  have  to  be
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 Rs.  96.  But  the  Government  does  not  want  to
 adversely  affect  :he  interests  of  the  poorer
 sections.  That  is  why  lower  prices  ar:
 being  maintained  and  it  is  pooled  alon-  with
 th:  imported  wheat,  It  is  not  that  the
 Government  is  earning  anything  from  the
 wheat  sold.  The  entire  strategy  before  the
 Government  of  India  is  to  issue  wheat  at
 this  price  to  protect  th:  interests  of  the  poor
 consumers,

 थी  भारत  सिह  चोहान:  जो  प्राइसिस
 बढ़ाई  गई  हैं  इससे  ऐसा  लगता  है  कि  दाल  में

 कुछ  काला  है।  समय  समय  पर  लादय  मन्‍्त्री  ते
 श्राधवासन  दिए  हैं  कि  साधात्मों  की  हालत  देश
 में  बहुत  भ्च्छी  है  |  एग्रीकतचरल  प्राइस  कमिशन
 ने  भी  वह  'रिकोमेंड  क्रिया  था  कि  गेहूँ  कि
 प्राइसिस  में  यूनिफार्मिटी  रखी  जाए  प्लौर  उसने

 रेट्स  भी  रिकोमेंड  किए  थे  ।  जैसे  गेहें  का  भाव
 76  रुपये  रखा  था  ।  उसको  इस्प्लेमेंट  करने  के
 जिए  इन्होंने  क्या  किया  है  ?  ऐसा  लगता  है
 कि  छः  रुपये  कीमत  बढ़ाकर  भेदभाव  किया  गया
 है  और  जो  प्राइवासन  दिये  गये  हैं,  उनके  भी
 विरुद्ध  यह  जाता  है।  इसका  असर  गरीब  लोगों
 पर  पड़ेगा,  कया  यह  सही  नहीं  है।  ये  श्रच्छी
 क्वालिटी  के  गेहूँ  की  बात  करते  हैं  ?  कौन  कौन
 से  प्रदेश  हैं  जहां  श्रच्छा  गेहूं  पैदा  होता  है,  क्या
 मंत्री  महोदय  इसको  बतलाने  की  कृपा  करेंगे  ?
 क्या  यह  सही  नहीं  है  कि  पंजाब,  हरियाशा
 श्रादि  में  ही  ज्यादा  गेहूं  पैदा  होता  है  श्रौर

 उन्होंने  वफर  स्टाक  काफी  कर  लिया  है।  श््ब

 गेहूं  की  सप्लाई  की  पोजिशन  बहुत  बच्छी है ।
 इसके  बाबजूद  भी  भेदभाव  करके  छः  रुपये  पर
 क्विटल  के  जो  दाम  बढ़ाए  गये  हैं,  यह  गरीब
 जनता  के  लिए  बहुत  ही  घातक  चीज  है।
 समाजवाद  की  ये  बात  करते  हैं।  उसके  विरुद्ध
 भी  यह  श्लीज  जाती  है।  ऐसी  स्थिति  में  क्‍या
 मंत्री  महोदय  अपने  हस  कदम  को  वापिस  लेने
 का  विचार  करेंगे  ?

 SHRI  ANNASAHIB  SHINDE  Sir,  all
 ‘hese  questions  are  being  asked  with  a
 rolitical  motive.  Io  with  to  retest  the
 hon*ble  Member  that  he  should  carefully  go
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 through  the  report  of  the  Agricultural  Prices
 Commission.  The  Agricultura!  Prices
 Commission  has  tecommended  that  there
 should  be  a  differential  in  the  issue  price  of
 anber-coloured  wheat  and  red  wheat.  In
 fact,  Government  has  broadly  accepted  the
 rec;smmendations  of  the  Agricultural  Prices
 Commission,  The  only  recommendation
 which  the  Government  has  not  accepted  is
 about  the  lowering  down  of  the  procurement
 price  from  the  farmer.  That  was  not
 accepted  as  it  is  not  in  the  interests  of  the
 farming  community,  I  think,  this  is  a  very
 tight  decision  of  the  Government  of  India.
 As  far  as  the  wheat  produced  in  the  country
 is  concerned  the  position  is  well-known.  Of
 course,  Punjab,  Haryana  and  U.P.  are
 producing  more  amber-coloured  wheat  but
 even  in  our  indigenous  production  65%  is
 red  wheat.

 श्री  qo  sto  खां  :  हमारे  गेश  में  गरीब
 किसानों  ने  मेहनत  करके  गल्ला  ज्यादा  से  ज्यादा
 पैदा  करके  फूड  प्राबलेम  को  साल्व  करने  की
 कोशिश  की  है।  उन्हीं  की  मेहनत  का  यह  फल
 है  कि  गेहूँ  ज्यादा  पैदा  होने  लग  गया  है।  लेकिन
 आप  देखें  कि  किसान  की  रोजपर्रा  के  इस्तेमाल
 वी  जो  चीजें  हैं  उनके  दाम  ज्यादा  बढ़ते  जा  रहे
 हैं  ।  श्रापने  76  रुपये  जो  फिक्स  किए  हैं  वे  भी
 किसान  के  पास  पूरे  नहीं  पहुंचते  हैं।  उसको
 कीमत  पूरी  नहीं  मिलती  है  ।  अब  प्रापने  छः
 रुपये  क्विटल  दाम  बढ़ाए  हैं।  इस  बढ़ी  हुई
 कीमत  में  से  मैं  जानना  चाहता  हैं  कि  कितना
 पैसा  भारतीय  किसानों  को  मिलेगा  और  कितना
 श्ापके  पास  रह  जायेगा  ?  श्रगर  सारा  पैसा
 आप  झपने  पास  रखना  चाहते  हैं  तो  प्रापके  इस

 एक्शन  को  मैं  मुनासिब  नहीं  समभता  हूं  1  श्रगर
 इसमें  से  कुछ  हिस्सा  किसान  को  मिले  तो  में
 इसका  खैर  मकदम  करूंगा  7  जब  तक  किसान
 की  जरूरत  की  चीजें  सस्ती  न  हों,  तब  तक  मेहूँ
 की  कीमत  को  कम  करने  की  कोशिह  नहीं  होनी
 चाहिए  ?  क्‍या  भाप  ऐसा  करने  के  लिये  तैयार

 हैं  ?  कीमत  को  मेंटेन  करने  के  लिये  तैयार  हैं
 शौर  कुछ  हिस्सा  बढ़े  हुए  दामों  गें  से  किसान
 को  देने  के  लिए  तैयार  हैं  ?
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 SHRI  ANNASAHIB  SHINDE:  IF  am
 sorry,  he  did  not  listen  to  my  statement,  All
 these  things  have  been  explained.

 श्री  qo  Go  लां  :  छः  रुपये  क्विटल  बढ़ाया
 है  इसका  मतलब  है  कि  किसान  को  कुछ  हिस्सा
 इसमें  से  मिलेगा  ।

 MR.  SPEAKER:  He
 subsidising  it.

 in  already

 at  go  Wo  खां:  इसका  जवाब  प्राना
 चाहिग्रे  1

 SHRI  RANGA:  What  has  the  Minister
 to  sav  7

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  JAGJIWAN
 RAM):  I  am  surprised  that  Professor  Ranga
 is  also  joining  Shri  Mushir  Ahmed  Khan
 It  has  been  very  ably  explained  by  the
 Minister  that  though  we  are  procuring  at
 Rs.  76/-  a  quintal  the  pro  cost
 comes  to  something  like  Ps.  90.  The  calcu-
 lation  is  very  simple.  Wehave  to  pay  the
 charges  to  the  Stute  Goveroment  which
 comes  to  roughly  about  Rs.  6.  Then  we
 have  to  pay  the  mandf  charges  and  sales-tax.
 Gunny  bag  which  cost  Rs.  2  now  costs  Rs.
 3,  These  things  are  not  possible  of  any
 reduction.  I  am  not  talking  of  the  interest
 charges,  godown  charges  and  the  establish-
 ment  charges  of  the  Food  Corporation.
 Apart  from  that,  those  are  the  charges  which
 are  not  reducible  by  us.  If  we  add  these
 things,  the  cost  comes  to  more  than  what
 we  are  charging.  Even  the  price  of  Rs,  84
 is  subsidised  Of  course,  Rs,  78  is  heavily
 subsidised.  Why  the  price  of  white  wheat
 has  been  increased  has  been  explained.  But
 people  are  talking  of  socialiem.  I  do  not
 know  whether  pleading  the  case  of  rich
 people  who  require  to  consume  superior
 quality  wheat  also  comes  under  tle  definition
 of  soclalism  I  am  surprised  at  it.

 को  wet  बिहारी  बाजपेयी  :  गरीब
 ध्रादमी  भी  तो  बढ़िया  गेहूं  खाना  चाहता  है।
 आप  उसको  बड़िया  गेहूँ  खासे  से  क्यों  रोकना

 चाहते  हैं  ?

 SHRI  JAGJIWAN  RAM  +  If  the  wheat
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 consumed  by  the  poorer  section  is  subsidised
 by  the  richer  section,  I  will  not  mind  it.

 ait  महाराज  सिंह  भारतों  :  इस  बात  को
 ध्यान  में  रखते  हुए  कि  देश  में  उत्पादन  बढ़  रहा
 है,  इस  बात  को  भी  ध्यान  में  रखते  हुए  कि  प्रभी
 भी  श्राप  विदेशों  से  गेहूँ  का  भ्रायात  कर  रहे  हैं
 शौर  इस  बात  को  भी  ध्यान  में  रखते  हुए  कि
 फी  एकड़  ज्यादा  से  ज्यादा  जौन  सा  गेहूँ  पैदा
 हो  सकता  है,  सी  को  प्रोत्साहन  दिया  जाए
 शौर  इस  बात  को  भी  ध्यान  में  रखते  हुए  कि
 कलकत्ता  बम्बई  को  छोड़फर  बाकी.  सब  जगह
 श्राप  गेहूं  जाने  की  इजाजत  देते  हैं,  सरकार  एक
 ही  कीमत  पर  से  क्‍यों  नही  गेहूं  खरीदना  चाहती
 है  ?  बढ़िया  गेहूँ  जो  पर  एकड़  कम  पैदा  होता
 है,  उसकी  काइत  को  श्राप  बयों  बढ़ावा  देना
 चाहते  हैं  ?  आप  खुली  छूट  दे  दो  दिल्‍ली  बालों
 को  बढ़िया  गेहूं  वे  भाकिट  में  या  दुनिया  भर  में

 जहां  से  खरीद  कर  खाना  चाहें  खा  लें  i  एक  ही
 भाव  पर  श्राप  गेहूँ  क्यों  नहीं  खरीदते  हैं  ?  प्रगर
 प्रापने  ऐसा  किया  तो  जिसको  जो  बोना  होगा,
 बोएगा  |

 SHRI  JAGJIWAN  RAM  ;  I  am  afraid,
 again  the  hon.  Member  has  not  followed  the
 scheme.  There  is  no  restriction  in  Delhi.
 Anybody  is  free  to  bring  any  quantity  of
 wheat  to  Dethi,

 ait  महाराज  सिह  ारती :  बढ़िया  गेहूँ
 क्यों  खरीदना  चाहते  हैं  ?

 SHRI  JAGJIWAN  RAM:  Again,  the
 hon.  Mamber  has  rot  followed  the  scheme.
 We  are  not  purchasing  the  indigenous
 superior  variety.  What  we  are  purchasing  is
 the  amber  colour  and  supericr  wheat  ;  and
 that  also  at  the  same  price,  Our  anxiety  is
 to  encourage  the  high-ylelding  variety.
 Therefore  we  are  offering  the  same  price,  Of
 course,  the  farmers  are  free  fo  sell  in  the
 open  market  if  they  get  a  higher  price  aod
 the  traders  are  fice  to  purchase  it.  The
 scheme  fs  the  same  ac  the  hon.  Member
 says.

 क्री  सीठा  लाल  मीना  :  पहले  जब  ill
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 महोदय  ने  बाजार  से  गेहूँ  खरीदा  उस  वक्त
 बाजार  भाव  ऊंचा  था|  श्र्ब  वहू  दिनों  दिन
 नीचे  प्पा  रहा  है।  भाठ  दस  रुपये  उसके  भाव  में

 मंदा  झा  गया  है।  मंत्री  महोदय  ने  कहा  है  कि
 96  रुपये  में  वे  खरीदते  हैं  जो  श्रच्छी  क्वालिटी
 का  गेहूँ  है  7  श्रब  श्रगर  वह  आपको  नब्बे  रुपये
 में  मिलि  तो  क्‍या  श्राप  उसको  लेने  के  लिये
 तैयार  हैं?

 SHRI  ANNASAHIB  SHINDE:  The
 hon.  Minister  has  already  explained  this
 point.  There  is  uo  restriction  on  farmers  if
 they  can  get  a  higher  price  by  selling
 superior  quality  wheat  in  the  open  murket.

 ctually,  that  is  what  is  happening.  There
 is  the  procurement  price  ;  there  is  also  the
 support  price.  In  order  to  protect  the
 interests  of  the  farmers,  the  Government
 have  given  a  general  assurance  to  the
 farmers  that  whatever  is  offered  in  the
 market  will  be  p  irchased  by  the  Government
 Specially  when  the  production  is  increasing
 ata  very  rapid  rate,  the  assurance  of  the
 Government  is  very  important  and  that  is
 why  the  prices  are  not  falling  below  Rs,  76.
 ‘This  assurance  has  been  given  to  protect  the
 it  terests  of  the  farmers.

 श्री  तुला  राम  :  क्‍या  सरकार  यह  बताने
 की  कृपा  करेगी  कि  जिन  दाहरों  में  राशनिग
 की  व्यवरथा  है,  उसके  अन्तर्गत  इनकम  की
 पाबन्दी  जायेगी,  श्र्थात्‌  केवल  लोधर  इनकम  के
 लोगों  को,  राशनिंग  का  भ्रनाज  दिया  जायेगा,
 चाहे  वे  लोग  साधारण  नागरिक  हों,  मजदूर
 हों  या सरकारी  कर्मचारी  हों  ;  यदि  नहीं  तो

 इसका  क्या  कारणा  है  ?

 SHRI  ANNASAHIB  SHINDE:  There
 is  no  ratibning  except,  as  I  said,  in  Calcutta
 and  Bombay.  Elsewhere,  there  are  only  fair
 price  shops.  Those  who  can  afford  to
 purchase  from  the  open  market  can  do  so
 and  the  poorer  sections  of  the  society  can
 purchase.from  the  fair  price  shops,  This,  I
 think,  is  ६ ह  satisfactory  arrangement.

 SHRIMATI  TARKESHWARI  SINHA  :
 The  hon.  Minister  replied  that  the  Food
 Corporation  purchases  wheat  at  Re,  764
 quintal  and  tho  selling  price  that  they  charge
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 is  Re,  96  a  quintal.  It  means  between  their
 purchase  price  and  selling  price,  there  is  8
 difference  of  Re.  20  per  quintal.  Does  it
 mean  that  a  difference  of  Rs.  20  goes  into
 the  expenses  of  the  Foo!  Corporation  in
 purchasing  and  selling  the  wheat  ?  The  hon.
 Minister  mentioned  about  the  high  charges
 of  gunny  bogs,  about  the  transportation
 charges  ani  about  the  purchasing  arrange.
 ments  to  be  made  inthe  States,  These
 arrangements  are  to  be  made  by  everybody,
 whether  it  is  the  Food  Corporation  or  any
 other  trader.  Whoever  purchases  the  grain
 will  have  to  undergo  these  expenses.
 Therefore,  the  reason  that  the  Food  Cor-
 Poration  has  to  incur  that  much  of
 expenditure  over  the  putchase  of  wheat
 which  results  in  higher  price  is  no  reason
 for  the  hon.  Minister  to  argue  with,  That
 will  nut  convince  auybody.  How  can  he
 explain  that  Rs.  20  per  quintal  that  is  being
 charged  by  the  Corporation  is  being  spent  by
 the  Corporation  ?  Does  it  not  mean  that
 there  35  top-heavy  expenditure  in  the
 Corporation  and  that  thee  is  a  lot  of
 wastage  going  on  in  the  Corporation  ?
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 Secondly,  the  Government  says  about  the
 dual  cost  of  one  varicty  of  wheat  and
 another  variety  of  wheat.  In  this  country,
 uhe  farmer  giows  both  inferior  quality  wheat
 and  superior  quality  wheat,  Are  you  not
 by  that  instigating  the  farmers  to  switch
 over  from  the  red  variety  wheat  to  the
 superior  variety  wheat  because  the  superior
 variety  wheat  fetches  more  price  ?  Naturally,
 there  will  be  preference  given  to  the
 superior  variety  of  wheat  and  the  consumer
 will,  ultimately,  suffer  because  he  will  not  be
 able  to  get  the  red  variety  wheat.

 SHRI  NAMBIAR  :
 ioferior...(/nt‘rruption)

 The  red  is  not

 SHRIMATI  TARKESHWARI  SINHA  :
 Tam  not  saying  it  is  inferior,  This  is  not
 my  analysis.  This  is  the  analysis  of  the  bon.
 Minister.  He  has  himself  said  it.  What
 does  the  Government  propose  to  do  about
 it?  The  Food  Corporation  came  into
 existence  to  create  a  balance  in  the  price
 system.  What  does  the  Government  propose
 to  do  in  this  kind  of  diversification  from
 the  red  variety  wheat  to  the  superior  variety  '
 of  wheat  so  that  the  poorer  sections  of  the
 courtry  about  whom  the  hon.  Minister  talks  |
 so  much  may  not  be  ultimately  victimised
 in  purchasing  the  wheat.
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 SHRI  ANNASAHIB  SHINDE  :  The
 hon.  Member  raised  two  questions,  The
 first  question  has  been  repeated  a  nuniber
 of  times  on  the  floor  of  the  House.  This  is
 a  wrong  impression  as  it  appears  from  the
 argument  of  the  hon.  Member  that  the
 charges  or  the  expenditure  incurred  by  the
 F.C.  I.  is  high,  UT  wish  the  hon.  Member
 sits  with  me  aad  lvoks  into  the  figures.  I
 am  prepared  to  give  all  the  figures.  If  she
 is  convinces  me  that  there  is  a  scone  for
 reducing  the  cost  on  any  item,  |  am  prepared
 to  take  it  up  with  the  F.C.  I.  But  may  I
 submit  that  we  have  gone  «a  number  times
 into  this  problem  and  we  have  satisfied
 curselves  that  the  charges  are  reasonable.  If
 there  is  any  scope,  |  am  prepared  to  accept
 any  suggestion.

 What  are  the  charges  ?  First  of  all  when
 we  procure  foodgrains,  if  the  State  Govern-
 ment  are  procuring  it  for  the  F.C.  we  have
 to  pay  almost  Rs.  10,20,  to  the  State  Govern-
 ment  as  procurement  expenditure  per
 quinta!l.  I  would  like  to  give  a  broad  break-
 up  of  this.  Mandi  charges  are  Rs.  2.37.  It
 excludes  sales  tax  and  other  local  taxes  of
 the  State  Government.  Mandi  labour  comes
 to  49.  Temporary  storage—.I8.  Internal

 mo"  38.  Establishment  charges—-.38.
 I  will  not  go  into  the  details.  Gunny  bag
 Rs,  2.72.  Purchase  tax,  octroi,  for  warding
 charges  and  service—Rs.  10.26,

 SHRIMATI  TARKESHWARI  SINHA  :
 All  these  expenses  the  private  trader  also
 incurs.  Does  he  charge  Rs,  20  ?

 SHRI  ANNASAHIB  SHINDE  :  Please
 listen  to  me.  These  are  charges  which  are
 unavoidable  whether  private  trade  does  it  or
 the  Food  Corporation  does  it.  We  have
 thoroughly  examined  this  problem  and  there
 is  no  difference,  The  difference  comes  in
 the  handling  cxpenditure.  The  F.C.I.
 handling  expenditure  is  Rs.  13.45.  Out  of
 it  almost  Rs.4  are  for  buffer  stock.  The
 private  trader  who  purchases  foodgrains  may
 immediately  sell  it  but  the  F.C.I.  has  to
 purchase  and  store  it  to  make  it  available  in
 the  ran  period.  In  order  to  protect  the
 interests  of  the  consumer  and  to  make  it
 available  to  the  at  8  particul
 price,  a  buffer  stock  has  to  be  maintained.
 The  buffer  stock  expenditure  almost  comes  to
 Rs.  4,  Freight—that  is  the  most  important—
 the  average  rate,  that  means  even  if  the
 foodgrain  is  moved  from  Punjab  to  Bombay
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 or  from  Punjab  to  Calcutta,  comes  to  Rs.
 47  We  find  that  out  of  the  Rs.  9  or  l0
 the  FCI.  incurs  «as  their  expenditure,
 practically  50%  is  freight  and  the  rest  of  it
 is  interest,  handling  charces  and  go  down
 charges,  etc.

 As  I  said,  I  um  prepared  to  go  with  the
 hoa.  Lady  Member  into  all  the  details  and
 convince  her  that  the  charges  are  reasonable,

 Then  the  other  point  raised  by  the  hon.
 Member  was  whether  our  price  mechanism
 in  such  which  is  likely  to  discourage  in
 increasing  production  of  other  varieties  of
 wheat.  May  I  say  that  our  research
 scientists  have  made  such  discoveries  that
 even  with  the  high-yielding  varieties  the
 amber  colour  wheat  can  be  produced  out  of
 the  Mexican  strains  or  even  the  new
 variclies,

 Secondly,  our  approach  is  to  encourage
 wheat  which  is  of  high  productivity.  The
 Indian  farmer  is  not  igncrant.  They  under-
 stand  this  and  they  would  like  to  take  up
 those  varieties  of  wheat  which  are  of  high
 productivity.  Government  is  trying  to
 encourage  those  varicties  by  fixing  procure-
 ment  and  support  prices.  That  is  why  the
 high-yielding  varieties  are  spreading  so  fast
 that  even  foreign  experts  and  the  hon.
 Member  are  surprised  at  the  rate  at  which
 these  high-yielding  varieiics  are  spreading.

 WRITTEN  ANSWERS  TO  QUESTIONS

 देश  में  पोलिया  को  महामारी

 #I684,  श्री  'जगेदवर  यावध  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  शझौर  निर्माण,
 धावास  तथा  तगरोय  विकास  मंत्री  यह  बताने
 कीं  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  बेदा  में  पोलिया
 बड़ी  तेजी  से  फंल  रहा  है  श्रौर  यदि  हां,  तो
 इसके  फेलने  के  क्‍या  कारण  हैं  ;  शौर

 (ख)  सरकार  ने  पोलिया  पीड़ित  रोगियों
 का  इलाज  करने  के  लिए  क्‍या  उपाय  किये  हैं
 झौर  क्या  इस  बीमारी  की  रोकथाम  के  लिए
 कोई  बिधेष  कार्यक्रम  तैयार  किया  गया  है  ?
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 स्वास्थ्य  तथा  परियार  नियोजन  शौर

 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्री

 (श्री  के०  के०  शाह)  :  (क)  जी  नहीं  ।

 (ख)  पोलिया  (संक्रामक  यक्ृत्कोप)  के
 रोगियों  के  उपचार  की  आवद्यक  सुविधाएं  देश
 के  विभिन्‍न  प्रस्पतालों/चिकित्सा  संस्थानों  में

 पहले  से  ही  उपलब्ध  हैं  7  इस  रोग  के  महामारी
 के  रूप  में  फल  जाने  पर  विशेष  उपाय  के  तौर
 पर  गामा  ग्लोबुलिन  दिया  जा  सकता  है।

 Report  of  Pearson  Commission

 *1687.  SHRI  MAYAVAN  :
 SHRI  DHANDPANI  :

 Will  the  Minister  of  FINANCE
 pleased  to  state  :

 be

 (a)  wheteer  it  is  a  fact  that  Government
 have  drawn  the  attertion  of  the  World  Bank
 to  the  fact  that  there  has  been  a  very  slow
 progress  on  the  Pearson  Commission's
 Report  submitted  to  the  World  Bank  in
 September,  969  ;

 (b)  if  so,  whether  Government  have
 pointed  out  that  only  West  Germany,  a
 developed  country,  has  taken  a  follow-up
 Gecisiun  on  the  report  ;

 (c)  whether  Government  have  also
 Siressed  the  need  for  carly  implementation
 of  the  report  ;  and

 (d)  whether  India  is  the  affected  country
 for  non-implementation  of  this  report  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  to  (c).  No,  Sir.

 (d)  It  is  too  early  to  assess  the  extent  to
 which  the  report  will  be  implemented.  It
 is  not  also  possible  to  say  how  developing
 countries  in  general  or  India  in  Particular
 will  be  affected  by  it.

 Cheap  and  Dorable  Houses

 £4689.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 l..  USING  AND  URBAN  DEVELOPMENT
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 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  99  on  the  7th
 November,  969  and  state  :

 (a)  whether  Shri  G.  D.  Naidu  construct-
 ed  a  specimen  of  cheap  and  durable  house
 at  Exhibition  Grounds,  Mathura  Road,  New
 Delhi  which  was  opened  by  the  then  Vice
 President  of  India  ;

 (b)  whether  it  is  a  fact  that  Shri  Naidu
 is  at  present  building  hundreds  of  such
 houses  at  Gauntur  for  the  Andhra  Pradesh
 Government  for  its  Class  III  and  IV
 employees  ;  and

 (c)  the  reasons  why  these  houses  which
 last  50  years  are  not  built  for  Class  II,  वा
 and  IV  employees  in  New  Delhi  instead  of
 subjecting  the  employees  to  the  sufferings  of
 housing  shortage  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH:  (a)  Shri.  G.  9.
 Naidu  constructed  two  demonstration  houses
 at  the  Exhibition  Grounds  in  1968,  These
 houses  were  not  declared  open  by  the  then
 Vice-President  of  India.

 (b)  Government  are  collecting  informa-
 tion.

 (c)  These  houses  were  jointly  inspected
 in  968  by  Engineers,  Architects  and  Socio-
 logists  in  Association  with  officers  of  the
 National  Buildings  Organisation  and  the
 Central  Public  Works  Department.  In  their
 view,  the  houses  designed  by  Shri  G.  D.
 Naidu  do  not  involve  any  new  technique
 nor  can  multi  storeyed  construction,  which
 is  the  requirement  of  the  day  for  Govern-
 ment  staff  housing  be  undertaken  on  this
 technique.

 Shifting  of  Offices  to  Faridabad

 #1690,  SHRI  YASHPAL  SINGH:
 will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  Government  are  proposiog
 to  shift  some  of  its  offices  to  Faridabad  to
 telieve  the  pressure  on  residential  accomme-
 dation  is  Delhi  ;  and

 {b)  if  not  the  reasons  therefor  ?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  and  (b).  Some
 offices,  occupying  about  41,000  square  feet  of
 floor  area,  have  already  been  shifted  from
 Delhi  to  Faridabad  during  the  last  7  years.  At
 Present,  there  is  no  other  office  accommoda-
 tion  available  there  for  shifting  other  offices.

 Implementation  of  Family  Planning
 Programme  in  States

 *1691,  SHRI  RAM  KISHAN  GUPTA  :
 Wilt  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  ;

 (a)  the  names  of  the  States  which  are
 lagging  far  behind  the  national  average  in
 implementing  family  planning  programme  ;
 and

 (bi  the  steps  taken  or  proposed  to  be
 taken  to  give  push  to  the  programmes  in
 these  States  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  S.
 CHANDRASEKHAR):  (a)  Such  States
 are—Biliar,  Assam,  Rajasthan  and  Uttar
 Pradesh.

 (b)  Special  efforts  are  being  made  to
 heln  these  States  impl  the  Prog
 more  vigorously  by—

 he  Bringing  expeditiously  on  ground
 the  full  basic  infra-structure  with
 व  view  to  motivating  the  people  in
 favour  of  family  planning  and
 providing  supplies  and  =  services
 nearest  to  their  homes,

 2.  Increasing  the  educational
 motivational  efforts.

 3.  Increasing  training  facilities  so  that
 the  personnel  can  offer  better
 services,

 4  Introduction  of  new  schemes  like
 intensive  work  and  additional
 inputs  in  populous  Districts.
 Selected  areas,  orginised  sectors
 and  post  partum  work  in  blgeer
 hospitals  where  large  number  of
 deliveries  take  place.

 and
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 5.  Providing  greater  mobility  for  tie
 Deripheral  staff.

 6,  Effective  supervision  and  guidance
 from  the  District  and  State  Officere
 as  well  as  through  visits  of  senior
 officers  from  the  Centre,

 Use  of  Low  Sulphur  Heavy  Stock  as  Food
 Steck  Tastead  of  Naphtha  by  Private

 Sector  Fertilizer  Units

 *1692.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  Government  have  recently
 directed  the  private  sector  fertilizer  units  to
 use  low  sulphur  heavy  stock  as  feedstock
 instead  of  naphtha  ;

 (b)  if  so,  whether  this  has  been  resisted
 by  the  private  manufacturers  of  ferdlizers,
 if  so,  on  what  grounds  ;  and

 (c)  the  reasons  necessitating  the  issue  of
 such  orders  and  the  steps  being  taken  to
 ensure  compliance  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.R.  CHAVAN):  (a)  The  exist-
 ing  private  sector  fertilizer  units  using
 naphtha  as  feedstock  have  not  been  directed
 to  use  other  feedstock.  However,  parties
 intending  to  set  up  fertilizer  projects  in
 future  based  on  naphtha  as  feedstock  have
 been  advised  to  consider  use  of  other  feed-
 stock  like  low  sulphur  heavy  stock/fuel  off,

 (b)  No.
 (c)  The  use  of  feedstock  other  than

 naphtha  has  been  suggested  fo  view  of  the
 anticipated  shortage  of  naphtha  from  973
 onwards,

 India’s  Of  Reserves

 #1693,  SHRI  N.R.  LASKAR:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  ploased  to  state  :

 (a)  whether  it  fe  a  fact  that  India's
 prognosticated  oi]  reserves  which  were  esti-
 mated  at  4,000  million  tonnes  by  U.N.
 expert  N.A.  Kalinin  in  965  are  now  feared
 to  be  1,000,  million  tonnes  after  the  explora-
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 tion  that  has  been  done  since  the  survey
 was  made  ;

 (b)  if  so,  what  are  the  main  reasons
 for  this  decline  ;  and

 (c)  what  steps  are  being  taken  to  see
 that  the  original  estimate  is  maintained  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PFTROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN):  (a)  and  (b).  It
 ie  true  that  Shri  N  A.  Kalinin,  a  U.N.
 expert  attached  to  the  Oil  and  Natural  Gas
 Commission,  had,  some  years  back,  estimated
 the  prognosticated  crude  oi!  reserves  in
 India,  both  off-shore  and  on-shore,  to  be
 4,000  million  tonnes.  According  to  Shri
 Kalinin  himself  perfect  methods  of  such  an
 estimation  are  not  yet  known  and  big  mis-
 takes  are  possible  in  estimating  “progno-ti.
 cated  reserve’.  Shri  Kalinin  had  made  this
 estimate  on  the  basis  of  the  estimated  volume
 of  sedimentary  rock  formations  in  the
 various  sedimentary  basis  of  India,  O.N.G.C,
 have  found,  from  their  exploratory  efforts,
 that  conditions  favourable  for  occurance  of
 oil  may  not  exist  in  all  such  basis  in-spite  of
 alarge  volume  of  sedimentary  rock  for-
 mations  contained  therein.

 (ce)  The  O.N.G.C.,  giving  due  considera-
 tion  to  Mr.  Kalinin's  estimates,  have  inten-i-
 fied  exploratory  activity  in  the  two  known
 petroleum-—  bearing  areas  in  Gujarat  and
 Assam,  and  have  extended  these  activities
 in  other  sedimentary  areas  of  the  country,
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 on-shors  and  off-shore.  As  a  result  of
 ON.G.C.'s  efforts,  so  far,  about  3I5
 million  tonoes  of  crude  oil  reserves  have
 been  discovered.

 Taking  over  of  Abandoned  Coal
 Mines  by  Government

 1094,  SHRIK.  N.  PANDEY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  the  number  of  coal  nines  that  have
 been  closed  down  during  the  last  3  years
 inspite  of  sufficient  stocks  of  coal  under-
 fround  ;

 (b)  the  names  of  these  coal
 their  owners  or  directors  ;

 (c)  the  approximate  stocks  of  coal  mines
 which  have  been  left  underground  by  each
 of  these  coal  mines  ;  and

 mines  and

 (d)  whether  Government  have  any  plans
 to  make  over  these  coal  mines  to  raise  this
 cual  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANNATH  RAO):  (a)  to  fc).
 A  statement  giving  the  information  is  laid
 on  the  Table  of  the  House.

 (9)  Government  have  no  plans,  at
 present,  to  take  over  any  of  them  collieries.

 ofafement

 Name  of  the  coal
 mines  closed
 during  the

 years.
 1967-68  to

 1969-70
 जलती न  न

 Ss.  No.  Name  of  the  owners
 erstwhile  Managing

 Approximate  reserves
 of  coal  which  have

 been  left  under.
 grounds

 Agents

 (Figures  in  Million
 tonnes)

 Non-Cooking  Coal  Mines
 l.  Dhemomain  Dhemomain  collieries  25.00

 Limited
 z  Umaria  Rewa  Coalfields  Ltd.  Not  available
 a  South  Jamdiha  Natwarlal  Shamaldas  —do—

 &  Co.
 Shaw  Wallace  &  Co. 4  Datla  East  do—



 49  Written  Answers

 Panel  for  Selection  to  Bourd  of
 Directors  of  Public

 Undertakings

 *1695,  SHRI  SHRDAR  AMJAD  ALI  ;
 DR.  P.  MANDAL  :

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  the  Burcau  of  Public  Enter-
 prises  has  prepared  a  pane!  of  private  sector
 Management  experts  and  industrialists  for
 selection  to  the  Board  of  Directors  of  Public
 Undertal  ings  ;  aod

 (b)  whether  Government  propo-e  to  lay
 a  copy  of  the  above  list  of  nen-officials
 already  on  Boards  of  Central  Undertakings
 on  Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  |  C.
 SETHI):  (a)  Presumably  the  Hon'ble
 Member  is  referring  to  the  anpointmen:  of
 full-time  members  of  the  Roards  of  Direc-
 tors  in  Public  Undertakings.  The  Bureau  of
 Public  Enterprises  prepare  on  a  regular
 basis  panels  of  suitab'e  persons,  drawn  from
 all  sources,  official  and  non-official,  with
 suitable  qualifications  and  expericnce,  ‘or
 appointment  as  full-time  Directors  as  well
 as  to  the  other  top  posts  like  those  of  full-
 time  General  Managers  of  constituent  units
 of  Public  Undertakings.  No  such  panel
 has  been  drawn  up  in  revard  to  appointment
 of  part-time  non-executive  Directors

 (b)  There  is  no  objection  tu  placing  on
 the  Table  of  the  House  the  lis'  of  persons
 holding  full-time  appointments  on  the
 Boards  of  Directors  of  Public  Enterprises
 out  of  the  parel  of  non-cfficials  referred  to
 in  reply  to  Part  ia)  of  the  Question

 Use  of  Aspirin  by  Heurt  Patleats

 *1696,  SHRI  MUHAMMAD  SHERIFF:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  any  experiments  have  been
 canied  out  recently  in  regard  to  the  use  of
 aspirio  by  the  heart  patients  ;  and

 ib)  if  so,  the  results  achieved  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
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 HOUSING  AND  Ui.BAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  and  (b).
 Experiments  with  regard  to  the  use  of
 aspirin  were  conducted  long  time  back.
 Aspirin  has  been  used  as  an  accepted  drug for  specific  treatment  of  rheumatic  fever
 and  cases  of  rheumatic  heart  disease  with
 active  Myocarditis.

 Paucity  of  Funds  for  Study  of
 Tobercolosis  Prevention

 "607,  SHRIS.  K.  TAPURIAH:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  stste  :

 (a)  whether  it  is  a  fact  that  the  feasibi-
 lity  study  for  tuberculosis  prevention  is
 facing  threat  of  an  sbrupt  end  due  to  Paucity of  funds  ;

 (b)  the  reasons  for  not  providing  funds
 for  the  projects  so  far  +  and

 (c)  the  steps  which  are  proposed  to  be
 taken  to  make  this  joint  trial  collaboration
 venture  run  smoothly  till  the  results  are
 fully  achieved  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  No,  Sir.

 (b)  and  (c).  The  feasibility  study  of
 Tuberculosis  Prevention  Trial  at  Bangalore
 stands  approved  for  a  period  of  six  years
 ending  October,  1970,  and  a  grant  amount-
 ing  to  Rs.  47,32,200  has  been  approved  from
 PL-480  funds.  Besides,  granis  mounting
 to  $89,000  were  given  by  the  World  Health
 Organisation  during  the  year  ‘196 .-69,  A
 proposal  for  a  World  Health  Organisation
 giant  of  $5,000  for  the  research  Sch:me  has
 been  approved  by  the  Government  in  April,
 i970,  Adequate  funds  are  available  for  the
 Scheme  till  about  July,  1970.  Proposals  for
 providing  funds  to  meet  un  excess  expendi-
 ture  of  Rs.  3,00,000  and  for  a  new  project
 “Tuberculosis  Pieveotion  Trial”  estimated
 to  cost  Rs.  95,00,000,  for  five  years  are  under
 examination,  The  World  Health  Organisa-
 tion  has  also  made  an  offer  to  grant  $60,000
 which  is  being  considered,
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 Central  Assistance  for  Adequate  Water
 Supply  in  Madhya  Pradesh

 1693,  SHRIG.  C.  DIXIT:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  Government  of  Madhya
 Pradesh  have  asked  for  Central  financial
 assistance  with  a  view  to  ensuring  adequate
 water  supply  for  some  towns  such  as  Jabal-
 pur,  Khandwa  and  Buthanpur  or  whether
 any  schems  has  been  submitted  to  Govern-
 ment  in  this  regard  ;  and

 (b)  if  so,  Government's  reaction  thereto?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  हू,  K.  SHAH)  :  (a)  and  (b).  No
 request  has  been  received  from  the  Govern-
 ment  of  Madhya  Pradesh  for  Central
 financial  assistance  for  providing  water
 supply  for  towns  like  Jabalpur,  Khandwa
 and  Burhanpur.  However,  during  the
 Fourth  Plan,  Central  assistance  to  the
 States  is  given  in  the  form  of  block  loans
 and  block  grants  without  reference  to  any
 particular  scheme  or  head  of  development.
 It  is  for  the  State  Government  to  draw  up
 priorities,  allocate  funds  and  execute  the
 schemes.

 Jabalpur,  Khandwa  and  =  Burhanpur
 water  supply  schemes  were  received  by  the
 Central  Public  Health  Engineering  Organisa-
 tion  in  the  Ministry  of  Heaultl:  and  Family
 Planning  and  Werks,  Hou-ing  and  Urhan
 Development  for  technical  clearance.  This
 has  since  been  accorded  in  respect  of  the
 firat  two  sehemes.  The  third  scheme:  has
 been  returned  to  the  State  Government  for
 revision.

 एशियाई  विफास  बेक

 #1699,  श्री  रघुवीर  सिंह  हास्त्री :  क्या
 बिल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  एशियाई
 विकास  बेक  के  भ्रपव्यय  के  बारे  में  झमरीका  के

 हाउस  शाफ  रिप्रेजेंटेटिब्स  की  विनियोग  संबंधी

 ा  ममिति  के  चेयरमेन  द्वारा  की  गई  टिप्पणी

 की  पोर  दिलाया  गया  है;  भौर
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 (ख)  यदि  हां,  तो  इस  पर  सरकार  की
 कया  प्रतिक्रिया  है  ?

 प्रधान  संत्री,  विस  मंत्री,  द््णु  दाक्ति  मंत्री
 तथा  योजना  मंत्री  (भौसती  इंविरा  गाँधी)  :

 (क)  और  (ख).  सरकार  को  संयुक्त  राज्य
 प्रमेरिका  के  हाउस  आफ  रिप्रेजेंटेटिब्स  की

 विनियोग  सम्बन्धी  उप-समिति  के  चेयरमैन
 द्वारा  की  गई  टिप्पणी  की  जानकारी  है  जैसा
 कि  चह  श्रप्रैल,  970  में  कुछ  भारतीय  समाचार
 पत्रों  में  प्रकाशित  हुई  थी।  लेकिन  सरकार
 किसी  विदेक्षी  भ्रभिकरणा  की  कार्यवाही  के  संबंध
 में  प्रतिक्रिया  व्यक्त  करता  उचित  नहीं
 समभती  |

 राष्ट्रीयक्रत  बेंकों  द्वारा  मछुप्रा  समितियों
 को  ऋण

 ४  1700  श्री  गुणानन्द  ठाकुर  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  राष्ट्रीगक्रत  बैंकों  द्वारा  किन  श्रेणी
 के  व्यक्तियों  को  ऋण  दिये  जाते  हैं  ;

 (ख)  क्‍या  यह  राच  है  कि  इन  बैकों  से

 छूना  समितियों  को  ऋण  प्राप्त  नहीं  हो  रहा
 है  ;  शर

 (ग)  सदि  हां,  तो  क्या  सरकार  इन  पिछे
 वर्ग  के  व्यक्तियों  को  जो  महछुप्मा  समिति  के
 सदस्य  हैं,  ऋणा  देने  की  व्यवस्था  करेगी  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  qo  चं०

 सेठी)  :  (क)  राष्ट्रीयकृत  बैंक,  जो  उद्योग,
 व्यापार  और  कषि  श्रादि  की  प्रावश्यकताएं  पूरा
 करते  हैं,  प्रब  तक  उपेक्षित  क्षेत्रों  प्र्थात्‌  छोटे
 किसानों,  छोटे  परिवहन  चालकों,  छोटे  उद्योग-
 पतियों,  खुदरा  व्यापारियों,  भ्रपना  काम  स्वयं
 करने  वाले  व्यक्तियों  (जैसे  डाक्टर,  वकील,
 वास्तुधिद  इंजीनियर  तकनीशन  झादि)  को,  तथा
 योग्य  छात्रों  को,  झ्रध्ययन  करने  के  लिये  अधिक
 मात्रा  में  वित्तीय  सहायता  देते  हैं।

 (ख)  कुछ  राष्ट्रीयक्रत  बेंक,  विभिन्‍न
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 योजनाओं  के  भ्रन्तग्गंत,  मछली  पकड़ने  के  काम
 के  विकास  के  लिए  वित्तीय  सहायता  देते  हैं।
 सरकार  को  इस  समय  ऐसी  कोई  जानकारी
 नहीं  हैकि  इन  बेकों  ने,  सिद्धान्ततः  मछुभा
 समितियों  को  ऋणा  देने  से  इनकार  किया  हो  1

 (ग)  चूंकि  राष्ट्रीयकृत  बेंकों  का  एक
 उद्देंधय  यह  है  कि  नये  शौर  प्रगतिशील  उद्यम-
 कर्ताओं  को  बढ़ावा  दिया  भ्राय  श्रौर  देश  के
 विभिन्न  भागों  के  ब  तक  उपेक्षित  और  पिछड़े
 हुए  इलाकों  के  लिए  भ्रवसर  प्रदान  किये  जायें
 इसलिए  ये  बेक,  बिहार  के  भ्रथवा  श्रन्य  स्थानों
 के  मदुओं  की  समितियों  की  सक्षम  भौर  उत्पादक
 योजनाओं  के  लिए  प्राप्त  होने  वाले  ऋण  सम्बन्धी
 प्राथनापत्रों  पर,  उनके  गुणावगु्णों  के  आधार
 पर  विचार  करने  के  लिए  तैयार  होंगे  ।

 Dependence  upon  Imported  Crude  for
 Expansion  of  Gujarat  Refinery

 *I70!.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  reassess-
 ment  of  the  availability  of  crude  oil  from
 Ankleshwar  and  North  Gujarat  by  the  Oil
 and  Natural  Gas  Commission  has  revealed
 that  only  2.0  million  tonnes  of  crude  oj!  will
 be  available  per  year  by  978  in  the  above
 fields  ;

 (b)  whether  according  to  the  original
 plan,  the  capacity  of  the  Gujarat  Refinery
 was  to  be  raised  to  5.5  million  tonnes  per
 year,  based  on  indigenous  crude,  but  as  per
 the  above  reassessment,  the  expansion  will
 have  now  to  depend  upon  imported  crude  ;
 and

 (c)  if  the  reply  to  part  (b)  above  be  in
 the  affirmative,  whether  Government  will
 ensure  that  all  necessary  steps  would  be
 taken  to  expand  the  Gujarat  Refinery  to
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 the  latest  estimates  of  Oil  and  Natural  Gas
 Commission.

 (७)  Yes.

 .  (c)  A  study  group  is  currently  consider-
 ing  the  various  aspects  of  expausion  of
 Gujarat  Refinery.

 Handing  over  of  Wrong  Bables  to
 Parents  In  A.  I.  I  M.S,

 New  Dethl

 *1702.  .  SHRI  0.  N.  PATODIA  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMLNT  be  pleased
 to  state

 (a)  whether  Government's  attention  has
 been  drawn  to  the  report  appearing  in  the
 Hirdusian  Times  Ol  the  I9th  April,  970
 (hat  in  the  All  India  Institute  of  Medical
 Sciences,-  New  Delhi,  the  child  of  an
 expectant  mother  after  delivery  was  changed  ;

 (b)  whether  Government  have  examined
 the  prevailing  arrangements  in  the  Institute
 and  have  made  suitable  changes  which  will
 make  such  mistakes  impo-sible  ;  and

 (c)  if  so,  the  precautionary  measures  so
 far  introduced  in  this  regard  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH)  :  (a)  to  (c).  It  has
 been  reported  by  the  all  India  Institute  of
 Medical  Sciences  that  no  child  of  an
 ‘expectant  mother,  after  delivery,  was  changed’

 The  tects  of  the  case  are  as  follows  :
 On  0th  April,  1970,  Smt,  Shanti  and

 Smt.  Snehlata  gave  birth  to  still  born  babies,
 The  families  of  both  Smt.  Shanti  and  Smt,
 Snehlata  gave  permission  for  an  autopsy  of
 the  bables.  The  family  of  Smt.  Shanti
 wanted  the  Body  of  the  baby  disposed  of  by
 the  hospital  authorities.  The  family  of  Smt,
 Snehlata  wanted  to  dispose  of  the  body
 themselves.

 Autopsy  was  performed  on  the  baby  born 5.5  million  t  as
 earlier  in  the  interest  of  the  petro-chemicals
 complex  which  is  coming  up  in  Gujarat  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN):  (a)  Yes,  8५3  per

 AND

 to  Smt.  Shant:  at  midnight  on  0th-IJth
 April,  1970.  The  family  of  Smt.  Sneblata
 contacted  the  mortuary  attendavt  next  day
 assuming  that  auto;sy  of  their  baby  had
 beed  done  in  the  night,  and  the  mertuary
 attendant  delivered  the  body  of  tle  baby
 born  to  Smt.  Shanti  to  them  und.:  the
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 impression  that  thay  were  the  relations  of
 the  baby  whose  autopsy  had  been  done.

 Autopsy  of  the  baby  born  to  Smt.
 Snehlata  was  done  later  by  the  Pathologists.
 The  House  officer  then  requested  the  mother
 who  was  still  in  hospital  to  ask  her  relatives
 to  take  charge  of  the  body  in  accordance
 with  their  wishes.  On  being  informed  by
 the  relations  that  they  had  already  taken
 possession  of  the  budy  of  another  baby,  the
 doctor  told  them  that  this  could  be  the
 mistake  of  the  mortuary  attendant  and  asked
 them  whether  they  would  like  to  accept  the
 body  of  their  child  now  or  prefer  that  the
 hospital  authorities  should  dispose  of  the
 body  on  their  behalf,  The  parents  agreed
 to  the  disposal  of  the  body  by  the  hospital
 authorities  as  it  was  macerated  body,  Action
 for  disposal  of  the  body  was  then  taken  by
 the  hospital  authorities.  It  appears  that
 later  they  changed  their  mind  and  came  next
 evening  for  the  body  by  which  time  it  had
 been  disposed  of  by  the  Hospital  authorities.

 The  existing  arrangemcots  at  the
 Institute  for  identification  of  live  new  born
 and  still  born  babies  and  for  actual  handing
 over  of  bodies  to  the  next  of  kin  are  given
 below  :—

 Arrangements  for  identification  inthe
 case  of  new-born  babies.

 A  plastic  armband  with  the  name  of  the
 mother  of  tie  baby  is  tied  to  the  right  arm
 of  the  live  new  born  babies  soon  after  birth.
 The  armband  cannot  be  removed  =  or
 exchanged  without  damaging  it.  There  has
 not  been  a  single  instance  when  live  born
 babies  have  been  cxchanged.

 Arrangements  for  ideniification  in  the
 case  of  still  born  bates  and  bables  who

 die  after  delivery.
 In  the  case  of  still  born  babies  or  the

 pew  babies  who  die  after  delivery,  the  nurse
 on  duty  ties  around  the  right  wrist  a  strip
 of  leukoplast  on  which  identifying  data  like
 name,  age,  sex,  C,  R.  No.,  Ward,  Clinician’s
 name  etc.,  is  written  with  copying  pencil  and
 the  body  wrapped  by  a  while  sbeet.  Another
 paper  containing  the  aforesaid  identifying
 data  is  pinned  outside  the  sheet.  The  strip
 of  leukoplast  on  the  wrist  is  removed  before
 handing  over  the  body  to  the  relations,  A
 receipt  ty  way  of  signature  of  the  relative  is
 ottained  on  the  death  certificate  at  the  time

 ‘of  handing  over  the  body.
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 Arrangements  for  handing  ovr  bodies
 to  the  next  of  kin,

 Ii  relatives  of  the  patient  ate  present  at
 the  time  of  death  and  desire  to  take  the
 body,  the  same  is  handed  over  to  them
 directly  from  the  wards.

 Ij  the  relatives  are  not  present  or  they
 desire  iat  the  body  may  be  kept  in  the
 hospital  for  some  time  till  they  are  ready  to
 take  aly  the  bodies  are  sent  to  the  mortuary.
 In  sume  cases,  when  permission  by  relations
 is  granted,  un  aulopsy  is  arranged,  otherwise
 the  body  is  handed  over  to  the  relatives,

 Acute  Shortage  of  Drioking  Water
 in  States

 "1708.  SHRI  ARJUN  SINGH
 KHADORIA  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  sutte  :

 (ay  whether  itis  a  fact  that  there  has
 beer  an  acute  shortage  of  drinking  water  io
 many  states  during  9°9-70  :

 {b)  if  so,  the  names  of  those  States  and
 whether  «ny  financial  help  has  been  given  to
 those  States  :  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH;  :  (a  to  (९).  The
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Dividend  Paid  to  Depositora  of  Palai
 Central  Bank

 *J/04.  SHRI  Ss.  M.  BANERJEE:  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  giver.  to  Starred  Question
 No.  975  on  the  I3th  April,  970  and  state  :

 (a)  whether  the  depositors  of  Palai
 Central  Bank's  right  to  claim  dividend  after
 three  years  of  its  declaration  becomes  time-
 barred  ;

 (b)  if  not,  after  what  time  it  becomes
 time-barred  ;  and

 (c)  the  reesons  for  not  paying  dividend  to
 the  depositors  out  of  Rs.  26.30  Iekhs  that
 has  been  deposited  in  the  company’s  liquida-
 tion  accovrt  with  the  Reserve  Bank  of

 India  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  #  statement  is  laid
 on  the  Table  of  the  House,

 (c)  In  view  of  the  positron  under  the
 statute,  the  amount  of  Rs.  26.30  lakhs
 deposited  in  the  Company's  Liquidation
 Account  has  to  be  kept  aside  for  meeting
 claims  as  and  when  orders  for  payment  of
 the  claims  are  made  by  the  Court  or  the
 Central  Government.

 Sfatement
 The  manner  in  which  unpaid  dividends

 declared  by  a  company  in  liquidation  should
 be  dealt  with  is  laid  down  in  Section  558  of
 the  Companies  Act,  I956.  Dividends  pay-
 able  to  any  creditor  which  remain  unpaid
 for  six  months  after  the  data  on  which  t.  ६४
 are  declared  have  to  be  credited  into  the
 public  account  of  Invi  ti  the  Reserve  Bank
 of  India  in  a  separate  account  known  as  the
 Company’s  Liquidation  Account.  Fora
 period  of  1S  years,  a  claimant  to  any  money
 paid  into  the  said  account  may  apply  to  the
 Court  of  to  the  Central  Government  for  an
 order  for  payment  thereof.  After  this
 period  a  claim  for  such  payment  is  required
 to  be  dealt  with  as  if  the  claim  is  for  refund
 of  revenue.  The  claim  does  noi,  therefore,
 become  time  barred  uiter  three  years  after
 the  declaration  of  the  dividend.

 Use  of  Saloons  by  Chief  .uditors  of
 Indian  Railways

 91705.  SHRI  LOBO  PRABHU  :
 SHRI  N.  SHIVAPPA  :

 Will  the  Minister  of  FINANCE  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  6074  on  the  J3th
 April,  970  and  state  :

 (a)  the  approximate  amount  of  haulage
 on  the  saloons  used  by  the  Chief  Auditors
 both  on  the  outward  journey  to  Delhi  and
 back  including  the  cost  of  the  Attendants
 accompanying  the  saloon  ;

 (b)  the  names  of  the  Officers  who
 brought  with  them  their  families  and
 dependent  children  to  Delhi  ;

 (c)  the  approximate  amount  of  railway
 freight  thus  incurred  in  this  behalf  while
 travelting  both  ways  ;  and

 @  whether  the  Ministry  of  Finance  will
 set  an  example  by  restricting  the  usc  of  the
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 saloons  by  these  Officers  while  travelling  on
 duty  and  asking  them  to  travel  by  ACC  or
 by  air  and  thus  release  the  accommodation
 for  the  travelling  public  apart  from  the  loss
 of  revenue  to  the  Ex-chequer  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  (a)  As  clarificd  by  the  Minister
 for  Railways,  in  his  realy  to  Unostarred
 Question  No.  690,  in  this  House,  on  214.10
 the  maintenance  and  haulage  costs  of  these
 vehicles  are  not  maintained  separately.

 (b)  and  (c’.  These  officers  like  other
 wazetted  railway  officers  are  permitted  while
 travelling  on  duty  to  take  their  families  along
 with  them  in  Inspection  cattiages  or  in  a
 regu.ar  compartment,  on  railway  freight  or
 fare  is  iucurred  in  respect  of  the  families,
 by  travel  in  the  inspe.tion  carriages.  Io
 view  of  this  information  regarding  families
 and  dependent  children  travelling  by  such
 carriages  is  cot  required  '0  be  maintained  in
 Official  recurds  It  is  not,  therefore,  possible
 readily  to  furnish  this  information.

 (५)  The  Minister  of  Railway  has  already
 re-examined  the  issue  of  use  of  bogie
 inspection  carriages.  The  result  of  sucn  re-
 examination  has  also  been  placed  before  the
 House  in  reply  io  Unstarred  Question  No,
 9362  on  ‘12.5.70.,  The  revised  arrangements
 which  inter  alia  curtaii  the  use  of  such
 carriages  on  journeys  to  Delhi  merely  for
 Purposes  of  attending  meetings  and  Con-
 ferences  would  apply  to  the  Chief  Auditors
 of  Railways  also.

 L.  l.  C.  Flats  lo  Calcutta

 1706.  SHRI  INDRAJIT  GUPTA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
 No.  «7  on  the  6th  April,  970  and  state  :

 (a)  whether  it  is  a  fact  that  a  legge
 number  of  L.  i.  C  flats  in  Calcutta  which
 have  been  allotted  for  residential  purposes
 at  rents  ranging  between  Rs.  l00  to  Rs.  400
 p.m.  would  easily  fetch  much  higher  rents  at
 the  prevailing  market  rates  ;

 (b)  whether  be  is  aware  that  nine  such
 flata  at  Queen's  Mansions,  Park  Strest,  are
 allotted  in  the  name  of  one  Mrs.  Madath,
 who  has  migrated  to  U.  K.  some  time
 ago;

 (c)  if  so,  bow  such  allotment  was  omde,
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 and  for  what  purpose  the  said  flats  are  now
 being  used  ;  and

 (d)  whether  any  inquiry  will  be  ordered
 into  allotment  and  actual  occupancy  of  other
 flats  also  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 KHADILKAR):  (a)  Most  of  the  flats  in
 question  were  rented  by  erstwhile  insurers.
 Their  rents  can  be  increased  only  in  confor-
 mity  with  the  provisions  of  the  Local  Rent
 Control  Act.  Whenever  any  flat  falls  vacant
 or  it  is  ctherwise  permissible,  the  LIC  does
 try  to  increase  the  rents,

 (b)  and  (.  Eight  flats  at  Queen's  Man-
 sions,  Calcutta  were  rented  out  by  an  erst-
 while  insurer  to  ome  Mrs.  Mudath  and  an-
 other,  The  flats  were  used  by  them  88  8
 private  Boarding  House  called  “‘Svockman
 Boarding  House."  Mrs,  Madath  is  reported
 to  have  left  India  for  good  in  September,
 96  .  Before  leaving,  she  purported  to  trans-
 fer  the  Boarding  House  business  and  the
 tenancy  and  occupation  of  flats  to  One  Mrs.
 Mary  More  without  any  reterence  to  L.  I,  C.
 The  matter  has  been  referred  by  the  L.  I.  C.
 to  its  legal  advisers  for  advice  on  the  future
 course  of  action,

 (d)  The  L,I.  C.  would  look  into  the
 matter,

 राष्ट्रीयकृत  थेकों  में  क्लकों  को  भर्तो

 @I707,  श्री  रामचररा
 श्री  शिवकुमार  धास्त्री  :
 थ्रो  जय  सिह  :
 ची  हरवयाल  वेवगुण  :

 क्या  बिक  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  यह  सच  है  कि  सभी  राष्ट्रीयकृत
 बेक  अपने  यहां  क्लकों  की  नियुक्ति  के  लिए
 समाचार  पत्रों  में  भलग-प्रलग  विज्ञापन  देते  हैं
 झौर  बेंकों  में  क्लकों  झौर  परीविक्षाघधीन  अधि-

 कारियों  की  भरती  के  लिए  कोई  निष्दिचत  नीति

 नहीं  है  जबकि  केन्द्रीय  भौर  राज्य  सरकारों  की
 सेटाओं  में  कर्मचारियों  झौर  भ्रधिकारियों  की
 भरती  के  लिए  निश्चित  नीति  है  ;
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 (@)  कया  यह  भी  सच  है  कि  स्टेट  बेक
 झाफ  इण्डिया  अपनी  विभिन्‍न  शाल्याओं  में  क्लर्कों
 की  नियुक्ति  के  लिए  समाचार  पत्रों  में  कोई
 विज्ञापन  नहीं  देता  है  झौर  दाखा  प्रबन्धक
 रोजगार  कार्यालयों  से  उम्मीदवारों  के  नाम
 आमंत्रित  कर  लेते  हैं  ;  शौर

 (ग)  यदि  हां,  तो  क्या  सरकार  का  विचार
 इस  सम्बन्ध  में  स्टेट  बंक  भ्राफ  इण्डिया  शर
 सभी  राष्ट्रीयकृत  बकों  के  लिये  समान  नीति
 बनाने  का  है  बौर  यदि  नहीं,  तो  इसके  क्‍या
 कारण  हैं  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  प्र०  ब्०

 सेठी)  :  (क)  बेकिंग  समवाय  (उपक्रमों  का

 प्रभिग्रहण  भोर  हस्तान्तरण )  झ्रधिनियम,  970
 की  घारा  19  के  उपबन्धों  के  अनुसार  राष्ट्रीय-
 कृत  बंकों  के  निदेशक-मंडलों  को,  जिनका  गठन
 शीघ्र  ही  किया  जान  वाला  है,  भारतीय  रिजर्व
 बंक  से  सलाह  करके  शौर  सरकार  की  पू्व-
 स्वीकृति  से,  उक्त  अधिनियम  के  उपबन्धों  को
 अमली  रूप  देने  के  प्रयोजन  से  विनियम  बनाने

 हैं  जिनमें  वे  शर्ते  और  सीमायें  भी  शामिल  हैं,
 जिनके  श्रन्तगंत  बेक  सलाहकार,  अधिकारी  और
 अन्य  कर्मचारी  नियुक्त  कर  सकते  हैं  और  उनके
 बतन  तथा  सेवा  सम्बन्धी  श्न्य  तें  निर्धारित
 कर  सकते  हैं,  उन  सभी  मामलों  की  व्यवस्था
 करने  के  लिए,  जिनके  लिए  व्यवस्था  करनी
 जरूरी  है  1  निदेशक-मंडलों  का  गठन  होने  तक

 राष्ट्रीयकृत  बेक  क्लकों  श्रौर  परिवीक्षाघीन
 प्रधिकारियों  की  भर्ती  के  सम्बन्ध  में  उसी
 प्रक्रिया  का  पालन  कर  रहे  हैं  जो  राष्ट्रीयकरणा
 से  पहले  इन  बंकों  में  लागू  थी।  चूंकि  प्रत्येक

 राष्ट्रीयकृत  बेंक  एक  पृथक  निगम  निकाय  (बाडी
 कारपोरेट)  है,  इसलिए  प्रत्येक  बंक  झपने  यहां
 नियुक्तियों  के  लिए  आवेदन  पत्र  मांगते  समय
 समाचार  पत्रों  में  विज्ञापन  देता  है  |

 (ख)  जहां  तक  भारतीय  स्टेट  बेक  द्वारा
 बसों  की  भर्ती  किये  जाने  का  सम्बन्ध  है,
 लिखित  परीक्षा  के  लिए  बुलाये  जाने  वाले  कुल
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 उम्मीदवारों  में  70  प्रतिशत  उम्मीदवार  रोजगार
 दफ्तरों  द्वारा  भेजे  जाते  हैं  और  बाकी  30
 प्रतिशत  उम्मीदवारों  को,  रोजगार  दफ्तरों  के
 निदेशक  के  साथ  हुए  करार  की  शर्तों  के  भ्रनुसार
 सीधे  बुलाये  जाने  की  भ्रनुमति  है।  लेकिन  सीधे

 बुलाये  जाने  वाले  30  प्रतिशत  उम्मीदवारों  में
 कम  से  कम  आधे  उम्मीदवार  ऐसे  होने  चाहिए
 जिनके  नाम  रोजगार  दफ्तरों  में  रजिस्टर  किये
 गये  हों  ।  इस  बात  को  देखते  हुए  स्टेट  बैक
 समाचारपत्रों  में  विपज्ञन  प्रकाशित  नहीं
 कराता  |

 (ग)  यह  प्रदन  सरकारी  क्षेत्र  के  बेंकों  की
 समन्वय  समिति  को  सौंपा  जायेगा  श्रौर  समिति
 की  सिफारिशों  प्राप्त  होते  ाद  ही  कोई  राय
 कायम  की  जायेगी  |

 Death  of  a  Child  Namely  Ajit  Kumar  fn
 A...  LM.  5.  New  Delbi

 *1708,  SHRI  YAJNA  DATT  SHARMA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS.
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (al  whether  it  is  a  fact  that  one  male
 child  named  Ajit  Kumar  aged  about  8  years,
 son  of  ShriOQm  Prakash  Saxena  had  heen
 admitted  to  the  All  India  Institute  of  Medi-
 cal  Sciences  on  the  29th  April,  970  at  ahout
 12  noon  in  an  unconscious  state  and  died
 the  next  day  after  remaining  in  the  Institute
 for  about  25  hours  as  an  indoor  patient  :

 (b)  whether  it  is  also  a  fact  that  the
 doctors  who  examined  him  had  considered
 necessary  immediate  tests  of  his  urine,  blood,
 sputum  etc.  and  that  these  tests  were  not
 done  upto  the  last  :

 (c)  if  so,  whether  the  death  of  the  said
 child  had  been  caused  because  of  the  negli-
 gence  on  the  part  of  the  staff  responsible  for
 conducting  the  tests  :  and

 (d)  if  so,  the  names  of  persons  found
 responsible  for  gross  necligence  in  this  case
 and  the  action  taken  against  them  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  Yes,  Sir.  A  male
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 child  named  Ajit  Kumar,  son  of  Shri  Om
 Prakash  Saxena,  aged  about  7  years,  was
 admitted  to  the  A.  I.  I.  M.S.  on  24-4-1970
 as  a  case  of  ‘Encephalitis."  He  died  on
 30-4.1970.,

 (b)  The  following  clinical  tests  were
 considered  necessary  by  the  doctors  who
 examined  him  :

 Lk  Haemoglobin,
 2.  Total  and  differential  Leucocyte

 counts.
 3,  Urine.
 4  Cerebro  Spinal  Fluid  Test.
 5,  Blood  Urea

 6.  Serum  Electrolytes,
 These  tests  were  carried  out  and  the  res-

 ports  were  obtained  on  the  day  of  admission,
 ie.,  29-4-1970,

 {ce}  and  (d).  Do  not  arise.

 Rural  Delnking  Water  Scheme  In  Hard
 Rock  Water  Scarcity  Areas  in

 Co-operation  with  UNICEF

 *1709.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  Whether  Government  have  launched
 an  ambitious  programme  of  providing  drink-
 ing  water  to  2,00°  villuges  in  hard  rock
 water  scarcity  areas  of  India  in  co-operation
 with  the  United  Nations  Children’s  Emer
 gency  Fund,  if  so,  the  details  thereof  ;

 (b)  the  time  within  which  this  programme
 is  likely  to  be  completed  ;

 (c)  the  amount  likely  to  be  sp=nt  on  this
 programme  and  the  share  cach  of  the  Centre,
 the  States  and  UNICEF  ;  and

 (a)  the  details  of  the  machinery  provided
 by  UNICEF  so  far  for  this  purpose  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  to  (d).  The  pro-
 vision  of  drinking  water  in  villages  forms
 part  of  the  National  Water  Supply  and  Sani-
 tation  Programme.  In  the  Fourth  Flan  a
 sum  of  Rs.  33]  crores  has  been  earmarked
 for  rural  water  supply  schemcs.  During  the
 Fourth  Plan  period,  Centra!  assistance  to
 States  will  be  given  in  the  form  of  block
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 loans  and  block  grants  and  it  is  for  the
 States  to  allocate  funds,  draw  priorities  and
 execute  schemes,  In  order  to  accelerate  the
 programme  of  provision  of  drinking  water  in
 villages  situated  in  rocky  areas,  the  Govern-
 ment  of  India  will  supply  to  the  State
 Governments  hard  rock  drilling  rigs  and
 equipment  procured  under  UNICEF  assis-
 tance.  During  the  Fourth  Plan  period,  the
 UNICEF  assistance  on  this  account,  will  be
 of  the  order  of  Rs,  3.375  crores.  For  giving
 this  assistance  to  States  asum  of  Rs,  3.50
 crores  has  been  provided  in  the  Central
 Sector  in  the  Fourth  Plan.  The  States  will  be
 given  this  assistance  in  the  form  ol  rigs  and
 equipment  over  and  above  their  plan  alle-
 cations.  The  expenditure  on  the  execution  of
 the  drinking  water  supply  schemes  in  the
 villages  where  these  rigs  are  used  wil  be  the
 responsibility  of  the  State  Governments
 who  are  given  Central  assistance  in  the  form
 of  block  loans  and  block  grants.  It  is  expected
 that  about  0  to  2  thousand  villages  would  be
 covered  under  this  programme  with  the  help  of
 the  equipment  procured  from  the  UNICEF.
 The  plan  of  operations  for  this  programme  is,
 at  present,  upto  3ist  March,  1974,

 One  Halco  Minor  and  one  Tiger  drilling
 rigs  have  so  far  been  provided  by  the
 UNICEF.

 Pay  Scales  of  Assistants  Vis-alis
 Translators

 #1710.  SHRI  RAM  AVTAR  SHARMA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  scales  of
 pay  of  Translators  in  Government  of  India
 have  recently  been  revised  ;

 (b)  if  so,  the  reasons  fer  such  revision.
 when  the  Pay  Commissinn  is  already  on  the
 job  and  the  number  of  times  their  scales
 of  pay  have  been  revised  during  last  three
 yeass  ;

 (c)  the  reasons  for  not  revising  the  pay
 scales  of  other  categories  of  employees  such
 as  Assistants  who  are  in  the  identical  scales
 of  pay  ;  and

 (3)  whether  it  Is  also  a  fact  that  Acsis-
 tants  were  desigonied  as  Class  Il  non-
 gazetted  post  und  translators  os  Class  TIJ,  the
 yeasons  for  by-passing  the  grade  of  Assistants
 who  are  higher  in  status  but  not  higher  in

 grade  now  १
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI  :  (a)  and  (b).  No,  Sir.  There  has
 bsen  no  general  revision  of  the  scales  of
 pay  of  Translators  as  a  class  during  the
 last  one  year.  However,  revision  of  the  pay
 scales  of  translators  in  two  offices  have  been
 recently  sanctioned  on  the  basis  of  similar
 scales  existing  for  posts  with  comparable
 duties  and  qualifications  in  certain  other
 Departments.  This  being  not  a  case  of
 general  revision  of  the  scales  of  pav  of  trans-
 lators,  there  was  no  need  to  link  this  with
 the  new  Pay  Commission.

 (c)  Does  not  arise  as  there  has  been  no
 general  revision  of  pay  scales.

 (d)  Assistants  are  Class  II  (non.gazetted)
 while  the  majority  of  the  posts  of  translators
 are  in  Class  वा  (n-.n-gazetted)  in  the  scales
 of  Rs.  2I0-425,  Rs,  210-530,  or  Rs.  320-530.
 As  there  has  been  no  recent  general  revision
 of  scales  of  pay  of  translators,  question  of
 by-passing  of  the  grade  of  Assistants  does
 not  arise,

 Piper  Aircraft  of  Bombay  Flying  Club
 used  for  Smuggling  Liquor

 9945.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 (a)  whether  it  is»  fact  that  a  Piper  air-
 craft  of  the  Bombay  Flying  Club  on  a  cross-
 country  flight  from  Juhu,  Bombay,  to  Pana-ji
 the  Capital  of  Goa,  was  used  for  smuggling
 liquor  on  the  25th  March,  1970 5

 (b)  if  so,  the  quantity  and  nature  of  liquor
 found  in  the  aircraft  ;

 (c)  the  name  of  the  trainee  pilot  who
 flew  the  aircraft  ;

 (d)  the  oature  of  action  taken  against
 him  and,  if  not,  the  reasons  therefor  :

 (e)  whether  there  have  been  similar  in-
 stances  of  plances  of  Bying  clubs  used  for
 smuggling  in  other  States  ;  and

 (f)  if  so,  where  and  how  many  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (ai  A  Piper  aircraft  of  Bombay
 Flying  Club  while  on  a  cross-country  flight
 from  Goa  to  Bombay  on  the  2‘th  March.
 9970  landed  at  Juhu  airport  with  Nquor  of
 Indian  origin  on  board.

 ({b)  39  bottles  of  Kaju  Fenny,  9  bottles
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 of  3-X  Rum,  |  bottle  of  Brandy,  |  bottle  of
 Cocktail  Dry  Gin  and  2  broken  vottles  were
 found  in  the  aircraft.

 (c)  The  name  of  the  pilot  of  the  air-
 craft  is  Shri  Lester  Gomes,

 (d)  Both  the  pilot  and  the  passengers
 were  arrested  by  the  Police  for  violation  of
 prohibition  law.  No  Customs  offence  was
 fnvolved  in  the  case.  It  has  been  decided
 that  pending  further  investigation  by  the
 police  the  pilot  should  not  be  permitted  to
 fly  either  as  pilot  or  as  passenger  in  the
 Flying  Club's  aircraft.

 (e)  and  (f).  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 Sabha.

 Written  Answers

 Centra)  Taxes  due  from  Sahu  Jain  Group
 of  Concerns

 9947,  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  4363  on  the  30th  March,  970  and
 state  :

 (a)  the  amount  of  arrears  of  Income-tax
 due  from  Alok  Udyog  ;

 (b)  the  amount  of  arrears  of  Centra!
 Sales-tax  and  other  taxes  due  from  Alok
 Udyog,  Bharat  Overseas  and  other  associnte
 companies  of  the  Sahu  Jain  Group,  company-
 wise  ;  and

 (2)  the  reasons  why  these  have  allowed
 to  accumulate  and  the  steps  which  are  pro-
 Posed  to  be  taken  to  recover  them  and  the
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 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  to  (c).  The  information  as  to
 the  amount  of  arrears  of  Income-tax,  Central
 Sales-tax  and  other  Central  taxes  outstanding
 against  M/s.  Alok  Udyog  and  M/s.  Bharat
 Overseas  Pvt.  Ltd,  as  on  |-4-I970,  is  being
 collected  and  will  be  Jaid  on  the  Table  of  the
 Lok  Sabha,

 The  members  of  the  Sahu  Jain  family
 have  varying  degree  of  interests  in  various
 companies  at  different  points  of  time.  The

 pression  “associate  companies  of  the  Sahu
 Jain  Group"  being  not  very  definitive,  the
 information  sought  could  be  collected  and
 furnished  if  the  names  of  the  companies,  in
 reapect  of  which  such  information  is  required,
 are  specified.

 Assiatance  to  Gujarat

 9948.  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  the  amount  of  assistance
 given  to  the  Gujarat  State  for  different
 projects  and  schemes  during  the  last  Five
 Year  Plan  and  +o  far  in  the  Fourth  Five
 Year  Plan  ?

 THE  MINISTER  OF  SUPPLY  AND  THE
 MINISTER  OF  STATE  IN  THE  MINISTRY
 OF  FINANCE  (SHRI  R  हू.  KHADILKAR):
 A  statement  is  laid  on  the  ‘Cable  of  the
 House.

 Statement
 Central  Assistance  given  to  the  Govern-

 ment  of  Gujarat  for  State  Plan  Schemes
 time  by  which  these  will  be  recovered  ?  during  the  Third  Five  Year  Plan,  ‘1966-69,

 THE  MINISTER  OF  STATE  IN  THE  and  in  1969-70.
 (Rs.  in  crores)

 Third  1966-67,  1967.68,  1968-69  1969-70,
 Plan

 Agriculture  and  allied  programmes  19.34  9.13  675  74
 है Community  Development  and

 Cooperation  8.78  73  .69  1.24  |
 Irrigation  and  Power  496  4.30  .53  8.85  |
 Industry  and  Mining  .87  0.29  0.28  0.i8  }  28.20°
 Transport  and  Communication  —_  0.21  044  |
 Social  Services  20  34  2.89  4.05  5.7  |
 Miscellaneous  5.26@  2.53  ool  oo  |

 TOTAL  08  55  20.87  24.52  33.03  28,20
 के  This  amount  was  given  in  the  form  of  Block  loan  of  Rs.  ‘19.74,  crores  and  Block

 grant  of  Rs,  8.46  crores.
 @  Major  pert  of  this  amount  is  for  Irrigation  and  Power  Projects  for  which

 details  are  not  available.
 Note  :  The  above  figures  are  provisional,
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 New  Family  Planning  Centres  in
 Gojarat  State

 9949.  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND  WORKS
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  the  number  of  persons  .who  got
 sterilised  in  Gujarat  and  the  number  of
 Joops  used  in  rural  and  urban  areas  during
 the  last  two  years  ;

 (b)  the  amount  of  financial  assistance
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 provided  by  Government  to
 State  Government  during
 period  ;  and

 (०)  the  number  of  additional  family
 planning  centres  proposed  to  be  opened  by
 Government  during  the  financial  year  of
 1969-70  in  the  rural  and  urban  areas  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  S.
 CHANDRASEKHAR)  :  (a)  The  required
 information  is  as  follows  :-—

 the  Gujarat
 the  aforesaid

 Year  Sterilisation  Loop  insertions

 Rural  Urban  Total  Rural  Urbano  Total
 1968-69  5360)  46958  00559  5483  6939  2422
 1969.70  os  +  9430  hha  iy  0648

 (**The  break-up  of  figures  for  Urban  and  Rural  areas  is  not  available)

 (b)  Year  Provisional  payment
 sanctioned

 1968-69  Rs  56.36  lakhs
 1969-70  Rs  207  54  lakhs

 (c)  Ten  additional  Urban  Family  Welfare
 Planning  Centres  heve  been  opened  in
 Gujarat  during  1969-10,  No  additional
 Centre  was  opened  in  rural  area,  in  that
 State  during  that  year,

 Rural  Water  Supply  During  the
 Fourth  Plan  for  Gujarat

 9950.  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  ;

 (a)  the  amount  asked  by  the  Gujarat
 Government  for  rural  water  supply  in  Fourth
 Five  Year  Plan  ;  and

 (b)  the  amount  of  grant  sanctioned  by
 Central  Government  for  this  purpose  and
 the  number  of  villages  and  small  towns
 likely  to  be  provided  water  under  the  rural
 water  supply  during  the  Fourth  Five  Year

 Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING

 AND  URBAN  DEVELOPMENT  (DR  s.
 CHANDRASEKHAR)  :  (a)  The  State
 Government  had  proposed  a_  provision  of
 Rs.  635  lakhs  for  ruval  water  supply  schemes.

 (b)  A  provision  of  Rs.  635  lakhs  has
 been  tentatively  earmarked  for  rural  water
 supply  in  Gujarat  during  Fourth  Five  Year
 Pla:.  Central  us-istance  is  given  by  way  of
 block  loans  and  block  grants  without  refer-
 ence  to  any  particular  scheme  or  head  of
 development.  The  State  Government  had  pro-
 posed  to  cover  Su  villages  under  rural  water
 supply  programme  and  53  towns  under  urban
 water  supply  programme,  Information  on
 the  number  of  small  towns  proposed  to  be
 covered  is  not  available.

 Collection  of  Income-tax  and  Excise
 duty  from  Kaira  District  (Gujarat)

 9951.  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  FINANCE
 be  pleased  ‘o  state  the  break-up  of  the
 amount  of  income-tax  and  Excise  duty  bsing
 realised  from  Kaira  District  in  Gujarat
 State  annually  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  The  duty  of  Central  Excise
 realised  from  Kaira  District  of  Gujarat
 State  during  the  financial  years  ‘1967-68  and
 ‘1368-69,  was  of  the  order  of  Rs.  6  crores,
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 The  information  with  respect  to  income-
 tax  realised  from  persons  assessed  in
 District  Kaira,  during  the  aforesaid  period,
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha.

 Evasion  of  Central  Excise  Daty  by
 Tobacco  Factories  in  Gujarat

 9952.  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  the  number  of  cases  in  which
 Government  took  action  against  tobacco
 factories  in  Gujarat  during  the  last  two
 years  for  evading  Central  excise  duty  ;

 (b)  the  names  of  the  firms  involved  ;
 and

 (c)  the  amount  of  duty  evaded  by  each
 firm  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI):  (a)  Government  took  action  in
 07  cases  99  tobacco  li  in
 Gujarat  for  evading  Central
 during  the  last  two  years.

 (b)  and  (c).  The  required  information  is
 furnished  in  the  statement  laid  on  the  Table
 of  the  House.  [Placed  in  |  library.  see  No.
 LT=  3568/70)

 Excise  duty

 Cooperative  House-Building  Societies
 at  Nagpur  and  Kamptee

 9953.  SHRI  N.  R.  DEOGHARE  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  there  are  some  Cooperative
 House-building  Societies  of  Central  Govern-
 ment  employees  stationed  at  Nagpur  and
 Kamptee  :

 (b)  if  so,  the  names  of  the  societies  ;
 (c)  the  number  of  members  of  cach

 sOciely  ;
 (d)  the  number  of  persons  who  have  got

 the  land  ;  and
 (e)  the  oumber  of  persons  waiting  for

 allotment  of  land  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
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 (SHRI  K,  K.  SHAH)  (8)  to  (e)  The
 information  is  being  collected  from  the  State
 Government  and  will  be  placed  on  the  Table
 of  the  Lok  Sabha  in  due  course.

 Cooperative  House  Building  Societies
 in  Delbi

 9954,  SHRI  N.  R.  DEOGHARE:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  ;

 (a)  the  number  of  Cooperative  House
 building  Societies  of  the  Central  Government
 employees  in  Delhi/New  Delhi  ;

 (b)  the  number  of  Members  in  each
 case  ;

 (c)  the  number  of  persons  in  case  of
 each  society  who  have  been  given  plots  for
 building  houses  ;  and

 {d)  the  number  of  persons  in  case  of
 cach  society  waiting  for  allotment  of  plots
 of  land  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  to  (d).  A  state-
 ment  is  laid  on  the  Table  of  the  House,
 [Placed  in  Library.  Ser  No,  LT—3569/70)

 Ban  on  Out-of-Turn  Allotment  In  Delhi

 9.55.  SHRiN.  R.  DEOGHARE  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  slate  :

 (a)  whether  it  isa  fact  that  a  ba"  has
 been  imposed  upto  the  30th  September,  970
 on  the  out-of  turn  allot  of  a
 tion  to  the  Central  Government  employees
 in  Delhi  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (c)  whether  under  no  circumstances  the

 out-of-turn  allotment  is  made  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  and  (8).  Yes  Sir.

 The  ban  was  imposed  initially  in  May
 968  and  it  has  been  extended  from  time  to
 time,  the  current  extension  being  up  to
 30-9-I970,  A  large  number  of  applications
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 for  out  of  turn  allotment  hid  already  been
 received  and  over  600  sanctions  were  pending
 on  the  date  the  ban  was  imposed.  The
 satisfaction  of  these  sanctions  would  have
 taken  a  very  long  period  of  time.  Besides,
 there  were  representations  from  other  Govern-
 ment  servants  against  the  sanctioning  of  out
 of  turn  allotments  on  the  ground  that  this
 denies  them  their  claim  to  allotment  io  their
 turn,  The  entire  question  is  now  again
 being  examined.

 (c)  In  very  exceptional  cases  of  extreme
 hardship,  af  hoc  allotments  are  being  made
 at  present,

 Deputation  of  C.  P.  W.  D.  Engineers

 9356  SHRI  5.  00.  SOMASUNDARAM  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  all  the
 Cc.  P  Ww.  dD  engineers  except  the  Chief
 Engineer  who  go  on  deputation  to  the
 National  Building  Construction  Corporation,
 Hindustan  Housing  Factory.  etc.  either  get
 a  higher  grade  or  a  higher  start  in  pay  as  an
 incentive  for  added  responsibility  ;  and

 (b)  if  so,  the  reasons  for  the  exception
 to  the  Chief  Engineer  alone  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.K.  SHAH)  :  (a)  and  (b).  The
 Chief  Engineers  going  on  deputation  as
 Managing  Di  of  the  Hind  Hous-
 ing  Factory  and  the  National  Buildings
 Construction  Corporation  are  allowed  to
 draw  an  initial  pay  of  Rs.  2l00/-  in  the
 scale  of  Rs.  -2000-100-2500  while  their  pay  in
 the  C.  P.  W.  D.  is  Rs,  2000/-  fixed,  The
 other  Officers  of  the  C.  P.  W.  D.  deputed  to
 these  Organisations  have  the  option  to  draw
 pay  in  the  higher  applicable  grade  in  the
 Company  or  their  grade  pay  in  the  depart-
 ment  plus  deputation  allowance  under
 Government  orders.

 ‘No  Objection  Certificates’  to  Sectional
 Officers  in  C.  P.  W.  D.  for  Registration

 with  Employmest  Exchanges

 9957.  SHRI  8,  D.  SOMASUNDARAM  :
 Will  the  Minister  of  HEALTH  AND
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 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  refer  to  the  reply  given  to  Un
 starred  Question  No,  3023  on  the  8th  Decem-
 ber,  969  regarding  the  issue  of  ‘NO  OB-
 JECTION  CERTIFICATES’  to  the  Sectional
 Officers  in  C,  P.  W.  D.  for  registration  with
 Employment  Exchanges  and  state  :

 (a)  whether  the  information  has  since
 been  collected  :

 (b)  if  not,  the  time  likely  to  be  taken  to
 colleet  the  information  ;  and

 (c)  the  reasons  for  the  delay  in  collecting
 the  information  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K  SHAH):  (a)  Yes,  Sie.  The
 information  has  been  furnished  to  the  De-
 partment  of  Parliamentary  Affairs  on  the  Sth
 May,  970  for  placing  it  ou  the  Table  of  the
 House.

 (b)  and  (c).  The  question  does  not
 arise.

 Workers’  Participation  in  Management  of
 Pobiic  Sector  Undertakings

 9958.  SHRIS  D.  SOMASUNDARAM  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  reasons  for  which  Government  do
 not  come  forward  with  the  proposals  to  link
 the  boous/penalty  to  all  the  Officers  in  Public
 Sector  Undertakings  with  the  profit/loss  to
 the  units  in  which  they  are  employed  ;
 aod

 (b)  the  reasons  for  not  associating  the
 labourers  with  the  working  of  these  under-
 takings  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  Presumably,  the  Hon'ble
 Member  is  referring  to  various  schemes  for
 introducing  incentives/disincentives  to  em-
 Ployees  of  Public  Enterprises,  which  should
 be  linked  to  their  performance.  Government
 have  already  accepted  the  recommendation  of
 the  Administrative  Reforms  Commission  that
 steps  in  this  regard  should  be  taken  and  that
 the  basic  approach  in  working  out  such
 schemes  should  be  to  link  the  earnings  to
 productivity  and  perfoimance,  subject  to  cer-
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 tain  prescribed  minima  and  maxima.  Incen-
 tive  schemes  of  various  kinds  linking  a  part
 of  the  total  pay  packet  of  the  employees  with
 production/productivity  have  already  been  in-
 troduced  in  many  enterprises  while  in  others
 these  are  under  consideration.

 (b)  The  Government  have  accepted,  in
 principle,  the  inclusion  of  a  workers’  repre-
 sentative  in  the  Boards  of  Management  of
 certain  categories  of  Public  Sector  Under-
 takings.  Details  regarding  the  implemen-
 tation  of  this  decision  are  being  worked
 out.

 Porchase  of  Tractors  by  D.  G.  S.  and  0.

 9959.  SHRI  RAMACHANDRA  VEE-
 RAPPA  :  Will  the  Minister  of  SUPPLY  be
 Pleased  to  state  :

 (a)  whether  the  report  of  the  Cost
 Accountant  submitted  to  DGS  and  Don
 cost  investigation  of  indigenous  manufacture
 of  Hindustan  Crawler  Type  Tractors  HTD-
 00  and  HTD-60  manufactured  by  Hindustan
 Tractors  Ltd.,  Baroda  will  be  placed  on  the
 Table  of  the  House  ;  and

 (b)  the  details  of  the  formula  of  profit
 of  margin  allowed  to  M/s,  Hindustan  Tractors
 Ltd.,  while  fixing  rate  contract  prices  for
 HTD-60  and  HTD-J00  Tractors  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  ६.
 KHADILKAR)  :  (a)  No,  Sir.

 (b)  The  report  of  the  Cost  Accountant
 is  still  under  the  consideration  of  Government
 and  the  rate  contract  has  not  yet  been  con-
 cluded  with  the  firm.

 Working  of  Gujarat  State  Fertilizer
 Corporation

 9960.  SHRI  SARDAR  AMJAD  ALI:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  memorandum  signed  by  two  prominent
 Gujarat  MLA's  and  shareholders  of  the
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 Gujarat  State  Fertilizer  Corporetion  regard-
 ing  working  of  Gujarat  State  Fertilizer  Cor-
 poration  ;

 (b)  whether  a  copy  of  this  memo  will  be
 placed  on  the  Table  ;

 (c)  whether  copies  of  this  memo  have
 been  sent  to  the  Departm:nts  of  Company
 Affairs  and  Petroleum  and  Chemicals  for
 scrutiny  and  verification  ;  and

 (d)  if  so,  the  findings  of  the  enquiries
 made  by  these  two  Departments  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  CHEMICALS  AND  MINES
 AND  METALS  (SHRI  0.  R,  CHAVAN):
 (a)  No.

 (b)  to  (d).  Do  not  arise,

 Loans  given  to  Gojarat  State  Fertilizer
 Corporation  by  I.  D.  8,  I.

 9962.  SHRISARDAR  AMJAD  ALI
 Wilt  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  I.  0,  B.  I.  and  other
 national  financial  institutions  have  given
 large  amounts  of  loans  to  Gujarat  Fertilizer
 Corporation  ;

 (b)  whether  the  7imes  of  India  bad  re-
 cently  reported  of  a  major  blast  in  G,S,F,C.
 factory  and  a  oumber  of  irregularities  in
 management  of  this  joint  sector  plant  ;

 (९)  the  steps  Government  propose  to  pro-
 tect  the  huge  amount  of  public  loan  besides
 securing  seat  on  board  of  directors  ;  and

 (0)  whether  two  Gujarat  M.L.A"s,  have
 written  to  the  Prime  Minister  complaining
 about  running  of  this  company  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Financial  assistance  aggregat-
 ing  to  Re.  25.l4  crores  as  detailed  below  has
 been  given  by  the  All  India  Publi¢  Sector
 financial  institutions  to  the  Gujarat  State
 Fertilizer  Company  Ltd.,  in  which  Govern-
 ment  of  Gujarat  holds  49%  of  the  equity  as
 a  well  as  the  preference  share  capital  :
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 Name  of  the  Loan  Underwriting/subscription  to  share
 Institution  8  capital

 (Rupees  in  Lakhs)
 l.  Industrial  Development  Bank

 of  India  1,800.00  Equity  197.00  (193.54)
 Pref.  7.00  (62,14)

 7,  Industrial  Finance  Corpora-
 tion  of  India  200.00  Equity  4.00  (13.77)

 Pref.  6,00  (5.27)
 3.  Life  Insurance  Corporation

 of  India  200.00  Equity  20.00  (Subscribed)
 Pref.  6,00  iC  ४०--)

 N.S.  Figures  in  brackets  show  the  amounts  devolved  on  the  Industrial  Development
 Bank  of  India  and  Industrial  Finance  Corporation  of  India.

 (b)  and  (c).  The  /imes  of  India  (Abme-
 dabad  Edition)  of  the  22nd  April,  970
 reported  as  follows  :

 “A  major  explosion  in  the  reactor
 toom  has  reportedly  crippled  plant  and
 brought  down  fertiliser  production  to  one-
 fifth  of  the  projected  expansion.  What
 has,  however,  puzzled  observers  is  that
 the  major  mishap  occured  two  months
 ago  in  the  joint  sector  project,  in  which
 the  State  Government  has  49  per  cent
 share,  should  have  gone  unreported.”

 It  also  reported  that  all  is  not  well  with
 the  expansion  programme  of  the  Gujarat
 State  Fertiliser  Company.”  The  statement
 that  the  mishap  went  unreported  is  not  cor-
 rect.  The  company  itself  reported  to  the
 financial  institutions  on  the  7th  February,
 970  of  an  explosion  that  took  place  on  the
 9th  February,  970  in  its  additional  ammonia
 plant  installed  for  the  expansion  project.  The
 damage  caused  was,  however,  repaired  by
 the  12th  March,  1970,  Government  is  not
 awere  of  any  irregularities  in  the  manage-
 ment  of  the  company  nor  is  there  any  re-
 ference  to  such  irregularities  in  the  Times  of
 india  report.  The  Industrial  Development
 Bank  of  India  on  behalf  of  all  the  financial
 institutions  had  nomipated  one  of  its  senior
 officers  on  the  Board  of  Directors  of  the
 Company  in  November,  968  and  this  nomi-
 nation  had  to  be  withdrawn  in  December,
 1969,  as  the  officer  concerned  left  the  service
 of  the  Industrial  Development  Bank  of  India.
 The  question  of  appointing  other  nominee  is
 urde:  consideration  of  the  Industrial  Deve-
 lopment  Bank  of  India.

 The  loans  of  the  institutions  are  secured
 by  a  first  mortgage  of  the  assets  of  the  com-
 pany  whose  value  stood  in  the  books  of  the
 company  at  Rs.  3).J0  crores  as  on  31-3  1969,
 after  depreciation.  The  assels  are  also  fully  in-
 sured  against  loss  and  the  insurance  policies
 are  issued  in  favour  of  the  three  financial
 institutions  mentioned  above.

 As  the  State  Government  was  the  pro-
 moter  of  the  company  and  holds  49%  of  each
 class  of  share  capital,  it  is  entitled  to  nomi-
 nate  and  appoint  one-third  of  the  total
 directors  on  the  company's  board,  one  of
 whom  shall  be  the  Chairman  of  the  Board.
 The  Meénaging  Director  is  also  appointed
 from  the  said  permanent  directors  of  the
 company.

 According  to  the  financial  institutions,
 the  company’s  working  results  are  satls-
 factory.  The  company  has,  within  a  period
 of  32  months  after  the  commencement  of
 production  declared  a  maiden  dividend  on
 equity  share.  at  8%  besides  clearing  all  the
 arrears  of  dividend  on  the  preference  shares.
 The  company  has  also  been  meeting  its  obli-
 gation  regarding  interest  and  repayment  of
 principal.  rs

 |
 (a)  Neither  the  Prime  Minister  nor  the

 Ministry  of  Petroleum  and  Chemicals  has  so
 far  received  any  communication  from  any
 Member  of  the  Legislative  Assembly  of
 Gujarat  complaining  about  the  running  of
 the  compeny.
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 Sepoys  In  Customs  and  Central  Excise
 Department

 9363,  SHRI  LATAFAT  ALI  KHAN:
 Will  the  Minister  of  FINANCE  be  pleased
 to  stute  :

 (a)  the  duiies  of  peons  employed  in  the
 various  Departments/Offices  under  his
 Ministry  and  those  of  Sepoys  employed  in
 Customs  and  Central  Excise  Department  ;

 (b)  whether  the  Rifle  duty  is  a  part  of
 duty  of  Sepoys  in  the  Central  Excise  and
 Customs  Department  ;  and

 (c)  if  so,  whether  their  scales  of  pay  are
 the  same  as  of  constables  in  the  Police
 Depart  ment/Railway  Protection/Border
 Security  Force  and  if  mot,  the  reasons
 thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  The  peons  under  the  Ministry
 of  Financ:  are  engaged  normally  0  mes-
 senger  work.  The  duties  of  Sepoys  under  the
 Central  Board  of  Excise  and  Customs  are
 generally  as  indicated  in  the  annexure.

 (b)  Sepoys  of  Customs  and  Central
 Excise  Department  are  not  required  to  carry
 rifles  except  when  posted  in  border  or  coastal
 areas  for  Customs  preventive  work  or  on
 guard  duty.

 ic)  In  view  of  the  answer  to  (b)  above,
 it  would  be  observed  that  the  duties  of  Cus-
 toms  and  Central  Excise  Sepoys  cannot  be
 compared  with  the  duties  of  Sepoys  of  Bor-
 der  Security  Force,  Railway  Protection
 Force,  Central  Reserve  Police  und  Police.
 The  question  of  equation  of  pay  scales  does
 not.  therefors,  arise.

 Annexur*
 Sepovs  in  the  Customs  and  Central  Excise

 Depat!ments,  perform  difftren’  duties,  accord-
 ing  to  their  postings.  In  Customs  Houses
 and  Central  Excise  Officcs,  they  have  to  per-
 form  the  duties  of  a  Peon,  like  carrying
 papers,  delivery  of  letters,  etc.  In  the  docks,
 guard  duty  stations,  Coastal  and  border
 areas,  they  have  to  patro!  the  vulnerable
 areas  with  a  view  to  checking  smuggliag  of
 goods.  In  tobacc>  ranges  and  manufactured
 products  factories,  they  are  required  to  work
 under  the  directions  of  Inspector/Sub-
 Inspector  of  Central  Excise  and  assist  them
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 in  measuring  the  fields,  crop  survey,  weigh-
 ment  of  excisable  goods  etc.

 These  are  only  broad  illustration  of  the
 nature  of  duties  performed  by  Class  IV
 officers  in  the  Customs  and  Central  Excise
 Department.

 Grant  of  Overtime  Allowance  to  Lift-
 Drivers  of  C.P.W.D.  Working  In

 Parliament  House

 3964.  SHRI  HUKAM  CHAND  KACH-
 WAL:  Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WOKKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleused  to  state  :

 (a)  whether  it  is  a  fact  that  when  the
 Parliament  sits  late  after  7.00  p  m.,  the  staff
 connected  with  Huuse  in  all  the  concerned
 Departments  as  also  the  staff  in  the  C.P.W.D.
 get  Overtime  Allowance  (Late  duty  allowance)
 except  the  lift-drivers  in  the  Parliament
 House  :

 (b)  ifso,  the  reasons  for  this  discrimi.
 nation  against  one  small  section  of  the  stat
 of  C.P.W_D.  ;

 {c)  the  steps  Government  propose  to
 take  to  remove  this  disparity  against  the
 Lift-drivers  in  the  Parliament  House  ;
 and

 (d)  if  no  steps  are  contemplated,  the
 reasons  therefor  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K,  SHAH)  :  (a)  In  the  time  avail-
 able,  it  has  not  been  possible  to  collect  in-
 formation  about  the  staff  of  the  other
 Departments  working  in  Parliament  House,
 Some  staff  of  the  C.  P,W  D.  get  Overtime
 Allowance.  The  lift-operators  are  not  paid
 Overtime  Allowance.

 (b)  Under  the  present  orders  Lift-
 operators  are  not  entitled  to  Overtime
 Allowance.  On  the  occasions  on  which  they
 pot  in  extra  hours  of  work,  they  are
 compensated  by  the  grant  of  compensatory
 leave,

 (e)  and  (d).  Does  not  arise.
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 Water  Supply  in  Rural  Areas

 9965.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WARKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  Editorial  in  the  “Times
 of  India”  dated  the  3rd  May,  4970  under
 the  heading  ‘Rural  Water  Supply’  ;

 (b)  the  reasons  for  which  estimated  cost
 for  rural  water  supply  is  Rs.  36,000  per
 village  in  Indie  when  the  UNICEF  Plan  for
 rock  bound  wells  which  is  more  difficult  is
 only  of  Rs,  11,000  ;

 (c)  since  every  third  village  is  without
 safe  source  of  drinking  water  the  reasons
 why  big  rivers  are  not  tapped  for  waiter
 supply  toa  croup  of  villages  in  the  same
 way  they  are  now  tapped  for  urban  water
 supply  ;

 (d)  the  reasons  why  a  survey  for  such
 supplies  be  not  made  and  cost  estimated
 which  may  be  lower  than  the  present  cost  of
 supplies  from  wells  ;

 (टी)  since  the  amount  incurred  by
 Government  j,e,  Rs.  50  crores  for  supply
 of  water  to  4,500  villages  is  unduly  high,
 whether  Government  have  considered  engag-
 ing  the  private  sect:r  for  works,  which  if
 given  on  tenders  will  be  competitive  ;  and

 (f)  the  reasons  why  all  major  works
 should  not  be  first  open  to  tenders  before
 they  are  undertaken  departmentally  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR,  5.
 CHANDRASEKHAR):  (a)  Yes,  Sir.

 (b)  She  required  information  is  given  in
 the  Annexure.

 (c)  Regional  water  supply  schemes  to
 serve  groups  of  villages  from  river  sources
 are  taken  up  whenever  economically  feasible.

 (d)  Special  Investigation  Divisions  have
 been  set  up  io  the  various  States  to  under-
 take  survey  and  estimate  the  cost  of
 schemes.

 (6)  and  (f}.  The  outlay  of  about  Rs,  50
 crores  was  on  the  various  programmes  for
 provision  of  drinking  water  in  villages
 including  piped  water  supply,  well  construc-
 tion,  renovation  of  wells  etc.  With  this
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 outlay,  17,500  villages  have  been  covered
 with  piped  water  supply,  about  4,18,700°  new
 wells  constructed,  3,04,000  new  hand  operat-
 ed  tubewells  provided  and  about  5,54,000  old
 wells  renovated.  The  execution  ot  schemes  is
 the  responsibility  of  the  State  Governments
 who  follow  the  rules  and  procedure  pres-
 cribed  for  execution  of  such  works.  It  is,
 however,  understood  that  the  State  Goverao-
 ments  call  for  tenders  and  get  the  works
 done  through  contractors  in  such  cases
 where  the  work  is  not  to  be  done  depart-
 mentally.

 Annexure
 The  estimated  cost  for  Rural  Water

 Supply  depends  upon  a  number  of  factors
 which  include  the  population  served,  type
 and  distance  of  source  (whether  it  is  a
 shallow  or  deep  well/tubewell,  spring,  canal
 or  river)  treatment  needed  (like  filtration
 or  iron  removal)  and  type  of  supply  (merely
 drawing  of  water  from  wells  or  tubewells
 through  handpumps,  or  supply  through
 power  pumps  and  over  head  tanks  either
 through  street  hydrants  or  individual  house
 connections).

 The  UNICEF  in  a  recent  communica-
 tion  to  the  Government  of  India  have
 indicated  that  for  providing  drinking  water
 supply  through  hand  pumps  by  boring
 ‘18,078  wells  in  1655  villages,  the  total
 estimated  outlay  will  be  $18,565  millions
 (about  Rs.  3.50  crores)  in  which  they  have
 assumed  Government  share  to  be  $12.00
 millions  and  their  shares  to  be  $5.893
 millions,  On  this  basis,  the  average  cost  of
 providing  water  supply  per  village  would
 work  out  to  about  Rs,  11,000,

 However,  according  to  the  programme
 envisaged  earlier,  the  UNICEF  had  indicated
 an  assistance  by  way  of  rigs  and  other  equip-
 ments  for  a  total  sum  of  $4.50  millions
 (about  Rs.  3.375  crores);  on  the  basis  of
 which  an  allocation  of  Rs,  3.50  crores  has
 been  made  in  the  Central  Sector  of  Fourth
 Plan  to  be  given  to  the  States  over  and
 above  their  Plan  ceilings  With  the  help  of
 these  cquipments  the  States  will  execute
 drinking  water  supply  schemes  in  villages
 located  is  hardrock  scarcity  areas  under  the
 National  Water  Supply  and  sanitation  Pro-
 gramme  for  which  the  expenditure  will  be
 met  by  them  from  out  of  the  State  Plans
 for  which  Central  assistance  is  given  in  the
 form  of  block  loans  and  block  grants,  Ao
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 allocation  of  Rs.  131  crores  has  been  ear-
 marked  in  the  Fourth  Plan  for  rural  water
 supply  schemes,  in  State  Sector  On  the
 basis  of  rough  estimates,  the  average  cost
 per  village  works  out  Rs.  33,000  to
 Rs.  40,000  for  provision  of  piped  water
 supply/hand-pumps.

 The  proposals  now  received  from  the
 UNICEF  are  being  scrutinised,

 Family  Planning  Programme

 9966.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 ta  state  :

 (a)  the  methods  employed  to  test  the
 statistics  of  differen’  items  of  Family  Plann-
 ing  work  and  the  percentage  of  errors
 discovered  ;

 (b)  the  percentage  of  the  tests  subject
 to  inquiry  from  the  individuals  subject  to
 operations  ;

 (c)  the  reasons  why  the  individuals
 subject  to  planning  operations  are  not
 gtouped  according  to  their  incomes,  so  that
 it  can  be  ascertained  from  what  strata  the
 population  is  restricted  ;

 (d)  the  reasons  why  each  Family
 Planning  Centre  should  not  have  an  advisory
 council  of  registered  doctors  in  the  area
 by  election  from  among  themselves  ;  and

 (e)  the  reasons  why  such  a  council
 should  not  be  used  to  check  statistics  and
 to  programme  work  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PPANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5S.
 CHANDRASEKHAR):  (a)  and  (b).  There
 are  inbuilt  checks  and  balances  provided  to
 test  the  statistics  of  Sterilization  and
 LU.C.D  work,  as  compensation  money  for
 these  purposes  is  given  to  the  volunteer  con-
 cerned,  the  motivator,  the  doctor,  para-
 medical  staff,  etc.  In  addition,  the  super-
 visory  staff  are  required  to  test  check  5  per
 cent  of  the  sterilization  and  LUC.D.  cases
 for  accuracy  ax  to  correctness  of  age,  address
 and  other  particulars.

 From  th:  reports  received  it  is  observed
 that  the  percentage  of  errors  in  the  statistics
 maintained  is  small.  Further,  full  facts  are
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 being  ascertained  from  the  State  Govern-
 ments.

 (ce)  Record  of  income  of  ind‘viduals
 undergoing  steriliza  ion  operations  is  kept
 and  their  grouping  income-wise  can,  therefore,
 be  attempted.

 (d)  Normally,  in  any  urban  locality
 there  will  hardly  be  more  than  I  or  2
 registered  medical  practitioners  in  the  area
 covered  by  each  urban  centre  and  similarly
 in  the  Rural  areas  too  the  number  of
 registered  practitioners  will  be  hardly  |  or
 2  per  Primary  Health  Centre.  It  is.  therc-
 fore,  not  practicable  to  form  Advisory
 Committee  for  Family  Planning  Centres
 consisting  of  registered  doctors  by  election
 from  among  themselves.

 (९)  Does  not  arise.

 Sale  of  Drugs  through  Pablic  Sector
 Agencies

 9967.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  the  arrangements  being  made  of  the
 prices  of  stocks  purchased  at  old  prices
 which  remain  with  the  retailers,  after  the
 new  prices  come  into  effect  ;

 (b)  whether  Government  propose  to  cell
 drugs  of  which  the  retail  prices  cannot  be
 marked  on  their  containers  only  through
 public  sector  agencies,  including  the  rural
 dispensaries  which  could  be  allowed  to  take
 such  agencies  ;  and

 (c)  whether  tue  registered  practitioners  in
 every  block  would  be  as-ociacod  with
 popularisation  and  distribution  of  drugs,
 through  committees  at  block  level  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  (a)  While
 introducing  the  new  pricing  policy  for  drugs.
 reasonable  margin  of  time  will  be  allowed
 for  liquidation  of  stocks  purchased  at  old
 prices.

 (b)  and  (c).  Government  have  no  such
 proposal  under  consideration,  at  preseat,
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 Additional  Income-tax  Commissioners

 9968.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 {a)  the  cost  of  creating  32  posta  of
 additional  Income-tax  Commissioners  and
 other  connected  appointments  ;

 (b)  the  work  of  Commissioners,  which
 the  additional  Commissioners  wil)  take  over
 and  how  the  excess  has  arisen  ;

 (c)  the  figures  of  increase  in  work  and
 their  percentages  to  the  total  ;

 (d)  the  total  increase  of  officers  in  the
 Income-tax  Department  during  the  last
 three  years  and  what  percentage  this  forms
 of  the  previous  staff  and  of  the  increased
 income  of  the  Department  during  the  three
 years  respectively  ;  and

 e)  the  reasons  why  the  staff  require-
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 like  the
 mission  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  The  annual  expenditure  on
 creation  of  32  posts  of  Additional  Com-
 missioners  of  lncome-tax  and  complementary
 staff  will  be  about  Rs.  35.60  lakhs,  Addi-
 tional  expenditure  of  about  Rs.  3.00  lakhs
 will  be  incurred  during  the  current  year  on
 purchase  of  furniture,  office  equipment  etc,
 on  this  account.

 (b)  The  Additional  Commissioners  of
 Income-tax  will  take  over  from  the  Com-
 missioners  of  Income-tax  the  work  relating
 to  complaints  about  tax  evasion,  survey,
 reopening  of  assessments,  revision  of  assess-
 ments  under  sections  263  and  264  of  the
 Income-tax  Act,  and  departmental  examina-
 tions  The  increase  in  the  work  developing
 on  the  Commissioners  of  Income-tax  is  due
 to  new  legislative  enactments  and  the
 growth  in  the  country’s  economy.

 Administrative  Reforms  Com-

 ments  of  the  Income-tax  Department  should  (c)  The  following  figures  show  the
 not  be  examined  by  an  independent  body  increase  in  work  :

 1964-65  ‘1969-70  Percentage  of
 increase

 "Number  of  2),26,398  28,82,557  467
 assessees  (Upto  Feb,  70)

 Budget  Rs,  580.48  Rs.  78.78  25.7
 collections  crores  cores

 Arrears  of  Rs.  84.85  Rs.  512.08  03.8
 taxes  crores  crores

 Institution  of  1,50,134  2,40,489  37.57
 first  appeals

 Applications  for  4,760  8,855  45.3
 settlement  u/s.  (as  on  30.6.65)  (as  on  31,5.69)
 27(4A)  of  the
 Income-tax  Act

 Revision  4,772  7,540  45,74
 Petitions  (upto  30.1.70)

 (d)  The  number  of  officers  in  the  Income-
 tax  Department  on  the  3ist  March,  I967
 was  2377,  Since  then,  79]  new  posts  of
 officers  have  been  created.  This  represents
 a  33.3%,  increase  in  the  strength  of  officers.

 The  budget  collections  of  Direct  Taxes
 vie,  Income  tax,  Wealth-tax  and  Gift-tax,
 have  increased  from  Rs.  649,65  crores  in
 1946267  to  Rs,  799.26  crores  in  1969-70,
 This  shows  an  increase  of  23  per  cent,

 (e)  A  Staff  Inspection  Unit  is  already
 functioning  under  the  Ministry  of  Finaace
 (Department  of  Expenditure).  It  was
 created  with  the  specific  purpose  of  rsview-
 ing,  as  and  when  necessary,  the  staff  require-
 menls  of  the  various  departments  of  the
 Central  Government.  The  Staff  Inspection
 Unit  has  recently  reviewed  the  staff  require-
 ments  of  the  Income-tax  Department  and
 has  made  certain  recommendations,  The
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 Manner  in  which  these  recommendations
 are  to  be  implemented,  is  being  examined,
 This  procedure  is  considered  to  be  adequate.

 Utilisation  of  Services  of  Officers  Mana-
 ging  the  Government  Estates

 9969.  SHRI  N.R.  LASKAR:
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  SHRI  GOPAL  SABOO:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 estates  used  to  be  effectively  managed  by  a
 smaller  number  of  staff  headed  by  an  officer
 lower  in  rank  than  at  present  ;

 (b)  whether  the  post  of  an  additional
 head  was  created  to  meet  with  a  particular
 situation  for  a  time  ;

 (c)  whether  two  senior  officers  are  now
 heading  two  different  wings  of  the  Estate
 Office  risking,  among  other  things,  overlap-
 Ping  decisions  on  similar  questions  ;  and

 (d)  if  so,  the  steps  Government  propose
 to  ensure  cffective  utilisation  of  one  of  these
 two  officers  elsewhere  ?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  K.  SHAH):  (a)  Prior  to
 September  959  the  Directorate  of  Estat
 was  functioning  as  the  Estate  Office  under
 an  Officer  of  the  rank  of  Under  Secretary.
 After  September  1,  1959,  the  Estate  Office
 was  reorganised  as  the  Directorate  of  Estates
 in  view  of  the  Increase  in  work  and  respon-
 sibility.  The  post  of  Estate  Officer  was  also
 redesignated  as  Director  of  Estates  with  the
 rauk  of  Deputy  Secretary.

 (b)  With  the  increase  in  the  work  from
 September,  1959,  a  post  of  Director  of
 Estates  was  created  and  later,  on  -I0-962,
 the  post  of  Additional  Director  of  Estates
 was  created,

 (c)  the  Director  of  Estates  and  the
 Additional  Director  of  Estates  hold  charge
 of  independent  work  and  there  is  no  over-
 lapping  of  work.  The  Director  of  Estates  is
 the  Head  of  the  Department,  while  the
 Additional  Director  of  Estates  is,  in  matters
 of  administration  etc.,  under  the  control  of
 the  Director  of  Estates.

 (d)  No  such  proposal  is  under  considera-
 tion  in  view  of  the  increasc  in  the  volume  of
 work  as  shown  below  :

 Important  items  of  Volume  of  work  in  Sept.  59  Volume  of  work  in
 Work  in  Delhi  when  Estate  Office  was  re-  1969-70,

 organised  as  Dte.  of
 Estates

 I  3

 L  Office  accommo-  STAT  Iakbs  sft.  57,93  lakhs  sft.
 dation
 Markets  5  Markets  3]  Market:

 3.  Residential  27,668  units  42,505  units
 accommodation

 4  Auditoriums  |  (Vigyan  Bhavan)  ३3  (Vigyan  Bhavan,
 Mavalankar  Audito-
 rium  and  Rabindra
 Rangshala).

 Se  Working  Girls  Nil  l  (Curzon  Road
 Hostel  Hostel)

 6,  Assessment  of  Rs.  65  lakbs  9.  a.  Rs,  265  lakhs  p.  a.
 Rent

 7.  No,  of  Regional  5  (Calcutta,  Bombay,  7  (Celcutta,  Bombay,
 Offices  Simla,  Nagpur  and  Simla,  Nagpur,  Farida-

 Mussourie)  bad,  Madras  anil
 Chandigarh).
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 Increase  in  Volume  of  Work  in  Direc-
 torate  of  Estates

 9970.  SHRI  BENI  SHANKER
 SHARMA  :

 SHRI  SHRI  GOPAL  55800  :
 Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  volume
 of  work  in  the  Attached  Office  of  the
 Direct>rate  of  Estates  has  suddenly  grown  up
 ur  dously  in  an  undue  proportion  to  the
 staff  employed  therein  ;
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 (b)  whether  only  top  posts  have  been
 upgraded  ;  and

 (c)  if  so,  what  measures  have  been  taken
 to  check  the  tendency  effectively  and  to
 ensure  the  proportionate  increase  in  non-
 gazetted  staff  also  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  K.  SHAH):  (a)  The
 volume  of  work  in  the  Directorate  of  Estates
 has  been  increasing  since  September,  959
 and  the  iollowing  table  will  show  the  posi-
 tion  :

 Important  items  of  ‘Volume  of  work  in  Sept.  59  Volume  of  work  in
 Work  in  Delhi  when  Estate  Office  was  re-  1969-70

 organised  as  Dte.  of
 Estates

 3

 l.  Office  accommo-  37.47  lakhs  sft.  57.93  lakhs  sft.
 dation

 2  Markets  5  Markets  3]  Markets
 3,  Residential  27,668  units  42,505  units

 accommodation
 4.  Auditonums  l  (Vigyan  Bhavan)  3  (Vigyan  Bhavan,

 Mavalankar  Audito-
 rium  and  Rabindra
 Rangshala).

 5.  Working  Girls  Nil  ]  (Curzon  Road
 Hostel  Hostel)

 6.  Assessment  of  Rs.  65  lakhs  9.  a.  Rs.  265  lakhs  9.  a.
 Rent

 7.  No.  of  Regional  5  (Calcutta,  Bombay,  7  (Calcutta,  Bombay,
 Offices  Simla,  Nagpur  and  Simla,  Nagpur,  Farida-

 Mussourie)  bad,  Madras  and
 Chandigarh).

 The  staff  requirements  were  re-assessed
 by  the  S.I.  U.  of  the  Ministry  of  Finance
 only  on  9-2-1972.

 (b)  There  are  two  top  posts—one  of
 Director  of  Estates  and  the  other  of  Addi-
 tional  Director  of  Estates  which  are  in
 the  scale  of  Deputy  Secretaries  to  the
 Government  of  India  j.e.  Rs.  1300-1800.

 As  the  Director  of  Estates,  in  addition
 to  being  a  Deputy  Secretary  to  the  Govern-
 ment  of  India,  is  also  the  Head  of  the
 Departmert,  it  has  been  decided  to  bring  the

 post  of  Director  of  Estates  in  the  regular
 scale  of  Directors  on  Rs.  1800-2000  instead
 asat  present,  of  being  in  the  scale  of
 Deputy  Secretaries  (i.e.  Rs.  1300-1800).

 (c)  There  is  no  proposal  at  present  to
 increase  the  strength  of  non-gazetted  staff  ;
 as  no  case  therefor  seems  to  exist.
 Realisation  of  Gift-tax  from  Minister  of

 Food  and  Agricaltare
 9971,  SHRI  R.  K.  AMIN:  Will  the

 Minister  of  FINANCE  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  Shri
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 Jagjivan  Ram,  Minister  of  Food  and  Agri-
 ‘culture  had  not  paid  tax  on  the  gift  given  by
 him  some  years  ago  ;

 (b)  whether  the  case  Is  still  pending  with
 the  Income-tax  Department  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Shri  Jagjivan  Ram  filed  a
 return  oof  gifts  for  the  assessment
 year  °64-65  and  paid  the  tax  due.  The
 returo  of  gifts  for  the  assessment  year
 (1964-65  was  filed  late  for  which  penalty  has

 (0)  No,  Sir,

 (c)  Does  not  arise,

 Forelgn  Ald  and  Restrictions  on  Trade
 ‘whith  Foreign  Countries

 9972,  SHRI  RAJ  DEO  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  it  is  an  universally  acknow-
 ledged  fact  that  foreign  aid  in  any  form  or
 Shape  develops  a  leverage  for  the  donor
 country  which  can  be  very  sucessfully  utilised
 to  restrict  the  trade  options  ;

 (b)  whether  it  is  a  fact  that  through
 United  States  aid  laws,  India  is  prohibited
 to  trade  with  Cuba  and  North  Vietnam  ;
 and

 (c)  whether  the  U.  5.5  R.  also  places
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 Expenditure  incurred  on  Performance  of
 Inaugural  Ceremony  of  Of-shore

 Drilling  in  Gulf  of  Cambay

 SHRUKANWAR  LAL
 GUPTA:

 SHRI  SURAJ  BHAN  :
 SHRI  SHARDA  NAND  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AD  MINES  AND
 METALS  be  pleased  to  state  :

 (ai  whether  it  is  a  fact  that  Prime
 Minister  performed  the  inaugural  ceremony
 of  off-shore  drilling  in  the  gulf  of  Cambay
 recently  ;

 (b)  if  so,  the  total  amount  spent  for  the
 inaugural  ceremony  and  the  helipad  con-
 structed  for  lending  the  helicopter  of  the
 Prime  Minister  ;  and

 (c)  the  details  of  exp-nses,  headwise  7

 9-73,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.R.  CHAVAN):  (a)
 Yes,

 (pb  The  total  amount  spent  by  Oil  and
 Natural  Gas  Commission  on  the  inaugural
 ceremony  was  Rs.  51,337]-.  This  amount
 does  not  include  the  expenditure  of  Ras.
 4,570]-  incurred  on  the  construction  of
 helipad  which  is  to  be  used  for’  normal
 drilling  operation.  It  also  does  not  include
 the  charges  for  helicopters  for  which  the
 bill  is  awaited  from  the  Navel  authorities.

 (c)  Break-up  of  the  expenditure  is  as
 under

 restrictions  on  whose  intermediate  prod
 India  may  use  in  the  export  of  final  products
 to  that  country  and  wagons  deal  is  clear
 example as  India  is  using  U.S.S.R.  aided
 putlit  ‘sector  factories  for  the  production  of
 wagons’  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  No,  Sir.

 (b)  The  U.S.  aid  laws  prohibit  the
 U.  Ss.  Government  from  extending  aid  to
 countries  which  supply  to  Cuba  or  North

 “Vietam,  or  permit  their  ships/aircraft  to
 ‘and  from  these  countries,  the  kinds  of
 materials  specified  in  those  laws.

 (c)  No,  Sir.

 Re.
 ,  Momentoes  25,000

 Printing  jobs  and  -
 miscellaneous  5,350

 3.  Photographs  ete.  9.94
 4.  Entertainment  ‘9,465
 i  Alr  passage  for  the

 Press  Party  2,328

 $1,337

 Re-organisation  of  Oil  aed  Natural
 Gas  Commission  «+

 9974,  SHRI  YASHPAL  SINGH
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 SHRI  V.  NARASIMHA  RAO  :
 SHRI  5.  K.  TAPURIAH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  proposed  to  re-orgarise
 the  set  up  of  the  Oil  and  Natural  Gas
 Commission  ;

 (b)  if  so,  when  a  decision  in  likely  to  be
 taken  in  the  matter  ;  and

 (९)  whether  it  is  possible  to  indicate
 the  lines  on  which  it  is  proposed  to  be  re-
 organised  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  (a)  to  {c).
 There  is  no  propusal  to  re-organise  the  set-
 up  of  the  ONGC.  However,  the  strength
 of  the  Commission  has  been  increased  by
 addition  of  two  part-time  Members  who
 are  eminent  geologists,  and  it  is  proposed  to
 add  one  full-time  Member  incharge  of  Stores-
 Purchase.

 Counting  of  War  Service  for  Pension
 in  Civil  Post

 9975.  SHRI  CHENGALRAYA
 NAIDU  :  Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  war  service  followed  by
 confirmations  in  the  civil  post  is  counted  for
 pension  as  well  as  gratuity  ;

 (b)  if  so,  whether  Government  are  not
 now  following  this  procedure  in  certain  cases
 who  have  been  confirmed  in  civil  service
 now  but  had  served  in  the  army  during  the
 conflict  with  China  in  962  and-Pakistan  in
 965  ;

 (c)  if  so,  whether  such  casea  were  for-
 warded  by  the  Defence  Ministry  to  the
 Ministry  of  Finance  for  clarification  and
 advice  and  the  same  were  turned  down  ;

 (0)  if  Oy,  the  reasons  for  rejection  ;
 and

 (०)  how  many  such  cases  are  there  and
 what  action  Government  propose  to  take  to
 give  them  full  benefit  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 ‘i-THI):  (a)  and  (b).  War  Service  inclu-
 ding  service  rendered  in  the  Armed  Foros

 MAY  I8,  970  Written  Answers  92

 during  the  conflict  with  China  in  1962  and
 Pakistan  in  965  followed  by  confirmation  in
 Civil  posts  counts  for  pension  as  well  as
 gratuity.

 (c}  to  fe).  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  available,

 Photo-Geological  Stady  of  North
 Bihar

 9976.  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  made  any  photo-geological  study  of
 North  Bihar  ;

 (b)  af  80,  the  details  thereof  ;  and
 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO}:  (a)  to  (०).
 The  Geological  Survey  of  India  have  oot
 undertaken  photo-geological  study  of
 North  Bihar  so  far.  They  have  a
 programme  of  photogeological  study  of  Kosi
 basin.  This  will  be  taken  up  when  aerial
 photographs  of  the  area  become  available.

 Fixation  of  Aluminium  Price  by  Bureau
 of  Industrial  Costs  and  Prices

 9977.  SHRI  R.K  BIRLA:
 SHRI  MAYAVAN  :
 SHRI  N.  R.  LASKAR  :
 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA

 NAIDU  :
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  his  Ministry
 has  asked  the  Bureau  of  Industrial  Costs
 and  Prices  to  advise  Government  on  the
 fixation  of  aluminium  prices  ;

 (b)  if  s0,  whether  the  Bureau  has  been
 given  any  guidelines  in  the  matter  ;

 ‘c)  whether  B  bas  submitted
 its  report  ;  if  so,  the  details  thereof  ;  and

 (0)  if  no  report  has  been  submitted,  by
 what  time  it  is  expected  to  submit  the
 report  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO):  (a)  and  (by.  A
 Working  Group  functioning  under  the
 Chairman,  Bureau  of  Industrial  Costs  and
 Prices,  bas  been  constituted  by  the  Govern-
 ment  to  look  into  the  matters  relating  to
 the  pricing  policy  of  aluminium.  The
 Working  Group  will  examine  the  existing
 structure  of  the  aluminium  —  industry,
 including  semi-industries  and  having  regard
 to—

 (i)  the  present  and  estimated  cost  of
 production  of  aluminium  and
 aluminium  products,

 (ii)  the  growth  envisaged  for  the
 industry  and  the  expansion
 programmes  of  different  produ-
 cers,

 (iii)  the  needs  of  the  user  industries
 in  the  context  of  their  importance
 in  the  economy,  and

 (iv)  any  other  items  germane  to  the
 study,  make  suitable  recom-
 mendations,  as  quickly  as  possi-
 ble,  regarding  the  selling  prices
 for  different  products,  as  also
 on  the  pricing  and  distribution
 policv  which  might  be  followed
 in  relation  thereto.

 (c)  and  (d).  The  Working  Group  has
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 श्षिक  कारखाने  स्थापित  करने  में  क्या  बाधायें

 हैं?

 पेट्रोलियम  तथा  रसायन  भौर  खान  तथा

 धातु  संत्रालय  में  राज्य  मंत्री  भी  ato  रा०

 चव्हाण)  :  (+)  9.6  लाख  मीटरी  टन  1

 (ख)  जी  हां,  मांग  भौर  उत्पादन  के  मौजूदा
 प्रनुमान  के  आधार  पर,  भ्रत्यधिक  संग्रह  की
 समस्या  से  खांड  कारखानों  को  छुटकारा  दिलाने
 शौर  बिना  बाधा  के  गन्ने  के  पेरन-कार्य  के
 लिए  |

 (ग)  कोई  बाघाएं  नहीं  हैं,  परन्तु  शीरे  की
 इस  समय  बेशी  मौसमी  है  प्रौर  इसफी  भविष्य
 में  उपलब्धी  बसने  की  फसल  में  उतार-चढ़ाव
 पर  निर्भर  है।  यहु  उचित  समझा  जायेगा  कि
 उद्योगों  को,  सामग्री  की  निरन्तर  एवं  क्‍झ्राश्वासित
 सप्लाई  की  आवदयकता  है  |

 Marketing  and  use  of  Liquid
 Propane  Gas

 9979.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  : been  asked  to  give  their  reco!  ndations  as

 quickly  as  possible  and  its  report  is  likely  to
 be  received  in  2  to  3  months’  time.

 शौरे  का  उत्पादन

 9978,  श्री  महाराज  सिह  भारतो  :  क्‍या

 पैद्रोलियम  तथा  रसायन  और  खान  तथा  धातु
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चीनी  के  बढ़ते  हुए  उत्पादन  को  ध्यान
 में  रखते  हुए  इस  वर्ष  'शीरे'  का  कितना  उत्पादन

 होने  का  अनुमान  हैं  ;

 (ख)  क्या  यह  सच  है  कि  हीरे  का  निर्यात
 किया  जा  रहा  है  क्‍योंकि  देवा  में  शीरे  की  खपत
 की  तुलना  भ॑  इसका  उत्पादन  भ्रधिक  है  ;  शौर

 (ग)  यदि  हां,  तो  शीरे  पर  भाधारित

 (a)  the  progress  so  far  made  in
 marketing  and  use  of  liquid  propane  gas  in
 different  cities  in  India  ;  and

 (b)  what  further  steps  are  being  taken
 to  popularise  the  use  of  L.P.G.  during  970  7

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.R.  CHAVAN):  (a)  and  (b). The  ofl  companies  have  been  giving  all
 possible  importance  to  increasing  the  pro- duction  and  sale  of  Liquified  Petroleum  Gag,
 From  a  meagre  sale  of  30,104  tonnes  ip
 ‘1964,  the  sales  have  risen  to  1,27,000  tonnes
 approximately  in  1969,  a  four-fold  increase in  a  5-year  period  avd  an  annual  compound
 growth  rate  of  34%,  which  is  by  far  the
 highest  for  any  petroleum  product.  The  sale is  expected  to  further  increase  substantially and  double  itself  by  the  end  of  1974,
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 Oil  Refinery  for  Harvana

 9980.  SHRI  RAM  KISHAN  GUPTA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  ii  is  a  fact  that  Haryana
 Government  heve  represented  to  the  Centre
 to  allocate  Central  projects  like  an  Oil
 Refinery  ;  and

 (b)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  (ay  Yes.

 ib)  This,  and  similar  requests  made  by
 other  State  Governments  are  being  kept  in
 view  for  consideration  at  the  appropriate
 time  when  the  necessity  for  additional
 refining  copacities  is  considered.

 Promotion  of  Income  tax  Officers

 998l.  SHRI  DHIRESWAR  KALITA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  refer  to.  the  reply  given  to  Unstarred
 Question  No.  4849  on  the  25th  August,  l969
 and  state  :

 (a)  the  measures  cince  taken  by  Govern-
 ment  to  provide  some  further  avenues  for
 promotion  to  Class  I  from  Class  I  officers
 in  Income-tax  Department  ;

 (b)  whether  it  is  8  that  the
 Administrative  Reforms  Commission
 Working  Group  on  Direct  Taxes  has
 recommended  that  the  difference  between
 class  I  and  II  officers  in  Income-tax  Depart-
 ment  should  be  done  away  with  ;

 (c)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (d)  the  steps  taken  to  implement
 recommendation  ?

 fact

 the
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P  C.
 SETHI)  :  (a)  As  replied  earlier,  promotions
 of  Income-tax  Officers  from  Class  IT  to  Class
 I  cannot  be  made  for  some  time  to  come
 for  want  of  vacancies  in  the  promotion
 quota,  as  there  are  still  103  Ciass  IT
 Promoters  awaiting  adjustment.  However,
 to  keep  up  the  morale  of  the  officers,  the
 question  of  making  ad  hoc  promotions  to
 Class  I  is  under  consideration,
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 (b)  The  Government  is  only  concerned
 with  the  recommendations  of  the  Adminis-
 trative  Reforms  Commission  and  not  with
 the  Working  Group  on  Central  Direct  Taxes
 Administration  appointed  by  Administrative
 Reforms  Commission  The  Administrative
 Reforms  Commission  have  not  recommended
 doing  away  with  the  difference  between
 Class  I  and  Class  II  officers.

 (ce)  and  (d).  Question  does  not  arise.

 Demands  of  Central  Government
 Employees

 9982,  SHRI  JAGESHWAR  YADAV:
 Will  ihe  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  Central  Government
 employees  had  ged  a  d  in
 front  of  Prime  Minister’s  residence  on  the
 24th  April,  170;  and

 (b)  if  so,  the  details  of  their  demands
 and  the  decision  taken  by  Goveroment  in
 regard  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  fa)  Yes,  Sir.

 (by  The  details  of  demands  and  the
 action  taken/belng  taken  by  Government
 thereon  are  indicated  below  :

 “Demand> mude  by  the  Central  Government Aciion  taken|being  taken  |
 employees  in  the  memorandum  submitred

 to  the  Prime  Minister.
 Action  taken/being  taken  by the

 Government.
 eee

 2
 1  Interim  Relief  be  specifically  referred

 in  view  of  the  gap  between  the  prevailing
 wage  levels  in  the  various  major  sectors  of
 industry  and  that  of  the  Central  Government
 employees,  and  the  relief  be  given  effect  from
 December,  969  the  month  following  the
 announcement  of  Government's  decision  to
 appoint  a  Pay  Commission.

 1  and  2  The  question of  interim  relief
 85  also  its  date  of  effect  is  included  in  the
 terms  of  reference  of  the  Pay  Commission.
 The  Commission  will  make  their  recommen-
 dations  both  interim  and  final,  as  soon  as

 practicable.
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 om  A  time  limit  of  3  months  for  interim
 relief  and  006  year  for  final  report  be  fixed
 and  the  date  of  effect  of  the  recommen-
 dations  be  fixed  from  December,  4969  the
 month  following  the  announcement  of
 Government’s  decision  to  appoint  the
 Commission.

 3.  The  demand  for  the  needbased
 minimum  wage  and  full  neutralisation  for
 rise  in  prices  be  made  part  of  the  reference
 on  the  principles  of  wage-structure.

 4  A  labour  repr
 in  the  Commission.

 5.  The  terms  of  reference  should
 specifically  include  that  the  maximum  salary
 should  be  brought  down  so  that  it  is  not
 more  than  0  times  of  the  micimum
 remuneration.

 ive  be  included
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 3.  The  employees’  demand  for  a  need-
 based  minimum  wage  is  included  in  the
 terms  of  reference  of  the  Third  Pay
 Commission.  The  formuta  for  Dearness
 Allowance  to  Central  Gavernment  employees
 will  also  be  examined  by  the  Pay
 Commission.

 4.  This  matter  is  being  looked  into.

 5.  While  examining  the  pay  structure
 the  Commission  would  no  doubt  go  into  the
 question  of  the  maximum  and  minimum
 salaries.

 Adoption  of  Austerity  Measures  on  basis
 of  Report  of  A.I.C.C.  Panel  on

 Economic  Policy

 9983.  SHRI  N.  SHIVAPPA  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  report  of  the  A.IC.C.
 panel  on  Economic  Policy  regarding  austerity
 measures  has  been  adopted  by  Government  ;
 and

 (b)  if  so,  the  recommendations  which
 have  been  accepted  by  Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI):  (a)  and  (b).  Government  have
 always  been  conscious  of  the  need  for
 ensuring  the  utmost  economy  in  expznditure
 on  Ministers  an‘  officials.  The  salary  of
 Ministers  was  reduced  in  952  to  the  present
 level.  Certain  economies  have  also  been
 effected  in  the  amenities  provided  to
 Ministers.  The  scope  for  further  economies
 is  under  examination.

 Facilities  available  to  officials  of  Govern-
 ment  and  employees  in  public  enterprises
 are  limited.  Scales  of  pay  of  officials  and
 related  matters  will  also  come  within  the
 purview  of  the  Pay  Commission  recently
 appointed.

 So  far  as  private  individuals  and  Cor-
 porations  are  concerned,  the  Budget  for

 1970-71  embodies  some  measures  such  as
 disallowance  of  expenditure  on  entertain
 ment,  guest  houses  etc.  which  are  designed
 to  curb  conspicuous  consumption.

 Inter-Corporate  Lending  and  Investment
 fo  Nationalised  Banking  System

 9984.  SHRI  JUGAL  MONDAL :  Will
 the  Minister  of  FINANCE  be  pleased  to
 ftate  :

 (a)  whether  Government  propose  to
 liquidate  inter-corporate  lending  and  invest-
 ment  in  the  nationalised  banking  system  ;
 and

 (b)  if  3,  the  steps  which  have  been
 taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI)  :  (a)  and  (b).  It  is  presumed  that
 the  reference  in  the  question  is  to  funds
 borrowed  from  nationalised  banks  being
 utilised  for  inter-corporate  lending,  invest-
 ment  and  takeover  bids.  The  following  steps
 have  already  been  ‘aken  to  restrict  flow  of
 bank  credit  for  such  investment.  It  is
 expected  that  the  position  would  improve
 fast.

 The  Reserve  Bank  has  warned  the  banks
 to  exercise  great  vigilance  in  the  matter  of
 and  use  of  the  credit  which  they  provide.  In
 lending  to  the  corporate  sector,  the
 nationalised  banks  will  be  excepted  to
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 scrutinise,  to  the  exteit  feasible,  the  end  use
 of  the  funds  to  ensure  that  no  portion  of
 the  funds  Is  diverted  to  lending  to,  or
 investment  in  other  concerns  for  employment
 in  unproductive  activities  or  for  purposes
 unconnected  with  the  ectivities  of  the  loanee
 company.  Where  it  is  found  that  one
 borrower  from  a  nationalised  bank  intends
 to  lend  a  part  «f  the  borrowa!l  to  an
 associated  concern  the  sanction  to  the
 borrower  will  be  suitably  reduced  and  the
 associated  concern  will  be  expected  to
 approach  «  bank  on  its  own  with  an
 application  for  financial  accommodation
 which  the  bank  will  consider  on  its  merits
 In  regard  to  advances  against  shires  in
 particular  the  Reserve  Bank  has  issued
 instructions  to  commercia!  banks  that  they
 should  scrutinise  carefully  the  purpose  for
 which  the  advance  is  shought  and  should
 ensure  that  the  advance  is  not  being  used  for
 speculative  purposes  or  for  enabling  the
 borrower  to  acquire  or  retain  a  controlling
 interest  In  the  company.  The  banks  have
 also  been  advised  that  advanced  aogainst
 shares  to  companies  should  be  scrutinised
 carefully  to  see  that  such  advances  are  not
 used  to  facilltate  or  retain  intercorporate
 Investments.  The  Raserve  Bank  has  also
 recently  prohibited  the  nationalised  banks
 from  giving  without  its  approval  advances
 against  shares  exceeding  Rs.  5  ‘akhs  in  the
 case  of  any  single  borrower.

 Government  are  considering,  in  consula-
 tion  with  the  Reserve  Bank,  further  suitable
 measures  to  ensure  that  inter-corporate
 lending  and  investment  of  funds  drawn  from
 the  banks  is  checked  more  effectively  than
 at  present.  For  inztance,  to  improve  and
 strengthen  the  credit  appraisal  system  in
 banks,  the  Reserve  Bank  has  set  up  a  Study
 Group  to  formulate’  certain  standardised
 forms  in  which  data  will  be  collected  for
 the  purpose  of  appraisals  and  for  ensuring
 proper  end  use  of  credit.  Similarly,  another
 Study  Group  has  bsen  set  up  for  working
 cut  inventory  norms  for  each  industry.  Such
 norms  would  help  the  bank  to  make  a
 correct  t  of  genui  working
 capital  needs  of  borrowers.

 City  Sullage  matn  Cause  of  Water
 Pollution  fa  Delbt

 SHRI  DEVINDER  SINGH
 GARCHA:

 SHRI  LOBO  PRABHU  :
 Will  the  Minister  of  HEALTH  AND

 9985,
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 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  (0  state  :

 (a)  whether  Government  are  aware  thal
 the  recent  water  pollution  in  South  Delhi
 was  caused  by  city  sullage  and  not  by
 industrial  waste  ;

 (b)  whether  report  of  the  enquiry  held
 in  the  causes  of  water  pollution  has  sincs
 been  received  by  Government  ;  and

 (c)  if  so,  the  main  findings  thereof  ?

 THE  MINISTER  OF  STAT®  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5.
 CHANDRASEKHAR):  ‘a)  to  ic)  An
 Inquiry  Commission  has  been  set  up  by  the
 Delhi  Adminis'ration  to  enquire  into  the
 various  matters  connected  with  the  stoppage
 of  water  to  South  Dethi  colonies  in  the
 month  of  March  this  year.  It  will  also
 examine  whether  there  was  any  contami-
 nation  in  the  water  supplied  to  South  Delhi
 areas  during  this  period.  The  Commission
 has  yet  to  submit  its  report.

 Quality  of  Production  of  Publle  Sector
 Undertakings

 e986.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  FINANCE  be  pleaaed  to
 state  :

 (ab  whether  it  isa  fact  that  due  to  in-
 ferior  quality  of  our  production  in  public
 sector  undertakings  specially  and  also  in
 private  sector  generally  India  is  suffering
 heavy  losses  of  foreign  exchange  in  spite  of
 the  fact  they  are  granted  licences  for  export  ;
 and

 (b)  if  so,  the  steps  taken  to  improve  the
 quality  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  and  (b).  It  would  not  be  cor-
 rect  to  generalise  that  the  country  has  lost
 considerable  export  orders  due  to  the  poor
 quality  per  se  of  the  goods  produced.
 Volume  of  export  depends  on  various  factors
 like  demand,  competition,  prices.  quallty,  etc.
 There  is  also  n0  reason  to  think  that  quality
 of  products  manufactured  by  public  enter-
 prises  are  anv  worse  than  that  of  products
 manufactured  by  others.  Government  have
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 taken  steps  under  the  Export  (Quality  Con-
 trol  and  Inspection)  Act,  1963,  whereby  goods
 notified  under  the  Act  cannot  be  exvurted
 unless  the  quality  is  pre-checked  and  certi-
 fied.

 Modernisation  of  Laboratories  of  National
 Test  House  at  Calcutta  and  Bombay

 9987,  SHRI  RABI]  RAY;  Will  the
 Minister  of  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  labora-
 tories  of  the  National  Test  Housc  at  Calcutta
 and  Bombay  have  been  further  modernised
 and  remodelled  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R  K.
 KHADILKAR)  :  fa)  and  (b)..  Yes,  Sir,  A
 number  of  measures  have  been  taken  to
 modernise  and  remodel  the  National  Test
 Houses  at  Calcutta  and  Bombay,  as  briefly
 given  in  the  attached  statement.

 Statement
 Some  of  the  measures  taken  during  the

 last  three  years  to  modernise  and  improve
 the  testing  facilities  at  the  National  Test
 Houses,  Calcutta  and  Bombay.
 (i)  Netionat  Test  House,  Catentta

 Considerable  attention  has  been  devoted
 to  the  utilisation  of  the  instrumental  methods
 of  chemical  analysis.  Spectro-photometers,
 Polarographs,  etc.,  have  been  used  for  this
 purpose.  A  Vapour  Phase  Chromatograph
 has  also  been  installed  for  the  determination
 of  the  constituents  of  various  organic  sub-
 stances  which  are  present  in  very  minute
 quantities  and  cannot  be  determined  by  the
 ordinary  chemical  analytical  methods.

 For  testing  of  High  Voltage  equipments
 and  materials  upto  21  million  volts,  a  High
 Voltage  Testing  Laboratory  has  been
 set  up.

 One  well-equipped  Environmental  Testing
 Laboratory  has  been  added  with  various
 types  of  test  chambers  to  undertake  most  of
 the  climatic  tests  on-instruments  and  elec-
 tronic  components  to  assess  their  suitability
 aad  performance  under  topical  conditions.

 The  Electrical  Stand
 and  the  Metrology  Laboratory  have  been
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 remodelled  to  test  electrical  instruments  and
 the  precision  gadgets  and  templates.

 The  scope  of  work  in  the  Biolovical  Test-
 ing  Laboratory  has  been  further  expanded
 with  the  acquisition  of  modern  equipment  to
 determine  the  germicidal  values  of  disinfeo-
 tant  liquids  in  terms  of  both  Rideal  Walker
 and  Stanbylocuccal  co-efficients.

 The  Non-Destructive  Testing  Division  has
 been  reinforced  with  a  very  powerful  Gamma-
 fay  equipment  utilising  a  strong  Cobalt  60
 Isotop:  supplied  by  the  Bhaba  Atomic
 Research  Centre,  Bombay.
 (ii)  National  Test  House,  Bombay  Branch

 The  National  Test  House,  Bombay
 Branch,  which  staited  functioning  only  6
 yvars  ago  has  been  provided  with  additional
 floor  space  of  7,000  sq.  ft.  for  the  expansion
 of  its  activitizs.  A  Jarge  number  of  equip-
 ments  have  been  added  to  each  individual
 laboratories,  so  as  to  increase  the  scope  of
 testing.

 A  Weather-o-meter  has  been  acquired  for
 evaluating  the  performance  of  paints  and
 enamels  to  outdoor  exposure  conditions.

 The  Non-Destructive  Testing  laboratories
 have  been  reinforced  with  Isotopes  of  Cobalt
 and  Iridium  for  conducting  radiographic
 examination  at  site.

 Because  of  the  heavy  demands  for  testing
 of  electrodes  manufactured  in  the  Bombay
 region,  the  Bombay  Test  House  is  now  equip-
 ped  for  testing  welding  electrodes  to  the  rele-
 vant  specification,

 Arrangements  have  also  been  made  for
 testing  and  Certification  of  Weldgers  to  any
 recognised  Codes  or  Regulations.

 Supply  of  B-Twill  Bags

 9988.  SHRI  RABI  RAY:  Will  the
 Minister  of  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  long  term
 arrangements  for  the  B  Twill  bags  have  been
 arrived  at  between  the  Director  General  of
 Supplies  and  Disposals  with  the  jute  mill
 owners  ;  and

 (b)  if  so,  the  detai!s  thereof  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 KHADILKAR)  :  (a)  Yes,  Sir.
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 (b)  Orders  have  been  placed  with  55  jute
 mills  for  the  supply  of  3,48,997  bales  of  jute
 bags  between  January,  I970  and  march,  !97L
 at  a  provisional  price  of  Rs,  200/-  per  l00
 bags,  subject  to  adjustment  in  the  fair  price
 to  be  fixed  by  the  Government  on  the  basis
 of  the  recommendations  of  the  Tariff  Com-
 mission,

 Impact  of  the  Fiscal  Measures  on  Small
 Scale  Industries

 9989.  SHRI  S.K,  TAPURIAH:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  Government  propose  to
 study  the  impact  of  various  fiscal  measures
 on  working  and  development  of  small  scale
 industries  ;  and

 (b)  whether  Government  propose  to  en-
 courage  differential  rates  of  taxes  and  duties
 to  give  proper  weightage  to  Small  Scale
 Sector  and  thereby  aid  its  development  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  and  (b),  There  is  no  formal
 proposal,  as  such,  to  study  the  impact  of
 various  fiscal  measures  on  the  working  and
 development  of  small  scale  industries.  The
 Government  are,  however,  alive  to  the  need
 of  developing  the  small  scale  industries  in  the
 country  within  the  framework  of  the  Indus-
 trial  Policy  Resolution,  1956,  by  restricting
 the  volume  of  production  in  the  large  scale
 sector,  by  differential  taxation,  or  by  direct
 subsidies.  So  far  as  fiscal  measures  are  con-
 cerned,  several  excisable  commodities  already
 enjoy  prefercntial  rates  of  excise  duty.  For
 example,  confectionery,  food  products,
 aerated  water,  mietal  containers  and  safes  and
 strong  boxes,  manufactured  without  the  aid
 of  power,  ave  wholiy  exempted  from  the  pay-
 ment  of  excise  duty,  Biscuits,  steel  furniture,
 metal  containers,  safes  and  strong  boxes,
 even  when  manufactured  with  the  aid  of
 power  are  exempted  from  duty  upto  certain
 specified  limits  of  quantity  or  value.  Glass
 and  glassware,  and  electiic  batteries  manu-
 factured  in  units  employing  not  more  than
 five  workers  ond  China  and  porcelain-ware
 produced  in  factozies  employing  not  more
 than  15,  workers  ure  wholly  exempted  from
 excise  duties.  Duty  reliefs  are  also  admissible
 to  small  scale  producers  of  wires  and  cables,
 Wireless  receiving  sets  manufactured  in  the
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 small  scale  seetor,  of  which  the  price  at  the
 point  of  sale  to  the  consumer  does  not
 exceed  Rs.  165/-,  are  also  exempted  from
 duty.

 There  is  no  proposal  to  introduce  differen-
 tial  rates  for  the  amall  scale  sector  in  the
 field  of  direct  taxes.

 Agreement  for  Aid  from  Ford  Foundation

 9990,  SHRI  SHASHI  BHUSHAN  :
 SHRI  DEVEN  SEN  :

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  the  details  of  agreement  concluded
 between  Ford  Foundation  and  Government
 and  the  extent  of  aid  (in  dollars;  granted
 during  the  last  three  years  to  the  Ministry
 of  Home  Affairs  by  the  Ford  Foundation
 under  the  agreement  and  the  purpose  for  the
 same  ;

 (b)  the  amount  of  aid  given  by  Ford
 Foundation  to  the  Indian  Institute  of  Public
 Administration  for  sending  Government
 officials  to  foreign  countries  and  the  number
 thereof  ;

 (c)  the  number  of  officers.  who  were  given
 allowance  etc,  in  foreign  countries  by  Ford
 Foundation  through  Indian  Institute  of  Public
 Administration  ;

 (d)  whether  it  is  a  fact  that  the  newly
 appointed  Director  of  tre  Indian  Institute  of
 Public  Administration  was  sent  to  U.S.  A.
 by  Ford  Foundation  for  receiving  training
 and  he  stayed  there  for  a  long  time  ;
 and

 (e)  if  so,  whether  the  appointment  of
 the  said  Director  was  made  on  the  recom-
 mendation  made  by  the  Ford  Foundation  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  In  October,  °69,  the  Ford
 Foundation  approved  a  grant  of  /$1,30,000
 over  a  period  of  two  years  to  the  Ministry
 of  Home  Affairs  for  the  improvement  and
 expansion  of  training  facilities  for  Govern-
 ment  officers  at  the  State  and  national  level.
 According  to  the  agreement,  the  grant  is
 to  be  used  substantially  on  the  following
 pattern  :

 (dollars  )
 Travel  and  Study  80,000
 Equipment  45,000
 Library  5,000
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 The  Ford  Foundat‘on’s  activities  in  India
 started  on  the  basis  of  a  Memorandum  of
 Agreement  signed  on  19th,  January,  i952  bet-
 ween  the  Government  uf  India  and  the  Ford
 Foundation  for  rendering  assistance  to  a  pro-
 gramme  of  Rural  Village  Development.
 Supplementary  Memoranda  of  Agreement
 from  time  to  time  were  signed  subsequently
 for  enlarging  areas  of  the  assistance  by  the
 Ford  Foundation.

 (b)  and  (c).  So  far  as  cou'd  be  readily
 ascertained,  a  sum  of  Rs.  3.76  lakhs  was
 spent  on  Fellowships  and  training  abroad  of
 vartiovs  persons  including  Government  officials
 out  of  the  Ford  Foundation  grants  given  to
 the  4.  I.  P.  A  since  95°.  The  amount  in
 respect  of  Government  officials  alone  is  not
 readily  available.  The  number  of  Govern-
 ment  officials  sent  was  48  and  they  were
 given  the  allowances  etc.  io  foreign  countries
 by  the  I.  I.  P.  A.  out  of  the  Ford  Foundation
 grants.

 (d)  A  new  Director  for  the  Indian  Insti-
 tute  of  Public  Administration  has  not  yet
 been  appointed.

 (e)  Does  not  arise.

 Agricultural  Wealth  Tax

 9992,  SHRI  D.N.  PATODIA  :
 SHRI  RAM  KISHAN  GUPTA:
 SHRI  DEORAO  PATEL  :
 SHRI  DEVINDER  SINGH

 GARCHA  :
 Will  the  Minister  of  FINANCE  be  pleas-

 ed  to  state  ;
 (a)  whether  Government  have  completed

 the  examination  of  objections  raised  by  the
 Chief  Ministers  of  the  States  with  regard  to
 the  levy  of  Agricultural  Wealth  Tax  ;

 )  whether  the  delay  in  taking  decision
 will  cause  accumulation  in  tax  arrears  ;
 and

 (c)  if  so,  whether  Government  propose
 to  give  relief  to  the  tax  payers  for  casy  pay-
 ment  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Not  yet,  Sir.

 (b)  No,  Sir.

 (९)  The  question  does  not  arise  in  view
 of  (b)  above,
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 However,  the  wealth-tax  authorities  would,
 no  doubt,  in  due  course,  consider  sympatheti-
 cally  requests  from  tax-payers  for  extension
 of  time  for  payment  or  for  granting  of  in-
 stalments  for  payment,  e'c.  and  allow  reason-
 89.6  accommodation  if  the  circumstances  of
 the  case  so  requise.

 Written  Answers

 Report  of  Ceotral  Committee  on  Famine
 Stricken  Areas  in  Rajasthan

 9993.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased  t»
 state  :

 (a)  whether  a  Central  team  bad  visited
 Rajasthan  to  study  scarcity  conditions  in  the
 State  ;

 (b)  whether  they  have
 work  ;

 completed  the

 (c)  if  so,  whether  the  team  has  suggested
 the  financial  assistance  to  the  State  for
 scarcity  work  for  the  next  six  months;
 and

 (d)  if  so,  the  details  thereof  and  how  the
 assistance  compares  with  the  assistance  given
 during  earlier  six  months  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 KHADILKAR)  :  (a)  Yes,  Sir.

 (b)  The  report  of  the  Central  team  has
 not  yet  been  received.

 (c)  and  (a.  Do  not  arise.

 System  of  Customs  Evaluation

 9994.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government's  attention  hus
 been  drawn  to  an  editorial  published  ip  the
 Economie  Times  of  the  I7th  February,  970
 under  the  caption  “Customs  Valuation”  ;

 (b)  whether  it  is  a  fact  that  India  has
 adopted  her  own  system  of  Customs  Evalua-
 tion  an‘  that  some  of  its  provisions  are  held
 to  be  inconsistent  with  the  internationally
 recognised  concepts  ;  and

 (c)  if  so,  the  steps  proposed  to  be  taken
 to  adopt  to  new  valuation  system  which
 would  conform  to  internationally  acce'ted
 concepts  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  °F  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Yes,  Sir.

 (b)  India  has  adopted  a  system  of
 customs  valuation  based  on  the  principles
 enunciated  in  Article  VII  of  the  General
 Agreement  on  Tarifls  and  Trade  to  which
 India,  among  other  countries,  is  8  signatory.
 Another  popular  system  of  customs  valuation
 is  that  evolved  by  the  Customs  Co-operation
 Council  and  is  commonly  called  the  Brussels
 definition  of  value.  It  is  also  based  on  the
 same  principles.  There  is  some  difference
 between  the  Indian  system  and  the  Brussels
 system  mainly  on  the  question  whether  goods
 should  be  valued  on  their  transaction  value,
 as  provided  in  the  former,  or  on  the  value
 they  would  fetch  al  the  time  of  importation
 as  provided  in  the  latter,  and  in  this  respect
 the  Indian  system  follows  the  principles
 enunciated  in  the  General  Agreement  on
 Tariffs  and  Trade.

 (c)  Does  not  arise,  in  view  of  reply  to
 part  tb).

 Price  Policy  of  Public  Sector  Undertakings

 9995.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  FINANCE  be
 Pleased  to  state  ;

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  views  expressed  by  the
 Cabinet  Secretary,  on  price  policy  of  the
 Public  Sector  Undeitakings  and  published  in
 the  Indian  Express  of  the  24th  January,  1970;

 (b)  whether  it  is  a  fact  that  inventory
 control  in  public  sector  plants  is  very  lax  and
 results  in  a  wastage  of  Re.  .00  crorea  per
 year;

 (c)  whether  it  is  also  a  fact  that  in  some
 public  sector  undertakings,  even  basic
 principles  of  maintenance  schedules  are  not
 properly  understood  and  followed  ;  and

 (d)  if  eo,  the  steps  taken  to  stop  such
 wastage  of  public  money  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  and  (b).  Presumably  the
 Hon'ble  Member  is  referring  to  the  inaugural
 address  delivered  by  the  Cabinet  Secretary
 on  23rd  Janvary,  1970,  at  the  Seminar  on
 Pricing  and  Investment  held  in  New  Delhi,
 vhere  a  reference  was  made  to  the  Report
 tuLmitted  by  a  Committee  which  investigated
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 into  the  levels  of  inventories  in  5  units  of
 Public  Enterprises.  The  Report  had  stated
 that  there  could  be  a  saving  of  about  Rs.  1
 crores  by  way  of  inventory  carrving  cost
 with  the  proposed  reduction  in  inventory
 levels  of  these  units.  The  findings  of  the
 Report  are  under  examination.  While  there  is
 scope  for  improvement  in  this  area,  ir  would
 be  wrong  to  generalise  that  inventory  control
 in  the  Public  Enterprises  has  been  very  lax.

 (c)  Similarly,  while  in  a  few  plants  the
 importance  of  proper  plant  and  machinery
 maintenance  may  not  have  been  adequately
 appreciated  there  is  mo  general  lack  of
 awareness  in  this  regard.

 (0)  In  the  field  of  inventory  control  the
 public  enterprises  have  been  instructed  to
 improve  their  procedure  by  adopting  wherever
 necessary  modern  techniques  such  as  :

 l,  Application  of  A,  B,  C  analysis.
 2  Economic  Order,  Quantity  System.
 3.  Codification,  Classification

 Cataloguing.
 a  Value  Analysis,

 and

 Fixation  of  reasonable  recoupment
 limits.

 6  Periodic  review  of  surplus  stores,
 elc,

 In  respect  of  plart  maintenance,  the
 plants  have  been  instructed  to  identify  the
 requirements  of  their  individual  maintenance
 schemes,  With  a  view  to  assisting  the
 enterprises  in  sharing  their  experiences  and  to
 evolve  certain  guidelines  and  principles  that
 could  help  in  setting  up,  operating  and
 controlling  suitable  maintenance  schemes  in
 each  plant,  the  Bureau  has  atranged  a  series
 of  seminars  on  maintenance  of  plant  and
 equipment.

 Names  suggested  by  Selection  Committee
 for  Indian  Inatitate  of  Public

 Administration

 9996.  SHRID.  N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 {a)  whether  a  Selection  Committee  has
 suggested  of  three  istrators  for
 the  Indian  Institute  of  Public  Administration
 who  are  not  professional  Academic  ;

 (b)  whether  this  is  in  contravention  of
 the  rules  prescribed  for  the  appointment  of
 such  persons  ;  and
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 {c)  if  so,  whether  Government  proposs
 to  intervene  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Yes.  Sir.  The  Selection  Com-
 mittee  that  was  set  up  to  assist  the  Chair-
 man  of  the  Executive  Council  of  the  Indian
 Institute  of  Public  Administration  in  the
 task  of  selecting  a  new  Director  suggested,
 after  considering  various  names  which
 included  those  of  academics,  public  men  as
 well  as  Civil  servants,  three  names  of  serv-
 ing  civil  servants  as  being  the  best  persons
 available.

 (b)  No,  Sir.
 (९)  Does  not  arise.  The  Indian  Institute

 of  Public  Administration  is  an  indep=ndent
 autonomous  orginisation  and  the  appoint-°
 ment  of  the  Director  is  made  by  its  Execu-
 tive  Council  which  consists  of  persons
 elected  by  the  members  of  the  Institute  and
 those  co-opted  by  the  elected  persons.

 Ralds  to  Unearth  Foreign  Exchange
 Racket

 9997.  SHRI  D.  AMAT  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state
 the  amount  of  concealed  foreign  exchange
 unearthed  in  the  country  during  1968.69,
 and  1969-70.  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRT  P.  C.
 SETHI):  Inform.tion  as  to  the  amount  of
 foreign  exchange  recovered  and  seized  as  a
 result  of  the  searches  made  by  the  Enforce-
 ment  Directorate  during  the  financial  years
 1958-69  and  1969-70,  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Lok  Sabha.

 Depatationists  in  National  Mineral
 Development  Corporation

 SHRI  A.  SREEDHARAN  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  SHIVA  CHANDRA  JHA  :
 SHRI  S.  5.  KOTHARI  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  contrary  to
 Government's  directive,  vacant  posts  in  the
 National  Mineral  Development  Corporation
 Lid.,  are  still  being  filled  in  by  deputa-
 ijonists  ;

 9998,
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 (b)  if  so,  whether  such  policy  will  not
 discourage  the  Corporation's  sultable
 employees  of  avenues  of  pronotion  ;

 (ec)  the  reasons  for  which  such  posts  are
 not  advertised  in  the  newsoapers  if  sultable
 employees  within  the  C»orporation  are  not
 available  to  attract  best  candidates  :  and

 (d)  the  number/designation  of  posts  for
 which  deputationists  are  being  appointed  in’
 the  Corporation  and  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO):  (a)  No,  Sir.
 The  fatest  order  of  the  Government  of  Indla,
 while  providing,  fater-ala,  (hat  borrowing
 organisations  should  as  far  as  possible,  build
 up  their  own  cadres  in  due  course,  does  not
 impos:  any  ban  on  taking  persons  on  deputa-
 tion  by  public  unJertakings  Appointments
 on  deputation  are  made  by  the  National
 Mineral  Development  Corporation  in  the
 following  categories  :—

 l.  Appointments  to  offices  of  Chair-
 man,  whole-time  Directors  and
 General  Managers  of  projects  which
 are  made  by  the  President.

 2  Posts  of  a  specialised  nature
 involving  security,  maintenance  of
 secrecy  of  information  or  specialised
 expertise  required  to  fulfil  the
 duties,  if  suitable  persons  are  not
 available  from  within  the
 organisation,

 3  Posts  in  new  Projects  in  the  initial
 stages  which  are  filled  by  borrowing
 from  the  Central  or  State  Govern-
 ments  in  order  to  expedite  work
 and  maintuin  liaison  with  other
 Government  Departments.

 4.  Purely  short-term  posts  in  which
 cases  it  would  not  be  worthwhile  to
 spend  time  and  money  in  advertis-
 ing  the  posts,

 5.  Posts  advertised  in  the  open  market
 to  which  Government  servants  may
 be  selected  on  the  basis  of  inter-
 view  and/or  test  along  with  other
 candidates  from  the  open  market
 and  allowed  to  keep  their  lien  in
 their  parent  departments.

 (b)  No,  Sir,  Every  opportunity  is
 afforded  to  the  Corporation's  employees  to
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 better  their  prospects  in  accordance  with
 Rules  and  procedure  of  the  Corporation.

 (c)  Except  where  required  otherwise,  the
 posts  are  advertised,  if  suitable  employees
 within  the  Corporation  are  not  available.

 (d)  A  statement  furnishing  the  informa-
 tion  is  laid  on  the  Table  of  the  house.

 |  Placed  In  Library.  See  No,  LT--3570+70]

 Survey  for  Iron  and  Manganese  Ores
 in  Bihar  and  Orlssa

 9999.  SHRIG.  ron  NAIK  Will  the
 Minister  of  ‘PETROLEUM  AND  CHEMI.
 CALS  AND  MINES  AND  METALS  be
 pleased  to  state  :

 (a)  whether  the  Geological  Survey  of
 India,  the  Indian  Bureau  of  Mines  and  the
 Governments  of  Orissa  and  Bihar  have
 surveyed  the  potentialities  of  Iron  and
 Manganese  ores  In  the  districts  of  Kenojhar,
 Sundergarh  and  Singhbhum  :

 (b)  if  so,  the  Iron  and  Manganese  ores
 reserves  in  each  of  the  districts  of  Keonjhar,
 Sundergarh  and  Singhbhum  ;

 (ec)  the  quantity  of  fron  and  manganese
 ores  that  have  been  extracted  and  despatched
 for  export  and  consumption  in  different  Sicel
 Mills  during  the  last  three  years  from  each  of
 the  above  districts  ;

 (d)  the  quantity  of  Iron  ore  and
 Manganese  ore  that  bave  been  despatched
 from  Barbli,  Banspani  and  Barajamda
 sector  of  Keonjhar  and  Singhbhum  districts

 MAY  18,  970  Writren  Answers  in

 of  Bihar  to  Rourkela  Steel  Plant  during  the
 last  three  years  ;  and

 (९)  the  transport  cost  by  rail  from  these
 areas  to  Rourkela  Steel  Plant  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO)  :  (a)  Preliminary
 geological  survey  of  iron  ore  and  manganese
 ore  deposits  of  Orissa  and  Bihar  has  been
 carried  out  by  the  Geological  Survey  of
 India.  The  indian  Bureau  of  Mines  have
 also  carried  out  studies  in  selected  non-
 captive  leaseholds  for  iron  ore.  It  is
 reported  hy  the  Government  of  Orissa  that
 they  have  carried  out  investigations  for  iron
 ore  and  manganese  ore  in  selected  areas  in
 Keonjhar  and  Sundergarh  districts.  The
 Government  of  Bihar  have  reported  that  they
 have  not  carried  out  any  detailed  survey  for
 iron  and  manganese  ores  in  Singhbhum
 district  except  for  the  work  carried  out  for
 M/s  Atlas  Iron  and  Alloy  Ltd.,  Calcutta  in  a
 portion  of  Baraiburu-Tatiba  area  of  Singh-
 bhum  district.

 ‘b)  Many  of  the  iron  ore  belts  and
 deposits  extend  across  the  State  and  district
 boundaries.  The  investigation  having  been
 carricd  out  deposit-wise  or  belt-wise,  the
 reserves  are  calculated  on  the  same  basis  and
 as  such  no  exact  figures  of  district-wise  or
 State-wise  reserves  can  be  given.  The  follow-
 ing  table  shows  the  reserves  of  iron  ahd
 manganese  ore  deposits  of  Bihar  and  Orissa
 asseased  by  this  Geological  Survey  of  Indla  ३

 Location  of  deposit  Grade  of  ore  Reserves  of  ore

 %Fe,  content  iin  million  tonnes)
 Proved  and  Probable  and
 indicated  possible

 (ty  (2)  (3)  (4)
 IRON  ORE  :

 Singhbhum  dissrict
 Noamundi,  Thakurani,  Gua,  etc,
 extending  through  Bonai  (Sundergarh
 district)  and  Joda  (Keonjhar  distt,  of
 Orissa).  60  68  2032.09  8428.38
 Saranda  Block  60  207  27
 Saranda  N.  E.  Block  60  7.78

 Goudi  Buru  60  5.82

 _Kirlburu  North  and  South  Block  62-63  76.00



 collected  and  will  be  placed  on  the  Table  of
 the  House  when  received.

 Land  Acquired  at  R.  K.  Puram  for
 Allotment  to  MPs,

 10000.  SHRI  B.  K  DASCHOWDHURY  :
 SHRI  R.  K.  BIRLA  :
 SHRI  YASHPAL  SINGH  :
 SHRI  S.  K.  TAPURIAH  :
 SHRI  RAMAVATAR  SHASTRI  :
 SHRI  GADILINGANA  GOWD  ;
 SHRI  DEVINDER  SINGH

 GARCHA  :
 Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  ;

 (a)  whether  Government  have  considered
 the  release  vf  piuts  uut  of  2,000  acres  of
 land  it  acquired  at  Ramakrishnapuram  for
 the  purpose  of  allotment  to  be  made  to  the
 Members  of  Parliament  ;  and

 (b)  if  80,  the  details  thereof  and  if  not,
 the  reasons  therefor  7?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH)  :  (a)  and  (b).  Govern-
 ment  do  not  consider  it  possible  to  release
 any  land  in  Ramakrishna  Puram  for  allot-
 ment  to  Members  of  Parliament,  as  the  land
 was  acquired  for  the  construction  of  resid-
 ential  and  office  accommodation  in  the
 general  pool.  Most  of  the  area  has  been  or
 fs  being  built  upon.
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 Sundergaih  district  :

 Bolani,  Taldi  etc,  62-63  665.5I
 Boramotogulli  Block  62-63  124.97
 Kandahar  pabar  62-63  188,97
 Malangtoli  (Sundergarh  and

 Keonjhar  districts)  63  and  above.  63.00

 MANGANESE  ORE  Grade  Reserves

 Singhbhum—Keonjhar  Bonai  Average  40%  MN.  20  million  tonnes—20%of  which
 belt  of  Bihar  and  Orissa.  Fe-high.  P.  Low.  contain  more  than  4)  per  cent

 Manganese  content.

 (c)  to  (e).  The  information  is  being  Increase  in  Adulteration  of  Food

 10001,  SHRI  8.  K.  DAS-
 CHOWDHURY  :

 SHRI  R.  K.  BIRLA  :
 SHRI  5.  K.  TAPURIAH  :
 SHRIMATI  ILA  PAL-

 CHOWDHURY  :
 SHRI  OM  PRAKASH  TYAGI  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS.
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  adulteration
 of  food  is  on  the  increase  in  the  country  :
 and

 (b)  the  detailed  steps  taken  by  Govern-
 ment  to  deal  with  the  matter  7

 THE  MINISTER  OE  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  $.
 CHANDRASEKHAR)  :  (a)  No.  The
 reports  received  from  the  State  and  Union
 Territory  Governments  during  the  last  few
 years  indicate  a  downward  trend  in  the
 adulteration  of  foodstuffs.

 (b’  The  provisions  of  the  Prevention  of
 Food  Adulteration  Act  have  already  been
 made  more  stringent  and  the  States  asked
 to  ensurs  proper  enforcement  of  the  Act.

 A  Central  Unit  is  being  set  up  to  check
 the  of  food  adul  longwith
 the  State  Health  Authorities  concerned.  The
 Unit  will  be  mainly  concerned  with  the
 fuoctions  prescribed  in  rule  9  of  the  Preven-
 thon  of  Food  Adulteration  Rules  in  respect
 of  inter-State  offences  and  will  help  in
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 giving  technical  guidance  to  State  Govern-
 ments.

 Admission  against  the  Unreserved
 Seats  In  Lady  Harding  Medical

 College,  New  Delbi

 10002.  SHRI  8,  K.  DASCHOW-
 DHURY:  Wil!  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  the  number  of  students  admitted
 against  unreserved  seats  in  the  first  year
 course  of  MB.B.S.  in  the  Lady  Hardinge
 Medica!  College  last  year  ;

 (b)  their  break-up  State-wise  je,  those
 who  have  passed  the  premedical  or  its
 equivalent  or  higher  examination  from
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 Universities  situated  in  various  States  ;
 (९)  the  percentage  of  marks  in  pre-

 medical  or  equivalent  examination  obtained
 by  students  upto  which  admissions  have
 béen  made  against  un  reserved  seats  ;

 (d)  whether  it  is  not  a  fact  that  the
 standard  of  assinging  marks  is  not  uniform
 in  all  the  Universities  ;  and

 "(e)  whether  it  is  proposed  to  conduct
 pre-entry  test  for  admission  to  this  college
 to  remove  anomalies  in  standards  and  if
 not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMIL"

 -PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  8.
 CHANDRASEKHAR):  (a)  68.

 (b)  Name  of  the  State/  Name  of  the  University/  Total  number  from
 Union  Territory  Board  the  State

 l.  Uttar  Pradesh  ry  Aligarh  3
 (ii)  Meerut  6  7
 (ili)  Intermediate  Board,  U.P.  8

 2.  Rajasthan  (i)  Rajasthan  lo)
 if

 (ii)  Jodhpur  ]  f
 3  Gujarat  (i)  Gujarat  43

 3l
 (ii)  Saurashtra  8

 4,  Jammu  and  Kashmir  Jammu  and  Kashmir  3  ‘
 5.  Haryana  Kurukshetra  2  2
 ca  Delhi  Delhi  4  4

 68

 (c)  67%  (in  the  case  of  Scheduled  Caste
 candidates  50.66%).

 (d)  Standards  are  not  uniform,
 fe)  The  Dethi  University  is  considering

 8  proposal  to  hold  a  competitive  pre-entry
 test  for  admisssinn  to  Lady  Hardinge
 Medical  Collere.

 Removal  of  Defects  from  Family
 Planning  Campaign

 10003,  SHRI  B.  K  DASCHOW-
 DHURY  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state

 (a)  whether  Government  have  considered

 to  remove  the  family  planning  campaign
 defects  in  the  near  future  ;  and

 (b)  if  so.  the  details  thereof  and  the
 steps  taken  by  Government  to  remove  thote
 defects  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  S.
 CHANDRASEKHAR}:  (a)  Steps  are
 continuously  being  taken  for  removal  of
 shortcomings  inthe  Family  Planning  Pro-
 gramme,  as  f.r  as  practicable.

 (b)  Shortcomings  reported  in  the  Pro-
 gramme  mainly  are  :

 l.  Inadequate  infrastructure.
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 2.  Shortage  of  trained  technical  per-
 sonnel  particularly  in  the  rural
 areas.

 3.  Wide  gap  between  the  awareness
 and  acceptance  of  the  Programme,

 The  steps  taken  to  remove  the  above-
 Mentioned  shoricomings  and  further  invigo-
 rating  the  family  planning  movement  in  the
 country  include  :

 \,  Bringing  expeditiously  on  ground
 the  full  basic  infra-structure  with  a
 wew  to  motivating  the  people  in
 favour  of  Family  Planning  and
 providing  supplies  and  =  services
 nearest  to  thelr  homes.

 2.  Increasing  number  of  teaching
 institutions  and  adding  seats  to  the
 existing  institutions  so  that  a  larger
 number  of  technical  personnel  in-
 cluding  doctors,  lady  health  visitors,
 Auxiliary  Nurse  Midwives  etc.,
 become  available  for  the  Pro-
 gramme.

 3.  Increasing  training  facilities  for  the
 Serving  personnel  so  that  they  can
 offer  better  services.

 4.  Increasing  educational  and  moti-
 vational  efforts,  It  is  proposed  to
 intensify  extension  education  and
 introduce  population  education  pro-
 gramme.

 5.  Involvement  of  private  medical
 practitioners,  homoeopaths  and
 practitioners  of  indigenous  systems
 of  medicine  on  a  larger  scale  in
 the  programme  by  giving  them
 orientation  training.

 6.  Introduction  of  new  schemes  like
 intensive  work  and  additionul  in-
 puts  in  populous  districts,  selected
 areas,  organised  sectors  and  post
 partum  work  in  bigger  hospitals
 where  large  number  of  deliveries
 take  place.

 7.  Providing  greater  mobility  for  the
 peripheral  staff.

 a  Immunization  of  infants  and  pre-
 school  age  children  with  triple
 antigen  ;  immunisation  of  mothers
 against  tetanus  ;  prophylaxis  against
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 nutritiunal  anaemia  ;  and  nutritio-
 nal  programme  for  contre!  of  blird-
 ness  due  to  vitamin  A  deficiency—
 these  schemes  have  been  taken  up
 to  make  the  family  planning  pro-
 gramme  a  truely  family  welfare
 movement  to  provide  direct  evidence
 to  convince  the  community  of  the
 interest  of  the  family  planning
 Programme  in  the  general  health
 and  «elfare  of  childr  and
 mothers,

 co  Effective  supervision  and  guidance
 from  the  District  and  State  Officers
 as  well  as  through  visits  of  Senior
 Officers  from  the  Centre.

 Revision  of  Agreement  with  National
 Iraglan  Oll  Company  for  Reduction

 in  Price  of  Darius  Crude

 SHRI  RABI  RAY  :
 SHRI  YASHPAL  SINGH  :
 SHRI  HIMATSINGKA  :
 SHRI  SHIVA  CHANDRA  JHA:
 SHRI  DEVEN  SEN  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 sent  a  team  last  wesk  to  Iran  to  request  the
 National  Iranian  Company  for  a  reduction
 in  the  prices  of  Darius  crude  that  is  belog
 supplied  to  Madras  Refinery  ;

 (b)  ifso,  whether  it  is  also  a  fact  that
 the  said  company  has  rejected  the  Indian
 request  for  &  reduction  in  the  price  of
 Darius  crude  ;  and

 te)  what  further  steps  Government  are
 taking  on  that  score  ?

 10004,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN):  (a)  Yes,  a  team
 of  four  members  visited  Iran  last  month.

 (b)  Yes.
 (eh  The  matter  is  under  examination.

 It  is  not  in  the  public  interest  to  disclose
 the  natwe  of  posible  sieps  at  this  stage.
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 Extension  given  to  Expert  Committee
 Appoint:d  to  Examine  Proposals

 for  New  Prefabricated
 Housing  Factories

 10005.  SHRI  RABI  RAY  :
 SHRI  MAYAVAN  :
 SHRI  N.  R.  LASKAR  :
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS.
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  experts
 Committee  appointed  to  examine  proposals
 for  several  new  prefybricated  housing
 factories  has  been  given  an  extension  of
 time  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (e)  when  they  propose  to  submit  their

 report  and  the  details  thereof  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  The  reference
 appears  to  be  to  the  Committees  appointed
 to  study  cost  reduction  in  house-construction
 and  the  adoption  of  methods  of  pre-fabri-
 cation  and  mechanisation.  If  so,  the  answer
 is  in  the  affirmative.

 (b)  Visits  to  a  number  of  States  in  the
 country  for  consultation  and  discussion  took
 longer  than  expected  and  an  extension  of
 W  months  was  found  inescapable.

 (९)  By  the  middle  of  May,  1970,

 Statement  made  by  the  Prime  Minister
 in  Madras  Re  price  Rislog  Trend

 10006.  SHRI  P.C.  ADICHAN:
 SHRI  HIMATSINGKA  :
 SHRI  D.  AMAT:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  Prime  Minister  recently
 stated  in  Madras  that  the  price  situation  was
 causing  concern  to  Government  ;

 (b)  if  so,  in  what  context  these  remarks
 were  made  ;  and

 (c)  the  steps  being  taken  by  Government
 to  check  the  piice  rising  trend  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  and(b).  During  the  Prime
 Minister's  visit  to  Madras  on  the  ‘8th  April,
 1970,  some  newsmen  had  asked  her  a  number
 of  questions,  one  of  which  related  to  the
 price  situation  in  the  country.  Tt  was  in
 that  context  that  the  Prime  Minister  had
 stated  that  while  price  levels  in  the  country
 were  a  matter  for  concern,  they  were  not  at
 present  out  of  control,

 (e)  The  Government  keeps  constant
 watch  on  prices  and  takes  remedial  measures
 in  the  light  of  the  emerging  situation.  These
 measures  include  fiscal  remedies  to  curb
 excess  demand,  imposition  of  control  on  bank

 against  commodities  subjected  to
 price  pressures,  arranging  imports  to  augment
 domestic  supplies,  building  stocks  of  food-
 grains  and  maintenance  of  a  system  of  public
 distribution  to  ensure  supplies  of  essential
 commodities  at  reasonable  prices.  Wherever
 necessary,  price  control  measures  are  review-
 ed  and  use  is  made  of  the  E:sential
 Commodities  Act.

 Gate  ate  मिट्टी  के  तेल  के
 वामों  में  वृद्धि

 10007,  श्री  जगेशवर  यावव  :  क्‍या

 पेट्रोलियम  तथा  रसायन  झोर  स्लान  तथा  धातु
 मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  पिछले  कुछ  दिनों  में  पैट्रोल  तथा

 मिट्टी  के  तेल  के  मूल्यों  में  कोई  वृद्धि  हुई  है  ;
 शौर

 (ख)  यदि  हां,  तो  वतंमान  मूल्यों  तथा
 969  #  व्याप्त  मूल्यों  के  बीच  कितना  झन्तर

 है  झौर  मूल्यों  में  वृद्धि  के  क्या  कारण  हैं?
 पेट्रोलियम  तथा  रसायन  शोर  खान  तथा

 धातु  मंत्रालय  में  राज्य  मंत्रों  थी  To  co

 weer)  :  (क)  पिछले  कुछ  दिनों  में  मुख्य
 बन्दरगाहों  पर  मूल  अधिकतम  विक्रय  मूल्यों,
 जिन्हें  सरकार  भ्रधिसूचित  करती  है,  में  कोई
 परिवतंन  नहीं  हुभा  है।  किन्तु  इन  दोनों  पदार्थों
 पर  मूल  उत्पादन  शुल्क  की  दर  में  वृद्धि  होने  के

 फलस्वरूप,  1-3-1970  से  सारे  ददा  में  मोटर

 स्पिरिट  झौर  मिट्टी  के  तेल  के  दाम  बह  गये

 हैं  i
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 (@)  969  तथा  1970  के  मूल्यों  it
 श्रन्तर  होने  का  मुख्य  कारण  उत्पादन  शुल्क,
 रेल  भाड़ा  प्रादि  सांविधिक  प्रभारों  में हुमा
 परिवतंन  है।

 ग्रीन  पार्क  तथा  प्रोल  पार्क  एक्सटेशन,
 नई  टिल्‍्लो  में  मकानों  के  नम्बर

 प्रनियमित  ढंग  से  देना

 10008.  श्री  जगेश्बर  यावत  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  झौर  निर्माण
 झावास  तथा  नगरीय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  हैं  कि  नई  दिल्‍ली
 स्थित  ग्रीन  पाक  तथा  ग्रीन  पार्क  एक्सटेंशन  में
 मकानों  के  झ्ननियमित  रूप  से  नम्बर  डालने  के
 कारण  किप्ती  विशेष  मकान  को  ढूँढने  में  कई
 घंटे  लगते  हैं;  श्रौर

 (ख)  यदि  हां,  त्तो  क्‍या  सरकार  का  विचार
 इन  मकानों  की  संख्या  ब्लाक-वार  देने  का  हैं
 ताकि  लोगों  को  परेष्ठानी  न  हो  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  प्रौर
 निर्माण,  arava  तथा  नगरोय  विकास  मंत्रालय
 में  राज्य  मंत्री  (डा०  श्रोपति  चस्व्रदोसर)  :

 (क)  शौर  (स).  जी  नहीं  |  ग्रीन  पार्क  तथा
 ग्रीन  पार्क  एक्सटेंशन  में  घरों  के  नम्बर  ब्लाक-
 वार  तथा  नियमित  लगे  हुए  हैं।  लोगों  की

 सुविधा  के  लिए  इस  बस्ती  के  प्रमुख  स्थानों  पर
 मार्ग  दर्शन  चित्र  तथा  नम्बर-बोर्ड  लगे  हुए  हैं।

 बिल्ली  में  हरिजनों  को  दिए  गये  प्लाटों
 के  स्वासित्व  अ्रधिकार

 10009.  श्री  मोलहू  प्रस्ताव  :  क्‍या

 स्वास्थ्य  तथा  परिवार  नियोजन  झोर  भसिर्मारण,
 ‘arare  तथा  गगरीय  जिकास  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  2  जनवरी,  1970  के  दैनिक
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 “हिन्दुस्तान”  में  प्रकाशित  इस  प्राशय  का
 समाचार  सच  है  कि  दिल्‍ली  प्रशासन  ने  जनवरी,
 970  में  घोषणा  की है  कि  उत  3,735

 हरिजनों  को,  जिन्हें  हरिजन  कल्याण  बोर्ड ने
 -मकान  बनाने  के  लिए  प्लाट  आवंटित  किये  हैं,
 स्वामित्व  ग्रधिकार  दिया  जायेगा  ;

 (ख)  यदि  हां,  तो  क्‍या  यह  घोषणा
 क्रियान्वित  की  जा  चुकी  है  ;  झर

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं?

 स्वास्थ्य  तथा  परिवार  नियोजन  झौर
 निर्माण,  श्रावासा  तथा  नगरीय  विकास
 मंत्री  श्री  के०  के०  शाह)  :  (क)  जी,  हाँ ।
 परन्तु  ठीक  संख्या  3,725  है,  न  कि  3,735
 जैसा  कि  समाचार  पत्रों  में  प्रकाशित  किया
 गया  |

 (ख)  दिल्ली  प्रशासन  ने  सभी  3,725
 हरिजनों  को  स्वामित्व  प्रधिकार  के  प्रमाण  पत्र
 पहले  ही  दे  दिये  हैं  ।

 (ग)  प्रइन  ही  नहीं  उठता  ।

 प्रखिल  मारत  नेत्र  सुधार  संघ,  लाजपतमगर
 नई  बिल्ली

 l000.  श्री  मोलहू  ्रसाव  :
 श्री  प०  लॉ०  बात्रपाल  :
 थ्रो  झचल  सिंह  :

 कया  स्वास्थ्य  तथा  परिवार  नियोजन  ल्लौर
 निर्माण,  झावास  तथा  मगरीय  बिकास  मंत्री
 I3  झ्प्ैल,  970  %  भ्रतारांकित  प्रएन  संख्या
 6205  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अखिल  भारत
 नेत्र  सुधार  संघ  तथा  डा०  अ्गवान  वात
 मेमोरियल्ल  ट्रस्ट  का  कार्यालय  2-एफ,  लाजपत

 नगर,  नई  दिल्‍ली  में  स्थित  है  ;
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 (a)  क्‍या  यह  भी  सच  है  कि  (3°  asta,
 970  &  श्रतारांकित  प्रश्न  संख्या  में  उठाई

 बातों  की  जानकारी  25  मार्च,  969  से
 सरकार  एकत्रित  कर  रही  है  ;  प्रौर

 (ग)  यदि  हाँ,  तो  25  मार्च,  969  से
 लेकर  ध्ाज  तक  श्रपेक्षित  जानकारी  एकत्रित
 क्यों  नहीं  की  जा  सकी  जबकि  यह  जानकारी
 स्थानीय  रूप  से  एकत्रित  की  जानी  है  ?
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 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  श्रावास  तथा  नगरोयथ  चिकास  मंत्री
 (श्री  के०  के०  शाह)  :  (क)  जी  हां  ।

 (ख)  शौर  (ग).  सूचना  अब  एकत्र  कर  ली
 गई  है  और  संलग्न  विवरण  में  दे  दी  गई  है।
 यहां  यह  उल्लेख  कर  दें  कि  शह  सूचना  एक  गैर
 सरकारी  संस्था  के  बारे  में  है  ज्ञो  सरकार  के
 प्रश्यारानिक  नियंत्रण  में  नहीं  है  शौर  इसे  दिल्ली
 प्रशासन  के  माध्यम  से  एकत्र  करना  पड़ा ।
 तथापि  विलम्ब  के  लिए  खेद  है।

 विवरण

 (क)  क्‍या  यह  सच  है  कि  भूमि  चिकित्सा

 उपकरणा  तथा  भवन  वास्तव  में  2-एफ,  लाजपत

 नगर,  नई  दिल्ली  में  स्थित  अखिल  भारतीय  नेत्र

 सुधार  संघ  के  कब्जे  में  है  ;

 (ख़)  क्या  यह  भी  सच  है  कि  नेत्र  सुधार
 संघ  भगवान  दास  स्मारक  न्यास  को  इस  भवन
 तथा  उपकरणों  का  किराया  देता  है  ;  भ्रौर

 (ग)  यदि  हाँ,  तो  इस  संघ  द्वारा  अपने
 भवन  तथा  उपकरणों  का  किराया  दिये  जाने  के
 क्या  फारणा  हैं  ?

 (क)  भूमि,  चिकित्सा  उपकरण  तथा  भवन
 भखिल  भारत  नेत्र  सुघार  संघ,  2-एफ,  लाजपत

 नगर,  नई  दिल्‍ली  के  हैं  ।

 (ख)  और  (ग).  यह  संघ  डा०  भगवान
 दास  स्मारक  न्यास  को  वस्तुतः  कोई  किराया

 नहीं  देता  ४  किन्तु  हिसाब  किताब  में  डा०
 भगवान  दास  स्मारक  न्यास  कौ  किराया  शौर
 भाषड़ा  दिये  जाने  की  कागजी  प्रत्रिष्टि  की  गई
 शौर  उतनी  ही  रकम  इस  ट्रस्ट  द्वारा  अखिल
 भारत  नेत्र  सुघार  संध  को  दान  दी  गई  दिखाया
 गया  प्रतीत  होता  है।

 Draft  Scheme  of  D.D.A.  for  Kotla
 Mobarakpur  Area

 00i].  SHRI  M.L.  SONDHI:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  the  details  of  the  draft  scheme
 touching  various  aspects  of  the  community
 life  including  basic  amenities  drawn  yp  by
 the  Delhi  Development  Authority  for  the
 Kotla  Mubarakpor  area.

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  हू,  SHAH):  The  Kotla  Mubarak-
 pur  area  has  been  very  recently  declared  as
 a  ‘development  area’.  Its  detailed  plans
 have  not  yet  been  prepared.  The  provision
 of  proper  community  facilities  in  the  area
 is  under  study.  M  some  |  y
 biocks  bave  been  constiucted  ia  the  arca

 Supply  of  Drinking  Water  in  Kotla
 Mobarakpur,  Delhi

 300I2.  SHRI  M.  L.  SONDHI  :  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  a  copy  of  the  report  of  the
 Delhi  Water  Supply  and  Sewage  Disposal
 Undertaking  on  the  quality  of  the  well  located
 in  village  Aliganj  on  the  bank  of  Kushak
 Nalla  will  be  laid  on  the  Table  ;

 (b)  whether  the  Ministry  will  obtain  a
 second  opinion  from  an  independent  autho-
 rity  whether  the  water  of  the  well  in  the
 village  Aliganj  is  fit  for  drinking  purposes  ;

 (c)  what  is  the  utilisation  from  the  water
 maio  which  exists  in  the  Kotla  Mubarakpur
 area  for  the  water  requirements  of  tho  resi-
 denis  of  Katla  Mubarekpur  ;
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 (0)  what  is  the  population  of  Kotla
 Mubarakpur  ;  and

 (e)  what  is  considered  to  be  the  miasimum
 Mecessary  yer  capita  water  consumption  in
 New  Delhi  and  what  is  the  per  capita  water
 coasumption  in  Kotla  Muvarakpur  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  S.
 CHANDRASEKHAR):  (a)  A  copy  of  the
 analysis  of  the  Chief  Water  Analyst  Delhi
 Municipal  Co:poration  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.
 LT-357]/70.)

 (b)  It  is  proposed  to  carry  out  unother
 test  by  the  Delhi  water  Supply  and  Sewage
 Disposal  Undertaking  to  determine  whether
 the  water  of  tne  well  in  the  village  Aliganj  is
 fit  for  drinking  purposes  or  not.

 (c)  There  exists  some  yg  water  main
 in  Kotla  Mubatakpur  area  and  about  50
 ind'vidual  connections  are  given  from  the
 main  and  about  at  dozen  free  public  water
 hydrants  and  0  metered  public  hydrants
 have  aiso  been  provided  from  the  above
 main.

 (d)  The  population  of  Kotla  Mubarakpur
 including  adjoining  area  is  reported  to  be
 about  35,000,

 (e}  The  average  per  capita  consumption
 of  water  in  Delhi  works  out  to  40  gallons  per
 day.  Per  cupita  water  consumption  in  Kotla
 Mubarakpur  may  be  about  |°  gallons  per
 day  according  to  Delhi  Water  Supply  and
 Sewage  Disposal  Undertaking.

 Flectritication  of  Panchkaln  Road
 Quarters

 00I3.  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 URBAN  AND  DEVELOPMENT  be  pleased
 to  refer  to  the  reply  given  t»  Unstarred
 Question  Nu.  2009  on  the  Lat  August,  ‘1969
 and  state  :

 (a)  whethe:  he  had  some  time  ago  visited
 the  low  income  Government  employees
 living  on  Punchkuin  Road,  New  Delhi  3

 (b)  whether  he  had  promised  that  electri-
 fi  ation  would  be  done  in  the  case  of  all  the
 quarters  which  had  been  neglected  for  the
 last  two  decades  ;
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 (c)  whether  it  is  a  fact  that  after  start-
 ing  electrification  the  work  of  electrification
 has  been  stopped  half  way  through  ;

 (d)  if  80,  the  reasons  therefor  :  and
 e)  when  the  work  is  likely  to  start  and

 when  it  will  be  completed  ?
 THE  MINISTER  OF  HEALTH  AND

 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  Yes,  Sir.

 (b)  He  had  given  an  assurance  that  he
 will  look  intn  the  matter,

 (c)  and  dj).  Out  of  40]  quarters,  work
 was  not  taken  up  in  respect  of  92  quarters
 only,  as  thes:  quarters  are  proposed  to  be
 demolished  for  the  construction  of  a  Shopping
 Centre.

 (6)  Out  of  309  quarters  which  are  being
 electrified,  wiring  work  has  been  completed
 in  306  quarters  and  the  occupants  have  ob-
 tained  electric  meters  from  New  Delhi
 Municipal  Committee  in  repect  of  298
 quarters,  The  wiring  in  the  remaining  3
 quarters  will  be  completed  shortly.

 Loan  Agreement  with  Canada

 10014,  SHRI  MAYAVAN  :
 SHRI  N.  R.  LASKAR  :
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  Canada  has
 agreed  to  give  India  an  interest  free  loan
 under  an  agreement  signed  in  April,  970  ;

 (b)  if  so,  the  details  thereof  ;
 (९)  the  extent  to  which  this  Joan  will

 be  given  ;  and
 (d)  how  Government  prcpose  to  utilise

 this  loan  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  to  (d).  Yee,  Sir.  A  loan  agree.
 ment  ion  a  amount  of  CSI7  million  (Ra.  8
 crores)  was  concluded  between  ths  Govern-
 ments  of  Canada  and  India  on  22-4-I970  in
 New  Delhi.  The  loan  does  not  carry  any
 interest  or  service  charge  and  is  repayable  in
 Canadian  dollars  over  a  period  of  50  years
 including  an  initial  grace  period  of  10,  years,
 The  loan  is  for  financing  the  import  from
 Canada  of  essential  industrial  commodities
 like  Zine,  Nickel,  Asbestos  aod  Newsprint.
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 Discovery  of  Copper  Bearing  Zone  in
 Purolia  District,  West  Bengal

 00I5.  SHRI  MAYAVAN  :
 SHRI  N.  R.  LASKAR  :
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Mines  and
 Minerals  Department  have  recently  discovered
 an  18-foot.  thick  copper-bearing  zone  at
 Tamakunum,  Purulia  district  in  West  Bengal  ;

 (b)  if  so,  the  delails  of  the  discovery  ;

 (९)  how  —  far
 useful  7

 this  has  been  found

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO):  (a)  to  (९).  The
 information  is  being  collected  and  will  be
 Placed  on  the  Table  of  the  House,  when
 recel  ved,

 Impact  of  Demand  for  Arrears  of  Taxes
 from  tbe  Film  Iodustry

 00i6.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  SURAJ  BHAN  :
 SHRI  5,  K.  TAPURIAH  :
 SHRI  SHARDA  NAND:
 SHRI  DEVINDER  SINGH

 GARCHA  :
 SHRI  B.  K.  DASCHOW-

 DHURY  :

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  it  isa  fact  that  the  Central
 Excise  Authorities  have  demanded  tax
 arrears  of  over  Rs.  !  crore  from  the  film
 industry  ;

 (b)  if  so,  the  details  thereof  :

 ‘c)  whether  it  is  also  a  fact  that  upward
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 revision  of  taxes  has  created  financial  crisis
 in  the  film  industry  ;

 (d)  if  so,  the  steps  proposed  to  be  taken
 by  Government  to  ease  the  situation  ;
 and

 (९)  the  names  of  the  parties  from  whom
 the  demand  has  been  made  and  the  amount
 to  be  recovered.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  Demands  of  Central  Excise
 duty  amounting  to  Rs.  67.41,584.69  have
 been  raised  against  certain  processors  of
 cinematograph  films  in  respect  of  the  period
 from  Ist  April,  1960,  to  i9th  February,  1970,
 Similar  demands  have  to  be  raised  for  the
 period  prior  to  Ist  April,  969  also,  details
 about  which  are  being  worked  out.

 (b)  The  above-mentioned  demands  have
 been  raised  in  respect  of  the  films  which  were
 cleared  for  home  consumption  during  the
 month  of  their  certification  by  the  Central
 Board  of  Film  Censors.  These  films  were
 initially  cleared  on  payment  of  duty  at
 concessional  rates  provided  for  in  the  exemp-
 tion  notifications  in  force  from  time  to  time.
 It  was  pointed  out  that  according  to  the
 language  of  the  notifications  the  concessional
 tates  provided  therein  were  not  applicable
 to  films  cleared  in  the  month  of  certification,
 Necessary  amendments  allowing  application
 of  the  concessional  rates  to  films  cleared  for
 home  consumption  during  the  month  of
 certfication  also  have  been  made  in  the
 relevant  notification  with  effect  from  20th
 Februar:,  iv70.  Since  prior  to  this  date,  all
 films  cleared  during  the  month  of  certification
 were  legally  liable  to  the  tariff  rate  of
 duty,  demands  for  differential  duty  had  to
 be  raised.

 (९)  No,  Sir.  As  already  explained,  there
 was  no  upward  revision  in  the  rates  of
 Central  Excise  duty.  Regarding  the  de-
 mands  that  have  so  far  been  raised
 no  action  has  been  taken  to  eniiifpe  the
 same.  There  should,  therefore,  be  no  ques-
 tion  of  there  being  financial  crisis  in  the  film
 industry.

 (d)  Does  not  arise,

 (e)  A  statement  is  laid  on  the  Table  of
 the  House.
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 Statement

 Arrears  of  Taxes  from  the  Film  Indostry

 Amount  of  Central  Excise
 duty  demanded  for  the

 SI.  No.  Name  of  the  Party  period  =  from
 1-4-1969  to  19-2-1970,

 ——  (both  days  inclusive),
 I  2  3

 Rs,
 l.  Bombay  Film  Laboratory.  203,134.48
 2.  Rajkamal  Kala  Mandir.  20,238.20
 3.  Quality  Laboratory.  1,425.60,
 4.  Ramnord  Research  Laboratory.  9,08,510.61
 5.  Film  Centre.  50,18,881.30,
 6  Famous  Cine  Laboratory  and  Studio  3,32,033.17
 7.  Famous  Cine,  Tardeo.  ‘18,872.54
 8.  Kodak  Laboratory  (2,617.20
 9,  India  Cine  Laboratory.  24,937.35

 10,  Modern  Sixteen  Laboratory.  1,150.32
 il,  Basant  Picture.  (2,09,783.92

 TOTAL  :  67,41,584.69,

 Extending  of  Factlities  to  Small  Borrowers
 by  Nationalised  Banks

 00I7.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  with  a  view  to  extending
 loan  facilities  by  the  nationalised  banks  to
 small  borrowers,  Government  propose  to  ex-
 periment  with  promoting  on  a  vast  scale  at
 all  levels,  vol  ry  organisati  to  go
 initial  processing  and  recommending  the  cases
 of  genuine  borrowers  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  the  steps  taken  and  being  taken  ip
 this  direction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  to  (c).  Government  do  not
 consider  that  they  should  experiment  with
 promoting  voluntary  organisations  for  re-
 commending  to  nationalised  banks  loan
 application  from  borrowers.

 Replacement  of  Exclse  Doty  by  Sales  Tax

 00I8.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  Federation  of  Al)  India
 Cloth  Merchants  A  iation  has  opposed
 the  proposal  to  re-impose  sales  tax  on  cloth
 in  view  of  the  existing  excise  duty  88  recom-
 mended  by  the  Fifth  Fiuaance  Commission  ;
 aud

 (b)  if  so,  the  grounds  advanced  by  the
 Federation  in  support  of  their  plea  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Yes,  Sir.

 (b)  The  main  grounds  urged  by  the
 Federation  are  :—

 (ly)  The  step  would  be  retrograde

 (li)  It  would  lead  to  evasion  of  tax,
 higher  cost  of  collection  etz.

 (iii)  In  would  result  in  disturbing  the
 uniformity  in  regard  to  the  rate  of
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 tax  etc.,  and  incidentally  cause
 diversion  of  trade  etc.

 (iv)  It  would  generally  result  in  harass-
 ment  to  the  trade  in  that  they
 would  be  required  to  maintain  cla-
 borate  accounts  and  registers,  and
 to  comply  with  various  procedural
 requirements.

 Alleged  Favour  Shown  to  IBP  and
 Esso  by  Indian  Ol!  Corporation

 !00I9.  SHRI  INDRAJIT  GUPTA  :
 SHRI  हू.  RAMANIT  :
 SHRI  TENNETI  VISWA-

 NATHAM  :
 Will  the  Minister  of  PETROLEUM  AND

 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  the  Indian  Oil  Corporation
 is  supplying  its  products  at  cheap  rates  and
 or  on  credit  to  the  Indo-Burmah  Petroleum
 Co.,  and  Esso  ;

 (b)  whether  this  is  in  conformity  with
 the  recommendations  of  the  Estimates
 Committee  ;

 (c)  whether  representations  in  this  regard
 have  been  received  from  a  number  of
 associations  of  oil  dealers  ;  and

 (d)  if  so,  the  steps  taken  to  ensure  that
 I0C'’s  own  markets  are  not  adversely
 affected  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN):  (a)  No

 ib)  Does  not  arise  in  view  of  answer  to
 part  (a)  of  the  question.

 (c)  and  (a.  Only  one  =  representation
 has  been  received.  It  has  been  found  to  be
 without  any  basis,

 Scarcity  of  Kerosene  Oll  in  North  Bihar

 10020,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  ever  to  the  reply  given  to  the
 Unstarred  Question  No.  6]88  on  the  I3th
 April)  970  regarding  scarcity  of  Kerovene
 Oi!  in  Norih  Bihar  and  state  :

 ia)  whether  the  proposal  for  shifting
 the  loading  operations  to  an  alternative
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 suitable  location  in  the  Garbara  yard  has
 since  been  worked  out  jointly  by  the  Indian
 Oil  Corporation  and  North  Eastern  Railway  ;

 (b)  if  not,  the  anticipated  time  to  be
 taken  in  finalising  and  implementing  the
 same  ;

 fc)  whether  latest  supply  position  of
 Kerosene  oil  in  the  districts  of  Darbhanga,
 Sahars'a,  Muzaffarpur  and  Champaran  and
 other  districts  of  North  Bihar  has  since  been
 ascertained  *  and

 (d)  if  so,  the  details  of  the  remedial
 measures  under-taken  to  ensure  regular  and
 adequate  supply  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN)  :  (a)  Not  yet.

 (b)  Approximately  3  months.
 {e)  and  (d).  The  Government  of  Bihar

 were  requested  to  indicate  the  latest  supply
 position  of  kerosene  in  the  Districts  of
 Darbhanea,  Saharasa,  Muzaffarpur  and
 Champaran  etc.,  in  North  Bihar  and  they
 have  advised  that  the  required  information
 is  being  collected  and  will  take  some  time,
 However,  the  Indian  Oil  Corporation,  the
 Major  distributor  of  kerosene  in  this  area,
 has  intimated  that  kerosene  tank  wagons  sent
 to  Depots  are  incurring  demurrage  and
 telegrams  are  pouring  in  from  Agents
 requesting  for  suspension  of  supplies,

 Re-organisatlon  of  L.I.C.

 ‘10021.  SHRI  RHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be  pleased
 fo  refer  to  the  reply  given  to  Unstarred
 Question  No.  089  on  3th  April,  970  and
 State  :

 (a)  whether  consideration  of  the  matter
 regarding  re  organisation  of  the  L.I.C.  has
 since  been  completed  :

 (b)  if  so,  the  details  thereof:  and
 (०१  if  not,  the  causes  of  delay  and  the

 time  likely  to  be  taken  to  finalise  and
 implement  it  7

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  हू.  हू.
 KHADILKAR):  (a)  to  (c).  The  recom-
 mendations  regarding  the  set  up  of  the
 Corporation  at  the  Headquarters  and  at
 other  levels  are  still  under  exa  mination,
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 Commitment  Charge  on  Unutilised
 Portion  of  Credit  Limits

 10022,  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Reserve
 Bank  of  India  has  directed  all  scheduled
 banks  to  levy  a  commitment  charge  on  the
 unutilised  portion  of  the  credit  limits  at  the
 rate  of 1  per  annum  from  Ist  April,  1970 ;

 (b)  if  so,  the  reasons  which  necessitated
 for  the  issue  of  such  a  directive  ;

 (ec)  whether  any  exemptions  have  been
 made  from  the  purview  of  this  directive  ;
 and

 (da)  if  so,  the  details  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI):  (a)  Yes,  Sir,  The  commitment
 charge  will  bt  at  the  rate  of  |  per  cent  per
 annum  in  respect  of  the  unutilised  portion
 of  the  credit  limits  from  Ist  April,  1970,

 (b)  The  objective  is  to  bring  about
 greater  degree  of  discipline  on  the  part  of
 the  borrowers  in  estimating  their  credit
 requirements  and  to  assist  in  a  more  rational
 allocation  of  credit.

 (c)  and  (d'.  The  commitment  charee
 will  not  apply  to  :—

 (i)  credit  limits  of  less  than  Rs.  0
 lakhs  in  each  account  ;

 (ii)  credit  limits  granted  to  the  Food
 Corporation  of  India,  State  Govern-
 ments  and  their  authorised  agencies
 for  the  purpose  of  food
 procurement  /  storage  /  distribution
 Operations  ;  and

 (iii)  credit  limits  sanctioned  in  respect
 of  bills  purchased  and  discounted
 (inland  and  export  bills),  advances
 against  such  bills  taken  for  coilec-
 tion  and  letters  of  credit  and
 packing  credits  for  exports.

 Arrears  of  Interest  Against  Shopkeepers
 of  Subz!  Mandi,  Deh!

 10023.  SHRI  K.N.  PANDEY:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleascd
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 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  3101  on  the  Ilth  August,  I969
 and  state  :

 (a)  whether  the  arrears  of  interest  have
 been  collected  from  the  shopkeepers  before
 the  allotment  was  made  in  Azadpur  Market,
 Delhi  ;

 (b)  whether  protests  have  been  made
 fegarding  the  allotments  and  allegations  have
 been  made  against  an  officer  of  the  Delhi
 Development  Authority  for  allotting  plots
 by  charging  Rs,  6000  to  ten  thousands  per
 plot  ;  and

 (टी  if  so,  whether  Government  propose
 to  refer  the  matter  to  the  C.B.I.  for
 investigation  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  K.  SHAH}:  (a)  to  (ch.
 The  information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha  in  due
 course.

 New  Frolt  and  Vegetable  Market  at
 Azadpur,  Delhi

 10024,  SHRI  K.N.  PANDEY;  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  36]  on  the  28th  April,  969
 and  state  :

 (a)  the  machinery  ‘for  determining  the
 eligibility  for  allotment  of  a  plot  in  new
 fruit  and  vegetable  market,  Azadpur,  Delhi  ;

 (b)  the  requisite  qualifications  to  get
 allotment  of  such  a  plot  :

 (c)  whether  these  qualifications  were
 observed  in  alloting  these  plots  without  any
 discrimination  ;  if  not,  the  reasons  therefor  ;

 (d)  the  names  of  all  the  allottees  with
 designation,  income  and  relevant  addresses
 of  Delhi,  as  found  true  on  varification  who
 have  been  given  the  said  plot  in  that  Fruit
 Market,  Delhi  ;  and

 (e)  the  names  of  all  the  applicants  who
 applied  for  a  plot  in  response  to  advert'se-
 ment  of  the  Delhi  Development  Authority  in
 the  said  market  and  the  ressons  fo:  not
 allotting  them  as  such  ?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  A  Committee
 was  constituted  for  this  purpose.

 Woerren  Answers

 (b)  The  main  quailification  for  securing
 an  allotment  in  Subzimendi,  Azadpur,  is  that
 the  applicant  should  be  actually  occupying
 some  business  place  in  the  existing  Subzi-
 mandi,  Delhi.  The  applicants  were  required
 to  produce  documents  to  prove  that  they
 had  actually  been  carrying  on  business  in
 the  existing  Subzimandi.

 (c)  Yes,  Sir.
 (dé)  and  (¢).  1527  applications  had  been

 received  from  traders  in  the  existing
 Subzimadi.  ‘M6éy  plots  of  various  sizes  have
 been  allotted  after  verification  of  the
 documentary  evidence  produced  by  the
 applicants.  The  cases  of  those,  who  could
 not  produce  satisfactory  documentary
 evidence  tu  show  that  they  had  actually  been
 workIng  inside  Subzimandi,  were  rejected.

 The  time  and  labour  involved  in
 compiling  information  about  the  names  ;
 addresses  and  income  of  all  the  applicants
 and  the  allottees  of  plots,  is  not  likely  to  be
 commensurate  with  the  results  likely  to  be
 secured.

 Filing  of  Income-tax  Retarns  by  Officers

 10025,  SHRI  MUHAMMAD  SHERIFF  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  replies  given  to  the  supple-
 mentary  questions  on  Starred  Question  No.
 8I3  on  the  6th  April,  970  and  state  :

 (a)  whether  the  first  income-tax  return
 was  filed  by  the  Hindi  Officer  who  is  said  to
 be  practising  astrology  ;  and

 (b)  how  much  income  was  shown  by
 him  for  each  subsequent  years  since  then  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  No,  Sir.  Shri  K.  8.
 Parsai,  Hindi  Officer  has  not  filed  Income-tax
 Returns  so  far.

 Writlog  off  of  Arrears  of  Income-tax
 fo  Madhya  Pradeab

 10026.  SHRI  G.C.  DIXIT:  Will  the
 M  nister  of  FINANCE  be  pleased  to  state  :

 (a)  the  names  and  addresses  of  persons,
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 firms,  Hindu  undivided  families  and
 companies  of  Madhya  Pradesh  whose
 income-tax  demands  of  rupees  one  lakh  or
 Tore  have  been  written  off  during  the
 last  three  years  ;

 (b)  the  names  and  addresses  of  persons
 of  such  firms  and  the  directors  of  such
 companies  in  Madhva  Pradesh  ;

 (c)  the  reasons  therefor  ;
 (d)  whether  it  is  a  fact  that  some

 persons  of  Madhya  Pradesh  against  whom
 income  tax  demands  of  less  than  Rs,  500
 were  pending  were  imprisoned  ;  and

 (¢)  if  so,  the  number  of  persons  who
 have  been  imprisoned  for  non-payment  of
 income  tax  during  the  fast  three  years  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  to  (e).  The  requisite  infor-
 mation  is  being  collected  and  will  be  laid
 en  the  Table  of  the  House  as  early  as
 por  ‘ble

 मूल्यों  में  उतार  चढ़ाव

 10027.  श्री  रघुबोर  सिह  शास्त्रों  :  क्या
 वित्त  मंत्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  1969-70  4  मूल्यों  में  हुए  उतार

 चढ़ाव  की  तुलना  में  1970-71  मे  खाद्यान्नों
 तथा  अन्य  वस्तुओं  के  मूल्यों  में  कितना  उतार-

 चढ़ाव  हुआ  ;  और

 (ख)  मूल्यों  में  बुद्धि  को  रोकने  के  लिए
 सरकार  का  क्‍या  कार्यवाही  करने  का  विचार

 2?
 वित्त  संत्रालय  में  राज्य  मंत्री  (श्री  To  Wo

 सेठी)  :  (क)  अनन  और  अन्य  चुनी  हुई  वस्तुझों
 के  मूल्यों  में  1970-71  में  अब  तक  (भर्थात्‌
 28  मार्च,  970  को  समाप्त  हुए  सप्ताह  की

 तुलना  में  25  श्रप्रेल,  1970  को  समाप्त  हुए
 सप्ताह  में)  धौर  969-70  की  इसी  अवधि  में
 (अर्थात्‌  29  मार्च,  969  को  समाप्त  हुए
 सप्ताह  की  तुलना  में  26  अप्रैल  969  को
 समाप्त  हुए  सताह  में)  हुई  प्रतिशत  घटबढ़  का

 विवरण  सभा  पटल  पर  रखा  गया  है।  [प्रंथालय
 में  रखा  गया  t  देखिये  संख्या  L7-3572/70]
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 (a)  सरकार  मूल्यों  सम्बन्धी  स्थिति  पर

 बराबर  निगाह  रखती  है  और  मूल्यों  में  होने
 वाली  किसी  वृद्धि  को  रोकने  के  उद्देश्य  से

 सुधारात्मक  उपाय  किये  जाते  हैं।  इन  उपायों
 में  ये  बातें  भी  शामिल  हैं:  राजस्व  और  ऋण
 सम्बन्धी  विनियमन,  अन्न  का  संकट  निरोधक
 भण्डार  (बफर  स्टाक)  बनाना  और  पूत्ति  में  वृद्धि
 करने  के  लिए  झ्रायात  की  व्यवस्था  करना  |
 सरकार  कृषि  उत्पादन  शौर  श्लौद्योगिक  उत्पादन
 से  सम्बन्धित  अपने  कार्यक्रमों  के  क्रियान्वयन

 द्वारा  पूर्ति  में  वृद्धि  करने  के  लिये  भी  बराबर
 प्रयत्न  कर  रही  है  7  इसके  अलावा,  सरकार  ने

 सरकारी  वितरण  व्यवस्था  को  भी  बनाये  रखा

 है,  जिसका  अब  काफी  विस्तार  किया  जा  चुका
 है;  इस  समय  देश  में  भ्रन्न  का  वितरण  करने
 वाली  138,975  उचित  मूल्य  की  दुकानें/राशन
 की  दुकानें  हैं।  जब  कभी  जरूरी  होता  है,  मूल्य
 नियन्त्रण  सम्बन्धी  उपायों  की  समीक्षा  की  जाती
 है  और  प्रत्यावव्यक  वस्तु  ग्रधिनियम  का  प्रयोग
 किया  जाता  है।  इसके  अतिरिक्त,  असैनिक  पूर्ति
 संगठन  (सिविल  सप्लाई  प्रार्गंनाइजेशन)  20

 अत्यावश्यक  वस्तुप्नों  के  मूल्यों  प्रौर  वितरण  पर
 लगातार  नजर  रखता  है  |  हाल  के  महीनों  में

 भारतीय  रिजवं  बेक  ने  उन  वस्तुओ्रों  के  श्ाघार

 पर,  जिन  पर  मांग  और  मूल्यों  का  दबाव  पड़ता

 है,  दिये  जाने  वाले  बेक  ऋणों  पर  लगे  नियंत्रण
 को  कड़ा  बनाने  के  लिए  कई  कदम  उठाये  हैं  |

 Increase  in  Price  of  Natoral  Gas  Suppli
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 (c)  the  reasons  for  the  increase  in  the
 price  ;  and

 (d)  the  reaction  of  the  Fertilizer  Cor-
 poration  of  India  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLELM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  9.  R.  CHAVAN):  (a)  and  (b).
 Originally,  Feitiiizer  Corporation  of  India
 was  given  8  discount  of  Rs.  0.30  per  l000
 c.  ft.  on  the  base  price  of  Rs.  I.50  per  000
 c.  ft.  of  natural  gas.  This  concession  was
 applicable  to  the  quantity  of  8  million  cu.
 ft  day  for  a  period  of  10  years  ending  in
 1974.  For  additional  requirements  of  gas,  the
 Oil  Board  decided  to  charge  the  base  price
 of  Rs.  1.50  per  I000  ८.  ft.

 (c)  The  main  reasons  are  Ol  India's
 interna!  investment,  operating  costs  and  loss
 through  devaluation.  Accuriding  to  Oil  India,
 the  price  of  Rs.  1,50  is  well  below  the  price
 offered  anywhere  else  in  India  and  one  of
 the  Private  Oii  Companies  have  expressed
 preparedness  to  undertake  the  project  on
 the  basis  of  Rs.  .50  per  000  ८.  ft.

 (d)  Fertilizer  Corporation  of  India  has
 protested  against  the  discontinuance  of  the
 discount  in  respect  of  the  additional
 quantity.

 Gainful  Occupation  for  Leprosy  Patients

 10029.  SHRI  BENI  SHANKER
 SHARMA:  Will  the  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state  :

 (a)  the  steps  taken  to  chalk  out  the
 programme  for  providing  nomintectious  lep-

 to  Namrup  Unit  of  Fertitizer  Corpor:
 rosy  patients  with  suitable  avenues  of  gainful

 of  India

 10028,  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  Oi  Indian  has  asked  the
 Fertilizer  Corporation  of  India  to  increase
 the  price  of  natural  gas  supplied  to  the  Nam-
 rup  Unit  ;

 (b)  if  so,  the  present  price  and  the  price
 asked  for  ;

 pati  which  could  enable  them  to
 lead  8  purposeful  and  self-relient  existence  ;
 and

 (b)  the  stage  at  which  the  matter  stands
 at  present  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  8.
 CHANDRASEKHAR)  :  (a)  and  (0).  The  re
 habilitation  of  handicapped  including  those
 handicapped  by  leprosy  is  primarily  the  rea-
 ponsibility  of  the  States,  Therefore,  no
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 Central  Scheme  for  providing  non-infectious
 leprosy  patients  with  suitable  avenues  for
 finding  gainful  employment  has  been  under-
 taken.

 Written  Answers

 National  Malaria  Eradication  Programme

 10030,  DR.  M.  SANTOSHAM  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS.  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 {a)  how  many  Evaluation  Reports  have
 been  submitted  by  the  National  Malaria
 Eradication  Programme  since  967  ;

 (b)  whether  there  has  been  spread  of
 Malaria  again  and  again  even  after  the
 D.D.T.  spraying  now  and  then  ;

 (c)  the  main  causes  of  the  failure  of
 D.D.T.  spraying  ;  and

 (d)  the  steps  taken  by  the  Government
 to  check  this  menace  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  §.
 CHANDRASEKHAR):  (a)  Since  ‘1967  the
 National  Malaria  Erdication  Programme  has
 been  evaluated  four  times  by  the  Independent
 Appraisal  Teams  annually  in  the  months  «f
 January  ond  February.  In  addition  a  team
 of  international  experts  held  a  special  evalua-
 tion  in  96¢  in  the  States  of  Madbya  Pradesh,
 Gujaret,  Mabarashtra.  Rajasthan,  Assam  and
 Orirsa.  The  status  of  the  Programme  has
 also  been  assessed  by  the  Special  Committee
 in  969,

 (b)  There  is  no  large-scale  resurgence  of
 the  disease.  Only  focal  out  breaks  in
 certain  areas  appeared  which  were  treated
 adequately.

 (c)  The  failure  of  D.D.T.  spraying  in
 certain  areas  has  been  due  to  :

 qy  Patchy  and  partial  spray  due  to
 difficult  terrain,  poor  communi-
 cation  and  isck  of  proper  super-
 vision.

 (2)  Delayed  supplies  of  DD.T.  due  to
 late  arrival  of  shipments  from
 abroad  =  reaulti.g  in  untimely
 spray.
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 (3)  The  problem  of  refusals  in  certain
 areas  with  bed-bug  nuisance  and  on
 religious  grounds.

 (4)  The  habit  of  mud-plast«ring  of
 walls  immediately  after  spray  in  cer-
 tain  tribal  areas  which  renders
 DDT.  spray  ineffective.

 (5)  Development  of  resistence  in  vector
 mosquitoes  in  certain  areas  which
 has  now  become  the  operational
 problem,

 (6)  Existence  of  pockets  of  suspected
 outdoor  transmission  in  certain
 parts  of  the  country  due  to  vector's
 habit  of  resting  and  biting  outside
 the  houses  where  D.D.T.  spray  has
 proved  ineffective.

 (d)  Steps  have  been  taken  to  rephase  the
 Programme,  to  procure  in  advance  the  in-
 secticides  and  ami-malaria  drugs  required,
 progressive  replacement  of  unserviceable
 vehicles  and  use  of  alternative  insecticides  in
 resistent  areas.

 Staff  in  Income-Tax  Department,  Delhi

 10031.  SHRI  K.  M.  MADHUKAR  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  total  number  of  non-Gazetied
 eroployees  in  each  cadre/grude  working  in  the
 Income-tax  Department  at  Delhi  ;  and

 (b)  the  number  of  employees  who  have
 Put  in  more  than  three  years  of  service  but
 have  not  been  declared  Quasi-Permenent  and
 Teasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Grade-wise,  the  number  is  :

 Name  of  Posts  No.  of  Posts

 Inspector  46
 Supervisors  39
 Head  Clerks  89
 Stenographers  20)
 Upper  Division  Clerks  566
 Lower  Division  Clerks  336
 Staff  Car  Driver  ]
 Notice  Servers  43

 Total  Class  III  1,521

 Class  iV  270



 बा.  Wristen  Answers

 (b)  iIl  of  Class  वा!  and  35  of  Ciass  IV
 employees  have  not  so  far  been  declared
 Quasi-  Permanent,

 Out  of  them,  49  Class  IIT  and  5  Class  Iv
 officials  have  become  eligible  for  Quasi-
 Permaneot  declaration  only  recently  and
 their  cases  are  being  looked  into.  The
 character  and  antecedents  of  the  others  are
 to  be  got  verified  through  the  Police  Authori-
 ties  and  necessary  steps  are  being  taken  in
 this  regard.  The  Quasi-Permanent  declara-
 tions  will  be  issued  as  soon  as  the  verifi-
 calion  reports  become  available.

 Promotions  in  Income-Tax  Department.
 Delhi

 10032.  SHRI  K.  M.  MADHUKAR  :
 Wiil  the  Minister  of  FINANCE  be  pleased
 to  state  :

 ‘(a)  whether  it  is  a  fact  that  the  em-
 ployces  of  Income-tax  Department  working  in
 Delhi  are  ery  much  agitated  over  the  various
 promotions  made  in  this  year  in  the  non-
 Gazetted  cadre  giving  promotion  to  jusior
 and  ignoring  the  senior  persons  ;

 (b)  whether  the  Income-Tax  Employees
 have  demanded  un  enquiry  in  this  regard  ;
 and

 (९)  if  so,  the  steps  taken  by  Goverment
 in  the  matter  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SLIHI):  (a)  and  (0).  The  Executive  Com-
 mittee  of  the  Delhi  Income-tax  Staff  Associa-
 tion  passed  a  resolution  on  the  ‘th  February,
 l97)  expressing  resentment  at  the  super-

 the sessions  involved  =  in  promotions
 in  the  various  non-Gazetted  cadres,
 particulaily  in  ihe  cadre  of  Head
 Clerks.  The  procedure  followed  in  regard
 to  these  promotions  was  explained  to  the
 General  Secretary  of  the  Association  on  the
 I8th  February,  1970,

 (०१  The  posts  to  which  promotions  were
 made  were  ‘Selection’  posts  which  are  filled
 on  seniority-cam  merit  basis.  It  is  the  de-
 clared  policy  of  the  Government  that  in  the
 matter  of  promotions  to  such  posts.  due  re-
 eognition  should  b:  given  to  merit  of  the
 persons  falling  within  the  zone  of  considera.
 tion.  The  procedure  followed  in  this  case
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 was  in  accordance  with  the  declared  policy
 and  no  action  on  the  part  of  Government  is
 galled  for.

 गेर-सरकारो  संस्थाग्रों  द्वारा  किसानों  को  ऋण
 का  दिया  जाना

 10033.  श्री  महाराज  सिह  मारती  :  क्या
 चित्ति  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  चौथी  पंचवर्षीय  योजना  में  कृषक-
 ऋयगा-नीति  के  अन्तर्गत  कृषकों  को  सरकारी
 संस्थाओं  के  बजाये  गैर-सरकारी  संस्थाप्रों  द्वारा
 ऋणा  दिये  जाने  के  मामले  में ब  तक  कितनी
 प्रगति  हुई  है  ;  श्रौर

 (ख)  क्या  प्रगति  निर्धारित  लक्ष्य  के

 अनुसार  हुई  है  ?

 बित्त  मंत्रालय  में  राज्य  मंत्री  (श्रो  TO  Wo
 at):  (क)  और  (ख).  सम्भवतः  कृषि  के
 लिये  वित्त  प्रबन्ध  करने  वाली  संस्थाप्रों  के  बारे
 में  सूचना  मांगी  गई  है।  इस  समय  सहकारी
 समितियां  और  वाशिज्यिक  बेक  कृषि  के  लिए
 वित्त  प्रबन्ध  करते  हैं  ।

 प्राथमिक  कृषि  ऋण  समितियां,  भ्रल्पावधिक
 बौर  दीर्घावधिक  ऋण  देती  हैं।  इन  समितियों
 द्वारा  दिये  जाने  वाले  ऋणों  के  सम्बन्ध  में,
 चौथी  भ्रायोजना  में  750  करोड़  रुपये  का  लक्ष्य
 निर्धारित  किया  गया  है।  ग्रायोजना  के  प्रत्येक
 वर्ष  के  लिये  निर्धारित  रकम  का  भ्रस्थायी  ब्यौरा
 इस  प्रकार  है  —

 (करोड़  रुपयों  मैं)
 Tl-  72-  73-
 72  73  74

 69-  7
 70  7॥

 अल्पावधिक
 ऋण

 मध्यावधिक
 ऋण

 480  5I0  550  600  660

 45  55  65

 निवेश  के  लिए  सहकारी  केत्र  में  भूमि
 बन्धक  बेंकों/भूमि  विकास  बेंकों  द्वारा  ऋण

 यु  90



 143  Written  Answers

 दिये  जाते  हैं  1  उपर्युक्त  बेंकों  द्वारा  दिये  जाने
 वाले  ऋणों  के  सम्बन्ध  में,  चोथी  झ्रायोजना  में
 700  करोड़  रुपये  का  लक्ष्य  निर्धारित  किया
 गया  है।  इस  रकम  का  वर्ष  वार  अस्थाई  व्यौरा

 इस  प्रकार  है  :--

 (करोड़  रुपयों  में)
 1969-70  5
 970-7I  30
 1971-72  I3¢
 1972-73  50
 1973-74  70

 MAY  18,  3970

 सहकारी  क्षेत्र  द्वारा  969-70  में  दिये
 गये  ऋणों  के  श्रांकड़े  भी  उपलब्ध  नहीं  हैं।
 इसलिए  यह  बताना  सम्भव  नहीं  है  कि  सहकारी
 समितियों  के  लिये  निर्धारित  लक्ष्य  के  अनुसार
 प्रगति  हुई  है  या  नहीं  !

 वाणिज्यिक  बंकों  द्वारा  कृषि  के  लिए  दिये
 जाने  वाले  प्रत्यक्ष  (अतिरिक्त)  ऋणों  के  सम्बन्ध

 प्ें,  चौथी  ब्रायोजना  में  400  करोड़  रुपये  का
 लक्ष्य  रखा  गया  है।

 बाशिज्यिक  बैंकों  द्वारा  दिये  गये  वास्तविक
 कणों  का  व्यौरा  इस  प्रकार  है  —

 (करोड़  रुपयों  में)
 30  जून,  4969  28  फरवरी,  970

 कृषि  के  जिसमें  से  कृषि  के  जिसमें  से
 लिए  दिये  कृषि  के  लिय  दिये  कृषि  के
 गये  कुल  लिये  दिये  गये  कुल  लिये  दिये

 =  गये  प्रत्यक्ष  ऋण  गए  प्रत्यक्ष

 ऋण  ऋण

 88.38  53.59  267.93  40.50

 Development  of  Land  Allotted  t:  Dera
 Ismail  Co-operative  House-Bullding

 Soclety,  Delbi

 10034,  SHRI  K.  LAKAPPA:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING

 44

 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Dera
 Ismail  Khan  Co-operative  House-Building
 Society,  Delhi,  bas  undertaken  the  develop-
 ment  of  land  only  recently  which  should  have
 been  completed  by  the  I3th  March,  970  ;

 (b)  whether  the  Society  has  applied  for
 extension  of  time  for  such  development  ;

 (c)  if  so,  the  details  thereof  ;  and
 (d)  the  action  taken  or  proposed  to  be

 taken  by  Government  to  safeguard  the  in-
 terest  of  its  share-holders  7
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  and  (a).  As  the  layout  plan  of  the

 Society  had  not  been  sanctioned  by  the  Delhi
 Development  Authority,  it  has  not  been  possi-
 ble  for  the  Society  to  go  ahead  with  the  work
 of  development.  The  Society  bas,  therefore,  re-
 quested  for  extension  of  time  for  a  period  of
 three  years  from  the  date  of  sanction  of  the
 layout  plan.  The  question  of  Government
 taking  any  action  at  this  stage  to  safeguard
 the  interests  of  the  share-hulders  of  the
 Society  does  not  arise.

 Auonual  Meeting  of  Dera  Ismail  Khao
 Co-operatl}e  House-Building

 Society,  Delbl

 10035,  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  stite  :

 (a)  whether  it  is  a  fact  that  the  Dera
 Ismail  Khan  Co-operative  House-Building
 Society,  Delhi  has  not  held  its  last  annual
 meeting  which  was  due  in  November-
 December,  969  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (c)  the  action  which  Government  pro-

 pose  to  take  in  the  matter  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K,  SHAH)  :  (a)  No,  Sir,

 (b)  and  (c).  Do  not  arise.



 ८  की

 Emplopment  of  Local  People  in  Baraunl
 Oil  Refinery

 10036,  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  it  is  fact  that  oon-Biharis
 are  being  employed  in  the  Barauni  Oil
 Refinery  even  thuugh  local  labour  is  available
 in  Jarge  number  ;

 (b)  if  so,  the  reactions  for  the  same;
 and

 (c)  whether  it  is  not  ihe  accepted  policy
 of  the  Government  to  give  preference  to  local
 People  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN):  (a)  No.

 (b)  Does  not  arise.
 (ce)  As  per  recruitment  policy  of  the

 Indian  Oil  Corporation,  posts  in  the  non-
 officers’  grades  dee  below  the  scale  of
 Rs,  460-1020  are  filled  up  through  the  local
 employment  exchange  In  case  the  local  em-
 ployment  exchange  are  not  wdle  to  supply  the
 fequisite  number  of  candidates  then  the
 vacancies  are  advertised/ihrown  open  to
 other  candidates,  This  is  done  to  ensure  re-
 cruitment  in  jarge  numbers  of  the  candi-
 dates  residing  in  the  area,

 Amount  of  Claim  Filed  by  Indian  Oil
 Curpor.tion  for  Recovery  from

 Hind  Galvanising  and
 Engineering  Cu.

 i0037.  SHRI  SITARAM’  KESRI:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  ol 5G,  on  the  J3th
 April,  970  and  state  :

 (a)  the  amount  of  claim  filed  by  the
 Indian  Oil  Corporation  in  the  Bombay  High
 Court  for  the  recovery  from  the  Hind
 Galvanising  aud  Engineering  Co.  (P)  Ltd.,
 on  each  count  ;  and

 (b)  whether  the  Indian  Oil  Corporation
 is  still  inclined  to  deal  with  the  Hind
 Galvanising  and  Engineering  Co.  (P)  Ltd,
 when  the  Estimates  Committee  in  their  560
 Report  have  suggested  the  former  should
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 bear  in  mind  the  past  dealings  of  the  latter
 while  considering  the  question  of  placing
 orders  on  them  in  future.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN):  (a)  It  will  not
 be  in  the  interest  of  the  Indian  Oil  Corpora.
 tion  to  disclose  any  information  on  the
 subject  during  the  pendency  of  the  legal
 proceedings.

 (b)  As  already  stated  in  reply  to  the
 Unstarred  Question  No,  6]56  answered  in
 the  Lok-Sabha  on  3.4.°0,  this  is  a  matter
 on  which  the  Indian  Oil  Corporation  Limited
 has  to  take  its  own  view.  Apart  from  _  this,
 the  Corporation  does  not  consider  it  advis-
 able  in  its  commercial  interests  to  disclose
 its  views  on  this  subject,

 Depa:tmental  Examination  of  Income
 Tax  Officers

 10038.  SHRI  MAHARAJ  SINGH
 BHARATI:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  6098  on  the  1th
 April,  970  and  state  :

 (a)  the  names  of  the  Examination
 Centres  in  respect  of  whose  papers,  deduction
 of  marks  was  made  and  the  papers  and  the
 marks  deducted  in  each  such  paper  ;

 (b)  the  total  number  of  the  candidates
 ol  these  examination  centres  affected  by  the
 deduction  ;  and

 (c)  the  basis  for  adopting  the  so-called
 ‘general  practice’  of  making  variation  of
 tabulation  stage  in  the  marks  assigned  by
 various  examiners,  appointed  for  the  purpose
 as  no  rules  permit  such  variation  at  the
 tabulztion  stage  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C
 SETHI):  (a)  and  (b)  Avs  the  process  of
 compilation  of  the  results  of  any  examina-
 tion  is  kept  confidential  in  the  intuest  of
 administration,  the  disclusure  of  the  detal
 asked  for  will  be  against  the  public  interest.

 (०)  The  rules  for  holding  the  examin:-
 tion  cannot  obviously  provide  for  the
 marking  up  or  marking  down  of  answer
 paners  which  has  to  be  based  on  a  study  by
 the  Chief  Examining  autho:  ity of  the  standard
 of  valuation  adopted  by  different  examiners.
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 पेट्रोल  पम्पों  मे ंनकली  हाई  स्पीड  डोजल
 तथा  पेड़ोल  की  बिक्री

 10039.  शी  महाराज  सिह  भारती  :  क्‍या

 पट्रोलियम  तथा  रसायन  धौर  खान  तथा  धातु
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  मिट॒टी  के  तेल  और
 मोबिल  'श्रायल  से  नकली  हाई  स्पीड  डीज़ल  श्रौर
 सालवैट  से  नकली  पेट्रोल  बताने  के  बारे  में
 सरकार  को  शिकायत  मिली  है  ;  शौर  यदि  हां,
 तो  इस  सम्बन्ध  में  सरक  र  द्वारा  क्‍या  कार्यवाही
 की  जा  रही  है  ;  भौर

 (ख)  पेट्रोल  पम्पों  से  तथा  अन्य  तेल  के
 व्यापारियों  से  परीक्षण  के  लिए  तेल  के  नमूने
 एकत्र  करने  और  दोषी  पाये  गये  व्यक्तियों  को

 कड़ा  दंड  देने  के  सम्बन्ध  में  कितनी  प्रगति  हुई
 2?

 पेट्रोलियम  तथा  रसायन  भोर  खान  तथा

 धातु  मंत्रालय  में  राज्य  मत्री  (क्रीब०  To

 घब्हाण)  :  (क)  और  (ख).  हाई  स्पीड  डीजल
 ग्रायल  के  साथ  मिट॒टी  के  तेल  की  मिलावट  या

 मिट॒टी  के  तेल  और  स्नेहक  तेलों  के  मिश्रण  तथा
 मोटर  गैसोलीन  (पेट्रोल)  के  साथ  साल्बैन्ट्स  के
 सम्मिश्नण  के  बारे  में  रिपोर्ट  प्राप्त  हुई  है  और
 उनकी  झोर  ध्यान  दिया  जा  रहा  है।  इन
 अनाचारों  को  रोकने  के  लिये  उचित  उपाय  हूँटे
 जा  रहे  हैं।  इस  वर्ष  की  समाप्ति  से  पूर्व,  इस
 बारे  में  एक  अन्तिम  निर्णय  लेने  की  आधा  है।

 हिमालय  तथा  उत्तर  प्रवेश  के  क्षेत्रों  में  पाये
 जाने  वाले  जनिज

 10040.  श्री  महाराज  सिह  भारती  :  क्‍या

 पेट्रोलियम  तथा  रसायन  जौर  खान  तथा  धातु
 मंत्री  यह  बताने  की  कृपा  फरेंगे  कि  हिमालय
 तथा  उत्तर  प्रदेश  के  विभिन्‍न  होत्रों  में  गत  तीन
 वर्षों  में  पाये  गये  खनिणों  का  ब्यौरा  क्‍या  है,
 उनरी  मात्रा  क्तिनी  है  तथा  उनको  निकालने

 के  लिये  सरकार  क्या  प्रयत्न  कर  रही  है  ?
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 पेट्रोलियम  तथा  रसायन  झोर  खान  तथा
 धातु  मत्रालय  में  राज्य  मंत्री  (क्री  कगस्ताय

 रात)  :  जम्मू  तथा  कदमीर  में  बेन्टोनाइट  एवं
 नमक  युक्त  पोटाश  ;  हिमाचल  प्रदेश  में  चूना
 पत्थर  श्रेणी  के  सीमेंट  के  पर्याप्त  मात्रा  वाले
 निभेषों  शर  'एन्टीमोनी,  गरघक  एबं  असैनिक
 पाइराइट  के  प्राप्ति  स्थलों;  उत्तर  प्रदेश  में

 हिमालय  क्षेत्र  में  फास्फेराइट,  चूना  पत्थर  व

 सेलखड़ी  के  पर्याप्त  मात्रा  वाले  निधेपों  भौर
 दक्षिणी  उत्तर  प्रदेश  में  निम्न  श्रेणी  और  प्रयस्क
 तथा  लेटराइट  ब्राक्साइट  के  छोटे  निमश्षिपों;
 पश्चिम  बंगाल  के  हिमालय  क्षेत्र  में  डोलोमाइट
 के  पर्याप्त  मात्रा  वाले  निक्षेपों  और  नेफा  में

 चूना  पत्थर,  ग्रेफाइट  एवं  बहु-घातु  संभावना
 स्थलों  ग्रौर  उत्तर  प्रदेश  के  मंसूरी  क्षेत्र  में  रॉक-
 फास्फेट  के  छोटे  निशेपों  का  भारतीय  भूविज्ञान
 सर्वेक्षण  संस्था  ने  पता  लगाया  है  t

 Grant  of  ‘P’  Forms  and  Release  of
 Forcign  Exchange  to  M.Ps,

 10042,  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  ;

 (a)  the  names  of  Menibers  of  Parliament
 with  dates  who  were  granted  ‘P'  Form  for
 going  ab:oad  from  the  Ist  July,  969  to  Jlst
 March,  I97.  and  also  the  amount  granted  to
 each  of  them  ;  and

 (b)  the  names  of  the  Members  of
 Parliament  who  deposited  the  foreign
 exchange  if  they  stayed  for  lesser  period  for
 द  hat  they  were  allowed  to  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI):  (a)  A  statement  is  Jaid  on  the
 Table  of  the  House.  [Placed  ri.  Lib  ary. See  No.  |  T-3573/70).

 (b)  The  procedural  arrangements  do
 not  require  for  such  information  to  be
 collected  and  maintained.  Hence  no  infor-
 mation  is  available,
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 Visite  by  Minister  Abroad

 10043.  SHI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  amount  of  foreign  exchange
 spent  in  each  case  on  the  tours  of  Union
 Ministers  who  went  to  foreign  countries
 during  March  and  April,  970  ;  and

 (b)  the  details  of  the  mission  for  which
 the  Ministers  were  sent  abroad  in  each  case
 separately  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI':  (ta)  and  (bh.  The  information
 is  being  col'ected  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  it  is  avail-
 able.

 Asuist  from  C  ealth
 Development  Corporation

 SHRI  G.  Y.  KRISHNAN  :
 SHRI  N.  R.  DEOGHARE  :

 Wiil  the  Minister  of  FINANCE
 Pleased  to  state  -

 10044,

 be

 (8)  whether  India  is  receiving  any  assis-
 tance  at  present  from  the  Commoowealth
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 Development  Corporation  set  up  in  UK.
 to  assist  developing  countries  ;

 (0)  if  so,  the  names  of  the  projects
 negotiated  by  India  with  the  Corporation  so
 far  ;  and

 (c)  the  conditions  laid  down  for  accept-
 ing  ‘afd  from  the  Corporation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  Tie  Commonwealth  Develop-
 ment  Finance  Company  Limited,  has  been
 established  to  provide  finance  for  economic
 development  and  business  cn'erprise  in
 Commonwealth  countries,  The  Company
 has  been  providing  assistance  to  Indian
 firms.  The  last  occasion  when  an  Indian
 Company  took  such  assistance  was  in  ‘1967.

 {b)  A  statement  indicating  the  invest-
 ments  so  far  made  by  the  Company  In
 Indian  firs  is  attached.

 ic)  While  Government  of  India  have  not
 laid  down  specific  conditions  for  accepting
 ait  from  the  Company,  it  has  been  indicated
 to  the  Company  that  individual  proposals
 for  investment  in  or  lending  to  Indian  firms
 will  be  considered  on  merits  in  the  light  of
 Government's  policies  in  the  matter  of
 foreign  investment,  foreign  borrowing  etc,

 Statement
 Tovestmeuts  by  C  ith  Develop  t  Fioance  Company  Limited  Io

 Indian  Firms
 5]  No.  Name  of  Indian  Firm  Amount  in  Rs.  lakhs

 Loan  Equity

 I  2  3  4

 I,  Ashok  Leyland  Ltd.  8.00  Cael
 2:  Atic  Industriés  Ltd.  05.66
 3.  Atul  Products  Ltd.  101.  5
 4,  Braithwaite  &  Co.  (India)  Ltd.  580.50
 5.  Crompton  Greaves  Ltd.  63,72  9,28
 6.  EID-Parry  Ltd.  08.00  38.7)
 h  Herdillia  Chemicals  Ltd.  90.00  8.00
 8.  Hindustan  Motors  Ltd.  126.00
 o  Hindustan  Polymers  Ltd,  92.47  2453

 l0.  Indian  Aluminium  Ltd.  90.00
 Te  Indian  Copper  Corporation  Ltd.  45.00
 1m  Indian  Oxygen  Ltd.  40.50
 1  Kamani  Tubes  Private  Ltd.  34.50
 i4.  Kumardhub:  Engineering  Works  36.00  20:27
 15.  Mikend  Trop  &  ‘Stee!  Works  Ltd.  708.00
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 iG.  Senkey  Wheels  Ltd.  40.00  24.00
 Wn  Simco  Meters  Ltd.  24.75  9.00
 VR,  The  Indian  Cable  Co.  Ltd.  47,25
 i9,  The  Indian  Tube  Co,  Ltd.  89.0

 20.  The  Industrial  Credit  &  Investment  36.51
 Corporation  of  India  Ltd.

 2I.  The  Mysore  Paper  Mills  Ltd.  94,50
 ‘si  Tube  Investments  of  Iodia  Ltd,  24.30

 23.  Universal  Cables  Ltd.  54.00
 24.  Usha  Martin  Block  (Wire  Ropes)  Ltd.  66.0  90,00
 25.  Voltas  Lid.  29.0  9.75

 Total  :  269.20  207.63

 Aid  from  U.S.A.  and  U.S.S.R.  for  the  setting  up  of  certain  projects
 proposed  for  implementation  in  the

 10045.  SHRI  G.  Y.  KRISHNAN:  Fourth  Five  Year  Plan.  The  following
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a!  the  names  of  projects  under  the
 Fourth  Plan  for  which  Government  have
 approached  the  Governments  of  the  USA
 and  USSR  for  aid  ;  and

 (b)  the  progress  made  so  fur  in  this
 direction  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)and  (b).  he  US.  cid  for
 Fourth  Pian  Projects:

 Project  assistance  from  the  U.S.A.  is
 made  available  on  a  year  to  year  basis.
 Upto  now,  the  following  projects  have  been
 approved  or  are  under  discussion  for  project
 aid  from  the  U.S  A.  :

 l,  Cooperative  Fertilizer  Agreement
 —Project,  Kandla—  —s  under
 $s  million  negotiation
 (II.25  crores)

 2  Third  Jumbo  Jet  for  Agreement
 Air  India—  signed  on
 gis  uillion  4.21970
 (Re.  3.50  crores)

 ce  Boeing  planes  for  Agreement
 Indian  Airlines—  under
 $12.6  million  negotiation
 (Rs.  9.45  crores)

 NH.  Soviet  Aid  for  Fourth  Pian  Prujecis:
 A  credil  agreement  with  the  Government

 ¢f  the  USSR  was  signed  on  0,/2.I966  under
 wluch  300  million  Roubles  will  be  available

 projects  were  covered  by  the  Agreement  :
 l.  Aluminium  smelting  plant  in  Korba

 urea  (Madhya  Pradesh)  producing
 100,000  tonnes  of  aluminium  per
 year,  including  the  production  of
 rolled  and  pressed  items  in  the
 amount  upto  50,000  tonnes  per
 annum  from  aluminium  and  alloys.
 Bhilai  Iron  and  Steel  Works—
 further  expansion  of  the  production
 capacity  upto  3.2  million  tonnes
 of  steel  per  annum.

 3.  Iron  ore  mine  in  Delhi  of  2.5
 million  tonnés  of  capacity  per
 annum.

 bo

 4  Quarries  of  coking  coul  upto  a  total
 capacity  of  6.5  million  tonnes  per
 annum  in  areas  of  Ramgarh,
 Pundhi,  Taping  and  Kerla  (Bihar)
 from  which  the  Bhilai  and  Bokaro
 Steel  Plants  will  have  priority  of
 supplics,

 5.  Prospecting  and  extraction  of  oil
 and  natural  gas  by  the  Oil  and
 Natural  Gas  Commission.

 6,  Aeromagnetic  survey.
 bh  Hydro-power  station  at  Lower

 Sileru  in  Andbra  Pradesh  of
 200,000  kw  capacity  (the  project
 design  to  be  prepared  for  600,000
 kw  cupacity).

 gy  Thermal  Power  Station  in  Neyvell
 —the  increase  of  the  capacity  from
 400,000  kw  to  6  0,000  kw.
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 9,  Development  of  deep-sea  fisheries.
 10.  Training  of  technical  personne!  :

 istance  in  establishing  autono-
 mous  departments  affiliated  to  the
 existing  higher  educational  esta-
 blishments  in  the  country  for  the
 tollowing  specialities  :

 (a)  Aireraft  building  department
 affiliated  to  the  Bombay
 Technological  Institute  ;

 (b)  Metallurgy  department  uffiliat-
 td  to  the  Technologival
 Institute  in  Kharagpur.

 (cl  Geophysics  Department  affi-
 liated  to  the  Osmania  Univer-
 sity  in  Hyderabad.

 (d)  Automation  and  computers
 department  affiliated  to  the
 University  in  Bangalore.

 Assistance  in  establishing  technical
 schools  for  the  following
 Specialistics  :

 (a)  Metallutgy  in  Bhilai  ;
 (b)  Heavy  engineering—  in  Ranchi  ;
 (c)  Electrical  machine  building—

 in  Hirdwar  ;
 (d)  Oil  and  gas  industry—in

 Baroda,
 I],  Assistance  in  establishing  training

 centres  and  =o  prepsring  =  skilled
 personnel  for  :

 (a)  Plant  producing  mining
 equipment  in  Durgapur  ;

 (b)  Aluminium  smelting  plant  in
 Korba.

 12.  Assistance  in  establishing  a  Design
 Institute  for  the  Metallurgical
 Industry.

 Out  of  300  million  Roubles  Credit,
 orders  have  been  placed  to  the  extent  of
 22.85  million  Roubles  so  far  for  a  detailed
 project  report  for  the  Korba  Aluminium
 Smelter,  equipment  for  Lower  Sileru  Hydro
 Power  Station,  exploration  of  oil  and  natural
 gas  by  the  Oj!  and  Natural  Gas  Com-
 mission,  and  expansion  of  the  Neyveli
 Thermal  Power  Station  and  for  technical
 assistance  for  strengthening  the  Central
 Engineering  and  Design  Bureau  of  Hindus-
 tan  Steel  Ltd.  An  agreement  has  also  been
 reached  for  Soviet  assistance  for  expansion
 of  the  Bokaro  Stee!  Plant  in  order  to  increase
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 its  capacity  upto  4  millon  tonnes  of  steel
 per  year.  The  position  in  respect  of  Soviet
 assistance  is  being  reviewod  in  the  context
 of  the  Fourth  Five  Year  Plan  now  finalised.

 कुग्गी  झोपड़ी  में  रहने  वाले  लोगों  को  स्वामित्व
 अधिकार  के  बारे  में  प्रधान  मंत्री  के  निवास

 के  सामने  प्रवर्शन

 Written  Answers

 10046,  श्री  हरदयाल  वेवगुरा:  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  भौर  निर्माण,
 झावास  तथा  नगरोय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  2  श्रक्तुबर,
 969  को  ्कुग्गी  क्ोंपड़ी  कल्याण  संघ,  सीमा-
 पुरी  न  प्रधान  मंत्री  के  निवास  स्थान  पर  प्रदर्शन
 किया  था  और  उनको  एक  ज्ञापन  प्रस्तुत  किया
 था;

 (ख)  यदि  हां,  तो  उस  ज्ञापन  में  क्‍या  मांगे
 रखी  गई  थीं  ;

 (ग)  क्‍या  यह  सच  है  कि  ज्ञापन  में  एक
 मांग  यह  थी  कि  कुंग्गी  फ्ॉंपड़ी  निवासियों  को
 नई  बस्तियों  म॑  दिये  गये  प्लाटों  के  सम्बन्ध  में
 स्वामित्व  अधिकार  दिये  जाने  चाहिए  और  उन
 पर  मकान  बनाने  के  लिये  उन्हें  वित्तीय  सहायता
 तथा  ऋण  भी  दिये  जाने  चाहिये  ;  भौर

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 ने  क्‍या  निर्शांय  किया  है  ?

 स्वास्थ्य  तथा  परियार  नियोजन  झौर
 निर्माण,  झावास  तथा  नगरोय  विकास  मंत्री

 (ओ  के०  के०  शाह)  :  (क)  जी,  हां  ।

 (ख)  उनकी  मुख्य  मांगें  थी  —

 (i)  arg  कालोनी  को  सरकार
 विकसित  क्षेत्र'  के  रूप  में  घोषित
 करे  I

 (ii)  प्रत्येक  निवासी  को  22  वर्ग  गज  के
 बजाय  80  बर्गे  गज  के  प्लाट  विये
 जाने  चाहिए  ।

 (iii)  सरकार  को  मकानों  के  निर्माण  के
 लिए  ऋण  देना  चाहिए,  प्लाटों  की
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 कीमत  सहित  ऋण  'बिना  लाभ
 बिना  हानि'  के  आधार  पर  भ्रासान
 किद्ष्तों  में  वसूल  किया  जाये  तथा
 जिस  दिन  भूमि  की  कीमत  श्रौर

 ऋणा  वसूल  हो  जाएं,  श्रावंटियों  को
 स्वामित्व  अधिकार  प्रदान  कर  देना

 चाहिये।
 (ग)  जी,  हां  ।

 (घ)  स्वामित्व  श्रधिकारों  का  देना  या

 भ्रोवंटियों  को  मकानों  के  निर्माण  के  सम्बन्ध  में

 ऋण  देता  अभी  ग्नुमोदित  नहीं  किया  गया  है  ।

 किन्तु  प्लाटों  को  30  वर्षय  पदुटे  पर  दिये  जाने
 की  सम्भावना  पर  विचार  किया  जा  रहा  है  |
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 Proposal  to  Integrate  Rural  Credit  with
 Cooperative  Credit  and  Credit  from

 other  Banka

 10047,  SHRI  JUGAL  MONDAL  :
 SHRI  ARJUN  SINGH

 BHADORIA  :
 Will  the  Minister  of  FINANCE  be

 pleased  to  state  :
 (8)  whether  Government  propose  to

 integrate  rural  credit  with  the  Cooperative
 Credit  and  credit  [rom  other  banks  asa
 whole  ;  and

 (b)  if  so,  when  the  proposal  is  likely  to
 be  implemented  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  and  (b).  It  is  presumed  that
 the  Hon'ble  Member  wants  to  know  whether
 in'the  rural  areas  cooperative  banks  and
 commercial  banks  will  operate  in  a  coordi-
 nated  manner.

 The  Gadgil  Committee  Report  on
 Organisational  Framework  for  the  Imple-
 mentation  of  Social  Objectives  has  pointed
 out  that  in  the  context  of  the  massive  credit
 requirement  of  the  agricultural  sector,  co-
 pperatives  alone  will  not  be  able  to  meet
 the  requirements,  It  was  suggested  that  the
 major  fationalised  commercial  banks  which
 have  large  resources  could  usefully  supple-
 ment  the  resources  of  the  cooperative  banks.
 ‘Among  the  major  recommendations  made  by
 the  Gadgil  committee  in  this  connection
 wile  strengthening  the  relationship  between
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 the  cooperative  and  commercial  banking
 structures  and  bringing  about  a  coordination
 of  their  activities.  One  specific  recommenda-
 tion  of  the  Group  in  this  regard  was  that
 commercial  banks  could  directly  finance
 primary  agricultural  credit  societies,  parti-
 cularly  in  cases  where  Central  Cooperative
 banks  are  incapable  of  provid.ng  udequate
 credit  facilities  to  affiliated  credit  sccieties.
 In  certain  selected  districts  of  five  States
 primary  «agricultural  societies  are  being
 financed  directly  by  commercial  banks.
 Secondly,  as  part  of  the  district  plan  to
 improve  banking  and  crzdit  facilities  in  8
 district  a  nationalised  commercial  bank  has
 been  designated  as  a  ‘lead  bank’  in  each
 district.  The  designated  lead  bank  is  expected
 to  closely  coordinate  iis  credit  operations
 with  thuse  provided  by  other  institutions
 like  the  cooperatives.  In  addition,  a  National
 Level  Consultative  Committee  consisting  of
 representatives  of  conimercial  and  cooperative
 bankers  has  been  set  up  by  the  Agricultural
 Finance  Corporation  Ltd.  for  coordinating
 the  activities  of  cooperatives  and  commercial
 banks.  This  Commitice  has  indicated  certain
 broad  guidelines  for  purposes  of  effecting
 coordination  between  the  cooperative  and
 co:umercial  banks  and  avoiding  duplication
 and  competition.  In  some  States,  State
 level  committees  for  coordination  have  also
 been  set  up.  The  Reserve  Bank  is  in  touch
 with  this  National  Level  Committee.

 The  inter-relationship  between  the  com-
 mercial  and  covperative  banking  and  credit
 structure  is  continuously  under  review  in  the
 Reserve  Bank  of  India  in  the  light  of  the
 recommendations  of  the  Gadgii  Committee
 Report  and  further  measures  will  be  under-
 taken  taking  into  account  the  experience  of
 the  working  of  the  lead  bank  scheme.

 Written  Answers

 Raids  on  Oberoi  latercoutinental  for
 Violation  of  Foreign  Exchange

 Regulations

 ‘10048.  SHRI  JUGAL  MONDAL  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  there  was  any  raid  on  the
 premises  of  Oberoi  Intercontinental  regarding
 violation  of  foreign  exchange  regulations
 during  the  last  three  years  and

 _  (vb)  if  so,  the  defajls  thereof  and  the
 action  faken  in  the  matter  7
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  P,  C
 SETHI)  (a)  and  (b).  During  the  last  three
 years,  there  was  mo  search  of  the  premises
 of  M/s  Oberoi  Intercontivental  Hotel,  New
 Delhi,  for  contravention  of  Foreiga  Exchange
 Regulations,  In  January,  1968  the  premises
 of  a  firm  of  travel  agents  who  have  their
 offices  in  the  Oberot  Intercontinental  Hotel,
 were  searched  by  the  officers  of  the  Enforce-
 ment  Directorate.  The  Managing  Director
 of  this  travel  aeency,  whose  residential
 premises  were  also  searched  along  with  those
 of  some  others  hiving  connections  with  this
 travel  agency,  happen:  to  be  a  Dire:tor  of
 M/s.  Oberoi  Intercontinenta!  also.  The  case
 against  the  firm  of  travel  agents  und  its
 Directors,  is  under  adjudication  by  the
 Director  of  Enforceinent.

 Assess:neut  of  Crude  Reserves  in  Assam
 and  Gajarat  by  oO.  N.G.  C.

 t0049,  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  ;

 (o)  whether  his  sttenticn  las  been  drawn
 toa  report  in  the  ‘s:aresman’  dated  the
 27th  Januury,  फप  under  the  caption,  “Oil
 Reserves  in  Assam  and  Gujarat  ;  U.  Ss.  Firm
 to  help  make  assessment”  ;

 (b)  Shether  it  is  a  fact  that  he  stated
 that  the  Central  Government  would  soon
 commrssion  the  services  of  an  expert  Ameri-
 can  Consultancy  fitn  to  help  the  Oil  and
 Natural  Gas  Commission  tu  assess  the  crude
 Teserves  in  Gujarat  and  Assam  ;

 (c)  if  so,  whether  the  decision  has  been
 implemented  and  if  so,  the  details  thereof  ;
 and

 (da)  if  the  decision  has  not  yet  been
 implemented,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  ANID  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  (a)  to  ‘d).  There
 was,  to  the  bes  of  our  knowl:dge,  no  issue
 of  the  ‘Srtaresman’  in  Deini  on  the  27th
 Jauuary,  |  470  26th  January,  being  a  holiday
 for  the  Republic  Day.

 The  Oil  and  Natural  Gas  Commissinn,
 Propose  ty  obtain  the  services  of  Mie.  De
 Golyer  and  MacNaughton  Inc  of  Dallas,

 VAISAKHA  28,  892  (SAKA)  Written  Answers  158

 consultancy  firm,  to  review  the  data  relating
 to  the  O.'N.  0.  C.’s  oilfields  and  to  make
 recommendations  in  regard  to  oil  availability
 and  optimum  rates  of  production  from  these
 flelds.

 An  expert  from  this  Firm  is  expected  to
 hold  discu’sions  with  the  Technical  officers
 of  the  Oil  and  Natural  Gas  Commission
 shortly.

 CGHS  Dispensaries  in  Delhi

 10050.  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  the  number  of  Allopathic,
 Ayurvedic  and  Homotopathic  Di-pensariea
 opened  during  the  last  three  years  and  the
 areas  in  which  they  have  been  opened  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5.
 CHANDRASEKHAR):  A  statement  con-
 taining  the  requisite  information  is  laid  on  the
 Table  of  the  House.  [//aced  In  Library,  See
 No.  LT—3574/70].

 Plots  developed  by  Delbi  Development
 Authority

 10051,  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  the  total  number  of  plots  developed
 by  the  Delhi  Development  Authority  in
 Delhi  during  the  last  three  vears  ;

 (b)  how  many  of  them  have  been  allotted
 to  the  people  and  on  what  t-rms  ;

 (c)  how  many  more  plots  are  to  be
 allotted  in  the  current  year  ;

 (d)  whether  any  priority  in  the  matter  of
 allotment  of  such  plots  and  houses  is  given
 to  (i)  ex-servicemen,  (i')  those  serving  in  the
 Defence  Forces,  (iii)  low  paid  Government
 employees,  and  (iv)  dwellers  of  J.  J.  Colonies
 and  double  storey  quarters  in  Rehabill:ation
 colonies  ;  and

 te)  if  not,  whether  Government  propose
 to  give  these  categories  priority  in  the  matter

 U.  S.  A.  ao  internationally  k  petro!  of  allotment  ?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH):  ta)  9375.

 (b)  6969.  Some  of  these  plots  have  been
 allotted  by  auction  and  some  to  persons  in
 the  middle  and  low  income  groups  at  pre-
 determined  rates  by  draw  of  lots.

 (c)  About  6,000.
 (d)  Although  nv  priorities  have  been

 fixed,  certain  percentages  of  developed  plots
 have  been  reserved  for  salaried  classes,
 Seheduled  Castes/Tribes,  widows  and  other
 dependants  of  Defence  personne!  who  have
 been  killed  in  action,  disabled  service
 personnel  who  have  been  invalidated  out  ता
 service,  ex-services  personnel  and  other  serving
 personnel  who  belong  to  the  middle  and  low
 income  groups.  Dwellers  ¢f  J.J)  Colonies
 and  double-storeyed  quarters  falling  in  the
 above  categories  are  also  eligible  for  allot-
 ment  against  the  reserved  quota,  if  they
 fulfil]  the  other  prescribed  conditions.

 (¢)  Does  not  arise.

 Acute  Shortage  of  Drinking  Water
 Supply  in  हि.  K.  Porum,

 New  Dethi

 10052.  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  South  Delhi
 fm  general  and  Rama  Krishna  Puram  in
 particular  suffer  from  chronic  shortage  of
 drinking  water  which  becomes  very  acute
 during  summer  months  ;

 (b)  whether  it  is  also  a  fact  that  because
 of  overall  shortage  of  water  in  Delhi,  Delhi
 Municipal  Corporation  is  no!  able  to  increase
 supply  of  water  to  these  areas  ;

 (c)  whether  it  is  also  a  fact  that  some
 schemes  for  augmenting  the  supply  of  water
 ere  under  way  but  they  will  take  time  to
 complete  ;

 (d)  if  so,  whether  Gover:iment  will  take
 steps  to  sink  tube  wells  and  lift  water  from
 existing  wells  in  the  area  through  pumps  to
 give  immediate  relicf  to  the  people  of  Rama
 Krishaa  Puram  and  neighbouring  area  ;  and

 (e)  if  not,  what  other  steps  Government
 propose  to  take  to  provide  immediate  relief
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 regarding  water  to  this  colony  of  Government
 employees  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5
 CHANDRASEKHAR)  :  (a)  There  is
 shortage  of  water  in  South  Delhi  Colonies
 like  Greater  Kailash,  Malviya  Nagar,  parts
 of  Lajpat  Nagar,  Amer  Colony,  parts  of
 Green  Park  and  Ramakrishnapuram.  Actue
 shortage  of  water  exists  during  summer  in
 the  vatious  localities  of  the  colonies  which
 are  kecated  at  the  tail  end  of  the  distribution
 system  and  at  higher  elevation  as  the  dura-
 tion  of  water  supply  gets  reduced  due  to
 high  water  deman:|  and  =  resultant  low
 Pressure  in  the  water  mains,

 (b)  It  is  not  a  fact  that  there  is  overall
 Shortage  of  water  in  Delhi,  However,  the
 Present  shortage  is  due  io  the  following
 TeAsOns  ६

 (i)  the  second  40  M.G.D.  Plant  at
 Wazirabad  is  not  werking  to  full
 capacity  as  the  conveying  mains
 from  the  plant  to  various  reservoirs
 has  not  been  completed  ;  and

 (ii)  the  booster  pumps  and  reservoira  in
 the  localitles  have  not  been
 commissioned,

 (c)  The  Delhi  Vater  Supply  and  Sewage
 Disposal  Undertaking  have  stated  that
 schemes  to  increase  water  supply  in  South
 Delhi  areas  are  in  various  stages  of  progress
 aod  are  expected  to  be  ed  in  about  ४
 year.

 (9)  and  (e).  According  to  the  Delhi
 Water  Suppiy  and  Sewage  Disposal  under-
 taking,  water  from  iwo  tube-wells  located  in
 Ramakrishoaputam  area  and  two  open
 wells  -  one  in  village  Mohmadpur  and  other  in
 Munirka  village  is  already  being  pumped  and
 supplied  in  some  Sectors  of  Ramakrishna-
 furam  and  neighbouring  areas.  For  improve-
 ment  of  water  supply  to  portions  of  sectors
 Il!  and  IV  of  Ramakrishoapuram  located  at
 the  tail  end  of  the  distribution  fines,  an
 underground  tank  is  under  construction  and
 an  additional  pump  of  higher  capacity  is
 being  fitted  in  the  existing  booster  pumping
 station,



 161  Weiiten  Answers

 Malti-Storeyed  Tenements  for  Jhugg!
 Dwellers  of  Delhi

 10053.  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 are  considering  a  scheme  of  building  mul‘i-
 storeyed  tenements  for  jhugg!  dwellers  of
 Delhi  ;  and

 (b)  if  so,  the  details  thereof  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SH4H)  :  (a)  No,  Sir.

 (b)  Does  not  arise,

 Land  to  Ea:t  India  Hotel,  Delhi  at
 Concessional  Rate

 10054,  SHRI  ARJUN  SINGH
 BHADORIA  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  land  was  given  at  conces-
 sional  rates  to  Bast  India  Hotel  to  build  a
 hotel  in  Delhi  and  it  ‘vas  agreed  that  the
 tate  of  rooms  would  be  Rs.  40  per  day.

 (b)  whether  Government  are  aware  that
 this  hotel  has  increased  its  rates  per  day
 between  rupees  80  to  Rs  00  per  room  per
 day  ;  and

 (c)  if  so,  wiether
 increased  the  lease  price  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  &.  SHAH!  :  fa)  to  ic)  The  allot
 ment  of  land  to  the  East  India  Hotel  wis
 made  at  a  concessional  rate.  However,  no
 stipulation  was  made  in  the  Lease  Deed
 about  the  rate  to  be  charged  for  rooms  in
 the  hotel.  The  question  of  an  increase  in
 the  lease  money,  because  of  the  enhancement
 of  charges  by  the  hotel  as  stated,  does  no’,
 therefore,  arise.

 Government  have

 Homoeopathic  Central  Council  Bill

 10055.  SHRI  ARJUN  SINGH
 BHADORIA  :
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 SHRI  BEDABRATA  BARUA  :
 SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  the  introduction  of  Homoeo-
 pathic  Central  Cou  :cil  Bill  as  recommended
 by  the  Joint  Select  Committee  has  been
 approved  ;  and

 (b)  if  so,  the  reasons  for  delay  in  taking
 the  necessary  action  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5.
 CHANDRASEKHAR):  (a)  The  decision
 of  t'e  Rajya  Sabha  on  the  recommendation
 of  the  Joint  Committee  is  awaited.

 (b)  Does  not  arise.

 Slom  Clearance  Schemes  In
 Capital  Citles

 ‘10056,  SHRI  ARJUN  SINGH
 BHADORIA  :

 SHRI  DEVENDER  SINGA
 GARCHA  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  Government  have  evolved
 in  collaboration  with  the  State  Governments,
 slum  clearance  schemes  in  the  Capital  cities
 in  the  country  ;  and

 (b)  if  so,  the  details  thereof  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.K.  SHAH):  (a)  aod  (b).  The
 Slum  Clear  inp  Sch
 introduced  by  this  Ministry  in  1956,  is  in  the
 State  Seactor.  Central  assistance  for  the
 implementation  of  State  Sector  schemes  is
 provided  to  the  States  by  way  of  “block
 loans”  and  “block  grants’,  without  its  being
 tied  to  any  specific  head  of  development,
 and  the  States  have  freedom  to  incur
 expenditure  on  any  item  of  development
 according  to  their  own  requirements  and
 priorities.  State  Governments  are  themselves
 competent  to  formulate  and  sanction  projects
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 under  the  above  Scheme  and  finance  them
 from  “block  loans”  and  “block  grants”.

 Harassment  Caused  to  Beneficiaries
 of  C.G.H.S.  Dispensary  to  Patel

 Nagar  IT,  Delhi

 10057.  SHRI  ONKAR  LAL  BERWA  :
 Wil!  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 due  to  negligent  and  ‘arrogent  attitude  of  the
 Medical  Staff  C.G.H  S.  Dispensary  in  Patel
 Nagar  II  a  lo!  of  sufferings  and  harassment
 are  being  caused  to  a  large  number  of  ailing
 Central  Government  servants  and  their
 families  at  that  d'spensary  ;

 (b)  whether  the  number  of  Doctors  and
 staff  posted  at  the  above  Dispensary  is
 sufficient  to  attend  to  the  number  of  patients
 visiting  there  daily  ;

 (c)  if  so,  the  reasons  for  such  sufferings
 and  harassment  caused  to  the  beneficiaries  ;
 and

 (d)  if  not,  the  steps  Government  propose
 to  take  to  remove  the  sufferings  of  the
 beneficiaries  of  the  above  CG.HS.
 Dispensary  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  S.
 CHANDRASEKHAR)  :  (a),  (0)  and  (a).  In
 the  years  oe  8  a  complaint  against  the  work-
 ing  of  the  C.G.H.S.  Dispensary,  Pat:]  Nagar
 Il  was  received  The  defects  pointed  out  in
 the  co:nplaint  were  remo.ed  and  the
 complainant  was  also  informed.

 In  1969,  ne  complaint  was  received
 In  9  C,  an  unsigned  complaint  against

 the  behaviour  of  the  Medical  Officer  Incharge
 of  the  above  Dispensary  was  received  and
 this  is  being  examined.  Another  complaint
 relating  to  difficulty  in  the  issue  of  medicines
 presciibed  by  a  Specialist  was  mainly  on
 account  of  a  misunderstanding  which  has
 since  been  cleared.

 The  above  Dispensary  is  reported  to  be
 running  catisfactorily  and  no  harrassment  or
 “fering  caused  to  the  beneficiaries  has  heen
 inentioned.
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 (b)  Yes.  In  fact  the  average  work  load
 per  Medical  Officer  at  the  above  Dispensary
 which  varies  between  84  to  98  patients  a  day
 is  less  than  that  of  other  Dispensaries  under
 the  Scheme,  which  varies  between  00  to
 22  patients  a  day.

 ग्राथिक  कार्य  'विसाग  में  प्राथिक  प्रनुसंधाता

 10058.  शी  चंड  नारायण  सिंह:  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  उनके  मंत्रालय
 के  आधिक  कार्य  विभाग  में  लगभग  20  प्राथिक

 अनुसंघाता  कार्य  वर  रहे  हैं  |

 (=)  क्या  यह  भी  सच  है  कि  कुल  20

 अनुसंघाताशओं  में  से  केबल  एक  भ्रनुसन्धाता  अनु-
 यूचित  जाति  का  है  ;

 (ग)  ग़ह-कार्य  मंत्रालय  के  श्रादेज्ञों  के

 ग्रनुसार  अनुसूचित  जातियों  और  अनुसूचित
 ग्रादिम  जातियों  के  लिये  आरक्षित  पदों  पर  इन

 झनुसूचित  जातियों  तथा  अनुसूचित  झादिम
 जातियों  के  अभ्याथियों  को  न  नियुक्त  करने  के
 क्या  कारणा  हैं  ;

 (3)  क्या  सरकार  का  विचार  इन

 श्रनुसुचित  जातियों  तथा  आदिम  जातियों  के
 लोगों  को  शीघ्र  ही  उनके  लिये  आरक्षित  पदों
 पर  नियुक्त  करने  का  है,  यदि  हां,  तो  कब  तक

 ऐसा  किया  जायेगा  ;  शौर

 (=)  यदि  नहीं  तो  उसके  क्या  कारण  हैं?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  To  Go

 सेठी)  :  (क)  अ्र्थ  विभाग  में,  इस  समय  25

 ग्राथिक/सांख्यितीय  अनुसन्धाता  काम  कर  रहे
 हैं  |

 (ख)  जी,  हां  ।

 (ग)  चूंकि  भ्रनुसूचित  जातियों/गअ्रनुसूचित
 ग्रादिम  जातियों  के  उपयुक्त  उम्मोदवार  उपलब्ध

 नहीं  थे  इसलिये  उनके  लिये  जो  7  पद  आरक्षित
 थे  उनमें  से  3  पद  संघ  लोक  सेवा  ग्रायोग  द्वारा
 प्रनारक्षित  कर  दिये  गये।  भर्ती  किये  गये,
 अनुसूचित  जातियों/प्रनुसूचित  ग्रादिम  जातियों

 के  3  प्रनुसन्धाता  श्रपने  भ्रच्छे  भविष्य  की
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 सम्भावना  से  इस  विभाग  को  छोड़  कर  कहीं
 शौर  चले  गये  |

 (ष)  और  (=).  भविष्य  में  जब  भी  खाली
 पदों  को  भरा  जायेगा  तब  अनुसूचित  जातियों/-
 अनुसूचित  आदिम  जातियों  के  प्रतिनिधित्व  के
 कोटे  के  प्राघार  पर  यदि  उपयुक्त  उम्मीदवार
 मिले  तो  उनकी  नियुक्तित  के  लिये  विचार  किया
 जायेगा।

 Demand  of  more  Funds  for  Research
 work  by  the  post  Graduate

 Institute,  Chandigarh

 10059.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS.
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  fact  that  the  main
 object  of  the  Post  Graduate  Institute
 Chandigarh  is  to  carry  on  research  work  in
 various  branches  of  medical  science  ;

 (b)  if  so,  the  assessment  regarding  the
 research  work  done  in  the  Institute  ;

 (c)  whether  the  Post-graduate  Institute
 Chandigarh  is  demanding  more  funds  for
 its  research  work  ;  and

 (d)  whether  Government  will  provice
 the  necessary  funds  for  the  research  work  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  S.
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 (c)  to  attain  self-sufficiency  in  post-
 graduate  medical  education  to  meet
 the  country’s  needs  for  specialists
 and  medical  teachers.

 Medical  education  goes  hand  in  hand
 with  service  to  patients  and  with  research.

 (b)  No  assessment  has  been  carried  out.
 Tt  may  be  stated,  however,  that  the  Institute

 -has  published  700  research  papers  since  its
 inception.

 (c)  and  (d).  Rs.  20  lakhs  were
 earmarked  for  research  in  the  budget  of  the
 Institute  for  1969-70.  The  provision  for
 this  purpose  for  970-7I  is  Rs.  2.50  lakhs.
 The  legitimate  requirement  of  the  Institute
 for  funds  for  its  various  activities  are  met  by
 the  Government.

 Dharamsala  for  Attendants  of  Patients
 of  Post  Graduate  Institute,  Chandigarh

 10060,  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  there  is  a  demand  for  the
 setting  up  of  a  Dharmasala  for  the  attend-
 dants  of  patients  of  Post  Graduate  Institute,
 Chandigarh  ;  and

 (b)  if  ao,  the  steps
 direction  7

 taken  in  that

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  NDEVELOPMENT  (DR.  8.
 CHANDRASEKHAR):  (a)  and  (b).  The
 Institute  has  a  Sarai  with  50  rooms  for  the
 relatives  and  attendants  of  patients  for  which
 charges  are  levicd.  The  Institute  authorities

 CHANDRASEKHAR)  :  (a)  The  objects  of
 the  Institute,  as  specified  in  Section  12  of
 the  Post-Gradi  I  of  Medical  are
 Education  and  Research  "Shacdigerh  Act
 1966,  are  as  follows

 (a)  to  develop  patterns  of  teaching  in
 undergraduate  and  post-graduate
 medical  education  in  all  its
 branches  so  as  to  demonstrate  a
 high  standard  =  of  medical
 education  :

 (b)  to  bring  together,  as  far  as  may  be,
 inne  place  educational  facilitics
 of  the  highest  order  for  the  training
 of  personnel  in  all  important
 branches  of  health  activity  ;  and

 idering  a  proposal  to  add  a  free
 Dharmasala  to  be  constructed  out  of  funds
 collected  as  donations,

 Misuse  of  Mineral  Resources  by
 Private  Mine  Owners

 10061.  SHRI  BEDABRATA  BARUA  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  picased  to  stare  :

 (a)  whether  it  has  come  to  the  notice  of
 Government  that  private  mine-owners  have
 generally  misused  the  mineral  resources  of
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 the  country  by  not  doing  the  mining  in  a
 scientific  manner  ;

 (b)  whether  this  failure  will  not  lead  to
 the  depletion  of  mineral  resources  of  the
 country  in  a  short  time  ;  and

 (c)  whether  any  action  is  contemplated
 to  prevent  such  depletion  and  misuse  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO}:  (a)  By  and
 large,  mining  operations  by  private  mine
 owners  ure  being  carried  on  in  a  scientific
 manner.  However,  some  smal]  mine  owners
 who  suffer  from  various  handicaps  such  as
 limited  financial  resources,  lack  of  technical
 and  managerial  know-*ow  have  not  been
 able  to  organise  mining  operations  on
 scientific  lines.

 (b)  and  (c).  Unscientific  mining,  no
 doubt,  results  in  avoidable  depletion  of
 mineral  resources.  The  Government  is,
 however,  alive  to  the  problem  and  have
 framed  sets  of  Regulations,  such  as  Coal
 Mines  (Conservation  aod  Safety)  Act,  1952,
 Mineral  Conservation  and  Development
 Rules,  1958,  due  compliance  of  which  by  the
 mine  owners  is  sécured  to  ensure  conserva-
 tion  of  the  mineral  wealth  by  avoiding
 wasteful  mining.  Besides,  a  ‘Cousultancy
 Service’  has  been  started  in  Indian  Bureau
 of  Mines,  Nagpur,  to  assist  the  mine  owners
 operating  medium  and  small  scale  mines  in
 the  preparation  of  requisite  geological  and
 mining  plants  designing  of  mines  and  also  to
 render  advice  on  beneficiation  of  low  grade
 ores.  A  committee  has  been  set  up  to
 recommend  a  precise  definition  of  workman-
 like  mining,  which  would  indirectly  lay  the
 guideline  or  scientific  mining.

 Posis  of  Draftmen  in  C,  P.  W.  D.

 l0062.  SHRI  RAMAYTAR  SHASTRI  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  the  total  number  of  sanctioned  posts
 of  Draftmen  Grade  ]  in  the  C.P.W.D.  ;

 (b)  whether  all  these  posts  have  been
 filled  by  promotion  ;  and

 (c}  if  not,  the  reasons  therefor  and  the
 steps  taken  to  end  the  delay  ?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K  K.  SHAH):  (a)

 Draft  Grade  I  (Civil)  5]
 Drafimen  Grade  I  (Elect.)  3

 64
 (b),  and  (c).  The  posts  of  Draftsmen

 Grade  I  are  filled  by  promotion  Information
 in  regard  to  the  unfilled  posts,  if  any  at  pre-
 sent  is  being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Separate  Unit  of  Central  Desigas
 Organisation

 10053.  SHRI  RAMAVTAR  SHASTRI:
 Will  the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Central
 Designs  Organisation  has  been  made  8
 separate  unit  from  Survey  of  Works  Organisa-
 tion  in  the  C,  P.  W.  D.  and_  if  so,  the  date
 from  the  bifurcation  has  been  made  ;

 (b)  the  total  number  of  posts  of  Section
 Officers  under  the  survey  or  of  works  organi-
 sation  prior  to  the  bifurcation  of  Central
 Designs  Organisation  according  to  each  Zone,
 and

 (c)  huw  the  posts  of  Section  Officers
 were  bifurcated  numerically  after  the  bifurca-
 tion  of  Central  Designs  Organisation  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH)  :  (a)  The  Central
 Designs  Organisation  was  created  as  a  Unit
 distinct  from  the  Surveyor  of  Works  Organi-
 sation  with  effect  from  (8th  January,  1969,
 Some  ०  the  functions  of  the  Surveyor  of
 Works  Organisation  which  are  related  to  the
 scope  of  work  of  the  Cental  Desigas  Organi-
 sation  have  been  transferred  to  the  latter.

 (b)  The  total  number  of  posts  of  Sec-
 tional  Officers  under  the  Surveyor  of  Works
 Organisation  in  the  Central  Public  Works
 Department  Zone  wise  before  the  Central
 Designs  Organisation  came  into  existance
 was  as  follows  ३

 l,  New  Delhi  Zone  84
 2,  Northern  Zone  03
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 3.  Eastern  Zone  63

 4,  South  Western  Zone  40
 5,  Food  Zone  32
 6.  Delhi  Administration  Zone  4
 ©  The  number  of  posts  of  Section

 Officers  transferred  from  the  Surveyor  of
 Works  Organisation  in  the  C.P.W.D.  Zone-
 wise  to  the  Central  Designs  Organisati-n  is
 as  under  :

 New  Delhi  Zone  I
 Northern  Zone
 Eastern  Zone
 South  Western  Zone
 Food  Zone
 Delhi  Administration  Zone

 बिहार  में  मिट्‌टो  के  तेल  के  मूल्य  में  वृद्धि

 10064.  श्री  रामावतार  ज्ञास्त्रो  :  क्‍या

 पेट्रोलियम  तथा  रसायन  भ्रौर  खान  तथा  धातु
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मिट्टी  के  तेल
 पर  कर  में  वृद्धि  के  पश्चात्‌  बिहार  के  विभिन्‍न
 जिलों  में  मिट्टी के  तेल  के  मूल्य में  बृद्धि  हुई
 हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि  कुछ  स्थानों
 पर  क्रेताओ्ों  को  एक  बोतल  मिट्टी  का  तेल
 क्रय  करने  पर  75  पैसे  से  एक  रुपया  तक  व्यय
 करना  पड़ता  है  ;

 (ग)  यदि  हाँ,  तो  सरकार  ने  मूल्यों  में

 बुद्धि  को  रोकने  के  लिए  क्‍या  कार्यवाही  की  है
 अथवा  करने  का  विचार  है;

 (ष)  कया  यह  भी  सच  है  कि  बिहार  के
 ग्रामीए  क्षेत्रों  में  मिट॒टी  का  तेल  प्राप्त  करने  में
 काफी  कठिनाई  का  ग्नुभव  हो  रहा  है;  और

 (=)  यदि  हाँ,  तो  सरकार  ने  मिट्टी  के
 तैल  की  नियमित  सप्लाई  सुनिशिब्रत  करने  के
 लिए  क्‍या  व्यवस्था  की  है  ?
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 पेंट्रोलियणन  तथा  रसायन  शोर  खान  तथा

 धातु  मंजालय  में  राज्य  मंत्री  (धनी  ato  tro

 चब्हारा)  :  (क)  1-3-70  से  बेसिक  एक्ससाईज

 श्यूटी  (मूल  उत्पाद  शुल्क)  की  दर  में  वृद्धि
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 होने  के  बाद  सारे  देश  में  बढ़िया  मिट॒टी  के  तेल
 के  दाम  बढ़  गये  हैं।

 (ख)  सरकार  को  झत्र  तक  ऐसी  कोई
 रिपोर्ट  प्राप्त  नहों  हुई  है  1

 (ग)  भमिट्टीं  के  तेल  (ग्रधिकतम  मूल्यों  का

 निर्धारण)  आदेश,  966  *  अन्तर्गत,  जहां
 कहीं  भी  प्रावद्यक  हो.  बिहार  सरकार  उचित
 कार्यवाही  करने  के  लिए  समर्थ  है  ।

 (घ)  सरकार  के  पास  ऐसी  रिपोर्ट  प्राप्त
 नहीं  हुई  है।

 (ड)  प्रइन  नहीं  उठता  n

 राज्यों  से  करों  के  रूप  में  भ्राय

 10065.  शी  रामावतार  ज्ञास्त्री  :  क्‍या
 चित्त  मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  सरकार
 प्रतिवर्ष  राज्यों  से  करों  के  रूप  में  बड़ी  मात्रा  मे
 घन  प्राप्त  करती  है  ;

 (ख)  यदि  हां,  तो  गत  तीन  वर्षों  में  राज्य-
 वार  प्राप्त  किये  गये  ऐसे  धन  का  ब्यौरा  क्‍या  है;
 शौर

 (7)  उस  झाशय  में  विभिन्न  राज्यों  को
 दिये  गये  अनुदानों  और  ऋणों  का  ब्यौरा  क्‍या

 है?

 विश  मंत्रालय  में  राज्य  मंत्री  (भी  Wo  Wo
 सेठी)  :  (क)  से  (ग).  माननीय  सदस्य  का
 संकेत,  सम्भवतः  राज्यों  में  वसूल  होने  वाले
 केन्द्रीय  करों  और  शुल्कों  की  ओर  है

 पिछले  तीन  वर्षों  में  राज्य-वार  क्सूल  हुए
 केन्द्रीय  करों  गौर  राज्यों  को  दिये  गये  ऋणों
 झौर  अनुदानों  का  ब्यौरा  इकट्ठा  किया  जा
 रहा  है  t

 Discrimivation  Between  Class  IV  Staff  aad
 Doctors  in  aquiriog  Quarters  from

 General  Pool

 10060, _  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
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 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  number
 of  quarters  i  the  pool  for  class  IV  staff  of
 the  C.  G.  H.  S.  are  inadequate  ;

 (b)  if  so,  the  action  taken  te  requisition
 more  quarters  from  the  General  Pool  ;  and

 (c)  whether  there  is  any  discrimination
 between  the  Class  IV  staff  and  the  doctors  in
 the  matter  of  acquiring  quarters  from  the
 General  Pool  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  Ss.
 CHANDRASEKHAR)  :  (a)  and  (b).  The
 Central  Government  Health  Scheme,  which
 was  introduced  in  Delhi  in  954,  has  rapidly
 expanded  in  the  suceeding  years.  Due  to  the
 overall  acute  shortage  of  accommodation  in
 the  geneial  pool,  it  was  not  possible  to  get
 more  quarters,  The  number  of  quarters  made
 available  for  class  |V  staff  therefore  falls
 short  of  the  requirement.

 (c)  No.

 Holidays  for  Chowkidars  of  C.  G.  H.  S.
 Dispensaries

 10067,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  UKBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Chowki-
 dars  employed  in  C.  G,  H.  S.  dispensaries
 are  not  given  the  holidays  observed  by  the
 Central  Government  ;  and

 (b)  if  so,  whether  there  is  a  proposal  to
 grant  them  these  holidays  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR,  Ss.
 CHANDRASEKHAR)  :  (a)  On  the  basis  of
 the  recommendation  made  by  the  Second  Pay
 Commission  and  accepted  by  the  Govern-
 ment,  Chowkidars  are  entitled,  besides,  a
 weekly  off  day  to  three  National  Holidays  on
 the  Republic  Day,  the  Independence  Day
 aid  Mahatma  Gandhi's  Birthdry.  Monetary
 «cu  pensation  is  paid  for  duty  performed  in
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 the  exigencies  of  ser.ice  on  a  National  Holi-
 day/  weekly  off  day.

 (b)  No.

 Interim  Rellef  for  Central  Government
 Employees

 ‘10068.  SHRIGADIILNGANA  GOWD:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (ay  whether  the  General  Secretary  of  the
 Indian  National  Trade  Union  Congress,
 demanded  interim  relief  for  the  Central
 Government  employees  within  a  period  of
 one  month  pending  the  recommendations  of
 the  Third  Pay  Commission  ;

 (b)  if  so,  the  details  thereot  :  and
 (c)  the  steps  taken  by  Government  in

 this  regard  ?

 THE  MINISTER  UF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  ta)  No  communication  to  this
 effect  from  the  General  Secretary,  INTUC
 appears  to  have  been  received  by  Govern-
 ment.

 (b)  Does  not  arise  in  view  of  (a)  above.
 (c)  Consideration  of  interim  relief  has

 been  included  in  the  terms  of  reference  of
 the  Third  Pay  Commission.  The  Commis.
 sion  will  make  its  recommendations  as  soon
 as  practicable.

 Production  of  Quinine

 10009,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  Quinine  production  in  the
 country  had  gone  down  during  968-69  ;

 (b)  if  so,  the  details  thereof  and  the
 reasons  along  with  the  position  during  the
 year  1969-70  ;  and

 (c)  the  steps  taken  by  Government  to
 increase  the  ontput  of  Quinine

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  ANI)
 CHEMICALS  AND  “INES  AND  METALS
 (SHRI  0.  R.  CHAVAN)  :  (a)  and  (b).  No.
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 Production  of  quinine  salt  during  each  of  the
 last  three  years  is  as  under  :

 VAISAKHA  28,  892  (SAKA)

 Year  Production  Remarks

 ‘1967-68.  49,753  Kes
 1968-69.  52,486  Kes  Production  by  one

 unit  during  the  month
 of  March,  |  69  is  not
 available.
 Production  by  one
 unit  during  the  month
 of  September,  ‘1969  is
 not  available.

 I969-70  46,535  Kes

 (ce)  Governmeni  have  constituted  a  stand-
 ing  Committee  for  Cinchona  and  Quinine
 industry  to  ensure  the  implementation  of  the
 Tecommendations  of  the  Committee  for
 developing  and  expanding  the  production  and
 export  of  Quinine  and  Cinchona  products,

 Construction  of  Flais  in  Minto  Road  Area,
 New  Delhi

 ‘10070,  SHRI  GADILINGANA  GOWD:
 Will  the  Monister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  the  number  of  flats  to  be  comstructed
 in  the  Minto  Road  area,  category-wise,  in  the
 near  future  in  Delhi  :

 yb)  the  other  buildings  to  be  constructed
 in  the  said  area  ;  and

 (c)  the  time  by  which  the  construction
 is  litely  to  be  started  and  completed,  year-
 wise  and  category-wise  7

 THE  MINISTER  OF  HEALIH  AND
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 'झावास  तथा  नगरीय  विकास  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  जनसंडूया
 में  वृद्धि  को  रोकने  की  दृष्टि  स ेबाल  विवाह  पर
 रोक  लगाने  के  लिए  शारदा  प्रधिनियम  को
 और  ग्रधिक  कठोरता  से  लागू  करने  का  है  ;
 शौर

 (@)  यदि  हां,  तो  इस  दिशा  में  सरकार
 का  क्‍या  कार्यवाही  करने  का  विचार  है?

 स्वास्थ्य  तथा  परिवार  नियोजन  झौर
 निर्माण,  प्रावास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मंत्री  (to  श्रीपति  चन्द्रशेखर)  :  (क)
 श्रौर  (ख).  बाल  विवाह  प्रतिबन्ध  भ्रधिनियम
 जो  शारदा  भ्रधिनियम  के  नाम से  प्रसिद्ध  हैं,  का
 प्रशासन  राज्य  सरकार  के  अधिकार  में  है।  इस
 ग्रधिनियम  को  शौर  धिक  प्रभावकारी  बनाने
 के  लिये,  श्रन्य  बातों  के  साथ-साथ  इसके  संशोधन
 के  परबत  पर  राज्य  सरकारों  से  सलाह  लेकर
 जांच  की  गई  है  |  संसद  के  समक्ष  इस  सम्बन्ध  में

 एक  विधेयक  पेदा  करने  के  प्रदन  पर  विचार
 किया  जा  रहा  है  |  इस  श्रवस्था  में  इसका  ब्यौरा
 बतलाना  सम्भव  नहीं  है  |

 Pilferage  of  Medicine  in  C.  6.  H.
 Scheme

 10072.  SHRI  SURAJ  BHAN  :  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased

 FAMILY  PLANNING  AND  WORKS,  HOUS.  to  state  :
 ING  AND  URBAN  DEVELOPMENT  (SHRI
 K.  K.  SHAH)  (a)  and  (b)  Tie  re-develop-
 ment  plans  of  the  Minto  Road  area  have  not
 yet  been  finalised  The  information  asked
 for  cannot,  therefore,  be  given  at  present.

 w  Evevy  effort  is  being  madz  to  expedite
 the  finclisution  of  the  plans  and  to  embark
 on  a  phased  programme  of  construction.

 शारदा  'प्रधिनियम  को  लागू  करना

 10071,  श्री  झोम  श्रकात्रा  ह्वागी :  क्‍या
 स्थास्थ्य  तथा  परिवार  नियोजन  शौर  निर्माण,

 (a)  the  expenditure  incurred  by  the
 Centrai  Government  Health  Scheme  io
 Delhi  and  New  Delhi  on  medicine  during  the
 last  three  years  respectively  ;

 (b)  the  number  of  theft/pilferage  cases
 and  the  number  of  officials  involved  therein
 during  the  last  one  year;  eod

 (c)  the  name  and  designation  of  the
 officer  who  detected  those  casea  and  the
 steps  Government  propose  to  take  to  boost
 the  moral  of  such  officers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  07  HEALTH  AND  FAMILY
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 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  §.
 CHANDRASEBKHAR::  (a)  The  expendi-
 ture  incurred  on  the  purchase  of  medicines
 for  the  Central  Goverament  Health  Scheme
 dispensarles  during  the  last  three  years  is
 given  below  :
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 Year  Rs.

 1967-63,  84,47,825
 1968-6)  78,63,678
 1969-70,  90,00,000

 (approximately)
 (b)  Nine  cases  of  alleged  thert/pilferage

 of  medicines  from  the  Central  Government
 Health  Scheme  dispensaries  involving  9
 employees  were  detected  during  the  year
 1969-70,  (Upto  April,  70).

 (c)  The  detection  of  cases  of  theft/
 pilferage  of  medicine  from  the  Central
 Government  Health  Scheme  —  dispensaries
 mentioned  at  (b)  above  resulted  from  the
 following  measures  :

 (i)  Investigation  of  reports/com-
 plaints  by  Special  Police  Esta/
 blishment  Ceatral  Bureau  of
 Investigation.

 (ii)  Surprise  checks  of  Central
 Government  Health  Scheme
 dispensaries  carried  out  by  the
 Deputy  Director  General  Assis-
 tant  Director  and  Deputy  Assis-
 tant  Director  (Stores)  of  the  Cen-
 tral  Government  Health  Scheme.

 (iii)  Verification  of  Stores/accounts  in
 the  dispensaries  conducted  by  the
 Stock  Verifies  of  the  Central
 Government  Health  Scheme
 Medical  Store  Depot.

 Assistant  Director  General  (Central  Govern-
 ment  Health  Scheme)  being  the  Vigilance
 Officer  for  the  Scheme  is  mainly  responsible
 for  such  detections.

 No  special  steps  are  required  to  boost
 the  morale  of  any  officer.  Good  work  done
 is  reflected  in  the  Annual  Reports  which  are
 taken  into  account  for  promotion/selection  to
 higher  posts.

 New  Antibiotic  for  Cancer

 10073.  SHRIMATI  ILA  PALCHOU-
 PHURI:  Will  the  Minister  of  HEALTH
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 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state  :

 (a)  whether  it  is  fact  that  a  Japanese
 doctor  has  presented  a  new  antibiotic  for  the
 prevention  of  spreading  of  cancerous  cells  in
 human  body  ;  and

 (b)  whether  Government  have  started  or
 Propose  to  start  any  research  in  this  direc-
 tion  for  this  drug  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  S
 CHANDRASEKHAR)  :  (8)  There  was  a
 press  report  to  this  effect.

 (b)  The  new  drug  is  reported  to  be  still
 in  an  experimental  stage  and  the  work  on  it
 has  not  yet  been  completed,

 Revision  Petitions  Disposed  by  Commils-
 sioncrs  of  Income  Tax  in  Bombay

 and  Calcatia

 10074,  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Mihister  of  FINANCE
 be  pleased  to  state  :

 (a)  the  number  of  Commissioners  of
 Income  Tax  in  Bombay  and  Calcutta  during
 the  last  3  years  and  the  number  of  revision
 petitions  disposed  of  by  them  during  each  of
 the  yeara  I568,  969  and  970  and  the
 the  number  of  such  petitions  pending  before
 them  as  on  the  Ist  April  of  these  years  ;

 (b)  the  reasons  for  accumlation  of  the
 arrears  ;  and

 (c)  the
 same  ?

 steps  taken  to  reduce  the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  to  (c).  The  required  informa-
 tion  is  not  readily  available  and  will  be
 collected  and  laid  on  the  table  of  the  House
 as  soon  as  possible.

 Informants  of  Income-Tax  Evasion

 i0075.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  ths  number  of
 supplied

 informers,  who
 information  to  the  Income-tax
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 Department  during  the  last  3  years  which
 lead  to  searches  along  with  their  numbers  ;

 (b)  the  number  of  those  whose  informa-
 tion  led  to  detection  of  concealed  income  of
 over  Rs,  l  lakh  and  the  number  of  those
 informers  whose  information  were  found
 incorrect  and  harassing  ;

 (c)  the  amount  of  reward  paid  to  the
 successful  informers  during  the  above  period
 and  whether  the  tax  has  been  deducted  or
 charged  on  such  payments  and  if  not,  the
 reasons  therefor  ;  and

 (d)  the  steps,  if  any  taken  against  such
 informers  whose  information  were  found  to
 be  false  and  made  with  a  view  to  black-
 mail  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI):  (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 (a)  Informants  whose  information  was
 found  to  be  incorrect  in  the  past  are  being
 ignored  by  the  Department.  The  question
 of  other  steps  against  them  is  being  exami-
 ned.

 Report  of  Study  Team  of  Income  Tax
 Assessment

 10076.  SHRI  BENI  SHANKER
 SHARMA  :  Wiil  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whetber  it  is  a  fact  that  as  a  result
 of  study  conducted  by  a  study  team  consti-
 tuted  by  the  Board  of  Direct  Taxes  out  of
 8,500  assessments  tuken  at  random  which
 were  appealed  against,  5,000  cases  about  (60
 per  cent)  resulted  in  relief  and  again  on
 further  scrutiny  in  2,800  cases  (about  58
 per  sent)  out  of  these  5,000  cases  more  than
 50  per  cent  of  tne  relief!  prayed  for  was
 allowed  ;

 (b)  If  so,  the  approximate  amount  of  tax
 of  so  arbitrarily  assessed  cases  that  was
 levied  and  which  had  to  be  allowed  to  be
 refunded  ;  and

 (ce)  whether  any  penalties  for  conceal-
 ments  under  section  77!(I}(c)  for  non-payment
 of  advance  tax  under  section  273  and  for
 non-payment  of  the  assessed  tax  under
 section  22]  were  levied  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Out  of  8460  orders  of  the
 Appellate  Assistant  Commissioners  scruti-
 nised  by  the  study  team,  relief  was  granted
 in  5001  orders  and  out  of  this,  more  than
 50%  of  the  relief  requested,  was  granted  in
 280]  orders.  These  2801  orders  were
 analysed  by  the  team  under  the  following
 broad  categories  :—

 (l)  Availability  of  subsequent
 authorities  decisions  of  the
 courts  or  of  the  Appellate
 Tribunals  in  the  same  case
 for  an  earlier  year  or
 relief  given  in  penalty  in
 consequence  of  relief  in
 the  quantum  of  income
 appeal
 Differing  decisions  of  the
 High  Courts  and  interpre-
 tations  of  law  93
 Admission  of  fresh  evi-
 dence  at  the  appeal  stage  70

 coy  Honest  difference  of
 opinion  or  maturer  judge-
 ment  of  the  Appellate
 Assistant  Commissioner

 (5)  Omissions  and  commis-
 sions  on  the  part  af  assess-
 ing  officers  966

 (b)  and  (c).  The  information  is  not
 readily  available  and  its  collection  will
 involve  incommensurate  time  and  labour,

 3I7
 (2

 (3  —

 355

 Gaastro-Entritis  Epldemic  in  Tripura

 SHRI  KIRIT  BIKRAM  DEB
 BURMAN:

 SHRI  D.  V.  SINGH  :
 Will  the  Minister  of  HEALH  AND

 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  Gastio-enteritis  spread
 wildly  io  different  parts  of  Tripura  and  took
 an  epidemic  form  during  the  past  two
 months  (March-April,  970)  ;

 (b)  the  number  of  lives  claimed  by  the
 disease  duriag  this  period  and  the  number  of
 persons  taken  ili  by  it  ;  and

 (c)  the  steps  taken  and  the  central  aid
 given  for  containing  the  disease  ?

 ‘10077.
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  Ss.
 CHANDRASEKHAR)  :  (a)  and  =  (७).
 Out  of  392  cases  reported  to  have  occured
 io  Tripura  during  the  period  from  February
 to  April,  ‘1970,  due  to  gastro-entritis,  83
 proved  fatal.

 (c)  Necessary  control  measures  are  being
 taken.  These  include  :

 (i)  extensive  anti-cholera  vaccination
 covering  over  three  lakhs  popula-
 tion  ;

 (ii)  provision  of  mobile  teams  for
 treating  cases  ;

 (iit)  health  education  =  measures
 through  public  health  workers  ;

 (iv)  mobilisation  of  all  heaith  insti-
 tutions  in  the  affected  area  to
 give  preventive  and  curative
 treatment.

 The  health  authorities  of  Tripura  have
 been  asked  to  indicate  the  central  assistance
 required  and  it  will  be  provided  when  asked
 for  by  them.

 Survey  of  Quarries  In  South  Delhi

 i0078  SHRI  DEVENDER  SINGH
 GARCHA  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  conducted  a  survey  of  quarries  situated
 in  south  Delhi  :

 (b)  if  so,  the  details  of  the  survey  ;
 (c)  whether  it  is  also  a  fact  that  these

 quarries  are  leased  out  for  short  psriod  which
 prevents  proper  supervision  on  their  working;
 and

 d)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO}:  (a)  to  (9).
 The  required  information  has  been  called
 for  from  the  State  Government  and  will  be
 placcd  on  the  Table  of  the  House  when
 received.
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 Grievandes  of  Residents  of  Tyagaraja
 Nagar,  New  Delhi

 10079.  SHRI  M.L.  SONDHI:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  whether  it  is  a  fact"that  Government
 employees  in  Tyagaraja  Nagar,  New  Delhi
 have  complained  of  step-motherly  treatment
 to  their  colony  ;

 (b)  whether  it  is  a  fact  that  their  long-
 standing  grievances  include  non-provision  of
 underground  drainage  ;  windows  which
 obstruct  space  since  they  open  inwards  and
 not  outwards  ;  failure  to  provide  sunshade
 on  the  front  side  ;  jaffrey  door  which  is  not
 dust-proof  ;  continuous  failure  of  the  sewer
 drain  ;  non-provision  of  Community  Hall  ;
 repeated  failure  of  Enquiry  Office  to  attend
 to  their  complaints,  insanitary  conditions  in
 the  surrounding  area  with  the  connivance  of
 authorities  ;  failure  of  water  supply  on  first
 floor  ;

 (c)  whether  he  has  over  visited  the
 Tyagraja  Nagar  Government  residential
 colony  during  the  last  one  year  ;  and

 id)  whether  Government  propose  to  lay
 on  the  Table  a  comparative  statement  of  the
 amount  spent  by  Government  on  the  maio-
 tenance  and  improvement  of  Tyagraja  Nagar
 Colony  per  capita  and  the  amounts  spent  on
 other  Government  Colonies  per  capita  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  K.  SHAH):  (a)  Govern
 ment's  attention  has  been  drawn  to  the  lack
 of  certain  amenities  in  the  Government
 quarters  at  Tyagaraja  Nagar.

 (b)  Yes,  Sir.  The  various  grievances
 are  being  looked  into  for  undertaking
 remedial  action,  where  necessary.

 (c)  No,  Sir.

 (d)  A  comparative  statement  of  the
 approximate  amount  spent  by  Government
 per  quarter  on  the  maintenance  and  improve-
 ments  of  Type  I  quarters  in  Tyagar.ja
 Nagar  and  Type  I  quarters  in  a  few  other
 colonies  is  attached,
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 Statement

 Name  of  Colony  Approximate  expendi-
 ture  incurred  on  the
 maintenance  and
 improvement  of  a
 type  I  quarter  during

 1969-70,

 Rs,
 Tyagaraja  Nagar  68.00
 Kasturba  Nagar  54,00
 Aliganj  74.00
 Srinivaspuri  63.00
 Andrewsganj  79.00

 VAISAKBA  28,  892  (SAKA)

 Selection  Grade  Daftries

 SHRI  ONKAR  LAL  BERWA:
 SHRI  BANSH  NARAIN

 SINGH  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 Will  the  Minister  of  FINANCE  be

 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  684  on  the  I3th
 April,  7970  and  state  :

 fa)  whether  information  regarding  the
 number  of  Selection  Grade  Daftries  in  the
 different  Independent  Offices  has  been
 collected  ;

 (b)  if  so,  the  details  and  percentage
 thereof  to  the  total  strength  of  Daftries  in
 those  offices  ;  and  if  oot,  the  reasons  for
 the  delay  ;

 (c)  the  reasons  for  not  following  the
 orders  in  this  regard  in  all  the  Independent
 Offices  ;  and

 (d)  whether  any  requests  from  members
 of  Parliament  have  been  received  by  Govern- ment  in  this  regard;  if  so,  the  precise contents  thereof  and  Government's  reaction
 thereto  ?

 10081,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  to  (c).  The  information  in
 fespect  of  UPSC  and  offices  of  the  Indian
 Audit  and  Accounts  Department  bas  since
 become  available  and  is  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 Lplaced  in  Library.  See  No.  LT—3$75/70},

 Ir  regard  to  Ministries/Departments complete  information  has  not  yet  become

 Written  Answers  ‘82

 available  and  this  will  be  collected  and
 laid  on  the  table  of  the  House  very  early.

 (d)  No  such  communication  regarding
 Selection  Grade  Daftries  appears  to  have
 been  received  in  recent  months.

 Punishment  for  Evasion  of  Taxes

 10082.  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  FINANCE  be
 pleased  to  re‘er  to  the  reply  given  to
 Unstarred  Question  No.  443)  on  the  30th
 March,  970  and  state  :

 (a)  whether  it  is  a  fact  that  any  of  the
 big  business  houses  (as  rccording  to  the
 Monopolies  Commission  Report)  has  been
 prosecuted  for  tax  evasion  of  one  form  and
 another  ;

 Ab)  if  so,  the  names  of  those  business
 houses  ;

 (c)  the  total  amount  of  tax  arreacs
 against  them,  separately,  for  which  prosecu-
 tions  where  held  ;  and

 (d)  the  nature  of  punishn.ent  they  under-
 went  therefrom  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  0.
 SETHI);  (a)  to  (d).  None  of  these  com-
 panies  has  been  prosecuted  for  concealment
 of  income.  No  prosecution  c*n  be  Jaunched
 for  default  in  paying  taxes  in  time.  The
 question  of  furnishing  the  names  of  com-
 panies  which  have  been  prosecuted  for  tax
 evasion  and  for  not  paying  taxes  does  not,
 therefore,  arise.

 However,  some  of  these  companies  were
 prosecuted  for  failure  to  deduct  tax  at  source
 and  pay  it  to  the  Government.

 New  Construction  Work  in  M.  P.
 Flats  at  South  Avenue

 10083,  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  HEATH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  the  new
 construction  works  made  or  being  made  in
 the  M_  P.  flats  at  South  Avenue,  there  is  a
 gteat  misuse  of  public  money  ;

 (b)  if  ४,  whether  Government  are  plan-
 ing  to  make  a  probe  into  it  ;  and
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 (c)  if  so,  when  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  K.  SHAH):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Foreign  Scholarships  for  Higher
 Studies  in  Medicine  to

 Indian  Students

 i0084.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  for  higher
 studies  in  medicine  foreign  scholarships  are
 offered  to  the  Indian  students  ;

 (b)  if  60,  how  many  and  from  which
 countries  and  for  which  medical  universities
 in  those  countries  ;  and

 (c)  the  specific  criteria,  if  any,  for
 selecting  the  students  from  India  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5.
 CHANDRASEKHAR):  (a)  Yes.  Medicine
 is  one  of  the  subjects  io  which  scholarships
 are  offered  by  Foreign  Governments/Organi-
 tations  to  the  Government  of  India  for
 Indian  Nationals.

 (b)  During  1969-70,  six  Indians  were
 awarded  scholarships  in  Medicine  for  studies
 in  West  Germany  and  U.K,  The  names  of
 the  Universities  are  ;

 (i)  Bonn
 (ii)  Heidelburg

 (iii)  Freiburg
 (iv)  Edinburgh
 (v)  Glasgow

 (vi)  London
 (c)  Selection  of  candidates  is  made

 strictly  on  merit  on  all  India  basis.

 Renaming  of  Willingdon  Hospital
 after  Dr.  Ram  Manobar  Lobia

 10085.
 HA:

 SHRI  SHIVA  CHANDRA
 Will  the  Minister  of  HEALTH  AND
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 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 are  planning  to  change  the  name  of  the
 Willingdon  Hospital  to  Dr.  Lohia  Hospital
 in  the  memory  of  Dr.  Ram  Manohar  Lohia
 who  died  there  ;

 (b)  if  so,  when  ;  and
 (e)  if  not,  the  reasons  therefor  १

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  Ss.
 CHANDRASEKHAR!:  (a)  and  (b).  No
 such  proposal  is  under  the  consideration  of
 the  Government.

 (b)  No  occasion  has  so  far  arisen  for
 such  consideration.

 Funct/onal  System  io  Income-tax
 Department

 i0086.  SHRI  NAVAL  KISHORE
 SHARMA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  any  assessment  has  been
 made  of  the  working  of  Functional  System
 of  Income-tax  Department  by  an  impartial
 authority  as  there  are  doubts  as  to  efficiency
 of  this  system  ;

 (b)  if  pot,  whether  Government  would
 get  an  impartial  assessment  of  the  system  ;
 and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  No  assessment  has  been
 made  of  the  Functional  System  of  work  in
 the  Income-tax  Department  by  an  impartial
 authority,  if  by  this  expression  is  meant  an
 agency  outside  the  department.

 (b)  The  Government  does  not  feel  the
 necessity  of  getting  such  an  essessment  made
 by  an  out-side  agency.

 (c)  The  system  is  under  constant  control
 and  review  by  the  Commissioners  of  Income-
 tax  in  the  field.  A  special  section  has  been
 set  up  in  the  Central  Board  of  Direct  Taxes
 (manned  by  one  one  Commissioner  and  two
 Assistant  Commissioners)  for  reviewing  and
 supervising  the  working  of  the  various  units
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 in  which  the  Functional  Scheme  has  been
 introduced.  Remedial  measures  are  taken
 whenever  any  difficulty  comes  to  notice.
 Experience  has  shown  that  the  system  is
 sound  and  has  resulted  not  only  in  increased
 disposal  of  assessment  and  collection  of  taxes
 but  also  in  adequate  and  timely  attention
 being  paid  to  other  important  aspects  of
 work  like  rectification  of  mistakes,  giving
 effect  to  appeal  orders,  audit  objections,
 ec,

 बिहार  में  परिवार  नियोजन  कार्यक्रम

 10087.  श्री  हुकम  चन्व  कछुबाय  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  श्रौर  निर्माण,
 ध्रावास  तथा  नगरीय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  इस  समय  बिहार  में  ग्रामीण  तथा
 नगरीय  क्षेत्रों  में  कितने  परिवार  नियोजन  केन्द्र
 कार्य  कर  रहे  हैं  ;

 (ख)  राज्य  में  परिवार  नियोजन  कार्यक्रम
 फो  सफल  बनाने  के  लिये  वित्तीय  वर्ष  969-70
 में  सरकार  ने  कितना  व्यय  किया  ;  झौर

 (ग)  वित्तीय  वर्ष  970-71  में  इस  राज्य
 के  ग्रामीण  तथा  नगरीय  क्षेत्रों  में  कितने  नये
 केन्द्र  खोलने  का  विचार  है  शौर  इस  सम्बन्ध  में
 सरकार  द्वारा  प्रनुमानतः  कितना  व्यय  किये  जाने
 की  सम्भावना  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  श्र
 निर्माण,  भावास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मन्त्रों  (डा०  भोपति  चनावोकर):

 (क)  बिहार  से  परिवार  नियोजन  के  लिए  कार्य

 कर  रहे  केन्द्रों  की  संख्या  इस  प्रकार  है
 नगरीय  केन्द्र  87
 ग्रामोरा  केना

 केन्द्र  587
 उप-कैस  2881

 (इसमें  स्वास्थ्य  कार्यक्रम  के
 भ्रस्त्गत  खोले  गये  i76!
 केन्द्र  भी  शामिल  हैं)

 (ख)  राज्य  सरकार  ट्वारा  969-70  में

 किए  गये  शर्च के के  प्रांकड़े  श्रमी  उपलब्ध  नहीं  हैं  4
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 इस  वर्ष  के  दौरान  परिवार  नियोजन  कार्यक्रम
 की  क्रियान्विति  के  लिए  केन्द्रीय  सहायता  के  रूप
 में  92.92  लाख  रुपये  स्वीकृत  किये  गये  थे  ।

 (ग)  970-7  के  दौरान  राज्य  में  260
 नो  ग्रामीण  उप-केन्द्र  खोलने  का  विचार  है।
 1970-7  में  परिवार  नियोजन  कार्यक्रम  की

 क्रियान्विति  के  लिए  राज्य  सरकार  को  292.89
 लाख  रुपये  की  राशि  नियत  की  गई  है।  इसमें
 नये  उप-कैन्द्रों  को  खोलने  के लिए  5.02  लाख
 रुपये  शामिल  हैं  ।

 उत्तर  प्रदेश  में  परिवार  नियोजन  कार्यक्रमों
 पर  1969-70  में  get  saa

 10088,  श्री  हुकम  चम्द  कछवाय  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  झौर  निर्माण,
 श्रावास  तथा  नगरीय  विकास  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  इस  समय  उत्तर  प्रदेश  के  ग्रामीण
 तथा  नगरीय  क्षेत्रों  मे ंकितने  परिवार  नियोजन
 केन्द्र  कार्य  कर  रहे  हैं  ;

 (ख)  राज्य  में  परिवार  नियोजन  कार्यक्रम
 को  सफल  बनाने  के  लिए  वित्तीय  वर्ष  1969.
 70  में  सरकार  न  कितना  व्यय  किया  ;  भौर

 (=)  वित्तीय  वर्ष  1970-7  में  राज्य  के
 ग्रामीण  तथा  नगरीय  क्षेत्रों  में  कितने  नये  कल्दा
 खोलने  का  विचार  हैं  भौर  इस  सम्बन्ध  में
 सरकार  द्वारा  झनुमानत:  कितना  व्यय  किये
 जाने  की  सम्भावना  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  जौर
 निर्माण,  झावास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मन्त्री  (डा०  श्रोपति  चस्प्रणेखर)  a

 (क)  राज्य  में  परिवार  नियोजन  के  लिए  कार्य
 कर  रहे  केन्द्रों  की  संख्या  इस  प्रकार  है  :--

 वरी
 केन्द्र

 न
 209

 ग्रामीण  875
 उहकेस  4765

 (इनमें  स्वास्थ्य  कार्यक्रम
 में  खोले  गये  2625  उप+
 केसव  गमी  शामिल  हैं)
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 (a)  राज्य  सरकार  द्वारा  वर्ष  969-70
 में  किये  गये  व्यय  के  झांकड़े  श्रभी  उसलब्ध  नहीं
 हैं  ।  उक्त  वर्ष  में  परिवार  नियोजन  कार्यक्रम  की
 क्रियान्विति  क ेलिए  540  लाख  रुपये  की  घन
 राषि  स्वीकृत  की  गई  थो  |

 (ग)  वर्ष  970-7  में  राज्य  में  200
 नये  ग्रामीण  उप-केन्द्र  खोलने  का  विधचार  है।
 परिवार  नियोजन  कार्यक्रम  की  क़ियान्विति  के

 लिए  च्ष  970-71  में  राज्य  सरकार  को
 670.86  लाख  रुपये  की  राशि  का  श्रांवटन
 किया  गया  है,  जिसमें  नए  केन्द्रों  को  खोलने  के

 लिए  3.85  लाख  रुपये  भी  शामिल  हैं।

 देहा  में  परिवार  तियोजन  केस

 10089.  श्री  हुकम  चम्द  कछुवाय  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  दौर  निर्माण,
 झावास  तथा  नगरोय  विकास  मन्त्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  वर्ष  968  तथा  969  में  परिवार
 नियोजन  कार्यक्रम  का  कुल  कितने  व्यक्तियों  ने
 लाभ  उठाया  था  ;

 (ख)  इन  वर्षों  में  कितने  “निरोध”  बांटे

 गये  थे  ;

 (म)  देष्ा  में  ग्रामीणा  तथा  लगरीय  क्षोत्रों  में
 इस  समय  कुल  कितने  परिवार  नियोजन  केन्द्र
 कार्स  कर  रहे  हैं  ;  झौर

 (घ)  वित्तीय  वर्ष  1970-71  में  कितने
 नये  केन्द्र  खोलने  का  बिचार  है  ?

 स्वॉस्म्य  तथा  परिवार  भिषोजन  शौर
 निर्माण,  झावास  तथा  सगरीय  विकास  मंत्रालय
 में  राज्य  मंत्री  (ato  श्रीपति  चमाहोखर):

 MAY  i8,  970

 (क)  वर्ष  परिवार  वियोजन  प्रपताने
 वाले  व्यक्तिग्रों  की  संख्या

 1968-69  304444
 1969-70  38289

 (पूर्ण )
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 (ख)  वर्ष  बाटि  गए  निरोधों  की  संख्या

 1968-69  59,208,612
 1969-70  91,884,556
 (अपूर्ण )

 (ग)  नगरीय

 (1)  परिवार  कल्याण  नियोजन  केन्द्रों
 की  संख्या  794

 (2)  परिवार  नियोजन  का  कार्य  कर

 रही  भ्रन्य  संस्थाओं  की  संख्या  1923

 ग्रामोण  :

 (l)  मुख्य  परिवार  कल्याण  नियोजन
 केन्द्रों  और  उपकेन्द्रों  की

 संख्या  29649

 (2)  परिवार  नियोजन  का  कार्य  कर
 रही  प्रन्य  सस्थाप्रों  की  संख्या  7427

 च)  केन्द्रों  की  संहया

 मुख्य  उपकेन्द्र
 423  1000

 दिल्‍ली  में  विदेशी  शासकों  की  सूतियां

 10090.  श्री  हुकम  बन्द  कछवाय  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  और  निर्माण,
 झावास  तथा  नगरोय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  संघ  राज्य  क्षेत्र  के  सार्वजनिक्र
 स्थानों  पर  अभी  भी  विदेशी  क्लासक!  धौर
 विदेशियों  की  कितनी  मूर्तियां  हैं  ;

 (स्व)  गत  दो  वर्षों  में  विदेधियों  की  कितनी

 मूर्तियां  सावंजनिक  स्थानों  से  हटाई  गई  हैं;
 शौर

 (7)  दोष  मूर्तियों  को  हटाने  के  लिये  सरकार
 कया  कार्यवाही  कर  रही  हैं  ?

 स्वाल्थ्य  खन्ना  परियार  नियोजन  शौर
 निर्माण,  झराबात्  तथा  मगरोय  विकास  मन्जो
 ध्ली  ite  के०  शाह)  :  (क)  विदेशी  शासकों  की
 सब्जी  सूर्तियों  को  दिल्खी  के  स्रांजनिक  स्थानों
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 से  हटा  दिया  गया  है।  श्रन्य  विवेधियों  की

 मूर्तियों  के  सम्बन्ध  में  सूचना  एकत्र  की  जा  रही

 है  तथा  यथा  समय  समा  पटन  पर  रख  दी

 जायेगी  t

 (a)  भ्र्थात्‌  एक  जार्ज  पंचम  की  मूर्ति
 968  में  हटाई  गयी  थी  1

 (ग)  यह  झ्र  एकत्रित  की  जा  रही  सूचना
 पर  निर्मर  करेगी  |

 Houses  Damaged  due  to  Use  of
 Dynamite  by  Collicry  Owners

 10091.  SHRI  DEVEN  SEN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  as  a  result
 of  driving  galleries  into  Palasdiha  village  by
 the  management  of  the  Collieries  of  Bar-
 mordia,  belonging  to  the  Bengal  Coal,
 Asansol,  and  as  a  result  of  using  dynamite
 for  the  purpose,  pucca  houses  belonging  to
 the  Palasdiha  villages  are  getting  damaged
 and  bscoming  unusable  for  habitation  ;

 (b)  whether  it  is  also  a  fact  that  the
 house  of  Shri  N.  Roy,  an  advocate  and
 resident  of  the  village  has  been  very  badly
 damaged  ;  and

 (c)  if  so,  whether  Government  will  order
 an  enquiry  into  the  matter  and  arrange  for
 8  compensation  to  Shri  Roy  and  to  other
 persons  who  have  suffered  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO):  (a)  to  (९)
 Information  is  being  collected  and  will  ve
 laid  on  the  Table  of  the  House.

 Price  Control  on  Aluminiom

 10092.  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  Government  have  recently
 imposed  price  control  on  aluminium  at  pre-
 budget  level  ;

 (by  whether  the  change  in  the  basis  of
 Excise  Duty  in  970-7l  budget  from  specific
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 to  ad  valorem  has  resulted  in  an  increase  in
 the  excise  burden  on  aluminium  ;

 (c)  whether  Government  had  asked  the
 producers  of  aluminium  to  absorb  most  of
 the  increase  in  the  burden  of  excise  duty  of
 Rs.  260  per  tonne  effected  in  the  967  budget
 and  allowed  8  rebate  of  25  per  cent  in  excise
 on  production  in  excess  of  964-65  level,
 but  this  concession  was  withdrawn  from  Ist
 April,  970  ;

 (d)  whether  the  cost  of  production  of
 aluminium  has  gone  up  by  Rs,  40)  per
 tonne  in  the  last  three  years  ;  and

 (e)  if  the  replies  to  parts  (a)  to  (d)
 above  be  in  the  affirmative,  the  justification
 for  fixing  the  price  of  aluminium  pre-budget
 level  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO):  (a)  Yes,
 Sir.

 (b)  Yes,  Sir,
 (c)  In  1967-68  budget,  excise  duty  on

 aluminium  products  was  substantially
 nereased  and  the  aluminium  producers  were

 asked  to  absorb  the  additional  excise  duty
 wholly  within  their  profits.  The  producers
 however,  represented  that  absorption  of  the
 entire  additional  levy  would  seriously  affect
 their  financial  arrangements,  particularly  for
 the  expansion  programmes  being  undertaken
 by  them,  It  was  found  that  any  curtailment
 in  the  planned  ity  for  p  ‘ion  would
 necessitate  import  of  aluminium,  imposing  8
 heavy  strain on  the  slender  foreign  exchange
 resources  of  the  country.  After  examining
 the  various  aspects  of  the  problem,  the
 Government  finally  decided  to  allow  the
 primary  producers  to  absorb  a  part  of  the
 enhanced  duty  (Rs.  250  per  tonne  on  an
 average  in  the  case  of  major  producers  and
 a  some-what  smaller  quantum  of  absorption
 in  the  case  of  smaller  producers  in  view  of
 their  relatively  lower  profitability),  the  reat
 being  permitted  to  be  passed  on  to  the
 consumers.  Io  the  above  context.  it  was
 decided  to  extend  the  Tax  Credit  Scheme
 based  on  increased  production  to  aluminium
 industry  The  Tax  Credit  Scheme,  which
 we  applicable  to  other  industries  like  cement,
 Paper  etc.,  was  valid  upto  3/.3.l970  and  was
 not  renewed  thereafter.
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 (d)  and  (¢).  Before  the  introduction  of
 budget  proposals  for  1970-71,  the  two  main
 aluminium  producers  had  asked  for  increase
 in  their  prices  mainly  on  account  of  increase
 fo  their  cost  of  production,  as  claimed  by
 them.  When  these  claims  were  under
 examination,  the  producers  put  up  their
 prices  immediately  after  the  budget  and
 insisted  on  maintaining  their  stand  despite
 the  assurance  given  to  them  that  their  price
 increase  proposals  have  been  under  active
 consideration.  Under  the  circumstances,  a
 notification  had  to  be  issued  under  the
 Aluminium  (Control)  Order,  970,  fixing  the
 ex-factory  prices  of  different  aluminium  pro-
 ducers  at  the  level  prevailing  on  25.2.I97  ,
 pending  examination  of  the  cost  structure  of
 aluminium  induriry  by  the  Working  Group
 constituted  for  the  purpose

 Allotment  of  D-I]  Type  Flats  to
 Officlals  for  Performing  Pooja

 10093.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  the  number  of  Government  officials
 who  have  been  allotted  D-II  type  flats  in
 pursuance  of  their  request  for  a  spacious
 accommodation  for  performing  Pooja  ;

 (b)  the  number  of  cases  where  such
 requests  were  acceded  to  ;  and

 (c)  the  basis  on  w!ich  Government  have
 alloted  flats  to  them  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  हू,  SHAH):  (a)  to  (c).  During
 the  period  from  September,  967  to  April,
 970  only  one  D-II  house  was  allotted  in
 September,  967  for  a  period  of  |7  days  for
 celebrating  the  birthday  of  Sri  Vedanta
 Desike.  The  allotment  was  made  on  a
 purely  temporary  basis  to  help  in  a  worthy
 cause  and  on  payment  of  rent  at  market
 rate.

 Enquiry  Into  Conduct  of  Officcrs
 fovolved  In  Smuggling  Racket

 10094.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Starred
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 Question  No.  8I3  on  the  6th  April,  970
 and  state  :

 (a)  whether  necessary  enquiry  into  the
 conduct  o!  officers  alleged  to  be  involved
 in  the  smuggling  racket  has  since  been
 completed  ;

 (b)  if  not,  the  time  by  which  investiga-
 tions  are  likely  to  be  completed  ;  and

 (c)  whether  Government  proposed  to
 lay  a  copy  of  the  findings  of  the  enquiry  on
 the  Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SETHI)  :  (a)  No,  Sir.

 (b)  The  enquiry  is  in  progress  and  every
 effort  is  being  made  to  complete  it  expedi-
 tiously.  It  is  not  possible  to  state  the
 precise  time  by  which  it  will  be  completed.

 (c)  No,  Sir,  Appropriate  action  will  be
 taken  in  the  light  of  the  results  of  the
 enquiry.

 Grant  of  Permission  to  Officers  for
 Accepting  Loans  from  thelr  Wives

 10095,  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  number  of  Class  I  Officers  in  his
 Ministry  who  asked  for  permission  from
 Government  during  the  year  1969,  for  accep-
 ting  loans  from  their  wives  and  the  amount
 of  loan  involved  in  each  case  and  the
 Purpose  for  which  it  was  sought  to  be
 utilised  ;

 (b)  the  number  of  cases  in  which  per-
 mission  was  granted  or  refused  ;

 (c)  the  sources  of  income  of  the  wives  of
 these  officers  and  whether  income  is  subjec-
 ted  to  Income-tax  ;  and

 (d)  if  so,  their  assessed  income  in  each
 case  during  the  last  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI  :  (a)  There  was  no  such  case  in  the
 Secretariat  proper  of  the  Ministry  of  Finance
 during  969,

 (b)  to  (d),  Do  not  arise.
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 Renaming  of  Surendranath  Park  to
 Calcutta  as  Lenin  Park

 i0096.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Surendra-
 dath  Park  in  Calcutta  is  being  renamed  as
 Lenin  Park  ;

 (b)  whether  many  telegrams  have  been
 sent  urging  the  Central  Government  to
 intervene  in  the  matter  as  it  is  a  great  insult
 to  the  national  leader  of  India,  Shri  Surendra
 Nath  Banerjee  ;  and

 (c)  if  so,  what  steps  the  Centre  has
 taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  8.
 CHANDRASEKHAR)  :  (a)  No,  Sir.

 (b)  and  (c).  Some  protests  have  been
 received.  The  Governor  of  West  Bengal
 while  unveiling  the  statue  of  Lenin  on
 Lenin  Day  had  stated  that  subject  to  the
 approval  of  th  President,  the  corner,  where
 Lenin's  statue  had  been  installed  should  in
 future  be  known  as  the  Levin's  Square  or
 Leniu’s  Corner.  The  announcement  was  con-
 fined  to  the  fenced  enclosure  where  Lenin's
 statue  had  been  installed.  The  Governor  did
 not  say  that  Surendra  Nath  Park  should  be
 renamed  Lenin  Square.

 विडसर  प्लेस  नई  दिल्‍लो  स्थित  सदस्यों  के
 सेवकों  के  क्‍्वार्टरों  में  बिजली  की  व्यवस्था

 10097,  श्री  श्रोंकार  लाल  बेरवा  :
 श्री  मारत  सिंह  चौहान  :

 श्री  हुकम  श्न्द  कछवाय  :

 क्‍या  स्वास्थ्य  तथा  परिवार  नियोजन  झोर

 निर्माण,  भावास  तथा  नगरीय  विकास  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नाथे  शौर  साऊथ

 एवेन्यू,  नई  दिल्‍ली  स्थित  संसद  सदस्यों  के  *ंवकों
 के  क्वार्टरों  से  संलग्न  संयुक्त  शौचालयों  और
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 स्नानागारों  में  सरकारी  स्तर  पर  बिजली  क्री
 व्यवस्था  की  गई  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  सरकार  ने

 संसद  सदस्यों  के  सेवकों  के  क्वार्टरों  में  संयुक्त
 शौचालयों  शौर  स्नानागारों  में  प्रपते  स्तर  पर
 बिजली  की  व्यवस्था  करने  के  लिए  सामान्य
 नीति  निर्धारित  की  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  संसद  सदस्यों
 को  श्रलाट  किये  गये  विडसर  प्लेस  के  बंगलों  में
 सेवकों  के  क्वार्टर  संख्या  8,  9  और  20  में

 संयुक्त  शौचालयों  झौर  स्नानागारों  में  बिजली  की
 व्यवस्था  नहीं  की  गई  है  जिसके  परिणामस्वरूप
 वहां  अनपरा  है;  और

 (ध)  यदि  हां,  तो  इनके  कया  कारणा  हैं  झौर
 सरकार  का  विचार  इनमें  कब  तक  बिजली  की
 व्यवस्था  करने  का  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  प्रौर

 निर्माण,  श्रावास  तथा  नगरोय  विकास  मस्त्री

 (श्री  के०  के०  शाह)  :  (क)  जी,  हां  ।

 खि)जी,हां।
 (ग)  जी,  हां  ।

 (घ)  संसद्‌  सदस्यों  के  मकानों  के  साथ
 संलग्न  सर्वेन्ट  क्वार्टरों  में,  जिनमें  उनके  स्नान-गृह
 शौर  शौचालय  शामिल  हैं,  बिजली  का  काम

 आरम्भ  कर  दिया  गया  है।  बंगला  नं०  =  18,
 9  और  20  विडसर  प्लेस  के  सर्वेन्ट  क्वार्टरों

 के  दौचालयों  प्रौर  स्तान-गहों  में  बिजली  लगाने
 के  काम  सहित,  सारा  काम  प्रगस्द  1970.  के

 श्रन्त  तक  पूरा  होने  की  दा  है

 wrestle  wed  बचत  योजना

 L0098.  श्री  प्रोंकार  लाल  बेरवा  :
 क्री  मारत  सिंह  चोहान  :
 श्री  हुकम  चन्द  कछवाय  :

 क्या  विश  मन्त्री  27  प्रप्रैल,  970  के

 अतारांकित  प्रदन  संख्या  7583  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकार  ने
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 उज्जैन  नगर  निगम  के  कार्यकारी  प्रधिकारी  को

 राष्ट्रीय  भ्रल्प  बचत  योजना  के  लिए  बहुत  भ्रधिक
 ाधि  एकत्रित  करने  हेतु  शील्ड  से  पुरस्कृत
 किया  था  ;  शौर

 (खि)  क्या  यह  भी  सच  है  कि  उक्त  योजना
 के  अन्तगंत  बचत  की  राशि  को  उज्जन  नगर
 निगम  के  कर्मचारियों  की  सहमति  के  बिना  काट
 लिया  गया  था  और  उक्त  कर्मचारियों  ने  इसका
 विरोध  किया  था  शौर  श्रपना  विरोध  प्रकट  करने
 के  लिए  उन्होंने  कुछ  समय  तक  अपना  वेतन

 नहीं  लिया  था  ?

 थिरा  मन्त्रालय  में  राज्य  मन्त्री  (श्री  प्र०
 do  सेठी)  :  (क)  उज्जैन  नगर  निगम  को  मध्य
 प्रदेश  का  प्रथम  बचत'  निगम  होने  के  परिणाम
 स्वरूप  उज्जैन  के  कलक्टर  ने  पुरस्कार  के  रूप
 में  निगम  को  एक  हील्ड  प्रदान  करने  की

 घोषणा  की  थी  |  यह  शील्ड  अक्टूबर,  969  में
 नगर  निगम  &  प्रशासक  को  भेंट  की  गई  थी।
 अल्प  बचत  योजनाओं  के  स्थानीय  प्रचार  के  लिए
 राज्य  सरकार  ने  कलक्टर  कौ  जो  रकम  दे  रखी
 थी,  कलक्टर  ने  इस  शील्ड  का  खर्च  उसी  रकम
 में  से  पूरा  किया  था  t

 (a)  यद्यपि  प्राप्त  सूचना  के  श्रनुसार  प्रल्प
 बचतों  के  खिए  उज्जैन  नगर  निगम  के  कर्म-
 चारियों  के  बेतनों  में  स ेबचत  की  रकम  उनकी
 सहमति  से  काटी  गई  थी  फिर  भी,  मध्य  प्रदेश
 सरकार  के  सहयोग  से  मामले  की  शर  झागे
 जांच  की  जा  रही  है  |

 संसद्‌  सदस्यों  के  सेवकों  के  क्‍्वार्टरों  के  लिए
 केसखीय  लोक  निर्माण  विभाग  के  सफाई

 कर्मचारियों  की  नियुक्ति

 l0099,  श्री  मारत  सिह  चोहान  :
 श्री  हुकम  ष्वन्य  कछवाय  :

 क्या  स्वाल्य  तथा  परियार  नियोजत  और
 निर्माण,  प्रावास  तथा  नगरीय  बिकास  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  यह
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 नीति  बनाई  है  कि  संसद्‌  सदस्यों  के  सेवकों  के
 क्वार्टरों  के  सहनों,  शौचालयों,  स्नानागारों  की
 सफाई  नाथ  और  साऊथ  एवेन्यू,  नई  दिल्ली
 स्थित  संसद  सदस्यों  के  सेवकों  के  क्वार्टरों  में

 साध'रणतया  की  जाने  वाली  सफाई  की  भांत्ति
 बेन्द्रीय  लोक  निर्माण  विभाग  के  सफाई  कर्म-
 चारियों  द्वारा  की  जायेगी  t

 (ख)  क्‍या  यह  सच  है  कि  I8,  19  श्रौर
 20  विडसर  प्लेस  पर  सेवकों  के  क्वार्टरों  में
 शौच।लयों,  स्तानागारों,  और  सहनों  की  सफाई
 करने  के  लिए  कोई  सफाई  कर्मचारी  नियुक्त
 नहीं  किया  गया  है  जिसके  परिणामस्वरूप  वहां
 शौचालयों  शौर  सस्‍्नानागारों  की  ददा  बहुत
 खराब  हो  गई  हैं  ;

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  है;
 और

 (घ)  सरकार  का  इस  बारे  में  क्‍या  कार्य-

 बाही  करने  का  विचार  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  शोर
 निर्माण,  ग्रावास  तथा  नगरोीय  विकास  मंत्री

 (श्री  के०  के०  शाह)  :  (क)  उन  बंगलों  के  बारे
 में  ऐसी  सेवा  दी  जा  रही  है  जिनके  लिए  सेवा-
 प्रभार  संसद  सदस्यों  द्वारा  श्रदा  किय  जाते  हैं  1

 (ख)  से  (घ).  जी,  नहीं  ।  इस  'उद्देक्य के
 लिए  एक  मेहतर  की  व्यवस्था  की  गई  है।  क्‍यों

 कि,  विंडसर  प्लेस  नं०  18,  9  और  20  से

 संलग्न,  छः  सर्वेन्ट  क्वार्टरों  क ेलिए,  केवल  एक
 शौचालय  झौर  एक  स्नान-गृह  है,  सफाई  का
 स्तर  हर  समय  इतना  अच्छा  नहीं  है  जितना  कि

 होता  चाहिए  ।  तथापि,  सफाई  के  स्तर  में  सुधार
 लाने  के  लिए  निदेश  जारी  कर  दिये  गये  हैं।

 Shares  of  Foreig:  and  Indi:
 Fertilizer  Project

 in  Goa

 0i00.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  the  detalla  of  holding  of  shares  by
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 foreigners  and  Indians  in  Goa  Fertilizer
 Project  ;

 (b)  the  number  and  value  of  preferential
 shares  held  by  Indians  and  foreigners,
 separately  ;

 (c)  the  number  and  value  of  equity
 shares  held  by  Indians  and  foreigners,
 separately  ;  and

 (d)  the  details  of  the  holding  of  manage-
 ment  and  control  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D  R.  CHAVAN):  (a)  Our  of  the
 total  equity  capital  of  Rs.  1,242.75  lakhs,  the
 foreign  parties  will  contribute  Rs.  805  50
 lakhs  and  the  balance  Re.  437.25  lakhs  will
 be  contributed  by  Birla  companies  and  Indian
 public.

 (b)  The  entire  preference  shares  of
 Rs.  412,50  lakhs  will  be  held  by  the  Indian
 public,

 (c)

 VAISARAA  2°,  892  (SAKA)

 Number  Value
 (Rs.  in  lakhs)

 Indians  43,73,500  437.25
 Foreigners  80,55,000  805  50
 (d)  The  company  will  be  managed  by  a

 Board  of  eleven  Directors.  Two  of  the
 Directors  will  be  nominated  by  the  Indian
 Public  Financing  Institutions,  There  will  be
 an  Indian  Managing  Director.

 Import  of  Mineral  Oils

 0I0l.  SHRI  7.  K.  BIRLA:  Will  the
 Ministers  of  PETROEEUM  AND  CHEMI-
 CALS  AND  MINES  AND  METALS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Govein-
 ment  are  making  efforts  to  increase  the  im-
 port  of  mineral  oils  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  bow  much  mincral  oils  are  proposed

 to  be  imported  this  year  ;  and
 (a)  the  of  the  les  with

 which  negotiations  are  being  held  and  with
 what  progress  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
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 (SHRI  0.  R.  CHAVAN)  (a)  and  (b)_  It  is
 presumed  that  “Mineral  Oils”  refer  to  Crude
 oils.  The  existing  gap  between  the  country’s
 total  requirements  and  the  indigenous
 production  is  already  being  met  fully  by
 imports.

 {e)  About  i2  million  tonnes  of  crude
 oils  are  proposed  to  be  imported  during
 1970-71.

 (d)  The  imports  of  crude  oils  are  being
 made  under  the  arrangements  made  by  each
 of  the  refineries  and  as  such  negotiations  for
 this  purpose  do  not  arise

 संयुक्त  राष्ट्र  भ्रन्तर्राष्ट्रीय  बाल  झापात  निधि
 योजना  के  प्रघोन  'विसीय  सहायता

 0I02.  श्री  मोलहू  ब्रसाव :  क्‍या  वित्त
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  25  अप्रैल,  970  के  'दैनिक
 जागरणा'  में  प्रकाशित  समाचार  के  भ्रनुसार,
 ब्रिटेन,  स्वीडन  और  श्रमरीका  द्वारा  संयुक्त  राष्ट्र
 प्रन्तर्राष्ट्रीय  बाल  प्रापात  निधि  योजना  के
 भ्रन्तगंत  चौथी  पंचवर्षीय  योजना  के  लिए  भारत
 को  जो  वित्तीय  सहायता  प्रथवा  ऋणा  देने  का
 निर्णस  किया  गया  है,  उसका  ब्यौरा  कया  है  ;
 शौर

 (ख)  उक्त  वित्तीय  सह'यता  झथवां  ऋणों
 में  से  प्रत्येक  राज्य  में  कितना  धन  व्यय  करने  का
 प्रस्ताव  है  ?

 वित्त  मन््रालय  में  राज्य  मंत्री  (ओऔ  प्र०
 Wo  सेठी)  :  (क)  दान  करने  वाले  कुछ  देवा,
 संयुक्त  राष्ट्र  प्रन्तर्राष्ट्रीय  बाल  हापात  निधि
 में  नियमिल  प्रंशदान  के  श्रतिरिक्त,  निधि  की
 मार्फत  भ्रावंटन  करने  के  लिए,  समय-समय  पर,
 'विदिष्ट  देक्षों  की  विशिष्ट  प्रायोजनाञों  के  लिए
 विशेष  भ्रंशदान  करते  रहते  हैं।  20  प्रप्रैल,  से

 पहली  मई  तक  निधि  के  कार्यकारी  बोर्ड  की
 बैठक  हुई  थी  जिसमें  विभिन्‍न  कार्यक्रमों  को

 सहायता  पहुंचाने  के लिए  970  में  रकमों  के
 झावंटन  पर  विचार  किया  गया  था।  भारत  में
 कार्यक्रमों  के  लिये,  कार्यकारी  बोर्ड  को

 हाल  की  बैठक  में  संयुबत  राष्ट्र  प्रस्तर्गाप्ट्रीय
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 बाल  ग्रापात  निधि  द्वारा  स्वीकृत  प्रावंटन  के

 सम्बन्ध  में  भारत  सरकार  को  श्रौपचारिक  रूप

 से प्रभी तक  कोई  सूचना  नहीं  मिली  है।
 सरकार  को,  भारतीय  कार्यक्रमों  के  सम्बन्ध  में

 चौथी  भ्रायोजना  की  श्रवधि  के  लिए  निधि  की
 बोर  से  किसी  प्रकार  की  सहायता  का  वचन

 दिये  जाने  की  भी  कोई  सूचना  नहीं  मिली  है।
 (ख)  संयुक्त  राष्ट्र  अन्तर्राष्ट्रीय  बाल

 शभ्रापात  निधि  की  सहायता  राज्यवार  नहीं
 मिलती  बल्कि  सहायता  के  लिऐ  स्वीकृत  उन
 प्रायोजनाओ्रों  के  लिए  प्राप्त  होती  है  जो  सारे
 देश  में  स्थित  हैं  ।

 Shortage  of  Watcr  Supply  In
 Timarpur  Colony,  Delhi

 30:¢3,  SHRI  HARDAYAL  DEVGUN  :
 SHRI  YAJNA  DATT

 SHARMA  :
 SHRI  JAI  SINGH:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  fact  that  the  residents  of
 Timarpur  Colony  have  been  facing  great
 difficulty  due  to  acute  shortage  of  water
 supply  for  the  last  so  many  years  ;  and

 (a  if  so,  the  steps  taken  or  proposed  to
 be  taken  to  augment  the  water  supply  7

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (DR.  5.  CHANDRASEKHAR):  (a)  and  (b).
 So  far  the  Timarpur  colony  was  being  fed
 from  a  57  line  and  there  was  some  difficulty
 for  24  single—storeyed  and  168  double—
 storeyed  quarters  of  this  Colony  on  account
 of  inadequate  supply  in  the  mains,  Recently
 the  Delhi  Municipal  Corporation  has  laid  a
 12"  water  line  and  most  the  single-storeyed
 quarters  and  some  of  the  double-storeyed
 quarters  have  been  connected  to  this  line.
 The  water  supply  position  has,  therefore,
 eased  for  these  quarters.  As  soon  as  the  re-
 maining  double-sicreyed  quarters  are  also
 connected  to  the  new  line,  the  situation  in
 these  quarters  is  likely  to  improve.
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 There  are  a  few  public  hydrants  in  the
 colony  which  are  connected  to  the  distri-
 bution  lines  feeding  the  quarters.  The  Delhi
 Municipal  Corporation  has  been  requested  to
 connect  these  hydrants  independently  to  the
 municipal  mains  in  order  to  relieve  pressure
 on  internal  lines.  A  proposal  to  provide
 direct  connection  to  the  first  floor  of  the
 68  double-storeyed  quarters  to  improve  the
 position  of  water  supply  is  under  exami-
 pation.

 गर-सरकारो  क्षेत्र  के  उपक्रमों  को

 ऋतरा  दिया  जाना

 10104,  श्री  देवेन  सेन  :  क्‍या  वित्त  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षो  में,  वर्षवार,  सरकारी
 वित्तीय  संस्थाओं  द्वारा  सरकारी  क्षेत्र  के  उपक्रमों
 को  कुल  कितना  ऋणा  दिया  गया  है  ;  शर

 (ख)  उपर्युक्त  अवधि  में  20  बड़े-बड़े
 श्रौद्योगिक  गृहों  को,  अलग-अलग  कितना  ऋण
 दिया  गया  है  ?

 वित्त  मन्त्रालय  में  राज्य  मन्त्री  (श्री  ao

 wo  सेठो)  :  (क)  पिछले  तीन  वर्षों  के  दौरान
 दो  भ्रखिल  भारतीय  सरकारी  क्षेत्र  की  वित्तीय

 संस्थाप्रों  प्र्थात्‌  भारतीय  भ्रौद्योगिक  विकास

 बेक  झौर  भारतीय  श्रौद्योगिक  वित्त  निगम  द्वारा
 गैर-सरकारी  क्षेत्र  की  झौद्योगिक  कम्पनियों

 (जिनमें  भ्ौद्योगिक  सहकारी  समितियां  शामिल

 नहीं  है)  को  स्वीकृत  भौर  वित्तरित  ऋणों  की

 कुल  रकमों  के  उपलब्ध  प्लांकड़े,  वर्षवार  नीचे
 दिये  गये  हैं

 करोड़  रुपयों  में

 स्वीकृतियां  वितरण

 मारतोय  प्रोद्योगिक  विकास  बेका

 अधप्ैल-मार्च
 1967-68  2.3  19.33,
 1968-69  9.2]  9.02
 1969-70  24.54  7.34

 जोड़  54.88  45.69
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 करोड़  रुपयों  में

 स्वीकृतियां  वितरण

 भारतीय  प्रोद्योगिक  वित्त  निगम

 जुलाई-जून
 1966-67  2.65  24,74
 1967-68  5.65  17,54
 1968-69  6.27  9.62

 जोड़  34,57  5.90

 (a)  झौद्योगिक  लाइसेंस  नीति  विषयक
 जांच  समिति  की  रिपोर्ट  में  सूचित  20  बड़े
 झौद्योगिक  समूहों/गृहों  से  सम्बन्धित  श्रौद्योकि
 कम्पनियों  को,  भारतीय  श्रौद्योगिक  विकास  बेंक
 और  भारतीय  झौद्योगिक  वित्त  निगम  द्वारा
 ऊपर  उनके  सामने  उल्लिखित  अवधि  के  दौरान
 स्वीकृत  भ्रौर  वितरित  कुल  ऋणों  से  सम्बन्धित
 सूचना  विवरण  1 और  1 में  दी  गयी  है,  जो
 सभा  पटल  पर  रख  दिया  गया  है  a  |[प्रन्धालय  में
 रखा  गया  वेखिये  संख्या  cr  3576/70]

 Stay  of  ao  Assistant  Accounts  Officers
 at  One  Place  in  Alr  Force  Accouuts

 10.05.  SHRI  P.  GOPALAN  :
 SHRI  E.  ६,  NAYANAR  :

 Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  4858  on  the  25th  August,
 969  and  state  :

 (a)  the  reasons  which  have  weighed  with
 Government  in  not  fixing  the  stay  of  an
 Assistant  Accounts  Officer/Accounts  Officer
 in  the  Air  Force  Accounts  at  one  place  to  en-
 sure  healthy  administration  ;

 (b)  the  period  upto  which  transfer  on
 compassionate  grounds  are  beld  over  or  can-
 Celled  ;  and

 (c)  how  the  matter  of  transfer  of  these
 Officers  who  have  stayed  in  Delhi/New  Delhi/
 Delhi  Cantonment  for  more  than  5  years stands  now  and  the  reasons  for  not  giving an  opportunity  of  being  posted  to  Delbi  to
 other  officers  ?
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 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  8.  K.
 KHADILKAR)  :  (a)  It  is  not  the  policy  in
 the  entire  Defence  Accounts  Department  to
 fix  the  periods  of  stay  ot  Accounts  Officer/
 Assistant  Accounts  Officer  io  particular
 stations.  The  stations  at  which  these  officers
 have  to  work  are  spread  all  over  India  right
 from  the  border  and  field  areas  to  peace
 stations  in  all  parts  of  the  country  and  there
 is  very  wide  variation  in  living  and  working
 condittons  from  station  to  station,  Formu-
 lation  of  a  general  policy  for  fixing  periods
 of  stay  at  all  these  stations  has,  therefore,
 not  been  found  administiatively  feasible  or
 practicable.  Transfers  of  officers  from  various
 stations  are,  huwever,  ordered  py  ile  compe-
 tent  authorities  aller  taking  into  account  the
 requirements  Of  admiaistration,  the  need  for
 maintaining  etficiency  and  continuity  of  work
 and  all  otber  aspects  such  as  living  and
 working  condilions,  the  assignments  on  which
 the  officer  may  be  working  and  also  the
 human  aspects  of  the  problem.  The  same
 procedure  is  loliowed  fur  Air  Force  Accounts
 Organisation  also.

 (b)  The  period  in  each  case  will  depend
 upoo  the  circumstances  in  which  such  trai
 fers  have  been  neld  over  and  cancelled,  As
 each  case  has  to  be  dealt  with  on  its  merits,
 no  uniform  period  can  be  laid  down.

 (c)  The  case  of  eaci  olficer  who  has
 stayed  un  Deilu/New  Delbi/Delhi  Cantonment
 tor  more  than  five  years  tor  transfer  out  of
 Delhi  is  constantly  under  review  and  action
 to  post  them  ou:  is  taken  as  soon  as  it  is
 found  administratively  feasible,  to  give  other
 officers  a  chance  to  serve  in  these  stations.

 Complalat  ayainst  some  Accounts  Officers
 of  Air  Force  (Accomats)

 0l06.  SHRI  K.  M.  ABRAHAM:  Will
 the  Minister  of  PINANCE  be  pleased  to
 state  :

 (a)  whether  any  complaints  against  the
 conduct  of  some  Accounts  Officers  of  the
 Air  Force  (Accounts),  who  had  been  allowed
 to  stay  on  in  Deibi  for  more  than  5  years, have  been  received  ;  and

 (b)  if  so,  the  action  taken  thereon  7
 THE  MINISTER  OF  SUPPLY  AND

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  K,
 KHADILKAR)  :  (a)  No,  Sis,
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 (b)  Does  not  arise  in  view  of  the  answer
 to  (a)  above.

 Commission  to  Engolre  into  extent  of
 Smuggling  In  the  Country

 10107.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  ;

 (a)  whether  Government  have  received  a
 representation  from  a  Member  of  Parliament
 Suggesting  for  the  appoint  tofa  C
 sion  te  enquire  into  the  extent  of  smuggling
 in  India  and  to  suggest  preventive
 Measures  ;

 (b)  if  so,  whether  Government
 appoint  suck  a  Commission  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 would

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  A  resclution  tabled  by  Shri
 Bedabrata  Barua  to  set  up  a  Committee  con-
 sisting  of  Members  of  Parliament  to  enquire
 into  the  extent  of  smuggling  of  gold  and
 foreign  goods  into  India  and  to  suggest  suit-
 table  measures  to  prevent  it,  was  admitted
 for  discussion  in  the  Lok  Sabha  on  tbe  3rd
 April,  970  but  did  not  come  up  for  discus-
 sion  on  that  day.

 (b)  and  (c),  Government  have  been  tak-
 ing  and  continue  to  take  such  economic,
 legislative  and  administrative  measures  as  are
 Mecessary  to  check  smuggling.  No  useful
 Purpose  is  likely  to  be  served  by  a  Commis-
 sion  being  set  up  now  since  the  working  of
 the  Customs  Department  was  looked  into  by
 8  Study  Team  headed  by  Shri  0.  N.  Tiwari,
 M.P.  in  ‘1967.

 Smoggling  of  Silver  from  Nepal

 0i08.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  total  quantity  of  silver  imported
 into  India  from  Nepal  during  the  last  three
 years  |

 (b)  if  no  import  is  permitted,  the  total
 amount  of  silver  smuggled  into  India  from
 Nepal  during  the  above  period  ;  and

 (c)  the  steps  which  Government  propote
 fo  take  to  prevent  the  smuggling  of  silver
 inte  India  from  Nepal  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C
 SETHI):  (a)  There  has  been  no  import  of
 Silver  from  Nepal  into  India  7

 (b)  No  estimate  of  the  amount  of  silver
 smuggled  into  India  from  Nepal  can  be  made.
 However,  the  quantity  of  silver  seized  on  the
 Indt-Nepal  Border  during  the  last  three
 years  is  as  under  :

 967  I°68  3969

 Oty.  inkg.  Qty.  in  kg.  Qty.  in  kg.
 .447  860.490  45,298

 (c)  Following  steps  have  been  taken  to
 prevent  smuggling  of  contraband  goods  in-
 cluding  silver  from  Nepal  :

 Systematic  collection  and  follow  up  of
 information,  keeping  a  watchful  eye  on  sus-
 pected  smugglers,  rummaging  of  suspected
 vehicles  and  patrolling  of  vulnerable  sections
 along  the  frontier,  A  number  of  mobile
 parties  under  the  supervisory  control  of
 Assistant  Collectors  have  been  set  up.  One
 unit  of  the  Central  Reserve  Police  has  also
 been  deployed  on  the  Indo-Nepal  border  to
 assist  the  Customs  Officers  in  anti  smuggling
 measures.

 Setting  up  of  Polyester  Fibre  Planta

 l0l0v.  SHRI  R.  BARUA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  AND  MINES  AND  METALS  be
 pleased  to  state  :

 (a)  the  total  number  with  names  of
 parties  to  whom  licences  were  issued  last
 year  for  setting  up  Polyester  Fibre  Plants  in
 the  country  ;

 (b)  whether  they  were  allowed  foreign
 collaborations  in  setting  up  those  plants  ;

 (c)  the  names  of  parties  whose  proposals
 for  setting  up  polyester  fibre  plants  are  under
 consideration  at  present  ;

 (d)  whether  the  required  technical  know-
 how  is  not  available  in  the  country  for  set-
 ting  up  such  plants  and  if  it  is  available  why
 foreign  collaborations  were  allowed  to  the
 parties  in  setting  up  these  plants  ;  and

 ©  the  total  amount  of  foreign  eachange
 involved  in  cach  case  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
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 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN):  (a)  In  1969,  nil  ;
 but  a  letter  of  intent  was  issued  on  24th
 July,  969  to  M/s,  Swadeshi  Cotton  Mills
 Co,  Ltd.,  Kanpur  for  a  capacity  of  6,I00
 tonnes  per  annum  to  be  set  up  at  Ghaziabad
 in  U.P.

 (b)  The  party’s  foreign  collaboration
 proposals  are  under  consideration  of  Govern-
 ment.

 (c)  A  statement  of  pending  applications
 is  attached.

 (d)  Indigenous  technical  know-how  is  not
 yet  availatle  and  so,  foreign  collaborations
 are  being  allowed.

 (c)  In  each  case,  the  foreign  exchange
 involved  is  around  Rs.  200  lukhs.

 Statement
 Name  of  the  Party

 LL  Assam  Industrial  Development  Cor-
 poration,  Shillong  (State  Under-
 taking)

 2.  M/s.  Rajasthan  Spinning  and  Weav-
 ing  Mills  Ltd.,  Caleutta.

 3.  Huryana  State  Industrial  Develop- ment  Corpora:ion  Ltd.,  Chandigarh
 (State  Undertaking).

 4.  Shri  0,  K,  Devarajulu  and  Shri
 G.  R.  Govindarajulu  Coimbatore
 (for  Madras  State).

 cn  M/s.  Haryana  Fibres,  New  Delhi.
 6.  Shri  G.  K.  Devarajulu  and  Shri

 G.  R.  Govindarajulu,  Coimbatore
 (for  Andhra  Pradesh).

 7.  Kerala  State  Industrial  Development
 Corporation  Ltd  ,  Trivandrum  (State
 Undertaking).

 8.  Shri  Harshu!  Dalal,  Bombay.

 Recovery  of  Tax  Arrears

 0I0.  SHRI  K.  N.  PANDEY:  Will
 the  Minister  of  FINANCE  be  pleased  to
 reler  to  reply  given  to  Unstarred  Question
 No,  9312  on  the  2th  May,  969  and
 State  :

 (a)  whether  the  parties  M/s.  Satya
 Prakash  and  Company,  A/9A,  Green  Park,
 N.w  Delhi  and  Mis  A.  P.  Jain  and  Com-
 pany  52l,  V.  P  House,  New  Delhi  who  were
 not  008  the  list  vf  the  Income-tax  Department
 have  been  assessed  ;  and
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 (b)  if  50,  how  much  amount  of  taxes
 have  been  realised  from  them  for  the  last
 three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Repatriations  of  Money  by  Proprietors
 of  Coca  Cola  Co.

 0I4].  SHRI  GEORGE  FERNAND  H
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  total  amount  repatriated  from
 India  by  the  proprietors  of  Coca  Cole  Com-
 pany  during  the  last  three  years  ;

 (b)  whether  Government  propose  to  take
 steps  to  stop  repatriation  of  profits  by  the
 manufacturers  of  non-ess:ntial  products  ;
 and

 (c)  if  not,  the  reasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ९.
 SETHI)  :  (a)  The  information  required  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  Lek  Sabha.

 (b)  and  (c).  Under  the  existing  policy
 of  Government,  remittances  of  profits  and
 dividends  to  all  foreign  investors  are  freely
 allowed  after  payment  of  Indian  taxes.  No.
 change  in  this  policy  is  contemplated,

 Water  Supply  in  New  Mot!  Nagar,
 New  Delbi

 0II2.  SHRI  GANESH  GHOSH  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  65  on  the  2Ist  July,
 969  regarding  water  supply  in  New  Moti
 Nagar,  New  Delhi  and  state  :

 (a)  whether  the  work  of  replacement  of
 existing  pipe  and  sctting  up  of  Booster
 Pumping  Station  has  been  taken  up;

 (b)  when  the  work  will  be  completed  as
 the  need  of  the  colony  is  very  acute  and  the
 residents  are  in  a  miserable  condition  for
 want  of  water  in  first  floor  in  ‘B’  Block,
 New  Moti  Nagar,  New  Delhi  :
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 (c)  whether  it  is  also  a  fact  that  there  is
 absolutely  not  even  a  drop  of  water  for  the
 last  few  days  in  first  floor  in  ‘K"  Block  :  and

 (d)  if  so,  the  steps  taken  to  supply  water
 immediately  in  first  floor  in  ‘B’  Block  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5.
 CHANDRASEKHAR)  :  (a)  Yes,  tenders
 for  booster  pumps  have  been  received  by  the
 Delhi  Water  Supply  and  Sewage  Disposal
 Undertaking.

 (b)  The  work  of  providing  booster  pumps
 is  expected  to  be  completed  by  December,
 1970.

 (९)  The  Delhi  Water  Supply  and  Sewage
 Disposal  Undertaking  has  stated  that  th-
 supply  to  first  floor  quarters  in  ‘B’  Block,
 New  Moti  Nagar  is  only  tor  a  short  while  in
 the  morning  hours  due  to  Jow  pressure  and
 due  to  common  connections  for  ground  fioor
 and  first  floor  quarters.

 (0)  The  Delhi  Water  Supply  and  Sewage
 Disposal  Undertaking  has  stated  that  whatever
 relief  is  possible,  is  being  given  and  that  situ-
 ation  will  improve  only  after  the  booster
 purps  are  installed

 Process  for  Production  of  Phosphatic
 Fertilizers  without  using  Large

 Quantity  of  Sulphur

 9I43.  SHRI  RAJ  DEO  SINGH  :  will
 the  Minister  of  PETROLFUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  in  view  of  the  Universal
 chronic  shortage  of  sulphur  various  processes
 for  the  production  of  phosphatic  fertilizers
 without  the  use  of  large  quantities  of  sulphur
 are  being  studies  and  experimented  :

 i)  whether  Government  consider  it
 essential  to  take  vigorous  and  intensive
 steps  in  the  direction  of  exploration,  prospect-
 ing  and  exploiting  the  rock  phosphate  and
 Pyrites  deposits  in  Uttar  Pradesh,  Madhya
 Pradesh,  and  Rajasthan  and  Andhra  Pradesh;
 and

 (c)  whether  Government  consider  it
 desirable  or  suitable  to  switch  over  from  the
 use  of  chemical  fertilizers  to  the  use  of
 organic  fertilizers  explaining  its  role  in  soil
 fertility  and  economic  fn  a  big  way  7?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN):  (a)  Yes  ;  efforts
 are  being  made  to  substitute  sulphur  with
 sulphur  bearing  minerals  such  as  pyrites  and
 sulphurous  gases  from  smelters  of  non-
 ferrous  metal  plants,  The  use  of  sulphur  in
 the  production  of  phosphatic  fertilizers  is
 also  heing  minimised  by  making  use,  wherever
 possible,  of  nitric  acid  and  hydro-chloric  acid
 in  place  of  sulphuric  acid  for  producing  water
 soluble  phosphates.  Proposals  to  establish
 the  production  of  electro-thermal  phosphorus
 are  also  heing  considered.

 (0)  Yes  :  production  of  pyrites  in
 Amihore  area  in  Bihar,  and  of  rock  phos-
 phote  at  Jhamarkotra  in  Udaipur  district  of
 Rajasthan,  has  already  commenced.  Apatite
 is  also  bing  produced  in  Vishakapatnam  dis-
 trict  in  Andhra  Pradesh.  Besides,  steps  have
 also  been  taken  by  the  Government  for
 exploitation  of  Saladipura  pyrites  deposits  in
 Rajasthan  and  rock  phosphate  deposits  in
 Mussorie  area  in  Uttar  Pradesh.

 (c)  The  Government  do  not  consider  it
 desirable  to  switch  over  completely  from  the
 use  of  chemical  fertilizers  to  the  use  of
 Organic  manures  because  for  increasing  yield
 per  unit  area  per  unit  time  it  is  essential  to
 use  chemical  fertilizers  which  are  concentrated
 and  contain  plant  food  nutrients  in  readily
 available  form  us  compared  to  organic
 manure.  The  use  of  organic  manure  is  also
 recommended  depending  upon  their  availabi-
 lity  as  they  improve  the  physical  condition  of
 the  soil,  water  holding  and  water  infiiteration
 capacity  of  the  soils,  besides  supplying  food
 to  the  teeming  microorganisms  which  bring
 about  many  useful  changes  in  the  soil.

 (oterpreters  in  Various  Ministries

 !0I4  SHRI  BRIJ  RAJ  SINGH  KOTAH  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  categories  of  Interpreters  employed
 by  various  Ministries/Departments  of  the
 Government  of  India  ;

 (b)  what  are  their  scales  of  pay  ;
 (c)  the  nature  of  duties  assigned  to

 them  ;
 (d)  whether  there  is  any  proposal  to

 revise  their  scales  of  pay  ;  and
 (७)  if  so,  the  details  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  (a)  to  (९),  The  Information  relat-
 ing  to  the  Ministries  proper  is  being  collected
 from  various  Ministries/Departments  and  it
 will  be  laid  on  the  Table  of  the  House  as
 soon  as  possible.

 Ten-Rupee  Mahatma  Gandbi
 Commemorative  Coln

 0I5.  SHRI  N.  R.  LASKAR  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Ten-Rupee
 Mahatma  Gandhi  Commemorative  coin  is  a
 legal  tender  ;  and

 (b)  if  not,  the  reasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.C.
 SETHI)  :  (a)  Yes,  Sir.

 (b)  Does  not  arise,

 Preventive  Officers  of  Customs  House,
 Calcutta

 0II6.  SHRI  P.’R.  THAKUR  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  particulars  of  the  rules  or  orders
 that  are  followed  in  the  matter  of  fixation  of
 the  dates  of  confirmation  of  the  direct
 tecruits  and  promoted  as  Grades  I  and  II
 Preventive  Officers  and  also  as  Inspectors  in
 the  Customs  House,  Calcutta  ;

 (0)  whether  it  is  a  fact  that  in  the  case
 of  some,  the  dates  of  appointment  and  of
 confirmation  remain  the  same  while  for  some
 others  they  differ  significantly  :

 (c)  if  so,  the  reasons  therefor  ;
 (d)  whether  it  is  also  a  fact  that  the

 Scheduled  Castes  and  Scheduled  Tribes
 employees  appointed  against  clear  reserved
 vacancies  are  adversely  affected  by  discri-
 minatory  treatment  in  this  regard  ;  and

 (e)  whether  Government  propose  to  lay,
 on  the  Table  a  list  of  the  present  Grades  I
 and  II  Preventive  Officers  as  well  as  Inspec-
 tors  in  the  Calcutta  Custom  House  with
 their  respective  dates  of  appointment  and
 continuation  in  the  grades  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  to  (©).  The  information  is
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 being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 Principles  Regarding  Choosing  Members
 of  Third  Pay  Commission

 0li8,  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  the  principle  behind  selecting  the
 Members  of  the  Third  Pay  Commission  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.C,
 SETHI)  :  Government  have  followed  the
 principle  of  selecting  eminent  persons  whose
 qualifications  aod  experience  would  parti-
 cularly  contribute  to  the  work  of  the  Pay
 Commiasion.

 Cases  of  Tax  Evasion  jo  Assam,
 Tripura  and  Manipur

 40l9.  SHRI  DHIRESWAR  KALITA  :
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  number  of  cases  in  which  prima
 facie  case  of  tax  evasion  established  by  In-
 come-tax  Officers  and  action  under  Section
 147  recommended  but  not  approved  by  the
 Commissioner  of  Income-tax,  Assam,  Tripura
 and  Manipur  during  ‘1968-69  and  1969-70  ;

 (b)  the  number  of  cases  with  (heir  names
 in  which  departmental  appeal  was  recom-
 mended  by  the  Income-tax  Officera  and
 Inspecting  Assistant  Commissioners  against
 the  orders  of  the  Appellate  Assistant  Com-
 missioners  but  not  approved  by  the  Com-
 missioner  of  Iacome-tax,  Assam,  Tripura
 Manipur  during  the  above  period  and  the
 total  amount  of  revenue  involved  ;  and

 (c)  whether  the  reveoue  involved  was
 substantial  and  if  so,  a  review  would  be  made
 of  those  cases  and  action  taken  against  the
 Commissioner  wha  was  responsible  for  the
 loss  of  revenue  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  (a)  and  (b).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 House.

 (c)  The  revenue  involved  in  respect  of
 cases  mentioned  in  parts  (a)  and  (b)  of  the
 question  is  being  ascertained  and  would  be
 laid  on  the  Table  of  the  House.  Where  the
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 Commissioner  exerclse  his  discretion  under
 the  statute,  no  question  of  taking  any  action
 against  the  Commissioner  arises,

 Solt  Filed  by  I.  0.  C.  Against  Hind
 Galvanising  and  Engineering  Co.

 0I20.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  6/5l  on  the  3th
 April,  970  and  state  :

 (a)  whether  the  Indian  Oi!  Corporation
 have  filed  a  suit  against  the  Hind  Galvanising
 and  Engineering  Co.  (P)  Ltd.  in  the  Bombay
 High  Court  on  the  recommendation  of  the
 Law  Ministry  :  and

 (b)  if  so,  the  total  amount  involved  in
 the  recovery  from  the  Hind  Galvanising  and
 Engineering  Co.  (P)  Ltd.  and  the  details
 thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN):  (a)  and  (b).  It
 will  not  be  in  the  interest  of  the  Indian  Oil
 Corporation  to  disclose  any  information  on
 the  subject  during  the  pendency  of  the  legal
 proceedings.

 Alleged  Under  Favour  Shown  to  Hind
 Galvanising  and  Enginnering

 Company  by  LOC.

 0I2l.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  979  on  the  I3th  April,
 970  and  state  :

 (a)  relevancy  for  filing  a  suit  against  the
 Hind  Galvanising  and  Engineering  Company
 (P)  Ltd.,  by  the  Indian  Oil  Corporation
 end  furnishing  the  requisite  detatils  as
 asked  for  ;

 (b)  whether  severe  losses  incurred  by  the
 Indian  Oi!  Corporation  in  view  of  the
 questionab'e  dealings  of  the  Hind  Galvanising
 and  Engineering  Co.  (P)  Ltd.  with  them  are
 due  to  undue  favour  shown  to  them  by  the
 General  Manager  (Marketing  Division)  of  the
 Indian  Oil  Corporation  Ltd.  ;  and
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 (c)  if  so,  whether  Government  would
 investigate  into  the  activities  of  the  General
 Manager  (Marketing  Division)  of  the  Indian
 Oil  Corporation  Ltd.,  and  propose  to  place
 the  findings  on  the  Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0,  R.  CHAVAN):  {a)  It  will  not
 be  in  the  interest  of  the  Corporation  to
 disclose  any  information  on  the  subject
 during  the  pendency  of  the  legal  proceedings.

 (b)  and  (c).  The  matter  has  already
 been  considered  by  the  Estimates  Committee
 in  their  86th  Report.  Paragraph  3.43  of  that
 Report  refers.

 Employees  In  Nationalised  Banks

 10122,  SHRI  LATAFAT  ALI  KHAN:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  the  total  number  of  employees  in  all
 the  nationalised  banks  including  the  State
 Bank  of  India  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Revision  of  Commission  on  Petroleum
 Products  by  Of]  Companies

 0I23.  SHRI  RAJ  DEO  SINGH:  Will
 the  Minisier  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  whether  Government
 propose  to  ask  the  oil  companies  to  revise
 and  i  the  commission  which  remains
 unchanged  for  many  years  inspite  of  an
 all  rcund  rise  at  every  point  because  of  ever-
 increasing  prices  of  petroleum  products  by
 Government  itse'f  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN):  No,

 Oll  Drilling  Operation  in  Garo  Hills

 0I24.  SHRIMATI  JYOTSNA
 CHANDA  :  Will  the  Minister  of  PETRO-.
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 LEUM  AND  CHEMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  oi!  drilling  operation  in
 Garo  hills  has  become  successful  ;  and

 (b)  if  80,  when  Government  propose  to
 extract  oi!  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0.  ए.  CHAVAN):  (a)  So  far,  no
 oll/gas  shows  have  been  observed  in  the  first
 exploratory  well,  presently  being  drilled  in
 the  area,

 (b)  Does  not  arise.

 Demands  of  the  Private  Medical
 Practitioners’  Association  of  India

 10125,  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PALANNING  AND
 WOKKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state  :

 (a)  whether  Government  have  received
 the  Memorandum  of  the  Private  Medical
 Practitioners’  Association  of  India  ;

 (b)  whether  Government  have  considered
 their  demands  ;

 (c)  if  so,  whether  Government  are
 accepting  the  reasonable  demand  that  Private
 Medical  Practitioners  with  experience  over
 10.  years  be  registered  and  those  who  are
 practising  for  more  than  5  years  and  less
 than  0  years  at  present  be  kept  listed  and
 registered  after  fulfilment  of  10  years  ;

 (d)  whether  Government  have  finally
 considered  all  other  demands  ;  and

 (९)  if  so,  the  reactions  of  Government
 to  the  Memorandum  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  5.
 CHANDRASEKHAR):  (a)  to  (e)  The
 quéstion  of  permitting  unqualified  medical
 practitioners  to  carryon  practice  and
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 the  conditions  attaching  to  it  is  still
 under  consideration  of  the  Government

 of  the  Private
 Medical  Practitioners’  Association  of  India
 in  this  regard  have  been  noted,

 Appolotment  of  Peons  io  Income-tax
 Department

 10:26.  SHRI  DHIRESWAR  KALITA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  interviews  for  recruiting
 peons  in  Income-tax  Department  for  Assam,
 Manipur  and  Nagaland  took  place  in
 Shillong,  Gauhati  and  Dibrugarh  on  the  8th
 April,  970  ;

 (b)  whether  it  is  a  fact  that  a  guideline
 or  direction  was  issued  by  the  Commissioner
 of  Income-tax  vide  Memo  No,  E-I/68-69/
 (54881-83  dated  the  30th  January,  1970  to  the
 Interviewing  Officers  concerned  that
 preference  should  be  given  to  those  candi-
 dates  in  selection  who  have  got  special  skills
 like  carpentry,  Paintings  and  electrical
 works  ;

 (c)  if  80,  the  reasons  therefor  ;  and

 (d)  whether  Government  propose  to
 investigate  into  this  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir  ;  preference  was  directed  to
 be  given  also  to  ex-Servicemen.

 (c)  The  Commissioner  of  Income-tax
 felt  that  preference  could  be  given  to  ex-
 Servicemen  because  they  possess  a  better
 sense  of  discipline  and  also  because  peons
 might  on  occusions  be  called  upon  to  do
 duty  as  watchmen.  Persous  Possessing
 special  skills  were  considered  to  be  more
 suitable  because  they  are  apt  to  possess  a
 higher  level  of  general  intelligence.

 (d)  Government  have  looked  into  the
 matter.  The  Commissioner  of  Income-tax
 has  been  directed  to  ensure  that  final  panels
 for  appointment  are  prepared  strictly  in
 accordance  with  the  relevant  orders  of  the
 Government  of  India,
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 Medical  Graduates

 0I27.  SHRI  P.R.  THAKUK:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  4843  on  the  3lst  March,  969
 regarding  Medical  Graduates  and  state  :

 (a)  whether  the  information  has  sidce
 been  collected  ;

 (b)  if  ao,  the  details  thereof  ;  and
 (c)  if  not,  the  reasons  for  the  delay  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH)  :  (a)  Yes,  Sir.

 (b)  The  requisite  information  is  given  in
 the  statament  laid  on  the  Tuble  of  the
 House,  [Placed  in  Library.  See  No.  LT—
 3577/70)

 (९)  Does  not  arise.

 Production  of  Petroleum  and  Allied
 Products

 40i28.  SHRI  K.N.  PANDEY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  produc-
 tion  of  Petroleum  and  allied  products  has
 increased  considerably  during  the  last  3
 years  ;

 (b)  if  so,  the  estimated  production
 thereof  during  1969-70  ;

 (c)  the  estimated  demand  for  petroleum
 and  diesel  oil]  during  the  next  3  years  ;  and

 (d)  the  steps  being  taken  to  cover  the
 shortage  of  supply  relatively  to  the  damand
 for  these  two  products  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN):  (a)  Yes.

 (b)  The  production  of  petroelum
 products  in  the  country  during  1969-70  was
 16,606  thousand  tonnes.

 (c)  The  demand  for  peirol  (motor
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 gasoline)  and  diesel  oil  during  the  next  thre:
 years  is  estimated  as  follows  :

 Figures  in  ‘000’  tonnes
 970  1971  972

 Motor  Gasoline  40  1494,  584
 Diesel  Oils  5735  6288  6895

 (d)  No  shortage  of  petro!  and  diesel  oils
 is  anticipated  in  the  next  three  years.

 Recognition  of  Burla  Medical
 College,  Orissa

 10129,  SHRI  S.KUNDU:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  the  Indian  Medical  Council
 had  written  to  General  Medical  Council  to
 recognise  Burla  Medical  College  of  Orissa  ;

 (७)  if  so,  when  and  if  not,  the  reasons
 therefor  ;

 (c)  whether  the  Indian  Medica!  Council
 had  discussed  and  written  on  the  question  of
 recogoition  to  Burla  Medical  College,  if  so,
 on  what  dates  and  whether  the  Burla
 Medical  College  answered  the  queries  ;  if  so,
 on  what  dates  ;

 (9)  whether  the  General  Medical  Council
 is  going  to  meet  in  September,  970  and
 there  is  no  mention  in  the  agenda  about
 recognition  of  Burja  Medical  College  ;  and

 (e)  if  so,  whether  the  Indian  Medical
 Council  will  write  to  the  General  Medical
 Council  to  put  this  matter  in  the  Agenda  of
 the  forthcoming  meeting  of  the  General
 Medical  Council  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  s.
 CHANDRASEKHAR):  @)  to  (e).  A
 statement  indicating  the  position  is  attached,

 Statement
 The  Medical  Council  of  India  after  discus-

 sing  the  matter  in  their  Executive  Committee
 approached  the  General  Medical  Council  of

 the  U  K,  in  July,  ‘1967,  for  the  recognition  of
 the  M.B.B.S.  degree  of  the  Utkal  University/
 Sambalpur  University  in  respect  of  students
 who  pass  out  from  the  Burla  Medical
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 College,  Burla,  The  information  with  regard
 to  the  facilities  for  teaching  available  at  the
 above  college  were  also  forwarded  to  that
 Council.  The  Executive  Committee  of  the
 General  Medical  Council  UK.  considered
 the  matter  on  the  27th  November,  I967  and
 asked  for  further  information  regarding  the
 gumber  of  teaching  staff  especially  in  the
 pre-clinical  department.  The  requisite
 information  was  obtained  from  the  Priucipal,
 Medical  College,  Burla  on  the  Ist  February,
 969  and  was  forwarded  to  the  GMC  on
 the  l!th  February,  1969,  The  matter  was
 reconsidered  by  the  GMC  who  held  the
 view  that  the  improvements  io  teaching  staff
 had  not  been  sufficiently  extensive  to  allow
 them  to  recognise  the  M.B.B.S.  degree
 obtained  by  the  students  of  this  medical
 college  and  it  would  be  considered  again
 after  further  progress  in  this  regard  had  been
 made,  The  Sambalpur  University  to  which
 this  College  is  at  present  affiliated  and  the
 Medical  College,  Burla,  were  a-prised  of  the
 position  on  the  28th  Junc,  969  and  were
 requested  to  furnish  the  information  required
 by  the  GMC.  I:  is  stated  that  there  has
 been  no  discussion  between  the  Indian
 Medical  Council  and  Burla  Medical  College
 authorities  on  this  subject.  The  Indian
 Medical  Council  will  take  yp  the  matter
 again  with  the  GMC  after  the  requisite
 information  has  been  received.  The  Uni-
 versity  and  the  Institution  were  last  reminded
 on  the  6th  April,  970.

 2  Government  have  no  information
 regarding  the  next  meeting  of  the  General
 Medical  Council  of  the  U.K.

 Smuggling  of  Films

 0I30.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  a  Member  of  the  Central
 Board  of  Excise  and  Revenue  recently  went
 to  Botnbay  to  discuss  with  the  film  producers
 the  steps  to  prevent  smuggling  of  Indian
 movies  out  of  the  country  ;

 (b’  if  so,  the  circumstances  in  which  the
 mecting  was  held  ;

 (c)  whether  Government  have  any  clues
 about  the  methods  employed  by  the  smugglers
 of  Indian  movies  ;

 (ad)  if  a0,  the  details  thereof  ;  and
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 (९)  the  steps  proposed  to  t=  taken  to
 Prevent  the  smuggling  of  films  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  (a)  and  (b).  The  Government  of
 India  bas  beei  receiving  com:laints  that
 Indian  films  are  being  smuggled  out  to  South
 Africa  and  also  to  some  other  countries  and
 that  by  this  smuggling  Government  is  losing
 foreian  exchange.

 In  April,  970  a  Joint  Secretory  of  the
 Government  of  India  during  the  course  of
 his  visit  to  Bombay  took  opportunity  to
 Meet  some  representatives  of  the  film  industry
 wilh a  view  to  di  ing  the  probl  of
 smuggling  of  Indian  films  abroad.  A  Mem-
 ber  of  the  Central  Bowrd  of  Excise  and
 Customs  who  was  then  on  tour  in  Bombay
 attended  the  mecting

 (c)  and  (dy.  The  allegations  are  that  the
 films  are  smuggled  out  of  the  country,  con-
 cealed  in  baggage  or  in  boats  going  out  of
 the  country,  and  also  that  films  which  are
 exported  to  countries  other  then  South
 Africa  are  later  unauthorisedly  diverted  to
 South  Africa.

 (e)  Apart  from  the  usual  steps  taken  to
 Prevent  smuggling  of  goods  like  cullction  of
 intelligence,  patrolling  of  the  coast,  the
 question  whether  any  spccial  steps  could  be
 taken  in  regard  to  films  is  belng  considered.

 Income  Tax  collected  from  Shri  Potdar,
 Mises  Owner  of  Mysore  State

 I0I3l.  SHRI  K.  LAKAPPA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  bow  much  income  :ax  was  collected
 from  Shri  Potdar,  Mines  owner  of  Mysore
 State  during  the  last  three  year  ;

 (b)  whether  regular  accounts  are  main-
 tained  by  him  ;

 (c)  whether  it  is  a  fact  that  ineorrect
 accounts  are  submitted  by  him  in  commection
 with  the  collection  of  taxes  :  and

 (d)  if  so,  the  action  taken  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  to  (d).  The  requisite  information
 is  not  readily  available.  The  same  is  being
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 collected  and  will  be  laid  on  the  Table  of
 the  House  as  early  as  possible.

 Barden  of  Direct  Taxation  in  Various
 Countries  of  the  World

 0I32.  DR.  KARNI  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  names  of  the  countries  in  the
 world  where  total!  burden  of  direct  taxation
 exceeds  the  total  income  of  an  assessee  ;  and

 (b)  whether  there  are  laws  which  prohi-
 bit  such  countries  from  expropritory  imposi-
 tion  of  such  taxes  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Information  is  not  available.
 In  India,  the  combined  incidence  of  mncome-
 tax  and  wealth-tax  on  higher  levels  of  income
 and  wealth  may  in  some  cases  exceed  the
 total  income  of  an  assessee,

 (b)  As  regards  India,  there  is  no  such
 provision.  In  regard  to  other  countries,  the
 question  does  not  arise.

 Decline  in  Crude  output  at  Gaubati  Refloery
 vis-a-vis  Three  Indian  Oil  Corporation's

 Refineries

 0I33.  SHRIMATI  ILA  PALCHOU-
 DHURI:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  though  the  overall
 quantity  of  crude  oil  refined  at  the  three
 Indian  Oil  Corporation's  Refineries  at
 Gauhati,  Barauni  and  Koyali  which  wholly
 operate  on  indigenous  crude  sabowed  an
 increase  of  a  little  over  one  million  tonnes  in
 969  as  compared  to  that  in  1968,  the
 Gauhati  output  of  crude  which  was  83,7i4
 tonnes  in  968  declined  to  777,722  tonnes  in
 969  ;

 (b)  if  so,  the  reasons  for  the  decrease  in
 the  Gauhati  output  ;

 (९)  the  steps  proposed  to  be  taken  to
 correct  the  position  ;  and

 (d)  the  steps  proposed  to  be  taken  to
 increase  the  overall  output  of  the  three
 refineries  as  a  whole  during  970  7

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
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 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0,  R.  CHAVAN):  (a)  Yes.

 (b)  The  crude  througb  put  of  777,722
 tonnes  at  Gauhati  Refinery  even  in  969  was
 higher  than  the  design  capacity  of  0.75  m.t./
 year.  The  shortfall  of  35,995  tonnes  in  969
 88  compared  to  968  actuals,  however,  was
 mainly  due  to  :

 (i)  the  emergency  troubles  in  the  turbo-
 generator  in  the  Refinery's  power
 house  and  the  inability  of  Assam
 State  Electricity  Board  to  supply
 additional  power  during  April,  1969.

 (ii)  extended  shut  down  of  the  Atmos-
 pheric  Dustillation/Coking  Units,
 during  August,  1969,

 (०)  Crude  through  put  of  0.8  million
 tonnes  has  been  planned  for  Gauhati  Refinery
 for  the  yeat  1970-71,

 (d)  The  three  refineries  at  Gauhati,
 Barauni  and  Guja:at  can  operate  at  0.8,  3.0
 and  4.3/4.5  MMT  per  year  respectively.
 However,  the  operation  of  Barauni  and
 Gujarat  Refineries  is  linked  with  the  avail-
 ability  of  crude  from  indigenous  sources.  In
 view  of  pipeline  limitation  to  transport  more
 than  2.2  MMT  per  year  crude  to  Barauni,
 the  proposal  of  importing  a  million  tonnes
 of  crude  and  modifying  the  plant  suitably
 therefor  is  under  active  consideration.
 Barauni  and  Gujarat  Refineries  are  planned
 for  crude  throughputs  of  2.2  and  3.8  mt.
 during  (1970-71.  The  increase  in  throughputs
 in  the  three  refineries  as  planned  for  ‘1970-71,
 will  be  0.556  m.t,  over  1969-70,  performance.

 इरविन  प्रस्पताल,  नई  दिल्‍ली  में  महिलाधों
 का  पुरुष  डाक्टरों  हारा  परीक्षण

 10134,  श्री  झोकार  लाल  बेरवा  :
 श्री  रामगोपाल  शालवाले  :

 शो  To  ला०  बाकृपाल  :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन  धौर
 निर्माण,  हझ्रावास  तथा  सगरीय  विकास  मन्त्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  इरविन  अस्पताल,
 नई  दिल्ली  के  प्रसूति  वार्ड  में  पुरुष  डाक्टर

 महिलाझों  का  परीक्षण  उनके  कपड़े  उतरवा  कर
 करते  है  ;
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 (a)  क्‍या  यह  भी  सच  है  कि  उक्त  वार्ड  में
 23  फरवरी,  970  को  पुरुष  डाक्टरों  ने  कुछ
 ग्रामीण  महिलाओं  का  परीक्षण  उन्हें  नंगा  करवा
 कर  किया  था  हालांकि  उन्होंने  कपड़े  उतारने  से
 मना  किया  था;  और

 (ग)  यदि  हां,  तो  नग्नावस्था  में  महिलाभों
 की  जाँच  पुरुष  डाकटरों  द्वारा  किये  जाने  के  क्‍या
 कारणा  हैं,  विशेष  रूप  से  जबकि  वहां  महिला
 डाक्टर  उपस्थित  होती  हैं  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  और

 निर्माण,  श्रावास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मनन्‍त्री  (डा०  श्रीपति  चस््वोखर)  :

 (क)  चूंकि  इविन  अस्पताल  एक  शिक्षण
 अस्पताल  हैं  इसलिए  पुरुष  डाक्टरों/छात्रों  को
 उनके  प्रशिक्षण  के  एक  प्रंग  के  रूप  में  प्रसुति
 खण्ड  में  नियुक्त  किया  जाता  है  और  वहां  उनसे

 महिला  रोगियों  को  जांच  की  अपेक्षा  की  जाती

 है।  यह  जांच  एक  महिला  डाक्टर  श्रथवा  नसे

 (महिला)  को  उपस्थिति  में  की  जाती  है।
 तथापि  यदि  महिला  रोगी  को  कोई  आपत्ति  हो
 तो  पुरुष  डाक्टर  जांच  नहीं  करता

 (ख)  जी  नहीं  ।
 (ग)  ग्रह  प्रइन  नहीं  उठता  |

 Employees  of  Customs  Department  at
 Cochin  and  Calcutta

 SHRI  C.  K,  CHAKRAPANI  :
 SHRI  P.  P.  ESTHOSE  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  V.  VISWANATHA

 MENON  :
 Will  the  Minister  of  FINANCE  be

 pleased  to  state  :
 (a)  the  number  of  cases  of  denial  or

 promotion  or  confirmation  of  non-Gazetted
 employees  of  the  Customs  Department  at
 Cochin  and  Calcut'a,  sparately,  for  participa-
 tion  in  the  token  strike  on  the  ]9th
 September,  196%  ;  and

 (b)  the  number  of  persons  who  were
 promoted  or  confirmed  not  with  standing
 their  break  in  service  for  participation  in  the
 token  strike  on  the  9  September,  968  at
 the  Custom  Houses  of  Cochin  and  Calcutta  ?

 10135.
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  There  has  been  no  case  of
 denial  of  promotion  or  confirmation  or  of
 postponement  of  promotion  of  non-gazetted
 employees  of  the  Customs  Department  at
 Cochin  and  Calcutta  for  participation  in  the
 token  strike  on  the  9th  September,  1968,
 However,  in  7  cases  confirmation  was  post-
 poned  in  Cochin  Customs  House.

 (b)  The  number  of  persons  who  were
 promoted  or  confirmed  notwithstanding  their
 break  in  service  for  participation  in  the  token
 strike  on  the  19th.  September,  ‘1968,  at  the
 Custom  Houses  of  Cochin  and  Calcutta  is
 as  udder  :

 “Custom  House  No.of  persons  Confirmed.
 Promoted

 Calcutta  50  45
 Cochin

 Appointment  of  Collector  in  Department
 of  Customs  and  Central  Excise,  Cochin

 0i36,  SHRIC.  K.  CHAKRAPANI  :
 SHRI  P.  P.  ESTHOSE  :
 SHRIMATI  SUSHEELA

 GOPALAN  :
 SHRI  V.  VISWANATHA

 MENON  :
 Will  the  Minister  of  PINANCE  be

 Pleased  to  state  :
 (a)  whether  it  is  a  fact  that  Collectorate

 of  Customs  and  Central  Excise,  Cochin  has
 been  functioning  without  a  regular  Collector
 since  over  one  year  ;

 (b)  if  so,  the  administrative  expenses  so
 far  incurred  for  payment  of  T.  A.  and  D.  A,
 to  the  officers  who  were  holding  additional
 charge  since  the  post  fell  vacant  and  also  to
 their  personal  staff  and  others  ;

 (c)  whether  Government  have  taken  any action  on  the  representation  received  from
 staff  Association  ;  and

 (d)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  FINANCE  (SHRI  P.  G SETHI)  ‘  (a)  The  Collectorate  of  Customs and  Central  Excise,  Cochin,  was  under  the additional  charge  of  a  neighbouring  Collector for  over  one  year,
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 (b)  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 (c)  and  (d).  A  Collector  has  since  been
 posted  at  Cochin.

 Maternity  Beds  in  District  Hospital
 of  Bibar

 0I37.  SHRI  K.  M,  MADHUKAR:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,  AND
 URBAN  DEVELOPMENT  be  pleased  to
 state  :

 (a)  whether  Governmeut  are  aware  of
 Statement  made  by  the  Health  Minister  of
 Bihar  recently  that  the  number  of  maternity
 beds  in  all  the  district  hospitals  of  the  State
 would  be  increased  ;

 (b)  if  so,  whether  Goveroment  propose
 to  grant  some  aid  to  the  Government  of
 Bihar  for  the  implementation  of  the  said
 scheme  ;

 (c)  if  80,  the  details  thereof  ;  and
 (d)  if  not,  the  reasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  8,
 CHANDRASEKHAR)  (a)  to  (dy.  The
 information  is  being  collected  and  will  be
 placed  on  the  table  of  the  House  as  soon  as
 possible.

 संसव  सवस्यों  द्वारा  नई  विल्‍लो  नगर  पालिका
 में  जमा  की  गई  जमा  राधि  फो  वापस  श्रदायगी

 10138.  श्री  निहाल  सिह  :  क्‍या  स्वास्थ्य
 तथा  परियार  नियोजन  झोर  निर्माण,  श्रावास

 तथा  तगरीय  विकास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  संसद्‌  सदस्यों

 द्वारा  पानी  तथा  बिजली  के  कनेक्शन  देने/हटाने
 हेतु  भ्रथवा  मीटर  के  लिए  जमा  की  गई  जमा

 राधा  की  वापस  प्रदायगी  करने  हैतु  नई  दिल्‍ली

 नगर  पालिका  के  सचिव  को  लिखे  गये  पत्रों  को

 सचिव  को  दिखाने  की  बजाये  वहां  एक  शाखा  में

 दबाकर  रख  दिया  जाता  है  जिसके  परिणाम-
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 स्वरूप  अन्य  शाखाशों  द्वारा  की  जाने  वाल्ली  कार्य

 वाही  नहीं  हो  पाती  है  ;

 (@)  क्‍या  सरकार  ने  इस  तथ्य  की  जांच
 की  है  कि  जब  कोई  संसद  सदस्य  प्रपने  फ्लैट
 अग्रथवा  अपने  नौकर  के  मकान  को  बदलता  है
 शौर  वह  सचिव  को  मीटर  हटाने  तथा  जमा
 राक्षि  लौटाने  का  आवेदन  करता  है  तो  भी  पलैट
 ग्रथवा  नौकर  के  मकान  में  लगे  मीटर  का
 किराया-बिल  उसी  प्रकार  उस  सदस्य  के  नाम  में
 जारी  रहता  है  ;  ब्रौर

 (ग)  यदि  हां,  तो  सरकार  ने  गत  छः  महीनी
 में  ऐप्ते  कितने  मामलों  का  पता  लगाया  है  और
 सरकार  का  विचार  क्या  कार्यवाही  करने  का  है
 जिससे  भविष्य  में  इस  प्रकार  की  श्ननियमिततायें
 नहों?

 स्वास्थ्य  तथा  परिवार  नियोजन  प्रोर
 निर्माण,  पग्रावास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मन्त्री  (डा०  श्रीपति  'बखवोखर)  :

 (क)  की  गई  जांचों  से  पता  चला  है  कि  पानी
 तथा  बिजली  के  कनेक्शन  देने/हटाने  के  लिए
 अथवा  मीटरों  के  लिए  जमा  की  गई  जमा  राशि
 की  वापस  भ्रदायगी  करने  हेतु  संसद्‌  सदस्यों
 द्वारा  नई  दिल्‍ली  नगरपालिका  के  सचिव  के  नाम
 प्रेषित  सभी  पत्रों  को,  जब  तक  ये  श्र्ध॑-सरकारी
 पत्र  न  हों,  नई  दिल्‍ली  नगरपालिका  के  सचिव
 को  नहीं  भेजा  जाता  है  क्योंकि  वे इस  मामले  से
 सम्बन्धित  नहीं  हैं।  इन  पत्रों  को  आवदयक

 कार्यवाही  के  लिए  सम्बन्धित  विभाग,  वाशिज्य
 एवं  कराधान  विभाग  को  तुरन्त  भेज  दिया  जाता

 है  यह  विभाग  वारिज्य  एवं  कराघान  भ्रधिकारी
 के  नियन्त्रण  में  है।  अतः  ऐसे  पत्र  बिना  कार्ये-

 वाही  हुए  नहीं  रहते  |

 इसके  झल।वा  13-2-70  को  संसद  के
 दोनों  सदनों  की  संयुक्त  समिति  के  अध्यक्षकों  की
 बैठक  में  किए  गए  निर्णायानुसार  संसद  सदस्यों
 की  जमा  राक्षि  उन्हें  लौटाने  के मामलों  के  लिए
 सीधी  जुम्मेवारी  के  लिए  एक  भ्रष्िकारी  की
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 विशेष  नियुक्ति  की  गयी  है  ग्रौर  वह  ऐसे  मामले
 के  लिए  सीधे  उत्तरदायी  है।  राज्य  सभा  तथा
 लोक  सभा  सचिवालय  तब  से  ऐसे  सभी  पत्र
 उक्त  ग्रधिकारी  को  भेज  रहे  हैं  1

 (ख)  यह  सच  नहीं  हैं।
 (ग)  बिजली/पानी  के  दुबारा  कनेक्शन

 लगाने/कनेक्शन  कटवाने  के  श्रावेदन  पत्र  में
 उल्लिखित  भ्रनुदेशों  तथा  नियमों  के  श्रनुसार
 उपभोक्ता  को  बिजली/पानी  के  कनेक्शन  कटवाने

 के  लिए  एक  सप्ताह  का  नोटिस  लिख  कर  देना

 होता  है  -  नई  दिल्‍ली  नगरपालिका  ने  बतलाया

 है  कि  3  नवम्बर,  969  से  4  मई,  970
 तक  30  संसद  संद्ष्यों  न ेनगरपालिका  को  सूचित
 किए  बिना  ही  अपने  निवास  स्थान  खाली
 किए  हैं  1

 Daties  performed  by  Class  IV  Employecs
 of  Government  of  India  Forms  Store

 and  Press,  Calcutta

 0I39,  SHRI  RAM  AVTAR  SHARMA  :
 Will  the  Minisier  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  class  IV
 employees  (Record  Suppliers)  in  the  Govern-
 ment  of  India  Forms  Store  and  Press,
 Calcutta  are  asked  to  discharge  duties  similar
 to  those  of  class  III  employees  (Clerks)  ;

 (b)  whether  it  is  also  a  fact  that  some  of
 the  employees  of  the  above  category  have
 been  promoted  as  Lower  Division  Clerks,
 though  they  do  not  possess  the  requisite
 educational!  qualification  for  that  post  ;  and

 (c)  if  so,  the  difficultics  being  faced  by
 Government  in  promoting  the  remaining
 employees  7?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 (SHRI  K.  K.  SHAH)  :  (a)  Posts  of  Record
 Suppliers  no  longer  exist  in  the  Government
 of  India  Forms  Store  and  Press,  Calcutta,
 as  they  have  been  converted  into  poste  of
 Selection  Grade/Ordinary  Grade  Duftaries
 (Class  IV).  About  50%  of  the  incumbents
 of  these  posts  have  been  performing  functions
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 of  a  clerical  nature.  Government  have  under
 consideration  a  proposal  to  create  posts  of
 L.  0.  Cs  in  lieu  of  some  of  the  posts  of
 Doftaries  in  the  ordinary  and  selection
 grades.

 (b)  No  promotions  have  so  far  been
 made,

 (c)  Does  not  arise.

 Guarantee  for  Loans  received  by
 East  India  Hotels  Ltd.

 0i40,  SHRI  ARJUN  SINGH
 BHADORIA  Will  the  Minister  of
 FINANCE  be  pleased  to  state  :

 (a)  whether  Government  have  given  any
 financial  quarantee  to  East  India  Hotels
 Ltd.  about  loan  taken  by  it  from  abroad  and
 Indian  institutions  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  whether  it  is  a  fact  that  this  company

 is  borrowing  money  from  the  public  out  of
 proportion  of  their  capital  and  the  rules
 fixed  by  the  Reserve  Bank  ;  and

 (d)  if  so,  the  total  amount  received  by
 this  company  as  loan  from  the  public  till  the
 30th  December,  969  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  rom
 SETHI)  :  (a)  and  (b).  No  financial  guarantee
 has  been  given  by  the  Government  of  India
 to  the  East  India  Hotels  Limited  for  loans
 raised  by  it  from  abroad  or  any  Indian
 financial  institution.  Tne  Industrial  Fioance
 Corporation  of  India  bas,  however,  given  a
 guarantee  in  respect  of  a  loan  of  U.  Ss.
 $117,000  raised  by  the  Company  from  the
 Export  Import  Bank  of  U.  S.  A.  (Exim  Bank)
 for  setting  up  the  Oberoi  Iotercontinental
 Hotel  at  New  Delhi  against  the  security
 of  an  equitable  mortgage  of  its  immovable
 properties,  as  aleo  hypothecation  of  its
 movable  plant,

 (९)  and  (d).  The  deposits  received  by  the
 East  India  Hotels  Limited  from  the  public
 and  outstanding  as  on  31.12.1969,  amounted
 to  Re.  33.92  lakhs  (exclusive  of  accrued
 interest).  These  were  well  within  §  the
 statutory  ceiling  of  25%  of  the  aggregate  of
 the  paid  up  capital  and  the  reserves  of  the
 company,  prescribed  by  the  Reserve  Bank  of
 India  in  terms  of  the  notification  dated  the
 27th  October,  1966,  issued  by  it,  in  exercise
 of  the  powers  conferred  by  sections  45J,  45K
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 and  45L  of  the  Reserve  Bank  of  India  Act,
 1934.

 Government  Offictal’s  visit  to  Residence
 of  Nawab  of  Ramper

 10141,  SHRI  J.  H.  PATEL  :
 SHRI  P.  GOPALAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  Nawab  or  Begum  of
 Rampur  were  contacted  on  the  25th  August,
 969  at  their  residence  in  Delhi  by  officers
 of  the  Finance  Ministry  ;

 (b)  if  80,  the  articles  or  goods  handed
 over  by  them  for  being  deposited  ;

 (c)  the  approximate  value  of  these  jewels
 and  other  articles  and  their  description  ;
 and

 (d)  the  decision  taken  by  Government
 in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Yes,  Sir.

 {b)  and  (c).  Various  items  of  jewellery
 and  valuable  wearing  apparel  totalling  66,
 valued  at  Rs.  2,57,900/-  have  been  deposited
 with  the  State  Bank.

 (d)  The  question  of  assessing  the  value
 of  the  articles  under  the  Wealth-tax  Act  is
 being  considered  by  the  Wealth-Tax  Officer.

 Valuables  belonging  to  Begum  of  Rampor

 10142.  SHRI  GUNANAND  THAKUR  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  ZULFIQUAR  ALI  KHAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  4370  on  the  30th
 March,  970  regarding  valuables  belonging  to
 Begum  of  Rampur  and  state  :

 (a)  whether  the  information  has  since
 been  collected  ;

 (b)  if  80,  the  description.  of  the  Jewel-
 lery  and  its  approximate  value  ;

 (c)  the  steps  Government  are  taking  in
 this  case  :

 (d)  whether  the  seized  articles  ere  still
 with  the  Jewellers  or  whether  Government
 have  confiscated  them  ;  and
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 (९)  whether  these  articles  were  shown  in
 the  wealth  tax  returns  filed  by  Begum  of
 Rampur  and  if  not,  the  reasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  to  (e).  The  requisite  informa-
 tion  is  not  yet  available.  It  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House  as  early  as  possible.

 Smuggling  from  China  and  Pakistan

 0I43.  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  value  and  nature  of  goods
 smuggled  into  Assam,  Tripura,  N.E,F.A,
 and  other  border  districts  from  China  and
 Pakistan  in  969  ;

 (b)  whether  it  is  a  fact  that  smuggling
 ona  large  scale  is  done  by  and  through
 Nepal  of  the  above  goods  ;  and

 (०)  if  so,  the  steps  taken  to  stop  this
 smuggling  and  with  what  results  7

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  (a)  and  (b).  While  it  is  not
 possible  to  estimate  the  value  of  goods
 smuggled,  items  such  as  fountain  pens,
 mechanical  lighters,  transistors,  raw  jute,
 cloves,  cinnamon,  jewellery,  watches,  textiles,
 valued  at  Rs.  17.4,  lakhs  smuggled  into  the
 eastern  States  of  India  viz.  Assam,  Tripura,
 NEFA  and  West  Bengal  from  Pakistan
 in  the  year  1969  were  seized.  These  goods
 were  of  Pakistani,  Chinese  or  other  countries
 origin,  Information  regarding  Chinese
 goods  smuggled  from  Nepal  which  were
 seized  is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 (c)  the  following  steps  have  been  taken
 to  prevent  the  smuggling  of  contraband
 goods.

 Systematic  collection  and  follow-up  of
 information,  keeping  a  watchful  eye  on
 suspected  smugglers,  rummaging  of  suspected
 boats,  vehicles  and  aircrafts,  and  patrolling
 of  vulnerable  sectors  along  the  coast  and
 land  frontier.  Customs  Act,  962  has  been
 amended  making  additional  provisions  to
 take  special  measures  for  the  purpose  of
 checking  illegal  import  and  export  of  certain
 commodities  and  facilitating  their  detection.
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 Senior  officers  of  the  rank  of  Asst,  Collectors
 of  Customs  have  been  posted  to  look  after
 aoti-smuggling  work  exclusively.  Along  the
 Indo-Nepal  border,  a  number  of  mobile
 parties  under  the  supervisory  control  of  Asst.
 Collectors  have  been  set  up.

 One  company  of  C.  R.  P.  bas  also  been
 deployed  on  the  Indo-Nepal  border  for
 assisting  the  Customs  Officers  in  anti-smuggl-
 ing  measures.  These  measures  ate  kept
 constantly  under  review.

 Ago  result  of  the  anti-smuggling  measures
 taken,  the  value  of  the  smuggled  goods  seized
 in  Assam,  Tripura,  Manipur,  NEFA  and
 along  the  Indo-Nepal  border  showed  a
 marked  increase  in  969  as  compared  to  968
 as  indicated  below  :—
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 Area  Year  Value  of  goods
 seized

 Rs.  in  lakhs
 Indo-Nepal  968  24,7i

 Border.  969  47,95
 Assam,  Manipur,  968  6.20
 Tripura.  969  0.00

 Income  Tax  doe  from  Film  Stars

 :0I44.  SHR’  BABURAO  PATEL  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  amount  of  Income  tax  arrears  as
 on  the  30th  June,  969  of  the  following  film
 personalities  ;  Sarvashri  K.  M.  Mody,  Kishore
 Kumar  Ganeuly,  Ashok  Kumar  Ganguly,
 A.  हि,  Kardar,  Mahomed  Mumtaj  Ali,  Shiraj
 Ali  Hakim,  Dilip  Kumar  alias  Yusuf  Khan,
 Nasir  Khan,  Sarwar  Khan  and  steps  taken
 against  each  for  recovery  of  the  tax  ;

 (b)  whether  it  is  a  fact  that  between
 Tolaram  Jalan,  his  brothers,  relatives  and
 Filmstan  (P)  Ltd.  the  tax  arreara  exceed  over
 Rs.  four  crores  as  on  the  30th  January,  1970,
 and  if  80,  the  exact  amounts  due  in  case  of
 each  assessee  with  steps  taken  to  recover  in
 each  case  ;  and  if  not,  the  reasons  therefor  ;
 and

 (c)  the  reason:  how  and  why  so  much
 taxes  are  allowed  to  accumulate  in  spite  of
 the  provision  in  law to  collect  ad  stax 2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
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 SETHI)  :  (a)  to  (c).  Ths  requisite  informa-
 tion  is  not  readily  available,  It  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 House  as  early  as  possible,

 2.29  bre.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 Reported  Statement  of  the  Minister  of
 Forelga  Trade

 SHRIMATI  TARKESHWARI  SINHA
 (Barh)  :  I  call  the  attention  of  the  Minister
 of  Foreign  Trade  to  the  following  matter
 of  urgent  public  importance  and  request  that
 he  may  make  a  statement  thereon  :

 “Reported  statement  of  the  Minister
 that  India  was  willing  to  resume  trade
 with  China,"
 THE  MINISTER  OF  FOREIGN

 TRADE  (SHRI  B.  R.  BHAGAT):  Mr.
 Speaker,  Sir,  on  my  return  from  Hong  Kong
 and  Japan  I  addressed  a  Press  Conference
 regarding  my  discussions  with  the  local
 authorities,  I  described  the  possibility  of
 the  State  Trading  Corporation  setting  up  a
 Joint  Company  io  participation  with  local
 Hong  Kong  businessmen  in  order  to  increase
 our  present  negligible  exports  to  this  rich
 market  which  imported  over  2  thousand
 million  dollars  last  year.

 2.  In  the  course  of  questions,  a  :  pecific
 query  was  put  to  me  as  to  whether  this  Joint
 Company  might  export  not  only  to  Hong
 Kong  but  to  third  markets.  I  replied  that
 as  Hong  Kong  was  an  important  entrepot
 trade  centre,  the  proposed  company
 would  paturally  try  to  develop  exports  to
 third  countries  also.  I  was  then  asked
 whether  India  might  export  to  China  -hrough
 Hong  Kong.  I  stated  that  there  was  no  ques-
 tion  of  trading  indirectly  or  clandestinely
 with  China  through  Hong  Kong.  We  would
 prefer  to  trade  directly  and  openly.  My
 remark  was  thus  made  in  answer  to  a  limited
 and  specific  query.

 SHRI  PILOO  MODY  (Godhra)  :  Is  this
 a  Call  Attention  or  personal  explanation,
 Sir  7

 SHRIMATI  TARKESHWARI  SINHA:
 The  hon,  Minister  has  said  that  the  possi-
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 bility  of  the  STC  setting  up  a  Joint  Com-
 pany  in  participation  with  local  Hong  Kong
 businessmen  is  there  That  be  has  admitted.
 But,  Sir,  about  mentioning  regarding  the
 third  party,  he  was  very  very  quiet  about
 that  and  he  was  not  at  all  specific  about
 what  he  meant  by  third  party.  Now,  Sir,  is  it
 not  a  fact—and  everybody  knows  it—that
 Hong  Kong  does  have  a  very  vast  amount
 of  substantial  trade  with  China?  The  hon.
 Minister  has  said  that  there  is  no  question  of
 indirect  or  clandestine  trading  with  China.
 Now,  may  I  know,  if  that  proposal  of  the
 Joint  Company  has  yet  materialised,  and  if
 80,  does  it  mean  that  that  Joint  Company
 will  be  under  ban  to  trade  with  China  7
 Because,  the  Hong  Kong  companies  do  have
 a  substantial  trade,  import  and  export  trade,
 with  China.  The  hon.  Minister  says  that
 there  is  no  question  of  clandestine  trading
 or  indirect  trading  with  China.  That  means,
 are  you  going  to  prohibit  that  Joint  Com-
 pany,  if  they  want  to  have  any  trading
 relations  with  China  ?  That  is  my  question
 No.  Le

 My  question  No,  2  is  this,  The  hon.
 Minister  made  the  remark  that  he  would
 prefer  to  trade  directly  and  opeoly  with
 China.  The  hon.  Minister  was  talking  as  a
 Foreign  Trade  Minister.  Probably  Mr.
 Mishra,  the  Charge-de-Affaires  of  India  in
 China  was  perhaps  there  present  in  that
 Press  Conference.  I  talk  subject  to  correction.
 He  has  been  in  Delhi  and  he  has  been  dis-
 cussing  with  various  Ministries  about  the
 possibilities  as  to  what  are  the  prospectives
 of  trade  of  China  yersys  India.

 Now,  in  that  situation,  a  remark  hes
 come  from  the  hon.  Minister  that  he  would
 prefer  to  trade  directly  and  openly.  Does  it
 mean  that  any  initiative  has  been  taken  by
 India  so  far  or  whether  Mr.  Mishra  was
 asked  to  report  on  that  particular  pros- pective  and  whether  Mr.  Mishra  has  con-
 veyed  to  the  Government  of  India  about  the
 possibility  of  resuming  trade  with  China  *
 If  so,  I  want  to  know  whether  the  initiative
 came  from  India  or  whether  any  hint  was
 given  by  China  about  resuming  of  the  trade
 relations  between  India  and  China?  And,
 Str,  if  any  initiative  was  taken  by  India,  does
 it  mean  that  the  attitude  of  the  Government
 of  India  to  Chioa  which  is  a  hostile  country
 bas  undergone  a  change  ?
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 And,  last,  Sir,  does  the  hon.  Minister
 realise  that  he  has  made  this  question
 look  as  if  it  was  very  casual  remark  ?
 This  is  not  a  casual  remark  at  all.  This
 is  not  a  casual  question  at  all.  There  is  a
 background  of  the  relationship  between  China
 and  India.  There  is  also  a  talk  of  some  dia-
 logue  being  opencd  by  China  to  lodia.  We
 do  not  know  anything  about  it.  We  and  the
 country  are  completely  kept  in  the  dark  as
 to  any  such  dialogue  which  is  likely  to  be
 opened  between  the  Government  of  India
 and  China,  because,  Sir,  from  China,  the
 Tesponse  has  been  totally  nil  so  far.  The
 Government  of  India  has  been  saying  that
 they  would  like  to  resume  the  dialogue,
 but  China  has  not  responded  to  that
 at  all.

 Now,  in  view  of  this  situation,  Sir,  does
 the  hon.  Minister  realise  that  such  rematks
 cause  lot  of  misunderstanding  in  the  country
 itself  and  in  the  world,  because  the  hon.
 Minister  is  not  expected  to  indulge  in  casual
 remarks  in  Press  Conference,  while  coming
 from  Japan  ?

 Another  significant  factor  is  this.  The
 hon.  Minister  was  coming  back  from  Japan.
 We  do  not  know  what  kind  of  talk  he  had  ;
 with  whom  he  had  a  talk,  Did  he  talk  with
 aoybody  who  had  any  trade  relations  with
 China  about  this  matter  ?  How  did  he  make
 this  remark  after  coming  from  Japan,  in
 terms  of  the  prospective  that  third  party
 trading  will  be  allowed  to  Hong  Kong  Joint
 venture  and  may  I  koow  whether  this  trade
 relationship  will  be  the  normal  trade  relation-
 ship  which  the  top  big  business  people
 Maiotain  with  various  types  of  people,  in-
 cluding  China  ?

 SHRI  8,  R.  BHAGAT:  The  question  of
 my  casual  remark  does  not  arise.  It  was  a
 very  carefully  worded  remark  and  it  was  in
 order  to  clear  the  position  and  not  to  create
 any  misunderstanding.  As  I  said,  Hong  Kong
 is  a  small  place  but  its  total  trade  {s  almost
 equal  to  that  of  India.  It  has  a  very  large
 trade  and  obviously  Hong  Kong  cannot  con-
 sume  all  the  trade.  It  goes  to  other
 countries.

 SHRIMATI  TARKESHWARI  SINHA  :
 You  will  kindly  confine  yourself  to  the  ques-
 tions  that  I  have  asked.
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 SHRI  B.R.  BHAGAT:  I  do  not  like
 you  to  interrupt  me.

 SHRIMATI  TARKESHWARI  SINHA  :
 I  have  specifically  asked  about  China.

 SHRI  B.  R  BHAGAT:  I  was  not
 dealing  with  our  relatious  with  China,  I  was
 dealing  with  the  possibility  of  our  exports  to
 Hong  Kong.  Hong  Kong  trade,  as  I  said,
 is  almost  as  large  as  that  of  India  both  in
 regard  to  imports  as  well  as  exports.

 Obviously,  the  trade  is  not  for  consump-
 tion  in  Hong  Kong  market.  Also  the  trade
 is  worldwide  also  to  the  other  markets.  The
 questions  asked  of  me  were:  whether  this
 will  trade  with  the  third  country.  I  say
 ‘yea,  it  is  bound  to  trade  with  the  third
 country.”  The  other  question  was  that  the
 third  country  may  be  China,  My  reply  to
 this  question  was  definite  that  this  Govern-
 ment  will  not  trade  indirectly.  There  is  also
 a  clandestine  trade  through  Hong  Kong  with
 China,  The  goods  of  many  countrics  pass  to
 China.  I  made  it  absolutely  clear  that  there
 will  not  be  any  indirect  or  clandestine  trade
 with  China,  If  there  will  be  trade  at  any
 time  emerging,  it  will  be  a  direct  trade.  I
 made  that  position  absolutely  clear.  And  it
 was  a  very  carefully  worded  remark  and  not
 a  casual  remark  that  |  made.

 SHRIMATI  TARKESHWARI  SINHA  :
 Sir,  I  rise  op  a  point  of  order.  My  other
 part  of  the  question  was  that  Shri  Mishra
 was  here  for  two  days.  And  he  must  have
 discussed  this  matter  with  the  various  iv:inis-
 tries.  And  after  that,  the  press  conference
 had  been  held.  I  understand  that  the  Foreign
 Trade  Secretary  has  icated  to  the
 pewspaper  people  not  to  publish  this  refer-
 ence  about  China  in  the  papers.  In  view  of
 that,  the  hon.  Minister  is  completely  silent
 about  it.”  Let  him  come  out  as  to  whether
 any  talk  was  held  between  Shri  Mishra  and
 the  Minister  of  Foreign  Trade.

 SHRI  8.  R.  BHAGAT:  That  has  no
 relevance  to  the  question  that  the  hon,  lady
 Member  bas  asked.  It  is  a  routine  visit  of
 Shri  Mishra  to  this  country.  Normally
 diplomats  over  a  period  come  back  and  hold
 consultations.  I  do  not  koow  anything  more
 about  it.

 SHRIMATI  TARKESHWARI  SINHA  :
 Again I  rise  on  a  point  of  order.  May I

 Trade  Ca,
 sumbit  to  you,  Sir,  that  you  have  to  protect
 the  interests  of  the  Members  of  this  House  7?
 I  had  asked  a  specific  question,

 MR.  SPEAKER  :
 wered  that  question,

 He  has  clearly  ans-

 SHRIMATI  TARKESHWARI  SINHA  :
 T  would  seek  your  preteciion.  If  you  say
 that  it  is  not  my  right  then  I  would  sit  down.
 I  would  submit  that  it  is  iy  right  to  put  a
 specific  question.  He  can  say  no  or  yes.

 MR.  SPEAKER  :  He  sald  ‘no’,  He  says
 that  it  is  his  routine  visit.  How  can  this  be
 a  point  of  order?

 Now,  Shri  Ranga.

 SHRI  NAMBIAR  (Tiruchirappalli)  :  Let
 me  also  have  an  opportunity  to  speak  when
 there  is  time.

 SHRI  RANGA  (Srikakulam)  :  There  werc
 two  aspects  of  the  question  which  have  vot
 been  answered.  You  thought  that  he  had
 answered.  He  did  not  say  ‘no’  to  the  first
 part  of  the  question  which  related  to  the  talks
 that  Shri  Mishra  is  having  in  regard  to  this
 particular  matter.  He  did  not  also  give  any
 reply  in  regard  to  what  happened  in  his  talks
 with  the  Japanese  authorities  and  whether  it
 hed  any  bearing  at  all  with  this  particular
 matter.  Thes:  are  the  two  outstanding  points
 still  outstanding  to  be  answered  by  him  from
 the  question  put  by  Shrimati  Tarkeshwarl
 Sinba.

 Now,  let  me  come  to  my  own  question,
 Here  are  these  two  newspapers—one  is  the
 Indian  xpress.  Their  version  is  different
 from  the  Times  of  indiu's  version.  Theee
 two  differs  from  the  version  given  by  my
 hon.  friend.  The  Indian  Express  tays—He
 puts  these  words  in  the  mouth  of  bis
 Minister  :

 “We  prefer  to  have  direct  trading  with
 China.  But,  at  the  moment,  China  has
 shown  no  interest.”
 It  means  that  they  have  been  expecting

 interest  from  China,  China  has  falled  to  do
 so  and  there  must  have  been  some  approaches
 made  to  China  and  to  those  approaches,  no
 aoswer  has  been  given.  Mo  satisfactory  ans-
 wer  has  been  given.

 If  so,  since  when  have  they  begun  to
 make  any  spprosches,  and  through  whom,
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 through  the  Embassy  or  the  legation  there  or
 through  some  third  party  somewhere  else  7
 And  what  have  been  the  results  thereof  ?

 In  The  Times  of  India,  we  find  the  re-
 port  as  follows:

 “Talking  to  mewsmen,  he  said  that
 there  was  no  need  to  trade  clandestinely
 with  China  through  Hong  Kong.  India
 was  prepared  to  openly  trade  with  that
 country  if  Chioa  agrees.”

 So,  India  was  prepared  to  openly  trade,
 but  China  ha:  not  agreed  so  far.  If  we  had
 appreached  China,  when  was  that  done,  aod
 through  whom?  Why  did  we  approach
 China  in  regard  to  this  trade,  when  the
 country  has  been  assured  not  once  but  re-
 peatedly  that  China  is  the  enemy  country  so
 far  88  we  are  concerned  ?  China  has  invaded
 our  country,  insu'ted  us,  spat  on  our  face,
 kicked  at  us,  went  back  again  and  threw
 whatever  she  has  cared  to  throw  away  in  our
 face,  and  she  is  still  in  occupation  of  a  good
 portion  of  our  sacred  land.  Under  these  cir-
 cumstances,  why  is  it  that  the  Government  of
 India  have  changed  their  attitude  and  decided
 to  resile  from  their  earlier  position  and  to
 trade  with  China?  When  did  they  make
 these  approaches  to  China  and  through  whom,
 through  what  channels,  and  why  had  they  done
 so?  Till  today,  until  this  information  came
 to  us,  the  country  has  been  kept  in  the  dark
 about  this  matter.  Possibly,  the  Government
 bas  kept  my  hon.  friend  also  in  the  dark  ex-
 cept  for  this  that  Hong  Kong,  one  of  the
 great  trading  centres  in  goods  as  well  as  in
 tin  in  the  world  has  been  carrying  on  this
 business  with  China  on  behalf  of  England.
 England  recognised  Communist  China,  while
 all  other  countries  were  not  recognising  it  7
 Why  did  England  do  so  7  England  did  so  be-
 cause  England  was  interested  in  the  trade  and
 in  the  profits  and  in  the  sin  of  Hong  Kong  ;
 and  we  wanted  to  become  partners  with  Hong
 Kong  and  its  traders,  whether  they  call  them-
 selves  Indians  or  not,  and,  therefore,
 Government  have  now  said  ‘We  ate  prepared
 to  float  a  company  in  co-operation  with  those
 businessmen  there  who  are  calling  themselves
 Indians,  and  want  to  trade  with  a  third
 country.  What  is  that  third  country  ?  What
 else  is  that  country  except  China?  We  have
 becr  having  direct  trade  relations  with  Japan;
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 there  is  a  cultural  and  trade  pact  with  it  ;
 we  have  similar  trade  relations  with  Philip-
 pines,  Indonesia,  Australia  and  New  Zealand
 and  with  all  those  countries  in  that  area,  in-
 cluding  with  Malaysia.  So,  what  is  that  third
 country  ?  What  else  is  it  cxcept  China  ?
 If  that  is  so,  if  they  wish  to  deal  with
 China,  as  he  says,  directly,  openly  and
 honestly,  then  let  them  be  honest  with  the
 country  ;  let  them  be  opened-hearted  with  the
 country,  get  the  sanction  from  the  country
 for  this  unholy  and  deceitful  change  in  their
 policy  and  attitude  and  posture  towards
 China,  so  that  they  can  thereafter  proceed
 with  it.  But  why  should  the  hon.  Minister
 make  this  kind  of  statement  there  and  after-
 wards  try  to  get  out  of  the  trouble  by  placing
 before  us  this  colourless  statement  ?  I  am
 not  prepared  to  accuse  him  of  saying  any-
 thing  untruthful.  He  has  mot  said  the  truth
 itself.  There  is  something  more  than  what  he
 has  said  and  that  is  the  truth.  What  is  that
 something  ?  Let  him  be  honest  and  Jet  him
 be  frank  with  us.  If  he  does  not  know,  let
 him  pass  the  buck  to  the  Prime  Minister  and
 then  say  ‘I  do  not  know  what  has  been  hap-
 pening;  lam  only  a  businessman  and  I
 went  there  to  trade  with  all  those  pcople
 also  ;  if  what  they  are  doing  is  a  sinful  busi-
 ness,  since  you  have  asked  me  to  carry  on
 this  sinful  business  as  a  Minister,  I  have
 only  dealt  with  it,  but  when  I  was  warned
 about  what  I  was  doing  by  my  secretary  and
 other  people,  I  have  tried  to  get  out  of  this
 big  statement.

 SHRI  8.  R.  BHAGAT
 question  7

 What  is  the

 SHRI  NAMBIAR  :  He  wants  a  confes-
 sion  statement.

 SHRI  RANGA:  He  can  consult  my
 hon.  friend  because  he  seems  to  be  his
 alter  ego.

 SHRI  B.  R.  BHAGAT  :  The  only  ques-
 tion  which  I  can  answer  is  whether  there  is
 any  other  source  to  trade  with  China.  I  said
 that  there  was  no  other.  The  relations  with
 China,  the  overall  policy  etc.  have  been  very
 clearly  stated  by  the  Prime  Minister  often  in
 this  House  and  also  by  the  External  Affairs
 Minister.  There  is  no  change  in  it  and  there
 is  no  question  of  any  change  in  it,
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 As  for  the  question  with  whom  T  had

 talked  for  trade,  I  am  not  a  businessman.
 although  I  have  the  honour  to  be  in  charge  of
 the  trade  relations  of  this  couotry  with  the
 outside  world---that  is  an  honour  given  to
 me,  Hong  Kong  is  an  important  market.
 There  is  a  trade  Council  there  which  con-
 ducts  the  foreign  trade  relations  of  Hong
 Kong  with  the  outside  world.  I  invited  a
 delegation.  When  I  talk  of  businessmen,  it  is
 not  businessm:n  of  Indian  origin—they  are  a
 very  small  percentage  of  the  population  it  is
 the  Hong  Kong  businessmen  who  are  resi-
 dent  there,  It  is  in  that  connection  the  talke
 went  on.

 As  to  Japan,  in  Japan  I  had  talks  of  our
 bilateral  trade  relations  with  Japan,  not
 our  trade  relations  with  any  other  country.

 SHRI  RANGA:  He  had  not  answered
 the  other  question—about  the  earlier  talks
 with  China  in  regard  to  this  matter.

 SHRI  B.R.  BHAGAT:  J  said  no,  If
 he  asks  a  direct  question,  I  am  prepared  to
 answer.  When  I  said  we  have  no  offer  of
 trade  with  China,  that  applies  to  today,  yes-
 terday  and  the  day  before

 SHRI  RANGA  :  Did  we  make  any  offer
 to  China  ?

 SHRI  B.  R.  BHAGAT  :  I  said  no.

 SHRI  DATTATRAYA  KUNTE
 (Kolaba)  ;  From  the  statement  made  by  the
 Minister  as  well  as  from  press  reports,  it  is
 clear  that  it  is  a  change  in  policy,  because
 the  Minister  wants  to  say  that  we  would
 prefer  to  trade  directly  and  openly.  This
 being  a  change  in  policy.  I  would  like  to
 know  whether  the  Minister  through  this
 interview  is  waving  the  flag  of  surrender  to
 the  Government  of  mainland  Chioa,  but
 only  agreeing  tv  and  acquiescing  in  the
 occupation  of  thousands  of  square  miles  of
 Indian  territory  but  accepting  that  it
 rightfully  belongs  to  China.  Jt  so,  why  has
 it  been  done  in  breach  of  a  solemn  pledge
 taken  by  this  House  and  the  country  ?  Is  it
 forg:ttem  that  this  House  under  the  leader-
 ship  of  the  late  Prime  Minister,  Jawaharlal
 Nehru,  hid  with  near  unanimity  expressed
 quite  a  contrary  sentiment  and  pledged
 itself  to  liberate  the  occupied  Indian  territory
 from  Chinese  aggression,  and  these
 sentiments  were  echoed  and  reciprocated  by
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 the  nation  as  a  whole?  What  is  the
 inducement  for  such  a  yolre  face  ?  Does  the
 Minister  hope  to  earn  a  lot  of  foreign
 exchange  through  this?  Will  he  give  the
 figures  of  trade  for  the  period  immediatelly
 before  the  trade  was  stopped  ?  Does  the
 Minister  want  to  barter  away  the  honour  of
 this  ancient  land  for  a  mess  of  pottage  ?
 Does  the  Minister  know  that  the  mainland
 Chinese  Government  have  introduced  a
 foreign  trade  currency  of  their  own  the
 acquisition  of  which  is  a  must,  and  that
 the  said  currency  not  being  quoted  on  any
 interoational  exchange,  its  value  could  be
 varied  at  the  sweet  will  of  that
 Government  7?

 SHRI  B.R.  BHAGAT:  There  is
 absolutely  no  question  of  any  change  in
 policy.  If  there  been  a  change  in  policy,  I
 would  not  have  gone  to  a  piess  conference
 to  announce  it;  I  would  have  come  to  this
 House  and  made  a  statement  when  in
 session,

 Actually,  there  was  no  question  of
 reference  to  China.  When  a  question  was
 asked  about  another  matter,  about  this
 company,  this  came  up.  I  can  assure  the
 House  there  is  no  question  of  any  change  in
 policy.

 As  for  the  pledge  taken  by  the  House
 and  the  country,  I  was  also  a  member  then
 and  along  with  others,  we  are  a  party  to
 that.  We  all  stand  by  that.

 The  policy  with  regard  to  China  has
 been  clearly  stated  ;  whether  it  is  trade  or
 any  other  matter,  it  is  related  to  the  overall
 improvement  in  the  political  relations  with
 China.  Anything  can  follow  only  if  the
 over-all  relation  improves.  Therefore,  there
 is  no  step  today,  nor  has  there  been  in  the
 past,  and  there  is  no  change  in  the  policy,

 Again,  I  would  say  that,  when  the  hon,
 Member  says  that  we  prefer  to  trade  directly
 and  openly,  it  is  our  policy  not  only  with
 China  ;  we  are  not  in  favour  of  clandestine,
 indirect  or  switch  trade,  In  all  our  agrse-
 ments  we  have  banned  it.

 What  I  said  was  just  a  statement  of
 policy  in  our  trading  relations  with  any
 country  in  the  world,  ani  there  is  no
 question  of  any  mew  policy  or  any  new
 emphasis  of  policy  to  draw  any  such
 conclusion.
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 The  trade  with  China  in  959  or  960  was

 not  very  substantial.  For  examples,  imports
 from  China  in  960  were  about  Rs.  3  crores,
 and  exports  to  China  in  960  were  about
 Ks.  5  crores.  But,  since  then,  Chinese  trade
 with  the  world  has  grown,  The  hon,  Member
 is  right  in  saying  that  they  are  quoting  their
 own  currency,  and  doing  all  their  trade  on  a
 cash  and  carrybasis.  I  would  only  say  that
 China,  since  then,  has  come  out  as  an
 important  factor  in  the  world  market,

 SHRI  M.N.  REDDY  (Nizamabad):
 The  hon.  Minister  has  been  very  vague  and
 equivocal  in  his  answers  to  the  questions
 put  by  the  first  two  hon,  Members.  I  would,
 therefore,  request  him  to  note  down  my
 specific  points  and  reply  to  them.

 He  said  that  Hong  Kong  was  an  impor-
 tant  trade  centre,  and  that  the  proposed
 company  would  naturally  try  to  develop
 export  to  third  countries  also.  I  would
 request  him  to  specifically  identify  the
 probable  third  countries  in  the  area,
 inasmech  as  we  have  trade  relations  and
 standing  agreements  with  almost  all  the
 countries,  including  North  Vietnam.  So,  let
 him  clarify  what  he  meant  about  the  third
 countries  in  his  press  interview.

 Secondly,  1  would  Jike  to  know  what
 measures  he  would  propose,  after  the  floating
 of  this  company  in  Hong  Kong,  to  prevent
 the  possibility  of  switch  trade  with  China,
 what  specific  provisions  he  would  incorporate
 in  the  agreement  with  the  proposed  company.
 They  may  also  be  spelt  out.

 Thirdly,  while  it  may  be  true  that  the
 hon.  Minister  wants  to  be  very  honest  and
 open  in  his  trade  relations  with  other
 countries,  China  is  doing  a  lot  of  smuggling
 and  indirect  trade  with  this  country  through
 the  Indo-Nepal  border,  That  is  very  well
 known,  and  even  the  Delhi  market  is  flooded
 with  Chinese  goods  like  pens,  transisters
 etc.  The  latest  in  the  market  is  the  Red
 Book  of  Mao's  Thoughts  in  all  the  languages.
 So,  I  would  Jike  to  know  what  further
 steps  he  would  take  to  prevent  this  kind  of
 amuggling  or  indirect  trade  with  us,  to  prevent
 our  currency  going  into  their  hands  and
 belng  ured  for  subversive  purposes  in  our
 own  couniry  sgainst  our  national  interests.

 SHRI  B.R.  BHAGAT:  This  joint
 company  which  the  STC  will  float  in
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 collaboration  with  a  Hong  Kong  businessmen
 is  yet  to  be  formed.  In  what  from  it  will
 come  it  is  not  yet  known,  because  it  is  just
 an  idea  that  was  mooted  in  my  talks  there.  If
 this  company  is  formed,  all  theee  points
 put  forward  Wy  the  hon,  Member  will
 certainly  be  taken  care  of,  but  at  this  stage
 we  cao  only  say,  asI  have  stated,  that  our
 policy  is  not  to  encourage  indirect  or
 clandestine  trade  with  any  country.  Hong
 Kong  trades  all  over  the  world,  It  is  trading
 with  atmost  every  country  in  the  world  We
 have  only  to  look  around  the  world  to  see
 what  are  the  third  countries  in  which  this
 joint  company  will  have  prospects,  and
 where  trading  advantages  will  accrue.  All
 the  detaila  can  be  sorted  out  when  the
 company  is  floated  and  safeguards  can  be
 taken  at  that  stage;  it  is  premature  to
 speak  about  them  now.

 The  later  part  of  the  question  was  :  how
 we  are  going  to  prevént  clandestine  trade
 through  a  third  country,  say,  Nepal,  That
 is  the  relevance  of  my  statement,  We  have
 said  positively  that  we  are  against  all  such
 clandestine  trade,  of  things  coming  from
 China  through  Nepa!  or  any  other  third
 country,  We  speak  from  our  experience.
 Where  a  country  harms  our  economic
 interests  through  the  land  border,  we  have
 given  a  statement  a  number  of  times  how
 we  are  trying  to  prevent  that  through  our
 land  customs  and  all  that.  We  have  a  large
 land  border.  Even  there  we  have  strength-
 ened  the  measures  to  prevent  that.  Again  I
 shall  say  that  is  the  relevance  of  the
 statement.  We  are  not  in  favour  of  any
 such  clandestine  trade.

 क्री  प्रटल  बिहारी  वाजपेयी  (बलरामपुर)  :
 भ्रध्यक्ष  महोदय,  मंत्री  जी  ने  जो  सवालों  के

 जवाब  दिये  हैं  उनसे  कोई  गलतफहमी  दूर  होते
 के  बजाये  शौर  बढ़  रही  है।  इस  ध्याताकर्षण
 सूचना  की  एक  पृष्ठभूमि  है।  जैसा  कि  स्त्री

 महोदय  ने  कहा  वे  जापान  से  हांगकांग  होकर
 लौटकर  शाये  हैं  और  उन्होंने  संवाददाता  संमेलत
 में  संवाददाताप्रों  स ेबातचीत  की  ।  उसमें  उनके

 मुंह  स ेनिकल  गया  कि  हम  चीन  के  साथ
 व्यापार  करेंगे  तो  छुला  व्यापार  करेंगे  उस
 सम्बाददाता  सम्मेलन  में  मन्‍्त्री  महोदय  के  सचिव,
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 श्री  के०  बी०  लाल  भी  मौजूद  थे  शौर  उन्होंने
 संवाददाताश्रों  से  कहा  कि  यह  बात  श्रखबारों  में

 नहीं  जानी  चाहिए  ।...(व्यवधान)  ...प्रापको

 नहीं  मालूम  लेकिन  मुझे  मालूम  है।  इसीलिए
 श्राप  देखेंगे  कि यह  खबर  सभी  अखबारों  में  नहीं
 छपी  है  भ्ौर  जिसमें  छपी  है  भ्रलग-अलग  ढंग
 से  छपी  है  ।

 मन्‍्त्री  महोदय  कहते  हैं  कि  हांगकांग  एक
 ज्याइंट  कम्पनी  बनायेंगे  |  ज्वाइंट  कम्पनी  बनाने
 का  विचार  भ्रच्छा  है  लेकिन  मैं  समझता  था  वह
 ज्वाधंट  कम्पनी  केवल  भारतीय  व्यापारियों  के
 लाभ  के  लिए  बनाई  जा  रही  है।  प्रभी  मन्‍्त्री
 महोदय  ने  कहा  कि  उसमें  गैर-भारतीय  व्यापारी
 भी  रहेंगे  ।  इसका  भ्रर्थ  यह  है  कि  उसमें  हांगकांग
 में  बसे  हुए  चीनी  व्यापारी  भी  रहेंगे  ।  वे  चीनी
 व्यापारी  कम्युनिस्ट  चाइना,  चाइनीज  मेनलेंड  से
 चोरी  छिपे  व्यापार  करना  चाहेंगे।  मन्त्री  महोदय
 की  इस  घोषणा  के  बावजूद  कि  हम  चोरी  छप
 व्यापार  नहीं  करना  चाहते,  चोरी  छिपे  व्यापार
 होगा  |  मन्त्री  महोदय  सदन  को  विश्वास  में
 लेकर  बतायें  कि  वे  चोरी  छिपे  व्यापार  को  किस

 तरह  से  रोकना  चाहते  हैं  ?  वे  पनी  सीमा  पर
 चोरी  छिपे  व्यापार  ो  रोक  नहीं  पा  रहे  हैं  तो

 हाँगकांग  में  बैठे  हुए  चीनी  व्यापारी  जोकि  चीन
 की  मुख्य  भूमि  से  चोरी  छिपे  व्यापार  करेंगे,
 उनको  कैसे  रोकेंगे  ?

 एक  सवाल  झौर  है।  कई  महीनों  से  भारत
 सरकार  के  विभिन्‍न  प्रवक्‍ता  इस  तरह  का
 इशारा  दे  रहे  हैं  कि  वे  कम्युनिस्ट  चीन  के  प्रति
 नीति  बदलना  चाहते  हैं  पहले  प्रधान  मन्त्री  ने

 कहा  था  कि  हम  चीन  के  साथ  बातचीत  करने
 के  लिए  तेयार  हैं।  बाद  में  विदेश  मन्त्री  ने
 उसका  खंडन  किया  ।  झव  विदेद  व्यापार  मन्त्री
 ने  कहा  कि  हम  अगर  चीन  ले  व्यापार  करेंगे  तो
 सीधा  व्यापार  करेंगे  ।  उन्होंने  यह्‌  नहीं  कहा  कि

 चीन  के  साथ  व्यापार  करने  का  कोई  सवाल

 नहीं  है  जब  तक  कि  चीन  प्राक्रमणकारी  है,  जब
 तक  कि  बहू  हमारी  भूमि  पर  कब्जा  जमाकर

 हा
 बैठा  है,  जब॒  तक  वह  भपना  भारत  विरोधी
 रकेया  नहीं  बदलता  शौर  जब  तक  नकसलवादियों
 को  सहायता  देना  बन्द  नहीं  करता,  हम  चीन  के
 साथ  व्यापार  नहीं  करेंगे।  विदेश  व्यापार  मंत्री
 के  कहने  का  मतलब  क्‍या  है  कि  प्रगर  हम
 व्यापार  करेंगे  तो  सीधा  करेंगे  ?  चोरी  छिपे
 व्यापार  को  भाप  रोक  नहीं  सकते  हैं  प्रौर  सीधे
 व्यापार  करने  के  बारे  में  सोच  रहे  है  ?  मैं  मन्त्री

 महोदय  से  एक  शब्राव्वासन  चाहता  हूँ।  मुझे
 खुशी  है  कि  उन्होंने  कहा  कि  वह  अभी  बंधे  हुए
 हैं  4  तबम्बर  की  प्रतिज्ञा  से  मेरा  निवेदन  यह
 है  कि  क्‍या  मन्त्री  महोदय  सदन  को  यह  विश्वास
 दिलायेंगे  कि  जब  तक  कम्युनिस्ट  चीन  हमारी
 भूमि  खाली  कर  के  नहीं  जायगा  तब  तक  उसके
 साथ  किसी  तरह  का  व्यापारिक  सम्बन्ध  नहीं
 होगा  ।

 3  bra.

 श्री  ब०  to  मगत  :  जहां  तक  चीन  के
 प्रति  हमारी  नीति  का  सवाल  है  उस  के  बारे  में
 प्रधान  मन्त्री  ने  बयान  देकर  स्थिति  को  साफ
 कर  दिया  है  जिसमें  उन्होंने  कहा  कि  चीन  के
 साथ  नेशनल  भ्रानर  शौर  डिगनिटी  को  ध्यान  में
 रखकर  हम  बातचीत  करने  के  लिए  तैयार  हैं
 और  उसमें  व्यापारिक  वार्ता  भी  ग्राती  है।  इस
 लिए  मेरे  खयाल  में  यह  बिल्कुल  स्पष्ट  नीति  है  t

 शो  झटल  बिहारी  वाजपेयों:  पभ्रध्यक्ष

 महोदय,  यह  प्राष्वासन  नहीं  दे  रहे  हैं  कि  जब
 तक  चीन  हमारी  भूमि  खाली  नहीं  करेगा  हम
 उस  के  साथ  व्यापार  नहीं  करेंगे  |

 श्रो  qo  To  भगत  :  नेशनल  झानर  शौर
 डिगनिटी  से  बढ़  कर  भौर  कोई  चीज  नहीं  हो
 सकती  ।

 झी  कंबर  लाल  गुप्त  (दिल्ली  सदर):
 नेशनल  भ्रानर  का  क्या  मतलब  हैं  ?
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 st  ब०  रा०  भगत  :  जो  कुछ  पालियामेंट
 में  हमने  घोषणा  की  है  उससे  हमारा  पूरा  कमिट
 मेंट  है।  इससे  भ्रधिक  झौर  क्या  झ्राधवासन
 माननीय  सदस्य  को  दूं  ।

 क्षी  प्रटल  बिहारी  वाजपेयी  :  ग्रापका
 बयान  उससे  खिलाफ़  है  |

 शी  Ho  रा०  भगत  :  जहां  तक  माननीय
 बाजपेयी  जी  ने  यह  कहा  कि  श्री  के०  बी०  लाल
 ने  ऐसा  कहा  था,  मैं  उनको  बताना  चाहता  हूं
 कि  वह  वहां  थे  भी  नहीं  1  दो  दिन  बाद  श्राये  थे
 इसलिए  माननीय  सदस्य  को  जो  सूचना  दी  गयी

 वह  गलत  है  |  वह  प्रैस  कानफरेन्स  में  नहीं  थे
 पौर  सम्वाददाताओओं  से  कोई  ऐसी  बात  नहीं  कही
 गई  थी  कि  उसको  छापें  या  न  छापें  ऐसी  बात
 मेरी  तरफ  से  कोई  नहीं  हुई  ।

 एक  बात  माननीय  सदस्य  ने  यह  कही  कि
 चोरी  छिपे  यह  कम्पनी  चीन  से  व्यापार  करेगी
 इसके  लिए  हम  क्‍या  उपाय  करेंगे  यह  बतायें।
 तो  मैंने  कहा  कि  जन्  कम्पनी  बनेगी  तब  इन
 बातों  पर  ठीक  रो  गौर  किया  जाएगा  कि  वहां
 ट्रेड  करना  है,  किं  कन्ट्र  से  ट्रेड  करना  है।  यह
 कहना  कि  भारती  व्यापारियों  से  ट्रेड  करें,  तो  मैं
 बताना  चाहता  हूं  कि  जो  भारतीय  श्रोरिजिन  के
 लोग  वहां  हैं  उप्तमें  भ्रधिकांश,  0  फीसदी
 लगभग  भारतीय  प्िटिजन  नहीं  हैं,  हांगकांग  के
 सिटिजन  हैं  -  वहां  चीनी  हों  या  भारतीय  हों,
 भारतीयों  की  संख्या  बहुत  कम  है  शौर  उनके

 हाथ  में  ट्रेड  बहुत  मामूली  है  जब  तक  वहाँ  के
 स्थानीय  व्यापारियों  को  द्  कार्जासल  से
 सम्बन्ध  नहीं  करेगा  तब  तक  व्यापार  बढ़ने  की
 कोई  सम्भावना  नहीं  है  1  इन  सब  बातों  को  देख
 कर  फैसला  करेंगे  कि  जौइंट  कम्पती  ज  पैटर्न
 बया  हो  ।  जहां  तक  रोक  थाम  का  परवन  है,  जो
 व्यापार  हम  नहों  चाहते  हैं  भौर  जो  हमारे  देश
 के  हित  में  नहीं  है  उसको  हम  कदापि  नहीं
 करेंगे  Y

 3.02  bre,

 PAPERS  LAID  ON  THE  TABLE
 Fourth  Five  Year  Plan

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 I  beg  to  lay  on  the  Table  a  copy  of  “Fourth
 Five  Year  Plan  1969-74"",  [Placed  in
 Library.  See  No.  LT--3549/70]

 Annual  Accounts  of  the  Post  Graduate
 Institute  of  Medical  Education  and

 Research,  Chandigarh
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  On  behalf  of  Shri
 K.  K  Shah,  I  beg  to  lav  on  the  Table

 (l)  A  copy  of  the  Certified  Accou:  ts
 of  the  Post  Graduate  Institute  of
 Medical  Education  and  Research,
 Chandigarh,  for  the  vear  I968-£9
 together  with  the  Audit  Report
 thereon,  under  sub-section  (4)  of
 section  8  of  the  Post-Graduate
 Instituate  of  Medical  Education  and
 Research,  Chandigarh  Act,  19-6,
 [Placedin  Litrary  See  No.  LT--
 3550/70)

 Report  of  the  Indian  Delcgation  of
 the  W.H.O.  Regional  Commiitee

 (2)  A  copy  of  the  Report  of  the  Indian
 Delegation  to  the  Twenty-second
 session  of  the  W.H.O.  Regional
 Committee  for  South-East  Asia,
 held  at  Kathmandu  from  29tn
 September  to  5th  October,  1969.
 [Placed  in  Library,  See  No,  LT—
 3551/70]

 Riview  and  Annual  Report  of  the
 Lubrizol  India  Ltd,  Bombay

 SHRI  0  R.  CHAVAN  :  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  following
 papers  under  sub-section  (l)  of  section  6I9A
 of  the  Companies  Act,  956  :—

 (Il)  Review  by  the  Government  on  the
 working  of  the  Lubriz-l  India
 Limited,  Bombay  for  the  year
 1968-69.
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 (2)  Annual  Report  of  the  Lubrizel
 India  Limited,  Bombay,  for  the  year
 1968-69  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  (Placed  in  Library,  See
 No,  LT—3552/70]

 Review  and  Annax!  Report  of  the
 Singareni  Collieries  Co.  Ltd,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO);  1  beg  to  lay
 on  the  Table—

 roby  A  copy  each  of  the  following  papers
 (Hindi  version)  under  sub-section
 (yy  of  section  6I9A  of  the
 Companies  Act,  956  :—

 ro}  Review  by  the  Government  on
 the  working  of  the  Singareni
 Collieries  Company  Limited,
 for  the  year  1968-69.

 (ii)  Annual  Report  of  the  Singa-
 reni  =  Collieries  Company
 Limited,  for  the  year  1968-69
 along  with  the  Audited
 Accounts.  (Placed  in  Library.
 See  No.  LT—  553/70]

 Aluminium  (Control)  order  970

 (2)  A  copy  of  the  Aluminium  (Control)
 Order,  1970  (Hindi  and  English
 versions)  published  in  Notification
 No.  §.0.  03  in  Gazette  of  India
 dated  the  20th  March,  970  under
 sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  ‘1955.
 [laced  in  Library.  See  No,  LT—
 3554/70)

 Agricultural  Refinance  Corporation
 Regulations,  Central  Excise  Rules,

 Notitication  of  the  Customs  Act.

 THE  MINISTER  OF  SUPPLY  AND
 MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 KHADILKAR):  On  behalf  of  Shri  P.  P.

 >  ethi,  I  beg  to  lay  on  the  Table—
 (l)  A  copy  of  the  Agricultural

 Refinance  Corporation  (Issue  and
 Management  of  Bonds)  Regulations,
 ‘1969,  published  in  Gazette  of  India
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 dated  the  25th  April,  ‘1970,  under
 sub-section  (5)  of  section  46  of  the
 Agricultural  Refinance  Corporation
 Act,  1963,  [Placed  in  Library.  See
 No,  LT—3555/70]

 (2)  A  copy  of  the  Central  Excise
 (Excise  Amendment)  Rules,  4970
 (Hindi  and  English  Versions)
 published  in  Notification  No.  G.S.R,
 689  in  Gazette  of  India  dated  the
 2nd  May,  1970,  under  section  38
 of  the  Cential  Excises  and  Salt  Act,
 ‘1944,  [P.aced  in  Library.  See  No,
 LT--  3556/70)

 (3)  A  copy  of  Notification  No.  ‘5.0.
 542  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  2nd  May,  1970,  under  section
 59  of  the  Customs  Act,  1962,
 together  with  an  explanatory
 memorondum,  [Placed  in  Library.
 See  No,  LT—3557/70]

 The  Customs  and  Central  Excise  Duties
 Export  Drawback  Amendment  Rules

 and  Notifications

 (4)  A  copy  each  of  the  following  Noti-
 fication  under  section  59  of  the
 Customs  Act,  962  and  section  38
 of  the  Centrul  Excises  and  Salt
 Act,  944  :—

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Nineteenth
 Amendment  Rules,  970
 (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R.  640  Gazette  of  India
 dated  the  8th  April,  I97v.

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  &ighteenth
 Amendment  Rules,  970
 (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R.  64]  in  Gazette  of  India
 dated  the  lth  April,  1970,

 (ili)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Eighteenth
 Amendment  Rules,  970
 (Hindi  aod  English  versions)
 published  in  Notificatio:  No.
 G.S.R.  642  in  Gazette  cf  India
 dated  the  ‘8th  April,  1970,
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 (Shri  R.  K.  Khadilkar)
 (iv)  G.S,R.  643  publised  in  Gazette

 of  India  dated  the  18th  April
 970  containing  corrigendum
 to  Notification  No.  G.S.R.
 101  dated  the  7th  Jaauary,
 1-70,  [Placed  in  Library.  See
 No.  LT—3558/70]

 (v)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twentieth
 Amendment  Rules,  970
 (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R.  660  ia  Gazette  of
 India  dated  the  25th  April,
 1970.  [Placed  in  Library.  See
 No,  LT—3562/70)
 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-first
 Amendment  Rules,  1970,
 (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R.  66l  in  Gazette  of  India
 dated  the  25th  April,  ‘1970,
 [Placed  in  Library.  See  No.
 LT—3563/70)

 (vi)

 Tripura  Foodgrains  Movement  Control
 Amendment  and  Sugar

 Amendment  Order

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  Notifications  under
 sub-section  (6)  of  section  3  of  the  Essential
 Commodities  Act,  955  —

 dd)  The  Tripura  Foodgrains  Movement
 Control  (No.  2)  Amendment  Order,
 970  (Hindi  version)  publised  in
 Notification  No.  GS.R.  427  in
 Gazette  of  India  dated  the  25th
 April,  1970.  [Placed  in  Library.  See
 No,  LT—3564/70)

 (2)  The  Sugar  (Price  Determination)
 Third  Amendment  Order,  970
 (Hiodi  and  English  versions)
 published  in  Notification  No.
 G.S.R.  644  in  Gazette  of  India
 dated  the  23rd  April,  1970,  [Placed
 in  Librcry.  See  No,  LT—3565/70]
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 2.06  brs.

 ASSENT  TO  BILL

 SECRETARY  :  Sir,  I  lay  on  the  Table
 the  Finance  Bill,  970  passed  by  the  Houses
 of  Parliament  during  the  current  session  and
 assented  to  since  a  report  was  last  made  to
 the  House  on  the  ]5th  May,  1970.

 2.07  hrs.

 STATEMENT  RE:  STRIKE  BY  RAILWAY
 FIREMEN  AT  MADRAS

 MR.  SPEAKER  :  He  may  lay  it  on  the
 Table.

 THE  MINISTER  OF  RAILWAYS
 (SHRi  NANDA):  I  lay  the  statement  on
 the  Table,

 Statement

 On  the  Southern  Railway  there  are  two
 Sectional  Unions  viz.  The  All  India  Loco
 Running  Staff  Association  and  the  Southern
 Firemen’s  Council  which  draw  their  member-
 ship  from  a  few  categores  of  Railway  staff
 such  as  the  Loco  Drivers,  Shunters,  Firemen
 etc.  These  associations  have  not  been
 recognised  by  the  Railway  Administration  in
 consonance  with  the  accepted  policy  of  the
 Rai!ways  to  avoid  multiplicity  and  fragmenta-
 tion  vf  Unions,  There  are  two  recognised
 Unions  on  the  Southern  Railway  who
 represent  all  categories  of  Railwaymen  on  the
 Southern  Railway  includirg  the  Loco  Runn-
 ing  Staff.

 The  unrecognised  Sectional  Unions  on
 the  Southern  Railway  referred  to  above  have,
 in  the  past  also,  on  two  occasions  (in
 January  and  July  १68)  caused  disruption  to
 traffic  in  pursuance  of  their  demands  most  of
 which  were  already  under  negotiation  with
 the  recognised  Unions.

 The  present  agitation  started  off  with  a
 hunger  Satyagraha  from  4th  May  °70  to  7th
 May  °70.  On  the  l0th  of  May  1970,  a  large
 Dumber  of  employees  ¢”  mazse  presented  sick
 Teports  to  the  Loco  Foremen  concerned,
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 claiming  that  they  were  sick  and  accordingly
 refrained  from  discharging  their  normal
 duties,  The  agitation  started  at  Basin  Bridge,
 Arkonam,  Tondiarpet  and  Madras  Area  and
 gradually  spread  to  broad-gauge  portion  of
 Madras,  Guntakal  and  Olavakkot  Divisions.
 Subsequently,  all  Divisions  of  the  Southern
 Railway  were  affected  in  varying  degrees.  Out
 of  a  total  sanctioned  strength  of  about  7000
 staff,  the  number  of  employees  on  strike
 varied  from  4057  on  10.5.70  to  3161  on
 14.5.70.  This  caused  considerable  disruption
 to  traffic  and  though  the  Railway  maintained
 most  of  the  main  line  mail  and  express  trains
 with  the  aid  of  the  loyal  section  of  the
 Running  staff,  most  of  the  passenger  trains
 and  goods  trains  had  to  be  drastically
 curtailed.

 On  the  llth  May  970,  after  two  days  of
 consideration,  the  Southern  Railway  Admini-
 stration  issued  a  notice  calling  upon  all
 employees,  who  had  resorted  to  stoppage  of
 work,  to  resume  duty  by  2.00  hours  on
 2  5-70  failing  which  they  would  be  treated
 as  on  illegal  strike.

 A  large  number  of  employees,  however,
 remained  away  from  duty.  I  held  a  meeting
 with  the  representatives  of  the  recognised
 unions,  viz.  S/Shri  T.  V.  Anandan,  M.  P.,
 and  K.  H,  Kulkarni,  General  Secretary,
 representing  the  N.  F.I.  R.,  and  Shri  Priya
 Gupta,  General  Secretary  of  A.  I.  R.  FL  Both
 the  recognised  Federations  stated  that  the
 demands  put  forward  by  these  employees  had
 already  been  put  forward  by  them  and  were
 in  the  process  of  negotiation,  They  were
 also  in  agreement  with  the  policies  followed
 by  the  Ministry  of  Railways  of  not  recongnis-
 ing  sectional]  and  category-wise  associations.
 Shri  J.  M.  Biswas.  M.  P.  and  a  few  others
 met  the  Deputy  Minister  for  Railways  and
 pointed  out  that  they  would  endeavour  to
 bring  the  staff  back  to  duty  if  they  could  be
 given  an  assurance  that  the  earlier  assurances
 given  by  the  Ministers  would  be  implemented
 in  full,  They  were  given  such  an  assurance
 in  writing  by  the  Deputy  Minister  for
 Railways.

 Subsequently,  the  Chief  Minister  of
 Tamil  Nadu  was  contacted  by  me  and  I
 brought  to  his  notice  the  trouble  and  loss
 that  has  been  entailed  by  the  disruption  to
 traffic  and  requested  him  for  assistance  in  our
 endeavour  to  restore  normal  conditions.
 Appreciating  our  stand,  the  Chief  Minister
 issued  an  appeal  to  the  staff  asking  them  to
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 resume  work  and  assuring  them  of  his  good
 Offices  in  settling  the  dispute.  Consequent
 on  this  appeal,  the  leaders  of  the  striking
 employees  met  the  Chief  Minister  and  decided
 to  withdraw  their  agitation  with  effect  from
 the  after  noon  of  [Sth  M:v,  Iv70.  I  have
 arranged  to  meet  some  of  these  employees  to-
 day  in  the  afterncon  to  ascertain  their  view
 point  and  their  grievances.

 The  demands  put  forward  by  these
 employees  have  varied  from  time  to  time  but
 9  demands  have  been  listed  in  the  Tamil
 pamphlet  brought  out  by  them  and  in  their
 earlier  resolutions,  The  main  demand
 appears  to  relate  to  an  allege!  failure  to
 implement  an  earlier  assurance  in  connection
 with  the  agitation  in  July  968,  I  am  told
 that  all  assurances  given  earlier  have  been
 implemented,  but  when  approached  by
 Sarvashri  K.  Ananda  Nambiar,  J.  M.  Biswas
 and  T.  V.  Anandan  I  undertook  to  review
 the  position  and  fulfil  any  commitment  that
 remained  unfulfilled.

 With  regret  I  have  to  report  that  on  this
 Section  alone  the  Indian  Railways  have
 incurred  a  loss  of  approximately  one  crore,

 3.08  brs.

 STATEMENT  RE:  STRIKE  BY  DOCK
 WORKERS  AT  MADRAS  PORT

 MR.  SPEAKER  :
 Table.

 He  may  lay  it  on  the

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANIJI-
 VAYYA):  I  say  the  statement  on  the  Table.

 Statement

 lam  hapny  to  inform  the  House  that  the
 strike  by  the  workers  under  the  Dock  Labour
 Board,  Madras  and  the  workers  of  the  Food
 Corporation  of  India  in  Madras  Port  which
 had  commenced  on  April,  50,  ‘1970,  has  been
 called  off  with  effect  from  Saturday,  May  ‘16,
 ‘1970.

 3.09  hes,
 CONSTITUTION  (TWENTY:  FOURTH

 AMENDMENT)  BILL,  970
 THE  MINISTER  OF  HOME  AFFAIRS

 (SHRI  Y.B,  CHAVAN):  Sir,  I  bag  to



 as  |  Constitution

 (Shri  Y.  B.  Chavan]
 move  for  leave  to  introduce  a  Rill  further  to
 amend  the  Constitution  of  India.

 MR.  SPEAKER  ;  Motion  moved:
 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Constitution  of
 India.”
 SHRI  KANWAR  LAL  GUPTA  (Delhi

 Sader):  It  will  take  a  long  time.  We  may
 take  it  up  after  lunch,

 sit  'यशापाल  सिह  (देहरादून)  :  मै  कहना
 चाहता  हूँ  कि  इंट्रो  डयूस  हो  भी  सकता  है  कि
 नहीं  |

 क्री  रवि  शाय  (पुरी)  :  भ्रध्यक्ष  महोदय,
 इस  को  झभी  लिया  जाय  ।

 SHRI  RANGA  (Srikakulam)  :
 not  finish  it  now.
 lunch.

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  This  is  a  motion  to  introduce
 a  Bill.  By  convention  it  is  adopted  without
 any  discussion.

 We  can-
 You  can  take  it  up  after

 MR.  SPEAKER:  That  is  the  normal
 practice.  But  if  objection  is  raised  about
 legal  competence  I  have  to  allow  that.  I
 hope  we  can  dispose  of  it  in  a  few  minutes...
 (laterriuption).

 श्री  रब  राय:  हम  लोगों  का  भी  सब-
 मिष्ठान  है  dee  (व्यवधान )

 SHRI  P.  K.  DEO  (Kalahandi)  :
 rise  to...(/nterrapticns),

 Sir,  I

 MR.  SPEAKER  :  The  hon.  Member
 has  got  the  right  tospeak.  I  have  permitted
 him,.,  (/aterraptions'.

 SHRI  P.K.  DEO:  Sir,  you  bring  the
 House  to  order  so  that  I  can  speak.

 sat  शिवचसल  श्का  (मधुबनी)  :  मेरा  व्यवस्था
 का  प्रचलन  है।  किसी  विधेयक  के  इंट्रोडक्शन  स्टेज
 पर  झाप  जानते  हैं  कि हम  लोग  अगर  उस  का
 विरोध  करना  चाहते  हैं  तो आप  को  लिख  कर
 दते  हैं  1  मैं  जानना  चाहता  हैँ  कि  क्या  माननीय
 सदस्य  ने  लिखित  रूप  में  झाप  को  दिया  है  ?
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 भ्रध्यक्ष  महोबय  :  झ्राप  को  यकीन  दिलाता

 हैं  कि  सबसे  पहले  लिखा  हुआ  आया  है  1  जिन
 भेम्बसं  का  पहले  लिखा  हुआ  शाया  है  उनको
 इजाजत  दूंगा  |

 SHRI  RANGA:  Why  not  you  adjourn
 now  and  take  it  up  afier  lunch  7?

 श्री  इसहाक  सम्मली  ऑ्रमरोहा)  :  जो  पर्सन
 इंटरेस्टेड  हैं  वह  कैसे  बोल  सकते  हैं  ?

 श्री  ध्रटल  बिहारी  बाजपेयो  (बलराम  पुर):
 भ्राप  जानते  हैं  कि  यह  विवाद  का  विषय  है।
 इस  पर  काफी  चर्चा  चलेगी।  जो  विधेयक  का
 विरोध  कर  रहे  हैं  वह  भी  और  समर्थन  वाले  भी
 बोल  सकते  हैं  |  मेरी  समझ  में  नहीं  आता  कि

 जल्दी  क्‍या  है  ?  फिर  लंच  आवर  रखने  का  कोई
 मतलब  ही  नहीं  है  ।

 MR.  SPEAKER:  Either  |  will  have  to
 dispense  with  the  lunch  hour  or  have  it  after
 this  is  over.

 SOME  HON.  MEMBERS  :  No  lunch.

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  This  is  a  very  importzn’  measure.
 What  is  the  hurry  about  its  introduction  ?
 Why  should  we  forego  the  lunch?  =  It  is
 wrong.  The  rules  of  the  House  provide  that
 the  House  should  adjourn  for  lunch  at

 O'Clock  and  meet  again.
 SHRI  PILOO  MODY  (Godhra):  What

 Sbri  Bal  Raj  Madhok  has  said  is  quite
 correct,  Whenever  the  lunch  hour  is  dis-
 pensed  with,  it  is  by  prior  agreement.  It
 should  not  be  done  arbitrarily  to  suit  ihe
 convenience  of  the  government.

 MR.  SPEAKER:  |  have  been  doing
 it  a  number  of  times  to  suit  you  also.

 SHRI  RANGA  :  Weare  not  asking  for
 4  regular  adjournment...(/aierruptions),

 SHRI  K.  LAKKAPPA  (Tumkur):  The
 hon'ble  Member,  Shri  P.  K.  Deo,  is  a  privy
 purse  holder  and,  therefore,  he  is  a  benefici-
 ary.  Is  it  open  for  such  a  Member  to  raise
 objection  against  the  introducticn  of  this
 Bill?
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 MR.  SPEAKER  :
 got  full  right  to  speak.
 order.

 SHRI  P.  K.  MEO  [Kalahandi)  :  Sir,
 under  Rule  72  of  the  Rules  of  Procedure  and
 Conduct  of  Business,  I  oppose  the  introduc-
 tion  of  this  Rill.  T  being  one  of  the  original
 Signatories  to  the  bilateral  convenant  which
 forms  the  very  basis  of  unification  of  India
 and  of  this  Constitution  |  deem  it  my  duty
 to  oppose  this  Bill.  Though  to  me  any
 unilateral  abrogation  of  a  bilateral  contract
 is  a  flagrant  breach  of  faith  ia  the  words  of
 Sardar  Patel.  |  wil!  not  go  inte  the  merits  at
 this  state  but  confine  my  observation  to  the
 legislative  competence  of  this  House,  The
 proviro  ta  Rule  72  savs  :  “If  the  legislative
 competence  of  the  House  is  questioned  then
 the  Speaker  mas  permit  a  full  discussion
 thereon  So,  |  request  you  to  arranye  a
 full  discussion  on  th’s  subject.

 As  a  Member  he  has
 This  is  no  point  of

 Firstly,  these  covenants  and  agreements
 form  the  very  basis  of  the  Constitution.  They
 are  the  foundations  of  the  Constitution.  50,
 it  is  net  open  to  the  Iegal,  legislative  com-
 petence  of  th:  House  to  challenge  the
 foucdations  «f  the  Constitution.  Tt  is  only
 another  Constituent  As-cmbly  which  can  go
 into  this  question.

 Secondly  it  isa  Dil!  the  first  of  its  kind
 in  the  lone  legislative  history  of  this  Howse,
 including  the  Lok  Sabha,  the  Provisional
 Parliament  and  the  Central  Legislative
 Assembly,  which  cannot  go  to  the  court  for
 its  judicial  snterpretation.  Though  the  Bill
 deletes  Arties  291,  362,  366(27)  of  the
 Constitutien  it  conveniently  avoids  deletion
 of  such  clauses  which  do  not  suit  the  ruling
 Party.  that  is,  Article  363  and  proviso  of
 Article  32  of  the  Constitution.  Though  all
 the  relevant  Artic'es  dealing  with  the  institu-
 tion  of  rulerships,  convenants,  agreements
 and  so  on  are  deleted,  the  retention  of
 Article  363  ard  proviso  of  Article  3]  of  the
 Constitution  is  not  only  redundant  but  it  is
 deliberate,  thereby  making  the  desired
 mischief.  What  is  the  mischief?  Article
 363  bars  the  jurisdiction  of  the  courts
 including  the  Supreme  Ccurt  in  regard  to
 adjudicating  in  respect  of  any  dispute  that
 may  arise  out  of  treaties.  covenants,  engage-
 ments,  cte  Article  131  deals  with  the
 criginai  jurisdicth.o  of  the  Supreme  Court,
 The  proviso  of  Article  3]  also  bars  such
 dfspute  to  be  justiciable  in  the  Supreme
 Court.
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 So,  if  you  go  through  the  Constituent
 Assembly  debates  on  this  Article  you  will
 find  that  jurisdiction  of  the  courts  has  been
 barred  lest  somebody  might  challenge  the
 very  integration  of  the  erstwhile  Indian
 States  and  might  Jead  to  the  srarus  quo  ante
 and  the  process  of  disintegration  might  start.
 But,  nowhere  in  the  Constituent  Assembly
 such  a  contingency  was  visualised  that  the
 Government  being  a  contracting  party  will
 go  against  its  plighted  word.  So,  the
 purport  of  the  Bill  is  to  deny  a  section  of
 this  country’s  citizens  access  to  the  court  of
 justice,  right  to  justice  which  is  the  basis  of
 all  civil  assurances,  which  is  the  foremost  of
 all  social  expectations.  Dental  of  such  a
 tight  would  be  an  ab>mination  as  repugnant
 to  the  law  as  to  the  conscience,

 I  take  a  leaf  from  British  Constitutional
 history.  I  would  like  0  refer  to  the  famous
 Magna  Catra,  the  first  Hill  of  Rights  of  the
 British  people,  of  I2I5,  I  quote  from  Wade
 and  Phillips,  Constituti*nal  Law  :—

 “The  famous  clauses  which  laid  it
 down  that  no  man  should  be  punished
 except  by  the  judgement  of  his  peers  or
 the  Jaw  of  the  land  and  that  to  none
 hould  justice  be  denied”.

 Here  in  India  in  97  we  retain  an  article
 in  the  Constitution  which  bars  certain
 sections  of  our  citizens  from  going  to  the
 court  of  justice.  Is  itnot  and  anachronism
 to  deny  certain  sections  of  the  people  access
 to  the  court  ?

 It  infringes  article  14  of  the  Constitution.
 Let  us  see  what  article  14  of  the  Conastitu-
 tion  says  Article  14  of  the  Constitution
 says  :—

 “Equality  before  law.  The  State
 shall  not  deny  to  any  person  equality
 before  the  law  or  the  equal  protection
 of  the  laws  within  the  territory  of
 India”.

 It  will  be  a  sad  day  for  the  country  and
 its  parliamentary  democracy  if  rights,
 interests  and  guarantees  of  minorities,
 whether  linguistic,  or  cthoic  or  cultural  or
 functional  however,  microscopic  they  may
 be,  are  token  away  by  an  executive  fiat  or
 are  steamrolled  by  the  brute  majority  of  the
 House,  by  sheer  force  of  numbers  and  they
 are  denied  the  right  to  challenge  any  unlaw-
 ful  law  and  have  to  reconcile  to  fate,  and
 the  judiclal  courts  become  silent  spectators
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 {Shri  P.  K.  Deo]
 to  the  rape  of  fundamental  rights.  It  will  specially,  constitutional  statues,  that
 be  a  sad  day  if  arithmetical  permutations
 and  combinations  and  mathematical  compu-
 tation  of  numbers  are  gcing  to  decide  the
 destiny  of  the  people  of  this  country.

 India  is  still  a  democracy  and  nota
 totalitarian  State.  Are  we  to  be  seduced  to
 second-class  citizens,  for  we  will  have  no
 access  to  the  courts  of  law?  I  have  not
 come  her:  to  beg  but  tu  appeal  to  all
 minorities  to  be  vigilant  and  conscious  for
 the  preservation  of  their  rights  and  demo-
 cratic  values  and  not  to  succumb  to  the
 brute  majority.  After  all,  the  law  of  the
 jungle,  might  is  right,  is  not  to  prevail  in  this
 country.

 Even  a  criminal  has  a  richt  to  he  heard
 in  the  law  courts  ..(/-rerruption).

 MR,  SPEAKER  :  Order,  order.

 SHRI  P.K.  DEO:  The  Rill,  as  it
 stadds,  denies  the  aggrieved  party  the  most
 rudimentary  of  the  rudimentary  rights,  that
 fa,  the  right  to  justice  and  contravenes  article
 4  of  the  Constitution.  So.  it  is  beyond  the
 legislative  competence  of  the  House.

 Secondly,  we  learn  that  the  concerned
 parties  submitted  a  memorandum  to  the
 President  to  refer  the  matter  to  the  Supreme
 Court  for  opinion  under  article  432)  of
 the  Constitution.  The  Constitution-makers
 anticipated  this  contingency.

 This  is  what  article  363  days  :

 “Notwithstanding  anything  in  this
 Constitution  but  subject  to  the  provi-
 sions  of  article  143,  neither  the  Supreme
 Court  nor  any  other  court  shall  have
 jurisdiction  in  any  dispute  arising  out
 of...ete.,  etc,

 ..Or  in  afy  dispute  in  respect  of
 any  right  accruing  under  or  any  liabi-
 lity."

 Article  363  has  itself  laid  down  the  avenues
 of  justice.  The  exclusion  of  ordinary  jurisdic-
 tion  of  courts  was  made  expreasly  subject  to
 the  advisory  opinion  of  the  Supreme  Court
 under  article  143,  sub-clause  (2).  Now,  here
 is  the  interpretation  which  says  :

 “Tt  ॥  8  well-established  principle  in
 the  interpretation  of  statutes,  more

 when  In  one  article  another  article  is
 mentioned,  then  the  specific  provision  of
 the  latter  article,  and  the  object  of
 invoking  them,  must  be  given  the  fullest
 respect.  But  when,  as  in  the  present
 case,  an  article  goes  so  far  as  to  bar  the
 inherent  right  of  the  citizen  to  obtain
 redress  from  a  court  of  law.  then  any
 provision  within  it  which  surmounts  the
 bar  assumes  the  force  of  a  constitutional
 requirement,  Jt  becomes  a  jural  impera-
 tive.”
 The  public  opinion  has  been  gathering

 Momentum  in  this  regard.  The  supremacy
 ot  the  judiciary  is  the  shect-anchor  of  India's
 democracy,  Even  a  Communist  Member
 like  Mr.  Bhupesh  Gupta  has  lately  introduced
 a  Bill...

 SHRI  8,  M.  BANERJEE  (Kanpur)  :  He
 has  withdrawn  it.  (nierruption).

 SHRI  P.  K.  DEO  :  .  Bill  No.  I]  of
 4970  in  the  Rajya  Sabha  which  says  :

 “When  not  less  than  110th  of  the
 membership  of  Parliament  make  a
 repr  tion  to  the  Pr  to  refer
 avy  Bill  to  the  Supreme  Court  for
 cpinion  under  article  143,  the  President
 shall  refer  ”

 Even  a  Communist  Member  like  Mr.
 Bhupesh  Gupta  wants  that  in  a  controversial
 matier,  the  President  should  take  the
 Sup  Court's  opini  You  see  how  our
 friends  here  are  sbouting.  (Jnterruptions).

 MR,  SPEAKER  :  Order,  order.  May  I
 request  all  of  you  not  to  interrupt  hin?
 Let  him  make  his  speech.  Have  some
 patience,

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur)  :
 together.

 Hunger  and  anger  go

 SHRI  P.  K.  DEO:  Here,  more  than  70
 Members  of  the  Congress  (R)  Party  including
 the  leaders  of  the  Swgntra  Party,  the  Jana
 Sangh  and  the  B  K.  D.  have  written  to  the
 Prime  Minister  to  refer  the  matter  to  the
 Supreme  Court  for  opinion,
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 SHRI  RABI  RAY  (Puri):  Who  are
 they  ?  You  give  their  names  (Jnterruption).

 SHRI  P.  K.  DEO:  But  uptill  now,  we
 have  not  heard  apy  final  word  trom  the  Presi-
 dent  on  the  memcrandum.

 After  the  Bill  is  introduced  and  the
 House  is  seized  of  the  Bill,  any  reference  at
 a  later  stage  will  create  a  condition  of  con-
 frontation  between  the  highest  judiciary  and
 the  supreme  legislature.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  ;  It  is  a  general  debate  on  the
 contidernation  motion  of  the  Bill  or  ts  he
 opposing  the  principle  of  it?  (/aterrup-
 tions).

 SHRI  P.K.  DEO.  I  am  not  yielding,
 The  situation  of  confrontation  has  to  be
 avoided.

 So,  as  the  opinion  of  the  Supreme  Court
 has  not  yet  been  obtained  before  the  intro-
 duction  of  the  Bill  and  the  duors  of  Justice
 have  been  s'anuned  a!  the  later  stage  and  as
 the  verdict  of  the  House  is  tu  be  decided  on
 the  arithmetical  majority,  i!  cannot  be  the
 last  word  on  the  subject.

 Its  introduction,  according  to  Supreme
 Court's  opinion,  is  repugnant  to  all  canons
 of  jurisdiction  and  beyond  the  Iegislative
 competence  of  the  House.  It  contravenes
 the  property  right  under  Art.  2  Sur,
 privy  purse  creates  a  right  to  certain  pro-
 perty  payment  of  which  (J+  terruptions'.

 अध्यक्ष  महोदय  :  आप  लोग  क्‍यों  बार-बार
 हझुकावट  पैदा  कर  रहे  हैं  ।

 SHRI  ए.  हू,  DEO:  It  contravenes  the
 property  right  under  Art,  TOL.  The  privy
 purse  is  a  certain  property  the  payment  of
 which  is  charged  to  the  Consolidated  Fund
 of  India.  It  is  not  subject  to  the  vote  of
 Parliament  like  various  publi:  debts.  These
 are  not  ex  grara  grants.  The  liability  to
 pay  and  the  right  to  receive  the  privy  purse
 are  expressly  guaranteed  by  agreement  and
 covenants.  It  is  a  property  under  Art.
 J9(I)(F)  and  32(I).  Art.  32)  says  that  no
 property  shall  be  acquired  save  for  a  public
 purpose  and  save  by  authority  of  law
 .UInterruptions'.-.which  provides  for  com-
 pensation.

 In  this  regard  I  would  like  to  draw  your
 attention  to  the  Address  of  the  Presideat  of
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 India  to  Parliament.  There,  on  page  aR  he
 bas  categorically  stated  :

 “It  is,  however,  our  intention  to  make
 certain  transitional  arrengement  so  that
 the  former  rulers  can  adjust  themslves  to
 the  changed  circumstances.””

 The  Home  Minister  addressed  individual
 letters  to  all  the  rulers  seeking  their  co-
 operation  and  goodwill...//nterruptions)
 Though  the  Home  Minister  hints  about
 alternative  financia)  arrangements  and  the
 President  has  mentioned  about  them—tke
 Home  Minister  called  It  ‘transitional  arrange-
 ments’  +  4  deliberately  use  the  word  ‘trans#-
 tional  arrangements’  because  it  has  bern
 mentioned  by  the  Home  Minister  himself—
 there  is  no  such  provision  in  this  Bill,
 The  Home  Minister  desires  to...  (व्यवधान)

 झष्यक  महोदय :  झगर  पाप  बार-बार
 इंटरप्बान्स  को  रिपीट  करेंगे  तो  मेरे  लिये  कोई
 चारा  नहीं  रहेगा  सिया  इस  के  मैं  हाउस  ऐडजर्न
 कर  दू  |  मैं  इस  वक्‍त  प्रनप्लेजेन्टनेस  नहीं
 चाहता  |

 SHRI  SHEO  NARAIN  (Basti)  :
 you  either  control  the  House  or  adjourn
 House.  (Jnterruptions).

 Sir,
 the

 MR,  SPEAKER  :  If  you  go  on  like  this
 wasting  the  time  of  the  House,  I  will  have
 to  adjourn  the  House,

 This  is  the  advice  given  by  Shri  Sheo
 Narain.  (Interruption)

 SHRI  PILOO  MODY  (Godhra):  Can
 you  at  all  hear  his  argument,  Sir  ?
 (interruption)

 MR,  SPEAKER  :  I  an  so  sorry  ;  if  you
 go  on  like  this,  T  have  no  alternative  but  to
 adjourn  the  House  for  lunch.  We  will  meet
 at  2-30  P.  M.

 3.32  bre.

 The  Lok  Sabha  adjourned  for  tunch
 vill  shirty  minutes  past  Fourseen  of

 the  Clock
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 The  Lok  Sabba  re-assembled  after  lunch
 at  thirty-two  minutes  past  Fourteen

 of  the  clock.

 (Mr,  Speaker  ian  the  Chatr.]

 CONSTITUTION  (TWENTY  FOURTH
 AMENDMENT)  BILL,  970—Contd.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y,  8,  CHAVAN)  :  Before  we  begin,
 T  have  a  submission  to  make.  My  sub-
 mission  is  that  this  debate—I  should  say
 discussi:  n—is  likely  to  take  a  little  more
 time.  There  is  another  debate  --debate  on
 Telengana—which  is  fixed  at  3  0"  clock
 which  may  have  to  be  postponed.  So,  I  am
 making  a  submission  that  this  item  should  be
 finished  first,  and  whenever  we  finish  this
 debate,  then  we  may  take  up  the  debate  on
 Telengana.

 AN  HON.  MEMBER:  I  think  it  isa
 very  good  idea  to  finish  this.

 SHRI  M.R  MASANI  (Rajkot):  I  do
 not  sec  any  reason  why  the  order  of  business
 should  be  changed  in  this  manner.

 MR  SPEAKER  :  This  was  fixed  before
 the  lunch.  Unless  we  fin'sh  this,  how  can  I
 toke  up  that  item  ?  It  is  not  a  debate  that  is
 going  on.  But,  these  are  the  few  constitu-
 tional  objections  which  have  to  be  discussed
 before  leave  is  granted.

 SHRI  PILOO  MODY:  I  believe  that
 the  f'rime  Minister  wants  to  have  negotia-
 tions  with  the  princes  in  any  case.  If  that
 is  so,  ]  do  not  see  the  purpos:  cf  introducing
 this  Bill.

 MR.  SPEAKER  :  Shri  Deo  had  enough
 of  time,  He  wanted  fifteen  minutes  but  he
 went  beyond  fifteen  minutes.

 Kindly  conclude  within  two  or  three
 minutes,

 SHRI  P.K.  DEO:  I  was  speaking
 regarding  the  Home  Minister's  letter  to  the
 concerned  party  regarding  ‘ke  transitional
 alliance.  It  means  the  Home  Minister
 wants  to  decide  by  an  executive  fiat  He
 can  stop  it  at  any  time  if  it  is  so  needed
 when  there  persons  do  not  tow  the  line  of
 the  party  in  power  or  they  follow  different
 political  persuations.

 MAY  18,  970  (24th)  Amend.  Bill  260

 So,  the  cat  has  been  out  of  the  bag,  and
 the  male  fide  motive  of  Government  as
 evident  from  what  came  out  the  other  day
 from  the  Prime  Minister's  camp  is  now
 clear,  namely  to  declare  it  as  an  office  of
 profit,  so  that  these  persons  should  be
 debarred  from  contesting  the  clections.  That
 is  the  sole  purpose  of  it,  So,  they  want  to
 bar  their  entry  into  the  legislature,  because
 they  want  to  penalise  these  persons  for  their
 growing  popularity  or  for  their  patriotism.  T
 do  not  find  any  justification  in  that  argument.

 This  Rill  does  not  enumerate  any  public
 purpose  The  Bill  says  that  it  is  incompa-
 tible  with  on  egalitarian  socisty.  The  concept
 of  egalitarian  society  is  a  political  ideology..

 MR.  SPEAKER  :  So  far  as  the  discus-
 sion  of  the  merits  is  concerned,  that  is  not
 permissible  now.  The  hon.  Member  can
 only  raise  constitutional  or  legal  objections
 against  its  introduction.

 SHRI  P.K.  DEO:  |  am  contesting  it
 under  article  13: (2)  of  the  Constitution,
 becaue  the  Bill  does  mot  enumerate  any
 public  purpose,  nor  does  it  contemplate  any
 compensation  to  be  paid  by  authority  of
 law.  The  so-called  co-operation  for  settle-
 ment  is  sought  at  the  point  of  revolver,  that
 is,  by  the  intreduciion  of  this  uncons'itu
 tional,  illeeal  and  immoral  Bill,  It  is  an
 expropriatory  measure,  and  it  affects  the
 Fundamental  Rights  enshrined  in  article
 I9()  (f)  and  article  3I(I)  of  the  Constitution

 Though  ॥  do  not  challenge  the  power  of
 the  House  to  amend  the  other  articles  of  the
 Constitution  under  article  368  it  should  be
 subject  to  article  3(  )  of  the  Constitution.
 Let  us  now  see  what  article  32)  says  :  It,
 says  :

 “The  State  shall  not  make  any  Jaw
 which  takes  away  or  abridges  the  rights
 conferred  by  this  Part  and  any  law  made
 in  contravention  of  this  clause  shall,  to
 the  extent  of  the  contravention,  be
 void."

 There  is  the  famous  Go/aknarh  versus  The
 State  of  runjab  cise  which  has  placed
 Fundamental  Rights  outside  the  amending
 process,  and  so  long  as  the  judgment  holds
 the  field,  this  Parliament  will  have  no  power
 to  amend  Part  [II  of  the  Constitution  so  as
 to  abridge  or  take  away  the  Fundamental
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 Rights  enshrined  therein.  So,  Shri  Nath
 Pai  tried  to  bring  forward  his  Bull  to  undo
 all  the  good  that  had  been  done  in  that
 judgment  but  it  has  been  pending  since  the
 last  so  many  years.

 MR.  SPEAKER  :  Is
 Fundamental  Right  ?

 privy  purse  a

 SHRI  P,  K.  DEO:  At  that  time,  Dr.
 Lohia  was  there  in  the  5.  5.  P.  and  therefore,
 they  opposed  Shri  Nath  Pai's  Bill.  Now,
 Dr.  Lohia  is  not  there.  I  do  not  know
 whether  there  is  any  consistency  in  the
 thinking  of  the  SSP.  So,  they  now  go  the
 whole  hog  to  support  that  measure.

 My  most  important  point  is  that  this
 Bill  is  a  money  Bill  under  article  20/I)  (b)
 So,  there  should  be  a  financial  memorandum
 attached  to  the  Bill  and  also  the  recommenda-
 tion  of  the  President.  The  recommeudation
 of  the  President  has  already  been  sought...
 (Laughter)  There  is  nothing  to  laugh  about
 here.  The  President's  recommendation  has
 already  been  sought  and  intimated  to  your
 Secretariat,  Sir,  on  the  ‘15th,  of  this  month.
 But  where  is  the  financial  memorandum  ?  If
 there  is  no  financial  memorandum,  at  least
 the  quantum  of  compensation  or  the  prin-
 ciple  under  which  the  quantum  has  to  be
 distributed  should  be  there.  It  should  have
 been  consistent  with  the  sentiment  expressed
 by  the  President  in  his  Address  on  the
 opening  day  of  this  Lo:  Sabha  There  is
 absolutely  no  mention  of  the  financial
 memorandum,  In  the  absence  of  the
 financial  memorandum,  this  House  cannot
 look  at  this  Bill.  So,  there  is  no  question  of
 introduction  of  this  Bill...

 SHRI  Ss.  M.  BANERJEE:  Let  us
 this  Bill  without  looking  at  it.

 pass

 SHRI  P.  K.  DEO  :  Now,  I  come  to  the
 moral  and  ethical  points

 MR.  SPEAKER  :  There  is  no  question
 of  moral  or  ethical  points  now.  It  is  only
 constitutional  points  which  he  can  raise
 now.

 SHRI  P.  हू,  DEO  :  That  is  the  only
 thing  which  Iedia  has  to  be  proud  of,  If
 India  bas  anything  to  claim  which  contri
 buted  to  the  advancement  of  the  world,  it  is
 the  moral  and  eihical  values,  Here  the
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 honour  of  the  country  is  involved.  Here
 in  this  Bill  India’s  pledged  word  is  sought
 to  be  broken  at  convenience  like  a  pie-crust.
 Then  what  will  become  of  the  credibility  of
 the  nation  inside  and  outside  7

 Taking  all  these  factors  into  account,  I
 most  respectfully  submit  that  so  long  as  art,
 132)  remains  part  of  the  Constitution,  we
 cannot  invoke  art.  368  of  the  Constitution
 as  the  Bill  patently  takes  away  and  abridges
 the  fundamental  rights.  So  it  is  beyond
 the  legislative  competence  of  the  House.  So
 when  such  a  question  arises,  I  draw  your
 attention  to  the  rules  of  procedure  and
 conduct  of  business  which  provide  for  a
 full  discussion.  This  cannot  be  disposed  of
 by  one  or  two  speeches.  When  legislative

 pe!  is  challenged,  it  provides  for  a
 full  discussion.  JT  hope  you  will  rise  to  the
 occasion  like  your  predecessor,  Shri  Mava-
 lankar,  and  also  Sardar  Hukam  Singh  who
 give  his  famous  ruling  on  my  point  of  order
 when  I  placed  some  secret  document  of  the
 Government  on  the  Table.  I  hope  you  will
 allow  a  full  discussion  and  not  allow  this  to
 be  throttled  by  the  brute  majority  of  the
 House.

 MR.  SPEAKER  :  There  no  need  for  my
 tuling.

 SHRI  P.  K.  DEO:  We  are  barred  from
 taking  the  matter  to  the  court  at  a  later
 stage  when  the  Bill  becomes  Jaw.  When
 we  are  denied  the  right  of  reference  to  the
 Supreme  Court  for  advisory  opinion,  I  think
 you  should  not  allow  the  introduction  of
 the  Bill  but  ask  Government  to  go  to  the
 Supreme  Couit  under  art.  143(2)  prior  to
 its  introduction  and  get  their  opinion.

 क्री  यदापाल  ह  (देहरादन)  :  झष्पकष
 महोदय,  एक  प्राइडेंटिक्ल  बिल  पहले  से  बल
 रहा  है  जाज  'फरनेन्डीज़  साहब  का,  उस  के
 रहते  हुए  दूसरा  आइडेंटिक्ल  बिल  नहीं  झा
 सकता  |  छल  नंग  67  में...

 SHRI  SURENDRANATH  DWIVEDY  :
 On  a  point  of  ordsr.  So  far  as  we  have
 understood  the  rules,  at  the  introduction
 atage,  if  there  is  any  objection,  you  w:l!  only
 select  one  member  to  speak...

 SOME  HON.  MEMBERS  :  No,  nv,
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 SHRI  SURENDRANATH  DWIVEDY  :
 in  opposition  and  then  the  Minister  in

 charge  will  reply.  There  may  be  many
 objection  but  vou  will  give  the  floor  only  to
 one  member  to  oppose.  But  if  you  are
 allowing  a  general  discussion  on  the  ground
 that  Iegislative  competence  has  been  ques-
 tioned,  I  have  cothing  to  say.  But  the
 question  is  whether  you  are  allowing  a
 general  debate  and  anybody  who  gives  a
 slip  will  be  called,

 MR.  SPEAKER  :  I  made  it  very  clear
 at  the  beginning  that  only  legal  or  constitu-
 tional  points  can  be  raised  concerning
 competence.  As  for  discussion  of  the
 merits,  this  is  not  the  stage  for  it.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  No.  Under  the  rules,  one  member
 can  take  objection  even  on  the  merits  of  the
 Bill.  You  permit  at  least  one  member  to
 do  that.

 SHRI  SEZHIYAN  (Kumbakonam)  :
 Shri  Dwivedy  has  raised  a  pertinent  point.
 It  you  allow  opposition  to  be  raised  on  the
 grounds  of  legislative  competence  or  other-
 wise,  a  general  discussion  should  be  allowed.
 But  if  it  is  a  general  opposition,  only  one
 member  is  allowed  to  oppose  and  the
 Minister  in  charge  will  reply  and  there  it
 ends.

 MR.  SPEAKER  :  |  made  it  very  clear.
 This  is  provided  by  the  rules.  We  cannot
 discuss  the  merits  at  this  stage:  one  can
 only  object  on  other  grounds.

 SHRI  SURENDRANATH  DWIVEDY  :
 Tam  sorry  I  could  not  make  myself  clear.
 As  has  been  very  clearly  stated  by  Shri
 Sezhiyan  again,  there  are  two  points  involved:
 If  it  is  a  general  opposition,  as  you  say,  we
 cannot  go  into  the  merits  ;  only  general
 points  can  be  made  If  Shri  Deo  has  done
 that,  that  is  the  end  of  the  matter,  because
 in  that  case  you  could  choose  only  one
 member  who  will  make  his  speech.  If  you
 are  permitting  him  under  the  rroviso  to  rule
 72  10,  challenge  the  legislative  competence
 of  the  House,  then  you  can  permit  a  general
 debate.  I,  therefore,  wanted  to  know  from
 you  whether  you  have  permitted  objection  to
 the  legislative  competence  of  the  House  to
 be  raised  or  general  opposition  to  the  Bill,
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 MR.  SPEAKER  :  He  saw  mz  personally
 also,  and  he  assured  me  that  his  speech
 would  be  confined  purely  to  the  legislative
 competence  of  this  House.  I  kept  on  watch-
 ing,  he  has  trespassed  into  vther  fields  also,
 and  J  had  to  invite  his  attention  to  it.

 SHRI  P,  K.  DEO:  At  the  same  time  I
 was  challenging  the  legislative  competence
 of  the  House  under  rule  72.  If  you  see
 anythingi:relevant  in  my  speech,  vou  can
 delete  it,  I  do  not  mind.

 SHRI  KANWAR  LAL  GUPTA:  The
 Position  is  not  what  you  say.  Rule  72  says  :

 “If  a  motion  for  leave  to  introduce  a
 Bill  is  opposed,  the  Speaker,  after
 permitting,  tf  he  thinks  fit,  a  brief
 explanstory  statement  from  the  member
 who  moves  and  trom  the  member  who
 optoses  the  motion,  may,  without  further
 debate,  put  the  question.

 ‘Provided  that  where  a  motion  is
 opposed  on  the  ground  that  the  Bill
 initiates  legislation  outside  the  legislative
 competence  uf  the  House,  the  Speaker
 may  perinit  a  full  discussion  thereon.”

 इस  का  मतलब  यह  हुआ  कि  एक  मेम्बर
 यानी  इन्होंने  भ्रपोज  कर  दिया,  इसके  बाद  ौर
 मेम्बर  इसकी  मेरिट  के  ऊपर  भी  इसको  श्रपोज
 कर  सकते  हैं  ।  इन्होंने  मेरिट  के  ऊपर  भ्रपोज
 नहो  किया  ।  यह  केवल  लेजिरलेटिव  काम्पीटेंस
 पर  बोले  हैं  ।

 MR.  SPEAKER  :  You  can  see  his
 speech.  It  has  turnea  out  to  be  a  sort  of
 general  speech,  not  confined  to  the  bounds  of
 le  zal  competence.

 at  कंवर  लाल  गुप्त  :  यह  प्राप  खुद  कह
 रहे  थ  कि  यह  लेजिस्लेटिव  काम्पीटेंस  के  ऊपर
 बोल  रहे  हैं।  इसलिए  श्राप  किसी  एक  मेम्बर
 को  शौर  कहिए  जो  इसकी  मेरिट  पर  बोल
 सके  |

 प्रध्यक्ष  महोदय  :  आप  उनकी  स्पीच  देख
 लीजिए  ।

 SHRI  BAL  RAJ  MADHOK  :  That  way
 you  could  have  prevented  him  also  from
 apeaking.  That  is  not  the  question.
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 श्रो  मधु  लिसये  (मुंगर)  :  कांस्टीट्यूशनल
 ऐस्पेक्ट  पर  हम  लोग  भी  बोलेंगे  ;  मन्त्री  महोदय
 उसके  बाद  बोलेंगे  ।

 भ्रध्यक्ष  महोदय  :  इसमें  कोई  कगड़े  वाली

 बात  तो  है  नहीं...

 दी  कंवर  लाल  गुप्त  :  हरएक  पार्टी  इस

 पर  अपनी  राय  रखना  चाहती  है,  इस  पर  शाप
 को  रोकना  नहीं  चाहिए  |  कम  से  कम  हरएक
 पार्टी  के  एक-एक  मेम्बर  को  बोलने  का  मौका
 देना  चाहिए  ।

 MR.  SPEAKER  :  To  save  time,  if  the
 Members  want  to  speak,  they  may  take  one
 or  two  minutes.

 श्री  यशपाल  सिंह  (देहरादून)  :  रूल  67
 के  मातह॒त  दो  प्राइडेंटिकल  बिल  पालियामैंट  में

 नहीं  रह  सकते  ।  जाज  फरनेन्डीज  साहब  का
 बिल  पहले  से  चल  रहा  हैं|  वह  भी  इसी  नेचर
 का  है।  जब  तक  वह  बिल  पेंडिग  पड़ा  हुमा  है
 तब  तक  गृह  मन्त्री  दूसरा  बिल  इस  पर  पेश

 नहीं  कर  सकते  ।

 इसके  झलावा  जनता  से  कोई  किसी  तरह
 की  इजाजत  नहीं  ली  ग:।  जनता  का  फैसला
 इन  रूलिंग  चीफ्स  के  हक  में  है।  जो  राजा

 महाराजा  चाहे  जनसंघ  से  खड़ा  हो  गया,  जीत
 कर  भा  गया,  चाहे  कांग्रेस  से  खड़ा  हो  गया,
 कामयाब  होकर  श्मा  गया,  चाहे  पी.  एस.  पी.
 से  खड़ा  हो  गया,  जीत  कर  शझा  गया,  इंडिपेंडेंट

 खड़ा  हो  गया  तो  वहां  से जीत  कर  प्रो  गया।

 उसने  पराजय  नहीं  खाई।  जनता  का  फैसला

 इसलिये  रूलिग  चीपस  के  हक  में  है!  तो  आज

 सबसे  पहले  भैरी  प्रधान  मन्त्री  से  दरख्वास्त  है
 कि  इस  तरह  का  बिल  रखने  से  पहले  जनता
 से  यह  राय  जानी  जावे,  जनता  बतलाए  कि  यह

 लाया  जाय  यान  लाया  जाय।  या  भारत  के

 ग्रन्दर  इस  तरह  का  एलेक्शन  कराया  जाय,

 प्रिवी  पसज  के  प्वाइंट  पर  एलेक्शन  हो  भौर  उस

 के  बाद  आप  यह  बिल  साएं  तब  झापकों

 VAISAKHA  a,  892  (SAKA)  (24th)  amend.  dill  266

 अधिकार  है  1  लेकिन  बहू  तो  देश  के  लोगों  को

 बहुका  कर  +  सस्ती  लीडरशिप  हासिल  करने
 का  प्रयास  है।  यह  सरदार  पटेल  के  वादे  के
 साथ  गद्दारी  की  जा  रही  है  |  कोई  भी  नैतिक
 स्तर  का  मनुष्य  इसको  पसन्द  नहीं  कर  सकता
 है  ।  हम  पने  कांस्टीट्यूशनल  के  लिए  वफादार
 हैं।  समाजवाद  बाद  में  है,  पहले  हमारा
 कांस्टीट्यूशन  है।  4  लाख  72  हजार  रुपया
 कोई  ऐसा  नहीं  है  जिसके  पीछे  कि  हम  इनको
 भूखा  मार  दें  ।  एक  पूरी  रेस  का  सवाल  है।
 भारत  के  लिए  लड़ते  वाली  मार्शल  रेस  के  लोगं
 यह  हैं  जिनको  मिटाथा  आ  रहा  है।  मेरी
 दरख्वास्त  है  कि  जब  तक  जाज  फरनेन्डीज
 साहब  का  बिल  है  तब  तक  गृह  मंत्री  को  इस
 बिल  को  रखने  की  इजाजत  मन  दी  जाय।
 सिकिक्म  ौर  भूटान  जिन्होंने  दस्तख़त  करने  से
 इंकार  कर  दिया  था  उनको  यू  एन  झो में  सीट
 दिलवाई  जा  रहो  है  शौर  इन  लोगों  न  जिन्होंने
 सब  कुछ  त्याग  दिया  था,  इनकों  घर  से  बाहर
 किया  जा  रहा  है  1  यह  हमारे  नेशनलिज्म  के
 खिलाफ  है  ny  मेरी  दरख्यास्त  यह  है  कि  झाप

 खुद  भ्रपन  डिस्क्रीशन  का  इस्तेमाल  करके  गृह
 मन्त्री  को  रोक  दे  ताकि  यह  बिल  थहां  न  प्रा
 सके,  वरना  नह  सरदार  पटेल  के  बचनों  के  साथ

 गहरी  होगी,  महात्मा  गांधी  की  आत्मा  के  साथ
 विश्वासधात  होगा  और  इससे  हमारी  नैतिकता
 पीछे  पड़  जायगी  |

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  Mr.  Speaker  Sir,  (werruptians)  I
 am  one  of  those  who  would  I'ke  the  princes
 to  renounce  thew  privy  purses  and  privileges
 and  dynastic  rights  voluntarily  and  I  an also  one  of  those  who  would  like  the  Prime
 Minister  tu  renounce  her  anachronistic  rights
 in  this  country.  But  the  question  is  not
 whether  there  are  dynastic  rights  or  oot  but
 whether  this  is  an  issue  on  which  80
 hullabalo  should  be  made  is  neither  a  major
 political  issue  nor  a  major  economic  issue.  It
 is  purely  a  diversionary  tactics  and  it  is  being
 brought  forward  only  for  the  purpose  of
 diver'ing  people's,  .attention  ..fron  imore
 important  isues...(/aterruprions)
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 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  On  a  point  of  order.  The  speaker
 should  confine  himself  to  rule  72,  Why  is
 he  speaking  on  extraneous  matters  which  are
 not  germane  to  the  discussion,  matters  which
 fall  outside  the  scope  of  rule  727  How  can
 you  allow  him  to  speak  on  other  matters
 now  7

 SHRI  BAL  RAJ  MADHOK  -  have
 nothing  to  learn  about  relevance  from  Mr.
 Bhandare  who  is  known  for  his  irrelevance...
 (Jater:uption.)

 MR.  SPEAKER  :  He  is  inviting  my
 attention  to  rule  72  which  is  a  very  relevant
 rule.  I  request  you  to  be  relevant  and  not
 discuss  the  point  of  order  he  has  raised.

 SHRI  BAL  RAJ  MADHOK:  I  have
 been  strictly  relevant.  In  the  first  place  the
 time  of  this  House  which  is  very  valuable
 and  which  could  be  used  for  so  many  import-
 ant  things  is  being  wasted  by  bringing  this
 kind  of  a  Bill.  My  objection  is  twofold;
 moral  and  legal.  On  the  moral  plane...

 SHRI  SURENDRANATH  DWIVEDY  :
 Can  moral  things  be  discussed  now  ?

 SHRI  BAL  RAJ  MADHOK  :  This
 Government  had  been  signatory  to  treaties,
 covenants  and  agreements  such  as  the
 Tashkent  agreement,  Nehru  Liaquat  Ali  pact,
 etc.  Similarly,  these  agreements  were  arrived
 at  between  this  Government  and  the  rulers
 of  erestwhile  and  the  prince  by  States,  They
 constituted  47  percent  of  our  territory  and
 contained  37  per  cent  of  the  total  population
 of  this  country.  I  bad  the  misforiune  or
 good  fortune  of  being  born  in  a  princely
 State.  In  1947  when  Pakistan  invaded
 Kashmir,  if  the  rules  of  Kashmir  had  not
 signed  the  instrument  of  accession,  neither
 myself  nor  Dr.  Karan  Singh  would  have  been
 here  today  ;  we  would  have  been  killed  or
 living  somewhere  else.  You  are  in  Kashmir
 because  of  that  instrument  of  a.cession  and
 you  took  this  matter  up  with  the  United
 Nations  only  because  of  that.  Flouting
 covenants  and  agreements  therefore  is  neither
 morally  correct  nor  is  it  in  the  vital  national
 interest  of  the  country.

 Secondly,  on  the  constitutional  puint,  the
 Constitution  was  made  at  the  time  when
 Sardar  Patel  was  the  Home  Minister  and  the
 State  Minister,  Acoording  to  the  agreement
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 with  (be  princely  States,  they  had  been  given
 the  right  to  have  their  own  constituent
 assemblies  and  to  frame  their  constitution.
 Therefore,  this  Constitution  could  not  be
 adopted  till  Sardar  Patel  made  a  declaration
 in  949  in  consultation  with  and  with  the
 consent  of  the  princes  (that  “we  forego  the
 right  of  having  separate  Constitutions”  the
 only  exception  was  Kashmir.  It  was  only
 then  that  this  Constitution  was  adopted.
 Therefore,  the  princes  and  the  princely  States
 are  constituent  parts  ;  they  were  responsible
 for  bringing  this  Constitution  and  the  Cons-
 tituen!  Assembly  into  being.  Now  for  this
 Parliament  to  go  against  those  things,  which
 were  almost  the  basis  on  which  the  Constitu-
 tion  was  made,  goes  against  the  very  basic
 fundamentals  of  the  Constitutions.  That
 means,  breaking  the  Constitution.  This
 Parliament  has  no  right  to  do  it.

 According  to  article  Mi,  of  the  Constitu-
 tion  the  payment  made  to  the  princes  the
 privy  puists—is  made  out  of  the  Consolidated
 Fund  of  India  jusi  as  the  salaries  of  the
 Judges  of  the  Supreme  Court  are  paid.  It  is
 not  volable  in  this  House.  Now  this  House
 wants  to  take  the  Jaw  into  its  own  hands  and
 pass  a  law  to  stop  those  payments.  This
 goes  against  the  Constitution  and  is  not  legal.

 Therefore,  the  legal  competence  of  this
 House  to  pass  this  Bill  is  questionable.  That
 is  why  it  was  suggested  by  many  of  us  that
 the  President  should  refer  the  matter  to  the
 Supreme  Court  and  get  their  opinion  so
 that  no  complications  are  created  Jater
 on.  But  |  am  =  sorry  to  say  this  matter
 was  not  referred  to  the  Supreme  Court.
 And,  these  people  are  denied,  under
 the  Constitution,  the  chance  to  go  to  the
 Supreme  Court  for  getting  justice  in  this
 matter.  Therefore,  it  becomes  very  much
 wrong  and  unjust.  This  Government  always
 talks  of  minorities  and  their  rights  because  it
 wants  to  get  their  votes.  Th:  y  perhaps  think
 the  princes  have  no  votes.  Of  course,  I  have
 no  sympatby  for  the  princes,  because  they
 went  on  all  their  fours  and  cringed  before
 the  present  Queen  Emperor  of  India.  They
 deserve  this  fate  but  the  question  is  whether
 this  Parliament  is  competent  to  pass  this  law.
 (Interruptions).

 MR.  SPEAKER:  |  am  calling  only
 those  who  gave  their  names  before  the  Bill
 was  introduced,  not  the  other  names  which
 came  later  on.
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 SHRI  N.  हू,  P.  SALVE  (Betul):  Rule
 72  is  absolutely  clear.  It  says  :

 “If  a  motion  for  leave  to  introduce  a
 Bill  is  opposed,  the  Speaker,  after  permitt-
 ing  if  he  thinks  fit,  a  brief  explanatory
 statement  from  the  member  who  moves
 and  from  the  member  who  opposes  the
 motion  may,  without  further  debate,  put
 the  question  :

 Provided  that  where  a  motion  is
 opposed,  on  the  eround  that  the  Bill
 initiates  legislation  outside  the  legislative
 competence  of  the  House,  the  Speaker
 may  perm't  a  ful!  discussion  thereon.”

 This  rule  should  be  follewed.

 MR.  ':PEAKER:  The  practice  we  have
 been  following  is  in  case  such  objections  are
 raised,  those  names  always  came  earlier.

 SHRI  M.  R.  MASANI:  |  Sir,  the  ruling
 you  have  just  given  needs  re-thinking,  The
 tule  dovs  not  require  that  the  names  must  be
 given  in  advance.  The  proviso  is  very  clear,
 The  Bi'l  has  been  opposed  by  Mr,  Madhok
 and  Mr,  Deo  on  the  ground  of  legislative
 competence.  Once  that  is  done,  a  full  debate
 becomes  possible  and  you  will  have  to  allow
 it.

 MR.  SPEAKER  :  The  practice  we  have
 been  following  is,  oni  those  members  are
 allowed  who  have  scnt  me  their  names  in
 advance.

 SHRI  BAL  RAJ  MADHOK  :  Therefore,
 T  have  my  doubts  whether  this  House  is  not
 competent  to  pass  it.  I  would  submit  that
 the  Government  should  refer  the  matter  to
 the  Supreme  Court  for  ils  opinion.  Only
 after  that,  this  matter  should  be  brought  here.

 Thirdly,  according  to  this  Bill,  the  privy
 purse  is  being  abolished  and  then  the  princes
 Gre  going  to  be  given  some  compensation.
 Therefore,  it  involves  some  financial  expendi-
 ture  Yet,  there  is  no  financial  memorandum
 attached  to  this  Bill.  From  that  point  of
 view  also,  this  Bill  is  objectionable.  I,
 therefore,  submit  that  this  Bill  should  not  be
 allowed  to  be  introduced  in  this  House.
 (interruptions

 25.00  hrs.

 थी  शिव  चना  भा  (मधुबनी):  प्रध्यक्ष

 महोदय,  इस  देश  की  50  करोड़  जनता--हुछ
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 लोग  जो  पर्टब्ड  हैं  उनको  छोड़कर  इस  विधेयक
 का  झ्राज  स्वागत  करती  है  de  ..(व्यवधान)

 दूसरी  बात  यह  है  कि  मन्‍्त्री  महोदय  का

 यह  कतंव्य  हो  जाता  है  कि  वे  इस  सदन  को
 बतायें  कि  इतनी  देरी  से  इस  विधेयक  को  क्‍यों
 ला  रहे  हैं  7  एक  कहावत  है--देर  आयद,  दुष्स्त
 श्रायद--लेकिन  सारा  देश  जानना  चाहता  है  कि
 इस  हुकूमत  की  तरफ  से  देरी  क्‍यों  हुई  इस
 विधेयक  को  लाने  में  ।

 तीसरी  बात  यह  है  कि  सरकार  इस  विधेयक
 के  जरिए  से  भाटिकिल  366,  क्लाज  (22)  को
 प्रोमिट  करना  चाहती  है  उस  सम्बन्ध  में  मैं
 झ्रापका  ध्यान  प्राटिकिल  363  (2)  (बी)  की
 ओर  ले  जाना  चाहता  हूं  :

 “Ruler’  includes  the  Prince,  Chief  or
 other  person  recognised  before  such  com-
 mencement  by  His  Majesty  or  the  Govern
 ment  of  the  Dominion  of  India  as  the
 Ruler  of  any  Indian  State."’

 इस  बलाज  को  भी  डिलीट  करने  की  बात  यहां
 पर  क्‍यों  नहीं  लिखी  गई  क्योंकि  फिर  यहू  सुपर-
 फुलस  हो  जाता  है  जबकि  आप  प्राटिकिल  291,
 362  शौर  363  को  डिलीट  कर  देते  हैं  शायद
 ये  बाद  में  कुछ  खुराफात  करें,  इसमें  कुछ
 काम्प्लीकेशनस  श्मा  सकती  हैं  इसलिए  प्रच्छा
 होता कि  श्राप  इसके  साथ  में  ही  363  (2)
 (बी) को  भी  डिलीट  कर  देते  पह  बहुत  ही
 जरूरी  है  कॉस्टीट्यूडनली---मैं  उसकी-  तफसील
 में  जाना  नहीं  चाहता  हूँ  n

 आहिरी  बात  यह  है  कि  कांस्टीट्यूशन  में
 घाराधों  को  हिलीट  करने  से  रास्ता  साफ़  हो
 जाता  है  लेकिन  जो  प्रिबिलिजेज  हैं,  हकीकत  में
 जिनको  ये  एन्ज्वाय  करते  हैं  उनके  लिए  भी  एक
 एक  करके  विधेयक  लाना  चाहिए  ।  कोडिफिकेशन
 से  या  कानून  के  जरिए,  उसको  आप  कब  लायेंगे
 यह  हम  जानना  चाहते  हैं  -  इन  वाब्दों  के  साथ
 एक  बार  फिर  हिन्दुस्तान  की  50  करोड़  जनता
 की  तरफ  से  मैं  इसका  स्वागत  करता  हूँ।
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 श्री  मधु  लिमये  :  प्रध्यक्ष  महोदय,  मैं  जो

 मुद्दे  उठाये  गए  हैं  उनका  जवाब  दंगा  और  एक
 बात  शौर  कहना  चाहूँगा  ।  राज्य  सभा  |  पिछले
 झीतकालीन  सत्र  में  एक  प्रस्ताव  पास  हुआ  था  ।
 मैं  इस  सदत  से  जानना  चाहता  हैं  झ्ौर  प्रधान
 मन्त्री  से  भी  कि  क्‍या  उस  प्रस्ताव  का  पालन

 आपने  किया  है  ?  वह  प्रस्ताव  श्री  बंका  बिहारी
 दास  के  द्वारा  रखा  गया  था  |  राज्य  सभा  का

 यह  प्रस्ताव  एक  लाइन  का  ही  है।...  (व्यवधान)
 ..  रूल  जानता  हूं,  पिछले  सन्न  का  मैं  कौट
 कर  सकता  हैं  ।  वह  इस  प्रकार  से  है  :

 “This  House  is  of  opinion  that
 Government  should  take  all  legal  and
 other  steps  for  the  abolition  of  privy
 purse  and  privileges  of  ex-rulers  before
 the  presentation  of  the  general  budget  in
 the  forthcoming  February  session  of
 Parl  iament  _

 यह  राज्य  सभा  का  प्रस्ताव  है।  उस  दिन  प्रापने
 भेरी  बात  को  काटने  का  प्रयास  किया।  यह
 प्रस्ताव  पास  भा  है  भौर  दूसरे  सदन  ने  आपको

 यह  भादेश  दिया  था  कि  साधारण  बजट  पेश
 करने  के  पहले  आप  सारे  कानूनी  काम  को  पूरा
 करें  |  लिकिन  इस  सत्र के  श्न्त  में  झाप  केवल
 विधेयक  पेश  करने  का  काम  करते  हैं।  आपकी
 जो  टाल-मटोल  की  नीति  है  उसकी  इससे  झ्नधिक
 निन्‍्दा  हो  नहीं  सकती  है  ।  (व्यवधान)...  मैं
 इसका  विरोध  नहीं  कर  रहा  हूँ  7  विलम्ब  से
 सही,  लेकिन  एक  कदम  तो  जागे  बढ़ा  ।

 जो  संवंधानिक  झ्रापत्तियां  यहां  पर  उठाई
 गई  हैं,  मुके  ऐसा  लगता  है  कि  वे  बिल्कुल
 बेबुनियाद  हैं।  इन्होंने  गोरखनाथ  केस  का  हवाला
 दिया  लेकित  उस  केस  में  6  बनाम  5  के  बहुमत
 से  यह  कहा  गया  है  क्रि  संविधान  के  तीसरे  हिस्से
 में  जो  बुनियादी  अधिकार  हैं  उनको  छीनने  या

 संकुचित  करने  का  भ्रधिकार  पालंमेन्ट  को  नहीं

 है  लेकिन  बाकी  संविधान  की  जितनी  घारायें  हैं
 उनमें  से  किसी  भी  धारा  को  बदलने  का

 श्रधिकार--जों  प्रक्रिया  संविधात  में  बताई  गई
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 है  उसके  प्रनुसार---इस  पाल॑मेन्ट  को  है।  इस-

 लिए  इनकी  बात  बिल्कुल  बेवुनियाद  है।  इन्होंने
 यह  कहा  कि  363  घारा  को  काट  देना  चाहिए
 ताकि  सुप्रीम  कोर्ट  में  जा  सकें  ।  जब  इनका  यह
 कहना  है  कि  इसमें  प्रीवी  पर्स  सम्पत्ति  का
 अधिकार  है  और  सम्पत्ति  के  गश्रधिकार  का  हनन
 होता  है  तो  संविधान  की  32ब्रीं  घारा  में  ये
 लोग  जा  सकते  हैं  1  इसमें  सुप्रीम  कोर्ट  के  धास

 एडवाइजरी  श्रोपीनियन  के  लिये  जाने  की  जरूरत

 नहीं  है  ।  लेकिन  मेरी  राय  में  यह  सम्पत्ति  का
 अधिकार  नही  है  और  ये  अदालत  में  जायेंगे  तो
 हार  होगी  |  लेकिन  वे  जा  सकते  हैं,  उनके  लिए
 रास्ता  खुला  हुझा  है  |

 इसमें  दो  तीन  झाक्षेप  उठाये  गए  हैं।  एक
 तो  यह  कि  जाज  फरनेन्डीज  का  बिल  उसी

 तरह  का  था  इसलिए  यह  नया  बिल  नहीं  शा
 सकता  है  |  लेकिन  जार्ज  फरनेन्डीज  के  बिल
 शौर  इनके  बिल  में  बुनियादी  फर्क  है।  363
 घारा  का  इनके  इसमें  कई  उल्लेख  नहीं  है  इस-
 लिए  यह  झलग  विधेयक  हैं।  इसलिए  इसको  पेहा
 करने  में  कोई  एतराज  नहीं  होना  चाहिए  |

 यह  वित्तीय  बिल  है  या  नहीं,  इसके  बारे
 में  भी  गलत  बातें  रखी  गई  हैं  t  ..(व्यवधान)  ...
 में  इस  बिल  का  समर्थत  करता  हूं  इसलिये  उनकी
 बातों  को  काटने  का  मुझे  भ्रधिकार  है।  मैंने
 सरकार  की  निन्दा  भी  की  है  कि  इसको  लाने  में
 बिलम्ब  किया  गया  जबकि  राज्य  सभा  ने  सरकार
 को  यह  आदेश  दिया  था  कि  इस  सारे  काम  को
 बजट  के  पहले  ही  पूरा  करना  चाहिए  1  मेरा

 कहना  यह  है  कि  यह  वित्तीय  बिल  बिल्कुल
 नहीं  है  शौर  कंसालिडेटेड  फंड  के  बारे  में  जो

 उन्होंने  कहा  वह  बेमतलब  है  1  संविधान  की
 धाराझों  में  झाप  देखेंगे  तो  प्रीवी  पर्सेज  का  उसमें

 उल्लेख  नहीं  है  ।  पेमेंट  दिया  जाता  है,  यह  बात

 सही  है  लेकिन  बहू  चार्जेज  नहीं  हैं।  इसलिए
 इनके  सारे  भ्राक्षेप  बेमतलब  हैं  7  प्राप  तत्काल

 इसके  ऊपर  बोट  कराने  का  काम  कीजिये  ।
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 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  Mr.  Speaker.  J  shall  speak  only
 on  the  legislative  competence  because  under
 the  relevant  rule  that  is  the  only  thing  which
 is  to  be  discussed  at  this  stage.  Sir,  this  is  a
 simple  Bill.

 In  the  spzech  made  to  the  joint  Houses
 of  Parliament  on  20¢h  Februsry,  970  the
 President  said  :

 “The  concept  of  Rulership,  with  privy
 Purses  and  special  privileges  unrelated  to
 any  current  functions  and  sccial  purposes,
 is  imconipatible  with  an  egalitarian  social
 order

 Government  have,  therefore,  decided
 to  abolish  the  privy  purses  and  privileges
 of  the  rulers  of  former  Judian  States,  and
 legislation  will  be  introduced  tw  give
 effect  to  this  dec‘sion.”

 It  is  in  pursuance  of  this  statement  made  by
 the  President  ob  the  20ih  February  to  Meni-
 bers  of  this  House  and  of  the  other  House
 that  the  Home  Minister  has  brought  forward
 this  Bill.

 SHRI  UMANATH  (‘Pudukkottai):  On
 8th  May  !

 SHRI  GOVINDA  MENON:  This  Bill
 will  fall  uuder  artiwie  L77  of  the  Coustilu-
 tion  and  oot  under  article  I)0),  because  it  lias
 not  only  money  provisions,  which  are  there,
 and,  80,  it  cannot  be  introduced  in  the  Rajya
 Sabha.  That  is  why  it  is  being  introduced
 here.

 Legislative  competence  of  the  House  is
 being  questioned.  [  am  not  at  all  surprised
 that  the  first  Member,  Shri  Deo,  questioned
 it,  because  it  affects  him,  But  I  am  surprised
 that  the  leader  of  another  party,  Shri
 Madhok,  should  question  the  competency
 and  sovereignty  of  this  House  in  order  to
 placate  a  few  hundred  privy  purse  holders.

 The  object  of  this  law  is  to  put  an  end
 to  privy  purses.

 SHRI  PILOO  MODY  Parliament
 certainly  has  no  right  to  pass  this...
 (Iarerruptions,.

 SHRI  GOVINDA  MENON  :  The  object
 of  this  Bill  is  to  terminate  the  concept  of
 rolersbip  and  to  end  the  payment  of  privy
 purses.  That  is  the  soclal  phiiosophy  which
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 the  Government  and  large  sections  of  this
 House  have  accepted.  Today  to  say  that
 this  Parliament  has  no  power  under  article
 368  to  delete  three  articles  of  the  Constitu-
 tion,  namely,  articles  291,  362  and  366  (22),
 is  really  to  plead  for  half  a  dozen  people  and
 condemn  the  sovereign  powers  of  this  House.

 SHRI  PILOO  MODY:  Absolute  non-
 sense.

 SHRI  GOVINDA  MENON  This
 House  has  been  asserting  its  right  to  amend
 the  Constitution  and,  as  a  result,  the  First,
 Fourth  and  Seventeenth  Amendments  of  the
 Constitution  were  passed  by  us.  It  was
 accepted  by  the  Supreme  Court  that  this
 House  had  the  power  to  do  so  but  in  the
 latest  case  in  1967,  in  the  Ge'ok  Nath  case,
 the  Supreme  Court  by  a  maiority  of  six  to
 five  caid  that  articles  on  rights  provided  for
 in  Part  IJ]  of  the  Constitution  shall  not  be
 taken  away  and  abridged.

 This  is  the  first  time  I  hear  a  Member  of
 Parliament  denying  the  existence  of  the  right
 to  amend  the  Constitution  falling  outside  the
 sweep  of  Part  III  of  the  Constitution,  It  is
 really  an  insult  to  this  Parliament  (/nver-
 ruption).  for  any  Member  of  Parliament  to
 say...\/nferruption)  that  this  House  has  no
 power  to  amend  the  Constitution,  Looking
 solely  at  legislative  competence,  this  much  is
 enough.

 Sir,  there  is  a  well-known  rule  or
 convention  that  in  Parliament  nobody  will
 speak  on  matters  in  which  his  personal
 interest  is  concerned)  When  I  heard  Shri
 Deo'’s  speech  containing  all  sorts  of
 irrelevancies,  I  admired  the  relevancy  of  that
 tule.  IT  would  request  Members  in  this
 House,  including  the  Members  belonging  to
 the  Swatantra  Party  and  the  Jana  Sangh  to
 leave  the  question  of  fighting  on  privy  purses
 to  the  rulers  and  assume  for  themsclves  the
 role  of  Members  of  Parliament  interested  in
 securing  the  rights  and  privileges  of  Parlia-
 ment...  (/arerruption),

 SHRI  BAL  RAJ  MADHOK:  We  are
 better  Members  than  you  are.  We  are  not
 betraying  Parliament  ;  we  arc  not  betraying
 the  Constitution  ;  we  are  not  betraying  the
 liberty  of  the  people.  You  are  betraying  the
 liberty  of  the  country  and  the  Constitution  of
 the  country,  And  you  talk  about  it!  You
 betrayed  our  Constitution.
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 SHRI  PILOO  MODY:  Is  he  there  to
 advise  the  Swatantra  Party  as  to  what  we
 should  do  7

 SHRI  GOVINDA  MENON  :  It  should
 be  the  privilege  of  the  Members  of  this
 House  to  stand  for  the  rights  and  privileges
 of  Parliament  and  not  for  the  privy  purses
 and  privileges  of  a  few  princes.  It  is  a  sorry
 spectacle  to  see  that  there  are  a  few
 Members  in  this  House  for  whom  the
 rights  and  privileges  of  the  Parliament
 are  not  so  important  as  the  privileges
 of  a  few  princes.  IT  would  like  to  put
 it  to  those  Members  of  this  House  who
 object  to  this  legislation  as  to  whether  they
 would  have  an  egalitarian  society  in  this
 country  by  revolution  or  by  legislation.  The
 Government  today  stands  for  an  egalitarian
 system  of  society  and  the  Government  hope
 that  by  processes  of  legislation,  taxation  and
 administrative  ones  that  goal  will  be  achieved.
 This  is  what  the  President  has  stated  in  his
 Address  on  20th  February  "70,  There  is
 absolutely  no  substance  in  the  conteotion
 that  there  is  no  legislative  competence  in
 introducing,  discussing  and  passing  this  Bill.

 MR  SPEAKER:  T  have  no  doubt  that
 the  Parliament  is  fully  competent.  Now,
 the  question  is

 SHRI  KANWAR  LAL  GUPTA:  I
 tise  on  a  point  of  order  (Jnterruptions)

 MR,  SPEAKITR:  The  question  is  :
 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Constitution
 of  India"
 Those  who  are  in  favour  may  please  say

 “Ay  ec”.

 SEVERAI  HON.  MEMBERS  :  Aye.

 MR.  SPEAKER  :
 please  say,  “‘No™.

 Those  against  may

 SOME  HON.  MEMBERS:  No.

 MR.  SPEAKER  :
 the  ‘Ayes  have  it.

 The  *  Ayes”  have  it  :
 The  leave  is  granted,

 The  motion  was  adopted.

 SHRI  Y.  B,  CHAVAN  :
 the  BM,

 I  introduce
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 5.7  brs.

 RESOLUTION  RE:  RAILWAY
 CONVENTION  COMMITIEE

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA!:  I  beg  to  move:

 “That  this  House  do  resolve  that  the
 membership  of  the  Parliamentary  Com-
 mittee  appointed  in  pursuance  of  a
 resolution  adopted  by  Lok  Sabha  on
 28.11.1968,  to  review  the  rate  of  dividend
 which  is  at  present  payable  by  the  Rail-
 way  Undertaking  to  General  Revenues  as
 well  as  other  encillary  matters  in  connec-
 ton  with  the  Railway  Finance  Vis-a-vls
 the  Geveral  Finance  and  make  recom-
 mendations  thereon,  be  increased  by  4
 mare  members  of  this  House  to  be
 nominated  by  the  Speaker.”

 श्री  शटल  बिहारी  बाजपेयी  (बलरामपुर)  :
 श्रध्यक्ष  महोदय,  इस  पर  मुझे  कुछ  कहना  है  1
 रेल  मन्‍्त्री  ने  जो  प्रस्ताव  रखा  है  उसके  श्रनुसार
 रेलबे  कनवेंशन  कमेटी  के  मेम्वरों  की  संख्या
 बढ़ाने  की  बात  कही  गयी  है  |  यह  कमेटी  नयी

 नहीं  बनी  हैं  ।  यह  कमेटी  पहले  बन  चुकी  है
 शर  काम  कर  रही  है  |  इस  कमेटो  की  बैठके
 हा  धुकी  हैं।  में  यह  समभने  रें  असमर्थ  हैं  कि

 इम  कमेटी  के  मेम्बर  क्‍यों  बढ़ाये  जा  रहे  हैं  ?
 और  रेल  मन्त्री  ने  मेम्बर  बढ़ाने  का  कोई  कारण

 नहीं  दिया  है  7  यह  पहला  मौका  नहीं  है  जब

 रेलवे  कन्वेंशन  कमेटी  वनी  है।  भौर  अध्यक्ष

 महोदय,  सदस्यों  की  नियुक्ति  श्राप  के  द्वारा  होती
 है  ।  क्या  रेल  मन्‍्त्री  ने  श्राप  को  इस  बारे  ें

 बताया  है  कि  सदस्यों  की  संख्या  बढ़ाना  जरूरी
 है

 श्रष्यक्ष  महोदय  :  यह  तो  उन  की  प्रपनी
 बात  है  ।

 श्री  टल  बिहारी  वाजपेयी  श्रध्यक्ष
 महोदय,  यह  कैसे  बढ़ा  सकते  हैं  ?  यह  रिजोल्यूशन
 नहीं  ला  सकते  हैं  ।  इन्होंने  कोई  कारण  नहीं
 दिया  मेम्बरों  की  सदस्य  संख्या  बढ़ाने  का  ।
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 SHRI  RANGA  (Srikakulam):  This  is
 the  first  time  that  such  a  proposition  has
 been  placed  before  the  House.  I  would  like
 you  to  consult  the  earlier  practice  and  the
 Precedent  also  Never  before  I  have  seen  such
 8  proposition  being  placed  before  the  House,
 In  the  very  beginning,  a  Committee  comes
 to  be  appointcd  and  they  fix  the  streagth
 either  on  their  own  or  in  consultation  with
 the  Speaker—God  alone  knows.  Anyhow,
 they  come  before  the  House  with  a  resolu-
 tion  and  get  it  passed.  That  is  how  it  has
 been  passed  on  the  last  occasion.

 Now,  we  do  not  know  for  what
 extraneous  reasons,  suddenly,  some  wisdom
 has  been  put  into  their  heads  and  they  have
 come  to  realise  that  they  need  four  more
 Members,  Generally  speaking,  as  you  know,
 on  these  Committees,  we  do  not  function  on
 party  basis  at  all,  We  try  our  best  to  reach
 #  Consensus.  On  very  rare  occasions,  we
 take  decision  by  majority.  Under  such
 circunstances,  with  this  practice  behind  and
 with  the  convention  staring  in  our  face,  of
 never  coming  forward  with  such  a  proposi-
 tion,  |  do  not  see  any  reason  why  you  should
 allow  them  to  come  forward  with  such  a
 resolution  snd  allow  them  to  insist  upon
 getting  this  resolution  passed  in  this  manner.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara!  :  I  want  to  say  a  word,  Sir.  I
 really  fail  to  understand  why  in  the  midst
 of  a  committee  further  addition  has  become
 necessary.  Is  it  perhaps  that  the  whole  Com-
 mittee  would  be  renominated  again  and  the
 existing  members  would  not  continue  ?  If
 the  period  is  over,  ]  can  understand.  If  it
 is  thought  that  because  the  noumber  of
 members  is  very  limited  proper  consideration
 may  not  be  given  and  rrop:r  justice  may  not
 be  done,  then  I  can  understand  that  there  is
 any  need  to  increase  the  membership.  But
 the  entire  Committec  15  a  nomidated  com-
 mittee  and  the  Parties  are  asked  to  nominate
 their  members  whose  oames  you  ultimately
 approve.  Almost  the  several  sections  of  the
 House  are  represented  in  the  Committee.
 What  is  the  purpose  of  this  resolution  ?
 Whom  else  they  want  to  bring  into  this
 Committee  at  this  stage  and  for  what
 purpose  ?  Unless  these  things  are  clarified,
 ॥  think  we  should  this  lutio

 श्री  लि  राय  (पुरी)  :  झ्यक्ष  महोदय,
 श्री  नन्दा  द्वारा  जिस  तरीके  से  इस  कमेटी  की
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 मंम्बरक्षिप  इनक्रीज  करने  के  लिए  स्पीकर  द्वारा
 नाभिनेद्न  के  लिए  प्रस्ताव  लाथे  है  उस  पर  मैं

 ऐतराज  करता  हूं  1  भ्रसल  में  मन्‍्त्री  महोदय  ने

 कोई  कारण  नहीं  दिये  हैं  कि  श्राखिर  कया  वजह
 है  कि  जबकि  बहू  कमेटी  पहले  से  चल  रही  है
 और  जबकि  उस  कमेटी  का  सारा  काम  खत्म

 नहीं  हुआ  है  तब  वहू  इस  कमेटी  की  संख्या  को

 बढ़ा  रहे  हैं।  प्रध्यक्ष  महोदय  को  इस  तरह  से
 मन्‍्त्री  जी  को  मनमाने  ढंग  से  टोटल  मैम्बरक्षिप

 बढ़ाने  की  इजाजत  नहीं  देनी  चाहिए  ।
 SHRI  Ss.  KUNDU  (Balasore)  :  Sir,  I  am

 a  member  of  this  Committee.  Three-fourths
 of  the  work  is  done.  I  do  not  know  why
 at  this  late  stage  the  Minister  is  bringing
 this  cesolution.  I  think  the  Members  are
 quite  competent  and  they  sure  doing  their
 work  with  utmost  sincerity.  But  the  Com-
 mittee  has  not  met  for  the  last  three  months.
 Again,  at  this  stage,  increasing  the  member-
 ship  by  four  more  members  would  make
 the  Committee  a  bulky  one  and  will  serve
 no  purpose

 थी  शिव  नारायण  (बस्ती)  :  भध्यक्ष
 महोदय,  मुझे;  बड़ा  आश्चर्य  है  कि  नन्‍्दा  जी
 जोकि  काफी  भ्रनुभवी  यहू  इस  तरह  से  इस
 पालियामेंटरी  कमेटी  की  मैम्बरशिप  बिना  कोई
 कारण  मरमाने  ढंग  से  इनक्रीज  करने  का  प्रस्ताव
 ले  श्राये  है  ।  हम  लोग  भी  इन  कमेटियों  में
 मेम्बर  रह  धुके  है  शौर  मुझे  भ्रफतोस  है  कि

 वह  इस  तरह  से  क्यों  गड़बड़  कर  रहे  हैं  और
 कन्वेंशन  को  चौपट  कर  रहे  हैं  ?

 थ्यी  झटल  बिहारो  बाजपेयों  :  यह  कमेटी
 लोक  सभा  के  द्वारा  28-11-1968  को  स्वीकृत

 एक  प्रस्ताव  के  भ्रनुसार  नियुक्त  की  गई  थी।

 यह  कमेटी  भ्रमी  तक--मई  970  तक  काम

 करती चली  भा  रही  है।  रेल  मन्‍्त्री  महोदय
 इस  की  मैम्बरश्िप  इनक्रीज  करने  का  यह
 प्रस्ताव  लाये  हैं  तो  इस  का  कारण  तो  वह
 बतलायें  कि  प्राखिर  ऐसा  वह  क्यों  कर  रहे  हैं  ?
 प्रगर  कठिनाई  यह  है  कि  रेल  मन्त्री  बदल  गये

 हैं  श्रौर  वह  इस  कमेटी  में  श्राना  चाहते  हैं  तो

 मैं  उनके  इस  प्रस्ताव  को  समझ  सकता  हूँ।
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 SHRI  NANDA  :  I  appreciate  the  bon,
 Members  are  entilled  to  ask  the  question
 why  at  this  stage  we  are  bringing  a  motion
 of  this  kind  and  only  if  they  had  waited  to
 hear  me,  they  would  have  found  ample
 justification  for  it.  A  brief  statement  I  will
 tead  now  which  will  make  the  justification
 amply  clear.

 Asthe  hon,  Members  are  aware,  the
 review  of  the  inter-relationship  between
 General  and  Railway  Finance  has  been
 entrusted,  in  accordance  with  the  usual
 Practice,  to  a  committee  of  Parliament
 consisting  of  Members  of  both  H  This
 Committee  was  set  up  in  terms  of  a  resolution
 passed  by  this  House  op  24.3I.968  and  by
 the  Rayya  Sabha  on  16.12.1968.  The  Com-
 mittee  had  their  first  meeting  on  27.1.69,  at
 which  they  finalised  the  terms  of  reference
 and  also  decided  upon  the  questionnaire  for
 which  detailed  replies  were  to  be  furnished
 by  the  Ministry  of  Railways.  The  memoranda
 onthe  subjects  covered  by  the  terms  of
 reference  as  well  as  detailed  answers  to  the
 questionnaire  were  prepared  and  furnished
 by  the  Ministry  of  Railways,  the  first  lot
 consisting  of  the  major  portion  on  85.1969
 and  the  balance  on  4.71969,  In  the  meano-
 while,  the  Committee  not  only  had  a
 preliminary  and  general  consideration  of
 some  of  the  memoranda  presented  to  them
 in  their  meetings  on  4.5.I969  and  16.7.1969,
 but  also  they  visited  the  Railway  installations
 in  Madras,  Secunderabad  and  Bombay.  It
 is  unnecessary  for  me  to  underline  the
 importance  and  magnitude  of  the  task  that
 has  been  set  before  the  Committee,  will
 be  ia  the  best  interests  of  the  Administration
 to  get  as  early  as  possible  their  considered
 recommendations  which  will  form  the  basis
 of  the  financial  structure  of  the  Indian
 Railways  during  the  Fourth  Plan  period.

 Owing  to  various  changes,  which  are
 within  the  knowledge  of  Hon.  Members,  the
 Committee  as  it  stands  at  present,  does  not
 include  either  the  Finance  Minister  or  the
 Railway  Minister.  It  will  be  appreciated
 that  in  order  to  reach  meaningful  and
 practicable  conclusions,  the  membership  of
 the  two  Ministers  vitally  concerned  is  an
 essential  requirement  for  the  proper  function-
 ing  of  the  Committees.

 I  may  edd  that  in  all  the  Convention
 Committees  constituted  so  far,  the  Finance
 Minister  and  the  Railway  Minister  have
 always  been  Members  of  the  Committee,
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 I,  therefore,  commend  the  amending
 Resolution  which  I  have  moved,  for  enlarg-
 ing  the  membership  of  this  House  from
 twelve  to  6  for  accerntance  of  the  House.  I
 may  earnestly  assure  the  House  that  with  the
 expansion  of  the  Committee,  it  would  be
 possible  for  them  to  complete  their  delibera-
 tions  in  the  shoriest  possible  time,  so  that
 the  recommendations  of  the  Committee
 could  be  available  to  Parliament  in  the  near
 future,  based  on  which  the  Government  could
 come  forward  with  a  Resolution  for  the
 approval  of  Parliament,

 SHRI  SURENDRANATH  DWIVEDY  :
 May  |  know  when  the  term  of  the  present
 Committee  expires  7

 क्रो  कंधर  लाल  गुप्त  (दिल्ली  सदर):
 झ्राथ  चार  क्‍यों  बढ़ाना  चाहते  है  आप  दो
 बढ़ाइये  ।

 SHRI  SURENDRANATH  DWIVEDY  :
 Is  the  term  already  over  ?

 SHRI  NANDA:  No.

 SHRI  SURENDRANATH  DWIVEDY  :
 How  mapy  months  are  left  ?

 SHRI  NANDA  :  It  is  a  continuing  Com-
 mittee.  We  want  to  :ee  that  the  work  is
 completed  in  the  shortest  possible  time,  in  @
 few  months.

 श्री  कंवर  लाल  गुप्त  :
 बढ़ाना  चाहने  हैं  श्राप

 ग्राप  चार  क्‍यों
 लाइये  ।

 MR.  SPEAKER  at  may  bring  to  your
 notice  that  in  respect  of  these  Committees,
 Speaker  has  nothing  to  do,  except  that  it
 is  mentioned  that  the  election  may  be  held
 as  proposed  by  the  Speaker.

 SHRI  SEZHIYAN  (Kumbakonam)  :
 This  is  only  nomination  by  you,

 MR.  SPEAKER :  So  far  as  this  Resolu-
 tion  is  concerned,  this  Resolution  is  coming
 from  him.  It  is  for  the  House  to  accept
 it  or  not,  Why  should  I  come  in  7

 st  wee  बिहारी  बाजपेयी :  झाप  इस
 प्रस्ताव  को  उन्हें  लाने  स ेरोक  सकते  थे  t  भ्राप

 को  सब  अधिकार  है  ब्या  नहीं  कर  सकते
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 हैं?  जरा  आप  झपनी  झछाकति  पहचानिये।
 नन्‍्दा  जी  बतलायें  कि  उन्हें  यह  नये  मंम्वर्स

 बढ़ाने  की  भ्राखिर  क्या  जरूरत  पेश  आई  ?  जहाँ
 तक  रेल  मन्त्री  का  सवाल  है  में  समझ  सकता

 हूँ  -  अगर  रेल  मन्त्री  कमेटी  में  ानों  चाहते  हैं
 तो  उस  की  वजह  हो  सकती  है  लेकिन  वह  अपने
 साथ  पलटन  नहीं  ला  सकते  हैं  t

 SHRI  NANDA  I  thank
 Member.  I  am  prepared  to
 Suggestion.

 the  Hon,
 accept  his

 SHRI  ATAL  BIHAR]  VAJPAYEE  :
 Nandaji  wil!  have  to  move  another  Re«:lu-
 tion  as  amended.

 SHRI  KANWAR  LAL  GUPTA  :  We
 can  move  an  Amendment.

 प्रभी  मन्‍्त्री  महोदय  ने  कहा  कि  फाइनेंस
 मिनिस्टर  चाहिए  झौर  रेलवे  मिनिस्टर  इस  भें

 चाहिये  तो  यह  दोनों  बात  ठीक  है।  लेकिन
 जैसा  कि  उन्होंने  भ्रपत  भूल  प्रस्ताव  में  कहा  है
 कि  चार  मंम्बस  बह  लोक  सभा  से  और  दो
 मैम्बर्स  बहू  राज्य  सभा  से  इस  कमेटी  में  जोड़ना
 चाहते  हैं  यानी  6  की  मंम्बरशिप  इस  की

 इनक्रीज  करना  चाहते  हैं  तो  मेरा  कहना  है  कि

 वह  यह  4  की  संख्या  क्‍यों  लाना  चाहते  हैं।
 झगर  इस  कमेटी  में  रेलवे  मिनिस्टर  और
 फाइनेंस  मिनिस्टर  झ्राना  चाहें  त्तं,  उसे  हम  मानन
 को  तैयार  हैं,  दो  के  लिये  तंयार  हैं  लेकिन  वह
 यह  6  किस  तरीके  से  बढ़ा  रहे  हैं?

 SHRI  NANDA  :  There  is  balance  in
 respect  of  Rajya  Sabha.  So  far  as  this
 House  is  concerned,  the  Membership  will
 be  perfectly  right.

 SHRI  SURENDRANATH  DWIVEDY  :
 They  cap  bring  it  up  tomorrow.

 श्री  झ्रटल  बिहारी  बाजपेयो  :  मैं  नन्‍्दा  जी
 से  कहूंगा  कि  इस  में  वह  अपनी  जगह  के  लिये
 प्राविजुन  कर  लें  झझौर  वित्त  मन्त्री  जी  के  लिए
 कर  लें  झर  इस  प्रकार  से  प्रपने  प्रस्ताव  को
 संशोधित  कर  हें।
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 शनी  कंबर  लाल  गुप्त  :  4  के  बजाय  दा  होने
 चाहियें  और  राज्य  सभा  को  डंलीट  कर  देना

 चाहिए  i

 MR.  SPEAKER  ;  |  can  drop  this  for  the
 present  if  you  can  look  inio  it  and  if  you
 are  prepared  to  bring  another  one  tomorrow,

 SHRI  NANDA  :  |  am  prepared  to
 accept  the  suggestion  that  instead  of  four,
 the  number  will  be  two.

 SHRI  KANWAR  LAL  GUPTA  :  Why
 should  there  be  Rajya  Sabha  Members  ?

 MR.  SPEAKER :  Let  three  Members  be
 from  this  House  and  ope  Member  from  the
 other  House  or  let  three  Wembers  be  from
 the  other  House  and  one  from  this  House.

 SHRI  SURENDRANATH  DWIVEDY  :
 No,  Sir.  The  arguments  advanced  hy  the
 Railway  Minister  clearly  show  that  he  wants
 only  the  Minister's  association  here,  I  would
 suggest  that  let  this  be  amended  in  such  a
 way  that  both  the  Finance  Minister  and  the
 Railway  Minister  become  vx-officio  Members
 of  this  Committee.  «Let  there  be  no  other
 addition  of  the  member  cither  from  here  or
 from  the  other  House,

 SHRI  SEZHIYAN  :  Whenever  a  Joint
 Committee  for  both  houses  of  Parliament  is
 constituted,  the  parity  is  always  maintained
 at2:I,

 MR.  SPEAKER  :  Here  there  is  no  quee-
 tion  of  parity.  It  is  a  queation  of  adding  the
 Minister.

 श्री  धटल  बिहारी  वाजपेयी  :  भेरा  कहना
 यह  है  कि  श्री  नन्दा  इस  प्रस्ताव  क्रो  आज  पेक्ष
 न  करें  1  इस  पर  घर्चा  कर  लें  ।  यह  प्रस्ताव
 कल  झा  सकता  है  |  बात  सह  है  कि  नामिनेट
 तो  आपको  करना  है  1  श्री  नन्दा  कसे  कह  सकते
 हैं  कि  रेलवे  मिनिस्टर  और  फाइनेन्स  मिनिस्टर
 को  ले  लिया  जायेगा  या  नहीं  ?  यह  तो  प्रापका
 प्रधिकार  है  |
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 MR.  SPEAKER  :  मंत्री  महोदय  इसको
 कल ले  प्रायें  |

 I  cannot  afford  to  wait  for  so  long.  You
 will  please  bring  the  amended  Resolution
 tomorrow.  For  item  No  15  of  the  Agenda,
 the  same  thing  will  hold  good.  There  are
 two  members,  And  let  both  these  be  substi-
 tuted  by  new  Resolutions  and  these  may  be
 brought  here  tomorrow.

 SHRI  NANDA :  Yes,  Sir.

 MR.  SPEAKER  :  Now,  we  shail  take
 up  Item  No,  49  on  the  Agenda—discussion
 on  the  Telengana  problem.  Shri  Goyal.

 5.32  brs.

 DISCUSSION  RE  :  TELENGANA
 PROBLEM

 श्री  श्रीचन्द  गोयल  (चण्डीगढ़)  :  अध्यक्ष
 महोदय,  तेलंगाना  का  प्रदन  देश  के  लिए  एक

 महत्वपूर्ण  प्रश्न  बना  हुआ  है।  तेलंगाना  की
 मांग  जिस  प्रदन  से  निकली  है  वह  एक  श्राथिक
 प्रदन  है  ।  आज  देश के  भ्रन्दर  जो  भी  प्रश्न
 उठते  हैँ,  किसी  भी  प्रदेश  की  भ्रलाहदगी  के  जो
 प्रदन  उठते  है,  उनका  आधार  प्राय:  उन  प्रदेश्ों
 का  आधिक  देष्टिकोण  से  पिछड़ापन  है  |  पुराने
 जमाने  में  तो  यह  कहा  जाता  था  कि  जब  भी
 कोई  भगड़ा  होता  है  तो  वह  जर,  जमीन  और
 जन  को  लेकर  होता  था,  भ्रर्थात्‌  जायदाद  के
 बारे  में,  औरतों  के  सम्बन्ध  में  और  रुपये  पैसे  के
 मामले  में  ।  लेकिन  आजकल  जो  प्रषन  उठते

 हैं  a वह  केवल  आर्थिक  दृष्टिकोण  से  उठते  हैं
 इसमें  दो  चीजें  होती  हैं।  एक  तो  उस
 इलाके  के  झ्ाथिक  विकास  का  प्रएन  भौर  दूसरे
 नौकरियों  का  प्रदन  |

 मैं  यह  कहना  चाहूँगा  कि  जो  तेलंगाना  का
 क्षेत्र  है, उसके  साथ  दोनों  हृष्टियों  से  भेदमाव
 की  मीति  बरती  गई  है  |  इस  क्षेत्र  को  पिछड़ा
 रकखा  गया  है।  बावजूद  इसके  सरकारी  तौर  पर
 उनके  साथ  समझौते  किये  गये  थे  कि  उनके

 थिछपन  को  दूर  किया  जायेगा,  उनको  नौकरियों
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 में  उचित  स्थान  मिलेगा,  उनके  क्षेत्र  का  उचित
 विकास  होगर,  लेकिन  यह  सब  वादे  उनके  साथ
 करके  भी  उनको  तोड़ा  गया  है,  जो  आएइवासन
 दिये  गये  थे  उनको  भंग  किया  गया  है।  मैं

 कहना  चाहूंगा  कि  जहां  तक  नौकरियों  का  प्रश्न
 है.  अगर  हम  उस  को  सामन  रखें,  श्रौर
 उनके  आर्थिक  विक़ास  को  प्षामने  रखें  तो  एक
 नंगी  तस्वीर  हमारे  सामने  आ  कर  खड़ी  हो
 जाती  है।  श्राज  भी  ान्ध्र  प्रदेश  के  नान-
 गैजेटेड  कर्ंचारी  कुछ  दिनों  से  दिल्‍ली  शाये  हुए
 हैं।  उनका  रोना  सुना  नहीं  जाता  |  जो  श्रन्याय
 उनके  साथ  हो  रहा  है  उसे  बर्दाइत  करते  हुए
 उनको  झाज  चौदह  वर्ष  हो  गये  हैं,  लेकिन  न  तो
 भारत  सरकार  a  कानों  में  जूं  रेंगती  है और  न
 भान  प्रदेश  को  सरकार  ही  उन्हें  किसी  प्रकार
 की  राहुत  देने  के  लिए  तैयार  है  |  में  तो  यह

 कहूंगा  fe  श्राज  भारत  सरकार  भी  आंध्र  प्रदेश
 नकी  सरकार  के  साथ  साजिश  छिये  हुए  बैठी  है,

 बहू  भी  उनके  साथ  मिल  गई  है,  कयोंपि:  आज
 जो  हमारी  केन्द्रीय  सरकार  है  वह  ब्रह्मानन्द

 रेड्डी  की  सरकार  के  ऊपर  निर्मर  है,  उसका
 भ्रस्तित्व  भी  श्रान््न  सरबार  के  ऊपर  निर्भर
 करता  है।  इसलिए  श्राज  जिस  प्रकार  दी
 मनमानी  कारंबाइयां  ब्रह्मानन्द  रेड्डी  वी  सरकार
 कर  रही  है  उन  सब  को  मानो  भारत  सरकार

 एक  प्रकार  से  मान्यता  देती  जा  रही  है।

 15.35  hre.

 (Sbri  K.  N.  Tiwary  inthe  Chair]

 जहां  तक  तेलंगाना  के  भाइयों  का  प्रश्न  है,
 उनके  साथ  श्राज  तक  बड़ा  श्रन्याय  हुभा  |
 जिस  प्रकार  से  उनको  भाषवासन  दिये  गये,  उनके
 साथ  झाज  तक  बड़ा  ग्रन्याय  ह्भा  है।  जिस
 प्रकार  से  उनको  आषवासन  दिये  गये,  उनके
 साथ  जितने  भी  वादे  किये  गये  उनकी  कठि-
 नाइयों  को  दूर  करने  के,  उनको  पूरा  करने  का

 कोई  प्रयत्न  नहीं  किया  जाता।  इसलिये  मैं

 कहना  चाहता  हूँ  कि  वहां  पर  इतने  मुद्देत  से  जो
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 art  सुलग  रही  है  कहीं  वह  ज्वालामुखी  का

 रूप  न  ले  ले,  वह  झाग  कॉ  शोला  निकल  कर

 कहीं  सारे  देश  के  लिए  एक  बड़ा  भारी  प्रषन
 |  बन  जाये  |

 पिछले  दिनों  जो  म्रात्दोलन  तेलंगाना  के
 भाइयों  ने  चलाया  है  उसके  लिए  यह  कहना
 गलत  होगा,  जैसा  श्री  ब्रह्मानन्द  रेड्डी  ने  कहा
 कि  वह  कुछ  अ्रचिन्स  का,  स्कूल  के  बच्चों  का
 है,  था  जो  राजनीति  से  निराद  हो  गये  हैं  कुछ
 इस  प्रकार  के  राजनीतिज्ञों  द्वारा  चलाया  गया
 श्रान्दोलन  +)  यह  अांध  के  वह  भाई  हैं  जिन्‍्होंते
 मिजामणाही  फ्यूडलिम्स  के  खिलाफ  पंडा  बुलन्द
 करके  अपने  इलागों  भें  जनतंत्र  स्थापित  करने  के

 लिए  ग्रतेक  प्रकार  कें  बलिदान  दिये  थे।  तेलंगाना

 के  यह  भाई  हैं  जिनकी  मेहरबानी  से  बौर  जिनके
 स्टैन  भेने  से  यह  राज्य  बना  था।  ध  याद

 दिलाना  चाहंगा  कि  फज्लेग्नली  की  प्रध्यक्षता  में
 जो  स्टेट्स  रिग्रार्गनाइजेशन  कमिशन  बना  था
 उसने  यह  भी  सिफारिश  की  थी  कि  इस  को
 पांच  वर्ष  के  लिए  विकास  दृष्टि  से  अलाहदा  कर
 दिया  जाय  जैसे  उन्होंने  हिमानल  प्रदेश  को  दस

 साल  के  लिए  झलाहद!  एरने  के  लिए  ःहा  था
 ताकि  उसका  ब्ाथिक  विकास  हो  सके  और

 उसके  बाद  उन्होंने  उड़ा  कि  मैजारिटी  से  उसका

 निर्णय  कर  दिया  जाये  -  लेकिन  उस  समय

 पन्‍्तजी  ने  जो  बडे  बड़े  प्रदेशों  के  पक्षपाती  थे,

 कहा  कि  नहीं,  नहीं  इस  वक्‍त  झा;  बड़े  प्रदेश  के

 लिये  मान  जाइये,  अगर  पांच  वर्ष  के  बाद  झाप

 को  लगे  कि  ग्रापका  पिछड़ेवन  दूर  नहीं  हो  रहा

 है,  श्रापके  साथ  न्याय  नहीं  हो  रहा  है,  तव  प्राप

 अपनी  मांग  को  दुबारा  ला  सकते  |

 आज  हम  तेलंगाना  के  भाईयों  को  इस  बात

 का  दोष  नहीं  दे  सकते  कि  उनके  अन्दर  देश  की

 एकता  की  भावना  नहीं  है,  या  वह  लोग  देश  के

 हित  को  नहीं  पहचानते  |  बह  भारोप  उन  पर

 लगाना  जो  यथार्थवाद  #  उससे  आंखें  मूंदना  है।
 आज  उनके  हितों  के  ऊपर  भ्रापको  गहराई  से

 विचार  करना  होगा  ।  मैंने  शुरू  में  निवेदन  किया
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 था  कि  उनके  आन्दोलन  के  दो  मुख्य  कारण  हैं।
 एक  तो  नौकरियों  की  समस्या  शौर  दूसरे  उनके
 'आथिक  विकास  की  समस्या  क्योंकि  यदि  आप
 देखेंगे  तो आपकों  पता  चलेगा  कि  आंध्र  प्रदेश
 की  जितनी  भी  प्राय  थी,  उसका  ज्यादा  हिस्सा
 उनके  पिछडेपन  को  दूर  करने  के  लिए  ज्यय  नहीं
 किया  गया  |  उसकी  जितनी  रेवेन्यू  तेलंगाना  के
 होत्रा  से  प्राप्त  होती  थी,  उतना  उन  इलाकों  पर
 खर्च  नहीं  की  गई  ।  इस  प्रकार  कौ  कमेटियां
 बनीं  जिन्होंने  रिपोर्ट  दी  कि  जितना  रेवेन्यू  ब्रौर
 जितनी  इनकम  इस  क्षेत्र  से  प्राप्त  होती  है,  उतनी
 भी  इस  क्षेत्र  पर  खर्च  नहीं  की  गई  है  और  न
 केवल  खर्च  नहीं  की  गई  थी  बल्कि  उसको  दूसरे
 क्षेत्रों  पर  खर्च  कर  दिया  गया  है।  मैं  श्षेत्रवाद
 की  भावना  को  उचित  नहीं  समझता  हूं  -  लेकिन
 इसका  अर्थ  यह  भी  नहीं  है  कि  जो  पिछड़े  हुए  हैं
 उनको  हमेशा  के  लिए  पिछड़ा  हुआ  रखा  जाये।
 जब  उनके  विकास  के  लिए  गुंजाइश  है  तो
 उनका  विकास  अवश्य  किया  जाना  चाहिए  |

 कुछ  लोग  हैं  जो  हैदराबाद  नगर  को  देख
 कर  यह  अनुमान  लगा  लेते  हैं  कि  यह  एक  समृद्ध
 इलाका  है  1  लेकिन  मैं  इस  इलाके  का  मुकाबला
 पटियाला  की  पुरानी  रियासत  के  साथ  करना
 चाहता  हूँ।  पटियाला  में  सब  प्रकार  के  एशों
 श्राराप  के  साधन  थे,  सब  प्रकार  की  सड़कें  थीं,
 महल  बने  हुए  थे  तथा  झन्प  प्रकार  की
 लोगों  को  सुविधायें  प्राप्त  थीं  7  लेकिन

 जहां  तक  ग्रामीण  इलाकों  का  सम्बन्ध  है,
 प्रन्दर  वाले  इलाकों  का  सम्बन्ध  है  णो  कि
 पटियाला  स्टेट  के  झन्दर  थे  वहां  शायद  पचास
 साठ  मील  से  ज्यादा  लम्बी  सड़कें  नहीं  थी,
 अच्छे  भ्रच्छे  स्थानों  तक  में  हाई  स्कूल  तक  नहीं
 थे  |  यही  स्थिति  ऑांघ  और  तेलंगाना  की  भी

 है  ।  जिस  समय  निजामशाही  का  वहां  दौरवदौरा
 था  तो  एक  हिस्से  पर  ही  सारा  घन  और  दौलत

 उड़ा  दिया  जाता  था,  हैदराबाद  नगर  के  विकास
 पर  ही  वह  सब  खर्च  कर  दिया  जाता  था  लेकिन

 ग्रामीण  इलाकों  में  कोई  हाई  स्कूल  तक  भी  नहीं
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 [श्री  श्रीचन्द  गोयल]
 खोला  जाता  था।  अगर  आज  कोई  कहे  कि
 तेलंगाना  का  विकास  तो  हुआ  है  तो  इससे  इंकार

 महीं  किया  जा  सकता  है  a  विकास  तो  निश्चित
 रूप  से  हुआ  है  1  भ्राजादी  मिलने  के  बाद  देश
 का  कुछ  न  कुछ  विकास  तो  होना  ही  था।
 लेकिन  विकास  की  तुलना  हमको  इन  दोनों
 क्षेत्रों  में करमी  होगी,  जो  श्रांध्र  का  बिका”

 हुआ  है  और  जो  तेलंगाना  का  विकास  हुआ  है.
 इन  दोनों  की  हनको  तुलना  करनी  होगी  और
 देखना  होगा  कि  तेलंगाना  का  जो  विकास  होना
 चाहिये  था,  वह  हुआ  है  या  नहीं  हुआ  है  1  हम
 मानते  हैं  कि  श्राज  भारत  वा  विकास  हुश्ना  है
 लेकिन  क्या  हम  कह  सकते  हैं  कि  भारत  का
 विकास  झाज  जापान  के  विकास  की  तरह  हुया
 है  ?  अगर  हम  कहें  कि  भारत  का  विकास
 जापान  के  बिकास  की  तुलना  में  बहुत  कम  हसा
 है  तो  उसी  तरह  से  हम  यह  भी  कह  सकते  हैं
 कि  तेलंगाना  का  विकास  श्रांश्र  के विकास  की

 तुलना  में  बहुत  कम  हुआ  है  श्रौर  इसका  जिम
 गति  से  विकास  होना  चाहिए  था  नहीं  हुआ
 है  1

 जहां  तक  नौकरियों  का  सवाल  है  तेलंगाना
 के  भाइयों  को  उतका  उचित  स्थान  मिलना

 अहिए  था  1  तेलंगाना  के  भाइयों  |»  इस  बात
 की  आदा  भी  नहीं  रखी  कि  जो  आंध्र  के  भाइयों
 का  हक  है,  उनके  उस  हक  से  उनको  वंचित
 किया  जाये,  महरूम  किया  जाये  t  लेकिन  वे  यह
 ती  चाहते  ही  थे  कि जितना  उनका  हिस्सा  है
 बह  उनको  प्रवश्य  मिले,  भ्रगर  ज्यादा  नहीं  तो

 कम  से  कम  उतना  तो  मिले।  उनका  उचित

 भाग,  उत्तका  उचित  अंड  उनको  अ्रवद्य  मिलना

 चाहिए  ।  लेकिन  आज  उनको  वह  भी  नहीं  मिल

 रहा  है।  भार्गष  फमेटी  की  रिपोर्ट  है,  वांचू
 कप्तेटी  की  रिपोर्ट  है  भौर  उन्होंने  भ्रपनी  रिपोर्टों
 में  इसको  स्वीकार  किया  है  कि  4326  नौकरियां

 जो  कि  तैलंगाना  के  हिस्से  गें  आती  थीं,  उनसे

 उनको  बंलित  किया  गया  है  भ्रौर  इन  स्थानों  पर

 जो  तास-हामिसाइल  लोग  थे,  एग्रीमेंट  के  विरुद्ध
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 जा  कर,  जो  अन्डरस्टेंडिग  थी,  उसके  विरुद्ध
 जाकर  श्रौर  तेलंगाना  वालों  के  साथ  प्रन्याय
 करके,  उनको  लगाया  गया  है

 am  नान-गजेटिड  कर्मचारियों  के  प्रति-
 निधि  यहां  बाये  हुए  हैं।  उनका  कहना  है  कि
 ग्रेडेशन  लिस्ट्स  को  भ्रभी  तक  भी  मुकस्मिल
 नहीं  किया  गया  है।  चौदह  वर्ष  हो  गये  हैं  भौर
 जो  कामन  लिस्ट्स  बहुत  पहले  तैयार  हो  जानी

 चाहिए  थीं,  उनको  तैयार  नहीं  किया  गया  है।
 ग्रगर  उनको  कुछ  अर्सा  पहले  तैयार  कर  लिया
 जाता  तो  कई  भाइयों  को  उसके  कारण  लाभ

 हो  जाता  ।  लेकिन  झब  उनमें  से  कई  लोग
 रिटायर  हो  धुके  हैं,  कई  स्वगंवास  हो  गए  हैं  1
 सरकार  की  ढिलमिल  और  लम्बे  से  तक  प्रश्नों
 को  टालने  की  जो  तीति  है,  उसके  कारणा  जिन
 भाइयों  को  उनका  उचित  भाग  मिलना  चाहिये
 था,  वह  नहीं  मिल  सका  है।  झ्ाज  भी  कामन
 लिस्ट्स,  ग्रेन  लिस्ट्स  तैयार  नहीं  हुई  हैं।
 वे  विचाराधीन  हैं।लेकित  सरकार  ने  किया
 क्या  है  ?  सरकार  ने  इन  लिस्ट्स  के  पूरा  होने
 से  पहले  ही  जिन  लोगों  को  एडहाक  बेसिस  पर
 नौकरी  में  लगा  लिया  था,  आरजी  तौर
 पर  नौकरी  पर  लगा  लिया  था  शौर  जो
 आंध्र  के  भाई  थे,  च'्हे  वे  असिस्‍टेंट  इंजीनियर
 मे या.  एग्जैक्टिव  इंजीनियर  थे;  बहुत  बड़ी
 तादाद  में  उन  लोगों  को  उसने  पक्का  कर  दिया
 है  -  उन  लोगों  ने  इसका  विरोध  किया।  पहले
 तो  उन्होंने  जांघ  सरकार  तक  पहुँच  की  ।  पहले
 तो  वहां  की  सरकार  उस  पर  अड़ी  रही  1  लेकिन
 बाद  में  उनके  प्रोटैस्ट  करने  पर  उसने  यह  फैसला
 कर  दिया  कि  ये  जो  लिस्टें  हैं  य ेपक्की  नहीं  की
 जाएंगी  ।  लेकिन  अंध  सरकार  पर  फिर  जब
 जोर  पड़ा  तो  उसने  मारत  सरकार  के  ऊपर
 जोर  डाला  शौर  तब  भारत  सरकार  ने  उस
 दबाव  झौर  जोर  के  नीचे  प्रा  कर  जो  उचित
 झौर  ठीक  निर्णाय  था  उसको  भी  बदल  डाला  t
 उसके  बाद  उन  लोगों  ने  हाई  कोर्ट  में  रिटें  की  ।
 जांघ  हाईकोर्ट  ने  उन  टों  को  मंजूर  किया
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 झौर  मंजूर  करने  के  बाद  उनके  पक्ष  में  निर्णय
 दे  दिया  ।  हाईकोर्ट  ने यह  कहा  कि  सरकार  का
 जो  पहले  वाला  निर्णाय  था  कि  ये  लिस्टें  पक्‍की

 नहीं  की  जायेंगी,  वह  उचित  निर्णाय  था  श्रौर
 जिन  लोगों  को  एडहाक  बेसिस  पर  लगाया  गया
 था  उनको  शब  इस  तरह  से  पक्का  करना  और
 तत्र  तक  जब  तक कि  ग्रेडेशन  लिस्ट्स  मुकम्मिल
 नहीं  हो  जाती,  दूसरों  के  साथ  ज्यादती  करना
 होगा  7  लेकिन  दुख  की  बात  है  कि  हाई  कोर्ट
 के  निर्णय  के  बाद  भी  श्राज  उस  पर  प्रमल  नहीं
 हो  रहा  है।  हाई  कोर्ट  के  फैसले  को  इम्प्लेमेंट
 नहीं  किया  जा  रहा  है।  उन  लोगों  ने  दुबारा
 हाई  कोर्ट  में  कंटैम्प्ट  की  दरस्वास्त  दी  और
 कहा  कि  भारत  सरकार  कंटैम्प्ट  कर  रही  है,
 ांध  सरकार  कंटैम्प्ट  झाफ  कोर्ट  कर  रही  है।
 लेकिन  उनकी  कोई  सुनवाई  नहीं  हो  रही  है  ।
 हाई  कोर्ट  का  फैसला  उनके  पक्ष  में  होते  हुए  भी
 प्राज  उनके  साथ  श्रन्याय  हो  रहा  है,  उस
 फैर  +  पर  अ्रमल  नहीं  हो  रहा  है  ।  हाई  कोर्ट  के
 निर्णय  के  भ्रनुसार  झगर  श्रमल  किया  जाए  तो
 उसका  क्या  नतीजा  निकलेगा  ?

 “If  it  were  to  be  implzmented,  5  Chief
 Engineers,  '8  Superintending  Engineers,
 37  Executive  Engineers  and  265  Assis-
 tant  Engineers  of  Andhra  region  would
 face  reversion.”

 प्रगर  भ्रमल  किया  जाता--तो  ये  सब  लोग
 बापिस  भेज  दिये  जाते  क्योंकि  गलत  तरीके  से
 इनके  प्रोमोशन  हुए  हैं,  गलत  तरीके  से  इनको
 पक्का  किया  गया  है।  जब  तक  लिस्टें  पक्की
 नहीं  होती,  गैं  बड़ूंगा  कि  जो  एग्रीमेंट  उनके  साथ
 किया  गया  था,  उस  पर  झमल  आपको  करना
 चाहिए,  उसकी  खिलाफ  वर्जी  नहीं  होनी  चाहिए।
 लेकिन  उसकी  खिलाफ  वर्जी  की  गई  है।  जितने
 समभौते  उनके  साथ  हुए  हैं  बौर  जितनी
 कमेटियों  की  रिपोर्ट  आई  हैं,  उन  सबकी
 घज्जियां  उड़ा  दी  गई  हैं।  मुझे  दुःख  है  कि
 आज  भारत  सरकार  भी  ब्ह्मानन्द  रेड्डी  सरकार
 के  हाथों  में  खेल  रही  है.  उसकी  सरकार  के

 हाथों  की  कठपुलतल  कठपुतली  बनी  हुई  है  |  यह
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 ठीक  है  कि  इनकों  आज  प्रपनी  सरकार  को
 कायम  रखना  है  |  लेकिन  इसका  र्थ  यह  नहीं
 है  कि  जो  लोगों  की  उचित  मांगें  हैं,  उनके  साथ
 त्याय  न  किया  जाये  ।

 जहां  तक  इस  क्षेत्र  के विकास  का  प्रइन  है,
 कमेटियों  की  रिपोर्ट  प्रापके  सामने  तो  हैं  ही
 लेकिन  मि०  कुमार  ललित  जो  कि  ध्राडिटर
 जनरल  के  दफ्तर  में  एक  भ्राला  पोस्ट  पर  थे

 उन्होंने  भी  वहां  देखकर  यह  कहा  था  कि  64

 करोड़  रुपये  का  रेवेन्यू  जांघ  ककी  सरकार  ने
 तेलेंगाना  रिजन  से  प्राप्त  किया  लेकिन  उस  पर
 उसको  खर्च  नहीं  किया  7  उसने  सिफारिश  की
 कि  46  करोड़  इस  क्षेत्र  के  विकास  के  लिए
 खर्च  किया  जाना  चाहिए  |  उन्होंने  यह  भी  कहा
 कि  29  करोड़  रुपया  जो  एक  डिफिसिट  एरिया
 के  ऊपर  उस  हिसाब  से  खर्च  होता  चाहिए  था
 झौर  जिसको  हमारी  कैबिनेट  ने  माना  भी  था,
 वह  भी  उस  क्षेत्र  पर  खर्च  नहीं  किया  गया  |
 इस  इलाके  के  विकास  के  लिए  जितनी  धनराशि
 ब्यय  होनी  चाहिए  थी  वह  भी  नहीं  की  जा  रही
 है

 यह  जो  प्रलग  प्रदेश  की  मांग  है  या  उस
 इस्राके  के  श्राथिक  तौर  पर  पिछड़े  होने  के  कारण
 है  ।  इसका  हमें  समाधान  करना  होगा।  मैं
 सुझाव  दूँगा  कि  भारत  सरकार  एक  हाई  पावर्ड
 कमिशन  मुकरंर  करे  जो  सारे  देश  में  इस  प्रकार
 के  जो  पिछड़े  हुए  इलाके  हैं,  उनका  किस  प्रकार
 से  विकास  किया  जा  सकता  है,  उनको  बाकी
 इलाकों  के  बराबर  किस  प्रकार  से  लाया  जा
 सकता  है,  इसके  बारे  में  सुझाव  दे  -  इन  इलाकों
 में  बुनियादी  तौर  पर  कोई  गलती  नहीं  है,  वहां
 कोई  कमी  नहीं  है,  ऐसी  खामी  नहीं  है  कि  उनका
 विकास  हो  ही  न  सके  ।  मैंने  पहले  ही  कह  दिया

 है  कि  निजामशाही  के  जमाने  में  इस  इलाके  की
 तरफ  कोई  ध्यान  नहीं  दिया  गया  था।  इस
 वास्ते  इसका  पिछड़ापन  ऐतिहासिक  कारणों  से

 है,  श्रन्य  किन्‍्हीं  बुनियादी  कारणों  से  नहीं  हैं  ।
 जो  कमिदान  बिठाया  जाये  उसके  जो  ््म्ज  श्राफ
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 [श्री  श्रीचन्द  गोयल ]
 रैफ्रस  हों  उनमें  एक  यह  भी  हो  सकता  है  कि
 क्या  छोटे  प्रदेश  बनाने  से  इन  इलाकों  का  विकास
 जल्दी  हो  सकता  है।  भांरत  सरकार  इस  चीज
 को  ट्म्जं  आफ  रेफ्रंस  में  शामिल  करने  पर
 विचार  कर  सकती  है।  यह  ज्  चीज  मैं  कह
 रहा  है,  इसलिए  कह  रहा  हैँ  कि  इसकी  मुझे
 थोड़ी  सी भलक  फजल  प्रली  कमिशन  की
 रिपोर्ट  से मिलती  है  7  उसने  हिमाचल  प्रदेश  के
 बारे  में  कहा  था  कि  दस  वर्ष  के  लिए  उसको
 एक  अलाहिदा  सूबा  बना  दिया  जाये,  ताकि  उस
 का  आधथिक  विकास  हों  सके  ।  उसने  तेलंगाना
 क्षेत्र के  बार ेमें  भी  यही  सिफारिश  की  थी।
 भारत  सरकार  जो  हाई  पावर्ड  कमीशन  मुकरंर
 करे,  उसके  विचारणीय  विषयों  में  यह  तो  हो
 ही  कि  देश  के  पिछड़े  इलाकों  का  पिछड़ापन  कैसे

 टूर  किया  जा  सकता  है,  लेकिन  उसके  साथ  वह
 इस  बात  पर  भी  विचार  करे  कि  क्‍या  उसका

 एकमेव  उपाय  छोटे  प्रदेश  बनाना  ही  है,  या

 दूसरे  उपायों  से  भी  वह  उद्देश्य  पुरा  हो  सकता

 है  ।  इसमें  सन्देह  नहीं  है  कि  हरियाणा  और

 हिमाचल  प्रदेश  के  अलाहिदा  सूबे  बनाये  जाने  से

 निषिचत  रूप  से  उनका  श्राधिक  विकास  हुआ
 है।

 यदि  हम  समभते  हैं  कि  हमें  भ्रपने  देश  में

 प्रशासनिक  दृष्टि  से  बड़े  यूनिट्स  ही  रखने  हैं,  तो
 फिर  जिन  कारणों  से  इन  प्रदेशों  के  कुछ  क्षेत्रों

 में  पृथक  राज्य  बनाने  की  मांग  जोर  पकड़  रही
 है,  हमें  उनका  उचित  निदान  करके  उन्हें  दीघ्र

 ही  हल  करना  होगा  ।  इसलिए  भारत  सरकार
 को  इस  मामले  को  सीधे  रूप  से  श्रपने  हाथ  में
 लेना  चाहिए।  वह  इन  पिछड़े  इलाकों  का

 पिछुड़ायत  दूर  करने  का  उनन्‍तरदायित्व  सम्हाले
 उमके  लिए  उचित  धनराशि  दे  भौर  एक
 टारगेट  डेट  निष्िचत  कर  दे  कि उस  समय  तक

 उनका  विकास  पबरके  अन्य  इलाकों  के  बराबर

 लापा  जायेगा  |

 जब  तक  भारत  सरकार  ये  कदम  नहीं
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 उठायेगी,  तब  तक  केवल  ऊपर  की  लीपा-पोती
 से  यह  समस्या  हल  नहीं  होने  वाली  है  बहू  इस
 मामले  की  जड़  झौर  तह  में  जा  कर,  रोग  का
 निदान  करके,  शीघ्र  उसका  इलाज  करने  की
 व्यवस्था  करे,  वर्ना  यह  समस्या  देश  के  शौर
 भागों  को  भी  झपनी  लपेट  में  ले  लेगी।  भारत
 सरकार  की  झाज  तक  की  नीति  यह  रही  है  कि
 जब  तक  कोई  प्रभावी  आन्दोलन  न  हो,  तब  तक

 वह  इस  प्रकार  की  समस्याओ्रों  की  तरफ  अपनी
 आंखें  मूंदे  रहती  है।  इसके  लिए  वह  समय
 रहते  इन  सब  समस्याओं  की  ओर  ध्यान  देकर
 इनको  शीघ्र  हल  करने  का  प्रयत्न  करे  |  स्वर्गीय
 पन्त  जी  देश  के  इस  महत्वपूर्णा  क्षेत्र  को  देश  का
 पेट  कहते  थे  वह  पेट  देश  रूपी  दरीर  के  बाकी
 हिस्सों  को  खून  देता  है।  अगर  उसमें  कोई
 गड़बड़  शौर  बीमारी  रहे,  तो  उसका  असर  देश
 के  अन्य  भागों  पर  भी  पड़ता  है।  इसलिए  इस
 पेट  में  जो  गड़ड़  और  बीमारी  आई  हुई  है,
 समय  रहते  उसका  इलाज  करना  होगा,  ताकि
 वह  सक्षम  हो  सके  भ्रौर  सारे  देश  की  समृद्धि  को

 बढ़ाने  में  सहायक  हो  सके  |  जैसा  कि  मैंने  कहा
 है,  हाई  पावर्ड  कमीशन  इस  विषय  पर  विचार
 करके  श्रपना  निर्णय  दे  कि  क्‍या  केवल  छोटे
 प्रदेश  बना'  से  ही  पिछड़े  क्षेत्रों  का  विकास  हो
 सकता  है,  या  उसके  लिये  कोई  और  प्रभावी
 उपाय  किये  जा  सकते  हैं  ।

 समापति  महोदय  :  काफी  माननीय  सदस्य
 इस  डिसकशन  में  भाग  लेना  चाहते  हैं।  अगर
 कुछ  माननीय  सदस्य  अपने  लिये  निर्धारित  टाइम
 को  एक्सीड  करेंगे,  तो  बाकी  माननीय  सदस्यों
 के  लिए  दिक्कत  हो  जायेगी।  इसलिये  मेरा
 निवेदन  है  कि  सब  माननीय  रादस्य  अपने  टाइम
 में  ही  समाप्त  कर  दें  t

 श्रीमती  लक्ष्मीबाई  (मेडक)  :  सभापति

 महोदय,  यह  एक  महत्वपूर्ण  विषय  है।  यह
 भंगड़ा  सोलह  महीनों  से  चल  रहा  है।  लेकिन
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 इसके  लिये  सिर्फ  तीन  घंटे  रखे  गये  हैं,  जबकि
 राज्य  सभा  भें  इसके  लिए  साढ़े  पांच  घंटे  दिये
 गये  थे  ।  इसके  लिए  टाइम  को  बढ़ाया  जाये  |

 सम्ापति  महोवय  :  सामनीय  सदस्या  को
 भी  बोलने  का  श्रवसर  दिया  जायेगा  |

 SHRI  M.  N.  REDDY  (Nizamatad)  :  |
 should  like  to  state  at  the  outset  that  this
 matter  was  raised  in  the  Rajya  Sabha  the
 other  day  and  only  24  hours  were  allotted  in
 the  begioning  but  in  view  of  its  importance
 it  was  extended  to  more  than  five  hours.
 Here  it  was  posted  to  be  taken  up  at  3
 O'clock  and  it  has  started  at  3.35.  If  the
 Chair  wants  to  stick  to  schedule,  we  shall
 not  be  doing  any  justice  and  we,  Members
 from  Telengana,  do  not  want  to  participate,
 The  whole  case  has  to  be  put  forward  by  us
 and  the  Home  Minister  has  to  reply  to  our
 case  tomorrow  or  the  day  after.  He  can  reply
 even  tomorrow.  There  are  some  points  which
 he  has  to  consider  and  study  and  then  reply
 carefully.  I  would  beg  of  you  once  again  to
 extend  the  time.

 MR.  CHAIRMAN:  This  has  heen
 discussed  in  the  House  so  many  times,  Now
 the  time  allotted  is  3  hours.  It  is  not  possible
 to  extend  it  to  5  hours.  I  can  extend  it  by
 half  an  hour.  The  debate  cannot  be  finished
 today  because  there  is  a  half-hour  discussion
 at  5.39,  So,  I  would  :equest  the  hon.
 member  to  be  brief  so  that  I  can  allow
 others  also.

 SHRI  M.N,  REDDY:  The  discussion
 relates  in  general  to  the  Telengana  problem.
 I  would  not  repeat  those  things  which  we
 have  been  saying  in  this  House.

 MR.  CHAIRMAN:  I  am  sorry.  I
 understand  that  the  decision  was  that  this
 debate  will  be  finished  today  and  the  half-
 hour  discussion  will  be  taken  up  after  this
 discussion  is  over.

 SHRI  M.N.  REDDY:
 Minister  can  reply  tomorrow.

 MR.  CHAIRMAN  :  No.  It  should  be
 finished  today,  The  House  will  sit  late.

 SHRI  M.  N,  REDDY  :  I  would  remind
 the  Home  Minister  of  what  he  himself  said
 about  this  problem  when  he  visited
 Hyderabad  on  8th  June  last  year:  He
 characterised  the  problems  of  Telengana  as
 very  serious  and  complex,  which  require
 objective  and  most  careful  consideration  by

 The  Home
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 the  Central  Government.  Regarding  the
 solution,  on  7th  June  1969,  he  said,  “The
 Centre  has  an  open  mind  on  Telengana.  A
 fair  and  just  solution  will  be  found  to  the
 Telengana  problem.”  Again  on  9th
 October  1969,  at  Dethi  in  a  Press  Association
 reception  he  referred  to  this  problem  and
 said  :  “For  the  solution  of  this  problem,  we
 have  to  convene  an  all-party  meeting  on

 Telengana  and  this  problem  needs  sympathe-
 tic  handling  by  the  Centre  and  the  State
 Government.”  Later  in  the  Home  Ministry
 Consultative  Committee  meeting  held  ino
 October,  1969,  an  unanimous  resolution  was
 passed  calling  upon  the  Central  Government
 to  convene  a  Round  Table  Conference  of  all
 the  leaders  to  evolve  a  solution  to  the
 Telengana  problem.  I  want  to  ask  the  Home
 Minister  whether  he  has  convened  any  such
 Round  Table  Conference,  which  was  the
 mandate  given  by  the  consultative  committee.
 It  was  also  his  own  view  that  the  matter
 required  to  be  considered  by  an  all-party
 conference  representing  all  shades  of  opinion
 in  Andhra  Pradesh—Telengana  leaders  as
 well  as  Andhra  leaders,  No  such  step  was
 taken.

 How  did  the  present  Chief  Minister,  Mr.
 Brahmananda  Reddy,  himself  view  the
 problem  ?  On  30th  March  ‘1969,  the  Andbra
 Pradesh  Cabinet  passed  an  unanimous
 decision  to  request  the  Central  Government
 that  the  Telengana  people  are  really  agitated
 over  their  safegusrds  and  unless  they  are
 given  Constitutiona'  safeguards,  it  will  not
 be  possible  to  restore  their  confidence.
 It  was  the  view  of  the  present  Andhra
 Pradesh  Cabinet  and  it  was  conveyed  to  the
 Central  Government.  Has  that  been  done  7
 Then  again  when  the  Chief  Minister  visited
 Delhi  on  the  24th  April  jast  year,  he
 addressed  the  pressmen  in  8  press  club
 dinner  and  stated  that  the  Telengana  people
 are  very  much  anxious  and  exercised  over
 their  statutory  safeguards  and  it  is  necessary
 that  they  should  be  given  statutory,  and
 constitutional  safeguards.  It  was  the  opinion.
 of  the  present  Chief  Minister,  and  not  ours
 Has  that  been  done  ?
 26.00  brs.

 Theo  I  want  to  remind  all  the  political
 parties  which  are  represented  here  what  their
 attitude  has  been.  On  the  8th  April  |°69
 the  Swatantra  Party  passed  a  unanimous
 resolution  at  Vijayawada,  supporting  the
 demand  for  a  separate  Telengana.
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 DR.  MELKOTE  (Hyderabad)  :  Sir,  |  find
 that  the  Home  Minister  is  leaving  the  House.
 Who  will  reply  to  the  debate  ?

 MR.  CHAIRMAN  :  Either  the  Home
 Minister  or  the  Minister  of  State  in  the
 Home  Ministry.

 DR.  MELKOTE  :  If  the  Home  Minister
 is  not  replying,  it  is  very  unfair.  I  walk  out
 in  protest.

 SHRI  THIRUMALA  RAO  (Kakinada)  :
 The  Minister  of  State,  Shri  Shukla  has
 handled  many  major  pieces  of  legislation  in
 this  House  and  he  can  very  well  represent
 his  Ministry.  Such  distinction  should  not
 be  drawn  because  whatever  he  say  is  the
 stand  of  the  Government.

 MR.  CHAIRMAN  :  I  quite  agree  with
 him.

 (Dr.  Melkote  then  lefi  the  House)

 SHRI  M.  N.  REDDY  :  The  Minister  is
 quite  competent  and  he  does  not  require  the
 defence  of  the  hon.  Member.

 I  referred  to  certain  commitments  made
 by  Shri  Chavan.  Therefore,  it  was  only
 fair  that  he  should  have  been  present.  It
 was  a  commitment  made  by  him  and  not  by
 Sbri  Shukla.  Anyhow.  let  it  remain  on
 record.  This  shows  the  attitude  of  the
 Central  Government  towards  Telengana,

 The  national  executive  of  the  BKD
 passed  a  unanimous  resolution  on  the  28th
 May  969  at  Delhi,  supporting  the  demand
 for  separate  Telengana,  SSP  and  PSP  passed
 resolutions  and  pleaded  in  this  House,  if  not
 for  separation,  for  an  autonomous  State  of
 Telengana  within  the  State  of  Andbra
 Pradesh.  Coming  to  DMK,  when  the
 Assam  Re-organisation  Bill  was  discussed
 last  year  they  also  supported  tle  demand
 for  an  autonomous  State.  The  CPI  on  the
 7th  April  969  submitted  a  memorandum  to
 the  President  of  India,  the  Prime  Minister
 and  the  Home  Minister  saying  that  the
 present  Ministry  should  go,  President’s  Rule
 should  be  imposed  and  the  Constitution
 should  be  amended  to  give  statutory
 safeguards  to  Telengaoa.  CP(M)  have  made
 a  more  or  Jess  same  demand.  The  Jansangh
 on  the  6th  April,  969  passed  a  resolution
 for  the  removal  of  the  present  Ministry,
 Picsident's  rule  and  constitutional  safeguards,
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 I  am  not  referring  to  the  Congress  Party
 because  that  is  the  government.  Now,  all
 the  national  parties  represented  here  have
 demanded  either  a  separate  Telengana  State
 Or  autonomous  stale.  Have  the  Government
 been  supported  by  any  other  political  party
 in  thei:  present  stand  ?  No.  Yet,  they  have
 not  done  anything  to  meet  the  demand  of
 any  party  That  is  my  grievance  against
 the  Central  Government.

 ltis  said  that  the  eight  point
 envisaged  iu  the  statement  which  the  Prime
 Minister  made  on  the  I)th  Aptil  isa
 measure  that  would  solve  the  problem.
 Most  unfortunately,  what  I  have  been
 observing  here  is  that  nobody  took  pains  to
 read  the  statement  in  depth  and  detail.  It
 is  neither  a  Plan,  nor  a  measure  nor  any
 solution.  It  is  a  cruel  joke  on  the  Tclengana
 people.  lt  has  made  things  much  worse,  What
 was  given  to  Telengana  people  under  the
 9th  January,  1969  all  party  accord  in
 Andhra  Pradesh  was  taken  away  through
 this  eight-point  plan.  That  is  my  serious
 charge  against  the  Central  Government.  It
 is  a  unilateral  statement  made  by  the  Prime
 Minister  after  consulting  the  Chief  Minister
 and  withoul  any  consultation  with  the
 Telangana  ieaders  or  any  other  person  who
 was  affected  by  such  4  plan.  Shri  Nath  Pai
 and  Shri  Madhu  Limaye  on  the  same  day
 said  it  is  a  unilateral  stafement  which  does
 not  meet  the  wishes  and  demands  of  any
 party  or  people  of  Telangana.  So,  I  submit
 that  the  conference  was  convened  on  10th
 and  lith  April,  969  with  the  announcement
 made  on  5th  April.  But  on  6th  April—all
 Telangana  leaders  were  arrested.  Who
 came  here  to  attend  ihe  conference  a  Only
 two  or  three  Congress  leaders  were
 summoned.  ll  was  a  Ccngress  conference
 which  was  not  going  to  solve  the  problem.
 Under  what  backgiound  that  conference  was
 called  you  can  imagine,  whether  there  was
 any  honest  intention  on  the  part  of  the
 Central  Government  to  solve  the  problem.
 What  is  the  cighi-point  plan  ?  It  is  a  fraud
 on  the  Constitution,  It  is  an  illegal  plan
 and  violation  of  the  Constitution  and  other
 statutory  provisions  sbout  which  the  Home
 Minister  himself  may  not  be  fully  aware  of.
 A  special  Article—Article  37/]—has  been
 brought  into  the  Constitution  for  Telengana.
 Under  this  Article  a  regions)  committee  bas
 been  constituted  to  look  alter  the  interests

 plan
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 of  Telengana.  Without  consulting  the
 tegional  committee  a  number  of  committees
 have  been  formed,  for  instince,  Bhargava
 Committee  to  determine  the  surpluses  A
 committee  known  as  Kumar  Lalit  Committee
 was  appointed  on  this  subject  under  the  all-
 Party  agreement  of  !9th  January,  1969.  The
 Lalit  Committee  submitted  its  report  on
 42th  March,  1969,  The  report  was  then
 teferred  to  the  regional  committee  which  in
 turn  considered  the  report.  The  regional
 committee  consisted  mainly  of  such  members
 who  were  very  close  to  the  Chief  Minister,
 that  is,  his  supporters.  They  themselves
 unanimously  decided  on  7th  April,  969  that
 the  surpluses  are  to  the  tune  of  208  crores.
 This  report  was  sent  to  the  Cabinet  for  their
 consideration  under  the  Presidential  Order
 of  958  read  with  Article  We  When  the
 matter  was  pending  and  the  amount  of
 surpluses  seemed  to  be  huge  the  Chief
 Minister  and  the  Andira  Pradesh  Ministry
 decided  to  hookwink  and  throw  dust  i  to
 the  eyes  of  the  Telangana  people  und  formed
 this  Bhargava  Committee.  It  is  illega!.  It
 has  not  been  formed  under  the  Presidential
 Order.  The  Cabinet  had  to  give  a  decision
 on  surpluses,  If  they  did  not  agree  with  the
 recomendation  of  the  regional  committee  the
 matier  was  to  go  tothe  Governor  and  his
 order  would  be  final.  Therefore  the
 Bhargava  Committee  has  no  /ocws  standi.  A
 Jurist  committee  under  Mr.  Wanchoo,  Ex-
 chief  Justice  of  the  Supreme  Court  was
 formed,  when  five  judges  of  the  Supreme
 Court  said  that  this  cannot  be  done.  For  the
 self-same  purpose.  Whether  it  can  be  done
 or  not,  three  jurists  were  appointed  to  go
 into  that  matter.  There  was  absolutely  no
 necessity  of  this  commitiec,  The  high-
 power  development  committce.  The  regional!
 Commitiee  has  five  committees,  that  is,  on
 development,  education,  health,  local
 administration,  etc.  These  are  all  statutory
 committees.  There  cannot  be  a  development
 committee  prsided  over  by  the  Chief
 Minister  as  set  out  in  8  point  plan.  No
 Chief  Minister  ot  a  Minister  can  bea
 Member  of  the  regional  committee.  They
 can  only  address  but  cannot  participate  and
 vote  in  the  committee  meetings.

 Violating  those  salutary  provisions  of  the
 law,  in  violation  of  the  Regional  Committee
 Order  958  they  constituted  a  development
 committee  under  the  chairmanship  of  the
 Chief  Minister  to  designate  the  Regional
 Committee,  Another  committee  was  the  im-
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 plementation  committee.  That  means,  the
 reginal  committee  members  are  all  fools  and
 dunces  ;  they  cannot  do  anything.  Therefore,
 these  officials’  committee,  the  bureaucrats’
 committee  and  the  miristers’  committee
 would  look  after  the  functions  of  the  regional
 committee.  It  would  only  appear  to  sound
 something  big,  a  hich  power  committee,  but
 they  have  been  appointed  in  violation  of  the
 law  and  they  would  not  serve  any  purpose.
 If  anybody  goes  to  the  High  Court  to
 challenge  these  committees,  the  orders
 appointing  those  committees  will  be  quashed.
 Therefore  that  does  not  solve  the  problem.

 About  the  enlargement  of  the  powers  of
 the  regional  committee,  The  rule  of  practice
 in  the  past  had  been  that  the  proceedings
 of  the  regionai  committee  would  remain  con-
 fidential.  Therefore,  no  report  of  the  regional
 committee  could  be  published  in  the  past.
 All  the  Members  said  is  to  why  they  have
 not  complained  about  injustices  in  the  past,
 They  have  said  that  in  every  report,  in  48
 reports,  but  that  could  not  be  published.
 Therefore  at  the  regional  committee  meeting
 held  on  22nd  July,  1969,  Shri  Vengal,  the
 present  Home  Minister  of  Andlira  Pradesh
 and  a  very  close  associate  of  the  Chief
 Minister,  himself  moved  ५  resolution  that  the
 regional  committee  order  -hould  be  amended
 by  the  Central  Government  and  that  this
 clause  should  be  removed.  He  said  that  the
 regional  committee’s  dici.ion  should  be
 mandatory  on  the  State  Government,  In-
 stead,  whut  have  they  dune?  On  the  7th
 March,  this  vesar,  after  considering  the
 matter  for  one  whole  year,  they  have
 nullified  the  reginnal  committee  order  that
 was  issued  in  958  and  have  80060  a  dilatory
 provision  saying  that  if  there  was  any  dis-
 agreement  between  the  Cabinet  and  the
 regional  committee,  the  Chairman  of  the
 Committee  and  the  Chief  Minister  would
 again  sit  and  discuss  for  woeks  and  months
 together  without  referring  it  to  the  Governor.
 That  is  a  provision  which  bas  robbed  the
 regional  committee  of  all  sffectiveneas.  They
 wanted  the  regional  committee  decisions  to
 be  mandatory  ;  instead,  the  Central  Govern-
 ment  have  brought  iu  new  Procedure  under
 which  the  decisions  of  regional  committe  need
 not  even  be  referred  to  the  Governor,  and
 the  Chief  Minister  and  the  Chairman  can
 quietly  sit  together  and  go  on  discussing  the
 matter.

 All  these  committees  did  not  serve  any
 urpose,  Unfortunately,  the  Central  loaders
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 have  no  time.  They  are  looking  after  their
 own  politics.  They  have  never  gone  into  the
 provisions  and  into  what  wat  done  and  what
 was  not  done;  they  are  depending  on  the
 bureaucrats  who  are  influenced  by  the  Chief
 Minister  and  others.  Even  whatever  changes
 were  to  be  made  in  the  Regional  Committee
 Order  958  cculd  not  be  made.  This  House
 was  unanimous  on  the  8th  April,  969  that
 a  committee  of  Parliament  Members  should
 be  appointed.  That  was  not  done,  Shri
 Vajpayee  was  asked  by  Shri  Chavan  to  with-
 draw  the  motion  on  the  plea  that  they  would
 consult  all  the  Opposition  leaders  in  solving
 this  problem.  But  this  was  also  done.

 Our  demand  for  a  separate  Telangana
 is  not  for  the  sake  of  separation  by  itself.
 Separation  by  itself  is  something  good,  is
 fot  our  contention.  But  we  cannot  live  in
 the  existing  set-up  with  the  exploitation  and
 discrimination  by  a  dominant  group  that  is
 going  on  for  years.  You  are  unable  to  pre-
 vent  that  exploitation  and  discrimination  in
 the  present  st-up.  You  are  finding  yourself
 helpless  and  are  putting  yourselves  in  a  very
 ridiculous  position,  You  are  crushing  the
 democratic  movement  there.  It  can  only  be
 solved  in  the  way  pointed  out  by  the
 Supreme  Court  decision  in  March,  969  that
 is  8  separale  State.  That  was  our  demand.
 But  you  have  not  considered  and  acceded
 even  to  the  demand  of  other  parties  and
 your  own  members.  What  else  have  you
 done  and  what  are  you  going  to  do  to  solve
 this  problem  7  Will  this  problem  hang  on
 till  972  ?

 The  problem  was  never  gone  into  in
 depth  and  urderstood,  In  the  present  cir-
 cumstances  I  would  suggest,  let  all  the
 Opposition  parties  nominate  their  members  or
 leaders.  They  need  not  even  visit  Telangana
 at  this  stage.  Let  them  sit  in  Delhi  fora  few
 days  and  discuss  what  are  the  demands  of
 the  various  sections  in  Telangana  and  what
 are  the  measures  that  were  really  taken  by
 the  Central  Government  so  far  to  solve  this
 problem.

 Secondly,  what  was  the  objection  to
 implementing  the  commitment  of  Shri
 Chavan,  referred  to  in  the  preliminary  obser-
 vations,  to  call  an  all-party  leaders’  meeting
 end  the  binding  resolution  of  the  Informal
 Consultative  Commirtee  of  the  Home  Minis-
 tty  lo  call  a  round  table  conference?  You
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 have  never  consulted  any  Telangana  leader
 in  any  measure  that  you  propose  to  take,
 that  you  have  taken  and  that  you  wanted  to
 take.  You  have  always  consulted  only  the  big
 leaders  of  Andhra  here  and  called  the  Chief
 Minister  or  somebody  from  there.  You  have
 never  taken  Telangana  leaders  into  confi-
 dence.  Actually,  the  problem  is  that  there
 is  a  crisis  of  confidence  against  the  State
 Government  and  you  want  to  consult  only
 the  State  Government.  You  do  not  want  to
 create  a  climate  of  confidence.

 Under  these  circumstances,  I  would
 appeal  to  you  Mr.  Chairman,  and,  through
 you.  to  the  Central  Government  und  the
 Home  Minister  to  convene  a  round-table
 conference  of  all  the  leaders  and  the  Oppo-
 sition  leaders  separately  and  discuss  this
 matter  as  to  whether  we  can  evolve  a  consen-
 sus  or  a  constructive  solution  to  solve  the
 Telangana  problem.

 Once  again,  I  appeal  to  you  and,  through
 you,  to  the  Central  Government  and  the
 Home  Minister  to  immediately  convene  a
 round-table  conference  which  is  overdue.

 श्रीमतो  लक्ष्मीकान्तम्मा  (खम्मम)  :  सभा-
 पति  महोदय,  तेलंगाना  समस्या  के  सम्बन्ध  में

 इस  सदन  में  काफी  चर्चा  हो  चुकी  है  शौर  उसको

 दुहराने  की  मुझे  कोई  आवश्यकता  नहीं  है।
 अभी  मेरे  मित्र  श्री  श्रीचन्द्र  गोयल  और  एम
 नारायण  रेड्डी  ने  तेलंगाना  के  प्रदन  के  ऊपर
 अपने  विचार  प्रकट  किये  हैं,  सविसेज  के  बारे  में

 उन्होंने  कहा  है।  मुझे  झगर  समय  मिला  तो  मैं

 भी  उसके  बारे  में  कहूंगी  बैसे  जैसा  मैंने  कहा
 इस  प्रइन  से  सम्बन्धित  कई  बातें  कही  जा  जुकी
 है  बौर  उन  सबको  दुहराने  की  इस  समय  कोई
 झावश्यकता  नहीं  है।  इसलिए  इस  परिचित  प्रइन

 पर  जो  श्ाज  की  स्थिति  है  उसका  मेरी  समझ
 में  संक्षित  उल्लेख  ही  काफी  होगा  ।

 सभापति  महोदय,  आज  कुछ  लोगों  द्वारा
 वहां  के  वास्ते  जनमतसंग्रह  का  एक  नया  नारा
 उठाया  जा  रहा  है।  कुछ  लोग  इस  तरह  का

 सुझाव  प्रस्तुत  कर  रहे  है  ।  मेरी  राय  में  इससे
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 बढ़  कर  शौर  कोई  दूसरा  खतरनाक  सुझाव  नहीं
 हो  सकत।  है  ।  श्ाप॑  को  मालूम  है  कि  राज्य  सभा
 में  श्री  dro  एस०  राजू  ने  यह  मांग  की  है  कि
 तेलंगाना  को  मेघालय  जैसा  स्थान  दिया  जाय  1

 श्री  नारायण  रेड्डी  साहब  ने  कहा  कि  इसे  और
 पार्टियां  भी  सपोर्ट  कर  रही  हैं  तो  मेरा  कहना  है
 कि  मेघालय  और  तेलंगाना  में  कोई  भी  समानता

 नहीं  है  दूसरे  वहां  के  लिए  कुछ  लोग  जो  यह
 झ्रोपीनियन  पोल  की  मांग  कर  रहे  हैं  तो  उस  से
 बढ़  कर  खतरनाक  सुझाव  दूसरा  नहीं  हो  सकता

 है  |  मैं  पूछना  चाहती  हूं  कि  जनमतसंग्रह  का
 सिद्धान्त  क्या  हमारे  संविधान  में  किसी  भी  मामले
 में  स्वीकृत  हुआ ४ ?  भारत  में  राज्यों  का
 विभाजन  संविधान  के  श्रनुसार  पालियामेन्ट
 करती  है  और  पालिया्ेट  को  ही  करना  चाहिए  |
 यदि  ऐसा  नहीं  होगा  और  राज्यों  वा  पुर्ंगठन
 किसी  और  ढंग  से  किया  जायेगा  तो  स्थानीय
 कारणों  के  परिणामस्वरूप  देश  में  राज्यों  का
 ढांचा  ही  बिगड़  जायेगा  |  यह  केवल  तेलंगाना  या
 किसी  झौर  प्रान्त  का  प्रडन  नहीं  है  बल्कि  यह
 प्रबन  पालियाम्ेंट  के  संबंधानिर  उत्तरदायित्व  का
 है  ।  इस  उत्तरदायित्व  से  पाजियामैंट  किसी  भी
 परिस्थिति  में  मुक्त  नही  हो  सकती  श्रौर  न  ही
 उसे  किसी  ग्रन्य  पर  सौंपा  जा  सकता  है।  देश
 की  राज्य  व्यवस्था  किसी  एक  प्रान्त  को  दृष्टि  में
 रख  कर  नहीं  की  जा  सकती  है  यह  बात  बिलकुल
 स्पष्ट  है  ny

 यदि  जनमत  लेने  की  ही  मांग  की  जाती  है
 तो  यह  आवश्यक  हो  जायेगा  कि  जनमत  लेने  की
 पद्धति  को  संविधान  भें  समाविष्ट  किया  जाय
 झ्रौर  उसे  देश  की  राज्य  व्यवस्था  के  गठन  की
 प्रक्रिया  का  श्राधार  बनाया  जाय  -  में  पूछना
 चाहती  हूं  कि  क्या  यह  सम्भव  नहीं  है  ?  क्‍या
 यह  सदन  इस  नई  पद्धति  को  अपनाने  झौर
 संविधान  का  संशोधन  करने  को  तैयार  है  1  यदि

 एक  बार  यह  घांधली  शुरू  हों  गई  तो  इसका
 ग्रन्त  कहां  होगा  ?  अतएव  मेरी  सानुरोध  विनती

 है  कि  इस  नये  और  खतरनाक  नारे  का  गला
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 प्रादि  में  ही  घोंट  दें  ताकि  हमारे  इस  देश  का
 शीराजा  बिखरने  से  बच  जाय  t

 गोवा  का  हृष्टान्त  जो  दिया  जा  रहा  हैं  वह
 नितानन्‍्त  भ्रसंगत  है  1  गोवा  का  इलाका  किसी

 दूसरे  देश  से  हमारे  देश  में  सम्मिलित  हुआ  था
 बहां  जनमतसंग्रह  एक  ह॒द  तक  प्रावद्यक  था
 और  समर्थनीय  भी  ।  परन्तु  यह  तरीका  झन्प
 प्रान्तों  या  उपप्रान्तों  में  ग्रपनाया  गया  त्तो  फिर
 हमारे  देश  की  एकता  को  खैरबाद  कहना  होगा।
 यही  नहीं  बल्कि  राज्यों  के  पुनर्गठन  का  सम्पूर्ण
 अधिकार  जो  भारत  की  पालियामेन्ट  को  दिया
 गया  है  उस  प्राविधान  का  कोई  अर्थ  नहीं  रह
 जायगा  |  मैं  पूछना  चाहती  हैँ  कि  क्या  हमारी
 पालियामेंटे  अपने  इस  अधिकार  को  त्याग  देना
 भ्रौर  उसे  प्रान्तों  और  उप-प्रान्तों,  जिलों  या  श्न्त
 में  ग्रामों  के  क्षणिक  जनमतसंग्रह  पर  छोड़  देना
 उचित  समभती  है  ?  इसका  एक  ही  उत्तर  हो
 सकता  है  |

 श्रीमती  लक्ष्मीबाई  (मेडक)  :  इसका  उत्तर
 कौन  देगा  ?

 श्रीमती  लक्ष्मीकान्तम्मा  :  इसका  जवाब
 जनता  देगी,  क्योंकि  पंचायत  के  एलेक्शन  प्रा  रहे
 हैं  1

 जनमतसंग्रह  का  नारा  निकम्मा  है  और
 तेलंगाना  के  मामले  में  उसे  लागू  नहीं  किया  जा
 सकता  |  यह  तो  मैं  ने  संविधान  की  बात  कही,
 जिस  पर  सदन  को  विचार  करना  होगा  |  बाकी
 आज  तेलंगाना  में  जनमत  सग्रह  भी  बड़े  ध्ार्ध
 प्रदेश  राज्य  के  ही  अनुकूल  है,  यह  मैं  पूर्ण
 विद्वास  के  साथ  कह  सकती  हूं  ।  यह  बात  दिलों
 दिन  अधिक  स्पष्ट  होती  जा  रही  है।  एक  शौर
 बात  में  सदन  से  और  गृह  मन्‍्त्री  से  बतला  देसा
 चाहती  हूं  कि  श्गर  आप  भाज  तेलंगाना  में
 जनमत  संग्रह  की  बात  को  ऐक्सेप्ट  करेंगे  तो  कल
 कादमीर  में  भी  भ्रगर  लोग  जनमतसंग्रह  की  मांग
 करेंगे  तो  भ्राप  क्‍या  जवाब  देंगे  ?



 303  Telangana  Problem

 [श्रीमती  लक्ष्मीकान्तम्मा]
 एक  शौर  नारा  दिया  गया  है  कि  तेलंगाना

 को  मेघालय  जैसा  स्थान  ही  दिया  जाये  1  यह
 नारा  भी  ऊट  पटांग  है।  मेघालय  जौर  तेलंगाना

 में  रात  और  दिन  का  अन्तर है  मेघालय

 मुख्यतः  गिरिजनों  और  उनकी  भाषा,  संस्कृति
 भ्रादि  की  विभिन्‍नता  पर  श्राघारित  है।  हमारे

 संविधान  में  आदिवासियों  और  प्रन्य  गिरिजनों

 की  भाषा  और  संस्कृति  को  बनाये  रखने  का

 स्पष्ट  प्रादेदा  है  |  वास्तव  में  मेघालय  उसी  श्रादेश

 का  परिवर्धित  स्वरूप  है।  ऐसी  दक्षा गे  इस

 फ़ार्मले  को  तेलंगाना  प्रटेंश  पर  लागू  करना

 संविधान  की  विडम्बना  के  अतिरिक्त  और  क्‍या

 हो  सकती  है  ?  मेघालय  में  भाषा  और  संस्कृति

 की  भिन्‍नता  है  तो  तेलंगाना  में  भाषा  शौर

 संस्कृति  की  भ्नभिन्‍नता  है  1  परिस्थिति  बिल्कुल
 उल्टी  है  1  समभ  में  नहीं  आता  कि  इसके  बावजूद
 मेघालय  की  समानता  का  नारा  क्‍यों  लगाया  जा

 रहा  है।

 यह  बात  भी  स्पष्ट  है  कि  तेलंगाना  का

 प्रदन  मूलतः  राजनीतिक  नहीं  है,  श्राथिक  है,
 विकास  सम्बन्धित  है।  यह  पिछड़ेपन  से  जुड़ा

 हुआ  है  |  अ्तएव  इसके  लिए  किसी  राजनीतिक
 समाधान  की  मांग  करने  का  कोई  श््थ  नहीं,
 कोई  तुक  नहीं।  राजनीतिक  निर्णय  तो

 राज्य  की  जनता  शौर  राज्य  के  विधायक

 ही  ले  सकते  हैं।यह  सही  है  कि  तेलंगाना
 प्रान्त  से  झब  तक  कोई  शानन  प्रदेश  का

 मुख्य  मन्त्री  नहीं  बना  ।  परन्तु  इस  सदन  में  कई
 लोगों  को  पता  नहीं  होगा  कि  960  पं  ही,  जब
 श्री  संजीव  रेही  ए.  झाई,  सी.  सी.  के  प्रेजिडेंट  बने
 तो  राज्य  का  सुख्य  मन्दी  पद  तेलंगाना  वालों  की

 मुट्ठी  में  आ  गया  था  7  उस  समय  तेलंगाना  के
 व्यक्ति  को  मुल्य  मन्वी  बनाने  की  खूब-खूब  चर्चा
 चली  थी  b  झान्ध्र  प्रदेश  के  कई  विधायक  भी

 इसके  पक्ष  में  थे  उस  समय  में  भी  विधान  सभा
 में  थी,  इसलिए  मुझ  को  सब  कुछ  मालूम  तै  |

 परन्तु  मुख्यतः  तेलंगाना  प्रान्त  के  विधायकों  ने
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 ही  जिनमें  हमारे  नये  संसद  सदस्य  श्री  बी.  बी.

 राजू  प्रधान  हैं  बौर  श्री  रामचन्द्र  रेड्डी  ने

 तेलंगाना  के  व्यक्ति  को  मुख्य  मन्त्री  बनाने  की

 मुखालिफत  में  निर्णायक  रोल  श्दा  किया  था  ।

 श्री  जो  वेकटस्वामी  (सिह्पेट):  बोले
 कौन  ?

 श्रीमती  लक्ष्मोकान्तम्मा  :  प्रापको  मालूम
 है  कि  इस  पर  चर्चा  हुई।  श्री  संजीब  रेड्डी
 तेलंगाना  का  मुख्य  मन्त्री  बनाने  के  लिए  तैयार
 श्  7  सिर्फ  तेलंगाना  के  लोगों  ने  इसका  विरोध
 किया  था  ।

 श्री  जी  वेंकटस्वामोी  :  हमने  गलती  की  कि
 संजीव  रेड्डी  को  प्रेजिडेंट  बनाया  ।

 श्रीमती  लक्ष्मीकान्तम्मा  :  मैं  एक  दो  बातें
 इस  सम्बन्ध  में  और  कहना  चाहूँगी  ।  उन  दिनों
 तेलंगाना  के  विद्याथियों  और  जनता  को  जो
 आँकड़े  दिये  गये,  और  जिनका  ठीक  समय  पर
 खंडन  नहीं  हो  पाया,  उन्हीं  आ्लांकड़ों  के  कारण
 प्रलगाव  की  भावना  प्रबल  हो  गई।  उदाहरण
 के  लिये  यह  कहा  गया  कि  एक  लाख  से  भी
 अधिक  मुलाजमतें  जौ  तेलंगाना  के  निवासियों
 को  मिलनी  चाहियें  थीं,  10: ह  प्रदेश  के  लोगों  ने

 हड़प  कर  ली  है  ।
 सभापति  महोदय,  यह  भी  कहा  गया  है  कि--

 तेलंगाना  की  झामदनी  में  से  सौ  करोड़  रुपये  से
 भी  झधिक  ऑांध्र  प्रान्त  के  विकास  पर  खर्च  किया
 गया  है  भ्रौर  तेलंगाना  को  उसके  वाजिब  विकास
 से  बंचित  रखा  गया  है।  इन  प्रांकड़ों  से  स्पष्ट
 है  कि  लोगों  में  इस  प्रकार  का  प्रचार  किया
 जाता  है  ताकि  उनमें  तीव्र  ग्रसन्‍्तोष  पैदा  हो  श्रौर
 क्रोध  उनमें  भड़के  ।  श्राप  देखें  कि  इन  मामलों
 में  सत्यांश  कितना  है  ?  अ्रधिक्ृत  श्रांकड़ों  के
 अनुसार  जहां  92  हजार  से  ्रधिक  मुलाजमततें
 समभौते  के  प्रनुसार  तेलंगाना  के  प्रमाणित
 निवासियों  को  दी  गई,  वहां  लगभग  चार  हजार
 मुलाजमतें  भ्रान्प्र  प्रान्त  तथा  श्न्य  प्रान्तों  के
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 निवासियों  को  मिलीं  ।  ऐसा  भी  क्‍यों  हुभा  प्रौर
 इन  चार  हजार  मुलाजमतों  की  तफसील  क्या  है,
 इस  श्रोर  भी  मैं  सदन  का  ध्यान  झ्ाकधित  करना
 चाहती  हूं  ।  इन  चार  हजार  मुलाजमतों  में  से
 600  से  भ्रधिक  शिक्षक  थे  1800  नसें  और

 मिड  वाइव्ज  थीं  बौर  400  से  अधिक  स्ट्रैनो-
 ग्राफर  थे  ।  लगभग  700  चपड़ासी  और  बाकी
 500  के  करीब  अन्य  थे।  शिक्षक,  नर्स  और
 स्टैनोग्राफर  किसने  नियुक्त  किये  ?  ये  तेलंगाना
 की  जिला  परिषदों  द्वारा  नियु  हुए  न  कि  वहां
 की  गवर्नेमेन्ट  ते  इनको  नियुका  किया  ।

 इस  संदर्भ  में  आन्ध्र  सरकार  ने  यह  भी
 माना  था  कि  यदि  किसी  भी  कारण  से  एक
 पंचवर्षीय  योजना  में  तेलंगाना  के  विकास  पर
 खर्च  किये  जाम  वाले  रुपये  भें  कोई  कमी  रह
 जाये  तो  उसकी  पूति  अगली  योजना  में  अवश्य
 की  जायेगी  ।  इसी  के  झ्नुसार  दूसरी  योजना  में
 जो  कमी  पाई  गई,  वह  तीसरी  योजना  के  समय

 पूरी  कर  दी  गई  |  टसके  साथ-साथ  तेलंगाना  में
 विकास  की  गति  बढ़ाकर  श्रधिक  खर्च  करने  का
 प्रयास  हुआ  ।

 अभी  अभी  हमारे  एक  मानतीय  सदस्य  से
 07  करोड़  की  बात  कहीं  है  ।  रिजनल  कमेटी

 का  इसके  बारे  में  कुछ  और  हू  कहा  था  ।  भागंव
 कमेटी  ने  28  करोड़  की  बात  कही  थी  झौर
 बताया  था  कि  झ्ान्‍्श्न  पर  यह  राशि  खर्च  कर
 दी  गई  |  अनौपचा  रिक  भाषणों  और  अनधिकृत
 वार्तालापों  में  तो  यहां  तक  कहा  गया  है  कि  दो
 सौ  करोड़  से  भी  अधिक  पैसा  तेलंगाना  से  लूट
 कर  आन्ध्र  में  लोग  खा  गये  हैं।  इस
 प्रकार  की  जो  बातें  हैं  ये राजनीतिक  आशय  से
 तथा  प्नतिशयो  क्तिपूर्ण  प्रचार  करते  फ्री  दृष्टि  से

 कही  जाती  हैं  1
 शब  परिस्थिति  में  स्पष्टता  आई  है  1  प्रधान

 मन्त्री  ने  स्टेटमेंट  दिया  हैं।  उन्होंने  इस  मामले
 में  इंटरेस्ट  लिया  है।  उन्होंने  तेलंगाना  के  वास्ते
 अ्रष्ट  सूत्री  योजना  प्रस्तुत  की  है  1  उनके  सुझावों
 पर  परमल  हो,  इस  लिये  हमको  कुछ  समय  देना
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 होगा  |  मैं  पा्िमेंट  के  मैम्बरों  से  भ्रनुरोध  करती

 हैं  कि  उतकी  इस  योजना  को  कार्यान्वित  करने
 के  लिये  कुछ  समय  देना  उचित  होगा  ।

 SHRI  HEM  BARUA  (Mangaldai)  :  Sir,
 the  Telangina  problem  is  to  be  studied  and
 examined  in  a  wider  context.  In  the  context
 of  independence,  every  region  of  India  con-
 siders  itself  to  be  submerged  and  exploited.
 There  is  no  doubt  about  it,

 Even  Uttar  Pradesh,  which  has  supplied
 three  Prime  Ministers  consecutively,  thinks
 that  it  is  a  backward  area.  Here  is  a  move-
 ment  whereby  every  region  wants  to  go  to
 the  surface,  go  over  much  ahead,  and  this
 has  produced  a  sort  of  deadlock  in  political
 thinking  in  this  country.

 Whatever  that  might  be,  Sir,  it  is
 Socialism  which  can  alone  solve  the  problem
 of  the  people  ;  and,  exploitation,  from  what-
 ever  source  it  might  come  from  is  a  re-
 prehensible  thing.  All  exploitation  must  be
 ended.

 What  is  happening  in  India,  Sir?  Today
 political  vested  interests  are  growing  in  this
 country.  It  is  this  mentality  of  the  rulers
 which  has  divided  the  people  from  the  rulers.
 There  is  no  doubt  about  it.

 There  is  no  doubt  about  it,  Now,  here
 is  a  fact  that  Telangana  has  been  exploited
 both  economically  and  administratively  and
 I  can  cite  instances  galore.  There  was  a
 gentleman's  agreement  on  2th  February,
 1956.  What  has  happened  to  that  ag
 Tt  has  made  one  thing  clear  that  they  did  not
 agree  with  one  another,  Telangana  is  a  com-
 pact  area.  There  is  no  doubt  about  it.

 Now,  when  we  talk  about  the  language,
 there  is  no  reason  why  we  should  apply  the
 language  in  the  case  of  Andhra  P.adesh  alone
 and  not  apply  it  in  the  case  of  other  States
 of  India?  There  are  five  or  six  Hindi-
 speaking  States  in  India.  Why  have  you  for-
 gotten  that  after  all  the  language  is  a  binding
 foree?  And  there  is  no  doubt  about  that.
 Why  should  you  cut  out  Hindi-speaking
 States  into  six  different  States  ?

 My  point  is  that  this  exploitation  of  the
 Telangana  area  is  a  fact.  The  fact  that  the
 Prime  Minister  had  to  come  with  eight-
 point  programme  to  end  this  exploitation  is
 a  confirmation  of  the  fact  that  Telangana
 was  neglected  during  all  these  years.  And
 the  very  fact  that  the  present  Chief  Min’ster
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 of  Andhra  Pradesh,  Shri  Brahmananda
 Reddy,  has  come  out  with  his  assertion  that
 whatever  progress  has  been  achieved  in
 Telangana  was  during  his  regime—he  bs-
 came  the  Chief  Minister  in  964—is  a  con-
 firmation  of  the  fact  that  Telangana  has  been
 exploited.

 Now,  the  non-gazetted  Officers’  Union
 has  submitted  a  memorandum  to  the  Prime
 Minister  from  the  bachelors’  quarters  in
 Hyderabad  and  it  gives  details  of  tbe  cases
 as  to  how  people  are  being  exploited  and
 how  the  people's  promotion  is  being  retarded.
 Take  the  case  of  the  Civil  Assistant  Surgeon,
 A  list  for  promotion  containing  07  names
 was  prepared.  The  hundred  and  seventh  man
 was  promoted  by-passing  the  claims  of  all
 the  06  Telengana  men.  Is  it  not  a  case  of
 injustice  or  exploitation  ?  Can  you  tell  me
 that  it  is  not  an  evidence  of  injustice  ?  Io
 the  case  of  Assam,  you  have  had  Meghalava.
 Meghalava  was  not  economically  or  linguisti-
 cally  exploited  by  the  people  of  the  plain  ?
 And  vet  you  had  this;  and  you  aceepted
 Assam  as  a  laboratory  for  all  sorts  of  ex-
 Perimeots,  What  was  the  gentlemen's  agree-
 ment  here  ?  There  was  a  discussion  and  dur-
 ing  the  d-scussion  the  minds  of  the  people
 were  known,  When  Vishal  Andhra  was
 constituted,  it  was  stated  that  there  should
 be  Telengsna  and  Andhra  Pradesh—the  now
 State  should  be  called  Andhra-Telengana.
 That  shows  that  there  is  no  unity  so  far  as
 the  minds  of  the  people  are  concerned.

 Shri  Faz!  Ali  Commission  apprehended
 ore  thing,  that  the  two  regions  are  different.
 Unless  the  Central  Government  takes  in-
 terest  in  the  matter,  nothing  will  be  done.
 What  has  the  Central  Government  done  ?  It
 has  not  taken  any  interest  whatsoever  in  the
 welfare  ¢f  the  people  living  in  the  Telengana
 region.  Even  Shri  Chavan  and  the  Prime
 Minister  visited  Hyderabad  only  after  the
 ‘rains  had  heen  burnt.  There  is  a  tendency
 in  this  country  to  say  that  the  Telengana
 movement  was  pitted  ag-inst  something  by
 the  students  and  then  the  politicians  jumped
 into  the  band  waggon  of  the  movement.  Now,
 this  is  also  9  fact.  The  idea  uppermost  in
 the  minds  ef  the  politicians  is  to  become
 niinisters.  The  minister’s  job  embraces  not
 enly  political  power  but  also  economic
 rewer  If  you  cannot  become  a  Minister
 though  the  usual  democratic  process,  how
 can  you  become  a  minister?  That  is  not  so
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 as  far  as  Telengana  is  concerned  because:
 the  movement  was  started  not  by  the  poli-
 ticians  there  but  it  was  started  by  the
 students.

 Now,  Sir,  Shri  Reddy  had  described  this
 as  movement  of  urchins  which  as  joined  by
 the  politicians  his  compatriots,  whom  he  des-
 cribes  as  vultures.

 SHRIMATI  LAKSHMIKANTHAMMA  :
 May  I  clarify  ihe  position?  I  was  present
 at  that  meeting  where  he  said  it  He  was
 referring  by  the  term  ‘vultures’  to  the  feudal!s
 who  was  expluited  the  people  of  Telen-
 gana.

 SHRI  RABI  RAY  (Puri)  :
 the  term  ‘vulture’  was  uncivilised.

 The  use  of

 S4RI  HEM  BARUA  (Mangaldai)  :  He
 described  those  politicians  as  vultures,  but
 then  he  forant  that  those  vultures  were  once
 his  compatrio'’s.  You  know  that  Mr,  Liu
 Shay  Chi  wis  the  Chairman  of  the  Commu-
 nist  Chivese  country,  but  when  he  was  de-
 throned,  he  was  declired  as  a  traitor.  If  the
 same  thing  were  to  happen  here  also.  then
 what  is  the  difference  between  democracy
 and  dictatorship  ?  If  you  can  call  your  own
 compatriots  as  vultures,  then  what  is  the
 difference  betwee:  democracy  and  dictstor-
 ship  ?

 This  isa  movement,  oot  of  the  urchins,
 but  of  the  students.  The  police  had  resorted
 to  firing  as  many  as  200  times  in  Telenzana,
 and  300  :onls  were  lost,  and  74  lakhs  of
 students,  boys  and  girls,  boycotted  their
 schocls  and  colleges  for  a  complete  vear.  If
 that  be  so,  how  do  you  call  it  a  movement  of
 the  urchins  ?  You  cannot  call  ita  movement
 of  the  urchins,  Now,  my  suggestion  is  this,
 In  the  cosuliative  committee,  a  suugestion
 was  made  by  Shri  Surendranath  Dwivedy,
 and  it  was  accerted,  that  a  round-table  con-
 ference  of  the  leaders  of  the  two  regions  at
 least  should  be  called,  and  the  whole  pro-
 blem  thrashed  out.  What  have  the  Govern-
 ment  done  about  the  round  table  conference  ?
 Thev  were  sleeping  over  it.  Now,  the  people
 of  Te'engana  are  losing  confidence  not  only
 in  the  Stafe  Government  there  which  has  ex-
 rloited  it  threadbare,  but  also  in  the  Union
 Guvernments’  because  it  is  the  duty  of  the
 Union  Government  to  look  to  the  develop-
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 Ment  problems  of  the  under-developed  paris
 of  a  country.

 Y  think  thet  a  round-table  conference
 should  be  summoned  immediately,  and  a
 Parliamentary  delegation  should  visit  that
 area  immediately  in  order  to  find  out  the
 real  situation  there.

 SHRI  K.  NARAYANA  RAO  (Bobbili)  :
 Now,  the  position  is  very  clear  there,  and,
 therefore,  they  can  go  now.

 SHRI  HEM  BARUA:  Whether  the
 position  is  clear  or  not  is  immaterial.  A
 parliamentary  delegation  should  go  and  visit
 and  try  to  know  the  pscyhology  of  the
 people  living  in  the  Telengana  region,  and
 know  how  they  have  been  exploited.

 Economic  exploitation  of  the  people  of
 Telengana  hy  the  Andhra  region  is  a  fact  ;
 there  has  been  economic  exploitation  as  well
 as  exploitation  in  the  matter  of  services
 Otherwise,  why  did  they  promote  the  7
 mento  the  civil  surgeon's  office  neglecting
 the  claims  of  l06  Telengana  people?  If  you
 read  the  memorandum  submitted  by  the  non-
 gazetted  officers  to  the  Prime  Minister,  you
 will  get  a  clear  view  of  the  writing  on  the
 wall]  of  tine,  it  is  very  clear;  only  the  blind
 cannot  read  the  import  of  this  writing  on  the
 wall  of  time.

 SHRI  G.  s.  REDDI  (Miryalguda):  I
 am  one  of  those  who  believe  that  the
 linguistic  division  of  India  is  a  wrong  done
 to  our  country,  because  our  society  is  divided
 into  several  castes,  communities  and  ciecds,
 and  our  past  history  tells  us  that  we  have
 Dot  been  rule’  by  any  single  ruler  from
 north  to  south  in  the  past.  So,  in  such  a
 society,  if  language  is  added  as  an  additional
 factor  and  a  division  is  made  on  that  basis,
 then  our  country  suffers,  as  it  has  been
 suffering  now  From  the  different  kinds  of
 internal  struggles  that  are  going  on  between
 one  State  and  another,  it  is  clear  that  the
 division  of  the  country  on  the  basis  of  the
 linguistic  pattern  has  been  a  great
 mistake.

 Parochial  and  reg’onal  loyalties  are
 being  nurtured  at  the  cost  of  our  nations!
 interest.  Our  parochial  and  regional  loyal-
 ties  take  us  for  away  from  the  real  goal.
 Looking  at  our  past  history,  we  find  thnt
 we.  were  subject  to  several  invasions  from
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 foreign  countries,  The  Dutch,  the  French
 and  the  British  and  the  Moghuls  had  invaded
 our  country  and  we  were  the  sufferers  We
 could  not  unite  and  we  could  not  develop
 the  Indian  culture.  In  such  a  s'tuation  our
 country  has  again  been  divided  into  different
 States  on  a  linguistic  pattern.

 The  quarrels  between  one  State  and  an-
 other  remind  us  of  our  past  wrangles  before
 the  Muslim  and  British  rulers  invaded  our
 country.  If  our  past  history  has  .aught  us
 any  lesson,  it  is  that  united  we  stand,  divided
 we  fall,

 AN  HON.  MEMBER  :  Good  sermon.

 SHRI  0.5.  REDD!  :  It  is  not  a  sermon
 but  a  fact.

 With  this  sole  aim,  I  have  been  carrying
 on  a  campaign  against  linguistic  States,
 From  the  replier  I  have  received  from
 several  MPs  and  other  leaders  in  the  country,
 I  find  that  my  angle  of  thought  is  correct.

 This  aim  of  abolishing  linguistic  states
 is  a  difficult  one  to  achieve  because  we  have
 tasted  power  and  authority  after  the  carving
 of  small  states  and  have  developed  selfish
 and  separtist  tendencies.  Are  we  going  to
 puta  full  stop  to  all  these  fissiparous
 tendencies  or  are  we  going  to  allow  them  to
 take  asa  full  turn  down  to  Doomsday  ?
 Will  our  national  leaders  bestow  serious
 thought  to  our  national  failures  and  tise  to
 the  occasion  and  fight  these  tendencies  ?

 Coming  to  the  Telengana  problem,  I
 want  to  say  that  backward  Telengana  has
 been  neglected.  But  what  is  the  remedy  for
 backwardness,  unemployment  and  under-
 employment.  The  first  sign  of  any  back-
 wardness  is  want  of  education.  So  I  want
 to  open  more  schools.  When  I  want  to
 open  more  schools  and  get  my  children
 educated,  I  want  more  teachers.  We  should
 get  these  teachers.  But  were  to  get  them
 in  Telengana  ?  As  Chairman  of  a  zila
 parishad,  I  had  to  horrow  hunderds  of
 thousands  of  teachers  so  as  to  see  that
 schools  are  opened  and  our  children  are
 educated.  I  haye  competed  with  the  chair-
 men  of  other  zila  parishads  in  Telengana
 to  see  that  more  and  more  schools  are
 opened,  more  and  more  children  are
 educated.  Therefore  to  say  that  there  should
 be  no  education  and  we  should  remain
 separate  is  doing  great  injustice  to  Telengana.



 3n  Telengana  Problem

 {Shri  a  Ss.  Reddi]
 I  had  to  get  a  number  of  B.  Eds,  mathema-
 tics  teachers,  specially  lady  teachers,  ourses
 and  mideives,  If  my  district  and  my  people
 are  to  prosper  and  count  among  others,  there
 is  no  alternative  to  this,  Today  I  can  boast
 that  my  district  can  be  compared  to  the
 neighbouring  district  of  Guntur  in  the
 number  of  schools  and  high  schools,

 This  year  we  are  faced  with  the  problem
 of  opening  more  and  more  colleges.  But
 we  are  up  against  the  same  difficulty.

 We  have  plenty  of  land  in  Telengana.
 But  they  are  barren.  There  is  no  capital,
 there  are  00  inputs.  Our  Telengana  farmers
 are  backward.  Therefore,  we  have  to  sell
 part  of  the  land  to  the  Andhra  people.  But
 now  we  are  able  to  grow  our  crops  for  better
 than  those  in  the  Andhra  region,  Is  this
 wrong?  Why  should  landlords  and
 zamindars  fee!  jealous  that  they  were  not
 able  to  grab  lands  cheap  at  rates  dictated
 by  them  so  that  they  may  be  fattened
 further  and  our  poor  farmers  may  get
 thinner  and  poorer?  Who  can  stop  this
 talent  flowing  from  one  region  to  another  ?
 Who  can  stop  talent  flowing  from  higher
 levels  to  lower  levels  ,  Can  we  put  artificial
 barriers  against  this  kind  of  flow  of  thought'?
 We  see  nothing  wrong  in  our  getting  foreign
 talent,  foreign  know  how  to  develop  our
 industry,  So  why  grudge  our  Andhra
 brethren  sinking  their  money  and  tulent  for
 the  overall  improvement  Andhra  Pradesh  as
 8  whole  ?

 Has  not  Hyderabad  improved  since  the
 merger?  Have  not  industries  grown  ?  Have
 not  new  factories  been  set  up?  Have  not
 new  colonies  grown?  Have  not  all  the
 vacant  sites  and  barren  lands  becn  made
 green  and  fruit?  The  grapes  of  Hyderabad
 have  earned  the  pride  of  place  in  India  7

 The  Nawabs  and  Jagirdars,  who  kept
 big  estates  vacant,  barren  and  fruitless,
 sold  them  out  and  today  we  see  life  in  every
 nook  and  corner  of  Hyderabad  and
 Secunderabad.  Is  it  wrong  if  our  Jagirdars
 got  some  needed  money  to  improve  their  lot
 as  they  can  no  more  depend  on  Government
 jobs?  If  my  land  which  cost  hardly  Ra.  2
 per  sq.  sard  in  the  pest  salls  at  Rs.  20  to
 Rs.  50  per  sq.  yard  today,  it  is  loss  or  a
 gain  ?
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 If  our  rich  landlords  and  well-to-do
 people  arc  able  to  go  to  Andhra  parts  and
 Andhras  come  in  search  of  good  dowries,
 can  anybody  stop  this  in  flow  of  people,
 brides  and  bridegrooms  to  Hyderabad  to
 enrich  the  city  of  Hyderabad?  All  the
 Andhras  take  pride  in  this  vast  expansion
 of  Hyderabad  unforeseen  for  many  years,
 Madras  or  Kurnool  people  should  complain.

 Let  us  not  generate  feelings  of  separa-
 tion.  That  will  spell  disaster  to  all  of  us,
 I  will  quote  a  single  instance  to  show  how
 the  non-vigilant,  non-alert  people  suffer.
 The  other  day,  the  Joint  Committee  on
 Scheduled  Casies  and  Scheduled  Tribes
 visited  Hyderabad  to  hear  the  complaint  of
 the  fishermen.  The  fishermen  are  called
 Agnikula  Kshatrias  or  Pal'is  in  the  Andhra
 region,  and  Gangaputras  in  the  Telengana
 region.  When  the  Committee  visited  the
 Andhra  region,  the  fishermen  of  the  Andhra
 region  were  able  to  get  their  name  included
 in  the  List  of  Scheduled  Tribes,  whereas  the
 Gangaputras  fishermen  of  the  Telengana
 region  were  notable  to  ge:  their  name
 included  in  the  List.

 SHRIMATI  LAXMI  BAI:  Thousands
 of  them  were  there.

 SHRI  G.S,  REDDI:  But  they  were
 not  able  to  assert  themselves  and  get  their
 name  included.

 SHRI
 pet):

 G.  VENKATASWAMY  (Siddi-
 The  Andhra  people  are  so  clever,

 SHRI  G,  Ss.  REDDI  :
 be  clever.

 You  should  also

 This  is  one  instance  to  show  that  when
 we  are  not  able  to  assert  ourselves,  there  is
 no  use  of  blaming  others.  It  may  be,  as
 Mr.  Venkataswamy  said,  the  Andhras  are
 clever,  but  we  should  also  learn  from  their
 cleverness  to  be  more  clever.  Inter  Eternal
 vigilance  is  the  price  of  liberty.

 We  lad  great  leaders  like  Burgula,
 Sanjiva  Reddi,  Sanjivayya  and  Brahmananda
 Reddi  as  Chief  Ministers.  We  have  our
 Telengana  leaders,  now  out  of  power,  like
 Konda  Laxman  Bapuji,  V.B.  Raju,  N.
 Ramachandra  Reddi,  Sada  Laxmi,  K.  V.
 Ranga  Reddi  and  Dr.  Chenna  Reddi.  They
 were  Ministers  in  the  Cabinet.  with  important
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 portfolios.  If  they  were  not  vigilant  or
 assertive  or  protesting,  how  can  they  now
 say  that  the  Andhra  employees  rushed  in
 and  captured  all  the  Tclengana  vacancies,
 lands  and  surpluses.

 There  was  atime  when  our  Telengana
 leaders  K  V.  Ranea  Reddi  and  Dr.  Chenona
 Reddi  fought  for  separation  and  we  all
 joined.  Shri  V.B.  Raju  and  the  late
 Burgula  were  for  integration.  Some  how,
 all  these  fighters.  on  one  fine  morning,
 joined  hands  without  our  knowledge.  In
 Spite  of  it,  we  bowed  our  heads  in  reverence
 and  obedience.  Now,  our  leaders  are  usking
 us  to  revolt  against  what  they  have  com-
 mitted  themselves  solemnly  to,  good  or  bad,
 How  can  we?  We  have  grown  and  begun
 to  think,  especially  I  have  begun  to  think,
 that  separate  or  linguistic  States  are  in-
 tiinsically  bad.

 The  latest  demand  according  to  Mr.
 V.B.  Raju,  who  made  a  speech  the  other
 day,  when  he  was  pressed  to  say  what  he
 wanted,  is  this.  This  is  what  he  said.

 “A  Separate  9008९  is  already  agreed
 to;  a  separate  developmental  plan  is
 agreed  to  ;  a  separate  industrial  planning
 is  agreed  to;  separate  educational
 facilities  are  ulready  there.  The  Regional
 Committee  sits  separately  with  I00
 Members.  The  latest  is  the  Chief
 Minister  has  agreed  for  separate  services.
 What  is  left  is  only  separate  politics.”

 Then  Members  asked  what  he  means  by
 separate  politics  He  replied  that  it  meant
 the  aspirations  of  the  peoph:  of  Telengana.
 ‘Separate  politics’  means  the  Chief  Minister-
 ship  or  the  Deputy-Chiel  Minustership  that
 is  the  iuterpretation  that  I  give.  Finally  he
 come  round  and  said  that  he  had  the
 ‘Meghalaya  type  statehood’  in  mind,

 I  have  been  the  chairman  of  a  zila
 parishad  andl  can  say  what  the  people
 want...(/afterruptions  What  is  the  symptom
 of  the  people  ?  In  our  zila  parishad  there
 was  achairman  who  was  a  pro-Teleogana
 mao  and  all  the  zila  parishad  members  met
 together  aud  passed  a  motion  of  no-confidence
 against  him  and  brought  in  a  man  who  was
 for  integration.  Is  this  not  an  indication  of
 the  people’s  aspirations  7...  (/aterruptions  ।
 I  shall  quote  a  few  lines  from  Mr.  Kota
 Punnaiah's  seech.
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 This  is  what  he  says  :

 “Everybody  speaks  of  the  people.  I
 do  not  understand  the  meaning  of
 ‘people’  because  20  per  cent.  of  them
 are  Scheduled  Castes,  60  per  cent.  are  of
 the  Backward  Communities  and  among
 that  20  per  cent.  a'so  l0  per  cent.  are
 the  sufferers  fur  ages,  particularly  the
 Scheduled  Castes  and  the  Scheduled
 Tribes  I  cannot  understand  therefore  the
 crocodile  tears  of  these  people.”
 He  further  says  :

 “In  the  name  of  the  Telengana  people
 lootings  take  place  and  in  the  name  of
 the  Telengana  people  everything  is
 taking  place  there  but  the  Telengana
 people  have  nothing  to  do  with  this
 agitation.  They  are  not  coacerned  with
 avy  Of  these  atrocities  They  are  in  the
 villages.”

 The  Telengana  people  who  are  in  the
 villages  are  not  at  all  behind  this  movement.
 It  is  only  an  agitation  in  the  urban  areas
 which  everybody  can  see.

 SHRI  MUTHYAL  RAO  (Nagarkurnool)
 Mr.  G.S.  Reddi  in  his  speech  has  referred
 the  proceedings  of  the  Rujva  Sabha.  May
 I  therefore  request  you  to  expunge  all  his
 speech  from  the  proceedings  of  this  House  ?
 (Interruptions.  )

 MR.  CHAIRMAN  :  Shri  A,  T.  Sarma.

 SHRI  A.  T.  SARMA  (Bhanjanagar)  :
 Sir,  |  want  to  give  a  complete  picture  of  the
 agitation  and  why  it  started  at  all.  It  started
 in  January  969.  Originally  it  was  organised
 by  the  students.  But  after  a  few  months,
 ex-minister  Dr.  Chenna  Reddy,  Konda
 Lakshman  and  others  jointed  together  and
 it  took  such  a  severe  shape  thet  it  was  un
 bearable  and  the  citizens  of  Andhra  were
 afraid  of  these  people.  The  agitation  was
 very  severe.  About  I6  lakh  students  boy-
 cotted  the  schools  and  colleges.  Schools
 and  collegeg  were  closed.  There  were  200
 firings  and  about  300  lives  were  lost.  But
 not  a  single  judicial  enquiry  has  been  made
 till  now.  At  that  lime  it  was  very  severe
 and  the  Prime  Minister  was  obliged  to  visit
 the  area  and  promise  that  safeguards  would
 be  given  to  the  people  of  Telengana.

 Telengana  was  a  part  of  Hyderabad
 State,  When  Hyderabad  was  annexed  to
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 the  Indian  Republic,  it  consisted  of  three  the  Governor  of  Andhra  Pradesh  to
 parts  Marathwada.  Kernatsk  and  Telengana.
 The  recommendations  of  the  Commission
 which  was  appointed,  were  published  in
 October  1956.  They  recommended  that
 Marathwada  should  go  to  Maharashtra,  and
 Karnatak  to  Mysore.  But  they  were  afraid
 add  they  did  not  recommend  that  Telengana
 should  go  to  Andhra  because  the  people  of
 Telengana  were  innocent  and  they  did  not
 know  what  civilisation  was.  Except  Hydera-
 bad,  the  people  of  Telengana  are  innocent
 and  backward  in  every  respect.  But  the
 people  of  Andhra  sre  advanced  and  power-
 ful.  So,  the  commission  thought  that
 Telengana  people  would  suffer  if  Telengana
 was  given  to  Andhra.  So,  they  recommended
 that  Telengana  should  remain  a  small,
 separate  State.  That  is  the  h.story.  But
 the  leaders  of  Andhra  approached  the  Centre
 and  voluntarily  offered  safegurds  to  the
 Telengana  people  Pantji  was  in  charge  of
 the  Home  Ministry  here  and  under  his  able
 guidance,  there  was  a  compromise  or
 agreement  between  the  Telengana  people  and
 Andhra  people.  The  following  safeguards
 were  given  to  the  Telengana  people  :

 Lh  Protection  in  government  services  in
 Telengat.a.  2.  Income  of  Telengana  to  be
 spent  on  Telengana  development.  3.  Consti-
 tution  of  regional  council.  4.  Telengana
 Deputy  Chief  Minister.  5.  Separate  PCC
 for  Telengana,  These  were  the  safeguards
 promised  to  the  people  of  Telengana.

 AN  HON.  MEMBER  :  Nothing  was
 implemented.

 7.00  hrs.

 SHRI  A.  T.  SARMA:  lam  coming  to
 that.

 This  was  known  as  the  Gentlemen's
 Agreement.  Pantji  was  the  author  of  this
 agreement.  Under  his  guidance,  this  agree-
 ment  was  given  to  the  reople.  These
 safeguards  were  given  statutory  shape  in  the
 following  manner.  Public  Employment
 Regulation  Act,  957  was  poased  by  Parlia-
 ment  to  protect  the  interests  of  the
 Telengana  people  in  service.  Secondly,
 article  37]  of  the  Constitution  was  amended
 to  constitute  regional  committees  for
 Telengana  and  special  powers  were  given  to

 safeguard  the  interests  of  the  Telengana.
 region  and  its  people.  Thirdly,  a  Presidential
 Order  was  issued  in  958  constituting
 regiona)  committees  for  Teleng:na.  Besides
 these,  there  were  many  other  safeguards.  For
 instance,  the  State  should  be  called  Andhra-
 Telengana  State

 AN  HON.  MEMBER  :
 agreed  to  at  that  time,

 That  was  not

 SHRI  A.T.  SARMA:  I  am  stating
 everything.  Thess  are  the  three  important
 conditions-one  is  the  province  should  be
 called  And‘ra-Telengana  State:  secondly,
 the  income  from  Telengana  crea  should  be
 utilized  for  the  development  of  that  area  ;
 thirdly,  if  the  Chief  Minister  happens  (o  be
 from  Andhra  area.  These  were  the  three  most
 important  safeguards  which  vere  promised
 to  the  people  of  the  Telengana.

 Telengana  consists  of  9  districts  with  a
 pepulution  of  if  crores,  Noihing  has  been
 done  about  these  safeguards.  Even  though
 the  interference  of  the  Prime  Minister  and
 the  appointment  of  the  Central  Advisory
 Committee  had  the  effect  of  making  the
 agitation  subside  for  nine  inonths,  nothine
 has  been  materialised.  So,  the  agitation  is
 coming  up  again  What  the  SRC  anticipated
 is  happeuing  in  Telencana  area

 The  people  of  that  area  want  to  exercise
 their  power  and  the  innocent  people  do  not
 know  how  to  do  it,  Because  they  are  hungry
 people  they  commit  all  sorts  of  impropricty.
 That  is  what  we  see  ‘n  Telengana  area  in  the
 from  of  disturbances,  Why  ere  they
 agitating  ?  They  are  agitating  because  they
 are  being  exploited  by  others  and  they  have
 no  place  anywhere.  Thev  are  being  killed
 like  ants,  There  is  police  raj.  Previously,
 firing  used  to  take  place  occasionally.  Now
 it  is  taking  place  in  hundreds  and  yet  no
 inquiry  has  been  ordered  even  for  a  single
 firing.  You  can  imagine  their  miserable  life
 There  is  no  law  and  order  and  there  is  police
 raj.  Whether  (he  people  cf  Telengana  area
 demand  a  separate  State  or  not,  it  is  our
 duty  to  ensure  that  human  beings  are  not
 made  to  suffer.  They  should  not  suffer.
 They  are  our  brothers,  We  must  take  pity
 on  them.  I  request  both  the  Central  and
 the  State  Government  to  show  pity  to  their
 brethren,  In  the  name  of  humanity  |  appeal
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 to  them  to  be  polite  to  their  brethren.  The
 action  they  are  taking  is  inhuman  and  that
 is  why  they  are  agitating.

 Now,  what  is  to  be  done?  The  S.R.C.
 did  not  recommend  the  inclusion  of
 Telengana  in  Andhra.  The  people  there  now
 want  that  they  should  have  a  separate  State.
 So  for  as  |  am  concerned  I  am  dead  against
 it.  Why  ?  Our  policy  is  to  form  provinces
 on  linguistic  basis  and  at  that  time  ulso  this
 policy  was  adopted.  The  people  of
 Telangana  speak  [Telugu  and  th:  people  of
 Andhra  also  speak  T  lugu.  The  language  is
 the  same  but  there  is  differerce  of  opinion
 and  behaviour.  They  want  unity  and  want
 to  live  sith  their  brothers  just  lke  ina
 family  but  thee  are  forced  to  do  these  things
 because  there  is  nu  other  alternative.  We
 should  sec  tie  r  safeguards  are  materialised.
 They  want  their  money  is  utilised  for  that
 area  =Some  han'ble  Member  said  that
 teachers  are  not  available.  IT  know  teachers
 are  available  there  but  they  are  not  ina
 position  to  compete  with  the  teachers  from
 Andira  Pradesh.  They  are  being  thrown
 away  at:  tlese  teichers  go  there  and
 exercise  their  mastership.  There  is  party
 politics  in  the  hancdng  of  this  matier  by  the
 Central  and  the  State  Governments.  Here  I
 do  not  Uke  such  nasty  arty  poliies  when
 human  beings  are  otc.  ke  anything.
 Therefore,  |  request  i  Government  to  do
 justice  to  the  people  of  Telangana  and  see
 that  their  interests  are  not  otherwise
 exploited.  For  tat  purpose  they  shou'd
 depead  जा  the  representatives  from  that  area,
 There  ure  representatives  from  Telangana.
 They  were  not  consulted  in  matter,  The
 Government  does  whatever  it  likes.  If
 things  are  sincerely  done:  If  the  represen-
 tatives  of  what  area  are  consulted  and
 Government  acts  according  to  their  views,  I
 think,  this  movement  will  not  last  any
 longer  The  peepie  there  do  not  want  to  be
 away  from  their  brethren  ;  they  want  justice  :
 they  want  lew  services;  they  want  their
 money  for  the  de-el:.jment  of  their  area.

 **SHRI  K.  SURYANARAYANA
 (Eluru)  ;  Mr,  Ciainnio,  Sir,  this  discussion
 en  Telenguna  has  not  thrown  up  any  new
 or  constru.  tive  suggestion  for  (he  solution
 wfaibe  Tehrgara  problem  =  Similar  discus-
 sions  have  beer  hell  in  the  pas:  alo,  When
 there  are  mere  pressing  problems  facing  the
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 country  I  feel  it  would  be  better  for  the
 people  of  Andhra  as  well  as  the  Telengana
 regions  if  the  Central  Government,  the  State
 Government  and  the  leaders  of  Telengana
 sit  round  a  table,  discuss  the  question  and
 come  to  an  agreed  asclution.  It  is  not  only
 Telengana  area  which  is  backward.  There
 arc  a  number  of  backward  and  undeveloped
 areas  in  our  country,  Even  in  Telengana,
 Nalgonda  district  is  the  most  backward  area.
 After  the  Panchayat  elections,  they  hope
 to  improve  the  conditions  there.  When  we
 talk  of  backward  areas.  I  mav  tell  you  that
 my  own  constitueacy  is  much  more  backward
 than  Telencana  region.  In  the  constituency
 of  Shrimati  Radha  Rai,  there  are  still  some
 people  of  backward  classes  who  cannot
 afford  clothing  to  cover  their  modesty.  In
 fact,  our  country  itself  is  one  of  the  most
 underdeveloped  nations  in  the  world.  This
 bogie  of  backwardne-s  of  their  region  is  to
 my  way  of  thinking,  being  raised  purely  on
 nolitical  considerations  as  stated  by  Shri
 Narayana  Reddy  and  Shri  V.B.  Raju  I  find
 no  other  explanation  for  the  agitation.  I
 submit  that  we  are  not  the  only  represen.
 tatives  of  the  people  ;  there  are  the  members
 of  the  State  Legislature  also  who  are  more
 intimately  concerned  with  the  problems  of
 the  region.  These  are  ths  people  who  clect
 the  Chisf  Minister  and  therefore  I  submit
 that  the  problems  shuuld  be  discussed  more
 appropriately  in  the  Andhra  Pradesh  Legisla-
 tive  Assembly.

 If  you  fook  at  the  genesis  of  this
 agitation,  as  I  steted  earlier  you  will  find
 that  it  is  a  political  agitation  and  nothing
 else.  When  Dr.  Chena  Reddy  invited  people
 from  Guntur  district  to  the  Telengana
 tegion  for  its  development,  there  was  no
 voice  of  opposition  raised  then.  If  the
 Andhras  have  gone  to  the  Teleugana  region
 it  is  only  to  bring  prosperity  and  plenty  to
 that  region.  There  is  no  politics  involved  in
 this.  (/a/.r  uptions)  There  was  no  dispute
 when  the  enlarged  Andhra  State  was  formed
 in  2°56  and  subsequently’  also  when  the
 people  from  Andhra  region  migrated  to
 Telengana  to  contribute  towards  its  develop-
 ment,  But  it  is  a  unfair  and  improper  that
 we.  the  people  from  the  Andhra  region,
 should  also  be  involved  in  the  political
 wrangle  there.  [tis  a  well  known  fact  that
 where  the  people  grid  up  their  loing  and
 work  hard,  that  area  develops  and  progresses,

 **The  Original  speech  wes  delivered  in  Telugu.
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 be  it  Telergana.  Andhra  or  any  other  part
 of  the  country.  Ican  cite  the  example  of
 the  coastal  region  of  Andhra  where  people
 have  constructed  two  anicuts  acress  the
 rivers  with  their  own  Jabour,  and  developed
 that  area  during  the  British  time.  This  was
 looked  up  on  with  suspicion  by  the  people
 of  Madras  who  felt  thet  the  revenues  of  the
 composite  State  of  Madras  were  heirg
 expended  on  the  Andhra  region  only.  But
 even  then,  when  we  parted  company  in  953
 on  the  creation  of  Andhra  State.  we  did  not
 resort  to  violence  or  agitation  The  demand
 for  a  separate  State  of  Telengana  is
 obvious!y  inspited  by  political  considerations
 so  that  more  people  can  become  miristers  in
 the  State.  Except  this,  I  do  not  see  any
 validity  or  justification  for  this  agitation.  I
 have  already  stated  earlier  that  there  is  no
 use  in  discussing  this  problem  here  the
 MLAs  of  the  Andhra  Prodesh  should  discuss
 this  in  the  Assembly.  In  the  near  future
 there  will  be  elections  to  the  Panchayati
 samitis  and  हि]  Parishads  in  Andhra
 Pradesh.  These  elections  can  be  utilired  to
 decide  this  issue.  I  request  my  hon.  friends
 here  that  irrespective  of  party  affiliations,
 they  should  place  this  issue  befor  the
 people  and  abide  by  their  verdict.  When
 we  wanted  the  Andhra  State,  under  the
 leadership  of  late  Shri  Prakasam,  Shri
 Tenneti  Viswanatham  and  |  agitated  but  at
 the  same  time  carried  on  discussion  with  the
 leaders,  We  did  not  resort  to  violence.
 There  was  no  damage  to  property  or  lons  of
 life  in  our  agitation,  On  the  issue  of  a
 separate  Andhra  State  all  the  7  assembly
 members  than  resigned  and  were  subse-
 quently  re-elecied  thus  demonstrating  the
 overwhelming  support  of  the  people  to  the
 issue  invoived.  So  what  I  sugrest  once  again
 is  that  the  seven  Assembly  members  in  a
 parliamentary  constituency  there,  shall  act
 likewise  to  create  and  demonstrate  the  public
 opinion  on  the  issue  of  Telengana  in  a
 democratic  way.  This  will  be  a  better  course
 then  having  these  discussions  in  Parliament.

 In  support  of  its  stand  each  side  is
 quoting  facts  and  figures  on  development  of
 the  respective  regions.  These  are  not  figures
 compiled  by  private  individuals  but  by
 Government  agencies  only,  Even  Shri  V.  B.
 Raju  when  he  was  a  Minister  in  the  State
 Government  vouched  for  these  statistics.  I
 would  not  like  to  the  time  of  the  House  by
 extensive  quotations  but  I  shall  limit  myself
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 only  to  two  instances.  In  the  matter  of
 electrification  of  towns  and  villeges  in
 Telengana  region  the  figures  have  gone  up
 from  3.2%  in  1956-57,  to  30.254  in  1967-68,
 Similar  by  in  the  matter  of  education  there
 was  40.6%,  imerease  between  1956-57  and
 ‘1966 67  in  regard  to  the  establishment  of
 schools.  If  this  is  not  development  what  else
 is  ?  From  this  it  is  evident  that  no  injustice
 has  been  done  to  the  Telengana  region  in  the
 matter  of  development.  When  the  State  was
 under  the  Nizam  there  was  no  electricity  or
 schools  in  the  Hyderabad  Stateexcept  in  the
 twin  cities  of  Hyderabad  and  Secunderabad,
 This  has  been  accepted  on  all  hands,

 As  T  have  submitted  earlier  this  is  only
 a  political  game.  They  are  calling  it  a
 people's  agitation  but  it  is  not  so  Last
 April  when  I  was  going  in  my  car  it  was
 stopped  on  the  road  by  some  people,
 Shri  Sanjiva  Reddy's  car  was  also  stopped,
 When  I  asked  them  for  the  reason,
 they  had  no  answer  except  that  this  was
 a  method  of  collecting  some  money,  That
 was  all.  If  I  hud  my  way,  I  would  plead
 with  them  and  convince  them  that,  if  they
 thought  that  by  resorting  to  agitational
 factics,  their  nurpose  would  be  achived  then
 they  were  mistaken  Violent  agitations
 leading  to  loss  of  life  and  property  will  not
 sol-e  the  problem.  Inthe  game  of  power
 politics  innocent  peonle  are  the  worst
 sufferers.  To  achive  your  aims,  I  request
 you  humbly  to  go  to  the  people,  convince
 them  and  achieve  your  object  through
 democratic  means.  I  have  no  objection  if
 a  separate  Telengana  State  is  formed.  But
 my  only  worry  is  that  the  proliferation  of
 small  States  which  will  not  be  economically
 viable  will  only  weaken  our  country.

 My  own  district  is  a  backward  area.
 70%  of  the  people  have  to  purchase  grains
 from  the  market.  Inspite  of  this,  when
 grain  was  procured  by  Government,  we  gave
 them  3  lakhs  tonnes.  This  necessitated  pay-
 ment  of  higher  wages  to  the  agricultural
 labuur  to  compensate  them  for  the  rise  in
 the  price  of  foodgrains  which  worked  out  to
 Rs.  23/-  per  quintel.  My  point  in  citing
 this  is  to  show  that  we  should  be  prepared
 to  accommodate  each  other  for  the  common
 good.  If  this  problem  is  to  be  solved,  there
 should  be  a  spirit  of  give  and  take  The
 best  forum  is  the  Andhra  Pradesh  Legislative
 Assembly,  Let  the  venue  be  shifted  to
 Hyderabad.  My  submission  is  that  there
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 should  be  no  suffering  caused  to  the  common
 men  either  in  Andhra  or  in  Telengana
 because  of  this  agitation.  The  aimosphere
 is  vitiated  by  suspicion  in  the  minds  of  the
 people  about  the  bend  fide+  of  one  another,
 The  Andhras  are  there  cverywhere,  they  are
 not  only  in  Te'encana.  Wherever  there  has
 been  agricul-ural  development  you  would
 find  Andhras  there.  Even  after  17  y  are  you
 still  find  Andhra  farmers  in  Tamil  Nadu  and
 there  are  about  30  Andhras  in  Tamil  Nadu
 Assembly  and  about  30  to  40  Andhras  as
 Chairmen  of  Municivalities  in  Tamil  Nadu.
 There  are  Andiras  in  Katoi,  Jabalpur  in
 Madhya  Pradesh  These  people  have  not
 gone  there  to  dom'nate  over  those  places,
 We  are  all  farmers  and  people  from  the
 middle  class  ;  we  are  not  landlords.  Shri
 G.  5.  Reddy  i:  under  a  misapprehension  if
 he  thinks  that  to  perpetuate  a  feudal  order
 the  Andhres  are  the:e  in  Telengana.  The
 majority  of  MLAs  and  MPs  are  from  the
 middle  class  only.

 If  the  dispute  is  to  be  resolved,  let  public
 opinion  and  a  favourable  climat:  te  created,
 The  forthcoming  panchayat  clections  can  be
 fought  on  this  issue  in  a  democratic  way.  |
 therefore,  request  all  parties  to  bear  in  mind
 the  realities  of  the  situation  and  cnsvre  that
 a  peaceful  solution  to  the  problem  is  found
 soon.

 SHRI  8,  KANDAPPAN  (Mettur)  :  The
 hon,  Memter  «who  just  preceded  me  has
 made  a  case  that  instead  of  discutsing  this
 issue  on  the  floor  of  this  House,  it  would
 have  been  bever  if  it  was  discussed  on  the
 floor  of  the  Incal  Assembly,  |  wish  it  could
 be  done,  bit  usfortunately,  the  constitu-
 tional  position  being  what  it  is,  |  av  afraid,
 you  cannot  discuss  the  question  of  creation
 ofa  State  on  the  floor  of  the  Assembly
 unless  you  concede  my  point  that  more
 powers  should  be  given  in  the  States  and
 the  Constitution  should  be  radically  amended
 accordingly.

 T  would  like  to  take  up  the  point  raised
 by  Mr.  0.  5.  Reddi,  namely,  that  ‘United
 we  stand’.  Thatis  the  caption,  I  find,  of
 one  of  the  booklets  brought  out  by  the
 Government  of  Andhra  Pradesh.  I  have
 nothing  against  the  slogan  provided  it  could
 succeed.  What]  feel  concerned  about  is
 this,  He  made  a  case  which,  I  don't  think,  is
 relevant.  He  found  fault  with  the  creation
 of  linguistic  States.  I  feel  this  sort  of  argu-
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 ment  is  raised  everywhere.  The  creation  of
 linguistic  States,  according  to  me,  has  done
 immense  good,  That  is  my  feeling.  If  we
 cannot  follow  it  up  and  if  you  enconunter
 difficulties  due  to  other  reasons,  there  is  no
 use  blaming  the  creation  of  linguistic  States.
 It  is  not  only  being  said  in  this  House  but
 it  is  expressed  elsewhere  also,  It  is  often
 repeated  as  if  it  is  the  panacea  for  all  our
 ills  and  that  we  should  do  away  with  the
 linguistic  States  and  then  the  country  should
 pro-eed  further  and  get  strengthened.  Sir,
 one  quotation  I  would  like  to  give  from  the
 report  of  the  Nehru  Committee  of  the  All-
 Parties  Conference  in  1928,  This  is  again
 from  the  same  pamphlet  circulated  by  the
 Andhra  Pradesh  Government.

 “Ifa  province  has  to  educate  itself
 an  do  its  daily  work  through  the
 medium  of  its  own  language,  it  must
 necessarily  be  a  linguistic  srea.  If  it
 happens  to  be  a  polyglot  area  difficulties
 will  continually  arise  and  the  media  of
 instruction  and  work  will  be  two  or
 even  more  languages.  Hence  it  becones
 most  desirable  for  provinces  to  be  re-
 grouped  on  a  linguist!c  basis.  Language
 as  a  rule  corresponds  with  a  special
 variety  of  culture,  of  traditions  and
 literature.  In  a  linguistic  area  all  these
 factors  will  help  in  the  general  progress
 of  the  province."

 ]  don’t  think  we  can  quarrel  with  this  basis.
 The  difficulty  arose  due  to  so  many  other
 reasons,  Look  at  the  formula  given  by  the
 States  Reorganization  Commissio;.  In  most
 of  the  cases  after  the  S.R.C.  has  given
 certain  formula,  the  difficulties  arose  precisely
 because  the  follow-up  action  to  be  taken
 afterwards  was  not  properly  taken.  Take
 the  case  of  Telengana.  Even  S.R.C,  has  not
 recommended  a  unitary  State.  In  fact  they
 were  for  the  creation  of  a  separate  Telen-
 gana  State.  Afterwarde  it  was  due  to  the
 Gentlemen's  Agreement  which  was  repeated
 off  and  on  everywhere,  that  these  two  parts
 were  united  and  administration  was  carried
 on  for  the  past  more  than  a  decade.

 Sir,  I  would  like  to  make  my  position
 very  clear.  If  one  were  to  believe  the
 pamphlets  circulated  by  the  Andhra  Govern-
 ment,  my  feeling  is  that  there  is  more  power-
 ful  case  for  Andhra  to  s€parate  from
 Telengana  than  for  Telengana  to  -eparate
 from  Andhra,  (faierrupiion)  Let  एफ  look  at
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 facts,  T  may  tell  Mr.  Rao  that  I  have  no
 axe  to  grind  in  Andhra  Pradesh  either
 presently  or  in  future  and  we  have  no  inten-
 tion  of  starting  a  D.M.K  party  at  this  stage,
 though  we  would  like  to  have  a  southern
 Federation  within  the  Indian  Union.  I  am
 talking  of  things  objectively.  You  have  got
 to  explain  to  us  as  to  how  this  agitation
 started  in  such  a  spontaneous  manner,

 Sir,  everybody  has  agreed  that  at  least  a
 minimum  of  300  people  have  been  killed  and
 more  than  200  firings  took  place.  As  some
 Previous  speakers  pointed  out,  there  was  no
 judicial  enquiry  in  any  of  these  firings.  Not
 only  that,  The  agitation  was  spontaneous
 and  is  being  sustained  till  now  though  there
 Js  some  lull  now  and  there  Is  no  violence.
 But,  there  is  no  guarantee  that  in  future  the
 atmosphere  of  peace  will  prevail  for  all  time
 to  come,  Because,  Sir,  the  other  day,  after
 discussion  had  taken  place  in  the  Raiya
 Sabha,  I  found  immediate  reaction  in  Andhra
 Pradesh,  from  students  and  many  other
 organisations  of  the  Telengana  area,  issuing
 statements  that  they  are  not  even  going  to
 accept  formula  suggested  by  Dr,  Raju.

 Such  being  the  emotion,  I  fail  to  under-
 stand,  how  you  could  ignore  the  problem
 altogether,  If  you  could  ignore  it,  or  as
 Mr.  G.S  Reddy  put  it,  if  they  could  prevail
 upon  the  people  in  Telengana,  it  is  well  and
 good.  T  have  no  objection.

 After  all,  Andhra  is  a  very  great  State  :
 it  has  got  a  history  behind  it.  Even  Aitareva
 Brahmana  refers  to  the  name  ‘Andhra’.  Even
 in  our  ancient  Tamil  literature  there  is
 reference  to  ‘Andhiran’  and  many  of  the
 historians  of  Tamil  literature  are  inclined  to
 believe  that  it  refers  to  Andhras.

 But,  let  us  be  objective.  Even  the
 atmosphere  prevailing  in  the  House  during this  discussion  goes  to  prove  that  there  i  8
 psychological  anti-feeling  sgainst  each  other.
 When  Mr.  A.  T.  Sharma  suggested  that  the
 name  should  be  changed  as  Andhra-Telengana
 immediately  it  was  objected  to.

 SHRI  THIRUMALA  RAO  (Kakinada)  :
 Andhra  Pradesh  isa  well  establi  hed  name
 agreed  by  all  parties.  Why  do  you  rake  up
 old  things  for  your  argument  ?  (/nterruption)

 SHRI  5.  KANDAPPAN  :  Sir,  I  am  not
 arguing  either  for  the  name  as  Andhra
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 Pradesh  or  for  the  other  one  suggested  by
 Mr,  A.  T.  Sharma.  Why  TI  point  this  out  is
 because  I  don't  find  the  atmosphere  of  give
 and  take  on  the  floor  of  the  House.  That
 is  my  point.  If  the  addition  of  the  word
 ‘Telengana’  to  Andhra  Pradesh  and  calling
 the  State  as  Andhra-Telengana  could  satisfy
 their  sentiments,  why  should  it  be  objected
 to  ?  But  we  find  that  on  the  floor  of  the
 House  that  atmosphere  of  give  and  take  is
 lacking.  It  is  very  clear  from  this  that  the
 prevailing  atmosphere  there  is  not  so  condu-
 civeas  some  Members  try  to  make  out,
 This  is  mv  objective  observation.

 L  entirely  blame  the  Centrol  Government
 for  this  state  of  affairs.  This  is,  I  think,  the
 fourth  time  that  a  di  ion  on  Teleng
 is  taking  place  in  this  Houec...

 SHRI  RABI  RAY  :  Fifth  time.

 SHRI  S.  KANDAPPAN  :  Yes.  I  myself
 have  spoken  for  the  third  time  or  second
 time,  most  probably,  apart  from  other
 spokesmen  from  my  party.

 Now,  what  |  want  to  emphasise  is  this.
 Uniess  there  is  some  live  agitation  and
 violence,  Government  do  not  seem  to  move
 atall.  I  would  like  to  quote  a  famous
 author--I  think  it  is  the  Russian  author,  Mr,
 Turgenev,--who  said  :

 “Weak—willed  people  never  put  an
 end  to  anything,  but  wait  for  the  end  to
 come.”

 That  is  exactly  what  the  Government  of
 India  is  doing  in  respect  of  this  matter.  They
 allow  things  to  drift  without  taking  a  firm
 decision  when  the  time  is  ripe.

 So,  Linsist  upon  the  suggestion  which
 was  already  agreed  upon  by  the  Government
 in  the  Consultative  Committee  that  there
 a  Round-Table  Conference.

 What  is  the  difficulty  in  discussirg  this
 erchlem  ?  This  is  rather  the  time,  before  we
 allow  any  further  provocation,  to  settle  this
 problem.  Even  to-day  I  find  that  the  hon.
 Home  Minister's  behaviour  in  not  remaining
 Pesent  here  may  provoke  these  people.

 MR.  CHAIRMAN  :  He  was  not  keeping
 well.  But,  still,  the  Minister  of  State  is
 present.
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 SHRI  5.  KANDAPPAN  :  I  see  the
 agitation  in  a  different  context.  The  people
 to-day  react  even  to  this  kind  of  small  things.
 After  all,  he  was  present  when  the  discussion
 was  initiated  and  then  he  left  suddenly.  Of
 course  we  know  his  difficulty;  he  wus  not
 doing  well.  But  this  sort  of  lukewarm
 attitude  of  the  Government  in  not  coming  to
 any  decision  whatsoever  may  also  provoke
 these  people  and  it  may  make  it  difficult  to
 find  any  solution  in  future.

 The  Government  of  India,  without  further
 loss  of  time,  should  at  least  convene  a  round
 table  conference,  or  as  Shri  Reddy  suggested,
 8  Parliamentary  Committee  or  something
 elss  to  discuss  this  matter  and  find  a  solution
 when  there  is  an  atmosphere  of  peace
 Prevailing  in  Telengana.  Let  us  not  wait  for
 a  situation  that  there  should  be  again  an
 agitation  when  a  lot  of  lives  and  properties
 should  be  lust  and  then  we  should  try  to
 settle  this  issue,

 With  these  words,  I  again  appeal  to  the
 Government  that  we  should  not  spoil  the
 whole  atmospheie.

 Thank  you.

 MR.  CHAIRMAN  :  Shrimati  Sangam
 Laxmi  Bai.

 SHRI  5.  R.  DAMANI  (Sholupur):  Sir,
 there  is  my  half-an-hour  discussion.

 समापत्ति  महोदय  :  प्रगर  श्राप  झाज  नहीं
 चाहते  हैं  तो  कल  भी  नहीं  हों  सकता  है।  फिर

 गले  सेशन  में  ही  हो  सकता  है  1

 SHRI  5.  R.  DAMANI:  I  want  it  to-
 day.  The  timing  for  this  discussion  is  fixed
 at  17-30  hours,

 MR.  CHAIRMAN  :  After  finishing  this
 discussion,  we  shall  take  up  your  half-an-
 hour  discussion.

 SHRI  S.  R.  DAMANI:  At  what  time
 will  this  be  taken  up  7

 MR,  CHAIRMAN  :  By  7  P.M.  the
 debate  wil]  be  over  and  then  we  shall  take
 up  your  half-an-hour  discussion.  Or  if  you
 agree,  it  can  also  be  postponed.
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 THE  MINISTER  OF  FOREIGN  TRADE
 (SHRI  B,  R.  BHAGAT)  ;  The  hon.  Member
 agrees  to  the  postponement  of  his  half-an-
 hour  discussion,

 MR.  CHAIRMAN  :  All  right.  The
 House  agrees  for  postponement  of  his  half-
 an-hour  discussion  to  the  next  session.  May
 I  take  it  like  that  ?

 SEVERAL  HON.  MEMBERS:  Yea,  Sir.

 श्रीमती  लक्ष्मीबाई  (मिडक)  :  चेयरमैन

 महोदय,  तेलंगाना  की  समस्या  केवल  तेलंगाना
 की  ही  नहीं  बल्कि  पूरे  देश  की  समस्या  बन  गई
 है  ।  हमने  इस  बहस  के  लिए  कई  प्रस्ताव  दिये
 तब  जा  कर  तीन  घंटे  का  समय  मिला  णो  कि
 समस्या  की  गम्भीरता  को  देखते  हुए  काफी  नहीं
 है  1  इस  पर  भी  जिन  लोगों  ने  इस  बहुस  के
 लिए  कोशिश  की  उनको  समय  नही  दिया  जाता

 है।  बौर  जो  हमारे  खिलाफ  झाँघ्ा  के  एम०-
 पीज०  हैं  उनको  बोलने  का  भ्रधिक  समय  दिया
 जाता  है।  भ्रव  तक  तेलंगाना  का  केवल  एक
 एम्र०  पी०  ही  बोल  पाया  है।  ऐसा  नहीं  होना
 चाहिए  1  जिनकी  भ्रपील  से  यहां  मोशन  झाया
 उनको  समय  मिलना  चाहिए  |

 तैलंगाना  का  एजीटेशन  क्‍या  है  इसको  अंध्र
 प्रदेश  के  एम०पीज०  नहीं  जानते  हैं।  राज्यसभा
 में  भी  जो  जंघा  के एम०पीज०  हैं  उन्होंने  भी
 वहां  यह  कहा  कि  तेलंगाना  अलग  नहीं  होना
 चाहिए  क्‍योंकि  भाषा,  रहन-सहन  सब  एक  है।
 यह  तमादा,  नाटक,  ड़ामा  शझ्ांधर  के  एम०पीज०
 कर  रहे  हैं।  वह  यह  नहीं  सोचते  कि  भाखिर

 यह  झगड़ा  क्‍यों  उठता  है,  लोग  भ्रलग  तेलंगाना

 क्यों  चाहते  हैं  ।  इस  तेलंगाना  एजीटेबान  में  केवल
 विद्यार्थी  ही  शामिल  हों  ऐसी  बात  नहीं  हैं।
 बल्कि  इसमें  बहनें,  किसान,  डाक्टर्स,  ऐडवोकेट्स
 टीचर्स  बौर  रिटायर्ड  प्राई०ए०एस०  भ्रफसर  भी

 शामिल  हैं।  इन  सब  का  इस  एजीटेजन  में  हिस्सा

 है,  सब  के  रिप्रजेन्टेशन  अलग-झलग  इस  बारे  में
 11: 6  हैं।  यह  समस्या  उसी  प्रकार  है  जैसे  कोई
 बीमार  हो  भ्रस्पताल  में  उसको  दवा  न  दी  जाय
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 [श्रीमती  लक्ष्मीबाई]
 अन्य  सुविधायें  न  दी  जायें  शौर  कहा  जाय  कि

 तुम  चिल्लाश्ो  नहीं,  चुप  रहो  7  आखिर  पलंग
 पर  लेटा  हुआ  वह  बीमार  कब  तक  चुप  रहेगा  ?
 झ्राखिर  कब  तक  हाथ  पैर  नहीं  मारेगा  ?  यह
 श्रफसोस  की  बात  हैं  कि  उन  बेचारों  का  कोई

 दुःख  दर्द  पूछने  बाला  नहीं  है,  कोई  उनके  जख्मों
 पर  मरहम  लगाने  वाला  नहीं  है।  झाज  हालत
 वहाँ  पर  यह  बनी  हुई  है  कि  पिछले  I6  महीने
 से  तेलंगाना  की  विभिन्‍न  बस्तियों  में  पुलिस
 भारी  तादाद  में  तैनात  है  |  मैं  जो  भी  चाहें  उन्हें
 ले  जाकर  दिखा  सकती  हूं  कि  एक  छोटी  सी
 बस्ती  में  50,  50  पुलिस  मैन  लगे  हुए  हैं  कुल
 मिला  कर  मैं  समभती  हूं  कि  6000  से  10,000
 सैट्रल  रिजव  पुलिस  के  जवान  पिछले  16  महीने
 से  तेलंगाना  की  बस्तियों  में  तैनात  हैं  और  उन
 पर  एक  दिन  का  खर्चा  में  समझती  हूं  कि  कोई
 50,000  से  लेकर  80,000  तक  होंगा  ।  अभी
 मेरे  जो  एक  भाई  व  बहन  बोले  हैं  प्रौर  उन्होंने
 कहा  है  कि  तेलंगाना  को  अलगाव  की  बात  नहीं
 करनी  चाहिए  और  उसे  बाँध  में  ही  बना  रहना
 चाहिये  तो  क्या  ये  लोग  वहां  पर  बगैर  पुलिस  की
 जीप  के  लोगों  को  भ्रपनी  यह  सलाह  देने  को  तैयार
 हैं  ?  मेरे  यह  मित्र  जसा  मैंने  कहा  वगैर  पुलिस
 की  जीप  के  वहां  गांवों  में  नहीं  जा  सकते  हैं  1
 तेलंगाना  की  पब्लिक  को  यह  फेस  नहीं  कर
 सकते  हैं।  उनका  एक  पैर  तेलंगाने  में  है  तो  एक
 पैर  भ्रांप्र  में  ह ैऔर  मैं  चेतावनी  देना  चाहती  हूँ
 कि  वहू  पबलिक  को  ज्यादा  दिन  भ्रम  में  नहीं
 रख  सकते  हैं।  मैं  उन  लोगों  से  कहूँगी  कि  बहू
 मेरे  साथ  चल  कर  देखें  कि  जहां  से  जनता  ने
 उनको  चुन  कर  पालियामेंट  में  भेजा  है  उनकी
 आवाज  को  वह  सुनें  शौर  उसकी  यहां  पर  सही
 तरीके  से  नुमायन्दगी  करें  |

 मुझे  बड़े  खेद  के  साथ  कहना  पड़ता  है  कि
 झांधघ्र  के  चीफ  मिनिस्टर  तेलंगाने  के  पापुलर
 सेंटीमैंट  की  कद्र  नहीं  कर  रहे  हैं  और  वह  सेंटर

 को  वहां  की  जो  गम्भीर  स्थिति  है  उसकी  सही
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 जानकारी  नहीं  दे  रहे  हैं  बल्कि  उसे  एक  तरीके
 से  सप्रेस  ही  कर  रहे  हैं।  तेलंगाने  के  लोगों  के

 सुख,  सुविधा  की  कोई  फिक्र  नहीं  की  जाती  है।
 सेंटर  से  पैसा  ले  लिया  जाता  है  लेकिन  वह
 तेलंगाने  के  ऊपर  खर्च  नहीं  किया  जाता  है  t
 दरअसल  चीफ़  मिनिस्टर  वहां  की  दर्दनाक  हालत
 को  देखने  के  लिए  होम  मिनिस्टर  और  प्राइम
 मिनिस्टर  को  नहीं  जाने  देना  चाहते  हैं।  जो
 लोग  यहां  बोलते  हैं  कि  तेलंगाना  नहीं  देना  है,
 अ्रांघ  के  टुकड़े  नहीं  करना  है  और  उसी  तरह  के
 भाव  अ्रभी  मेरी  एक  बहन  ने  सुन्दर  हिन्दी
 बोलते  हुए  प्रकट  किये  हैं  तो  मैं  उनको  दावत
 देती  हूंकि  वह  मेरे  साथ  चलकर  जनता  के
 सामने  अपने  यह  विचार  रखें  तो  पता  चलेगा
 कि  आज  उनके  विचारों  और  जनता  के  विचारों
 में  कितनी  भिन्‍नता  है  ।

 झभी  थोड़े  ही  दिन  की  बात  है  कि  रेड्डी
 भाई  बॉयज  होस्टल  जो  कि  पुराने  हैदराबाद  में

 एक  नामी  होस्टल  है  वहां  पुलिस  घुस  गई  और
 लड़कों  पर  मार  लगाई,  दरवाजे  और  खिड़कियां

 तोड़  डालीं,  बच्चों  को  पुलिस  वालों  ने  वहां  इस

 तरह  से  घुस  कर  बेरहमी  से  मारा,  कि  5  बच्चों

 के  शरीर  नीले  पड़  गये  ब्रौर  कई  के  सिर  फ़ट
 गये  और  खून  बहने  लगा  ।  पुलिस  के  इस
 अत्याचार  को  देख  कर  वहां  के  जो  ओल्ड

 स्‍्टुडेंट्स  4  जिनमें  से  कि  प्राई०ए०एस०  और
 चीफ  इंजीनियर  हैं  उन्होंने  हमारे  पास  एक
 सर्वेसम्मत  प्रस्ताव  भेजा  है  कि  पुलिस  के  इस
 अत्याचार  की  जांच  के  वास्ते  जुडिद्षिएल  इन-
 क्वायरी  होनी  चाहिए  ग्नलबत्ता  श्गर  बच्चों  की
 गलत  पाई  जाय  तो  उन्हें  सजा  भी  अगर  दे  दी
 जाय  तो  मैं  उफ  नहीं  करूंगी  |  मैं  चाहती  हैं  कि
 सरकार  इस  बारे  में  अवदय  ध्यान  दे  भौर  उसकी

 जुडिशिएल  इनक्वायरी  को  डिमांड  को  मान
 लेना  चाहिये  |

 मैं  श्री  धिरूमलराव  की  बहुत  इज्जत  करती

 हूं।  वे  बहुत  तजुर्वेकार  व्यक्ति  हैं  लेकिन  मैं  दो,
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 तीन  सवाल  उनसे  प्रवश्य  करना  चाहूँगी  |  वह
 कहते  हैं  कि  तेलंगाना  को  आंध्र  से  अलग  नहीं
 होना  चाहिए  लेकिन  क्‍या  यह  वाक्या  नहीं  है  कि
 यह  श्ांध  के  लोग  मद्रास  में  जब  थ  ती  यह
 तैलंगाने  के  लोगों  के  मुकाबले  कहीं  अधिक

 एजुकंटेड  गौर  खुदाहाल  थे  ?  यह  सब  जानते  हैं
 कि  एजुकैटेड  लोगों  का  बड़ा  परसेंटेज  मद्रास
 में  है।  वह  लोग  बहुत  पढ़े  लिखे  हैं,  उनके  पास
 काफी  पैसे  हैं।  उनकी  पोलिटिकन  लाइफ  तब
 से  शुरू  हुई  जब  से  ्राजादी  की  लड़ाई  शुरू
 हुई।  उन्होंने  माई  एलेक्शन  लड़े  और  बहुत  से
 उनमें  से  मिनिस्टर  बनें।  उनको  सब  कुछ
 मालूम  है।  लेकिन  तेलंगाना  की  पोलिटिकल
 लाइफ  सन्‌  1946  से  शुरू  हुई  जब  वहां  पर
 कांग्रेस  पार्टी  बनी  ।  उसके  पहले  निजामशाही
 को  वजह  से  कोई  पोलिटिकल  लाइफ  वहां  के
 लोगों  की  नहीं  थी।  1947  में  वहां  तेलंगाना
 समिति  बनी  और  !952  के  एलेक्शन  के  बाद

 बह  लोग  राजनीति  में  झाये  |  श्री  जी०  एस०
 रेड्डी  हमारे  ग्रप  में  थे और  बहुत  जुनियर  भर  I

 वह  जिला  परिषद्‌  के  चेयरमन  हो  गये  थे  ।  वह
 कहते  थे  कि  हमको  प्लेनिंग  के  मामले  में  कुछ
 नहीं  मालूम  '  आँध्र  से  वह  टीचर्स  को  हमारे
 यहां  एजुकेशन  फैलान  के  लिए  ले  आये  n

 मैं  आपको  बतलाना  चाहती  हूँ  कि  हमारे
 हैदराबाद  में  एजुकेशन  बहुत  कम  थी।  सिर्फ
 एक  बी०  टी०  ट्रेनिंग  कालेज  था  जिसकी

 स्ट्रैग्य  200  थी।  भब्रांघ  बनने  के  बाद  उन्होंने
 एक  झौर  कालेज  बढ़ा  दिया  वारंगल  में  ।  लेकिन
 झपने  यहां  उन  लोगों  ने  9  कालेज  खोल  लिये

 धौर  वहां  के  हर  एक  कालेज  की  स्ट्रैम्य
 500-500  थी।  मेँ  शिक्षा  के  विषय  में  कुछ
 जानकारी  रखती  हूँ  इसलिए  मैं  इस  चीज  को

 जानती  हूँ  7  इसका  नतीजा  यह  होता  है  कि  वहां
 से  तो  हजारों  प्ादमी  ट्रेंड  हो  कर  हर  साल
 निकलते  है  ध्रौर  तेलंगाना  में  डंप  कर  दिये
 जाते  हैं।

 एक  बात  साथ  में  भौर  भी  है  t  हमारे  यहां
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 पर  राजभाषा  उर्दू  थी।  उसकी  वजह  से  प्रौरतें
 तो  पढ़ती  ही  नहीं  थीं  क्योंकि  दू  पढ़ना  लड़के
 लड़कियां  बुरा  समकते  4  |  पहले  यह  होता  था
 कि  हर  एक  जिले  में  हम  लोग  वूनियर  ट्रेनिंग
 स्कूल  रखते  थ,  लेकिन  ाप  बन,  के  बाद  उस
 को  खत्म  कर  दिया  गया  और  मेट्रिकुलेशन  ट्रेनिंग

 शुरू  हुई  ।  नतीजा  यह  हुआ  कि  जो  नांनर्दू
 चाले  थे  उनको  ही  या  तो,  ऑआाघ  दालों  को  उसका
 फायदा  पहुंचने  लगा  |  जिसकी  वजह  से  तेलंगाना
 वाले  बहुत  नाराज  हैं  ।  मैं  आ्राप  को  बतलाऊ  कि

 चूँ  कि  उर्द  राजभाषा  थी  इसलिये  मेरे  पिताजी
 तो  फ़ारसी  जानते  थे  लेकिन  मेरे  मामा  उर्दू
 कविता  लिखते  थे  -  उस  समय  उर्दू  ही  पढ़ाई
 जाती  थी  |  ्ांघ  अंग्रेजी  मे ंसारा  काम  होता
 था  क्योंकि  वहां  की  राजभाषा  प्रंग्रेजी  थी  ।

 चूँकि  वहां  पर  उन  लोगों  की  मैजारिटी  थी  इस
 लिए  सत्र  जगह  श्मा  कर  उन्होंते  उर्दू  वालों  को

 ददा  दिया  ।  हमारे  यहां  जो  जज  थे,  मुंशी  थे,
 एडबोकेट  थे  सब  बेकार  हो  गये  और  हजारों
 लोंग  तबाह  हो  गये  इंग्लिया  न  जानने  की

 बजह  से  तेलंगाना  वाले  सेकेन्ड  क्लास  सिटीजेन
 बन  गये  ।  तेलंगाना  के  लोग  गरीब  हैं  लेकिन
 वे  खराब  लोग  नहीं  हैं।  दूसरा  को  दुख  नहीं

 पहुँचाते,  जरा  उन  नवाबी  चाल  जरूर  है।  फिर
 भी  गरीबी  में  दिन  बिता  लेते  हैं  ।

 मैं  आपसे  एक  सवाल  करना  चाहती  हूं  कि
 जब  एक  स्टेट  बन  गई  तब  वहां  पर  कानून  भी

 एकसा  होना  चाहिये।  लेकिन  वहां  पर  लेंड
 रिफार्म  शझाज  तक  नहों  हो  रहे  हैं।  हमारे  यहां
 तो  954  4%  ही  लेड  रिफॉर्म  हो  गये  थे,  मगर
 आंध्र  के  लोग  इस  तरह  से  सोचते  हो  नहों  हैं
 agi  आज  तक  लेंड  रिफ़ार्म  भ्रमल  में  नहीं  झाये

 हैं।
 प्राप  जमीन  की  हालत  को  देखें।  झांघ

 'रिजन  में  एक  एकड़  जमीन  की  कीमत  दस  हजार
 से  पच्चीस  हजार  है।  तेलंगाना  में  वह  पचास

 रुपये  से  लेकर  दो  सौ  रुपये  है।  भ्ब  भ्रांप्न  वाले
 क्या  करते  हैं”  झपने  यहां  वे  घाष था क
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 एकड़  बेच  कर  हमारे  यहां  ा  कर  पचास  एकड़
 उसी  पैसे  मे  खरीद  लेते  हैं।  इस  तरह  से  हजारों
 लोग  इधर  श्मा  कर  जमीन  लेकर  बस  गये  हैं  |
 डाक्टर  उनके,  एडवोकेट  उनके,  टीचर  उनके  ।

 ऐसी  हालत  तेलंगाना  में  असस्तोष  क्‍यों  नहीं
 फैलेगा  ?

 ाप  लेंड  रेबेन्यू  की  बात  को  लें।  राजा

 महाराजा  झौर  देशमुख,  तीनों  मिल  कर  हमसे
 लेंड  रेवेन्यू  ज्यादा  लिया  करते  थे  -  वही  स्थिति
 झब  भी  चल  रही  है  हमारे  यहां  पर  चौबीस  रुपये

 एक  एकड़  पर  लेंड  रेवेन्यू  लिया  जाता  है  तो
 झांघ  में  वह  बारह  रुपये  ही  लिया  जाता  है।
 इससे  भी  जो  असन्तोष  फैलता  है झौर  लोग
 बगावत  पर  उतारू  हो  जाते  हैं।  उनसे  बारह
 रूपये  भौर  हमसे  चौबीस  रुपये  |  हमने  कहा  कि

 हमारे  भी  बारह  करो  झर  अगर  नहीं  करते  हो
 तो  उनके  भी  चोबीस  करो  |  हमारी  इस  मांग
 को  माना  नहीं  गया।  अब  क्‍या  किया  गया

 यह  कह  दिया  गया  कि  पचास  परसेंट  इसमें
 इनक़ीज  कर  दी  जाये  |  इसका  नतीजा  यह  हुमा
 कि  हमारे  तो  36  रुपये  हो  गये  और  उनके

 अठारह  ही  हुए  |  श्राप  हमारी  जमीन  को  देखें  ।

 वहू  पथरीली  जमीन  है  भौर  हमारें  यहां  जमीन

 की  कीमत  भी  कम  है  7  एक  एकड़  में  दो  तीन

 थैले  ही  धान  के  निकलते  हैं  -  हमारे  सौ  एम०

 एल०  go  हैं--भौर  उनके  दो  सौ  हैं।  हमारे
 पक्ष में  कोई  फैसला  ही  नहीं  होता  है।  क्यों

 'एजीटेदान  ऐसी  श्रवस्था  में  नही  चलेगा  |

 सारे  देदा  में  हमारे  यहां  तेलंगाना  में  लोगों

 को  तनख्वाहें  ज्यादा  मिलती  थी  1  निजाम  के

 जमाने  से  ही  ज्यादा  मिला  करती  थीं।  शायद

 हिन्दुस्तान  भर  में  वहां  तनख्वाहें  ज्यादा  थीं।

 उत्तर  प्रदेदा  वाले  तथा  दूसरे  प्रान्तों  बाले

 हैदराबाद  आकर  नौकरियां  किया  करते  थे।

 बहां  से  तो  कम  तादाद  में  आते  थे  लेकिन

 महाराष्ट्र,  तथा  कन्नड  भाषी  वहां  ज्यादा  हैं।
 सान  गजेटिड  भ्रफ़सर  को  हमारे  यहां  30  रुपये
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 जब  वहू  नौकरी  में  आता  था  मिला  करते  थे  ।

 धुरू-शुरू  में  इतने  मिल  जाते  थे  लेकिन  झांध्र  में
 90  रुपये  मिलते  थे  ।  वहां  से  लोग  इधर  चले
 दाये  i  उनके  90  से  30  रु०  बना  लिया।
 गजेटिड  भ्रफसरों  की  संलरी  भी  यहां  बहुत  ज्यादा
 थी  ।  जब  लोग  घर  श्राकर  तेलेंगाना  वालों  का

 हक  मारते  हैं  तो  क्‍यों  यहां  के लोग  नाराज  नहीं
 होंगे  ।  हमारे  यहां  उर्दू  भाषा  थी  यह  भी  एक
 कारण  है  कि  हमारे  साथ  ज्यादती  हो  रही  है  1

 जो  भी  आता  हैं  लंक्चर  देकर  चला  जाता
 है  ।  जो  भी  महानुभाव  झ्राता  है,  हमें  ही  लैक्चर
 देता  है।  लेकिन  वहां  जो  स्थिति  है,  उसका
 अध्ययन  नहीं  करता  है  |  जो  बुनियादी  कमजोरी
 है,  उसको  दूर  करने  की  कोई  कोशिदा  नहीं  होती
 है  ।  सोलह  महीने  से  तेलेंगाना  में  पुलिस  राज
 चल  रहा  है।  बच्चे  स्कूल  नहीं  जा  रहे  हैं।
 पुलिस  वाले  बच्चों  को  रोकते  हैं  श्रौर  जब  बच्चे
 बाज  नहीं  झ्राते  है  तो  उन  पर  गोलियां  और
 लाठियां  बरसाई  जाती  हैं  |  वहां  पर  बच्चे  और
 टीचस  दोनों  स्ट्राइक  पर  हैं  -  जब  पुलिस  बच्चों
 को  रोकती  है,  तो  बे  पत्थर  फेंकते  हैं  शौर  इस

 तरह  भगड़ा  होता  है  |  प्राखिर  यह  स्थिति  कब
 तक  जारी  रहेगी  ?  sto  चन्‍्ता  रेड्डी  के  घर  पर
 तीन  बम  फेंके  गये  ।  (व्यकधान)  गवर्नमेंट  को
 एक  कमेटी  वहां  भेज  कर  इन  सब  घटनाओं  की
 जांच  करनी  चाहिये  ।

 एक  माननीय  सदस्य  ने  झभी  कहा  है  कि
 आन्ध्र  प्रदेश  के  लोगों  ने  तेलंगाना  में  दो  सौ

 फरोड़  रुपये  लगा  कर  इंडस्ट्रीज  खड़ी  की  हैं  1
 सवाल  यह  है  कि  उन  इंडस्ट्रीज  से  फायदा  किस

 को  हुआ  है।  उन  कारखानों  में  हमारे  लोगों  को
 नौकरी  नहीं  मिलती  है।  जैसा  कि  दिल्ली  में

 किया  जा  रहा  है,  हमारे  यहां  भी  गरीब  किसानों
 की  जमीन  दो  रुपये  के  हिसाब  से  खरीद  कर
 पंच्चीस  रुपये  पर  बेची  जाती  है  भौर  वह॒  नफा

 बाहर  के  लोग  कमाते  हैं।  हमारे  यहां  के  लोगों

 को  कोई  फायदा  नहीं  ह््भा  है  1
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 मिनिस्टर  साहब  हमारे  यहाँ  के  हालते  का
 प्रा  लगाने  के  लिये  एक  कमेटी  वहां  भेजें।
 श्रगर  मेरी  कोई  भी  बात  गलत  साबित  हो,  तो
 गैं  पनिश्यमेंट  लेने  के  लिये  तैयार  है।  गवर्नमेंट
 को  श्चग  तेलंगाना  राज्य  बनाने  के  लिये  तुरन्त
 कार्यवाही  करनी  चाहिए  ।

 ग्रापने  मुझे  समय्र  दिया  है,  इसके  लिए  मैं
 श्रापको  घन्यवाद  देती  हूँ  ।

 SHRI  VASUDEVAN  NAIR  (Peermade)  :
 Mr  Chairman,  we  had  heen  d-scussing  this
 most  complicated  problem  so  many  times
 over,  To  can  very  well  understand  the
 anguish,  frustration,  disappointment  and
 anger  of  the  Members  who  come  from
 Telengana  region  in  Andhra  Pradesh  because
 in  the  last  few  months  or  perhaps  a  vear
 the  prople  of  that  region  had  gone  through
 ereat  eacrifices  for  an  aim  which  they
 consider  to  be  a  very  noble  one  and  the
 Government  of  Andhra  Pradesh  had  thought
 it  fit  to  answer  that  movement  with  lathis
 and  bullets  and  tried  to  crush  that  movem-nt
 with  brute  force.  We  heve  on  previous
 occasions  also  roundly  condemned  the  use  of
 brute  force  to  suppress  thie  popular  move-
 ment.  Even  today  our  position  is  that  the
 movement  for  ~-ecparale  Telangana  cannot
 be  dealt  with  Iii:  that  :  the  answer  to  that
 movement  cannot  be  brute  force  ;  something
 else  is  the  answer.  All  this  arises.  as  T  said,
 from  the  frustration  of  the  people.  When
 the  grcat  State  of  Andhra  Pradesh  came
 into  being  in  956  at  the  time  of  the  States’
 reorganisation,  the  people  of  that  region  had
 great  expectations.

 When  martyrs  like  Potti  Sriramulu  laid
 down  their  lives  for  the  formation  of  a
 linguistic  ‘States,  all  of  them  hed  very  great
 exnectations  of  a  prosperaus  Andhra  Pradesh
 Whei  that  Stale  was  constituted,  naturally
 there  wee  compuratively  backward  regions
 tke  Telenzana  and  Rayal  and  it  was
 tight  and  proper  that  for  Telengana,  special
 sleps  ‘vers  taken  to  see  that  their  develop-
 ment  is  taken  care  of,  that  revenue  from
 those  aes  will  be  mobilised  and  reinvested
 for  the  develonment  of  tnat  region,  special
 care  fur  employment  of  people  from  that
 region—all  that  was  provided  for.  That
 itself  shows  there  was  a  lot  of  apprehension
 in  the  minds  of  people  in  that  region.
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 But  after  so  many  years  of  Congress
 rule  in  that  State,  all  these  expectations  have
 Proved  to  be  false.  I  want  to  ask  my
 Telengana  friends.  Is  it  the  experience  of
 Telengana  people  only  7  If  they  think  this
 is  only  their  experience,  they  are  thoroughly
 mistsken.  Asa  matter  of  fact,  we  have
 discussed  this  question  of  development  of
 under-developed  regions  in  this  country  over
 and  over  again  in  the  context  of  the  Five
 Year  Plans,  industrialisation  of  this  country,
 cte.  After  discussing  this  vital  question,  we
 have  always  come  to  this  conclusion  that
 pretty  litle  could  be  done  all  over  the  country
 for  uplifting  the  poorer  people  and  develop-
 ing  the  more  under-developed  areas  You
 your  self,  Sir,  have  the  expsrience  of  your
 State.  It  is  a  vast  State  with  a  lot  of
 Tesources,  but  I  think  it  is  perhaps  at  the
 lowest  level  of  development  considering
 per  capita  income  and  other  things.  I  have
 experience  of  my  own  State  also.  For
 historical  reasons,  there  were  concentrations
 of  development  in  some  areas,  some  cities  In
 some  States  and  only  by  a  deliberate  and
 conscious  policy  of  developing  the  backward
 areas  adopted  by  the  Central  Government
 can  the  backward  areas  be  developed.  My
 charge  is  first  against  the  Central  Govern-
 ment.  The  first  accused  will  be  the  Central
 Government  and  the  second  accused  will  be
 the  Andhra  Government.  It  was  the  bounden
 duty  of  those  in  authority  at  the  Centre  to
 see  that  such  areas  are  given  a  helping  hand
 so  that  they  mav  develop  industrially  and
 their  backwardness  may  he  removed.  This  is
 a  national  problem,  not  a  local  problem  and
 it  has  to  be  tackled  from  that  angle.

 From  this  frustration  has  come  up  a
 movement,  The  basis,  the  ground,  the
 subjective  factor  is  that.  No  body  can  deny
 that  the  movement  has  sprung  up  from  that
 subjective  factor,  but  that  does  not  mean
 that  the  movement  and  its  aim  are  correct.
 That  is  the  position  of  my  party.  We  appre-
 ciate  this  feeling  and  the  fact  that  the
 Government  at  ihe  centre  as  well  as  io
 Hyderabad  all  these  years  did  not  do  their
 duty  to  develop  this  area  ;  they  miserably
 failed  in  that  duty,

 Rather,  they  even  violated  some  of  the
 undertakings  which  they  gave  to  the  people  of
 Tolengana.  All  this  is  a  fact.
 48.00  bre.

 But,  to  us  a  separate  Telengana  is  not
 the  answer  to  any  of  the  problems  that
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 haunt  the  people  of  Telengana.  We  appeal  88  8  result  of  such  division.  So,  we  will  once
 to  the  people  of  Telengana.  the  leaders  of
 Telengana,  for  God's  sake  forget  the  slogan
 of  separate  Telengann.  We  wil  all  put  our
 heads  together,  we  will  all  join  together  in
 our  efforts  to  try  to  r-move  all  the  dispari-
 ties,  because  this  is  a  common  =  problem.
 After  all,  we  have  to  find  a  solution  toeether
 The  great  people  of  Andhra  Pradesh,  whether
 of  the  coastal  region,  or  Ravalaseema  or
 Telengana,  they  have  to  remember  their
 glorious  past.  They  have  fought  against  the
 Nizam.  they  have  fought  against  the  British
 they  have  fought  against  the  feudal  'andlords
 Now  they  have  to  fight  shonlder  to  shoulder
 against  their  common  oppressor,  In  their
 internal  quarrel  against  one  another,  lei  them
 not  forget  their  common  oppressor,

 It  is  true  that  it  is  very  difficult  for  them
 to  forget  their  bitter  experiences.  It  is  not
 very  easy.  For  example,  my  elder  sister  re-
 ferred  w:th  feeling  to  young  boys  and  eirls
 being  butchered  and  young  innocent  people
 being  killed  in  the  agitation.  In  the  face  of
 that  ft  is  very  difficult  ‘o  listen  to  the  ser-
 mons,  They  may  dismiss  our  advice  as  ser-
 mons.  Rut  these  arc  not  sermons.  Jf  we  are
 dividing  the  existing  linguistic  States  into
 similar  ones,  if  we  are  cutting  them  into
 pieces  like  that,  that  wil!  not  solve  the  pro-
 blem.

 If  we  can  be  convinced  that  these  problems
 can  be  solved  by  such  division,  then  il  can  be
 considered.  But,  according  to  us,  creating
 more  and  more  States  in  India  will  not  solve
 the  problem,  especially  when  the  States  were
 constituted  on  the  basis  of  a  sound  and
 scientific  principle  of  linguistic  States.  Even
 foday  we  belicve  that  the  formation  of
 linguistic  States  in  this  coun  ry  was  a  very
 correct  step,  even  though  some  people  have
 begun  to  speak  against  linguistic  States.  Some
 of  them  say  that  this  has  become  a  big
 threat  to  national  unity  and  that  we  should
 go  back  to  something  like  division  of  the
 country  into  regions.  We  shudder  to  think  of
 such  a  situation  That  will  only  add  te  our
 problems.  create  more  difficulties.  Therefore,
 these  States  have  to  be  kept  intact.  If,  un-
 fortunately,  the  State  of  Andrra  Pradesh  is
 divided  on  a  future  date,  it  will  only  multi-
 ply  the  problems  which  we  cannot  visuolize
 today,  It  is  only  when  it  actually  happens
 that  we  will  be  confronted  with  the  immen-
 sity  of  the  problems  that  will  be  thrown  up

 again  request  the  people  and  the  leaders  of
 public  opinion  in  that  part  of  Andhra  pradesh
 to  think  about  it  calmly.

 If  my  hon.  friends  think  that  a  round-
 table  conference  will  help,  that  an  exchange
 of  views  between  the  leaders  of  public  opi-
 nion  in  Andhra  area,  Telengana  area  and
 other  regions  will  help  in  finding  a  solution,
 we  are  all  for  it  Let  there  be  exchange  of
 views  and  let  there  be  discussion.  But  our
 basic  position  is  very  elear.  The  solution
 should  Fe  something  without  the  division  of
 State.  As  far  as  we  are  concerned,  we  are
 very  clear  on  that.  All  other  problems  could
 he  considered.  Immediate  steps  should  be
 taken  so  that  the  progress  of  that  area
 could  be  «xpedited  and  the  development
 of  that  region  should  be  given  the  highest
 priority.

 And  the  Central  Government,  if  neces-
 sary,  should  come  to  the  sid  of  such  places
 so  that  they  are  developed  with  the  utmost
 speed  possible  If  जाए  such  steps  are  taken
 and  their  prablems  are  basically  tackled—
 especially  the  problem  of  unemployment  ;  the
 problem  of  industrialisation  ;  agrarian  re-
 forms  and  the  oppression  of  the  people  by
 the  feudal  lords—then  only  these  problems
 can  be  solved.  That  is  the  approach  of  our
 party  to  this  problem.

 Unfortunately,  nobody  can  say  that  the
 Government  of  Andhra  Pradesh  or  the  Cen-
 tral  Government  ever  followed  a  realistic
 approach  to  this  prob!em.  That  is  the  tragedy
 of  this  country,  They  have  helped  to  compli-
 cate  the  problems,  They  have  helped  the
 accummulation  of  already  complicated  pro-
 blems  =  T  do  not  know  what  they  will  be  able
 to  do.  If  Mr  Brahmananda  Reddy's  Govern-
 ment  is  a  curse  to  Andhra  State  and  if  his
 Government  is  a  burden  to  that  State  then
 the  counterparts  on  the  other  side—I  do  not
 want  to  mention  their  names  but  I  am  forced
 to  do  so—Dr.  Chenna  Reddy  and  others
 were  all  together  for  six  years  in  the  ruling
 party.  They  gave  promises,  hopes  and  ulti-
 mately  failing  the  people  altogether.  What  is
 the  fun  for  the  people  of  Telengana  ruoning
 after  one  group  when  the  other  group  has
 forsaken  them  7?  If  so  nething  new  is  to  be
 tried  then  T  will  say  the  most  down-trodden
 toiling  people  of  the  State  have  to  be  app-
 roached  and  organised  ;  their  problems  will
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 have  to  be  taken  up  and  a  movement  has  to
 be  built  both  in  Telengana  and  Andhra
 Pradesh,  and  they  will  find  solutions  to  the
 problems  of  the  whole  State,  and  the  whole
 State  will  be  saved  from  the  tragedy.  That  is
 the  only  solution  to  the  problems  of  Andhra
 Pradesh  and  Telengana.

 क्री  जी०  बेंकटस्थामी  (सिद पेट)  :  अध्यक्ष

 महोदय,  तेलंगाना  कौ  प्राब्लम  पर  जो  बहस  यहां
 चल  रही  है  उसमें  इस  सदन  के  काफी  मेम्वरों  ने
 पा्टिसिपेट  किया  है  1  झभी  तक  जितने  भी  बोले

 हैं  सभी  करीब  करीब  आआन्घ्  के  सपोर्ट्स  थे
 पहले  हमने  इस  चीज  को  जब  पालेमेन्ट  में
 उठाया  था  तो  सारी  पार्टीज  के  लोग  समझ

 रहे  थे  कि  यह  वज़बास  है,  यह  मूवमेन्ट
 तेलंगाना  का  मूबमेंट  नहीं  है  |  वे  समझ

 रहे  थे  कि  तेलंगाना  के  सियासी  लीडर्स
 इस  मूबमेन्ट  के  लिए  उकसा  रहे  हैं।  लेकिन  मैं
 समभता  हूं  कि  हर  मूवमेन्ट  के  पीछे  एक  राज
 जरूर  होता  है  |  पहले  कोई  मूवमेन्ट  चिनगारी
 बनकर  शुरू  होता  है  और  वाद  में  वह  दौला
 बनकर  भड़क  उठता  है।  यह  भी  पहले  चिनगारी
 बनकर  शुरू  हुआ  था  लेकित  श्रब  पाल॑मेन्ट  के
 सारे  भेम्बरों  के  दिमागों  में  यह  शोला  बनकर
 भड़क  रहा  है  |  ce  इस  मूवमेन्ट  के  वारे  में  साफ

 कहूना  चाहता  हूं  कि  यह  पैदा  क्‍यों  हमा  शौर
 इसके  लिये  कौन  जिम्मेदार  है।  क्‍या  तेलंगाता

 के  लोग  जिम्मेदार  हैं  ?  सन्‌  56  में  जो  तैलंगाना

 का  मूवमेन्ट  था  उसने  हम  लोग  ही  थे  ।  लेकिन

 उस  वक्‍त  हमारे  साथ  एक  जेंटिलमंन्स  'एप्रीमेन्ट
 किया  गया  झर  उस  एग्रीमेन्ट  को  अगर  पूरी

 तरह  से  फुलफिल  किया  जाता  तो  यह  श्रावाज

 नहीं  उठती  |  हमारे  दोस्तों  ने  कहा  है  कि  चन्द
 पोलिटिशियन्स  को  तरफ  से  है।  लेकिन  मैं

 कहना  चाहना  हूं  कि  मैं  इंटिग्रेशन  कमेटी  का

 चेयरमैन  था  किसी  की  दम  नहीं  थीकि  जा
 करके  तेलंगाना  के  लीडर्स  का  मुकाबला  करता

 लेकिन  मैंने  उनका  मुकाबला  किया  और  जुलूस
 निकाला  भौर  उनसे  कहा  कि  भाई  ऐसा  मत

 करो,  भांभ  प्रदेश  को  मत  तोड़ो।  लेकिन
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 झ्फसोस  के  साथ  कहना  पड़ता  है  कि  मुझ  जैसे
 जो  सपोर्टर  थे  आंध्र  प्रदेश  के  उतको  बकरों  की

 तरह  से  बल्कि  उससे  भी  बुरी  तरह  के  पीटा  गया
 शौर  गोलियां  बरसाई  गई  |  दुर्गंबिलास  में  एक
 घटना  हुई,  एक  बच्चे  ने  दृकान  बन्द  करने  के
 लिये  कहा  तो  उसे  पकड़  कर  होटल  में  रखा
 गया  और  उस  बीस  साल  के  नौजवान  बच्चे  को

 वहां  मार  डाला  गया  t  wa  बताइये  कि  श्रगर
 वह  मेरा  लड़का  है  प्रौर  कोई  एजीटेहन  कर

 रहा  है  अपने  राइटर  के  लिए  तो  क्‍या  उसकी
 जान  प्रान्ध्र  के  गंडों  को  बुलाकर  ले  ली  जाए  ?

 श्रीमतो  लक्ष्मीकान्तम्मा  :  प्रध्यक्ष  महोंदय,
 इसका  जजमेन्ट  हुमा  हाई  कोर्ट  में  कि  वह  सेल्फ
 डिफेंस  में  मारा  गया  |

 श्री  ato  बंकटस्वामो  :  मारा  तो  गया।

 मूवमेंट  श्राया  जनता  के  भ्रन्दर  से,  स्टूडेंट्स  के
 अन्दर  से  ।  यह  मूवमेन्ट  कोई  पोलिटिकल  लोष्डर्स
 नहीं  लाये  हैं।  मजबूर  होकर  हमकों
 श्री  ब्रह्मानन्द  रेडडी  को  कहना  पड़ा  कि  जब

 हमारे  लोग  गोलियों  से  मर  रहे  हैं  तव  हम  पाप
 के  साथ  नहीं  रह  सकते  t  क्योंकि  मुझे  पब्लिक
 फील्ड  में  रहना  है  इसलिये  लोगों  की  भावनाओं
 को  देखते  हुए  मेरा  आप  के  साथ  रहना  प्रसम्भव

 है।  में  कहना  चाहता  हैं  कि  यह  ऐजीटेशन
 पब्लिक  के  भ्रन्दर  से  भ्राया  है  -  जो  पंचायत  राज
 का  'घुनाव  होने  बाला  है  मैंने  कहा  कि  आप  कह
 दीजिए  कि  यह  घुनाव  पंचायत  राज  का  तेलंगाना
 के  डिसीजन  के  लिये  है,  हम  इसको  कबूल  करने
 के  लिये  तैयार  हैं।  और  अगर  ाप  नहीं  मानते
 ्तो  फिर  जनता  की  राय  ले  लीजिये।  प्राखिर
 श्राप  उससे  क्‍यों  घबराते  हैं।  जब  टेकोक़ेसी

 हमारे  यहां  चल  रही  है  तो  जनता  की  श्रावाज
 को  प्रापको  स्वीकार  करना  चाहिये  1  लेकित
 ऐसा  न  करके  माननीय  शुक्ला  जी  की  पुलिस
 हमको  गोली  मार  रही  है।  हम  एम०  चीज
 झौर  एम०  एल०  एज०  को  नहीं  छोड़ते  हैं  क्‍यों

 कि  पुलिस  वाले  यून  पी०  से  आते  हैं  उतको  नहीं
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 मालूम  कि  कौन  क्‍या  है।  एक  लाख  लोगों  ते

 सत्याग्रह  किया  भ्रौर  एक  लाख  लोग  जेल  में  गये
 हैं।  सिर्फ  9  महीने  के  भ्रन्दर  प्रिवेन्टिब  डिटेंशन
 ऐक्ट  में  200  से  ज्यादा  लोगों  को  गिरफ्तार
 किया  गया  अर  300  से  ज्यादा  लोगों  को  गोली
 का  छ्िकार  बनाया  गया  ।  कम  से  कम  झाप  उन
 के  भांसुशों  पर  रहम  करें।  जो  बच्चा  अपने

 एजीटेशन  के  लिए  जाता  है  तो  क्‍या  उसके  सीने
 पर  इस  इमोक्रैसी सी  में  गोली  बरसायी  जाए  ?  हम
 को  फंडामेंटल  राइट  है  कि  हम  श्रपनी  श्रावाज

 बुलन्द  कर  सकते  हैं  ।

 झापने  सुना  होगा  कि  रेड्डी  होस्टल  में
 कपरों  में  घुसकर  पुलिस  ने  वहां  के  रहने  वाले
 बच्चों  के  सर  फोड़  डाले  ।  मैंने  कमिइनर  को
 टेलीफोन  किया  कि  सुबह  उसका  इस्तहान  है
 कम  से  कम  छोड़  दो  ताकि  वह  इम्तहान  दे  सकें
 लेकिन  बेरहम  गवर्नमेंट  ने  उसको  नहीं  छोड़ा  ।
 एक  तो  साल  भर  होस्टल  में  रहा  दूसरे  उसका
 साल  भर  त्रिगड़  गया  ।  क्या  यही  डेमोक्ेंटिक
 गवर्नेमेंट  की  निशानी  है  ?  श्रगर  श्राप  जानते  हैं
 कि  तेलंगाना  की  जनता  आन्ध्र  प्रदेश  में  रहना
 चाहती  है  तो  आप  हमारी  बात  मत  मानिये
 बल्कि  गोवा  की  तरह  ओपीनियन  पोल  करा
 लीजिये  ।  मगर  साल  भर  हो  गया,  प्राइम
 मिनिस्टर  ने  कहा  कि  पहले  शान्ति  लाइये  तब
 जरूर  कुछ  न  कुछ  करेंगे  मैं  पूछना  चाहता  हूं
 कि  एक  साल  हों  गया  है  आज  तक  कोई  भी
 ऐक्शन  श्राप  ने  लिया  है  ?  भागंव  कमेटी  श्राप  ने

 बनायी,  मुझे  अ्कसोस  के  साथ  कहना  पढ़ता  हैं
 कि  वहां  के  चीफ  मिनिस्टर  ने  असेम्बली  में  कहा
 कि  33  करोड़  रुपया  हम  ने  द्रान्ध्र  प्रदेश  में  खर्च
 कर  लिया  है  1

 क्या  यह  इसका  सबूत  नहीं  हैं  कि  हमारे
 दिलों  से  एक  दूसरे  के  प्रति  विष्वास  ख़त्म  हो
 चुका  है  ?  जब  ऐसी  हालत  हो  तो  जबरदस्ती
 उन्हें  जोड़कर  रखना  कहां  की  भ्रकलमन्दी  है  ?
 इसलिए  फेद  रहना  बहुत  जरूरी  है।  जब  प्रिवी
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 पर्स  चली  जायगी  तो  कैसे  उन  शासकों  के  मन  में
 शान्ति  रहेगी,  असन्तोष  ही  पैदा  होगा  t  उसको
 घर  नहीं  मिलेगा,  वहू  दरिद्रखाना  बन  जायगा  |

 इसलिए  जैसा  मैंने  कहा  हमारा  फेद  कम्प्लीटली
 चला  गया  है  |

 फैक्ट्स  ऐंड  फीगर्स  जोकि  शापने  असेम्बली
 में  द्धि  हैं  उस  में  बतलाया  है  कि  हमने  इतने
 करोड़  रुपया  आन्ध्र  में  खर्च  किया  है  यह  भी
 वायदा  और  जेंटिलमँन  एग्रीमैंट  हो  गया  था  कि
 तेलंगाना  चूंकि  वैकवर्ड  एरिया  है  इसलिए  हमें
 तेलंगाने  के  ऊपर  ज्यादा  से  ज्यादा  खर्चा  करना

 चाहिए  लेकिन  अफसोस  इसका  है  कि  आप  ने
 उस  बायदे  के  वरखिलाफ  उल्टा  किया  है!  ऐसी
 हालत  के  रहते  हम  कैसे  मान  सकते  हैं  ग्रौर  कैसे

 हम  विद्वास  करें  ?  आखिर  किस  वेस  पर  हम
 अपने  छोटे-छोटे  अच्चों  का  भविष्य  इनके  हाथों
 में  सौंप  दें  ?

 मैं  भारत  हैवी  एलैकिट्रकल्स  की  यूनियन  का
 प्रेसीडेंट  हैं  ;  सिथैटिक  ड्ग्स  ककी  पवलिक  अंडर-
 टेकरिंग  है  वहां  के  आंकड़े  श्राप  देख  लीजिये  श्रौर
 उस  तेलंगाना  ऐरिया  में  रहने  वाले  गरीब  मजदूर
 के  भी  आंकड़े  देख  लीजिये  श्रौर  तब  बतलाइये
 कि  कैसे  उस  एरिया  के  श्न्दर  आप  हमको  उन
 के  साथ  मिल  कर  रहने  के  लिए  संदेश  देते  हैं  ?

 नागार्जुन  सागर  प्रोजैक्ट  के  अन्दर  भी  करमं-
 चारियों  में  मेजारिटी  आप  श्रान्घ्र  के  लोगों  की
 पायेंगे  ।  इस  प्रोजैक्ट  4  या  IS  सुपरिन-
 टेंडिग  इंजीनियर्स  हैं  लेकिन  उस  तमाम  नागार्जुन
 प्रोजेक्ट  के  भ्रन्दर  केवल  एक  ही  चीफ  इंजीनियर
 बस  तेलंगाने  का  है।  ब  क्‍या  हमारे  तेलंगाने  के
 पास  इंजीनियर्स  नहीं  हैं”  लेकिन  हकीकत  है  कि

 पूरे  आन्ध्र  प्रदेश  में  म्राज  एक  ही  चीफ  इंजीनियर
 तेलंगाने  का  है  बाकी  US  के 15  आन्ध्र  के  हैं।
 यह  चीजें  बौर  भेदभाव  तेलंगाने  के  लोगों  के
 साथ  वर्त्ता  जाता  है।  साल  भर  से  एजिटेशन
 चल  रहा  है  भ्रौर  300  स्टुडेंट्स  के  मरने  के
 बाद  भी  झाज  यह  हालत  है।  ऐसी  हालत  के
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 रहते  भ्राप  जो  इन्हें  मिलाकर  रखना  चाहते  हैं  तो

 यह  कैसे  हो  सकता  है  ?  लिफ्ट  कैनाल  प्रौजैक्ट
 का  फाउंडेशन  जो  स्वर्गीय  श्री  जवाहरलाल  नेहरू
 ने  यक्खा  था  उसके  पहले  ही  मद्रास  गवर्न॑मेंट
 शौर  हैदराबाद  गवर्नमेंट  में  यह  एग्रीमेंट  हुझा
 थां  कि  वह  लिफ्ट  कैनाल  तेलंगाने  में  जायेगी
 झौर  किस  ओर  से  जायेगी  इसका  पूरा  नक्शा
 भी  एग्रीमेंट  में  ह ैजिस  पर  कि  चीफ  मिनिस्टर
 के  सिगनेचर  हैं  -  उसमें  वतलाया  गया  था  कि
 वह  लिफ्ट  कैनाल  तेलंगासे  के  नलगोंडा  श्रौर
 खम्मम  को  सैराव  करेगी।  लेकिन  होशियारी
 श्र  तारीफ  देखिये,  डा०  के०  एल०  राव  के
 दिमाग  की  तारीफ  देखिये।  उन्होंने  लिफ्ट
 कैनाल  निकाली  तो  जरूर  मगर  ले  गये  कृष्ण
 डिस्ट्रिक्ट  में  भ्रौर  तेलंगाने  के  लोगों  को  उससे
 इस  तरह  से  होछशियारी  से  महरूम  कर  दिया
 और  ान्धघ्र  को  फायदा  पहुंचाया  है।  वहां  के
 महापुरुष  ग्रभी  बोल  रहे  थे  कि  तेलंगाना  के  लोगों
 को  भलगाव  की  बात  नहीं  करनी  चाहिए  और
 झान्घ्  के  लोगों  के  साथ  मिलकर  रहना  चाहिए
 लेकिन  हालत  हमारी  यह  की  जाती  है  कि  हमारी
 तेलंगाने  की  जमीन  भी  ले  लेते  हैं,  हमारी  नहरें
 भी  ले  लेते  हैं,  हमारी  नौकरियां  भी  ले  लेते  है।
 हमारे  स्टुडेंट्स  हालांकि  पोस्ट्स  के  लिए  क्वालि-
 फाइड  होते  हैं  लेकिन  उनको  नौकरियों  पर  नहीं
 रखते  हैं  |

 चूंकि  घंटी  बज  घुकी  है  इसलिये  मैं  श्र
 झधिक  नहीं  कहूंगा  ।  आखिर  में  मैं  यही  कहना
 चाह  रहा  था  कि  हम  तेलंगाना  के  लोगों  ने  एक
 राय  से  भ्रपनी  मांग  रक्खी  है,  सैप्रेट  तेलंगाने  की
 मांग  सब  सैक्शंस  की  शोर  से  की  जा  रही  है  तो
 सरकार  को  समय  रहते  उसका  कुछ  न  कुछ
 रास्ता  शौर  हल  तो  निकालना  चाहिए।  हम
 आाहते  हैं  कि  शान्ति  स ेहमारा  मसला  हल  हो
 जाय  प्रलबत्ता  कम्युनिस्ट  पार्टी  को  पूरे  तौर  से

 रैवोलृशन  पर  विश्वास  है।  मैं  उनको  बतला
 देता  चाहता  हूं  कि  इनकिलाब  हर  शाप  को
 विध्वास  है  लेकिन  यह  कोई  हमारा  एक
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 कम्युनिस्ट  इनकिलाब  नहीं  है  ।  यह  सैप्रेट  तेलंगाने
 के  लिए  एजिटेशन  के  बारे  में  मैं  एक  मजदूर  की

 हैसियत  से  भाप  को  चेलेज  के  साथ  कह  रहा  हूं
 कि  यह  मजदूरों  का  है,  किसानों  का  है।  यह
 तेलंगाने  के  गरीबों  का  इनकिलाब  है  भौर  इस
 को  श्राप  रोक  नहीं  सकते  हैं  7  झगर  इसे  रोकने
 की  कोशिष्  करेंगे  तो  जितने  भी  तेलंगाने  में
 काम  करने  वाले  स्टूडेंट्स  हैं,  नौजवान  हैं  व  बच्चे
 हैं,  शुक्र  श्रदा  करो  कि  वह  सारे  के  सारे  नक्सल-
 बादी  नहीं  बने  जोकि  बंगाल  भौर  कलकत्ते  के
 भ्न्दर  बने  थे  ।  णह  लोग  तेलंगाना  मूवमेन्ट  को
 चलाना  चाह  रहे  हैं  और  इस  पापुलर  मूवमेंट  को
 श्राप  दबा  नहीं  सकेंगे  ।  लेकिन  यह  जरूर  है  कि

 हमारे  यहां  के  नौजवान  नक्‍्सलवादी  नहीं  बनने
 वाले  हैं  ।

 नलगोंडा  और  वारंगल  के  प्रन्दर  एक
 ताल्लुका  है  |  मुल्का  ताल्लुका  की  बात  मैं  बतला

 रहा  हूं  -  उन  लोगों  ने  अर्थात्‌  नक्‍्सैलाइट्स  ने
 हमें  पंचायत  एलैक्शन  में  चैलेंज  किया  था।
 पंचायत  एलेबशन  में  नामिनेषन  दिया  तो  एक
 टांग  उनकी  खत्म  हुई,  नाभिनेशन  पेपर  मंजूर
 हुआ  तो  दूसरी  टांग  खत्म  हुई  शौर  झगर  कंटैस्ट
 किया  तो  मुंह  की  खानी  है।  भ्रन्त  में  मैं  सरकार
 से  यही  प्रार्थना  करूंगा  कि  तेलंगाना  के  सभी
 सैक्शांस  की  संप्रेट  तेलंगाने  की  युनाइटेड  डिमांड

 है  भ्रौर  वहां  के  जितने  भी  स्टुडेंट्स  हैं,  नौजवान  है
 उनकी  उस  झावाज  को  शाप  को  सुनता  पड़ेगा  |
 सैप्रेट  तेलंगाना  भापको  देना  पड़ेगा  उसके  प्रलावा
 प्रौर  कोई  रास्ता  नहीं  है।  प्रगर  भ्राप  को  हमारे
 नौजवानों  को  इन  नक्‍्सेलाइट्स  के  प्रसर  से
 बचाना  है  तो  इनकी  मांग  को  मानने  में  जल्दी
 करो  t  अगर  झाप  को  बचाना  है  तो  दिल  से  उस
 के  लिए  कोशिश  कीजिये,  उन  गलतियों  को  दूर
 करने  की  जो  हो  चुकी  हैं  1  बर्ना  भ्रगर  ाप  इस

 तरह  से  उनको  मिलाने  की  कोदिषदा  करेंगे  तो

 वह  मिलने  वाले  नहीं  हैं।  भ्रगर  श्राप  सममभते

 हैं  कि  लोग  दिल  से  दूर  हो  चुके  हैं  तों मिल  बैठ

 कर,  आपस  में  बातचीत  करके  उस  स्टेट  को  श्लग
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 कर  दीजिये  |  झ्रगरं  भाई  भाई  की  तरह  परिवार
 के  लोग  झलग  हो  जायें  तो  उनमें  एक  दूसरे  के
 लिए  रिस्पेक्ट  रहती  है,  लेकिन  अगर  लड़ाई
 कगड़ा  करके  लोग  अलग  होते  हैं  तो  बह  रिस्पेक्ट
 खत्म  हो  जायेगी  |  हमारी  प्रार्थना  यह  है  श्ान्ध्र
 के  भाइयों  से  कि  हम  लोग  गले  मिल  कर  रहे  ।
 लेकिन  श्गर  नहीं  रह  सकते  हैं  तो  वह  भी  प्रलग
 हो  जायें  श्रौर  हम  भी  झलग  हो  जायें,  नहीं  तो
 दोनों  को  कष्ट  होगा  |  तेलंगाना  तो  होगा  ही
 क्योंकि  श्ान्ध्र  के  मैजारिटी  एम०  एल०  एज०
 का  यह  कहना  हैं।  हम  यहां  प्रेम  क़  साथ  रहें  तो
 ग्रच्छा  है,  लेकिन  हमारी  ग्रलग  स्टेट  तो  होनी
 ही  चाहिए  आज  वहां  के  एन०  जी०  बोज०  ने
 भी  यही  नारा  लगाया  है।  मैं  कहना  चाहता  हूं
 कि  सेपरेट  तेलंगाना,  जय  तेलंगाना  के  सिवा
 ग्रौर  कोई  रास्ता  नहीं  है  1

 श्री  रवि  राय  :  सभापति  महोदय,  यह
 चौथी  या  पांचवीं  बार  है  जब  हम  लोक  सभा  में
 तेलंगाना  के  बारे  मैं  बहस  कर  रहे  हैं  झसल  में

 पिछले  कुछ  सालों  से  हम  इस  सदन  में  इस  पर

 बहस  करते  झाये  हैं  लेकिन  श्राज  यह  एक  अहम
 सवाल  हम  लोगों  के  सामने  खड़ा  हो  गया  है
 क्योंकि  यह  सवाल  |  दारोड़  50  लाख  लोगों
 का,  जो  तेलंगाना  के  अधिवासी  हैं,  नहीं  है,  यह
 एक  राष्ट्रीय  सवाल  है  भौंर  राष्ट्रीय  सवाल  समझ
 कर  ही  इसके  बारे  में  बहुस  करनी  चाहिये  ।

 पिछले  दो  तीन  घंटों  से  जो  बहस  चल  रही
 है  उसमें  तेलंगाना  के  तटीय  इलाके  के  सदस्यों
 शौर  शान्धघ  के  तटीय  इलाकों  के  सदस्यों  के  बीच
 में  जो  तक  वितर्क  हम  लोग  सुन  रहे  थे,  उससे
 पता  चलता  है  कि  हम  लोगों  की  राष्ट्रीयता  कुछ
 कम  हो  गई  है  |  हम  लोग  सारे  सवाल  को  एक
 राष्ट्रीय  ष्टिकोश  से  न  सोच  कर,  संकीणों  दृष्टि-
 कोण  से  सोच  रहे  हैं  भ्ौर  बात  कर  रहे  हैं,  जिस
 के  कारण  किसी  का  भी  समाधान  नहीं  हो  पाता

 हैँ  1
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 इस  सवाल  के  बारे  में  जो  हमारी  नीति  है,
 जो  हमारा  सिद्धान्त  है  उसको  रखने  के  पहले  मैं

 ग्रापकी  सेवा  में  संविधान  की  घारा  371  (ए)
 को  पढ़ना  चाहता  हूँ  |  संविधान  की  घारा  37

 (ए)  को  अगर  श्राप  देखें  तो  वह  कहती  है  कि

 “Notwithstanding  anything  in  this
 Constitution,  the  President  may,  by  order
 made  with  respect  to  the  State  of  Andhra
 Pradesh  provide  for  the  constitution  and
 functions  of  regional  committees  of  the
 Legislative  Assembly  of  the  State,  for
 the  modifications  to  be  made  in  the  rules
 of  business  of  the  Government  and  in  the
 rules  of  procedure  of  the  Legislative
 Assembly  of  the  State  and  for  any  special
 responsivility  of  the  Governor  in  order
 to  secure  the  proper  functioning  of  the
 rezional  committees.”

 am  को  मालूम  2  कि  संविधान  में  यह  चीज  दी

 हुई  है  कि  प्रेजिडेंट  को  आर्डर  देकर  इस  चीज
 को  करना  चाहिए  |  इसमें  केन्द्र  सरकार  की

 पहली  जिम्मेदारी  है  1  मेरा  आरोप  है  कि  केन्द्रीय
 सरकार  ने  जान  बूककर  इस  सवाल  को  नजर
 भ्रन्दाज  किया  है  ।  बावजूद  इसके  कि  पिछले  कुछ
 सालों  से  हम  लोग  बार-बार  ध्यान  दिलाते  रहे
 हैं  कि  यह  फरना  चाहिये,  वह  करना  चाहिए,
 सरकार  ने  कुछ  नहीं  किया  है  1  सरकार्र  बचन-
 भंगी  है  -  इसलिये  मैं  कहना  चाहता  हूँ  कि
 सरकार  एकता  को  बूढ़ाना  नहीं  चाहती  t

 में  जानता  हैं  कि  पिछले  साल  जब  हम
 लोगों  ने  इस  सदन  में  कहा  कि  एक  संसदीय
 कमेटी  दौरा  करने  के  लिए  यान्  प्रदेश  के

 तेलंगाना  क्षेत्र  में  जाय,  तब  एक  तरह  से  सरकार

 का  दिमाग  बन  गया  था  कि  संसदीय  प्रतिनिधि-
 मण्डल  जाना  चाहिये,  लेकिन  उसी  समय  श्री

 ब्रह्मानन्द  रेडडी  हवाई  जहाज  से  दिल्ली  पहुँच
 गये  झौर  उन्होंने  हिदायत  की  कि  नहीं  जाना

 चाहिए  ny  चुंकि  वह  प्रधान  मंत्री  को  समर्थन  दे

 रहे  थे,  कांग्रेस  के  भन्दरूनी  मगड़े  में  इसलिए
 प्रधान  मंत्री  ने  भी  इशारा  दें  दिया  कि  नहीं
 जाना  चाहिए  यहां  से  संसदीय  प्रतिनिधिमण्डल
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 चव्हाण  साहब  सी  मुकर  गये।  भिवण्डी  के
 सवाल  को  लेकर  गृह  मन्त्री  जी  को  इस  सदन  में
 रोने  की  नौवत  झा  गई  थी  |  हालत  बया  है?
 यह  मानी  हुई  बात  है  कि  एक  साल  में  तीन  सो
 लोग  शहीद  हो  गये  हैं  |  सोलह  महीने  से  लगातार
 44  घारा  वहां  लागू  है।  यह  एक  अनोखी

 चीज  है  |  फिर  भी  न्यायिक  जांच  ज्यादतियों  की

 नहीं  करवाई  जाती  है  -  हमारे  घर  मन्त्री  की
 श्रौर  से  इन  घटनाओं  के  प्रति  कोई  दुख  प्रकट

 नहीं  किया  जाता  है  |  जो  नवयुवक,  जो  बुद्धि-
 जीवी,  जो  किसान  और  मजदूर  लड़  रहे  हैं  या

 शहीद  हो  गए  हैं,  उनके  प्रति  क्‍या  ाप  सहानु-
 भूति  के  दो  शब्द  भी  नहीं  कह  सकते  हैं  ?  शायद
 इस  चीज  की  इस  सरकारे  से झाशा  करना  बेकार

 है  7  सरकार  जान-बूभकर  आंध्र  के  बारे  गें  जो

 संविधान  की  धाराये  हैं,  उतका  पालन  नहीं
 करती  है  1  यह  पहलो  बात  है

 दूसरे  मुद्दें  पर  मैं  अ्ाता  हूं  । क्या  यह  सही
 नहीं  है  कि  केन्द्रीय  सरकार  ने  साजिश  करके
 भार्गव  कमेटी  मुकरंर  की  थी  ?  पहले  आडिटर
 जनरल  के  यहां  से  के०  लाल  की  कमेटी  वहां  गई
 थी  और  उसने  हिसाब  लगाकर  बताया  था  कि
 सौ  करोड़  सरपलस  तेलंगाना  का  था  |  यह  जो
 सरपलस  रुपया  था  इसकों  धटाने  के  लिए  केन्द्र
 ने  पिछले  साल  भागव  कमेटी  को  मुकरंर  नहीं
 किया  ?  श्गर  किया  दो  साफ  हो  जाता  है  कि
 सरकार  ने  इसको  एक  राजनीतिक  सवाल  बना
 लिया  श्रौर  |  करोड़  50  लाख  लोगों  की  जो

 इच्छा  है  भ्रौर  जो  जन  प्रान्दोलन  में  प्रकट  हुई
 है,  उसको  नजर  झंदाज  किया  है  ।

 तेलंगाना  पर  दो  तरह  की  मार  पड़ी  है।
 एक  तो  निजाम  के  जमाने  में  पड़ी  ।  हैदराबाद
 शहर  को  तो  उन्होंने  खूबसूरत  बना  दिया  था
 लेकिन  गांवों  को  भूखा  नंगा  रखा।  ग्रामीण
 लोगों  को  तेलंगाना  में  दूसरी  मार  पड़ी  जब  भाई
 भाई  में  कगड़ा  करवाया  गया  |  वहां  के  लोग
 महसूस  करते  हैं  कि  डेढ़  करोड़  लोगों  के  साथ
 शन्याय  हुआ  है  रुपया  खर्च  करने  के  मामले  में,
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 विकास  के  मामले  में  ।  यह  मार  उन  पर  श्ाजादी
 मिलने  के  बाद  पड़ी  है।  यह  इस  रूप  में  पढ़ी
 है,  कि  रुपया  उस  पर  खर्च  नहीं  किया  गया  श्ौर
 अ्ान्ध्र  पर  कर  दिया  गया  ।  इसकी  रिपोर्ट  यहां
 टेबल  पर  रखी  जा  चुकी  है  |  बह  रिपोर्ट  हमकों
 आडिटर  जनरल  की  मार्फत  और  रिजनल  कमेटी
 से  जो  सूचना  प्राप्त  हुई  उसके  आधार  पर  उन्होंने
 हमारे  सामने  रखी  ।

 में  राष्ट्रीय  मुद्दे  पर  श्राता  हैँ।  एक  ही
 राज्य  के  अन्दर  दो  भागों  में  नाबराबरी  है।
 यहां  पर  ही  हो  ऐसी  बात  नहीं  है।  दूसरे  प्रान्तों
 में  भी  यह  चीज  दिखाई  देती  है।  ान्धघ  में
 तटीय  तथा  दूसरे  इलाके  में  गैर  बराबरी  है।
 शा  te इस  नाबराबरी  को  लेकर  जो  ऐजीटेशन
 हुआ  है  शौर  हो  रहा  है  शर  तेलंगाना.  वालों  की
 तरफ  से  जिसको  चलाया  जा  रहा  है,  उसने  संसद
 के  सामने  एक  नीति  का  प्रकत  उपस्थित  कर
 दिया  है।  तेलंगाना  में  विकास  का  काम  हुआ  ही
 नहीं  है  1  इस  वास्ते  एक  ही  राज्य  के  दो  भागों
 में  गैर  बराबरी  हमें  देखने  को  मिलती  है  |  इस
 को  खत्म  करना  होगा  ।  इसका  हमें  समाधान
 खोजना  होगा  |

 श्री  वेकटस्वामी  ने  जो  कुछ  कहा  है,  उसका
 मैं  समर्थन  करता  हूं।  एस०  एस०  पी०  की  इस
 बारे  में  राय  साफ  है।  हिछले  साल  प्रधान  मन्त्री
 ने  हमको  बहस  के  लिए  बुलाया  था।  उस  बक्त
 मैंन  साफ  कहा  था  कि  झाप  मेघालय  को  लेकर
 संविध।न  में  संशोधन  करने  धाला  विधेयक  ला
 रहे  हैं  शौर  इस  समय  आपको  जो  दीवार  पर
 लिखा  हुआ  हैं,  उसको  पढ़ना  चाहिए।  आप
 तेलंगाना  की  स्थिति  को  देखकर  वहां  उसकी

 एक  सब  स्टेट  बनाइये।  मेंने  कहा  था  कि
 तेलंगाना  और  प्रान्म्न  की  एकता  को  झगर  कायम
 रखना  है  और  तेलंगाना  के  लोगों  की  उन्नति
 करनी  है,  उनकी  जो  कठिनाइयां  हैं,  उनकी  जो
 शिकायतें  हैं,  उनको  दूर  करना  है  तो  उसका  एक
 ही  रास्ता  है  श्लौर  बह  वही  है  जो  संयुक्त  सोण-
 शिस्ट  पार्टी  ने  सुझाया  है  कि  वहां  एक  सब  स्टेट
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 [श्री  रवि  राय]
 बना  दी  जाए  |  यह  सुझाव  एस०  एस०  पी०  ने
 प्रधान  मन्त्री  को  दिया  था  |  झब  भी  समय  है
 कि  सरकार  इस  बारे  में  विचार  करके  तेलंगाना
 और  श्रान्घ्र  प्रदेश  के  जन-नेताओं  की  एक  गोल
 मेज  बैठक  बुलाये  और  उस  में  इस  श्राशय  का
 फंसला  करे  |  इस  आन्दोलन  में  जो  लोग  दाहीद
 हुए  हैं,  उनके  बारे  भें  एक  न्यायिक  जांच  की
 व्यवस्था  की  जाये  ।  इस  प्रकार  तेलंगाना  के
 लोगों  के  मन  में  हिम्मत  पैदा  होगी  कि  देश  की

 संसद्‌  में  उन  के  लिए  ग्रावाज  बुलन्द  हो  रही  है
 शौर  उसकी  समस्या  का  समाघान  किया  जा

 रहा  है।  में  श्री  शुबल  से  यह  श्रनुरोध  करूंगा
 कि  वह  इस  चर्चा  का  जबाब  देते  हुए  भारत
 सरकार  की  ओर  से  यह  झाइवासन  दें  कि
 मेघालय  की  तरह  तेलंगाना  के  50  लाख  लोगों
 की  एक  सब-स्टेट  जल्द  से  जल्द  बनाने  पर
 विचार  किया  जायेगा  |

 SHRI  K.  RAMAN]  (Coimbatore):  At
 the  outset,  |  want  to  clearly  say  that  my
 party  does  not  accept  the  demand  for  a
 separate  Telengana  State.  But,  I  am  glad  to
 hear  some  of  the  hon.  Members  directly  com-
 ing  from  the  Telengana  area  not  demanding
 for  a  seperate  Telengana  state.  It  is  good
 that  they  have  wy  their  experience  realised
 this.  But,  at  the  same  time,  certain  safe-
 guards  assured  to  the  people  of  Telengana
 by  the  Central  Government  and  also  the
 State  Government  should  be  implemcoted  in
 toto  without  fail.  *  For  that  ail  arrangements,
 whether  statutory  or  non-statutory,  should  be
 made  by  the  Central  Government.

 At  the  same  time  |  want  to  place  squarely
 the  blame  firstly  on  the  shoulders  of  the
 Central  Government  and  then  on  the  State
 Government  of  Andhra  Pradesh.  For  the  last
 twenty  years,  the  Congress  Party  enjoyed  its
 power  and  ruled  the  Andhra  State.  From
 956  onwards  Telengana  also  joined  and
 there  was  a  Wishal  Andhra  State,  For  this
 a  big  heroic  struggle  was  conducted  by
 the  Andhra  people  as  also  by  the  Telengana
 people.
 8.32  bre,

 (Shri  Basadevan  Nair  in  rhe  Chair)
 Arc  then  such  a  State  was  formed.  And
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 for  the  last  twelve  years,  their  rule  was  going
 on  in  that  particular  State  uader  the  leader-
 ship  of  the  same  Congress  Party.  I  want  to
 pul  a  question  to  the  Congress  leaders  as  well
 as  the  leaders  of  the  State  and  Central
 Governments  as  to  why  such  a  problem  arose
 in  Telengana  with  such  a  big  struggle  involv-
 ing  several  lakhs  of  peasanis  and  ordinary
 workers  and  mi-‘dleclass  Governmen’  em-
 loyees  and  students  to  give  a  fight  heroically  ?
 Iam  not  prepared  to  accept  what  the  hon
 Member,  Shri  Venkataswamy  said  that  this
 was  a  revolution  How  can  we  accept  this
 kind  of  struggle  as  a  revolution?  This
 struggle  was  inspired  by  interested  persons  by
 diverting  the  wrath  of  these  people  into  a
 chauvinistic  line.  How  can  it  be  called  a
 revolution  ?  That  wan't  be  correct.  Anyhow,
 the  people  fought  their  battle  heroically.  In
 this  fight  more  than  300  lives  had  been  lost
 and  200  rounds  were  fired  on  the  people
 there  by  the  Police  and  Army,  these  were  big
 losses  of  property,  A  pamphlet  was  issued  by
 the  Andhra  Pradesh  Government  stating  that
 about  Rs.  52  crores  worth  of  property  was
 Gestroved.  These  properties  were  burnt  and
 looted  during  that  fight.  Why  such  a  heavy
 loss  of  life  and  property  was  incurred  even
 after  twelve  years  of  their  rule  ?  This  is  the
 Most  impoitant  thing  to  be  taken  into  con-
 sideration  and  it  should  be  pondered  over  by
 the  Central  Government  as  well  as  the  Congress
 leadeis  and  State  Government.  There  was
 actually  group  fighting  among  the  Congress
 leaders  to  cstablish  their  power  or  position
 between  different  groups  from  Telengana
 area  as  well  as  from  the  other  areas.
 It  the  Telengana  people  bad  gone  on
 fighting  for  their  rights,  in  unity  with  the
 brother  Andhra  people,  then  the  rulers  would
 seally  have  been  foreed  to  look  into  the
 problems  of  the  Telengana  people.  The  real
 problem  there  is  the  exploitation  of  the
 people  by  the  landlords  and  the  big  capitalist;
 that  is  takicg  place  not  only  in  the  Telengana
 area  but  also  in  the  other  areas  of  Andhra
 Pradesh.  Driving  away  the  Andhra  people
 who  are  in  the  Telengana  area  or,  in  Hydera-
 bad  or  elsewhere  in  those  nine  districts,  is
 not  at  all  a  solution  to  the  problem.  If
 that  is  going  to  be  the  solution,  then  what
 will  happen  to  the  Telengana  people  if  they
 go  to  some  other  States  for  jobs  etc.?  If  we
 accept  that  as  the  criterion,  then  the  disrup-
 tive  forces  will  use  it  for  disruption  of  the
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 democratic  movements  of  these  people  ?  Ths
 Telengana  people  must  think  about  this
 matter  calmly,  No  doubt,  the  Telengana  area
 is  an  under-developed  area  and  it  should  be
 developed.  We  have  got  our  complete  sym-
 pathies  with  Telengana  p:ople  in  this  regard.
 But  if  we  accept  the  above  said  criterion,
 then  what  will  happen  ?  The  Shiva  Sena  in
 Maharashtra  will  then  say  that  all  the
 Southerners  in  Maharashtra  should  go  away
 from  there.  Suppose  ths  Telengana  people  go
 to  some  other  States,  then  they  would  not
 get  any  employment  there  also.

 SHRI  G  VENKATASWAMY:  Why
 do  they  not  meree  those  six  Hindi
 States  ?

 SHRI  K.  RAMANT  :  Let  my  hon.  friend
 hear  me  patiently.  The  dastardly  attack  on
 non-Maharachirian  residents  of  Bombay,
 particularly  on  South  Indians  by  the  Fascist
 —like  Shiva  Sena  leaders  and  the  riots  and
 looting  against  the  Rajasthanis,  and  the
 hate-campaign  worked  against  the  Bengalis
 by  the  Assam  chauvinists  through  the  Lachit
 Sena  in  Assam  and  the  anti-Andhra  hysteria
 worked  up  in  and  around  Behrampore  in  Orissa
 and  the  anti-Andhra  hate-campaign  and  the
 riots  organised  in  the  Telengana  region,  all
 belong  to  the  same  category.  In  all  ‘hese,
 there  is  a  direct  han!  by  one  section  of  the
 Congress  leaders  or  the  other,  and  the  es-
 tablished  complicity  of  the  Congress  Govern-
 ments  at  the  States  as  well  as  the
 Centre.

 Several  of  these  dangerously  disruptive
 movements,  it  seems,  are  not  only  financed
 hy  certain  big  landlords  and  big  business
 circles  but  a'so  by  foreign  agencies  like  the
 American  CIA  also.  These  are  the  real
 reasons  behind  Telengana  agitation.  Our  party
 has  expose  with  so  many  examples,  an
 facts  and  figures  which  have  been  published
 in  our  party  organ  several  times,  and  people
 know  about  the  whole  thing  We  have  got
 complete  syinpathy  with  the  Telengana
 people  in  general  and  the  down-trodden
 and  oppressed  people  of  Telengana  in  parti-
 cular.

 Now,  |  want  to  ask  one  question.  Sup-
 pose  a  separate  Telengana  State  is  carved
 out  tomorrow.  Where  iy  the  guarantee  that
 there  will  be  a  socialistic  regime  there  ?
 Where  is  the  guarantee  that  the  worklog  class
 and  the  peasantry  can  take  power  into  their
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 hands,  and  the  peasantry  will  not  be  attack-
 ed  by  the  Jandlords  and  the  monopoly  bour-
 geols  sections  or  the  usurers  and  other  ex-
 ploiters  ?  That  guarantes  can  only  come
 when  against  landlordiam,  and  against  capi-
 talism,  the  Telengana  psople  along  with  the
 coastal  Andhra  people  and  the  Rayalaseema
 people  join  together  and  fight  against  the
 common  enemy  and  capture  power,  and
 throwing  away  the  power  of  the  exploiting
 classes,  and  if  necessary,  Brahmananda
 Reddy  or  any  other  Reddy,  from  power,
 Then  alone,  they  can  enjoy  sucha  right;
 otherwise  they  cannot.

 The  revolutionary  struggle  there  was
 started  by  our  Communist  Party  The  wrath
 of  the  people  against  the  hated  Nizam  rule
 was  the  base  of  this  struggle.  because  the
 area  was  under-developed  all  along.  Under
 the  Nizam’s  rule,  the  heroic  people  of  Telen-
 gana  fought  against  the  Razakars  for  vears  to-
 gether.  The  communist  party  led  that  struggle,
 6000  lives  were  lost,  and  in  about  2000
 villages,  the  lands  were  captured  from  land-
 lords.  But  what  has  happened  to  that?  The
 landlords  have  again  taken  it  away  under
 Congress  rule.  Again,  the  peasantry  have
 demanded  the  lands,  the  working  classes
 demanded  iobs  and  they  rise  in  struggles.  I
 vehemently  condemn  the  attitude  of  the
 Central  and  State  Governments  in  repressing
 the  people,  in  attacking  the  people  in  firing
 upon  the  people  and  killing  students  and
 butchering  women  and  children,  using  the
 wrong  form  given  to  their  struggles  by
 the  reactionery  disruptive  forces.  That  is
 the  only  language  known  to  the  Central
 Government  and  the  State  Government
 led  Shri  Brahmananda  Reddy.  That
 is  why.  today,  the  Congress  Party  has
 not  been  able  to  solve  these  kinds  of
 problems  and  put  an  end  to  the  fissiparous
 and  chauvinistic  tendencies  that  are  develop-
 ing  in  the  various  States.  For  instance,  in
 Assam,  the  Latchit  Sena  is  there;  io  Maha-
 rasthra,  the  Shiva  Sena  is  there,  and  then
 there  is  the  anti-Andhra  campaign  in  Teleno-
 gana  area.

 There  was  the  movement  for  a  separate
 Tamil  Nadu.  Then,  there  was  a  move:nent
 for  the  Kerala  State.  Were  all  these  move-
 ments  wrong?  No,  Were  all  the  linguistic

 wrong ?  Certainly  they  were  not
 wrong.  And  we  have  seen  ths  Madras  State
 come  into  existence,  and  also  the  Kerala
 State  and  other  linguistic  States  come  into
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 existence.  In  all  these  cases  certain  regions
 carved  out  from  a  particular  State  and
 formed  in'o  a  separate  small  State  with-
 in  the  same  linguistic  State,  is  wrong.
 It  is  alleged  that  the  acceptunce  of  the
 principle  of  linguistic  States  is  itself  wrong.
 This  view  is  being  indiscriminately  propagated.
 No,  the  acceptance  of  the  principle  is  not
 wrong.  For  our  development,  it  was  meces-
 sary  to  have  linguistic  States.  We  wanted  to
 develop  because  under  imperialist  rul¢  for
 200  years,  we  were  suppressed.  So  everybody
 wants  to  advance.  That  urge  cannot  and
 should  not  be  suppressed.  For  advancement,
 the  Andhra  State  must  look  in  to  the  problem
 of  Telengana  people,  if  necessary  at  some
 sacrifice  to  themselves.  Is  necessary,  at  som
 sacrifice  to  the  development  of  the  murz
 developed  regions,  the  Telengana  region
 should  be  developed.  They  must  put  in  more
 money,  more  education,  more  employment  in
 Telengana  area.

 I  want  to  ask  the  protagonists  of  Telen-
 gana  State  :  By  forming  है  छा  9  districts  into
 one  State,  will  they  be  able  to  solve  the
 unemployment  problem  ?  No,  they  will  not
 be,  You  cannot  solve  the  unemployment
 problem,  you  cannot  stop  the  eviction  of
 the  peasantry  until  the  Jandiords  and  capi-
 talists  are  put  off  and  power  comes  in  to
 the  hands  of  the  working  class,  the  peasantry
 and  the  middie  class  who  believe  in  demo-
 cracy.  ‘Iherefore,  the  solution  is  not  to
 carve  out  a  paiticular  region  into  8  separate
 State.

 When  the  Andhra  people  were  fighting
 for  a  separate  Andhra  State,  we  the  Tamil
 Nadu  people  supported  the  movement  because
 it  was  a  healthy,  democratic  movement.  But
 hey  raised  a  wrong  slogan  at  that  time—
 they  may  remember  it—‘*Madras  is  ours.”  We
 patiently  explained  to  them  as  it  was  a  wrong
 logan.  Madras  is  a  big  city.  It  was  built  by

 the  joint  labour  and  sacrifices  of  the  Telugu
 people,  the  Malayali  people.  the  Tamil
 people  and  the  Kannada  people.  We  accept
 it.  Even  then,  Madras  city  belongs  to
 Tamil  Nadu.  Today  tho  ds  and  tho  ds
 of  Andhra  people  are  residing  as  well  as
 employed  in  Madras  city.  We  are  not  hating
 them  ;  we  are  sending  them  away.  They  are
 our  brethren.

 What  the  people  of  Telengana  and
 Andhra  must  do  is  that  they  must  get  rid  of
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 this  bourgeoise  landlord  regime  which  wanted
 to  share  the  spoils  by  making  the  people
 fight  a  fratricidal  war,  killing  each  other.
 By  this  way,  the  wrath  of  the  people  is
 misdirected  andthe  movement  get  canalised
 into  wrong  channels.  That  gives  a  handle  to
 the  Central  Government  as  well  as  the  much-
 hated  State  Government  to  kill  people  by
 resorting  to  firing,  sending  the  police  and
 army  there  to  suppress  them.  Therefore,  they
 should  againet  this  danger.

 The  problem  of  the  under-development
 of  Telengana  region  should  be  specially
 looked  into  and  the  assurances  given  should
 be  implemented  cxpeditiously.  Money
 callected  from  that  region  should  be  spent
 for  their  developmemt.  If  necessary,  more
 money  should  spent  from  the  Andhra  region
 at  some  sacrifice  to  the  Andhra  people  for
 the  purpose  of  development  of  the  Telengana
 region.  Then  alone  this  kind  of  fissiparous
 tendency,  division  and  sub-division  can  be
 avoided  and  real,  healthy  development  of
 linguistic  States  made  possible.  If  reactionaries
 come  in  the  way,  they  should  be  thrown  out
 and  a  people's  government  should  be
 established  in  the  States  as  well  as  in  the
 centre  which  will  really  serve  the  interests
 of  the  people.  That  is  the  only  solution  that
 is  possible.

 SHRI  BAKAR  ALI  MIRZA  (Secundera-
 bad)  ;  First  of  all,  ]  am  very  glad  that  the
 Ho.we  Minister  is  here  and  has  taken  the
 trouble,  in  spite  of  his  illness,  to  join  the
 debate  and  reply  to  the  discussion.

 Quite  a  number  of  points  have  already
 been  made  and  I  need  not  dwell  on  them.  But
 I  would  like  to  say  one  or  two  things,  About
 the  forest  rangers’  and  engineers’  cases  which
 were  quoted,  there  were  judgments  of  the
 High  Court  and  the  Supreme  Court.  Still,
 it  is  not  implemented.  The  fact  I  want  to
 stress  is  that  this  was  after  the  Prime
 Minister  announced  the  8-point  programme.
 After  the  submission  of  all  the  reports,
 these  judgments  were  there,  but  they  are  cot
 implemented  even  till  today.  The  Prime
 Minister  gave  the  assurance  on  ‘11.4.69,  aud
 the  judgment  was  on  31.46.69.  Stil,  up  til
 now  nothing  has  been  done  in  the  case  of
 the  Forest  Rangers.  Similar  is  the  case  of
 the  Public  Health  Engineers.  This  |  would
 like  to  stress  especially  because  the  Prime
 Minister  gave  us  hope  that  ber  eight-poiot
 mirnole  would  do  a  great  deal  for  Telengana.
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 While  the  movement  was  on,  the  Prime
 Minister  rushed  at  mid-night  to  talk  to
 people,  and  the  Home  Minister  paid  more
 than  one  visit.  Both  the  Prime  Minister  a  d
 the  Home  Minister  said  that  once  normalcy
 was  restored,  separate  Telengana  would  also
 be  an  issue  for  discussion,  but  as  soon  ag.
 normalcy  was  restored,  all  that  was  shelved
 and  now  there  is  no  question  of  a  separate
 Telengana  at  all.  They  say  ai)  thing  but  a
 separate  Telengana.  That  is  not  quite
 fair.

 SHRI  0.  VENKATASWAMY
 Bet.ayal.

 SHRI  BAKAR  ALI  MIRZA  After
 normalcy  has  been  restored,  what  i.  now
 heppening  is  the  use  of  the  strong  arm  by
 the  Chief  Minister  The  Chiel  Minister  श्  in
 a  stronger  position  then  he  was  in  a  year  or
 two  ago  because  of  the  split  m  the  Congress
 Party,  his  own  weight  and  the  weight  of  ths
 votes  he  commands  that  help  him  The
 Police  is  taking  the  law  in  'o  its  own  hands,
 We  heard  about  boys  bring  beaten  up  inside
 Reddy  hestel.  They  are  all  CKP  people.
 When  some  Members  of  Parliament  were
 attacked  here  by  a  few  lathis,  a  judicial
 enquiry  was  ordered  straight  away,  but  when
 the  CRP  men  go  inside  the  hostels  and
 beat  up  people,  firing  takes  place  and  3¢0
 people  die,  there  is  no  judicial  enquiry.  We
 talk  about  giving  up  of  privileges  and  an
 agalitarian  society,  -B  this  giving  up  of
 privileges,  is  this  an  egalitarian  society  that
 we  are  building  up  7

 Already  much  has  been  said  about  the
 eight-poiot  programme.  Wanchoo  isa  great
 judge.  He  says  that  for  getting  over  the
 trouble  about  the  Mulki  rules,  Collectors  and
 District  Officers  should  be  allowed  to
 recruit.  Tam  not  a  lawyer,  but  I  cannot  see
 how  by  just  changing  the  agency  of  recruit-
 ment,  the  principle  of  Mulki  rules,  which  is
 declared  wirra  vires  Of  the  Constitution,  can
 be  got  over.

 A  lot  has  been  said  about  backwardness.
 All  depends  on  what  you  mean  by  back-
 wardness,  In  ihe  Hyderabad  State,  the
 administration  was  run  in  an  Indian  language,
 the  High  Court  judgements  and  trials  were
 in  an  Indian  language,  the  University's
 medium  of  insir  was  an  Indian  language.
 It  will  take  another  twenty  years  for  the
 reat  of  India  to  reach  that  stage,  and  from
 that  we  went  back,
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 It  is  not  backwardness.  In  every  State
 there  is  backwardness.  Even  in  United
 States  there  are  regions  which  are  backward.
 You  cannot  avoid  backwardness  I  hive  got

 a  different  reason  fora  sparate  Telengana.
 Even  if  there  was  no  backwardness,  [  say
 there  should  be  a  separate  Tetengana.  The
 reason  is  this.  Partition  would  not  have
 taken  place  if  there  was  not  a  concentration
 07  Muslims  ina  particular  area.  Partition
 took  place  because  the  will  was  there,  the
 material  was  there,  the  opportunity  was
 there  to  create  a  separate  country.  If  in
 Ireland  the  Protestants  and  the  Catholics
 were  mixed  together,  there  would  not  have
 been  Eire  and  Ulster.  If  the  Harijans  were
 concentrated  in  one  place,  I  assure  you  .there
 would  bea  Harijan  State  in  India  todav.
 Therefore,  the  concentration  of  a  particular
 type  of  people  in  a  particular  area  is  a
 danger  to  the  unity  of  the  country.  What
 have  we  done  by  the  creation  of  linguistic
 States  ?  We  have  created  boundaries  and
 within  those  boundaries  we  have  homogeneous
 populations,  What  is,  after  all,  a  nation  ?
 In  these  linguistic  States,  there  are  Jaoguage,
 religion  culture  and  definite  boundaries,  The
 defence  trouble  is  not  there.

 All  that  exist  in  every  State  today.
 They  are  not  States,  they  are  potential
 nations,  They  have  huge  coastline  which  is
 much  bigger  than  the  coastline  of  independent
 countries  such  as  Germany  and  Norway.
 There  is  a  potential  danger  of  the  division
 of  the  country.  Everywhere  there  is  demand
 that  there  should  be  more  power  to  the
 States.  The  control  of  Centre  over  the
 States  is  getting  weaker  every  day.  There  are
 two  controls  ;  finance  and  the  army.  Finance
 is  getting  more  and  more  liquidated  because
 the  Finance  Commission  lays  down  certain
 rules  and  there  is  not  much  say  left  to  the
 Central  Government.  Only  the  army  remains.
 Can  you  control  a  country  like  this  with  the
 help  of  the  army  alone,  especially  if  some
 foreign  power  is  interested.  I  ask  Mr.  Chavan
 to  consider  this  question  of  Belgaum.  Do
 not  the  Maharashtrians  feel  more  sirongly
 about  Belgaum  than  Aksai  China?  Let  him
 put  his  hand  on  his  heart  and  say  if  it  is
 not  true.  He  can  in  fact  ask  Mr.  Nijalingappa
 also  how  he  feels.  That  ix  going  to  bea
 great  danger.  An  institntion  like  the  Shiva
 Sena  or  Lachit  Sena  is  not  possible  if  the
 States  are  not  as  big  as  they  are.  There  are
 no  such  Senasin  Hindi  speaking  States  If
 they  revolt  and  if  they  are  supported  by
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 (Shri  Bakar  Ali  Mirza)
 some  foreign  power,  what  will  happen  ?  Do
 not  think  that  there  will  be  no  support  from
 forelgn  power  7?  If  after  Mao  there  is
 division  of  China,  the  whole  country  will
 cack  because  you  have  created  such  con-
 ditions.  Tt  is  easy  for  any  foreign  power  to
 exploit  the  situation.  Tt  is  a  suggestion  which
 Tam  making  for  serious  consideration  by
 the  Government.  In  the  interest  of  the
 country,  in  the  interest  of  the  unity  and
 integrity  of  the  country,  there  should  be  as
 many  small  States  at  possible,  there  should
 be  no  objection  as  it  also  involves  the
 Winguistie  principle.  With  smaller  States
 there  is  more  chance  of  languages  growing.
 We  are  not  against  linguistie  States:  what  we
 are  against  is  having  one  big  State,  neonle
 speaking  one  larguage  in  a  huge  big  area
 which  can  he  isolated  in  fact  just  like
 pressing  an  electric  button  and  putting  on
 an  ¢lectric  light,  you  can  form  a  different
 country  That  should  be  avoided.  My  whole
 case  for  a  separate  Telengana  is  that  there
 is  8  case  for  separate  smaller  States  all  over
 the  couatry.  The  problem  is  so  great  and
 complicated  that  they  should  at  least  set  up
 a  body  of  neople  to  examine  them.  Let
 them  test  the  truth  of  what  T  am  saying.
 You  can  then  see,  whether  what  T  say  is
 correct  or  not,  Apart  from  all  the  assurances
 and  all  the  other  arguments  this  is  what  T
 am  saying.  T  should  also  point  out  that  the
 Government  of  India  has  not  fulfilled  the
 promise  it  made.  If  the  Home  Minister
 thinks  that  strong  arm  tactics  will  suffice,  he
 is  tadly  mistaken  because  Telangana:  is  a
 place  where  there  wae  the  communist  move-
 ment  ;  the  Razakars  were  anti-communists.
 Tt  was  only  through  a  political  solution  that
 the  movement  there  could  be  countered  by
 the  Government  of  India  and  calm  down
 Telangana  Tt  ia  quit  rossible  that  the
 young  boya  miaht  go  the  Naxallte  way  or

 any  other  way.  That  is  why  T  sav  that  smaller
 States  are  recessary.  Finally,  I  submit  that
 eperate  Telangana  is  the  les,  demand

 and  it  is  non-negotiable  Fverything  else  you
 can  negotiate  but  not  Telangana  becaute  I
 feel  that  it  will  lead  to  8  chain  reaction
 which  might  upset  some  reonle  who  are
 interes'ed  in  bie  States  bocause  they  are
 their  emoires  But  it  will  lead  to  a  chain
 reaction  and  number  of  small  States  will
 emerge  and  they  will  help  in  creating  a  more
 united  India,  and  will  satisfy  Telangana.
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 SHRI  K.  NARAYANA  RAO  (Bobbili)  :
 Sir,  I  have  never  participated  in  any  discus-
 sion  on  Telengana  so  far,  because  I  did  not
 want  to  excite  the  sensitive  susceptibilities  of
 my  friends  during  the  earlier  period  when
 there  was  a  lot  of  tension  in  Telengana.  Now
 that  the  situation  has  become  normal,  I  think
 probably  we  can  talk  of  it  so  that  the  facts
 may  be  placed  before  the  House  and  the
 country  in  the  correct  perspective.  My
 collerue,  Mr.  G  5.  Reddy  has  placed  certain
 refreshing  facts  before  the  House  50  that
 people  may  understand  what  really  happened
 and  whether  there  was  anything  mala  fide  00
 the  part  of  Andhras  towards  Telengana
 people  The  Andhra  Government  has  now
 come  forward  with  facta  and  figures  which
 have  not  been  rebutted.  Even  my  friend,
 Mr  Narayana  Reddy,  has  not  rebutted  any
 of  the  facts  mentioned  in  the  publications
 brought  out  by  Andhra  Government,  whether
 it  is  about  education,  irrigation,  jobs  etc.
 They  are  there  on  record.  IT  am  very  happy
 to  find  that  my  friend,  Mr.  Kandappan.  could
 say,  after  going  through  the  report,  that
 perhaps  there  is  a  case  for  Andhra  to
 separate,  thouch  he  might  have  said  it  ina
 jocular  manner.  He  also  asked  a  verv
 interesting  question  :  How  is  it  and  why  is  it
 that  if  such  a  remarkable  change  has  taken
 place.  there  should  be  such  sustained  agitation
 in  Telengana  ?  That  requires  an  answer.

 Let  us  see  under  what  circumstances
 Andhra  came  into  being  in  1953,  At  the
 time  of  independence,  what  waa  the  position  ?
 The  different  political  units  in  the  country
 were  created  due  to  exigencies  of  the  political
 situation  and  they  had  no  logic  behind  their
 ctcation  Therefore,  even  at  the  time  of
 making  the  Constitution,  there  was  a  wide-
 spread  fceling  that  the  States  must  be
 redistributed  in  a  certain  rational  way.  That
 is  why  article  3  provided  that  reorganisation
 of  States  can  be  made  by  legislation  bv
 Parliament.  Somebody  called  it  a  sin  that
 Andhra  initiated  the  reorganisation  of  the
 country  on  a  linguistic  basis.  Though  the
 sin  has  been  attributed  to  us,  a  great  injustice
 has  been  done  to  us.  At  the  time  of  the
 reorganisation,  certain  areas  which  must  have
 necessarily  come  to  Andhra  have  been
 unjustly  denied  to  ws  like  Eattern  Bastar,
 Ganjam,  Koraput,  some  areas  in  Bellary  and
 Kollar  District,  The  SRC  has  mentioned
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 some  of  these  areas.  Even  though  these
 areas  were  denied  to  Andhra,  the  Andhra
 people  did  not  launch  any  egitation.  Now  a
 cruel  joke  is  being  prepetrated  on  us  and
 even  this  truncated  Andhra  Pradesh  is  sought
 to  ke  divided  further,

 Tt  is  a  historical  fact  that  Andhras  have
 been  a  neglected  people.  In  the  region,
 there  were  two  patterns  of  development.  So
 far  as  jobs  were  concerned,  the  Nizam  never
 had  confidence  in  the  local  Andhra  people.
 He  used  to  induct  people  from  outside.  In
 industry  also,  people  used  to  be  brought  from
 outside,  Therefore,  the  native  Andhras  were
 never  given  any  fillip  for  development.  That
 is  why  today  with  the  unison  of  Andhra,
 people  of  Andhra  fee]  that  after  hundreds  of
 years,  they  have  come  together.

 There  is  a  new  awakening  all  over
 Andhra  Pradesh  and  Telengana.  At  the
 same  time,  the  hegemony  of  certain  vested
 interests,  though  it  was  indirect  in  the  begin-
 ning,  is  increasing.  I  do  not  want  to  go
 into  all  that  for  want  of  time.  As  a  result
 of  that,  all  these  things  started  taking  place
 last  year  and  there  was  agitation.  Certain
 people  wrongly  incited  the  people  and  there
 was  violence.  The  agitation  went  on  for  a
 long  time  and  it  could  not  have  been  sustain-
 ed  for  such  a  long  time  unless  it  was  financed
 by  certain  vested  interests,  Yet,  everybody
 has  accused  the  Andhra  Government  and
 ultimately  Andhra  Government  could  not
 control  it.  Now  the  situation  has  come  to
 Dormalcy.

 9.00  hrs.

 In  spite  of  all  this  agitation  a  large
 section  of  the  people  of  Andhra  and  Telen-
 gana  are  still  united.  Even  among  these  who
 are  pleadi  against  integration  there  are
 various  shades  and  it  is  extremely  difficult
 to  identify  them.  Among  the  followers  of
 Shri  ५  B.  Raju  and  Shri  Konda  Laxman
 Bapuji  also  there  are  different  view  points.

 Over  a  period  of  time  the  historical
 Process  is  going  on  and  people  are  going  to
 adjust  themselves.  Whatever  be  their  differ-
 ences,  due  to  historical  process  they  will
 take  care  of  themselves  and  we  hope  and
 trust  that  a  united  Andhra  will  continue  to
 Prosper.

 DATTATRAYA  KUNTE
 When  the  ConstitutioD  was  first

 SHRI
 (Kolaba)  :
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 ‘framed  there  were  part  A  and  Part  B  States
 and  soon.  Later  on,  we  found  that  Part  B
 States  were  abolished.  Yet,  some  how,  if  we
 look  at  the  administrative  pattern  we  have
 big  States  like  U.  P.,  bigger  States  in  area
 like  Madhya  Pradesh  and,  at  the  same  time,
 we  have  created  Nagaland.  Very  recently
 we  have  tried  another  experiment  by  creating
 Meghalaya  which  is  not  a  State  really  but  a
 State  within  a  State  In  addition  to  that,
 for  certain  historical  reasons  we  may  sav,  we
 have  separate  Pondicherry  and  separate  Goa.
 To  all  these  things  one  does  not  see  rhyme  or
 reason.  The  Government  of  India  or  this
 House  has  been  going  from  one  expediency
 to  another.  That  is  all  one  sees  with  the
 tesult  that  it  raised  hopes  in  the  minds  of  the
 people  that  they  can  as  well  ask  forn
 separate  State  and  get  their  difficult  problems
 solved.

 Here  are  our  friends  from  Andhra  who
 are  now  saying  that  Telengana  shall  not
 separate.  But  will  they  remember  that  they
 asked  for  separation  from  Madras,  not  on
 the  language  issue  at  all?  The  argument
 that  they  advanced  was  that  if  in  Tamilnadu
 area  there  were  at  least  9  or  I9—I  do  not
 femember  the  exact  number  but  I  know  that
 it  is  not  less  than  nine—towns  and  cities
 with  pipe  water  and  drainage,  there  was  not
 a  single  town  with  underground  drainage  in
 Andhra  Pradesh.  So,  they  were  considering
 the  questlon  from  the  point  of  view  of  the
 comparative  development  or  otherwise—I
 would  not  like  to  use  the  word  “discrimina-
 tion";  |  would  say  comparative  development.

 Now.  having  done  that  in  ‘1956,  because
 they  were  alive  to  the  position  they  entered
 into  a  gentleman's  agreement  and  Telengana
 had  some  benefits  under  the  gentleman's
 agreement.  But  as  time  passed  03  they  had
 forgotten  that  gentleman's  agreement.  They
 are  now  again  alive  to  that  agreement  and
 want  even  to  go  a  step  further.  But  the
 defence  which  Telengana  man  lik:  G.  S.
 Reddy  gave  was  of  his  having  to  import
 teachers,  lawyers,  doctors  and  even  agricul-
 turista—what  a  fine  defence  be  gave  —and
 if  be  was'a  Chairman  of  a  District  Com-
 mittee  why  could  he  not  enthuse  the  local
 people  there.  One  does  pot  really  under-
 stand  how  the  people  of.  Telengana  has
 gone  down  so  low  in  their  intellectual  capa-
 city  that  they  could  not,  with  all  the  good
 wishes  of  the  Andhra  people—rise  up  ail
 these  years.
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 [Shri  Dattatraya  Kunte]
 Now,  whether  it  is  Bhargava  Committee,

 or  any  other  Committee,  whether  they
 were  entitled  to  Rs.  की  crores  or  Rs.  08
 crores,  it  is  admitted  on  all  sides  that
 Telengana  has  not  been  given  the  benefit
 of  the  money  to  which  they  ure  entitled.
 My  hon’ble  friend,  Shri  Ramani,  wa'ted  to
 say  that  Andhra  should  be  more  liberal,
 These  people  are  just  arguing,  ‘Why  do
 you  offend.”  This  is  really  surprising.  In
 this  particular  respect  now  the  Central
 Government  is  in  a  very  difficult  positton.
 First  of  all,  the  Constitution  is  there  where
 in  th:  maximum  that  the  Central  Govern-
 ment  can  do  is  they  can  say  under  Article
 3  we  will  make  and  unmake  States.  Beyond
 that  if  they  want  to  go.  their  writ  does  not
 run  now.  There  were  days  when  because  of
 Pandit  Jawahar  Lal  Nehru  being  there  and
 because  of  one  party  being  there  it  ran  but
 now  it  does  not  run.  And  when  their  writ
 does  not  ron  they  must  tell  the  people  that
 300  people  might  have  been  shot  dead  we
 have  no  authority,  we  will  privately  ask  the
 Chief  Minister  to  hold  an  inquiry,  If  he
 does  not  hold  an  inquiry  they  will  keep
 quiet.

 SHRIMATI  LAKSHMIKANTHAMMA
 (Khammain):  Sir,  I  want  to  make  one
 clarification.  The  Home  Minister  of  Andhra
 Pradesh  said  that  he  would  resign  his
 Ministership  if  the  number  is  300,  According
 to  him  itis  57,  Even  that  is  more,  One
 death  is  a  terrible  thing.

 SHRI  DATTATRAYA  KUNTE:  Even
 if  57  lives  have  gone  I  have  ooly  said  hold
 an  inquiry  to  find  oul  who  is  responsible,

 The  writ  of  the  Central  Government  does
 not  now  run.  In  addition  to  this  there  is
 another  factor  which  is  affecting  them,  that
 is,  break-up  of  the  Congress  party  and  ite
 losing  influence  day  by  day  in  the  country.
 Therefore,  what  do  we  find  ?  We  found  it
 when  Shri  Lal  Bahadur  Shastri  became  the
 Prime  Minister  ;  we  found  it  on  the  second
 occasion  when  the  present  Prime  Minister
 became  the  Prime  Minister  or  was  elected  the
 Leader  of  the  Party.  The  provincial  satraps
 —the  Chief  Min‘sters—said  the  Working
 Committee  has  nothihg  to  dc.  We  will
 control.  They  are  really  threatening.  The
 Parliament  has  to  take  note  of  this,  The
 Government  of  India  has  to  take  note  of
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 this  and  not  quietly  and  in  its  usual  manner
 of  the  past  talk  of  platitudes  and  advise  the
 People.

 If  they  are  able  to  deliver  the  goods,  let
 them  say  that  they  are  prepared  to  deliver
 the  goods.

 This  Telengana  question  has  been
 debated  in  this  House  not  for  the  first  time
 and  hours  have  been  allotted  to  it.  At  the
 end  the  Home  Minister  will  make  a  speech,
 “T  am  very  deeply  hurt  and  J  would  like  to
 do  the  best  for  them.  But  whet  can  I  do
 T  am  not  able  to  persuade  Shri  Brahmanand
 Reddy."  That  is  the  burden  of  his  song.

 In  that  respect  I  must  say  that  the
 people  in  the  areas  concerned  must  also,
 first  of  all,  take  the  responsibility.  There
 will  be  backward  areas  and  there  ate  back-
 ward  areas,  The  Forth  Plan,  which  has
 heen  laid  on  the  Table  today,  will  also
 indicate  to  sou  that  with  all  the  plaitudes
 laid  down  i  the  Plan  there  is  no  real  effort
 at  bringing  all  these  backward  areas  up  to
 the  standard  of  the  advanced  areas,  though
 there  have  been  promises  galore.

 l  may  just  give  you  an  instance.  I  do
 fot  want  to  hold  any  grievance;  I  can
 fight  my  own  battles.  But,  for  instance,  in
 the  State  of  Mahurashtra  the  Chief  Minister
 has  said,  “y  agree  that  konkan  districts  are
 backward  ureas,  that  they  are  suffering  but
 now  J  am  prospectively  planning  for  the
 next  45  years."  When  he  was  asked  what
 his  present  year’s  budgets  showed,  he  said,
 “As  yel  we  have  not  touched  the  imbalances
 but  when  the  new  Plan  comes,  like  the
 moon  that  is  promised  to  Ramcha:  dra,  you
 will  get  it.”

 What  has  he  done?  He  has  written  to
 the  Planning  Commission  and,  as  it  was
 demonstrated  in  the  Rajya  Sabha,  in  the
 backward  districts  of  Maharashtra  there  is
 his  district  Yeotmal  and  Chanda  andthe
 four  district  of  Marathwada;  he  has  for-
 gotten  the  other  backward  areas  in
 Maharashtra  namely  konkan.

 The  Government  of  India  has  no  control
 over  these  satraps.  Therefore  my  hon.
 friends  from  Telengana  must  take  note  that
 mere  promises  from  the  Home  Minister  are
 not  going  to  help.  The  Government  of
 India  also  must  understand  that  now  because
 of  the  Constitution  and  the  party  wrangle



 कहा

 their  writ  does  not  run  and,  therefore,  they
 must  be  alive  to  the  situation  and  behave
 differently,

 THE  MINISTER  OF  HOME  ‘AFFAIRS
 (SHRI  Y.B.  CHAVAN):  Mr.  Chairman,
 Sir,  unfortunately,  I  could  not  attend  the
 debate  at  its  earlier  stages  and,  therefore,
 could  not  hear  some  of  the  speeches  of  hon.
 Members,  but  I  have  tried  to  acquaint  my-
 self  with  sume  of  the  points  that  they  have
 made.  I  heard  the  speech  of  Shri  Goyal
 and  partly  the  speech  of  Shri  Reddy.  He
 began  with  a  grievance  that  I  had  made
 certain  promises  and  commitments  which  I
 have  not  fulfilled.  I  would  like  to  refer  to
 it  briefly;  I  do  not  want  to  go  into  the
 details  of  that  matter.

 I  had  assessed  the  problem  of  Andhra
 in  May  or  June  969  when  I  had  visited
 Andhra,  If  I  remember  aright  !  said  then
 that  it  was  a  peopel's  movement  and  that
 there  was  a  spontaneity  in  the  movement.
 I  have  not  revised  that  assessment.  1  have
 always  said  that  it  is  a  complex  ond  difficult
 problem  which  required  very  careful  atten-
 tion.  I  have  not  revised  that  assessment  of
 mine  even  now.

 I  bad  expected  that  possibly  we  might
 come  to  some  sort  of  an  undersianding  in
 the  discussion  here  but  hon,  Member  knows
 that  at  that  time  |  did  not  succeed  io
 persuading  the  people  to  withdraw  the
 agitation  and  the  resultant  discussion  that
 was  contemplated  in  Delhi  could  not  take
 place.  Therefore  there  was  no  quesiion  of
 withdrawing  from  are  going  back  on  certain
 statements  made.  As  far  as  the  assessment
 of  the  characteristic  of  the  demands  or  the
 movement,  is  concerned,  there  is  no  dtnving
 the  truth  in  that  even  now,  That  has  also
 been  repeatedly  said  by  my  hon.  colleague
 in  the  other  House  when  he  replied  to  the
 debate  on  Telengana  in  Rajya  Sabha.  There
 is  no  doubt  that  there  is  a  justifiable
 gtievance  of  the  people  of  Telengana  about
 two  matters  :  one  about  their  share  in  the
 services  and  the  other  about  there  develop-
 ment  problems,  On  these  to  points  there
 was  no  doubt  in  the  mind  of  the  Govern-
 ment  of  India  and  I  do  not  think  even  the
 Government  of  Andhra  or  ev  the  Chief
 Minister,  Shri  Brahmanand  Reddy,  has
 refused  to  recognise  these  two  positions.
 These  are  the  facts.
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 Now  the  question  is  how  to  solve  this
 problem.  I  see  that  there  is  a  basic  differ-
 ence,  There  are  two  views  about  this  matter,
 One  is  held  by  some  people  who  try  to  find
 out  the  solution  by  an  agitational  approach
 aiming  at  the  separation  of  Telengana.

 The  other  approach  to  which  I  have
 entended  my  imor.|  support,  my  intelligent
 support  and  my  conscious  support  is  to
 identify  ihe  problems  of  this  area  and  to
 solve  those  problems  and  +ce  that  there  is
 no  further  scope  for  the  grievance  of  the
 people  of  Telengana  as  far  as  their  develop-
 ment  is  concerned  and  their  other  aspirations
 are  concerned.  We  should  think  about  ways
 and  incans,  work  out  programmes  and  see
 that  they  are  implemented.  If  we  find  there
 are  any  difficulties,  impediments,  in  the  way,
 you  try  to  remove  them,  This  was  the  basic
 difference  in  approaches.

 Ido  not  want  to  repeat  this  because  it
 has  been  repeated  several  times  and,  there-
 fore,  |  am  not  going  into  tne  details  of  it.
 Immediately  after  the  prob'em  bacame  very
 serious  the  Prime  Minister  herself  invited
 all  the  leading  members  of  the  Telengana
 political  life  to  Delhi.  We  had  some
 successive  discussions  here  and  some  seven
 or  cight  steps  were  contemplated  at  that
 time,  that  we  shculd  do  this  and  that.  We
 wanted  to  go  into  the  problem  of  unemploy-
 ment  of  the  people  ;  we  -anted  to  go  into
 the  problem  of  the  services  and  we  wanted
 to  go  into  the  develapmeot  of  Telengana
 and  maoy  other  aspects.  On  8th  February,
 the  Government  of  Iodia  issued  a  press
 communique  which  detailed  all  tte  problems,
 the  steps  that  were  contemplated  and  the
 steps  that  were  taken,  the  committees
 appointed,  etc.

 T  want  to  repeat  one  thing,  The  hon,
 Member,  Shri  Bakar  Ali  Mirza  and  the  hon.
 Membsr,  Shri  Kunte,  who  spoke  last  have
 tried  to  generalise  the  problem;  as  to
 whether  there  are  no  backward  areas  in  the
 country.  Yes,  there  are  backward  areas  in
 the  country,  in  different  States  and  there
 are  regions  also  which  are  patently  back-
 ward,  chronically  backward,  That  is  a
 fact.  There  is  no  question  of  denying  it.

 What  is  the  solution  for  it?  The
 regional  development  is  one  of  the  serious
 probl-ms  that  the  Planning  commission  will
 have  to  deal  with  for  years  to  come.  The
 real  trouble  starts  were  choose  propose  to
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 (Shri  Y.  B.  Chawa  a]
 make  this  a  political  problem  from  the  point
 of  view  of  reorganiting  the  States.  That  i>
 the  question  that  we  have  to  ask  ourselves.
 Some  people  have  tried  to  find  fault  with
 the  reorganisation  of  States  on  linquistic
 basis.  Will,  ]  do  not  want  to  go  into  that
 controversial  subject  again.  But  I  think  it
 was  a  univers.!  demand  of  the  50s,  practi-
 cally  from  ail  political  parties  excepting  a
 few  individuals  that  it  is  much  better  to
 rationally  reorganise  the  country  or  the  basis
 of  languages.  Personally  speaking,  I  feel,
 that  was  a  very  correct  analysis  and  that
 was  a  very  correct  decision  that  was
 taken.

 SHRI  BAKAR  ALI  MIRZA:  But
 small  States.

 SHRI  Y.  R.  CHAVAN:  T  am  coming
 to  the  theory  of  small  States.  The  basic
 approach  that  was  adopted  at  that  time  was
 to  my  mind  the  coirect  approach.  But  in
 all  linguistic  States  there  are  bound  to  be

 cas  which  are  more  advanced  and  others
 which  are  less  advanced  There  are
 geographical  consideration  ;  there  are  econo-
 mic  considerations  and  there  are  historical
 reasons  for  the  backwardness  of  those  areas.
 I  think,  we  will  have  to  go  deeper  into  those
 matiers  because,  as  is  the  case  with
 Telengana,  there  were  different  regions
 which  ultimately  came  together  and  there
 historical  reasons  why  certain  areas  were
 backward  and  certain  areas  were  more
 advanced.  There  were  geographical  reasons
 also.  Take,  for  example,  Rayalaseema,
 Rayalaseoma  was  backward  not  because  it
 was  with  Mizam  but  shere  were  certain
 geographical  reasons  and  certain  climatic
 reasons  also.  The  coastal  areas  of  Andhra
 Pradesh  are  very  prosperous.  But  the
 coastal  areas  of  Maharashtra  are  not
 prosperous,  There  are  certain  geographical
 reasons,  certain  historical  reasons  so,  what
 is  required  is  to  identify  these  problems,
 find  out  the  econouic  reasons  for  it  and
 adopt  an  approach  of  special  developmental
 planning  for  these  sreas.

 Sir,  this  is  a  national  problem.  This  is
 not  a  Telangana  problem.  This  is  not  8
 Konkan  prcbiem.  This  is  not  a  problem  of
 onc  particular  region  alone,  The  regional
 development  and  the  regional  imbalances
 heve  many  aspects,  If  I  can  put  it  that  way,
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 the  regional  development  and  regional  imba-
 lances  have  different  facets  in  this  country.
 Political  aspect  is  one  and  I  quite  agree  that
 the  responsible  leadership  at  the  State  level
 will  have  to  take  a  warning  from  Telengana.
 Telengana  is  a  warning  not  onlyto  the  State
 of  Andhra  Predesh,  I  would  like  to  say  that

 Telengana  is  8  warning  to  leaders  of  all  the
 States  because  what  is  happening  in  Telen-
 gana  mey  happen  in  any  other  part  of  the
 country,  They  will  have  to  adopt  more
 serious  approach  to  the  question  of  planning
 and  development  of  their  States  because
 the  question  is  not  only  of  areas,  it  ia  also
 of  progress  of  the  different  social  strata.  The
 poor  naturally  feel  that  they  are  neglected.
 That  is  also  another  aspect  of  it.  If  you
 take  merely  regional  imbalance,  it  will  not
 help.  There  are  demands  from  the  Adivasis.
 There  are  some  areas  with  are  predominantly
 o.cupied  by  tribals.  Those  regions  are  also
 backward,  So,  it  is  not  merely  the  geogra-
 phical  reason.  the  historical  reason  but  there
 are  also  social  reasons  for  backwardness  of
 certain  regions.  Jt  is  much  better  to  look  at
 the  problem  of  planning  and  development
 from  an  entirely  different  view.  This  is
 really  speaking  a  national  problem.  This
 isnot  a  problem  merely  of  organizing  the
 country  again  in  small  States  which  isa
 very  pet  theory  of  my  hon.  friend,  Mr.  Bakar
 Ali  Mirza.  I  have  great  respect  for  him
 because  he  is  one  of  the  oldest  nationalist
 leaders  ip  this  country  and  {  do  value  the
 sentiments  he  has  expressed.  But,  at  the  same
 time,  I  beg  to  differ  from  some  of  his  views
 because  trying  to  re-organize  the  country  in
 small  States  consisting  of  4  or  5  Districts  is
 bringing  in  chronic  instability  in  the  country.
 That  is  my  personal  view,  I  do  not  want  to
 commit  the  Government  to  a  particular
 view.  This  is  my  personal  view  that  re-
 organizing  the  country  in  small  States
 making  them  a  sort  of  monopolies  of  a
 group  of  politicians  or  a  clique  of  politicians.
 (/aterrupiuons)  Thetefore,  personally  I  am
 not  for  any  theory  of  small  States,  This  is
 another  theory  which  I  think.  puts  the  unity
 of  this  country  in  danger.

 Ido  not  accept  the  theory  that  the
 Present  unity  is  because  of  some  strength
 of  the  army.  I  think  this  is  perhaps  the
 most  unrealistic  not  only  unrealistic  but
 basically  unhealthy  theory  in  the  conditions
 obtaining  to-day.  I  have  noo  doubt  that
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 although  there  may  be  some  difficulties,  etc.
 the  country  is  united  because  the  people  of
 this  country  have  decided  to  remain  united.
 T  have  no  doubt  about  it,  Can  we  say  that
 the  different  States  to-day  are  united  because
 there  is  powerful  army  sitling  here  and
 people  are  together  merely  because  it  is
 prepared  to  intervene  ?  It  is  absolutely
 wrong  He  has  misunderstood  the  significance
 the  historical  significance  of  the  unity  of  this
 country,

 Hon.  Member,  Shri  Kunte,  said  that  the
 writ  of  the  Central  Government  does  not
 run.  Well,  T  beg  to  differ  from  him  on  that
 point.  [t  runs.  It  is  wrong  to  say  that  it
 does  not  run,  Possibly  it  does  mot  run  in
 the  same  sense  as  in  I946  or  94767  1950,
 What  he  said  is  right.  We  have  not  got  the
 some  Party  ruling  in  all  the  States.  Well,
 this  a  is  a  very  natural  thing  to  happen  to-
 day.  Whatis  the  use  of  saying  that  one
 party  rule  does  not  exist  ?  It  can  not  be
 expected  to  exist  for  all  time  to  come
 Possibly.  the  present  multiparty  rule  in
 states  may  exist  for  decides  to  come.  But
 tha:  does  not  mean  that  the  Central  Govern-
 ment  has  lost  its  power  to  keep  the  unity  of
 the  country.

 SHRIM  N.  REDDY  :  It  has  not  got
 its  will.

 SHRI  Y  8.  CHAVAN:  Not  at  all,  It
 is  because  we  are  running  our  writ,  There
 is  some  sort  of  understanding  in  the  country,
 That  is  why  you  are  trying  to  persuade  me
 and  |  am  trving  to  persuade  you,

 SHRI  S.  M.  BANFERIFE
 reply  to  Gen  Cariappa.

 You  can

 SHRI  Y.  B  CHAVAN  :  So,  Sir,  I  don't
 think  this  is  a  the  correct  way  of  looking  at
 the  national  problems.  Therefore,  the
 problem  of  Telengana  is  that  there  is  a  feel-
 ing  in  the  minds  of  the  peonle  of  Telengana
 that  they  should  have  a  greater  participation
 in  the  political  apporatus  of  the  State.  That
 is  the  basic  thing.  I  wish  and  I  hope  and
 I  think  that  it  will  be  the  effort  of  every
 political  Party  and  every  political  thinking
 man  in  this  country,  to  see  that  this  aspira-
 tion  is  ultimately  fulfilled,

 And,  therefore,  in  order  to  achieve  this
 I  would  make  a  request  to  all  the  Important
 leaders  of  Telengana  who  are  sitting  here.
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 They  are  im  ortant  people  because  they  are
 representing  inillions  of  people  here.  And,
 even  if  they  are  ungry,  I  would  respect  their
 anger,  but  I  would  make  a  request  to  them,
 to  adopt  a  more  constructive  approach.
 Please  give  up  this  agitational  aoproach  and
 don't  think  in  terms  of  separatiem.  Ultimately
 we  have  to  work  together,  sit  together,  —if
 Necessary,  quarrel  also  together—but  we
 have  to  see  that  we  ultimately  come  out  with
 some  agreed  solution  and  agreed  approach
 to  this  problem.

 SHRI  M.  N.  REDDY  :  Why  then
 C.  R.  P.  stands  between  you  and  us  c2

 SHRI  Y.  B.  CHAVAN:  I  assure  him
 that  C.  R.  P.  is  not  sent  there  to  separate
 Telengana  friends  and  Andhra  friends.  This
 ix  none  of  the  business  of  the  C.R.P.  The
 C.R.P.  goes  to  help  the  State.  Well,  if
 there  is  resentment,  I  will  try  to  find  out
 why  itis.  But  normally  the  C.R  P.  goes
 there  not  to  help  any  particular  political
 move,  not  to  penalise  any  particular  political
 group.  It  normally  goes,  as  you  know,  to
 help  the  State  to  main  lain  the  law  and
 order.  When  we  sent  the  C.  है,  P.  to  help
 the  situation  in  West  Bengal,  which  Chief
 Minister  were  we  trying  to  help  ?  Ultimately,
 the  C.R.P.  is  an  Instrument  which  fs  kept  in
 reserve  by  the  Central  Government  for  the
 assistance  of  State  Government  whenever
 the  ask  for  it.

 Naturaliy,  it  is  not  my  desire  that  C.R.P.
 should  be  used  to  suppress  the  democratic
 will  of  the  people  of  Telengana.  But,  at  the
 same  time,  I  would  make  a  request  to  the
 people  of  Telengana  and  their  leaders  to  see
 reason.  You  are  dealing  with  the  people
 there  :  there  are  democratic  ways  of  arguing
 this  matter.  We  are  discussing  various
 things  ;  you  can  certainly  create  public
 opinion  ;  that  is  a  different  matter.  But  why
 create  law  and  order  situation  in  a  beautiful
 city  like  Hyderabad  where  trade  was  stopped
 for  many  days,  The  university  was  closed
 and  intelligent  young  people  who  are  trying
 to  take  advantage  of  the  university  education
 were  denied  for  months  together  the  facilities
 of  education.  It  was  not  something  that
 vou  wanted,  that  [  wanted.  Therefore,  Sir,
 T  would  make  an  appeal...

 SHRI  M.N.  REDDY:  What  is  your
 final  appeal  ?  a
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 SHRI  Y.  B.  CHAVAN  :  My  final  appeal
 is  what  I  iust  now  indicated.  Let  us  give
 up  this  agitational  approach,  I  do  not
 think  there  :s  any  difference  between  the
 people  of  Andbra  and  the  people  of  Telen-
 gana.  The  poor  people  of  Telengana  and
 the  poor  people  of  Andhra  have  got  the
 same  problems.  T  think  it  is  the  difficulty
 at  the  power-level  of  politics  that  creates
 difficulty  in  this  matter.

 Let  us  therefore  try  to  take  a  more
 constructive  approach  to  see  that  the
 problems  of  the  people  of  Telengana  are
 genuinely  solved,

 In  this  matter,  S:r,  |  can  only  assure  the
 Government  of  India's  position  that  we  will
 certainly  try  to  help  as  much  as  possible
 8  feeling  of  cooperation  and  create  conditions
 for  the  proper  development  of  the  people  of
 Telengana.

 SHRI  M.  N.  REDDY  :  What  about  the
 Round  Table  Conference  piomised  by  you
 in  the  Consultative  Committee  Resolution  ?

 SHRI  Y.  8,  CHAVAN  :I  would  like  to
 make  that  clear.  We  were  discussing  in  the
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 consultative  committee  and  a  suggestion
 came,  why  cannot  some  leaders  of  various
 parties  in  Andhra  State  sit  together  and  then
 T  had  said,  I  have  no  objection  to  this  thing.
 But  conferences  can  be  called  only  if
 there  is  a  feasibility  of  evolving  something
 out  of  it.  Merely  to  call  a  Round  Table
 Conference  only  to  say  that  we  have  agreed
 to  disagree,  there  is  no  point  in  that

 SHRI  M.N.  REDDY:  Such  a  Resolu-
 tion  was  passed.

 SHRI  Y.  B.  CHAVAN  :  I  know.  As  &
 practical  administrator  I  do  not  think  it
 necessary  to  call  a  Round  Table  Conference
 when  people  have  committed  themselves  to
 different  approaches  permanently  and  to  bring
 them  together  would  only  be  to  ultimately  to
 declare  that  we  have  failed  to  achieve  any-
 thing.  Thank  you,

 9.30  bro.

 The  Lok  Sabha  then  adjourned  tiil  Eveven
 of  the  Clock  on  Tuesuay,  May  i,
 /970/Valsakha  29,  1842  Saka’.

 Printed  at  Akeshdeep  Printers,  20  Darya  Gan!,  Dethi-6


